
Fourteenth Series, Vol XXIV, No. 16 WedDesday, December 13, 2006 
Ap-8bayana 2l, 1!'28 (Saka) 

LOK SABHA DEBATES 
(English Version) 

Ninth Session 
(Fourteenth Lok Sabba) 

(Vol. XXIV contains Nos. Jl to 20) 

LOK SABHA SECRETARIAT 
NEW DELHI 

Price : Rs. 80.00 



EDITORIAL BOARD 

P.D.T. Achary 
Secretary-General 
Lok Sabha 

A.K. Singh 
Joint Secretary 

Hamam Dass Takker 
Director 

Dr. R.N. Singh 
Joint Director-I 

Prabhakar Mohanty 
Joint Director-II 

Dhani Ram 
Editor 

[ORIGINAl. ENGlISH PROCEEDINGS INCLUDED IN ENGUSH VERSION AND ORIGINAl. HINDI PROCEEDINGS INCLUOED IN HINDI VERSION WILL BE 
TREATED AS AUTHORITATIVE AND NOT THE TRANSlATION THEREOF.) 



CONTENTS 

[Fourteenth Selies, Vol. XXIV, Ninth Session, 2006/1928 (Sak8)] 

No. 16, Wedn .. day, December 13, 20061Agreheyena 22, 1828 (Sea) 

SUBJECT 

REFERENCES BY THE SPEAKER 

(i) Re: Homage to memory of those who died in terrorist attack on Parliament House .......... .. 

(Ii) Re: Jaspal Rana being chosen as best sportspe/SOn in Doha Asian Games ...................... .. 

ORAL ANSWERS TO QUESTIONS 

COLUMNS 

1-2 

Starred Question Nos. 302-305 and 307........ .......... .............. ............... ................. ........ ...... .......... ....... 3--38 

WRiTTEN ANSWERS TO QUESTIONS 

Starred Question Nos. 306 and 308-321 .............................................................................................. . 

Unstarred Question Nos. 2925, 2926, 2928-3070 and 3072-3154 .................................................... .. 64-551 

PAPERS LAID ON THE TABLE ................................................................................................................... . 552-575 

LEAVE OF ABSENCE OF MEMBERS FROM THE SITTINGS OF THE HOUSE .................................. . 575 

COMMITTEE ON SUBORDINATE LEGISLATION 

Thirteenth and Fourteenth Reports ......................................................................................................... . 576 

STANDING COMMITTEE ON LABOUR 

Nineteenth Report ........................................................................................................................ ,.. ........... . 576 

STANDING COMMITTEE ON FOOD, CONSUEMR AFFAIRS AND PUBUC DISTRIBUTION 

Statements ........................................................................................ '" ...................................................... . 576-578 

STANDING COMMITTEE ON INFORMATION TECHNOLOGY 

(i) Statement ............................................................................................................................................. . 578 

(Ii) Thirty-fifth and Thirty-sixth Reports ......................................................................................... : ......... . 578-579 

STANDING COMMITTEE ON HOME AFFAIRS 

(i) One-Hundred Twenty-second Report ................................................................................................ .. 579 

(ii) Evidence .............................................................................................................................................. . 579 

"The sign + marked above the name of a Member indicates that the Question was actually asked on the floor of the House by that 
Member. 

(i) 



(ii) 

SUBJECT 

STATEMENTS BY MINISTERS 

(i) Status of implementation of the reocmmendations contained in the Tenth Report of the 
Standing Committee on External Affairs on Demands for Grants pertaining to the Ministry 
of Overseas Indian Affairs 

Shri Priya Ranjan Dasmunsi ............................................................................................. . 

(ii) Status of implementation of the recommendations contained in the 120th Report of the 
Standing Committee on Home Affairs regarding Action Taken on Demands for Grants 
(2006-07) pertaining to the Ministry of Development of North Eastem Region 

Shri Mani Shankar Aiyar .................................................................................................. .. 

(ili) Status of implementation of the recommendations contained in the Arst and Fifth Reports 
of the Standing Committee on Personnel, Public Grievances, Law and Justice on Demands 
for Grants (2004-U5 and 2005-08) respectively pertaining to the Ministry of Personnel, 
Public Grievances and Pensions 

Shri Suresh Pachouri ......................................................................................................... . 

SUBMISSION BY MEMBERS 

Re: Reported comments made by Ambassador of China on the Indo-China boundary issue 
involving Arunachal Pradesh ................................................................................................................... . 

MATTERS UNDER RULE 3n ................................................................ _ .................................................... . 

(i) Need to upgrade railway faCilities on stations enroute Junagarh and Rajkot and to run 
new trains from Junagarh, Gujarat to other parts of the country 

Shri Jashubhai Dhanabhai Barad ..................................................................................... . 

(ii) Need to set up a Committee for promoting a common National Language acceptable to all 

Dr. Rajesh Mishra ............................................................................................................... . 

(iii) Need to raise immunization level and check rising anaemia cases among the children in 
the country 

Ms. Ingrid Mcleod .............................................................................................................. .. 

(iv) Need to arrange 'Ught and Sound' Programme in front of 'Hazar Duari' a historical 
monument in Murshidabad, West Benal 

Shri Adhir Chowdhury ........................................................................................................ . 

(v) Need to construct flyovers on National Highway crossings in Palanpur City of 
Banaskantha Parliamentary Constituency, Gujarat 

Shri Harisinh Chavda ..................................... _ .................................................................. . 

(vi) Need to approve the proposal of the Govemment of Madhya Pradesh providing for ownership 
rights to the people living in forest areas 

Shri Ganesh Singh ............................................................................................................. . 

579-580 

580--581 

581-583 

583-606 

606-618 

606--607 

608 

608 

609 

609--610 

610 



(iii) 

SUBJECT 

(vii) Need to include Govari community of Maharashtra in the list of Scheduled Tribet 

Shri Hansraj G. Ahir .........................................................................................................•. 

(viii) Need to expedite completion of Ahmedabad-Dandl section on National Highway No. 228 

Shri Harin Pathak ............................................................................................................... . 

(ix) Need to review the policy for procurement of paddy on MSP with a view to give benefit to 
the farmers 

Shri Rakesh Singh ..............................................•........................................•..................•... 

(x) Need to make financial provisions In the budget for the year 2007-08 for all round 
development of vii/agee in the country 

Dr. Satyanarayan Jatiya ..................................................................................................... . 

(xi) Need to set up a Refinery of ONGC at Kakinada, Andhra Pradesh 

Or. Babu Rao Mediyam ..................................................................................................... . 

(xii) Need for four laning of Delhl-Shamli-Saharanpur highway 

Shri Rasheed M8$ood ......•.................................................................................•.......•........ 

(xiii) Need to develop tourist centres of pilgrimage In Sitamarhi, Sheohar and East Champaran 
districts of Bihar 

Shrl Raghunath Jha ........................................................................................................... . 

(xiv) Need to monitor the quality of work being done by companies engaged under the Rajiv 
Gandhi Rural Electrification Scheme in Uttar Pradesh 

Shri Mitrasen Vadav ........................................................................................................... . 

(xv) Need to give Income Tax exemption under Section 10(29A) of Income Tax Act, 1960 to 
Maharashtra Maritime Board 

Shri Suresh Prabhakar Prabhu ......................................................................................... . 

(xvi) Need to set up a permanent bench of the Orissa High Court in Westem Orissa 

Shri Prasanna Acharya ...................................................................................................... . 

(xvii) Need for timely completion of gauge conversion wolt( on QuHon-Viruthanagar railway section 

Shri Chengera Surendran ........................................................................................•.......... 

(xviii) Need to develop Chaturbet-Shindi Road under PMGSV in Mahabaleshwar Tehsll of Sa1ara 
district, Maharashtra 

Shri Shriniwas Dadaseheb Patil ........................................................................................ . 

(xix) Need to link Sakri-Hasanpur railway line via Barauni Junction, Bihar 

Shri Suraj Singh ................................................................................................................. . 

(xx) Need to include Bhoti language in the Eighth Schedule to the Constitution 

Shri Chewang Thupstan ..................................................................................................... . 

610-611 

611 

611-612 

612 

613 

613 

613--614 

614 

614-615 

615-616 

616 

616-617 

617 

617-618 



(iv) 

SU8J£CT 

DALMIA DADRI CEMENT L1MI.TED (ACQUISITION AND TRANSFER OF UNDERTAKINGS) 
AMENDMENT BILL. 2006 .................................................................................................. _ .......................... . 

Motion to Consider ................................................................................................................................... . 

Shri Sontosh Mohan Dev ................................................................................................. .. 

Shri P.S. Gadhavi ............................................................................................................... . 

Shri Basu Deb Acharia ...................................................................................................... . 

Shri Adhir Chowdhury ....................................................................................................... .. 

Prof. Rasa Singh Rawat .................................................................................................... . 

Shri K. Subbarayan ............................................................................................................ . 

Shri Braja Kishore Tripathy ............................................................................................... . 

Shri Thawar Chand Gehlot ................................................................................................ . 

Shri Suresh Prabhakar Prabhu ......................................................................................... . 

Shri Ganesh Prasad Singh ................................................................................................ . 

Shri Mohan Singh ............................................................................................................... . 

Clauses 2 and 1 ..................................................................................................................................... .. 

Motion to Pass ........................................................................................................................................ .. 

COMMISSIONS FOR PROTECTION OF CHILD RIGHTS (AMENDMENT) BILL, 2006 ......................... .. 

Motion to Consider ................................................................................................................................... . 

619-643 

619 

619-620, 
638-642 

620-623 

623-625 

625-626 

627~29 

629-630 

630-631 

632~33 

633-636 

636 

~38 

642 

642-643 

643-083 

643 

Shrimati Renuka Chowdhury .............................................................................................. 643, 667--682 

Prof. Rasa Singh Rawat ................................................................................................... .. 

Shrimati Pratibha Singh ..................................................................................................... . 

Shri Shailendra Kumar ...................................................................................................... .. 

Shri Raghunath Jha .......................................................................................................... .. 

Shrimati M.S.K. Bhavani Rajenthiran ................................................................................ . 

Dr. Sebastian Paul ............................................................................................................. . 

Shri Suresh Prabhakar Prabhu ......................................................................................... . 

Shrimati Archana Nayak .................................................................................................... . 

Shri· Chengara Surehdran .................................................................................................. . 

Shrimati Sumitra Mahajan ................................................................................................. .. 

Shrimati T ejaswini Seeramesh .......................................................................................... .. 

Shrimati Aubab Sayeda ................................. : ................................................................... . 

Shri Varkala Radhakrishnan .............................................................................................. . 

Shrimati Kiran Maheshwari ................................................................................................ . 

Shrimati Priya Dutt ............................................................................................................. . 

644-645 

646-649 

649-650 

650-652 

652~54 

654--656 

656 

656--657 

657-658 

658-660 

660-663 

663-666 

666-667 

667-669 

67()-672 



(v) 

SUBJECT 

Shri Alok Kumar Mehta ................................ _ ................................................................... . 

Shri J.M. Aaron Rashid ..................................................................................................... . 

Shri Ratllal Kalidas Varma ................................................................................................ . 

Clauses 2 and 1 ...... ................................................................................................................................ . 

Motion to Paas ......................................................................................................................................... . 

DISCUSSION UNDER RULE 193 

(I) Report on the state of Panchayats-a MId-term Review and Appralsa~2006 ....................... .. 

Shri K.C. Pallanl Shamy ................................................................................................... .. 

Shri Manl Shenkar Alyar .................................................................................................. .. 

(Ii) Problem being faced by the unorganised labour In the Country .. ............................................. .. 

Dr. Sujan Chakraborty ........................................................................................................ . 

Shri Tek Lal Mahto ........................................................................................................... .. 

Shri Alok Kumar Mehta .................................................................................................... .. 

Shri Harlkewal Prasad ........................................................................................................ . 

Shri Manjunath Kunnur ... ................................................................................................... . 

Shri Virendra Kumar ........................................................................................................... . 

Shri Balaaaheb Vlkhe Patll ................................................................................................ . 

Shri Ravichandran Sippiparal ..... ........................................................................................ . 

Shri M. Shivanna ................................................................................................................ . 

Shri P. Karunakaran ........................................................................................................... . 

Shrimatl TejaBwlnl Seeramesh ........................................................................................... . 

Shri Ganeeh Singh .................................. , ........................................................................... . 

Shrimati P. Sattleedevl ....................................................................................................... . 

Shri S.K. Kharventhan ........................................................................................................ . 

Shri A.V. Bellarmin .............................................................................................................. . 

Shri Oscar Fernandes ... .................................................................................................... .. 

BUSINESS ADVISORY COMMITTEE 

Thirty-secOnd Report .. .............................................................................................................................. . 

ANNEXURE I 

Member-wise Index to Starred Questions ............................................................................................. . 
Member-wise Index to Unstarred Questions ........................................................................................ .. 

ANNEXURE It 
Ministry-wise Index to Starred Questions .............................................................................................. . 

Ministry-wise Index to Unstarrad Questions ......................................................................................... .. 

CoLUMNS 

672-673 

674-675 

67~77 

682 

683 

6~731 

683-687 

687-731 

731-766 

731-734 

734-735 

735-737 

738-739 

739-741 

741-743 

743-744 

745-746 

746-747 

747-749 

749-752 

752-754 

754-755 

755-757 

757-758 

758--765 

766-776 

777 

778-784 

785-786 

785-788 



OFFICERS OF LOK SABHA 

THE SPEAKER 
Shri Somnath Chatterjee 

THE DEPUTY SPEAKER 
Shri Chamjit Singh Atwal 

PANEL OF CHAIRMEN 
Shri Giridhar Gamang 
Dr. Satyanarayan Jatiya 
Shrimati Sumitra Mahajan 
Dr. Laxminarayan Pandey 
Shri Balasaheb Vikhe Patil 
Shri Varkala Radhakrishnan 
Shri Arjun Sethi 
Shri Mohan Singh 
Shrimati Krishna Tirath 
Shri Devendra Prasad Yadav 

SECRETARY GENERAL 
Shri P.D.T. Achary 

(vii) 



LOK SABHA DEBATES 

LOK SABHA 

The Lok Sabha met at EIBVtII1 ollhll Clock. 

[MR. SPEAKER in Ihll Chair) 

REFERENCES BY THE SPEAKER 
(I) Ae: Homage to memory of tho .. who died 

In Terrorist attack on Parliament Hou .. 

{English} 

MR. SPEAKER: Hon. Members, with great solemnity, 
we recall that on 13 December - five years ago - our 
Parliament had been the target of a terrorist attack. 

The attack was toiled by the alert security personnel 
responsible for the security of the. Parliament complex, 
but In the process five security personnel of Deihl Police; 
one MahilaCllnstable of the Central Reserve Police Force; 
and two Security Assistants of Parliament Watch and 
Ward, namely, SlShri Nanak Chand, Ram Pal Singh, Ghan 
Shyam, Om Prakash, Vijayendra Singh, Shrimati Kamlesh 
Kumari, Shri J. P. Yadav and Shrl Matbar Singh Negi 
laid down their lives. Shrl Desh Raj who worked as a 
gardener also lost his life In the attack. Shrl Vlkram Singh 
Bisht, a journalist representing the electronic media, 
succumbed later due to injuries sustained in the attack. 

This act of heroism and unparalleled bravery of the 
security personnel calls for a renewed pledge for making 
all efforts to curb the menace of terrorism. Let us 
rededicate ourselves once again to protect the unity, 
integrity and soveralgnty of our country. 

The House may now stand in silence for a short 
while as a tribute to the memory of the departed. 

11.02 hr •. 

The MembtllS then stood in Silence lor a short while. 

11.03 hra. 

(II) Re: Jaapal Rana being choaen aa beat 
aport8peraon In Doha Aalan Game. 

(English} 

MR. SPEAKER: Hon. Members, it is a matter of great 
pride that in the ongoing Asian Games at Doha, our ace 

shooter Jaspal Rana has been chosen 'the Best 
Sportsperson'. He won three gold medals in the pistol 
shooting event, thus substantially adding to the country's 
medals tally at the Games. 

I am sure that the House would join me in 
congratulating Shri Jaspal Rana on his excellent 
performance, which has brought laurels to the country. 

/TmnsJstion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, tributes have just been paid to the memory 
of those who sacrificed their lives to sava the Parliament. 
However, not giving capital punishment to Afzal. ... 
(Intllrruptions) 

MR. SPEAKER: You had raiaed this matter yesterday. 

... (Intsnuptlons) 

MR. SPEAKER: You know that the same matter is 
be raised every day. 

(Inltlf7Z1ptions) 

{English} 

MR. SPEAKER: This matter was raised by the hon. 
Leader of Opposition yesterday Itself, and there was also 
some discussion on this issue. Actually, there was almost 
a full dlacuasion on that issue, and the hon. Home 
Minlater aIao gave his response to it. 

... (Inltlf7Z1ptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, it was a very 
poor response. .., (Intenvptions) 

MR. SPEAKER: You may not agree to It. 

... (Infllf7Z1ptions) 

MR. SPEAKER: Please allow the House to run. I 
will earnestly appeal to all of you. 

... (Infllf7Z1ptions) 
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MR. SPEAKER: 1 am not minimizing the importance 
ot the matter. We have paid respect to all those who lost 
their lives. 

... (Interruptions) 

MR. SPEAKER: Let us carry on with the business 
before us in deference to the memory of all those who 
laid down their lives. I appeal to all of you. 

... (Infemtpfions) 

(T ralls/alion} 

MR. SPEAKER: Shri Anant Kumarji, please allow the 
House to run. 

... (Interruptions) 

(English} 

MR. SPEAKER: This matter was raised in the House 
yesterday only. 

... (Interruptions) 

/TranslahOn} 

PROF. VWAY KUMAR MALHOTRA: Mr. Speaker. Sir. 
our protest should be recorded. ... (Interruptions) 

MR. SPEAKER: Malhotraji, whatever you have 
spoken, has been recorded. 

... (Interruptions) 

(English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINtSTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir. will you take up 
this matter again during the 'Zero Hour'? 

MR. SPEAKER: No, not this matter. 

11.05 hrs. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Shri Joachim Baxla, Question No. 
302. 

Coal Reserves and Its Extraction 

'302. SHRI JOACHIM BAXLA: Will the PRIME 
MINISTER be pleased to state: 

(a) the estimated quantity of good quality coal 
reserves in the country and the quantity extracted 
therefrom during the last three years; 

(b) the extent of shortage of coal in the country 
during each of the last three years; 

(c) the quantity of coal imported during the 
corresponding periods; and 

(d) the steps taken to augment the extraction potential 
to meet the shortfall? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. DASARI NARAYAN RAO) . (a) to (d) A 
statement is laid on the Table of the House. 

Statement 

(a) As per the estimates of Geological Survey of 
India (GSI), as on 1.1.2006. a total of 253.30 Billion 
Tonnes of geological resources of coal has so far been 
estimated in India. This includes 32.097 billion tonnes of 
coking coal resources and 32.039 billion tonnes of good 
quality (namely A. B & C grades) non-coking coal 
resources. 

The total good quality coal production during the last 
three years from the mines of CIL and SCCL is given as 
under: 

Year (In million tonnes) 

2003-04 96.55 

2004-05 97.86 

2005-06 97.15 

(b) As per the Planning Commission, the all I.ndia 
raw coal demand during the years 2003-04, 2004-05 and 
2005-06 (Revised) was estimated to be 380.91 million 
tonnes, 405.46 million tannes and 448.72 million tonnes 
respectively. Against this estimated demand, the actual 
all India coal production was 361.24 million tonnes. 382.62 
miniOn tonnes and 496.99 mflliontonnes respectively 
leaving a gap of 19.67,22.84 and 41.73 million tonnes 
respectively. 

(c) The quantity olcoal imported during the last three 
years is given below: 
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(In miHion tonnes) 

Year Imported Coal 

2003-04 21.683 

2004-05 28.950 

2005-06(Provisional) 36.869 

Source: Coal Statistics of Coal Controller's OrganiZlltion, Koikala. 

(d) Following steps have been taken to augment the 
extraction potential and to meet the shortfall of coal:-

1. Exploration capacity to prove more coal reserves 
is being expanded. 

2. Faster allocation of more blocks for captive 
mining. 

3. Speedy approval of projects. 

4. Increased application of continuous miner and 
longwall technology in underground mining. 

5. Emergency coal production has been planned 
for increasing production from existing minesl 
projects. 

SHRI JOACHIM BAXLA: Sir, in the reply it has been 
stated that several steps have been taken to augment 
the extraction potential. However, going by the past three 
years' record, there is no substantial improvement. 
Therefore. I would like to know from the Minister the 
steps that he proposes to improve the situation. 

MR. SPEAKER: He has mentioned that in the reply. 

DR. DASARI NARAYAN RAO: Sir, it is a continuous 
process. As on January 1, 2006, the total estimated coal 
reserves are 253 billion tonnes. This is based on the 
exploration carried out by the Geological Survey of India 
and the Central Mining Planning and Design Institute. 
They are doing this every year. From the total reserves, 
I think we have ample reserves. As on today the proved 
reserves are only 31 per cent and we have still to explore 
the rest. So, it is a process that is going on. 

SHRI TATHAGATA SATPATHY: Thirty-one per cent 
of what? 

MR. SPEAKER: He has given full details. 

SHRI JOACHIM BAXLA: Has the Government in 
recent times carried out any survey to ascertain the 
volume of coal reserves? If so, has a survey been 
undertaken in the State of West Bengal and what quantity 
of coal reserves was found of which quality? If not, is 
there any proposal to carry out such a survey in the 
future? 

DR. DASARI NARAYAN RAO: Sir, West Bengal ranks 
the fourth in the country as far as its estimated coal 
reserves are concerned with 27.80 billion tonnes. West 
Bengal ranks third in the country as far as the proved 
reserves are concerned with 11.40 billion tonnes. 1 
understand that most of the potential coal bearing area 
in the State of West Bengal has already been explored. 
The exploration being undertaken now is mostly detailed 
exploration to convert the indicated into the proved. The 
State has 11.80 billion tonnes of indicated and only 4.5 
billion tonnes of inferred reserves. In West Bengal, 
annually about 15,000 to 20,000 metres of drilling is being 
done as per the requirement which is mostly 
developmental drilling. This is a continuous process. It is 
being added every year. 

{Tlllnslation! 

SHRI DHARMENDRA PRADHAN: Mr. Speaker, Sir, I 
would like clarification from the hon'ble Minister regarding 
a specific part of the reply given by him. 

[English! 

In part '0' of his reply the hon'ble Minister has stated 
that faster allocation of more blocks for captive mining. 
This question has two aspects. Demand for coal has 
increased not only in the power sector but in other sectors 
also. 

{Translation! 

Will you provide captive mining on priority basis to 
the State Governments on their demand? Secondly, a 
good Rand R policy which we often discuss, leads is 
hepful in higher production. 

[Engfish] 

As on today, even after glWlg many assurances, 
Coal India and the Ministry of Coal are yet to come out 
with a good and progressive R & R policy. These are 
the two preconditions. Are you going to give it to the 
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States which are asking for it and are you going to come 
out with a good R & R policy? 

MR. SPEAKER: What policy? 

SHRI DHARMENDRA PRADHAN: R & R PoUcy -
Rehabilitation and Resettlement Policy. 

DR. DASARI NARAYAN RAO: The hon. Member is 
very much concerned about the production of coal In the 
country. After the UPA Government has come Into power 
we have allocated about 76 coal blocks. In total, 123 
captive coal blocks have been allocated. If a State 
Government comes forward, we are ready to allocate 
these under the Government dispensation. Regarding the 
R & R policy, it is still under consideration. Hon. Prime 
Minister is very keen on this and the scheme is being 
worked out. 

SHRI LAKSHMAN SETH: Sir, as per the National 
Integrated Energy Policy. our country has reserves of 
coal sufficient for 200 years. If that is a fact, why is the 
Government importing coal instead of extracting coal? 

DR. DASARI NARAYAN RAO: Sir, our present coal 
reserves are sufficient for 100 years of the country's 
requirement if today's coal requirement continues. If we 
take into account the growing coal requirement, our coal 
reserves will be sufficient for 30 to 40 years. But that is 
not the end. Only 31 per cent of the total coal bearing 
area has been explored in detail and there is area that 
is still remaining. So, there is no problem for 100 years. 

With regard to coal imports, you know very well that 
in our coal the ash content is more. It Is nearly 40 per 
cent. The steel industry requires coking coal. We have 
less reserves of coking coal. So, it is a must for us to 
import coa/. 

DR. ARUN KUMAR SARMA: Mr. Speaker, Sir, there 
are two methods of coal extraction - one is opencast 
mining and the other is underground mining. What Is the 
percentage of coal extraction In the country through 
underground mining and through opencast mining? 
Opencast mining results in loss to environment. There i8 
large scale destruction of forest cover and loss of valuable 
top soil. This is largely prevalent in the North-Eastern 
Coalfields of Assam. What steps is the Ministry taking to 
control pollution so that our environment Is protected? 

MR. SPEAKER: Answer the last part. 

DR. DASARI NARAYAN RAO: The percentage of 
underground rnining Is comparatively less in the country. 
In fact the production in underground mines in Coal India 
Limited has come down since nationalization. Before 
nationalization, the easily available upper seams of coal 
were exploited by the owners of the mines. Now we are 
taking all measures to improve our underground mining. 
However, the percentage of opencast mining Ia more. 
Nearly 85 per cent of the coal that we are extracting is 
through opencast mining. 

DR. ARUN KUMAR SARMA: What about the damage 
caused by opencast mining to the environment? 

MR. SPEAKER: Refer It to the Environment Ministry. 

DR. DASARI NARAYAN RAO: Actually, we are 
attending to it, Sir. 

DR. ARUN KUMAR SARMA, It Is related to this 
Ministry. 

MR. SPEAKER: I have helped you. He will refar It to 
the Environment Ministry. 

DR. ARUN KUMAR SARMA: In the North-East, vast 
stretches of areas are being damaged. 

MR. SPEAKER: You are a cooperating hon. Member. 
Please sit down. 

{Tmns/6tItJn} 

SHRI BHANWAR SINGH DANGAWAS: Mr. Speaker, 
Sir through you, I would like to request the hon'bla 
Minister that the coal extracted from the mines for use Is 
costlier. The extracted coal which remains unutlUzed can 
be used for the underground coal gasification as has 
been done in Gujarat. In my partlamentary constituency, 
near Merta In "Meera Nagar" there are some coal mines 
where coal pits have been dug up. Only Implementation 
of the said scheme Is required there. I would like to 
know from the hon'ble Minister whether this work will be 
started there. 

{English} 

DR. DASARI NARAYAN RAO: Sir, with regard to coal 
gasification, we are already at it. We had a model project 
in NLC which will be launched. We are going ahead with 
It. 
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MR. SPEAKER: I hope you will consider his case. 

DR. DASARI NARAYAN RAO: Yes, Sir. 

Health Care to CGHS Beneflclarle. 

°303. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment has revised the rates 
payable to CGHS approved centres and hospitals for 
various tests and treatment from November 01, 2006; 

(b) if so, the details thereof and the reasons therefor; 

(c) the remedies available to CGHS beneficiaries, if 
CGHS approved centreslhospitals refuse to undertake test! 
treatment at the pres,cribed rate; and 

(d) the steps taken by the Govemment to ensure 
health care to CGHS beneficiaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) A statement is laid on the Table of 
the House. 

Shltement 

It is the constant endeavour of the Govemment to 
provide best possible health care facilities in the form of 
OPD facilities in CGHS DispensariesIPoIycIinics and indoor 
treatment facilities including specialised and super-
speciality treatment at Govemment hospitals. Empanelment 
of private hospitals/diagnostic centres is an additional 
facility provided by CGHS. 

The Govemment had invited applications during March 
- April, 2004, from private hospitals and diagnostic centres 
for empanelment under Central Government Health 
Scheme (CGHS) in all CGHS covered cities and also for 
fixation of rates for various procedures afresh. Rates 
payable at empanelled hospitals/diagnostic centres for 
various medicaVtest procedures have been revised from 
1 st November, 2006. for CGHS, Delhi. only on the basis 
of rates quoted by hospitals/diagnostic centres themselves. 

For ensuring that hospitals/diagnostic centres do not 
over-charge from CGHS beneficiaries. the hospitalsl 
diagnostic centres are also required to sign an agreement 
with CGHS. which includes a provision that they would 

only charge rates approved by CGHS. This agreement 
also Includes clauses for penalty in case of over-charging/ 
refusal of treatment. 

The process of empanelment of private hospitalsl 
diagnostic centres is now continuous and any eligible 
hospital/diagnostic centre can apply at any time for 
empanelment thus enlarging the scope for availability of 
hospital services to the beneficiaries. 

Computerisation of all CGHS DispensarieS/MSD has 
been taken up to provide quick and quality services to 
CGHS beneficiaries, aiding in better inventory management 
and creating disease profiles for procurement planning. 

The Govemment has adopted a new formulary of 
proprietary drugs, consisting of 504 items to ensure supply 
of quality branded drugs to the CGHS beneficiaries at 
the dispensary counter itself. 

SHRI BALASAHEB VIKHE PATIL: Mr. Speaker, Sir, I 
would like to ask the hon. Minister, through you, this. 
Hon. Minister has given in her reply that CGHS would 
be extended to the general public under the insurance 
coverage. At the same time, there is a 10th Plan mid-
term review which also suggested reforms. There are 
directions from the Prime Minister and the Planning 
Commission. The Govemment has appointed Ferguson 
Committee to look into the aspect of improving the 
Scheme. There is also a Committee appointed by the 
Ministry under Shri Kaul. former Cabinet Secretary for 
improvement in this regard. What is the status of these 
organizations and committees? How are we going to open 
up the CGHS to the public? The Finance Minister has 
already suggested to stop the Plan support. Under these 
circumstances, how are we going to implement the 
schemes? 

MR. SPEAKER: He is asking about the status of the 
Reports. 

SHRIMATI PANABAKA LAKSHMI: It is the constant 
endeavour of the Govemment to provide best facilities 
under the CGHS and the Central Govemment institutions. 
Empanelment of private hospitals/diagnostic centres is an 
additional facility provided by CGHS. This is a continuous 
process. 

MR. SPEAKER: Mrs. Minister, look into the Reports. 

SHRI BALASAHEB VIKHE PATIL: How would the 
Ministry further improve the system by bringing in public 
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with insurance covers? I expect the Minister to answer to 
this specific question. 

Only 28 cities are covered. Now-a-days, a number 
of rural centres are coming up with hospitals and 
diagnostic centres. The Government has invited 
applications only in 2004. The Government is going to 
invite new applications. Hence, I would say that expansion 
will be for better because a number of benefICiaries and 
Government servants, particularly in Anny and Border 
Security Force are in the rural areas and they do not 
come to the city. Is there any plan before the Government 
in this regard? How can all these things happen? 

The treatment of diseases like HIV and AIDS is 
expensive. All these centres do not provide the treatment 
for these diseases. Would the Government consider giving 
treatment to those affected by HIV and AIDS so that 
their lives can be saved? 

MR. SPEAKER: Too many subjects. 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): With your pennission, I 
would like to reply. 

Hon. Member has mentioned about the Reports of 
Kaul and Fergusson Committees. I would like to say that 
we have received these reports. The CGHS is in a non-
Plan budget. We improve the facilities throughout the year. 
There is a thinking that shortly we are going to close 
CGHS dispensaries or polyclinics. I would like to say 
that all the facilities provided in these dispensaries are 
going to continue. We are stiU trying to improve it further. 
We have literally about nine lakh card holders and 
approximately 33 lakh beneficiaries. 

Today we have about 24 cities which come under 
the CGHS. The criterion for enlisting CGHS dispensary 
to a city in this. A city should have 2,000 card holders 
and at least 6,000 beneficiaries within a three kilometre 
area. That is one of the basic criteria. 

We need more beneficiaries and pensioners into this 
Scheme for enlisting a city under the CGHS. Definitely, 
I would say that we are constantly improving this Scheme. 
I am sure that in the last two years not much complaints 
have come about the CGHS because we have improved 
the CGHS facilities a lot. 

[Ttanslation! 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir, 
thank you for allowing me to ask the supplementary 

question. The hon'ble Minister in his reply has stated 
that the Government has expanelled several private 
hospitals under CGHS. I hall from Rajasthan. There, qnly 
a few private hospitals and centres have been empanelled 
under CGHS where we can get medical facility. I request 
the hon'ble Minister to revise the CGHS list and to include 
sorne more private hospitals and centres under it so that 
more and more Government officials could avail this 
facility. It has been observed that patients are not getting 
proper treatment in CGHS and other hospitals and centres 
empanelled under it. An arrangement should be made to 
keep a check on them. I would like to know from the 
hon'ble Minister about the action taken In this regard. 

{Eng/ish! 

DR. ANBUMANI RAMADOSS: Sir, earlier we had a 
process of one-time empanelment of private hospitals, 
because the Government facility under CGHS was not 
enough. We were mainly vacating dispensaries and 
polyclinics. In 1994 we had the first empanelment and 
then we had it in the year 2000. In that one-time 
empanelment we called for the applications, scrutinized 
them and then went for the inspection and short-listed 
them according to the criteria that we had. But now we 
have opened out the empanelment. Any hospital could 
be empanelled and they could apply to the Government 
of India any time of the year. It is not that we are limiting 
any hospital. If one hospital fails to get ernpanelled this 
year it can apply any time next month or next year. We 
have the specific criteria like they should have 100 bedded 
hospital, they should have a 500 mA X-Ray facility. If 
they fuHil those criteria we will be happy to empanel 
private hospital in CGHS empanel led cities. 

SHRI HANNAN MOLLAH: Sir, the CGHS beneficiaries 
are referred to private hospitals in Delhi for specialized 
treatment. Many of those hospitals were given land by 
the Government on the condition that they would treat 
the poor patients at cheaper rates. It is reported that 

. some of the hospitals refused to treat the CGHS patients 
at lower rate. I would like know whather the Govemment 
wiH take action against such private hospitals and if 
needed the price of the land given free wiU be recovered 
from them. 
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DR. ANBUMANI RAMADOSS: Sir, this issue has been 
time and again brought to the notice of the august House. 
In fact. the Urban Development Ministry is looking into 
this issue where land had been allotted to some private 
hospitals tor building and in retum of free treatment - in-
patients and out-patients - of some percentage of poor 
patients. Some of these hospitals failed to do this. That 
has now been dealt with by the Urban Development 
Ministry. Still it is under process. We are having a 
discussion whether as a one-time measure they could 
give the amount for the land, as per today's rate. which 
could be insured for the poor patients. These are some 
of the things which we are considering but nothing has 
been finalized as of date. 

Coming back to the CGHS, we have a fixed criterion 
of rates for private hospitals. We empanel hospitals. They 
apply to us and we scrutinize the applications. The Quality 
Council of India goes through the inspection of these 
hospitals and give us a short-listed group of hospitals. 
Supposing. hundred hospitals have applied, about 30 of 
them will be short-listed in the end. There we take the 
L-I rate given. These are the rates we take for private 
hospitals. Some of these hospitals, which the hon. 
Member has said. did not accept these rates. We have 
again sat with them and asked them to accept these 
rates. Again. Sir. it has not stopped there. The discussion 
is going on. 

MR. SPEAKER: The point is, if they had been given 
land at the cheaper rates. why should not they treat 
poor patients at lower rates? 

DR. ANBUMANI RAMAOOSS: Not aU the hospitals 
had been given the land. Only some of the hospitals 
were given. 

MR. SPEAKER: It should be looked into. 

DR. ANBUMANI RAMADOSS: We will definitely look 
into it, Sir. 

[Tfllnslationj 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, 
through you, I would like to submit to the hon'ble Minister 
that CGHS centres have been opened for all the Central 
Govemment employees whether they belong to fourth 
class, middle level employees or the officers. As hon'ble 
Minister has stated in his reply, that 25-50 or 100 bedded 

private nursing homes have also applied for empanelment 
under CGHS. Beside cities, the situation is very grim in 
rural areas. Expert doctors are not available there. Private 
hospitals are being empanelled under CGHS but will the 
hon'ble Minister speak in detail about the provisions likely 
to be made for patients suffering form fatal disease like 
cancer, heart failure or kidney failure. 

(Englishj 

DR. ANBUMANI RAMADOSS: Sir, as I have already 
answered, the CGHS beneficiaries are in 24 cities. So, 
we do not have a rural CGHS institution. I could give the 
list of these 24 cities to the hon. Member. We already 
have a criterion for empanelment of the private hospitals. 
For exemple, for a general Muhi-Speciality Hospital, there 
should be a 100 bedded hospital and they should have 
an extra capacity of 500 bed MAN. These are some of 
the criteria. For Single Speciality Hospital also, I think it 
should be a minimum of 100 bedded hospital. These 
may be an ophthalmology or an ENT hospital. These are 
some of the criteria for empanelment other than CGHS. 
There is CSMA which is run in the areas which are not 
covered by the CGHS. 

MR. SPEAKER: Shri Ram Kripal Yadav, just because 
you have kept quiet since moming. 

[Tfllnslationj 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, I always 
keep quiet. 

MR. SPEAKER: We all know it. Please ask your 
question. 

SHRI RAM KRIPAL YADAV: Sir, not taking much time, 
I would ask a direct question. As has been mentioned in 
the list, CGHS hospitals are situated all over the country 
including my Parliamentary Constituency Patna. I am sorry 
to say that adequate faculties are not avaHable there. 
Even the ordinary medicines are not available there. 
Government is directly controlling the CGHS hospitals. 
No arrangements have been made for the CGHS 
beneficiaries, neither they get any medicines nor any 
diagnostic faciHties are available there. I would like to 
ask the hon'ble Minister whether any concrete steps would 
be taken to improve the condition of the CGHS hospitals 
so that patients could get proper treatment. 
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{English} 

DR. ANBUMANI RAMADOSS: Sir, firstly in general 
definitely we have improved a lot. We have, now, initiated 
a new drug formulary where a lot of modem and high 
quality drugs have been approved. All these CGHS 
dispensaries in this country are having these quality drugs. 
. .. (Interruptions) 

[Translation} 

SHRI RAM KRIPAL YADAV: Sir, I am asking about 
Patna. I myseH had visited a CGHS hospital. 

[English} 

MR. SPEAKER: Nothing is being recorded. 

... (Interruptions)" 

[Translation} 

MR. SPEAKER: What are you doing? You have just 
got a certifICate and lost it immediately. 

[English} 

DR. ANBUMANI RAMADOSS: Coming to Patna, we 
will definitely look into the issues which the hon. Member 
has raised and definitely we will rectify if there are 
deficiencies. 

[Translation} 

Eradication of Filaria 
+ 

304. SHRI HEMLAL MURMU: 
SHRI RAGHURAJ SINGH SHAKYA: 

WiU the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the number of Filaria patients has been 
increasing in the country; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether there is no remedy for the disease in 
aHopathic system of medicine; 

(d) if so, the effective steps taken by the Govemment 
to eradicate Filaria including development of medicines 
for the purpose; and 

(e) the amount spent and the present status of the 
programme being run for the eradication of Filaria in the 
country, State-wise? 

"Not recorded. 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) A statement is laid on the Table of 
the House. 

(a) and (b) Lymphatic filariasis is a chronic disease 
and has manifestations Hke Iymphodema (elephantiasis) 
and hydrocele. Govemment of India has started house to 
house survey for enlisting of cases of Lymphodema and 
hydrocele prior to Annual Mass Drug Adminlatartion with 
single dose of DEC (Diethylcarbamazine citrate) tablets 
since the year 2004 in order to provide them services for 
prevention of attacks of acute lymphangitis (high fever, 
swelling and pain in affected part of the body) and acute 
lymphadenitis (swelling of lymph glands, pain and fever) 
and surgical operation for hydrocele. 

In the year 2004, 202 districts in 20 endemic States 
were surveyed which yielded 361234 lymphoedema and 
226807 hydrocele cases, while in the year 2005, 243 
districts in 20 endemic States were surveyed which yielded 
524416 lymphoedema and 308582 hydrocele cases. 

The State-wise distribution of lymphoedema and 
hydrocele cases is given in the enclosed Annexure I. 

(c) There is cure for persons having mlcrofilariae 
(larvae of filaria worm) with drugs like DEC 
(Diethylcarbamazine citrate) and A1bendazole. However, 
there is no cure for Lymphodema (swelling of affected 
parts), but the attacks of acute lymphangitis (high fever, 
swelling and pain in affected part oJ the body) and acute 
lymphadenitiS (swelling of lymph glands, pain and fever) 
could be prevented by observing foot hygiene and 
exercise. Lymphatic filariasis patients with hydrocele can 
be cured by surgical operation. 

(d) The Government of India has launched the 
following two pronged strategy for elimination of Lymphatic 
filariasis by the year 2015: 

1. Annual Mass Drug Administration (MDA) of 
single dose of DEC (Diethylcarbamazine citrate) 
for 5 years or more to the eligible population 
(except pregnant women, children below 2 years 
of age and seriously ill persons) to interrupt 
transmission of the disease. 

2. Home based management of Iymphoedema-
cases and up-scaHng of hydrocele operations in 
identHied CHCs, District hospitals and medical 
colleges. 
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(e) The details of amount released to filaria endemic di8trIcts of 20 States, while in the year 2005, 346.9 million 
States for carrying out activities towards elimination of population was administered single dose of DEC 
Lymphatic Filariasis since 2003-04 is enclosed at tablets In 229 districts of 19 States. The State-wise 
Annexure II. During the year 2004, 315 million population coverage during the year 2004 and 2005 are appended 
was administered single dose of DEC tablets in 202 at Annexure III. 

AnfHIxuIW I 

State-wistJ details 01 Lymphodema & HydfrJctJM CIlS8S-2(}()tI and 2005 

51. Stale 2004 2005 Hydrocele 
No. Lymphoedema Hydrocele Total Lymphoedema Hydrocele Total surgeI)' 

conducted 

1. Andhra Pradesh 2250 191 2441 43766 908 44674 83 

2. Assam 28 17 45 341 144 485 

3. Bihar 136216 11.9088 255304 136216 119088 255304 1682 

4. Chhattisgarh 674 150 824 6532 2861 9393 70 

5. Goa 51 52 212 213 

6. Guajrat 895 204 1099 895 204 1099 

7. Jhartdland 7128 2562 9690 43951 12639 56590 

8. Kamataka 7674 1114 8788 15306 2nO 18076 138 . 

9. Kerala 8399 507 8906 10840 1232 12072 2623 

10. Madhya Pradesh 4855 3646 8501 5929 4258 10187 245 

11. Maharashtra 35896 24421 60317 481n 37699 85876 1965 

12. Orissa 86247 31324 117571 51840 32850 84690 

13. Tamil Nadu 25864 8794 34658 25313 16181 41494 

14. Uttar Pradesh 1949 1173 3122 88465 41463 127928 3958 

15. West Bengal 41479 33418 74897 46943 36052 82995 

16. Pondicherry 1257 139 1396 1296 117 1413 

17. Andaman and NIcobar Islands 76 49 125 81 37 118 

18. Daman and Diu 68 6 74 63 27 90 69 

19. Dadra and Nagar Haveli 70 3 73 78 30 108 

20. Lakshadweep 158 0 158 172 21 193 

Total 361234 226807 588041 524416 308582 832998 10833 

The hydrocele operations are being conducted in phased manner. 
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Annexure " 

Funds RtllMsed for Elimination of LympINIIic Fu.fillsis 

(Rupees in lakhs) 

SI.No. StateJUT Released Released Released 
during 2003·04 and during 2005·06 during 2006·07 

2004·05 MDA2005 MDA 2006 
MDA2004 

1. Andhra Pradesh 180.00 272.06 272.06 

2. Assam 40.00 70.60 70.60 

3. Bihar 420.00 498.46 473.87 

4. Chhattisgarh 66.50 64.11 64.11 

5. Goa 19.50 14.97 15.96 

6. Gujarat 79.50 86.38 86.38 

7. Jhartmand 170.00 166.48 166.48 

8. Kamataka 94.50 86.38 86.S8 

9. Kerala 128.00 162.94 162.94 

10. Madhya Pradesh 107.00 112.86 112.86 

11. Maharashtra 138.00 247.94 247.94 

12. Orissa 214.00 205.20 205.20 

13. Tamil Nadu 178.00 200.69 200.69 

14. Uttar Pradesh 185.00 607.20 607.20 

15. West Bengal 125.00 188.58 .188.58 

16. Andaman and Nicobar Islands 9.00 8.35 8.35 

17. Oadra and Nagar Haveli 9.00 6.95 6.95 

18. Daman and Diu 9.00 6.95 6.95 

19. Lakshadweep 9.00 6.35 6.35 

20. Pondicheny 9.00 10.15 10.15 

Total 2190.00 3023.60 3000.00 
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Annexure III 

MOA Covtlr8g8 duling 2004 6nd 2005 

SI.No. Slats/UTs 2004 (202 Districts) 2005 (229 Districts) 

Targeted % Targeted % 
Population Coverage Population Coverage 

1. Andhra Pradesh 48663989 84.78 49480091 88.55 

2. Assam 4919979 25.42 8929641 44.03 

3. Bihar 73076980 81.64 70806240 83.54 

4. Chhattisgarh 180503 84.17 13305647 79.04 

5. Goa 1369009 97.92 1339959 98.64 

6. Gujarat 12808947 45.47 17627487 85.08 

7. Jharkhand 17946848 43.17 20441795 74.30 

8. Kamataka 9484288 85.22 11223364 89.88 

9. Kerala 28111599 86.90 27262858 94.03 

10. Madhya Pradesh 10589390 73.74 14380100 83.78 

11. Maharashtra 15939528 78.68 24408849 90.44 

12. Orissa 23229225 90.11 23091960 90.71 

13. Tamil Nadu 28228184 95.18 MDA not undertaken 

14. Uttar Pradesh 58171536 85.85 1091n137 73.76 

15. West Bengal 45790000 39.58 41301907 60.59 

16. Andarnan and Nicobar Islands 338374 85.85 327241 91.32 

17. Dadra and Nagar Haveli 190429 91.13 218542 98.26 

18. Daman and Diu 194123 94.96 153070 92.87 

19. Lakshadweep 60817 64.53 63424 84.60 

.20. Pondicherry 926927 94.76 947001 96.63 

Total 438053837 72.60 434486313 79.84 
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[Translation] 

SHRI HEMLAL MURMU: Mr. Speaker, Sir, I would 
start my supplementary with an unstarred question. In 
reply to unstarred question no. 2147, cit. 16.3.2005, the 
hon'ble Minister stated: 

[Eng/ish] 

"There is an increase of micro filarial rate in Assam, 
Gujarat, Madhya Pradesh, Uttar Pradesh and Daman 
and Diu while the other States show a decrease of 
micro filarial rate." 

[Translation] 

Sir, as per the enclosure furnished by the hon'ble 
Minister, the rate of microfilaria was 3.29 percent In West 
Bengal in the year 2002 which increased to 4.85 percent 
in 2003. Now the House should decide whether this 
statement of hon'bJe Minister is not misleading the House. 
My supplementary question is 88 to what are the names 
of the districts of eech state of the country particularly of 
Jharkhancl, Identified under Mass Drug Administration to 
provide home based management of lymphoedema cases 
and upscaling of medicines. 

MR. SPEAKER: Have you asked both of your 
supplementaries? 

SHRI HEMLAL MURMU: No sir, my second 
supplementary is. 

MR. SPEAKER: All right, but please sit down now. 

... (Interruptions) 

MR. SPEAKER: I am grateful to you for your 
cooperation. 

[English} 

DR. ANBUMANI RAMADOSS: Sir, the details which 
the han. Member has given, if he brings them to our 
notice, I am not aware of this. definitely we wiD rectify 
that and if there is a problem I would, through you, bring 
it to the notice of the august House. 

MR. SPEAKER: You may send the particulars to the 
hon. Member. 

[Translation] 

SHAI HEMLAL MURMU: Mr. Speaker, Sir, I again 
find that the number of such patients m Jharkhand was 
43951 in 2004 which increased to 56590 in 2005. There 
is a rapid Increase in the number of patients. My question 
is about the amount spent, State-wiee out of the total 
amount allocated for eradication of Filariae In rain fed 
and other areas of all the States of the country especially 
in Jhartdland during the last three years and the current 
year. 

[English] 

MR. SPEAKER: Mr. Minister. can you give the 
particulars now? 

/Translation] 

Please send the details. 

[English] 

DR. ANBUMANI RAMADOSS: Sir, I would definitely 
give the particulars to him today after the House adjourns. 

Sir, the funds released for Jharkhand during 2003-04 
was about Rs. 170 lakh and funds released to Jharkhand 
during the year 2005-06 was about Rs. 168.48 lakh and 
funds released to Jharkhand during the year 2006-07 
was about Rs. 168.48 lakh. We have been using this 
mostly for Mass Drug Administration. There are about 20 
States endemic for Filariasis in this country. The WHO 
and the Govemment of India have got in association and 
said that in the next five years, from 2004, we will go for 
Mass Drug Administration of Diethylcarbamazine Citrate 
tablets. This tablet should be given as one dose to cover 
the entire spectrum of about 20 States which are endemic. 
Literally, this year we have covered about 243 districts 
all over the country including Jharkhand. This is a 
continuous process. This is to cut transmission of 
microfilariae through the mosquitoes. This is definitely a 
serious .issue. We are taking all positive measures to 
prevent this and this is caused by the vector of 
mosquitoes. So, we are taking a lot of measures also for 
prevention of breeding of mosquitoes, including in 
Jharkhand. 

[Translation] 

SHRI HANS RAJ G.. AHIR: Mr. Speaker, Sir, a 
dangerous disease like Filaria is spreading at an alarming 
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rate in some States including Maharashtra, Orissa, Tamil 
Nadu, West Bengal and Andhra Pradesh. Is the 
Govemment contemplating to Increase the amount of 
funds allocated for the prevention of this disease? Has it 
been observed that this d"lS8ase spreads mostly in forest 
areas? 

{English} 

DR. ANBUMANI RAMADOSS: Sir, the hon. Member 
is right when he says that Filariasis is mostly found in 
the rural areas and mostly the poor people are affected 
by it. As and when the need arises we will definitely 
increase the amount of funds to be aHocated to different 
States according to their absorption capacity and 
functioning. The number of cases which have Increased, 
as was mentioned by the hon. Member, is due to our 
house to house surveillance. Due to this we have been 
able to find more number of cases. Before every Mass 
Drug Administration we have fbeed MDA in some part of 
the year. This year it was in the month of November. 
Two weeks prior to that personnel go to every house in 
the endemic areas, in each district and do a survey as 
to who have been affected by Filariasis, Lymphodema, 
Hydrocele and things like that. We give these drugs later 
on. We are taking all measures. The National Health 
Policy states that by the year 2015 we will eliminate 
Filariasis and we are moving in that direction. 

MR. SPEAKER: He mentioned about forest areas. 

DR. ANBUMANI RAMADOSS: All the endemic areas 
have been covered. 

DR. BABU RAO MEDIYAM: Sir, for eradication of 
filariasis, there is a National Filaria Research and Training 
and it has got some Regional Centres also. I want to 
know from the Minister about the role of these Centres 
in eradicating filariasis in the Agency and other scheduled 
areas where it is endemic. I also want to know whether 
suffiCient quantity of Diethylcarbamazine Citrate tablets 
are available in the country or not. 

DR. ANBUMANI RAMADOSS: As the hon. Member 
has said about Agency areas, I would like to say that in 
almost all the endemic States, we have units to deal 
with filariasis and these units are functioning. If you access 
them and sound them about the increase In cases, they 
would go in for a house to house survey. All these things 
come under capacity-building process. These filariasis units 
are there in almost a/l the endemic States and sufficient 

DEC tablets are available In this country. We have 
supplied these DEC tablets to almost all the States. 

{Tmnsl8t1on} 

SHRIMATI RANJIT RANJAN: Mr. Speaker, Sir, as 
per the figures given by the hon'ble Minister, Bihar can 
be considered as the worst affected by Filaria. About 
25-26 lakh people are in the grip of this disease. As per 
the data given by the hon'ble Minister for the year 
2004-05, only 1683 patients have been operated upon. 
He has fumished the figures for the year 2004-05 but 
how many operations have been conducted during the 
year 2005-06 proper treatment for this disease is not 
given in Govemment hospitals. The tablets required for 
the treatment of this disease are easily available. In the 
case of hydrocele, operations are done but facilities for 
such operation are not available in Govemment hospitals. 
As the hon'ble Minister has stated, this disease spreads 
mostly in rural areas, hence poor people are mostly 
affected due to it. Govemment hospitals do not provide 
proper treatment, therefore, they have to go for the private 
hospitals. However, they do not have adequate money 
required for private treatment. What steps will be taken 
in this regard? My second question is. . .. (Inltlnupb"ons) 

MR. SPEAKER: How the Minister will be able to 
provide such detailed information? You cannot get it right 
now. 

SHRIMATI RANJEET RANJAN: How many patients 
have been operated upon in govemment hospitals during 
the year 2oo5-06? I would like to know this much detail 
only. 

/English} 

DR. ANBUMANI RAMADOSS: As a national figure in 
2004, after we have done a house to house survey, we 
have identified 3,61,234 cases of lymphoedema - it is 
called elephantiasis - and about 2,26,807 cases of 
hydrocele. In 2005, we have identified, from 243 districts, 
5,24,416 lymphoedema cases and 3,08,582 hydrocele 
cases caused due to filariasis. Under this programme, in 
the case of hydrocele, operations are being done by the 
State Govemment Hospitals. We have identified the 
patients and they are referred to the State Govemment 
Hospitals. These Hospitals are equipped to handle the 
operations of hydrocele patients. 

Regarding Bihar, I do not have the figure with 
me today. I will get the figure and inform the hon. 
Member. 
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MR. SPEAKER: Naturally. How can you answer such 
questions immediately? 

SHRI C.K. CHANDRAPPAN: Sir, the coastal areas 
of Kerala, especially Cherthala of Alleppey District, are 
largely affected by filariasis for the last few decades or 
century. The Minister might remember that he visited that 
area when chikungunya attack was there. At that time, 
the Govemment had promised to strengthen the ICHR 
Institute based in Pondicherry. It was said that research 
and all that will be strengthened. Also, there is the 
National Laboratory for Communicable Diseases in 
Cherthala. You promised that that also would be 
strengthened. Now the problem is, there is fast breeding 
of mosquitoes which is called mutation and they have 
become capable of carriers of even yellow fever and 
diseases like that. Considering this, what steps will you 
take to strengthen medical assistance especially from the 
point of view of research in the areas which are now 
affected by chikungunya? 

MR. SPEAKER: Chikungunya is not coming under 
this. 

SHRI C.K. CHANDRAPPAN: Sir, it is a vector-borne 
disease. 

MR. SPEAKER: Is it the same as Filaria? 

DR. ANBUMANI RAMADOSS: It is again a vector-
borne disease carried by mosquitoes. 

MR. SPEAKER: But the Question is not based on 
mosquitoes. 

DR. ANBUMANI RAMADOSS: We have already 
initiated the process for upgrading the lab in that area to 
which the hon. Member referred to. There the Vector 
Institute was literally dismantled. We have now asked it 
to be modernized and expanded. We are again 
conSidering to restructure the Institute as well as to 
modernise the Virology Laboratory. For both these things 
the processes are being initiated. 

Fake Medicines 

"305. SHRI ADHIR CHOWDHURY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to statE': 

(a) whether in an attempt to tackle the menace of 
fake life saving medicines, the WHO with their partners 

have launched a massive campaign to combat the lethal 
counterfeit drugs industry as reported in the Timtls of 
Intb dated November 16, 2006; 

(b) if so, the facts of the matter reported therein; 

(c) whether the sale of counterfeit medicines on the 
intemet is growing in Asia and India is also a victim; 

(d) if so, whether the Government proposes to take 
further action on the menace of fake medicines; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) A statement is laid on the Table of 
the House. 

SIIItement 

Recognising the need for greater international 
cooperation in combating counterfeit medical products. the 
World HeaHh Organisation (WHO) has initiated the process 
leading to the establishment of an organization called 
IMPACT (International Medical Products Anti-Counterfeiting 
Taskforce) for combating the spread of counterfeits. 

The establishment of the Taskforce (IMPACT) was 
proposed by WHO and endorsed by 160 participants at 
an intemational conference in Rome in February, 2006, 
representing 57 national drug regulatory authorities, 7 
international organizations, 12 intemational assOCiations 
of patients, health profeSSionals, pharmaceutical 
manufacturers and wholesalers. The Rome conference 
issued a set of princiPles and recommendations, enshrined 
in the 'Declaration of Rome', calling for WHO to lead the 
establishment of IMPACT and set the conceptual 
framework of IMPACTs work. 

The IMPACT is a voluntary grouping of Governments, 
organizations, institutions, agencies and associations from 
developing and developed countries, aimed at sharing 
expertise, identifying problems, seeking solutions, 
coordinating activities and working towards the common 
goal of fighting counterfeit medical products. IMPACT aims 
at ensuring appropriate regional representation, including 
in particular from developing countries. The first General 
Meeting of IMPACT was held at Bonn, Germany, during 
15th and 16th November, 2006. 
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In India, sale of medicine through internet is not 
permitted. 

The Government of India and WHO are resolved to 
work jointly to combat the menace of counterfeit drugs. 
India has been associated with the IMPACT initiative from 
its inception. The Convener of IMPACT has recently held 
discussions with the Drugs Controller (India). The 
discussions were focused on developing a scheme for 
improving cooperation between importing and exporting 
countries to combat counterfeit drugs. 

Further, this Ministry has already initiated the process 
of amending the Drugs and Cosmetics Act, 1940, to 
provide for stricter penalties, in pursuance of the 
recommendations of the Mashell<ar Committee which was 
set up for comprehensive review of the drug regulatory 
system in the country including the extent of problem of 
spurious drugs and remedial measures to deal with this 
problem effectively. The major amendments proposed 
relate to enhancement of penalties prescribed under the 
Drugs and Cosmetics Act. provision of special courts for 
speedy trial of drug related offences, compounding of 
offences, authorizing the police also to file prosecution 
for drug related offences and making all drug related 
offences cognizable and non-bailable. All this is expected 
to act as a strong deterrent for manufacturers of 
counterfeit drugs. Government of India has also launched 
a 5-year World Bank aided Capacity Building Project for 
Food Safety and Quality Control of Drugs with a total 
project cost of Rs. 354.25 crores. Extensive assistance is 
being provided to State Governments to augment their 
drug testing facility by way of equipments, manpower, 
training and civil works under the Project. 

SHRI ADHIR CHOWDHURY: Sir, the menacing 
spectre of spurious drugs has already assumed a global 
dimension. The world body, at the behest of World Health 
Organisation, has established a set of norms and 
principles under the nomenclature "Rome Declaration". 

In India, the pharma industry has been growing 
phenomenally at the rate of ten per cent. It has registered 
a boom. But the boom is juxtaposed with the bane also, 
because the counterfeit medicines have invaded the entire 
pharma industry and the medicine mafia is running the 
industry with impunity. Along with the menace of spurious 
drugs, the menace of expired drugs and kits have also 
assumed alarming proportion. 

In the recent past, in West Bengal, expired Monozyme 
instant blood testing kits worth crores of rupees were 
unearthed. The State Government of West Bengal got 
befuddled as to how to ascertain the number of persons 
who have undergone blood transfusion and as to how 
many of them have been infected with HIV or Hepatitis 
'8' virus. 

In view of this menacing situation in the pharma 
industry despite the boom, may I ask the hon. Minister 
whether our regulatory mechanism is well equipped to 
deal with the tech-savvy medicine mafia? 

DR. ANBUMANI RAMADOSS: Sir, the hon. Member 
is right when he says that Indian pharmaceutical industry 
is grOwing at a rapid pace. Every year in this sector we 
have ten per cent growth rate, which is very wide and 
huge compared to global volume. Seventy of Indian 
pharmaceuticals are US PDA approved, which shows the 
high quality of Indian pharmaceuticals. Approximately 400 
to 500 units are approved by European agencies, 
Canadian agencies, etc. So, we are going through this 
process. 

The hon. Member is also right in saying that there 
has not been adequate regulatory mechanism to counter 
the issues pertaining to this industry. After the UPA 
Government has taken over, we have taken a number of 
steps. We have had a series of complaints relating to 
spurious, adulterated and mis-branded drugs. These are 
three different entities. Spurious, adulterated and mis-
branded drugs cannot be categorized under one category. 
You cannot call them counterfeit. These .are different 
entities. 

In this regard, we have already strengthened the 
Drugs and Cosmetics Act. Way back in 2003 we 
requested Dr. Mashelkar to give us some 
recommendations on how to strengthen our drug 
regulatory mechanism and he had given some 
recommendations. On one of the recommendations, we 
have already suggested amendment to the Drugs and 
Cosmetics Act, which relates to stricter penal and legal 
punishments, like levying a fine of Rs. 10 lakh, life 
imprisonment, etc. It has been submitted to the Cabinet 
and we will introduce it as soon as the Cabinet approves 
it. That is one part of it. 

Secondly, we are also going through formation of a 
new National Drug Authority which has been pending for 
a very long time. Once this Authority is fully 
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COrlC)8ptualized and put in place, It will go a long way in 
strengthening our mechanism. We do not have a holistic: 
mechanism. Today, the system is that any State would 
give permission for licence of any product. So, we do 
not have a Central licensing pattern. For example, if the 
State of Uttar Pradesh does not permit any licence, the 
licence could be got in Bihar and sold back in Uttar 
Pradesh. So, there are a lot of systems within the 
regulatory mechanism. We are trying to synergize all these 
systems through the National Drug Authority, which we 
are going in a bfg way. The building has been built and 
will be inaugurated soon. We are also training our officers 
and drug inspectors as well as the officers in the drug 
testing laboratories. We are going on a World Bank funded 
project and literally about Rs. 350 crore or Rs. 360 crore 
have been put into place where all these food and drug 
laboratories of the Central and State Governments are 
being modernized and upgraded so that, first of an, we 
have a drug testing capacity and then fl'nproving the 
facilities of capacity building of our officers. We are also 
going through a lot of training process. So, we are 
definitely looking into this issue. As you said, our Industry 
is growing and we are trying to support the Industry. 

MR. SPEAKER: We should not aRow growth of fake 
industries. 

SHRI ADHIR CHOWDHURY: From the reply of the 
hon. Minister which has come to me, it is mentioned that 
still India is not permitting the sale of medicines through 
Internet. Our Information and Technology Minister is 
present here. In the age of Information Technology, we 
cannot prevent the incoming of Internet pharmacy for 
good. 

Secondly, spurious medicines even routed through 
the medical practitioners as they are getting the privilege 
of being exempted from obtaining any licence for selling 
of medicine. 

Thirdly. there is no authenticated data. I do not know 
whether the Ministry has any authenticated data or not in 
regard to the spurious drugs, counterfeit and expired drugs 
etc. 

So. may I ask the hon. Minister whether he is going 
to ponder over conducting a national survey for spurious 
drugs in India? 

DR. ANBUMANI RAMADOSS: Sir, as far as the first 
question raised by the hon. Member is concerned, he is 

right that today we do not have a policy of Internet 
purchase of drugs In this country. But since we have 
grown through the Internet explosion In our IT explOSion, 
definitely we will look into these issues and we will take 
appropriate action as and when required. 

Now, I come to the second issue. Yes, we wiU 
definitely take the suggestion of the hon. Member. If 
required, we win go tor a national survey. But there are 
different issues pertaining to these spurious drugs and 
the Government is going all out to tackle this spurious 
drugs Issue. The main issue relates to the State 
Governments. The State Governments have their own 
regulatory bodies, Drug Controlling Authority and they have 
their own drug Inspectors. We have to wor\< in tandem. 
So, that is again a problem and we are trying to take 
care of this problem. We will definitely consider the 
suggestion of the hon. Member. 

MR. SPEAKER: I think Half-an-Hour Discussion on 
this issue will be good. 

SHRI TAPIR GAO: Sir, lut time also during the 
Question Hour, the hon. Minister has mentioned one thing 
that the medicine testing laboratory In Guwahati will be 
updated. It is a well known fact that duplicate medicines 
in respect of life saving drugs are hugely sold in the 
North-Eastern States. How many such laboratories the 
hon. Minister is going to establish in the North-Eastern 
Region other than Guwahatl? 

DR. ANBUMANI RAMADOSS: Sir, I will get the 
information and give it to the hon. Member. But, as I 
said earlier, almost all the governmental drug testing 
laboratories whether at the State level or at the Central 
Government level are being upgraded and modernized. 
The latest equipment have been brought and capacity 
building process has been initiated. The personnel have 
also been trained under the World Bank schemes. 

{Translation] 

SHRI RAJNARAYAN BUDHOLlA: Mr. Speaker, Sir, 
through you, I would like to know from the hon'bIa Minister 
the steps being taken by the Union Government to 
upgrade the drug testing facilities in States. How much 
amount has been released to Uttar Pradesh for this 
purpose till now? The Government has received an 
amount of Rs. 354.25 crore with the help of World Bank 
for the food safety and quality control. 
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MR. SPEAKER: This question is related to spurious 
medicines. 

{English! 

It has nothing to do with this Question. 

DR. ANBUMANI RAMADOSS: I have already 
mentioned that about Rs. 350-360 crore World Bank 
Funding is there for capacity building. 

[Translation! 

MR. SPEAKER: This question is about the fake 
medicines. 

{English! 

Q.No. 306-Shri Uday Singh-not present. 

Q. No. 307-Shri Bralesh Pathak. 

{Translation! 

Repatriation of Indiana by ForeIgn COuntriea 

"307. SHRI BRAJESH PATHAK: WiU the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether Saudi Arabia and some other countries 
have started sending back Indians working there by 
breaching the contract; 

(b) if so, the details thereof alongwith the country-
wise number of Indians thus coming back; 

(c) the reasons for such action by the said countries; 
and 

(d) the action taken so far by the Govemment in this 
regard and the outcome thereof? 

{english! 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (d) A statement is laid on 
the Table of the Houae. 

(a) to (d) Employment of emigrants overseas is 
govemed by employment contracts signed between the 

employers and the workers. Any breach of contract on 
the part of either of the parties is adjudicated in that 
country under the labour laws extant and for such cases 
data is not maintained. When instances of breach of 
contract by the employers are brought to the notice of 
the Govemment, the Indian Missions concemed take up 
the matter with the host Govemment to ensure the weHare 
of the workers in such cases. The Ministry is also pursuing 
signing of bilateral Memorandum of Understanding with 
the major labour receiving countries for protection and 
weHare of our workers. 

{Transllltion! 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, the 
hon'ble Minister in his reply has stated that the Indian 
workers are repatriated from Arabian and other countries 
because of breach of contract at local level. The 
Govemment takes action if such instances are brought 
to its notice. The hon'ble Minister has refused to give 
figures of such cases in his reply. I would like to know 
from the hon'ble Minister about the action taken by the 
Govemment in such instances brought to its notice? 

MR. SPEAKER: He has stated that the extant labour 
law of that country will decide such cases. 

[english! 

SHRI VAYALAR RAVI: Usually, the Governments 
never send back anybody if the wor1<ers do not violate 
the law or when the visa period being expired. In this 
connection, only in Oman this year, 1930. people have 
been repatriated because they over-stayed their visas. 
So, the authorities detained them. Then, we intervened. 
The Embassy intervened. The Ministry intervened. After 
that, they have been repatriated to India because they 
did not have a visa to stay there. Otherwise, generally, 
it Is not being done. 

{Translation! 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir. thousands 
of workers from my district Unnao go to GuH countries in 
search of employment. Thousands of people belonging 
to dhobi community are working in Kuwait. They are 
subjected to inhuman cruelties and are physically tortured 
and then repatriated to India. I would like to know from 
the hon'ble Minister about the action taken in the cases 
where the workers suffer physical torture. 



35 Oral AnsWBIS OECEMBER 13,2006 36 

{English} 

SHRI VAYALAR RAVI: There are complaints of ill-
treatment meted out to the workers who go there. Real 
issues are involved in it. I am not denying the fact that 
there is enough suffering for the Indian workers today. 
Last year, more than a million people have gone. Out of 
this. 5,46,000 have gone as immigrants. The rest of them 
have gone on a visit visa. So, for the visit visa, people 
do not have employment contract also. They land in 
problem. In this background, we negotiate with the 
different State Governments there. Today, at 12.30 p.m., 
I have to sign an agreement with the UAE Government. 
The Labour Minister is already here. It is about the 
protection of workers, their salary, their living conditions 
and to avoid fraudulent method of recruitment by both 
sides. This negotiation is already going on with the other 
four countries in the GuH. I hope that we can complete 
this agreement with all the GuH countries. We can protect 
our workers. As it is. some problems are there. I agree 
with him. 

SHRI SURESH PRABHAKAR PRABHU: The poor 
workers of India who work in the GuH and other places 
send more than $ 20 billion per year to the country. The 
FOI that comes to India is not even $ 4 to 5 bilRon. The 
incentives that we provide always are to those who bring 
in the FOI and we are wooing them. What about the 
poor workers who send the higher number of remittances? 
India is the biggest in this regard. Therefore, I want to 
know one thing. Protection of workers is a part of the 
problem. Incentivising these people when they send 
money back is other thing. It is to help them to settle in 
the life when they come back from overseas' job. Is the 
Government planning to have some scheme for them? 

MR. SPEAKER: This is related to repatriation. 

SHRI VAYALAR RAVI: Last year, the remittance was 
to the tune of $ 24 billion. Out of that, about 45 per cent 
came from the Gulf. The largest amount comes from the 
GuH, from ,he workers. That is a fact. About the incentive 
as such. before they are going. there is an insurance 
scheme. That scheme has already been introduced. 
Otherwise. the demand has comelrom the workers for a 
welfare fund scheme and also a kind of a monthly 
payment when they come back after their job overseas. 

Certain proposals are there to formulate different kinds 
01 schemes. but nothing has been done so far. But I 
agree with the hon. Member that even though there is 

so much of remittance from them, there is not much of 
incentive that is given to them as It Is being given to 
exporters. In the name of eamfng foreign exchange, 
exporters get so much of incentives. I have already taken 
up this matter with the Finance Minister to make some 
budgetary provision for creating a corpus for the welfare 
of these people. 

MR. SPEAKER: Incentive for human export! 

SHRI VAYALAR RAVI: No, Sir. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Mr. 
Speaker, Sir, from my backward constituency 
Ramanathapuram, many youths are daily going to Saudi 
Arabia and other countries to earn their livelihood. But if 
these countries send them back to India, it will create 
economic problems for them. I heard that the Union 
Government has appointed a Commission to look into 
their problems. So, will the Union Government involve 
that Commission in this matter so that it will help the 
Indians going abroad? 

SHRI VAYALAR RAVI: Sir, there is no commission to 
look into these kinds of matters, but a study is being 
made. The problem is, many people go there without a 
proper visa. If they go on a visit visa, they have to come 
back. We have received many complaints that some 
fraudulent recruiting agents are indulging in malpractices 
and they are cheating the people by offering them 
employment with good salaries and everything. So, when 
people go there on such offer, this problem of deportation 
comes. That is why, we are regulating it to the maximum 
extent possible so as to avoid this kind of cheating. 

SHRIMATI PRIYA OUTT: Mr. Speaker, Sir, the hon. 
Minister said that a lot of persons are going to Saudi 
Arabia without proper visas. I would like to ask the hon. 
Minister as to what is being done by the Central 
Government to keep a check on the Hlegal recruiting 
agencies which are literally exporting humans illegally to 
Gutf countries. 

MR. SPEAKER: I think that is a very good question. 

SHRI VAYALAR RAVI: Sir, there is only one route to 
go and that is with proper documentation. The demand 
letter, power of attorney and specimen contract agreement 
are the only three documents which have to be produced 
before the Immigration Office. More than five lakh people 
have gone with proper documents. In addition, on 
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suspension of immigration clearance, more than tour lakh 
people have obtained visit visas and they have landed 
there. These people have been offered employment there 
by the so-caUed recruiting agencies which are functioning 
even without proper registration and the poor village 
people are cheated by them. 

MR. SPEAKER: She is asking as to what action you 
are taking against such agents. 

SHRI VAYALAR RAVI: I have already taken action 
against those people. Whenever complaints come, I adopt 
two methods. One is, prosecution has to be done under 
the Immigration Act and it has to be done by State 
Govemments. So, I write to Chief Ministers and I have 
already referred many specific cases to them. The other 
action is, issuing of Show Cause Notice, suspension and 
cancellation of their licences. We have already suspended 
29 of them, cancelled licences of 18 such agencies and 
79 complaints are pending and inquiry is going on. We 
will take action on those complaints also. This process is 
going on. Definitely we will proceed against these people. 

SHRI N.N. KRISHNADAS: Mr. Speaker, Sir, actually 
this is the question I wanted to ask the han. Minister. 
This is a very serious matter and there is no need of 
any elaboration. From Kerala itself, a lot of people have 
been cheated by these fake agencies. So, I would like to 
know whether the Government will take stringent action 
against these fake agencies. Then, what steps are being 
taken by the Govemment against them? 

MR. SPEAKER: He has already said that. 

SHRI VAYALAR RAVI: Two actions are to be taken. 
Such recruitment agencies have to be prosecuted. Their 
licences will be cancelled and then criminal action will 
follow as per the law. Definitely we will proceed against 
such people. 

SHRIMATI JAYAPRADA: Mr. Speaker, Sir, I wanted 
to ask the same question which the hon. Member has 
just asked. 

MR. SPEAKER: Then you are satisfied with the 
answer! 

SHRIMATI JAYAPRAOA: Not only that. I would like 
to appreciate the Minister very much for entering into 
agreement now, even though it is late because Belgium 
and other European countries have already entered into 

such agreements. In Gulf countries it is very late. If it is 
through, we are very happy. I appreciate that. 

MR. SPEAKER: Mr. Minister, you need not reply; 
you have got an appreciation. 

Tha Question Hour is over. Now, we come to Papers 
to be Laid on tha Table. 

WRITTEN ANSWERS TO QUESTIONS 

/Eng/ish} 

Spreading Awarene .. of HIVlAlDS 
In Rural Area. 

"306 SHRI UDAY SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether only 36% of rural women are aware of 
HIVIAIDS as per a survey conducted by UNICEF as 
reported in the Statesman dated September 12, 2006; 

(b) if so, the facts of the matter reported therein; 

(c) whether the Government proposes to spread 
awareness regarding HIVIAIDS proQramme in the rural 
areas of the country; 

(d) if so, the details thereof; 

(e) whether the rural people have also started 
becoming victims of HIVIAIDS; 

(f) if so, the reasons therefor; and 

(g) the strategies formulated to check spread of HIVI 
AIDS particularly in the rural areas ot the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (g) For obtaining information regarding 
schooling, educational attainment of children particularly 
girls, sanitation, hygiene, water supply, child protection 
and HIV/AIDS. UNICEF provided financial assistance to 
the National Sample Survey Organization to undertake a 
household survey in 43 districts spread over 14 States in 
the country. The survey was carried out during March -
May, 2005, but the reports are yet to be finalized. 
However, preliminary reports do suggest that only 36.7 
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per cent of the women in the age group of 15-49 yeatS 
have heard of HIVIAlOS. 

In 2006, a behavioural surveillance Survey (BSS) was 
undertaken by NACO covering about one lakh 
respondents throughout the country. Based on this survey, 
awareness of HIVIAIDS among women in rural areas is 
estimated to be 74.7 per cent. The reliablRty of the BSS 
is much higher as the survey is focused on HIV and 
related issues as compared to the UNICEF funded survey 
that covered a large number of the development Issues, 
with only a tew questions related to HIV. 

Trends as ascertained from sentinel surveillance 
studies clearly show that there has been a gradual 
increase in the HIV infection among rural population with 
cUlTent estimation showing 58.7 per cent of the 52 lakh 
infected with HIV/AIDS in rural areas as compared to 
29.2 percent in 2002. As 86% of the transmission Is 
through the sexual route, the main reason for the spread 
of this infection into rural areas is due to unprotected 
sexual behaviour of migrant workers and truckers 
transmitting this infection trom high prevalent areas and 
high risk population to low prevalence areas and low risk 
groups. 

In order to check the spread of HIV/AIDS, the 
Government of India is implementing the National AIDS 
Control Programme as a 100% centrally sponsored 
scheme. The strategy is based primarily on preventing 
new infections by focused interventions among high risk 
groups such as commercial sex workers, Injectable drug 
users, Men having sex with men, Truckers, Migrant 
Labours etc., and also providing care support and 
treatment to the HIV infected persons. In view of the 
increase of HIV infection in rural areas, there is much 
greater focus to increasing awareness on HIVIAIDS among 
rural populations through mass media channels, namely, 
TV and radio, as well as, through Inter-personal 
communication by involving self-help groups, Anganwadi 
workers, the Directorate of Field Publicity and Song and 
Drama Division, Nehru Yuvak Kendra of the Ministry of 
Youth Affairs, etc. 

Coal aupply to Power PIenta 

*308. SHRI JASHUBHAI DHANABHAI BARAD: WIll 
the PRIME MINISTER be pleased to state: 

(a) whether the price of coal being supplied to power 
plants is fixed; 

(b) It so, the details and the reasons therefor; 

(c) whether there is any difference in price of coking 
coal and the coal being supplied to steel companies; and 

(d) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a> and (b) As 
informed by Coal India Ltd., coal is supplied to power 
plants at fixed notified prices. 

(c) and (d) Steel companies take supplies of coking 
coal both in raw and in washed form. The price of raw 
coking coal and washed coking coal are different. 

Raw coking coal Is supplied to the steel companies 
at fixed notified price. Washed coking coal Is auppHed to 
the ateel companies at the price finalized through 
negotiation between the steel companies and the coal 
companies. 

Application. Received by CIC 

*309. SHRI RAYAPATI SAMBASIVA RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of applications received by the Central 
Information Commission under the Right to Information 
(RTI) Act since its inception; 

(b) the number of applications disposed of so far; 

(c) the number of cases in which penalties have 
been impo8ed; 

(d) the number of officers penalised and the reasons 
therefor; 

(e) whether the Government proposes to review the 
provisions of the RTI Act; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHAt SURESH PACHOURI): 
(a) and (b) The Central Information Commission received 
4404 appeals and complaints upto 411212006 of which 
2646 have been disposed of. 
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(c) and (d) The Commi88ion has Imposed penalties 
on 10 officers in 8 C8888 for not acting in accordance 
with the provisions of the Right to Information Act. 2005. 

(e) There is no proposal for an immediate review of 
the Act by the Govemment 

(f) Does not arise. 

NHDP Pha ... IV 

*310. SHRI D.P. SAROJ: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the length of roads undertaken under Phase-IV 
for development of National Highways in the country, 
State-wise; 

(b) the total amount aDocated under Phase-IV, State-
wise; and 

(c) the time schedule fixed for the· completion of the 
projects? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. SAALU): (a) to (c) National 
Highways Development Project (NHDP) Phase-IV is at 
initial stage of planning wherein two laning with paved 
shoulder of about 20,000 km of National Highways is 
envisaged with an estimated cost of As. 27,800 crore. 
NHDP Phase-IV is targeted to be completed by December, 
2015. It is too early to give the State-wise details for 
NHDP Phase-IV. 

Co-ordlnated Transport PolIcy 

*311. SHRI E. PONNUSWAMY: Win the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment is contemplating to set 
up a Committee to study and evolve a co-ordinated 
transport policy for multi-model transport of goods and 
services; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) At 

present, there is no proposal to set up such a Committee. 
The Multimodal Transportation of Goods (MMTG) Act, 
1993 govems the activities of the MultimodaJ Transport 
Operators (MTOs). 

MTNL Broadband Service 

*312. SHRI REWATI RAMAN SINGH: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the broadband scheme offered by the 
Mahanagar Telephone Nigam Umited (MTNL) has drawn 
poor response as compared to similar schemes offered 
by other service providers; 

(b) if so, the details thereof; 

(c) whether the Govemment has analysed the 
problems faced by the subscribers of the broadband 
service offered by the MTNL; 

(d) if so, the details thereof; and 

(e) the remedial action taken by the MTNL to improve 
the service? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) No, Sir. The broadband scheme offered by 
MTNL is very popular and has drawn batter response as 
compared to similar schemes offered by other service 
providers as depicted by their broadband subscriber base 
(details are given in the enclosed statement). The scheme 
was announced in January. 2005 and as on 30.11.2006, 
3.75 lakhs broadband connections are already working. 
MTNL is adding nearly 1000 customers per day on its 
broadband network. Seeing the growing demand, MTNL 
is procuring another 8 lakh lines of broadband equlpments 
in the current year 2006-07. All private operators combined 
together all over India have a subscriber base of 
7.10 lakhs approximately. 

(b) Does not arise in view of (a) above. 

(c) and (d) Yes, Sir. The problems faced by 
subscribers are generally due to subscriber personal 
computer, landline problems, Customer Premises 
Equipment (CPE) configuration problems, password 
problems etc. 
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(e) MTNL is continuously taking measures to improve 
the services: 

(i) A round the clock helpdesk is maintained to 
provide online assistance to resolve configuration 
problems and facilitate rectification of other types 
of faults. 

Statement 

(ii) Based on the traffic, the servers and international 
bandwidth are augmented from time to time. 

(iii) For speed related problems, a website for testing 
speed has been made available to the 
customers. 

(iv) User guide to customers is provided on Intemet, 
which includes various trouble shooting tips. 

BI'OIIdband InftJ/THI/ Subscttbtlr 88sB 

SI.No. ISP 30.10.2005 31.12.2005 31.3.2006 31.10.2006 

1. MTNL 103575 144983 211935 344245 

2. Bharti Televentures Ltd. 171235 126217 195233 260719 

3. BG Broadband India Pvt. Ltd. 93182 96878 101408 108914 

(You Telecom India Pvt. Ltd.) 

4. VSNL 51341 55384 95831 136136 

5. Hathway Cable & Datacom Pvt. Ltd. 30499 34872 40790 71507 

6. Sify Ltd. 25781 34856 40443 46068 

7. HFCL In'otel Ltd. 9031 11724 15715 24140 

8. Reliance Communications Infrastructure Ltd 2049 6171 10463 21130 

9. Asianet Satellite Communications 5266 5391 6688 18404 

10. Icenet.net Ltd # 4216 4285 4963 5539 

11. Hughes Escorts Communications Ltd. 4063 4304 4676 5636 

12. Tata Teieservices (Maharashtra) Ltd. 1574 1837 2801 4944 

13. In2cable (India) Ltd. 995 1607 1967 2251 

14. Broadband Pacenet (India) Pvt. Ltd. 1279 1901 

15. Data Infosys Limited 8n 

16. Hathway Bhavani Cable & Datacom Pvt. Ltd. 820 9n 

17. Shyam Intemet Services Ltd. 487 718 

18. HCL InIinet Ltd. 335 393 

19. Sab Infotech Ltd. 44 
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Accreditation Mechanism for Hapltals 

'313. SHRI M. SREENIVASULU REDDY: 
SHRI E.G. SUGAVANAM: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether medical outsourcing and heal~ tourism 
provided an opportunity for the development of heaHh 
sector in the country; 

(b) if so, the details thereof; 

(c) whether the Government has any plan for 
accreditation mechanism for hospitals and laboratories to 
develop standards that meets requirements of international 
customers; and 

(d) if so, the detaijs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Medical outsourcing and health 
lourism definitely provide an opportunity for the 
development of health sector, specially the health 
establishments in the private sector as inflow of money 
to such hospitals or other clinical establishments would 
help them in creating better infrastructure. Expansion of 
infrastructure also creates additional job opportunities in 
the health sector and also acts as an incentive to improve 
capacity and infrastructure for attracting more business. 

(c) and (d) The role of Government presently confined 
to overall policy decisions and development of minimum 
standards for health care facilities. In so far as 
accreditation per se is concerned, it is the policy of the 
Govemmentthat it should be voluntary. Different agencies 
are working in this area. The Accreditation standards 
manual for hospitals has been prepared by Task Force 
on Accreditation of Hospitals framed through joint efforts 
of Confederation of Indian Industry, Indian Health Care 
Federation and Academy of Hospitals Administration. The 
National Accreditation Board for Hospitals and Healthcare 
Providers, a constituent Board of Quality Council of India 
has come up for uniform standard for the hospitals 
throughout the country. It has reportedly adopted its 
standards and accreditation process in line with worldwide 
accreditation practices. Other organizations like Indian 
Confederation for Healthcare Accreditation and ICRA are 
also involved in accreditation of health institutions. 

Health Hazards In and around Coal Mines 

"314. SHRI KIREN RIJIJU: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether families living in and around coal mines 
in the country are facing health hazards; 

(b) If so, the details thereof and the reasons therefor; 

(c) the diseases which are prevalent in and around 
the coal mines particularly, Jharia; 

(d) the agencies deployed to treat the affected families 
and workers of these coal mines; 

(e) the budget allocated for the purpose; and 

(f) the steps taken by the Government to check 
malnutrition among children in the mining areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Persons working in and around 
coal mines are exposed to occupational heaHh hazards 
like airborne dust, gas, noise etc. In addition, exposure 
to excessive heat is also an important health hazard in 
summer season. The prevalence of diseases in coal mines 
including Jharia Coal Mines is due to non-conducive 
working environment (high levels of dust, heat, noise and 
humidity) and awkward body posture during loading 
operation etc. Mining activities causes deterioration in 
quality of environment which also affects the health of 
people living around the coal mines areas. 

(c) Persons associated with coal mining activities are 
mainly exposed to coal dust hazard. Diseases prevalent 
in famiNes living in ~oal mines are:-

• Coal Workers Pneumoconiosis; 

• Noise induced hearing loss; 

• Various respiratory ailments; 

• Musculoskeletal Disorders; 

• Backache; and 

• Anaemia. 

Diseases prevalent in families living around coal 
mines are:-
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• Respiratory; 

• Skin; and 

• Eye diseases. 

(d) Coal India Limited (Cll) and Its subsidiary 
companies provide medical care to its employees in the 
hospitals/dispensaries run by them. Hospitals managed 
by State/Central Government and industrial hospitals take 
care of health of the local population residing in and 
around coal mines. Besides, under community 
development programme, free health camps are organized 
for the underprivileged section of the population residing 
in and around the coal mines. Coal India has an ongoing 
project, Environmental and Social Mitigation project, under 
which resettlement sites are being provided with basic 
amenities, such as access roads, schools, health clinics, 
water supply and electricity (street lights), drain ponds, 
etc. 

(e) Cil has provided adequate budget to provide 
medical facilities to its employees. Revenue expenditure 
in Cll for the last six years is as under: 

Year Revenue Expenditure (Rs. In lakhs) 

2000-01 6994.8 

2001-02 8372.86 

2002-03 9266.62 

2003-04 10138.55 

2004-05 14938.00 

2005-06 14182.00 

(f) Malnutrition is a multifaceted problem, the 
determinants of which vary from food insecurity, female 
ittiteracy, poor access to health care, safe drinking water, 
sanitation and poor purchasing power. In order to check 
the mal-nutrition, Ministry of Women and Child 
Development, Government of India have undertaken 
following steps to restore the health nutrition status: 

• In Jharia mines area of Dhanbad District, 144 
anganwadi centres have been sanctioned by the 
Ministry of Women and Child Development, 
Government of India. 

Integrated Child Development Scheme (ICDS) 
provides mid-day meal programme, employment 

prantae for 100 days, public distribution system 
for cheaper food grain and micronutrient 
supplementation programme. 

Increaalng Bed. In Govemment Hoapltal. 

·315. SHRI AJOY CHAKRABORTY: 
SHRI RAGHUNATH JHA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the total number of beds available in different 
Government Hospitals in the National Capital Territory of 
Delhi; 

(b) whether large number of patients can not get the 
treatment due to paucity of beds; 

(c) if so, whether the Government is COnsidering to 
increase the number of beds in all the Government 
Hospitals in Delhi; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIf'4ISTRY OF 
HEALTH AND FAMILY WElFARE (SHRIMATI~PANABAKA 
LAKSHMI): (a) to (d) As per information ~ in Health 
Information of India, 2005, there are a total number of 
105 Govemment Hospitals with a total bed: strength of 
20,368 in the NCT of Delhi. 

In so far as Central Government run hospitals in 
Delhi are concerned, the number of beds available are 
given below:-

(i) All India Institute of Medical 
Sciences, New Delhi 1656 

(il) Safdarjung Hospital 1531 

(iii) Dr. R.M.L. Hospital 1000 

(iv) LHMC & Associated Hospitals in Delhi 1247 

At present, there is no proposal for any substantial 
increase in availability of beds in Central Govemment 
Hospitals in Delhi. However, as a matter of policy, these 
hospitals do not refuse admission to any patient. 

Health being a State subject, primarily it is for the 
Govemment of NCT of Delhi to set up new hospitals for 
the increasing population of Delhi keeping in view their 
available resources. 
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[Translation} 

Mobfte· Services of BSNLIMTNL 

*316. SHRI CHANDRA KANT KHAIRE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the mobile services of the Mahanagar 
Telephone Nigam Limited (MTNL) and the Bharat Sanchar 
Nigam Limited (BSNL) are facing stiff competition from 
the private service providers; 

(b) if so, the stepe takenlbeing ta1<en by the 
Govemment in this regard; 

(c) the efforts being made by the Govemment to 
clear the waiting list for the pre-paidlpost-paid mobile 

BSNL 

No. of mobile phone of 

services of BSNL in the country, particularly Aurangabad 
district in Maharashtra; and 

(d) the number of BSNL towers likely to be set up 
in the coming year, State-wise and location-wise? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) and (b) Yes, Sir. The mobile services of 
MTNL and BSNL are facing stiff competition from the 
private service providers. Aithough, MTNL and BSNL 
commenced their mobile services in 2001 and 2002 
respectively which is much iater than private operators, 
who started their services in 1995. They have shown 
overall growth and in the process given a tough fight to 
the private operators. 

Market share of BSNL and MTNL in mobile service 
as on 30.9.2006: 

Percentage share of BSNL 

BSNL Private operator 

23695841 86184669 21.57"10 

MTNL 

No. of mobile phone of Percentage share of MTNL 

MTNL Private operator 

2370610 17203882 12.11% 

MTNL and BSNL have taken number of measures to (iv) Providing Value Added Services for Mobile 
subscribers including Multimedia Messaging 
Service (MMS), General Packet Radio Service 
(GPRS) inline with the emerging trends. 

improve mobile services in their respective service area 
as per details below: 

A. MTNL: 

(i) GSM Mobile Network is continuously being 
expanded. MTNL has added nearly 10 lacs 
mobile connections in OelhiIMumbai in 2005-06 
and 3.85 lacs mobile connections up to October, 
2006 in DelhilMumbai. 

(ii) Add latest technology i.e. 3G in the Mobile 
sector. 

(iii) Commissioning of the convergent billing solution 
which is meant to enhance customer satisfaction 
in respect of bills of various services, billing 
dispute resolution and customer care. 

(v) Taking care of its customers by opening Sanchar 
Haat, Customer Service Centres and introducing 
various methods for bill payment etc. 

(vi) Reviewing its tariff for various products and 
various services so far as to make them 
customer friendly, competitive and to suit all 
segments of the society. 

(vii) Optimizing its mobile network to reduce 
congestion and improve coverage and capacity. 

(viii) Providing in-building solutions like boosters, 
additional BTS to improve coverage/capacity of 
mobile network. 
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B. BSNL: (c) BSNL SIM cards for post-paid and pre-paid rnobiIe 
services are available in almost all parts of the country. 

Efforts are being made to clear the waiting list in the 

remaining parts, wherever they exist, by increasing the 

capacity of mobile network enclosed in Statement-I. There 

is no waiting list for pre-paid and post-paid mobile services 

in Aurangabad district in Maharashtra. 

(i) It has made a very ambitious plan for expansion 
of its mobile netwof1t BSNL h8s already initiated 
the procurement process to augment its country-
wide network capacity by 63.5 million lines 
progressively in the coming three financial years. 

(ii) Aggressively marketing its services and products 
through wiele netwofi( of franchises, retailers, 
STD PCOS etc. A comprehensive Sales and 
Distribution policy has been made to create a 
proactive selHng netwofi(. 

(iii) Engaging top ranking Advertising agencies for 
promoting its brands in the market. 

(d) The number of BSNL towers likely to be set up 

in the coming year (2oo7-0B) State-wise is given in the 

enclosed statement-II. The location of these towers, being 

dependent on RF survey and other planning parameters, 

is planned to be finalized at the time of actual deployment. 

Statement I 

Status 01 Wsmng list CircltiJ..wise 8$ on 31st 0cI0btJr, 2006 

SI. No. Circle Pre-paid Post-paid Total 

2 3 4 5 

1. Andeman and Nicobar Islands 0 0 0 

2. Assam 0 0 0 

3. Bihar 0 0 0 

4. Jharkhand 0 0 0 

5. North East-I 5521 2553 8074 

6. North East-II 14341 4672 19013 

7. Orissa 0 0 0 

B. West Bengal 0 0 0 

9. Calcutta Telephones 0 0 0 

10. Andhra Pradesh 0 0 0 

11. Karnataka 0 0 0 

12. Kerala 0 0 0 

13. Tamil Nadu 0 0 0 

14. Chennai Telephones 0 0 0 

15. Haryana 0 0 0 
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16. Himachal Pradesh 

17. Jammu and Kashmir 

18. Punjab 

19. Rajasthan 

20. lIttar Pradesh (E) 

21. Uttar Pradesh (W) 

22. UttaranchaJ 

23. Maharasf1tra 

24. Gujarat 

25. Madhya Pradesh 

26. Chhattisgarh 

Total 

SIIItementn 

3 

o 
o 
o 
o 
o 
o 
o 

54370 

o 
o 

37089 

1.11.321 

Number 01 TowelS 01 BSNL Proposed to be installed 
during h"nancial year (2007-08) 

SI.No. Name 01 Circle 

2 

East Zone 

No. 0/ Towers proposed to be 
installed during 2007.()8 

3 

1. Andaman and Nicobar Islands 50 

2. Assam 700 

3. Bihar 1.100 

4. Jharkhand 700 

5. North East-I 200 

6. North East-II 200 

7. Orissa 850 

8. Kolkata 800 

9. West Bengal 900 

Total 5.500 

4 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

7225 

2 

South Zone 

1. Andhra Pradesh 

Karnataka 

Karala 

Tamil Nadu 

2. 

3. 

4. 

5. Chennai 

Total 

North Zone 

1. Haryana 

2. Himachal Pradesh 

3. Jammu and Kashmir 

4. Punjab 

5. Rajasthan 

6. Uttar Pradesh (E) 

7. Uttar Pradesh (W) 

8. Uttaranchal 

Total 

to OlH1Slions 

5 

o 
o 
o 
o 
o 
o 
o 

54370 

o 
o 

37089 

1.18.546 

3 

1.500 

1,500 

1.600 

1.700 

700 

7.000 

400 

230 

300 

520 

1.250 

1.300 

700 

300 

5.000 

54 
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2 

West Zotle 

1. Maharashtra 

2. Gujarat 

3. Madhya Pradesh 

4. Chhattisgarh 

Total 

Grand Total 

3 

2,500 

1,500 

1,300 

700 

6,000 

23,500 

Delay in Delivery of Money Orders 

*317. SHRI TUKARAM GANPATARAO RENGE PATIL: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has investigated the 
complaints regarding delay in delivery of money orders; 

(b) if so, the details thereof during the last three 
years, State-wise; 

(c) the number of persons found guilty tor this; and 

(d) the action taken against the erring persons during 
the last three years, circle-wise? 

Name of State Delay Cases of 
Money Orders 

in 2003-04 

2 

Assam 2437 

Andhra Pradesh 1590 

Arunachal Pradesh 0 

Bihar 2365 

Chhattisgarh 6409 

Delhi 36934 

Goa 1576 

Gujarat 2027 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) Yes, Sir. All complaints regarding delay in 
delivery of money orders are looked into by the 
Department at all levels. While specific instances are 
resolved individually, system defects that c:orne to notice 
are rectified to avoid recurrence of such instances. An 
enquiry is initiated on receipt of a complaint regarding 
delay in payment of a money order and if no confirmation 
about its payment is received, a duplicate money order 
is issued and payment effected Immediately. Enquiries 
have revealed that the reasons for delayed delivery 
include canceHatlonllate running of trainslairllneslbuses, 
incomplete and wrong addresses on the money orders, 
non-use of Postal Index Number (PIN) Code, growth of 
unplanned colonies in some areas, heavy seasonal 
workload during wage period and festival time, non-
availability of addressees, change in address without 
intimation to the concerned Postmaster etc. If the delay 
in payment is seen to have occurred due to improper 
conduct of an employee, action under departmental rules 
is taken against the employee at fault. Investlgetion and 
settlement of complaints Is an ongoing process. There is 
a continuous review and monitoring of the money order 
service to improve its efficiency for timely payment. 

(b) The State-wise details of instances of delay in 
delivery of money orders is given in Table below: -

Delay Cases of Delay Cases of 
Money Orders Money Orders 

in 2004-05 in 2005-06 

3 4 

2731 2899 

3948 2911 

0 0 

2628 2042 

4319 2464 

58479 38449 

1298 990 

4527 5816 
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Haryana 1619 

Himachal Prade$h 1686 

Jammu and Kashmir 1382 

Jharkhand 2112 

Karnataka 1966 

Kerala 3301 

Madhya Pradesh 752 

Maharashtra 533n 

Manipur 0 

Meghalaya 57 

Mizoram 0 

Nagaland 0 

Orissa 1746 

Pondicherry 0 

Punjab 3319 

Rajasthan 2014 

Sikkim 165 

Tamil Nadu 2814 

Tripura 740 

Uttar Pradesh 8212 

Uttaranchal 2980 

West :8engal 16236 

Total 157816 

(c) The number of persons found guilty for this during 
the last three years is 203. 

3 4 

4220 8017 

2435 3261 

1619 1393 

3n2 4080 

3936 4801 

6162 4631 

1856 3379 

49114 28410 

0 0 

205 586 

0 0 

0 5 

4715 2728 

0 0 

5469 4916 

3492 3683 

152 23 

8412 14398 

850 1432 

22927 23167 

5441 4854 

137n 4012 

217434 173347 

(d) The action taken against erring persons during 
the last three years, cirote-wise is given in Table below: 



59 WtitMn Answet.S' 

Name of Circle 

Assam 

Andhra Pradesh 

Bihar 

Chhattisgarh 

Delhi 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

North East 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

No. of 
Persons 

found 
guilty 

7 

29 

o 
4 

o 

o 
4 

72 

31 

6 

o 
o 
2 

o 
6 

12 

21 

6 

o 
203 

DECEMBER 18. 2006 

Action Taken Against the Erring 
Perons during the last three years 

60 

The official has been proceeded against under departmental rules 
and punishment meted out to him. 

All the officials have. been proceeded against under departmental 
rules and punishment meted out to them. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

Does not arise. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

The official has been proceeded against under departmental rules 
and punishment meted out to him. 

Does not arise. 

The official has been proceeded against under departmental rules 
and punishment meted out to him. 

Does not arise. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

Does not arise. 

Does not arise. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

Does not arise. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

All the officials have been proceeded against under departmental 
rules and punishment meted out to them. 

All the offICials have been proceeded against under departmental 
rules and punishment meted out to them. 

Does not arise. 
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{English} 

Software Technology Parka 

"318. SHRI SUBODH MOHITE: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether Software Technology Parks of India (STPI) 
plans to set up more centres in tier-II and tier-IN cities 
and to create more incubation centres; 

(b) H so, the details thereof; 

(c) the locations likely to be selected for setting up 
more centres particular1y In Maharashtra; 

(d) the criteria likely to be adopted for the selection 
of cities; and 

(e) the Investments to be made for setting up these 
centres? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHAI DAYANIDHI 
MARAN): (a) and (b) Software Technology Parks of India 
(STPI) has already set up 47 centres, out of which 40 
centres are in tier-II and tier-III cities. STPI is setting up 
new centres with incubation facility in tier-II and tier-III 
cities at Shiilong (Meghalaya), Haldia (West Bengal), 
Berhampur (Orissa), Kakinada (Andhra Pradesh), Patna 
(Bihar), Gurgaon (Haryana), Bhopal & Gwalior (Madhya 
Pradesh), Salem & Tirunelveli (Tamilnadu) and Goa. 

(c) Software Technology Parks of India (STPI) has 
already established 6 STPI centres in Maharashtra i.e 
Navi Mumbai, Pune, Nagpur, Aurangabad, Nashik and 
Kolhapur. There is at present, no proposal for setting up 
of new centres in Maharashtra. 

(d) and (e) As per current policy for setting up of 
new STPI centres, the State Govemment would provide 
3 acres of land, 10,000 sq.ft of built up space and grant-
in-aid of Rs. 1 Crore to STPI to partially defray the total 
project cost. A feasibililY study has to be conducted by 
STPI jointly with the State Govemment to evaluate the 
export potential and the commercial viability of the 
proposal. 

[Translation} 

Black Marketing of Coal 

*319. SHRI M. ANJAN KUMAR YADAV: 
SHRI GIRIDHARI YADAV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether certain coal companies are selling coal 
mines from the coal blocks allocated to them to other 
parties in violation of the agreement entered into for its 
use; 

(b) if so, the details thereof; 

(c) the provisions for utilisation of coal extracted from 
the coal blocks allocated to them in addition to the 
requirement for captive use; 

(d) whether certain companies have acquired coal 
blocks allegedly through unfair means and are selling 
coal in black market instead of using the coal for captive 
use; and 

(e) if so, the action taken/proposed to be taken by 
the Govemment against such companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) In so 
far as blocks allotted to private companies for captive 
use are concerned, the only incident of illegal mining of 
coal in violation of the condition of captive use of coal in 
their end-use plant, that has come to the notice of the 
Central Govemment, was in respect of MIs Central Colliery 
Company Ltd., where they had sold coal mined from the 
Takli-Jena-Bellora (South) coal block allocated for captive 
mining of coal for use in their proposed power plant. The 
lease granted by the Govemment of Maharashtra in favour 
of them in respect of the said block has been declared 
void by the Revisional Authority constituted by the Central 
Govemment in exercise of its power of revision under 
the Mines & Minerals (Development & Regulation) Act, 
1957. 

(c) The annual production capacity of a coal mine 
depends mainly on the geology of the reserve and 
geography of the surface. At the time of allocation of 
coal blocks, requirement of the allocatee is matched with 
the quantity of coal reserve in a block. Since exact match 
is not always possible, the assessed production capacity 
of a mine can be marginally more or less than the 
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requirement of the allocatee. However, the allocatee, in 
its approved mining plan, plans extraction of coal to the 
extent of its annual requirement, as far as possible. 

In case of any excess production, the allocatee is 
required to dispose of the same to the local subsidiary 
of Coal India limited at a price to be determined by the 
Ministry of Coal. Surplus is also allowed in force majeure 
situations to be disposed of to approved end user, with 
prior approval of the Government. 

(d) No Sir. 

(e) Does not arise in view of reply to part (d) above. 

{English} 

Provision of Second-Une Drugs for HIY/AiDS 

'320. ADV. SURESH KURUP: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to provide the 
necessary second-line regimen drugs like the high priced 
Abacavir and Didanosine for treatment of HIV/AIDS in 
the country; 

(b) if so, the details thereof; and 

(c) the strategy likely to be chalked out in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) At present, the Government is not 
considering provision of free second-line drugs for 
treatment of HIVIAIDS. 

(b) and (c) Do not arise. 

Generation of Electricity from Nuclear Power 

'321. SHRI HARIBHAU RATHOD: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the percentage of electricity generated 
from nuclear power in the country is much lower than 
that of developed countries like US, Japan, Germany, 
etc.; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the efforts made by the Government to augment 
generation of electricity from nuclear plants? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) The current nuclear power capacity in India is 
3900 MWe and is about 3%· of the total installed capacity 
in India. The percentage of electricity generated through 
nuclear power in the US, Japan and Germany is 19%, 
29% and 31% respectively as compared to about 3% in 
India. The share in India is low on account of low capacity 
base. 

Unlike other developed countrias that have the benefit 
of shared technology development, our programme had 
to be self-reliant and therefore it took time to develop 
comprehensive capabiUty in this frontier technology with 
restrictive trade barriers. 

(c) The existing nuclear power capacity will increase 
to 7280 MWe by the end of XI Plan period on completion 
of the projects uncler construction progressively. More 
reactors are also planned in the XI Plan and beyond to 
increase the nuclear power capacity. 

Role of UPs In Centrally Sponsored 
Development Schemes 

2925. SHRI AVINASH RAI KHANNA: WID the Minister 
of STATISTICS AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) the role of Members of Parliament in the Centra\ly 
sponsored development schemes to be implemented in 
the States; 

(b) the number of schemes in operation for the 
development of the States; 

(e) whether the State Government of Punjab has 
sought the recommendations and suggestions of Q8rtain 
NIPs in this regard; 

(d) if so, the details thereof; and 

(e) if not, the action proposed to be taken against 
the persons found guilty in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) There are a number of Centrally 
Sponsored Development Schemes in operation in the 
StateslUTs which are administered by various Ministries 
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of the Central Governrnent. Under these Schemes, funds 
are either directly given to the StatelUT Government or 
to the District Authorities. The role of Members of 
Parliament in these Schemes also varies. For example 
(1) in case of Members of Parliament Local Area 
Development Scheme (MPLAOS), which is administered 
by the Ministry of Statistics and Programme 
Implementation, MPs are required to recommend .eligible 
works of development nature for implementation by the 
District Authorities. They are also involved in the 
monitoring and inspection of the works. under the Scheme. 
(2) As regards Schemes of Ministry of Rural Development, 
the Members of Parliament are involved in approval of 
the Action Plan of the District Rural Development Agencies 
(DRDAs)/Zilla Parishads (ZPs). Also, the Members of 
Parliament (Lok Sabha) have been nominated as 
Chairman/Co-Chairman of the District Level, Vigilance and 
Monitoring Committees. 

(b) As per the information available with the Planning 
Commission, the total number of Centrally Sponsored 
Schemes in operation during 2006-07 is 155. 

(c) and (d) As per the information provided by the 
State Government of Punjab, the recommendations and 
suggestions of MPs are not sought specifically for 
Centrally Sponsored Schemes in operation in that State. 
However, they have three kinds of roles as mentioned 
below: 

I. MPLAD Scheme is cent percent Centrally 
sponsored scheme and entire money is released 
on the recommendations of MPs themselves. 

II. Ministry of Aural Development has re-constituted 
District Level Vigilance and Monitoring 
Committees with Lok Sabha MP as chairman 
for Aural Development Programmes in all 
districts of Punjab. 

III. There are some other Centrally sponsored 
schemes like Swaran Jayanti Gram Swa Aozgar 
Yojana, Integrated Wasteland Development 
Programme, Indira Awas Yojana, Sampooran 
Grameen Rozgar Yojana, National Old Age 
Pension and Nutrition in respect of which the 
funds are released by the State Government 
through the District Planning & Development 
Boards (DP&OBs). All Members of Parliament 
are ex-officio meinbers of these Boards. The 
District Boards not only sanction funds for 
various schemes but they also monitor the 
utilization and implementation of the schemes. 

(e) Does not arise. 

[Transl8tion} 

Increase in Telephonic Capacity 

2926. SHRI V.K. THUMMAR: WiH the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment had undertaken any work 
to increase the telephonic capacity along with modem 
communication facilities in Amrell district of Gujarat during 
the last year; and 

(b) if so, the details thereof along with the 
achievement made as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. Bharat Sanchar 
Nigam Limited (BSNL) has undertaken many works to 
increase the telephonic capacity along with modern 
communication facilities in Amreli district of Gujarat during 
the last year. 

(b) Trunk Automatic Exchange (TAX) exchange at 
Amarli has been expanded by 1000 lines from 8000 to 
9000 lines during 2005-06. Broadband equipment was 
commissioned in Amreli city with capacity of 80 Broadband 
ports and 54 Broadband connections had been provided 
up to 31.03.2006. The Broadband capacity has been 
expanded during 2006-07 by 192 ports and at present 
136 Broadband connections are working. 

[English} 

Unemployment among Graduateal 
Post-Graduates of Pharmacy 

2928. SHAI G.M. SIDDESWARA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware of the 
unemployment problem among the Graduates/Post-
Graduates, etc. in the field of Pharmacy; 

(b) if so, whether there is any proposal to evolve a 
policy to ensure that these qualified persons are gainfully 
employed; 
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(c) whether it is proposed to conduct training or 

refresher courses for the medical practitioners in different 
systems of medicine to acquaint them with latest trends 

and developments in the respective fields; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (a) and (b): No Sir, there is no un-employment 
problem for Pharma GraduatesIPost Graduates etc. in 
the field of Pharmacy. 

(c) and (d) No, Sir. Does not arise. 

Beautification Works of NK-4 

2929. SHRI SHRINIWAS DADASAHEB PATIL: WiD 

the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether beautification works have been 
undertaken between Satara and Kagal portion of National 
Highway No. 4 under the Golden Quadrilateral Project; 

(b) if so, the expenditure incurred tm date on the 
beautification works; 

(c) the type of works done under the beautification 

works; and 

(d) the list of contractors and the payments made to 
each for beautification works in this section? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (a) to (d) Satara to Kagal project 

(NH-4) under Golden Quadrilateral Project is a Build, 

Operate and Transfer (BOT) Project for which the 
concessionaire is MIs Maharaahtra State Road 

Development Corporation (MSRDC). MIs MSRDC have 

done some work on the median, such as plantation 
painting of structures, improvement of junctions, railing 

and paver block in median on which they have spent 

Rs. 315.45 lakhs. 

{TmnsIIIfionJ 

Damage of Rural Roads 

2930. SHAI HANSRAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the roads in rural ataas are getting 
damaged due to transportation of coal; 

(b) if so, the details of the roads damaged. coaIfIeId-
wise; 

(c) whether the Government is utilizing the revenue 
collected from mining for repair of the roads In these 
areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Roads, 
whether rural or urban, are subject to normal wear and 
tear due to traffic whk:h may Include traffic on account of 
transportation of coal also. 

(c) and (d) Maintenance and repair of roads in rural 
areas Is a State subject and thus such data is not 
maintained by the Ministry of Coal. 

{EnglishJ 

Widening of NH-17 and· 4 

2931. SHRI SHRIPAD YESSO NAIK: WIll the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state the time by which NH·17 and NH-4 
passing through Goa are likely to be widened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): The National Highway No. 4 does 
not pass through Goa. However, there is National Highway 
No. 4A that passes through Goa. Widening to 4 lane of 
both National Highway No. 17 and National Highway No. 
4A passing through Goa on BUild, Operate and Transfer 
(B.O.T.) basis has been approved for preparation of 
DetaIled Project Report (DPR) under National Highway 
Development Project (NHDP) phase IIIB. The present 
status of preparation of DPR is as mentioned below: 
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SI. National Highway Stretch under NHDP 
Phase III No. No. 

1. 17 

2. 4A 

MaharashtralGoa border-Panaji-
Goa/Karnataka Border 

Panaji-GoaIKarnataka Border 

As approved by the Committee on Infrastructure (Col) 
target date of completion of NHDP Phase IIIB is 
December, 2012. 

Technical Parameters for laying Roads 

2932. SHRI KULDEEP BISHNOI: Will the MiniSter of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the National Highways Authority of India's 
technical parameters for laying roads are uniform 
throughout the coun1ry despite massive variations in the 
country's geological formation and soil texture; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether mandatory soil testing procedures are 
necessary before building embankments in areas with 
water bodies; 

(d) if so, the reasons for which a large portion of 
Dhankuni-Koiaghat section of NH-6 caved in recenUy; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Uniform procedures for 
construction of National Highways are followed, which are 
based on the specifications/standards & guidelines of this 
Ministry and Indian Road Congress (IRC). These 
standards & guidelines provide for the requirements of 
varying ground conditions. 

(c) Testing requirements and procedures for soil 
testing as specified in standards & specifications of IRC 
and this Ministry are followed. 

(d) 110 metres of reinforced earth retaining wall in 
the approach to the Road over Bridge (ROB) at Km. 

Length (Km.) Status 

139 

69 

Bids for consultancy services for 
DPR on Design, Build, Finance and 
Operate (DBFO) pattern are under 
evaluation. 

DPR is in progress. 

18.1 of NH-6 caved in. The matter was investigated by 
an independent committee of experts which observed that 
the primary reasons for collapse was due to presence of 
a peat (soft) layer below the affected zone. 

(e) Adequate measures are being taken for quality 
assurance based on the specificationS/standards & 
guidelines of this Ministry/IRC. 

[Translation! 

Revision of Pay Scal •• 

2933. SHRI JAI PRAKASH (MOHANLAL GANJ): Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government has revised the 
pay scales for Assistan1 Grade and Personal Assistant of 
Central Secretariat Service (CSS); 

(b) if so, the reasons therefor; 

(c) the reasons for not extending the benefits of pay 
revision to such employees of Central Service who belong 
to Indian Foreign Service, Indian Railway Service, Armed 
Forces Headquarters etc.; 

(d) whether the Government has received any 
memorandum from the employees Association/Unions of 
these services; and 

(e) if so, the action taken and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) Yes, Sir. 

(b) The pay scale of Assistants of Central Secretariat 
Service (CSS) and Personal Assistants of Central 
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Secretariat Stenographers' Service (CSSS) has been 
upgraded to Rs. 6500-10,500 from Rs.5500-9000 to 
maintain parity with the pay scale of the Inspectors of 
Central Board of Direct Taxes (CBDT)lCentral Board of 
Excise & Customs (CBEC). 

(c): The upgradation of pay scale of Assistants of 
CSS and Personal Assistants of CSSS was done as an 
exception specific to these two categories of posts. 

(d) and (e) A representation received from employees' 
Association of Armed Forces Headquarters was forwarded 
to Ministry of Defence for appropriate action. 

ExptoringDeep Uranium Reserves 

2934. SHRI DALPAT SINGH PARSTE: Will the 
PRIME MINISTER be pleased to state: 

(al whether the Government has taken a decision to 
explore deep uranium reserves by electromagnetic aerial 
survey for the expansion of the atomic programme of the 
country; 

(b) if so, the details thereof; 

(cl whether Government has taken any step to 
develop indigenously the instruments required for the 
programme; 

(d) whether the Department of Atomic Energy, Nuclear 
Minerals Division and Uranium Corporation of Incia Umited 
(UCIL) have made efforts to explore uranium reserves in 
various parts of the country; 

(e) if so, the details thereof; and 

(f) the details of the factors taken into consideration 
in view of the cost involved In indigenous research and 
external dependency In the production of heavy water 
and atomic energy? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) Atomic Minerals Directorate for Exploration and 
Research (AMDl, Hyderabad, is engaged In Survey and 
Exploration of uranium resources. To explore for deep 
seated uranium deposits, AMD plans to conduct Airborne 
Electromagnetic Time Domain Surveys over 14 identified 
proterozoic basins in a phased manner. For locating 

shallow deposits in North Delhi Fold Belt, Airborne Electro 
Magnetic (Frequency Domain) Surveys is planned in parts 
of Rajasthan and Haryana. 

(c) Yes, Sir. 

(d) Yes, Sir. 

(e) AMD is making continuous efforts to locate high 
grade large tonnage unconformity related, sandstone type, 
albitite type and vein type uranium deposits in various 
parts of the country. 

(f) Action has already been initiated for effective 
exploration for identifying additional uranium resources 
through development of indigenous capability for locating 
deep seated deposits, enhancing the analytical capabilities 
of exPloration as well as of processing laboratories and 
development of process technology for the exploitation of 
all proven deposits. Considering the rapid increase in the 
energy requirements and restrictions in nuclear area, costs 
involved in indigenous research are modest. The country 
is self-sufficient in Heavy Water. The country has also 
developed a strong self reliant capability in all aspects of 
atomic energy. 

[English] 

Teat Facilities In CGHS Dispensary 

2935. SHRI PRABHUNATH SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there are no arrangements for blood tests 
such as Lipid Profile, KFT, LFT, Hb, Blood Sugar etc. in 
the CGHS dispensary at R.K. Puram, New Delhi; 

(b) if so, the steps taken to provide these facilities in 
the said dispensary; 

(c) whether CGHS dispensary building, Sector IV, R.K. 
Puram, New Delhi has not yet been constructed on the 
plot allotted to it for many years; 

(d) if so, the reasons therefor and the time by which 
the dispensary building is likely to be constructed having 
rooms for establishing poly clinic therein; 

(e) whether emergency service from CGHS 
dispensary, Sector-a, R.K. Puram has been shifted to 
CGHS dispensary, Sector-IV, R.K, Puram thereby causing 
great inconvenience to the beneficiaries residing in Sector 
6, R.K. Puram; and 
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(f) if so, the steps taken to restore the emergency 
service at CGHS dispensary, Sector-8, R.K. Puram? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) CGHS beneficiaries in R.K. Puram 
can get their blood tests such as Lipid Profile, KFT, LFT, 
Hb, Blood Suger, etc., in the Matemity Hospital in R.K. 
Puram. New Delhi. 

(c) and (d) No plot has been allotted in Sector IV, 
R.K. Puram, New Delhi for the construction of a CGHS 
dispensary. 

(e) and (f) The beneficiarias of R.K. Puram Sector 
VI Dispensary, for emergency purpose, were attached with 
Sector IV Dispensary and were never attached to Sector 
VIII Dispensary. The distance between Sector VI and 
Sector IV is only about one kilometer and as such there 
is no inconvenience to the beneficiaries. 

{Translation} 

Faulty Telephone Bills 

2936. SHRIMATISANGEETA KUMARI SINGH DEO: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether a large number of complaints of faulty 

telephone bills have been received in rural areas of 
Orissa; 

in respect of WLL (Wireless in Local Loop) subscribers 
in rural areas under Bolangir SSA. In these cases the 
rental was charged wrongly at the uman rate as per 
location of BTS (Base Terminal Station), however bills 
were corrected the moment it came to notice and 
necessary adjustment has been made for the excess 
payment. 

(c) Since it was an inadvertent error, no action was 
found justified. 

(d) Utmost care is being taken to avoid such errors 
in future. Existing instructions on the subject have been 
reiterated to the field units to avoid recurrence of such 
type of problems in future. 

{English} 

Public Prtvate Partnership Appraisal Committee 

2937. SHRI ASADUDDIN OWAISI: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Ministry has sought exemption from 
taking projects of the Public Private Partnership Appraisal 
Committee (PPPAC) in the Finance Ministry; 

(b) if so, the response of the Finance Ministry in this 
regard; 

(c) whether proposals sent to PPPAC take a long 
time leading to delay in private participation in the projects; 

(b) if so, the details thereof during the last three and 
years; 

(c) the number of officials found guilty in this regard 
alongwith the action taken against them; and 

(d) the steps takenlbeing taken by the Govemment 
to avoid recurrence of problems being faced by the rural 
telephone subscrmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. Some 
cases have come to light in one SSA (Secondary 
Switching Area) of Orissa Circle. These were 125 cases 

(d) if so, the steps taken or being taken by the 
Govemment for better coordination in order to have ear/y 
clearance of projects for private participation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Ministry had sought 
exemption from Public Private Partnership Appraisal 
Committee (PPPAC) procedures for 12 sub-projects for 
the development of 416 laning of National Highways under 
National Highways Development Project (NHDP) Phase /I 
& iliA on Build Operate and Transfer (BOT) basis. 
Govemment has granted exemption for these sub-projects. 
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(c) and Cd) The following time limit is prescribed in 

SI.No. 

1. 

2. 

3. 

Action 

'In principle' approval by PPPAC 

Comments of Planning Commission, 
Department of Economic Affairs or 
any other MinistrylDepartment on the 
final documents forwarded by the 
Administrative Ministry. 

Final approval by PPPAC 

PPPAC has already cleared 10 sub-projecls under 
NHDP Phase iliA. 

{Translation! 

Progress Report of NH-76 

2938. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the present status of the wortt relating to four 
and six laning of National Highway No. 76 (East West 
Corridor); 

(b) the total number of cases of amended notifications 
issued on more than one occasion for the same site of 
work on the above mentioned highway; 

(c) the details regarding the amended notifications 
alongwith the reasons for issuing the same on more than 
one occasion a/ongwith the details of the work site; 

the PPPAC procedure for clearing the projects: 

Time Taken 

3 weeks from the time of submission of the proposal by the 
Administrative Ministry. 

4 weeks 'rom the time of submission of the final documents 
by the Administrative Ministry. 

3 weeks from the submission of the PPPAC Memo along 
with final documents by the Administrative Ministry. 

(d) whether the court has issued any stay orders on 
undertaking any kind of construction on any partlbypass 
of the said highway; and 

(e) if so, the details thet'aof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) About 608 km of National Highway 
(NH) -76 is part of 4 laning under East West Corridor, 
out of which 106 km length of Udaipur-Chittorgarh section 
(which is common with Golden Quadrilateral) has been 
completed and balance of length is under implementation. 

(b) and (c) The details are given in the enctosed 
statement. 

(d) Yes, Sir. 

(e) The S.B Civil Writ Petition No 713212006 dated 
22.09.2006 was filed by three land owners of Jhalipura 
ViUage in Hon'bIe High Court Jalpur Bench. It was directed 
by Hon'bIa High Court to maintain status-quo till further 
orders. 

5t11tement 

District 

Chittorgarh Original 

Dt1t8iIs 01 Amendsd NotificsUon 

3A . Notification 

Gazette 
Notification 

No. 

'2 

1238 

Date 

3 

5.11.04 

3D NotifICation 

Gazette 
Notification 

No. 

4 

872 

Date 

5 

22.06.05 

Reasons 

e 
To acquire the land 
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2 3 4 5. 6 

Amended Notification 1061 27.07.05 1583 10.11.05 Due to requirement of 
additional land and 
missing plots. 

Amended Notification 642 4.05.06 Due to quashing of 
earlier 3D by High 
Court for Bina land. 

Bhilwara Original 1241 5.11.04 873 22.06.05 To acquire the land 

Amended Notification 1062 27.07.05 1523 21.10.05 Due to requirement of 
additional land and 
missing plots 

Bundi Original 1239 5.11.04 875 22.6.05 To acquire the land 

Amended Notification 1063 27.7.05 1582 10.11.05 Due to requirement of 
additional land and 

Amended Notification . 227 16.2.05 874 22.6.05 missing plots. 

Amended Notification 2043 29.11.06 In process Realignment in stretch 
Km. 349 to Km. 357. 

Kota (Tehsil Original 1240 3.11.04 340 17.3.2005 During transfer of the 

Kota) 
alignment from 

Amended Notifacation 228 16.2.05 1664 22.11.05 Revenue Record I 

Amended Notification 335 18.3.05 1665 22.11.05 Land details published 

Amended Notification 1732 9.12.05 569 19.4.06 in 3(A) notification to 

Kota (Tehsil Original 989 6.9.04 339 17.3.05 the ground, It was 

Degod) 
found that co-

Amended Notifacation 336 18.3.05 1656 18.11.05 ordinates of the 

Amended Notification 1655 17.11.05 19 30.12.05 alignment as 

Baran(Tehsil Original 1054 28.9.04 338 17.3.05 suggested by DPR 
consultant were not 

Baran) 
Amended Notifacation 22.9 16.2.05 1396 27.9.05 matching with the 

Amended Notifacation 337 18.3.05 1450 5.10.05 details of 3(A) 

Amended Notifrcatlon 673 31.3.05 1452 5.10.05 notifICation as well as 

Amended Notification 1451 5.10.05 1733 9.12.05 with the ground 
situations. Hence, in 
order to transfer the 
concept of DPR 
alignment to the 
ground as well as to 
improve the geometric 
of the road, additional 
3(A) notifications 
were published 
subsequently. 



79 DECEMBER 13, 2006 /0 OIJtlStions 80 

Setting up of Hospltala for TB Patients 

2939. SHRI RASHEED MASOOD: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether workers engaged in wood craft and small 
scale industries at Saharanpur are becoming victims of 
T.B.; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Govemment Is contemplating to set 
up special hospitals to provide health facilities to the 
affected workers; 

(d) if so, the details thereof; 

(e) the time by which such hospitals are likely to be 
setup; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Anyone including industry workers 
can become victim of TB as TB is airborne infection 
transmitted by untreated infectious TB patient. In the 
Saharanpur district, during last year 2005, 4832 TB 
patients were detected and put on treatment under 
Revised National T8 Control Programme. 

(c): Based on research evidence, domicilary treatment 
of TB patients is effective. Hospitalization of TB patients 
is not required except in very serious cases which can 
be taken care of in General Hospital and no separate TB 
hospitals are required. Therefore, the concept of 
establishing of TB hospitals/sanatoria is discouraged and 
the already existing TB hospitals/sanatoria are getting 
converted into General Hospitals. In view of this there is 
no need for establishing T.B. hospital in the district. 

However, Under the programme, sputum microscopy 
for diagnosis and treatment facilities including supply of 
anti TB drugs for full course of treatment are provided 
free of cost to all TB patients. For quality diagnosis, 
designated microscopy centres have been established for 
everyone lakh population. In the district of Saharanpur, 
27 Designated Microscopy Centres (DMCs) are 
functioning. For providing quality TB care services to 
workers' engaged in Wood Crafts and small scale 
industries in the above district, 2 DMCs are located in 
the area where these workers reside: 

1. Islamia Shifakhana, Nakhasa Bazar. 

2. NC Jain Charitable Hospital, Gol Kothl. 

(d) to (f) Do not arise. 

Policies for Development of Youths 

2940. SHRI BALESHWAR YADAV: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the World Bank has suggested for the 
formulation of policies aimed at the development of youths 
of the county; 

(b) if so, the details thereof, and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (c) No, Sir, However, 
keeping in view the focus on Youth in the World 
Development Report - 2007 of the World Bank, titled, 
"'Development and the Next Generation" released racentIy, 
discussions have been held with the Wortd Bank to 
explore the. possibilities of developing a youth development 
related project for World Bank assistance. No specific 
proposals have yet been formulated in this regard. 

{English! 

SettIng up of· KnowiedgeMllllge 
Knowledge Centres 

2941. SHRI A.K. MOORTHY: 
DR. ARUN· KUMAR SARMA: 
SHRIMATI JAYAPRADA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment had proposed to set up 
Knowledge CentreslViliage Knowledge Centres based on 
broadband connectivity in 6,00,000 villages by 2007; 

(b) if so, the detaHs thereof, State-wise particularly in 
the North-Eastem Region; 

(c) the target fixed and achievements to be made 
thereby under the Mission-2oo7; and 
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(d) the number of employment Opportunities to be 
created as a result of it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. The Govemment 
however. has approved a Scheme for providing support 
for establishing 100,000 broadband, Internet enabled, 
Common Service Centres (CSCs) in rural areas of the 
country. The Scheme has been approved in September 
2006. These centres would provide Govemment and 
private services at the doorstep of the citizen. The CSCs 
would be set up through a Public Private Partnership. 

(b) The CSCs would be established in a ratio of 1 
CSC for every 6 census villages in a State, as per the 
guidelines of the CSC Scheme. The detailed guidelines 
of the Scheme are accessible at www.mit.gov.in. As per 
the norm of establishing 1 CSC per 6 Census villages, 
a total of 7031 CSCs would be established in the North 
Eastern States, including Sikkim. 

(c) MiSSion 2007 is primarily a non Government 
initiative. However, since the Mission 2007 objectives and 
the objectives of the CSC Scheme have a commonality, 
the Government has been associated with Mission 2007. 
No targets have been fixed by the Govemment under 
Mission 2007. Under the CSC Scheme, the Govemment 
would facilitate the establishment of CSCS and provide 
support to them over a period of four years, after they 
are established. The Scheme has been approved by the 
Govemment in September, 2006. 

(d) It is estimated that each CSC would generate 
employment opportunities for 3 persons. Based on the 
same, it is estimated that CSCs would generate 300,000 
employment opportunities across the country. 

DCR Gratuity to Government Employees 

2942. SHRI ANANDRAO VITHOBA ADSUL: WiD the 
PRIME MINISTER be pleased to state: 

(a) the maximum ceiling prescribed for payment of 
DCR gratuity to the Government employees on 
superannuation at present and the date on which It was 
last revised; 

(b) whether the Union Government proposes to 
enhance this ceiling keeping in view the increase in prices 

of essential commodities as weH as inflation rate over 
the years; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) The maximum ceiling admissible for payment of DCRG 
to the Central Govemment employees on superannuation 
at present is Rs. 3.5 lakhs. This ceiling of DCRG is 
effective from 1.1.1996. 

(b) to (d) At present, there is no proposal under 
consideration of the Govemment to enhance the limit of 
DCRG. 

/Tmnslstionj 

Mobile Service In Hilly Area. 

2943. SHRI VIJOY KRISHNA: Win the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the telecom services particularly mobile 
phone service is negligible in the hilly areas mainly the 
rural areas of Uttaranchal; 

(b) if so, whether mobile service is non-functional in 
this area due to inclement weather; 

(c) if so, the details thereof along with the steps 
taken by the Government in this regard; 

(d) whether the mobile phones do not function here 
despite the roaming facility; and 

(e) if so, the details thereof aIongwith the steps being 
taken by the Govemment in this regard for the proper 
functioning of telecom service particularly mobile phones 
service? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) Uttaranchal is a part 
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of Uttar Pradesh (West) Telecom Circle Service Area for 
the purpose of mobile services. In this service area, 
besides Sharat Sanchar Nigam Umlted (BSNL), five other 
private operators are providing mobile service. As on 31st 
October. 2006, 388 mobile towers installed by BSNL is 
fUnctioning in the state of Uttaranchal. 

As per conditions of license agreement, the mobile 
service providers are required to cover 10% District 
Headquarters (DHQs) in one year and 50% DHOs in 
three years from the effective date of license. The servlce 
providers are permitted to cover any other cityltown in a 
district in lieu of the DHO. The choice of DHOsItowns to 
be covered and further expansion beyond 50"10 of DHOs 
lies with the service providers depending on their business 
decision. Theretore, separate data on rural network 
coverage especially in hilly areas of Uttaranchal is not 
maintained. 

According to the servlce providers. they have installed 
state of the art telecommunication equipments for providing 
mobile services, which is all weather proof and does not 
get affected due to the inclement weather in the State. 
Also, the roaming facilities are working satisfactorily in 
the State. 

Growth Rate of Indian Economy 

2944. SHRI PUNNU LAL MOHALE: Win the PRIME 
MINISTER be pleased to state: 

(a) the details of the growth rate of the Indian 
economy during the last three years, State-wise and year-
wise; 

(b) the growth rate registered in the areas of industry, 
service and agriculture during the first half of the current 
financial year as compared to the corresponding period 
of the last three years; 

(c) the details of targets fixed for development during 
the current year, State-wise; 

(d) the steps taken by the Govemment for achieving 
the targets. area-wise; and 

(e) the details of achievements made as a result 
thereof till date. Sector-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The growth 
rate of Indian economy (measured in terms of Gross 
Domestic Product at market prices at 1999-2000 prices) 
h~ been 8.3% for 2003-04, 8.5% for 2004-05 and 8.7% 
for 2005-06. The State·wise growth rates (as measured 
in terms of Gross State Domestic Product at 1993-94 
prices) available for the last three years that Is, 2002.03 
to 2004-05, are given in the Statement enclosed. 

(b) Based on the information available from the 
Central Statistical Organisation, the growth rate registered 
in the areas of agriculture, industry and service during 
the first half of the current financial year (2006-07) as 
compared to the corresponding period of 2004·05 and 
2005-06 is given below in the Table. 

Ama-wiss growth mitis to, Iht1 IiI'sI hall 
dunng 20()1..(}5 10 2006-07 

(per cent at 1999-2000 prices) 

SLNo. Sectors 2004-05 2005-06 2006-07 

1. Agriculture 1.8 3.7 2.6 

2. Industry 7.4 9.0 10.0 

3. Services 9.3 9.9 10.7 

Source: Central Statistical Organisation. 

This Information is based on the Revised Series at 
1999-2000 prices for which half yearly growth rate can 
be calculated only since 2004-05 as information on 
quarterly estimates of GOP and sectoral value added (at 
1999-2000 prices) is presently available from 2003-04 
onwards. 

(c) The Planning Commission does not fix year-wise 
growth targets. 

(d) In view of (c) above, does not arise. 

(e) The sector-wise details of achievements made 
during the first four years of Tenth Five Year Plan i.e. 
from 2002-03 to 2005-06 are given in the table. 
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Ssctor-wiss gmwth fIIlss dutlng TtmIh Plan Pstlod 

(percent at 1999-2000 prlces) 

S.No. Sectors 2002-03 2003-04 2004-05 2005-06 Average 
(Quick (Revised for first 

Estimates) Estimates) four 
years 

1. Agriculture -6.9 10.0 0.7 3.9 1.8 

2. Industry 7.0 7.6 8.6 8.7 8.0 

3. Services 7.3 8.2 9.9 10.0 8.9 

4. GDP(at 3.6 8.3 8.5 8.7 7.3 
market prices) 

Source: Based on National Accounts Statistics. esc. 

Statement 

Annual Growth fills of Gross Stals Domestic Product at 1993-94 priess 

SI.No. SlatelUT 2002-2003 2003-2004 2004-2005 

2 3 4 5 

1. Andsman and Nicobar Islands 3.4 NA NA 

2. Andhra Pradesh 3.8 9.0 6.4 

3. Arunachal Pradesh 5.2 7.0 1.7 

4. Assam 4.7 5.5 5.9 

5. Bihar 15.7 -g.O 12.1 

6. Chandigarh 10.7 10.3 11.2 

7. Chhattisgarh 1.6 16.8 NA 

8. Delhi 4.7 9.B 11.7 

9. Goa 10.6 6.2 NA 

10. Gujarat 7.5 15.1 5.1 

11. Haryana 5.0 B.6 8.4 

12. Himachal Pradesh 4.8 8.1 7.6 

13. Jammu and Kashmir 5.0 5.3 5.5 

14. Jharkhand 7.4 4.3 5.3 

15. Karnataka 4.3 4.B 10.2 
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16. Kerala 

17. Madhya Pradesh 

18. Maharashtra 

19. Manipur 

20. Meghalaya 

21. Mizoram 

22. Nagaland 

23. Orissa 

24. Pondicherry 

25. Punjab 

26. Rajasthan 

27. Sikkim 

28. Tamil Nadu 

29. Tripura 

30. Uttar Pradesh 

31. Uttaranchal 

32. West Bengal 

3 

8.3 

-6.3 

8.3 

1.7 

4.6 

NA 

10.3 

0.6 

14.9 

2.4 

-6.9 

9.8 

3.0 

8.1 

5.7 

10.2 

7.5 

4 

10.7 

16.2 

7.9 

2.8 

7.0 

NA 

NA 

15.3 

11.7 

6.3 

26.0 

7.4 

3.6 

9.1 

4.6 

11.8 

7.1 

5 

8.8 

3.4 

8.4 

7.9 

6.0 

NA 

NA 

8.9 

9.4 

5.4 

0.6 

6.3 

8.7 

NA 

4.8 

11.7 

7.0 

Source: Directorate of Economics & Statistics of reapectiYe sate Governments. 

{English/ 

Productivity linked Reward for Port 
and Dock Employees 

2945. SHRI MIUND DEORA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has cleared a proposal 
lor release of Productivity Unked Reward (PLR) at the 
rate of 17.5 per cent of the annual wage/salary to aU the 
port and dock employees on ad-hoc basis; 

(b) if so, the details thereof; 

(c) the number of port and dock employees likely to 
get benefit: and 

(d) additional expenditure likely to entail on the 
national Exchequer? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) Yes, 
Sir. As per the discussions held with the representatives 
of 5 Major Federations of Ports and Dock workers on 
27.9.2006. the Govemment has agreed to payment of 
ad-hoc Productivity Linked Reward. 17.5% of the annual 
wage/salary to Port & Dock employees for the year 2005-
06. Salary/wage of each employee/worker for this purpose 
wiU consist of Basic Pay, DA and incentive payments 
subject to a maximum of As. 2500/- per month. In respect 
of empIoyeesiworkerslofficers whose wagelsalary exceeds 
As. 25001- per month. the calculation of payment will be 
made as If their salary/wage were only As. 2500/-per 
month. 
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(c) About 66,000 Port & Dock employees/workers 
have been benefited. 

(d) The expenditure on account of disbursement of 
Productivity Linked Reward will be met by the Major Port 
Trusts and Dock Labour Boards from their own resources 
without any budgetary support from the Government. 
Productivity Linked Reward is not a project but a scheme 
under which the employees get rewarded for increase in 
overall port productivity. 

Platelet SeparatIng Machines In HospHals 

2946. SHRI CHENGARA SURENDRAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the names of hospitals in Delhi equipped with 
Platelet Separating Machines (PSM); 

(b) whether existing Platelet Separating Machines in 
various hospitals of Delhi are inadequate to ensure timely 
transfusion of blood platelets· to needy patients espacially 
during the crisis; 

(c) if so, the reasons for not installing PSMs in 
adequate numbers; 

(d) the reasons for referring dengue patients to AIIMS 
by hospitals like Safdarjung and LNJPN which are well 
equipped with PSM; 

(e) the action taken by the Govemment in this regard; 
and 

(f) the time by which additional PSMs are likely to 
be installed in Delhi based hospitals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Presently, 36 hospitals in Delhi are 
equipped with Platelet Separating Machines (PSMs). The 
names of . hospitals with such facility is given in the 
enclosed statement-I. 

(b) No Sir. There is no shortage of Platelet Separation 
Machines in Delhi. During 2005, n,842 blood units have 
been processed for 'Platelet Concentrate' and no shortage 
was reported. 

(c) Does not arise .. 

(d) and (e) As per reports fumished by Delhi State 
AIDS Control Society, there are no reports of any referrals 
of dengue patients by Safdarjung and LNJP Hospital on 
grounds of shortage of platelet concentrate. 

(f) During National AIDS Control Programme, Phase-
III, 9 additional blood banks, with license for preparation 
of Blood Component Separation, will be taken up for 
support under the scheme. A Statement indicating list of 
such blood banks is enclosed as statement-II. 

S.No. 

1. 

2. 

Statement I 

List of Blood Banks in Delhi with platelets 
separating facilities 

Name of the Blood Bank 

2 

Blood Bank AIIMS, New Delhi 

Blood Bank Armed Forces Transfusion Centre. 
New Delhi 

3. Blood Bank, CN Centre, AIIMS, New Delhi 

4. Blood Bank, Dr. RML Hospital, New Delhi 

5. Blood Bank, ESI Hospital, New Delhi 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Blood Bank, Northern RaHway Centre, New 
Delhi 

Blood Bank, Safdarjung Hospital, New Delhi 

Blood Bank, SUchita Kriplani Hospital, New Delhi 

Blood Bank, DDU Hospital, New Delhi 

Blood Bank, GB Pant Hospital, New Delhi 

Blood Bank, GTB Hospital, New Delhi 

Blood Bank, LNJP Hospital, New Delhi 

Blood Bank, Dr. Hedgewar Arogya Sansthan, 
Shahdra, Delhi 

Blood Bank, Hindu Rao Hospital, Delhi 

Blood Bank, Indian Red Cross Society. New 
Delhi 

Blood Bank, Rotary Blood Bank, Tughlakabad, 
New Delhi 



91 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

W'l'lten Ansl+\91S DECEMBER 13, 2006 92 

2 

Blood Bank. Jaipur Golden H08pttai. New Deihl 

Blood Bank, Batra Hospital. New Delhi 

Blood Bank, Dharamshila Cancer Hospital, Delhi 

Blood Bank. Rajiv Gandhi Cancer Hospital. 
Delhi 

Blood Bank. Ganga Ram Hospital. New Delhi 

Blood Bank, Holy Family Hospital. New Delhi 

Blood Bank, Meta Channan Devl Hospital, New 
Delhi 

Blood Bank, Apollo Hospital, New Deihl 

Blood Bank. St. Stephens Hospital, DeIhl 

Blood Bank, Sunder Lal Jain Hospital, Delhi 

Blood Bank. Pushpawatl Slnghania Research 
Institute, Press Enclave. New Deihl 

Blood Bank. Delhi Heart and Lungs lnatitue. 
New Deihl. 

Blood Bank. Emergency Blood Bank. Darya 
GanJ. DelhI. 

Blood Bank. Shri Balaji Action Medical Institute. 
Pachim Vlhar, New Delhi 

Blood Bank. Devld Rani Heart and Vaacular 
Institute. New DeUhi 

Blood Bank. Sam Parrnanand Hoepital, Civil 
Lines, Deihl 

Blood Bank. Saroj Hospital and Heart lnaitute, 
Deihl 

Blood Bank, Fortis Hospital, Vaaant KunJ. New 
Delhi 

Blood Bank Organization, Pusa Road, New 
Delhi. 

Blood Bank, White Cross Blood Bank. New 
Delhi. 

List of PubIicIVoIunlllty Stlctor Blood EMnifs In o.thl ItJ 
be upgmdtld ItJ Blood CompontInt ~I/on Unlls 

h8v1ng Pt..ltlt stJp8ta1ion "'c/1/f168 

SI.No. Name 

1. Blood Bank, SanJay Gandhi Memorial HoepItal, 
Mangolpurl 

2. Blood Bank, Dr. Hedgewar Arogya Senathan, 
DHS, Karkardooma 

3. Blood Bank, Deen Dayal Upadhyay Hoapltal, 
Herl Nagar 

4. Blood Bank, Baba Saheb Ambedkar Hospital, 
Rohlni 

5. Blood Bank, Hindu Rao Hospital, Delhi 

6. Blood Bank, C.N.Centre, AIIMS, New DeIhl 

7. Blood Bank, LNJP Hoapltal, New DeIhl 

6. 

9. 

Blood Bank, G.B. Pant Hospital, New Delhi 

Blood Bank, Safdarjung Hospital, New Delhi 

Expert Commltt .. on Auto Fuel Policy 

2947. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

<a) the details of roadmap laid down by the Expert 
committee on Auto Fuel Policy to bring the vehicular and 
other pollution under control; 

(b) the details of action plans under Ministry to control 
vehicular and air pollution; 

(c) whether any studies have been conducted to find 
out the vehicular pollution In the major cities of the 
country, Including Hyderabad In the Jaat three years; and 

(d) If 80, the details of the studies and the action 
plan contemplated by the Ministry In coordination with 
the States and local municipal authorities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): <a) The details of the Road Map for 
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vehicular emlasion norma for new vehicles, recommended 
by Auto Fuel Policy Committes and approved by the 
Govemment are as under:-

(i) Extension of Bharat Stage-II norms for all 
categories of vehicles throughout the country 
from 1-4-2005. 

(iI) Extension of Bharat Stage-III norms for four 
wheeled vehicles in 11 mega cities from 
1-4-2005. 

(iii) Extension of Bharat Stage-III norma throughout 
the country for two and three wheeled vehicles 
from 1-4-2008, but not later than 1-4-2010. 

(iv) Extension of Bharat Stage-III norms for all 
categories of vehicles throughout the country 
from 1-4-2010. 

(v) Extension of Bharat Stage-IV norma for four 
wheeled vehicles in 11 mega cities from 1-4-2010. 

(b): This Ministry iays down emission norms for 
various categories of Motor Vehicles as per the road 
map recommended by Auto Fuel Policy Committee. 

(c) and (d): A national initiative on air pollution 
emission inventory and source apportionment studies has 
been initiated under the Ministry of Environment and 
Forests to study 53 major citles including Hyderabad. 
The State authorities are also involved in this Initiative 
and this also provides technical support for carrying such 
studies. The action plan covers measures for industrial 
and vehicular pollution control, controlling emiasion from 
in-use vehicles, improvement in fuel quality, road map for 

SI. No. Name of Exchange Type of Exchange 

1. Chandan Chowki C-DOT 

2. Sampooma Nagar RSU 

3. Vishanpuri RSU 

4. Singahi RSU 

Apart from above, mobile telephone services have 
been made operational by commissioning Basic 
Transceiver Signal (BTS) at Vishanpuri and Singahl during 
2008-07. 

(c) and (d) It has been planned to lay Optical Fibre 
Cable (OFC) for Chandan Chowki Exchange which Is 
working on microwave system. Dudhwa National Park lies 

new vehicle emissions and traffic management measures 
etc. 

Telecom Facllltle. In Tribal A ..... 

2948. SHRI RAVI PRAKASH VERMA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be ple88ecl to state: 

(a) whether people of tribal areas, adjacent to Indo-
Nepal border, of Lakhlmpur-Kheri, Uttar Pradeeh are facing 
difficulties in the absence of telecommunication facilities 
in the region; 

(b) if so, the steps taken by the Govemment to 
provide telecommunication facilities in tribal area of 
Lakhimpur-Kheri; 

(c) whether the Govemment has faced any problems 
to lay cable in and around Dudhwa National Park; 

(d) if so, the details thereof; 

(e) the steps taken by the Govemment in this regard; 
and 

(I) the time by which the telecommunication facilities 
are likely to be provided in the said region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Telecom facilities 
are being provided to the people of tribal area of 
Lakhimpur Khiri adjacent to India-Nepal Border through 
following exchanges: 

Capacity Working Connection 

256 157 

2000 858 

500 248 

500 369 

in the forest area. OFC Is required to be laid from Palla 
to Chandan Chowki through forest area of Dudhwa 
National Park. Forest authorities have, therefore, been 
requested to give necessary permission for laying of cable 
and their permission Is awaited. 

(e) and (f) Telecom facilities already exist in the area. 
Expansion works at Chandan Chowki is estimated to be 
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completed within six months of receipt of permission from 
forest authorities for laying of OFC. 

{Translation} 

Mid-Term Review of Schemes 

2949. SHRI NIKHIL KUMAR CHOUDHARY: Win the 
PRIME MINISTER be pleased to state: 

(a) whether the mid-tenn review of the schemes 
implemented by the Government has been completed; 

(b) if so, the areas where the fixed targets are likely 
to be achieved by the end of the plan; 

(c) the areas where the fixed targets are not likely to 
be achieved and the reasons therefor; and 

(d) the special measures taken or being taken by 
the Govemment to achieve those targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) The 
Mid-Tenn Appraisal of the Tenth Five Year Plan, was 
agreed to by the National Development Council in its 
meeting held on 27th-28th June 2005. The details of the 
areas where the fixed targets are likely to be achieved 
by the end of the plan, areas where the fixed targets are 
not likely to be achieved along with the reasons and the 
measures proposed are available in the Mid-Term 
Appraisal of the Tenth Five Year Plan, copies of which 
are placed in the Parliament Library. 

{English! 

Non-availability of Packaging Products 

2950. SHRI K.C. PALLANI SHAMY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment is aware of the non-
availability of adequate packaging products at the post 
offices for sending the mails; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government proposes to make 
available a variety of packaging products at all the post 
offices in the country at affordable rates for the 
convenience of the customers; 

(d) if SO, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the steps taken by the Government to augment 
the mailing services of postal services and its revenue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) Wherever demand 
for packaging products is arising the Department of Posts 
is providing packaging products in such post offices. 

(f) Augmentation of mailing services of postal services 
and increase of revenue is a continuous process. The 
Department of Posts has taken a number of initiatives 
from time to time by introducing new services and 
products to meet the emerging requirements of the public. 
Business Post, Speed Post, e-Post, Speed Post Passport 
Service, Express Parcel Post are some of the initiatives 
taken by the Department of Posts. 

Constructing National Highways on BoT easis 

2951. SHRt PRALHAD JOSHI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the details of the total length of the National 
Highways constructed on BoT basis during the last three 
years and the current year, till date, State-wise; 

(b) the details of the Golden Quadrilateral four-lane 
roads constructed during the said period, State-wise; and 

(c) the details of the National Highways, Bypass roads 
and four lanelsix lane roads proposed to be constructed 
in Kamataka in the coming year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Details are enclosed as 
statement-I. 

(b) Details are enclosed as statement-II. 

(c) Details of National Highways Development Project 
(NHDP) and other on-going projects in the State of 
Kamataka are enclosed as Statement-III. Details of 
stretches identified in the State of Kamataka and proposed 
for construction under NHDP Phase-V (six-Ianing of 
selected stretches) are given in the enclosed 
statement-IV. 
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State 

Kamataka 

Andhra Pradesh 

West Bengal 

Maharashtra 

TamR Nadu 

Rajasthan 

Total 

AGRAHAYANA 22, 1928 (Saka) 

S"',.",."t I 

The Total Length of the National Highways constnJcled on BOT basis duting 2003-04. 
2004-05, 2005-06 and 2006-07 (upto November; 2006) 

98 

(length in km.) 

2003-04 2004-05 2005-06 2006-07 
(upto Nov. 2006) 

81.32 28.18 0 0 

145.22 176.42 0 0 

129.157 0.30 0 

121.53 41.47 0 

93 

90.38 

226.54 638.667 41.77 o 

Statem.", /I 

State-wise details 

GO Four LIlf1tI Roads con.strucf(1(/ dunng 2003-04, 2()()4-D5, 2005-06 and 2006-07 (uplo Nov. 2006) 

(Length in km.) 

State 2003-04 2004-05 2005-06 2006-07 Total 
(upto Nov. 06) 

2 3 4 5 6 

Andhra Pradesh 305.41 438.74 58.99 11.70 814.84 

Bihar 12.00 92.00 69.16 12.86 186.02 

Delhi 0.00 

Gujarat 139.80 105.79 29.21 0.00 274.80 

Haryana 0.00 

Jharkhand 66.30 67.22 7.94 1.41.46 

Kamataka 96.92 227.52 109.09 36.67 470.20 

Maharashtra 155.65 137.53 24.42 6.25 323.85 

Orissa 92.16 87.09 54.45 30.54 264.24 

Rajasthan 314.10 235.46 549.56 

Tamil Nadu 120.40 185.26 14.20 4.65 324.51 
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Uttar Pradesh 

West Bengal 

Total 

DECEMBER 13. 2008 

2 3 4 5 

15,35 255,00 132,89 85,20 

35,00 254,71 20,20 0,88 

1286,79 2085,40 579,63 198 

Statement III 

OtItail8 01 on going schtIIntIs ul'Klsr Natlonsl H/gI1w8p lMVf!I/opIMn/ PfOjtIc/ (NHDP) 
and 0IhBr ProjtIc/$ In IhB SIIIIs of KafTIIIls/r8 

100 

e 

488.24 

310.57 

4148 

StsJus 118 on Nov. ~ 2006 (L.,-,g/h In· Km) 

Contracts Stretch NH Length In State 

1 2 3 

On Golden Quadrl ...... 1 (00) 

1. Maharashtra Border-Belgaum km 592-km 515 (2 Lane) 4 17.00 

2. Belgaum Bypass km 515-km 495 4 18,00 

3. Belgaum-DhalWad km 495-km 433 (2 Lane) 4 62.00 

4. DhalWad-Hubii km 433-km 404 2 Lane Bypua 4 29.00 

5. Hubli-Haverl km 404-km 340 4 84,50 

6. Haveri-Harlhar km 340-km 284 4 68.00 

7. Harihar-Chitradurga 4 17.00 

8. Chltradurga Bypa88 km 207-km 189 4 18.00 

9. Chltradurga-Sira km 189-km 122.3 4 68.70 

10. Sira Bypass km 122-km 116 4 5.80 

11. Sira-Tumkur km 116.4-km 75 4 41.40 

12. Tumkur Bypass km. 75-km 62 4 13.00 

13. Tumkur-Neelmangala km 62-km 29.5 4 32.50 

14. NealmangaJa-BangaJore km 3O-km 0 4 30.00 

15. Bangalore-Hathipall km O-km 33 7 33.00 

Sum of length of contracte on GO (15 Contrate) 824 



101 Wtitltln AnsW6l'S AGRAHAY ANA 22. 1928 (Saka) /0 QutISfIons 102 

2 3 

On North-South Corridor (NS) 

1. AP/Kamatka border-Nandi Hm crossing & 7 81.38 
Devenhalli to Meenu Kunfe V1Hage 
Km 483.6 to Km 527 & km 535-km 539 

2. Avathi village to Nandi Hilla CI'088 & Six 7 7.00 

laning of Devanhalli-Meenukunte (NS-10) 
km S24-km 527 & km 535-km 539 

3. Nandi Hille Crose to Devanhalll & Six laning 7 25.00 

of Meenukunte to Habbal (NS-241KN) km 
539-556 & km 527-km 536 

Sum of length of contract. on NS (3 Contrecta) t3 

On Port Connectivity 

1. New Mangalore-Port 03. 17&437.00 198.60 

NH-17 (Suratkal-Nantur Section). SPV 

NH-48 (Padll Road Connectivity to Major 
Porte Phase II and a by pU8 from Nantoor 
Junction (on NH-17) to Padil Junction 
(on NH- 48) 

Sum of length of contract. on Port Connectivity (1 Contract) 37 

On NHDP Ph... iliA 

1. Bangalore-Hoskote-Kolar-Mudbagal 4 75.00 

2. Bijapur-Hoapet 13 194.00 

3. Neelarnangala-Haeaan 48 154.00 

4. Mangalore-KNT /Kerata border 17 18.00 

5. Kundapur-Surathkal 17 71.00 

8. Neelamangala-Bangalore 4 30.00 

7. Belgaum-KNT/Goa Border 4A 84.00 

Belgaum-KNT /Goa Border 

8. Mulbagal-KamatakalAP border 
4 11.00 

9. Elevated Highway from Silk board junction 7 9.98 

to electronic city Junction 

10. Bangalore-Hosur 
7 15.00 

Sum of length of contracta on NHDP Phue IDA (10 Contract.) 612 
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1. 

2. 

3. 

4. 

5. 

6. 

St.tement IV 

StreIch idenlffied in the Stale of KSI778/Bka under 
National Highways Oeve/opmtm/ Project (NHDP) 

Phase-V (six-laning of s9l6cled slrBtches) 

(8elgaum-Hubli) 4 110 

(8angalore-Krishnagiri) 7 95 

( Krishagiri-Poonarnalee) 7&4 240 

(Hubli-Chitradurga) 4 200 

(Chitadurga Bypass-Tumkur Bypass) 4 145 

(Bangalore-Tumkur) 4 65 

Sum of length of NHDP and Other contracts in Kamataka 
(35 Contracts) 2271 

Consaructlon of ChowIdghat Bridge 

2952. SHRI M.K. SU8BA: Will the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to refer to the reply given to Unstarred Question 
No. 1145 on March 01, 2006 and state: 

(a) whether feasibility and model study report for IMI 
proposed bridge across Jia Bharali at Chowkighat on NH-
52 has since been received from the Brahmaputra Board; 
and 

(b) if so. the time by which the construction of the 
Chowkighat bridge is likely to commence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) It is too early to indicate the time of 
commencement for the construction of Chowkighat bridge. 

[Translation! 

Funda Allocaled under Youth Welfare Schemes 

2953. SHRI KAILASH MEGHWAL: WiD the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: . 

(a) the year-wise and programme-wise details of the 
funds allocatediprovided under the Youth We"are Schemes 
and Sports and Physical Education Programmes which 

are being implemented by the Union Government, State-
wise particularly in Rajasthan; 

(b) the status of implementation and compHance of 
the guidelines and the review made on the youth and 
sports programmes of Tenth Five Year Plan, State-wise; 
and 

(c) the assessment reports of five agencies identifl8d 
and the action taken on the same, State-wise particularly 
in Rajasthan? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and. (b) No specific State-
wise allocations are made under the youth related 
schemes of the Ministry. Funds are being provided by 
way of block grants to the Nehru Yuva Kendra Sangathan 
(NYKS) for its regular programme and implementation of 
the schemes of the Ministry pertaining to National Service 
Volunteers & Rashtriya Sadbhavana Yojana, and Financial 
Assistance to Rural Youth and Sports Clubs and to the 
State Governments, based on their requirements and 
necessary documentation under the National Service 
Scheme (NSS). Funds for other schemes are provided to 
various inaIItutIons and' NGOs etc., including NYKS on 
the basis of specifIC projects and proposals. As such 
therefore, data regarding State-wise allocation/provision 
of funds, under this scheme, is not compiJedImaintained. 

Details of the releases made by NYKS, State-wise 
during 2003-04, 2004-05 and 2005-06 are indicated in 
enclosed statmeent-I. Details of grants released to the 
various StatesAJTs during the last three years under NSS 
are enclosed at Statement-II. 

As in the case of the Youth related schemes, no 
State-wise allocations are made under the sports schemes 
of the Ministry. However, details of funds released in the 
form of Central assistance under the erstwhile scheme 
for Creation of Sports Infrastructure, during the last three 
years, to different States are given in the enclosed 
statement-III, IV, V and VI. This scheme has been 
transferred to the Slates with effect from 1.4.2005, and 
funds are being provided.· in the remaining period of the 
Tenth Plan for committed projectslliabilities. 

(c) No agencies have as yet been identified by the 
Ministry for preparing assessment reports, State-wise. 
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Statement I 

(Amount in Rs.) 

SLNo. StaleJUT Funds Released 

2003·04 2004-05 2005·06 

2 3 4 5 

1. Andaman and Nicobar Islands 4435123 5603632 10568228 

2. Andhra Pradesh 18127440 20507408 45151310 

3. Arunachal Pradesh 1858802 2086819 4903206 

4. Assam 18775187 23523121 42085116 

5. Bihar 27821019 30670254 44298367 

6. Chandigarh 857058 2540975 1910842 

7. Chhattisgarh 5885992 5706819 5163436 

8. Dadra and Nagar ·Haveli 441445 402539 479173 

9. Daman and Diu 953853 822984 794991 

10. Delhi 1833005 3741802 3584545 

11. Goa 1632040 1563013 1784348 

12. Gujarat 13111507 12902700 19293796 

13. Haryana 6417507 14226964 17282880 

14. Himachal Pradesh 5114736 13845181 13542267 

15. Jammu and Kashmir 5353922 13706877 17834663 

16. Jh~rkhand 10914440 14724244 20329597 

17. Kamataka 15221722 16500038 12608883 

18. Kerala 17654416 12786039 14496660 

19. Lakshadweep 269121 346320 73800 

20. Madhya Pradesh 44807226 31114471 27519380 

21. Maharashtra 25085463 22873182 22275059 

22. Manipur 8119856 8674937 15937636 

23. Meghalaya 3178473 3547855 8628915 

24. Mizoram 1538353 2162022 3350532 

25. Nagaland 4227708 4740842 7220342 
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2 3 4 5 

26. Orissa 15195844 18289593 44255144 

27. Pondicherry 1740259 2041628 5841904 

28. Punjab 5189160 11285224 11726665 

29. Rajasthan 11720136 27213031 19955041 

30. Sikklm 2159034 3243082 5921526 

31. Tamil Nadu 24161784 25391547 36912318 

32. Tripura 2834906 350n16 5998762 

33. Uttar Pradesh 49895802 66151027 99108962 

34. Uttaranchal 9619191 15224975 14484665 

35. West Bengal 20469418 24922190 44435462 

Total 386620948 466591051 649718421 

Statement U 

Details of gnm/s IlIIeast1d to various StatasII./Ts during 2003-04 liD 2006-07 (till dille) 

(Amount in As.) 

SI.No. Name of the Grants Grants Grants Grants 
StateslUTs released released released released 

during during during during 
2003-04 2004-05 2005-06 2006-07 

(till November 
2006) 

2 3 4 5 6 

1. Andhra Pradesh 23410011 39060000 31923688 27489000 

2. Assam Nil Nil Nil Nil 

3. Arunachal Pradesh 183750 810000 1260000 Nil 

4. Bihar 1954385 Nil 3466666 Nil 

5. Jharkhand 5425000 4475685 3466666 Nil 

6 Gujarat Nil 19891666 25936833 Nil 

7. Goa 1701871 2496666 3978333 Nil 

8. Haryana Nil 9766000 17942500 7907900 
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2 3 4 5 6 

9. Himachal Pradesh 3010913 9640000 10950250 1697500 

10. Jammu and Kashmir Nil Nil Nil Nil 

11. Kamataka 10944385 1707881 44340266 19819800 

12. Kerala 18083333 16956334 32270541 21333813 

13. Madhya Pradesh 6237422 16275000 19073225 7526032 

14. Chhattisgarh 4041795 5967500 9041666 6825000 

15. Manipur Nil 2407500 3875250 

16. Maharashtra 14361104 28752500 609474434 15780342 

17. Meghalaya Nil 2749481 3150000 Nil 

18. Nagaland Nil 1080000 1590000 Nil 

19. Mizoram 1923662 4725000 6300000 Nil 

20. Orissa 5565244 16275000 17902500 9190000 

21. Punjab Nil 19891666 16410625 352498 

22. Rajasthan 7705881 21700000 23870000 13197200 

23. Sikkim 384249 1923750 2820000 

24. Tamil Nadu 29593516 31582835 16547688 29941330 

25. Tripura 5100000 3960000 6000000 

26. Uttar Pradesh 7544375 23484861 395888722 20020000 

27. Uttaranchal 6546945 7854000 12600000 6930000 

28. West Bengal 12007334 7198500 7382612 

29. Andaman and Nicobar Islands Nil 133500 511500 Nil 

30. Chandigarh 759500 2092500 23223840 Nil 

31. UT of Delhi Nil Nil Nil Nil 

32. Pondicherry 807500 1413429 2155704 Nil 

33. Lakshadweep Nil Nil Nil Nil 

34. Dadra and Nagar Haveli 59675 162750 418500 Nil 

35. Daman and Diu 86800 232500 469384 Nil 
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stafemen, ", 

Slats-wise dstJIiIs 01 CsnITltl IJSSisIancs IfIIBastId undtIr /he SchtImB of GI7II7/B for 
CtNIion 01 Sports Infnlslruclulfl from 2(J(J3-2tJ04 10 2005-2006 

(As. in lakhs) 

SI.No. StateIUT 2003-2004 2004-2005 2005-2006 

Amount No. of Amount No. of Amount No. of 
released projects released projects released projects 

2 3 4 5 6 7 8 

1. AndhraPradesh 484.52 14 123.75 7 45.00 

2. Arunachal Pradesh 191.00 5 27.00 71.00 

3. Assam 17 2 188.09 8 7.00 

4. Bihar 0 0 0 0 0.00 0 

5. Delhi 0 0 0 0 0.00 0 

6. Goa 0 0 0 0 0.00 0 

7. Gujarat 0 0 65.00 2 0.00 0 

8. Haryana 40.17 2 118.13 16 32.80 4 

9. Himachal Pradesh 100.21 8 118.63 10 0.00 0 

10. Jammu and Kashmir 26.82 18 22.50 0.00 0 

11. Kamataka 58.7 8 101.3 9 0.00 0 

12. Kerala 13.01 4 1.50 1 0.00 0 

13. Madhya Pradesh 152.27 13 115.40 6 18.00 

14. Maharashtra 238.43 13 169.04 9 45.08 2 

15. Manipur 0 0 22.50 3 0.00 0 

16. Meghalaya 100.11 5 234.55 5 0.00 0 

17. Mizoram 136.32 21 30.00 59.59 

18. Nagaland 962.46 21 115.98 12 45.00 

19. Orissa 0.05 0.75 0.00 0 

20. Punjab 45.00 0 0 0.00 0 

21. Rajasthan 25.00 2 8.72 23.00 

22. Sikkim 0 0 0 0 0.00 0 
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2 3 4 5 6 7 8 

23. Tamil Nadu 170.361 22 81.154 13 50.52 2 

24. Tripiara 0 0 a a 0.00 a 
25. Uttar Pradesh 46.94 3 69.23 6 83.00 4 

26. West Bengal 20.07 15 49.70 4 0.00 0 

27. Chhattisgarh 78.50 4 0 0 0.00 0 

28. Jharkhand 0 0 30.00 0.00 0 

29. Uttaranchal 0 0 94.80 5 0.00 0 

30. Andaman and Nlcobar Islands 0 0 0 0 0.00 0 

31. Chandigarh 0 0 0 0 0.00 0 

32. Dadra and Nagar Haveli 0 0 0 0 0.00 0 

33. Daman and Diu 0 0 0 0 0.00 0 

34. Pondicherry 0 0 0 0 0.00 0 

35. Lakshadweep 0 0 0 0 0.00 0 

Total 2906.98 182 1787.99 122 480.00 19 

Ststement IV 

State·wise details 01 Central Assistance reIeI1sed trader the Scheme 01 Grants to Rural Schools lor purchase of 
Sports Equipment and lJellfllopmsnt of Playground from 2003·04 to 2005·06 

(Rs. in lakhs) 

SI.No. State 2003·04 2004-05 2005·06 

Amount No. of Amount No. of Amount No. of 
released Schools released Schools released SchoolS 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 0.37 2.76 3 0.00 0 

2. Arunachal Pradesh 4.35 4 7.74 7 0.00 a 
3. Assam 30.88 41 22.18 31 0.00 0 

4. Bihar 3.29 3 7.53 8 0.00 0 

5. Chhattisgarh 1.13 2 3.32 4 0.00 0 

6. Delhi 0.00 0 0.00 0 0.00 0 

7. Goa 0.00 0 1 .. 08 0.00 0 

8. Gujarat 2.98 4 1.42 2 0.00 0 
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2 3 4 5 e 7 8 

9. Haryana 43.38 59 24.17 41 0.00 0 

10. Himachal Pradesh 5.72 15 10.21 14 0.00 0 

11. Jammu and Kashmir 3.17 3 9.64 14 0.00 0 

12. Jharldland 0.00 0 0.00 0 0.00 0 

13. Kamataka 16.75 26 12.10 18 0.00 0 

14. Karala 0.00 0 15.48 17 0.00 0 

15. Madhya Pradesh 22.95 29 13.67 20 0.00 0 

16. Maharashtra 51.63 58 54.19 71 8.63 27 

17. Manipur 3.26 5 1.48 2 0.00 0 

18. Meghalaya 1.08 9.37 10 0.00 0 

19. Mizorarn 0.00 0 0.00 0 0.00 0 

20. Nagaland 0.00 0 3.80 5 0.00 0 

21. Orissa 44.21 55 61.99 80 8.60 28 

22. Punjab 2.56 3 0.63 2 0.00 0 

23. Rajasthan 25.19 29 18.76 30 0.00 0 

24. Sikkim 0.00 0 0.00 0 0.00 0 

25. Tamii Nadu 7.65 21 3.70 6 0.00 0 

26. Tripura 0.37 0.40 0.00 0 

27. Uttar Pradesh 39.60 47 51.11 75 0.89 3 

28. Uttaranchal 11.04 12 18.44 26 1.87 6 

29. West Bengal n.98 106 127.15 167 0.00 0 

Union Territories 

30. Andaman and Nicobar Islands 0.00 0 0.00 0 0.00 0 

31. Chandigartl 0.00 0 0.00 0 0.00 0 

32. Dadra and Nagar Haveli 0.00 0 0.00 0 0.00 0 

33. lakshadweep 0.00 0 0.00 0 0.00 0 

34. Daman and Diu 0.00 0 0.00 0 0.00 0 

35. Pondicherry 0.00 0 0.00 0 0.00 0 

TOTAL 399.63 525 482.45 662 19.99 64 
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Stlmlment V 

Stale-wise tiBlBils of Cenfla/ Assistanct1 IlIlBBsed under thfJ SchelTlB 01 Gl'IIf7ts for promotion 
of Sports in UniVfJfSititlS and CoIlBgBS from 2003-2004 to 2005-2006. 

(Rs. in lakhs) 

SI.No. State 2003-04 2004-05 2005-06 

Amount No. of Amount No. of Amount No. of 
released Institutions released Institutions relea8ecf Institutions 

2 3 4 5 6 7 8 

1. Andhra Pradesh 87.82 27 97.22 36 5.00 

2. Arunachal Pradesh 0.00 0 0.00 0 0.00 0 

3. Assam 26.81 10 126.31 48 0.00 0 

4. Bihar 20.60 4 0.00 0 0.00 0 

5. Chhattisgarh 0,00 0 20.70 9 0.00 0 

6. Goa 0.00 0 2.70 0.00 0 

7. Guiarat 18.27 10 28.20 0.00 0 

8. Haryana 10.31 9 26.88 4 0.00 0 

9. Himachal Pradesh 5.85 3 7.37 4 0.00 0 

10. Jammu and Kashmir 0.00 O. 0.00 0 0.00 0 

11. Jharkhand 0.00 0 2.70 . 0.00 0 

12. Karnataka 39.35 35 149.87 63 12.00 

13. Kerala 39.SO 18 45.07 24 0.00 0 

14. Madhya Pradesh 10.80 4 26.10 7 0.00 0 

15. Maharashtra 197.53 98 244.15 115 20.85 2 

16. Manipur 25.03 3 17.80 5 0.00 0 

17. Mizoram 10.72 4 0.00 0 0.00 0 

18. Meghalaya 0.00 0 10.80 4 0.00 0 

19. Nagaland 22.50 11 19.20 10 0.00 0 

20. Orissa 83.60 40 57.98 32 0.00 0 

21. Punjab 52.68 13 29.45 11 10.00 

22. Rajasthan 4.20 2 7.20 3 0.00 0 
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2 3 4 5 6 7 8 

23. Tamil Nadu 164.81 27 169.80 29 17.12 

24. Tripura 0.00 0 0.00 0 0.00 0 

25. Uttar Pradesh 101.56 41 158.65 62 45.00 3 

26. Uttaranchal 24.60 10 16.80 8 0.00 0 

27. West Bengal 79.86 42 141.28 63 0.00 0 

28. Delhi 0 53.50 2 62.64 40.03 

29. UTs- Chandigart1 0.00 0 1.00 0.00 0 

TOTAL 1080.25 413 1472.00 555 150.00 10 

Statement VI 

StIlle-wise details 01 Central IIStIi8Iancs If1It1Bssd undsr Ills Schems of Gnmts for Installation 
of Synthetic Su!f1lCSS duting 2003-2004 to 2005-2006 

(As. in Iakhs) 

SI.No. State 2003-04 2Q04.05 20Q5.06 

Amount No. of Amount No. of Amount No. of 
released projects released projects released projects 

2 3 4 5 6 7 8 

1. Andhra Pradesh 0.00 0 20.00 0.00 0 

2. Haryana 30.00 0.00 0 0.00 0 

3. Himachal Pradesh 0.00 0 0.00 0 0.00 0 

4. Jammu and Kashmir 0.00 0 0.00 0 0.00 0 

5. Karnataka 0.00 0 0.00 0 0.00 0 

6. Madhya Pradesh 0.00 0 0.00 0 0.00 0 

7. Maharashtra 50.00 15.00 0.00 0 

8. Manipur 0.00 0 0,00 0 0.00 0 

9. Orissa 0.00 0 50.00 0.00 0 

10. Punjab 0.00 0 0.00 0 0.00 0 

". Tamil Nadu 0.00 0 65.00 0.00 0 

12. Uttar Pradesh 0.00 0 0.00 0 150.00 3 
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2 3 

13. West Bengal 0.00 

14. Delhi 20.00 

15. Chandlgam 0.00 

16. Jharkhand 100.00 

Total 200.00 

{English} 

New Medical eouegea 

2954. SHRI S.K. KHARVENTHAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether Tamil Nadu has requested for sanction 
of new Govemment medical colleges in the State; 

(b) if so, whether the Medical Council of India (MCI) 
team has visited the proposed new Govemment colleges; 

(c) the reasons for not according it sanction; 

(d) the number of applications received for sanction 
of new medical colleges during the year 2005-06 and 
2006-07 till date from various State Govemments Including 
Tamil Nadu, State-wise and year-wise; and 

(e) the number of medical colleges out of them 
sanctioned during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) An application has been received 
from Govemment of Tamil Nadu in August, 2006 seeking 
pennission of Central Govemment to open a new medical 
college at Villupuram in Tamil Nadu. The application has 
been forwarded to Medical Council of India for technical 
evaluation. The MCI is yet to conduct inspection of the 

college. 

(c) The approval of the proposal by Central 
Government will depend on fulfilment of qualHying criteria 
prescribed in the Regulations of MCI by the applicant, 
availability of Infrastructural and other facilities and 
recommendations of the MCI to Central Government. 

4 

o 

o 

4 

5 6 7 8 

0.00 0 0.00 0 

0.00 0 0.00 0 

0.00 0 0.00 0 

0.00 0 0.00 0 

150 4 150.00 3 

(d) and (e) The following application. were received 
from State Governments during the year 2006 and 2006 
in the month of August for opening of new medical 
coUegea : 

2005* 2006* 

1. Andhra Pradesh 

2. Chhattisgam 

3. Kamataka 

4. Madhya Pradesh 

5. Tamil Nadu 

6. Uttar Pradesh 

7. Ultaranchal 

·These proposals are received one year In advance and 
permlsalon for such proposal 18 to be granted by 151h July of 
next year. 

Out of the above, State-wise number of medical 
colleges pennltted for academic year 2006-07 are as 
under: 

1. Andhra Pradesh 

2. Chhatllsgam 

3. Karnataka 

4. Madhya Pradesh 

5. Tamil Nadu 

6. Uttar Pradesh 

7. Uttaranchal 
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Development of Ught Hou ... 

2955. SHRI SUBRATA BOSE: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government is contemplating to 
develop light houses as visiting places of tourist Interest 
via cruise vessels; 

(b) if so, the details thereof; 

(c) the number of light houses around the Indian 
coasts and the places where the new Ught houaea would 
be set up; and 

(d) the time by which these light houaes will be set 
up? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU) (a) No, Sir. 

(b) Does not arise. 

(c) and (d) There are total 169 Lighthouses along 
the Indian coast. 12 new Lighthouaes are ~ to 
be set up at the following locations by 2008-09:-

Karnatak8 Coat: (i) Coondapur (Ii) Tadri (lU) Honavar; 
Aneth,. p,.deah Co.at: (Iv) IskapaHipalam (v) Reva 
Port; 0rI ... Coat: (vi) Chilka; L.UahIIdweep Coot: 
(vii) North-East tip of Minicoy; Andeman end NlcobIIr 
Cos.t: (viii) Aves Island (near Mayabsndar) 
(Ix) Chidiya tapu (x) Sister Island (xl) Cape Edinburg 
Island; and (xii) Tries Island. 

{Tl'llnsl8tion} 

Benefit. of Higher Growth Rate 

2956. DR. SATYA NARAYAN JATIYA: WID the PRIME 
MINISTER be pleased to state: 

(a) whether the Interests of the common people heve 
been served with the higher economic growth rate 
registered during the Tenth Five Vear Plan; 

(b) whether any analysis has been made to ascertain 
the benefits of increased growth rate availed by the people 
living below poverty line; and 

(c) if so. the detaiis thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) The 
estimation of poverty in India Is done by the Planning 
Commission based on the Consumer Expenditure Survey 
conducted by the National Sample Survey Organisation 
(NSSO), once in approximately five years. The last two 
such surveys were conducted by the NSS 55th and 61st 
Rounds of Consumer Expenditure in 1 ~2000 and 2004-
05 respectively. On the basis of provisional consumer 
expenditure data of 61st Round of the NSS, as reported 
in the draft Approach Paper to the Eleventh Plan, the 
poverty ratio at the national level Is estimated to be about 
22 percent In 2004-05 using Mixed Recall Period (MRP 
in which the consumer expenditure data for five non-food 
Items, namely, clothing, footwear, durable goods, education 
and institutional medical expenses are collected from 365-
day recall period and the consumption data for the 
remaining Items are collected from 3Q-day recall period). 
This is roughly (but not strictly) comparable with the 
poverty estimates of 1~2000, which ia 26.1 percent. 
The effect of high economic growth rate during the Tenth 
Five Vear Plan period (2002-03 to 2006-(7) on people 
living below living poverty is not available, as such. 

{English} 

o.Contammatlon lOt 

2957. SHRI NAVEEN JINDAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Bhabha Atomic Reeearch Centre. 
(BARC) has designed and developed a portable personnel 
de-contamlnation kit; 

(b) H 80, the salient features thereof; 

(c) whether this kit has been deelgned for general 
public; and 

(d) if 80, the time by which It is likely to be launched 
along with the estimated price? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. The Bhabha Atomic Research Centre (BARC) 
has designed and developed a Portable Personnel 
Decontamination Kit (PPDK). 
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(b) The PPDK Is designed for removal of extemal 
contamination of people affected In case of any 
radiological emergency. Ita tubular structure can be 
inflated/deflated and the complete aystem can be erected! 
packed in 20 minutes by 4 persons. It is equipped with 
batteries. inverters and pumps to work even In absence 
of electrical supply. It needs water supply which is to be 
provided by the first responders. It can decontaminate a 
person in about 3 to 4 minutes and is designed to 
decontaminate one person at a time. The whole PPDK 
gets pecked and can be transported in eight rucksacks. 
The total weight of the packagea Is 150 kg. 

(c) Yes. Sir. The PPDK is designed to be portable 
for providing basic decontamination services In public 
domain. However, currently, the decontamination facilities 
are available at various nuclear Installations. 

(d) The PPDK Is already functional and can be used 
as and when required in public domain. A number of 
these facilities are being made and wffl be kept at various 
locations in the country as a part of emergency response. 
It will be made available shortly at 18 Emergency 
Response Centres developed by BARC In the country. 
The cost of one full PPDK is Rs. 4.00 lakh. 

{Translation! 

Rural Exchang.. In Qui_rat 

2958. SHRI JIVABHAI A. PATEL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the block-wise number of rural exchanges 
lunctioning in Mehsana district of Gujarat as on date; 

(b) the number of rural exchanges lying out of order 
for a month and the reasons therefor; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, In Gujarat. Taluka 
s stem instead of block system is in place. The Taluka 
~se number of rural exchanges functioning in Mehsana 

District is as under: 

Name of Revenue No. of Rural 
Taluka Telephone 

Exchanges 

Mehsana 15 

Visnagar 8 

Vijapur 8 

Kadi 16 

Becharajl 6 

UnJha 9 

Satlasana 7 

Khera/u 6 

Vadnagar 7 

(b) No Telephone Exchange in Gujarat is lying out of 
order for a month. 

(c) Does not arise in view of (b) above. 

WLL Towera In Rural Araaa of Gularat 

2959. SHRI HARISINH CHAVDA: 
SHRI V.K. THUMMAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment has set up WLL towers 
In rural areas of Gujarat; 

(b) if 80, the targets set for the purpose and achieved 
during the last two years; 

(c) the reasons as a result of which the BSNL failed 
to achieve these targets; 

(d) whether the Government has conducted any 
review of these works; and 

(e) If so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 
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(b) and (c) During the last two years I.e. during 2004-
05 and 2005-06, a target of 185 had been .. t for 
installation of Wireless In Local Loop (WLL) towers. This 
target could, however, be achieved In 2006-07. The delay 
in achieving the target was due to late receipt of 
equipments. 

(d) and (e) Review is being undertaken periodically 
by Bharat Sanchar Nigam Limited (BSNL) for taking 
necessary remedial action. 

(English} 

llechanlam to Spot Sports Talent from Rural Area. 

2960. SHRI K.S. RAO: Will the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to state: 

(8) the percentage of youth population in rural India 
in each of the regions; 

(b) the existing mechanism to spot and nurture sports 
talent in primary and higher secondary schools located In 
rural and semi-urban areas; 

(c) whether the Government propoees to formulate 
coordinated policy initiatives for popularization of various 
sports disciplines among rural youth; and 

(d) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Details regarding percentage 
01 rural youth population, State-wise, as in 2001 is given 
in the statement enclosed. 

(b) The existing mechanisms to spot and nurture 
sports talent in primary and secondary school IOCflted in 
rural and semi-urban aress are: 

(i) under the scheme for 'Promotion of Sports and 
Games in Schools' which aims at Improving the 
standards of sports in schools, and encourage 
participation in Inter School competitions; 

(ii) rural Sports Programme for broadbasing games 
and sports and tapping the hidden talent In rural 
areas. The scheme has two sub-components viz. 
organization of rural sports tournaments and 
organization of sports festival in North Eastem 
Region; 

(Di) through the Sports Authorttyof India (SAl) 
schemes like . National Sports Talent Contest 
(NSTC) where schools ere adopted both for 
residential training and on the baai8 01 training 
of day Boarders. 

(c) and (d) In view of the shortage of sports 
Infrastructure, particularly In rural areas, the Ministry Is 
con8lderlng the launching of a scheme 'Panchayat Yuva 
Khe! Abhlyan' with the objective of providing access to 
large sections of Youth Children to organize Games and 
Sports, both .. an activity Integral to the development of 
Youth and to widen the catchment for scouting and 
nurturing talent and improving performance in competitive 
sports at nation8J and international level. Dlscuaaions 
regarding the scheme ar. underway with the State 
Governments and other stakeholders concerned. 

IMfIIIIs ~trIIng ~ 01 nnI youth pofJIIMlion, 
sr.",. .. : CtIn6us of "". 2001 

State 

Jammu and Kashmir 

Himachal Pradesh 

Punjab 

Chandlgarh 

Uttaranchal 

H8fyana 

Deihl 

Rajasthan 

Uttar Pradesh 

Bihar 

Slkkim 

. Arunachal Pradesh 

Nagaland 

Manlpur 

Percentage of Rural Youth 
Population (Age 1~35 years) 

2 

36.S 

37.3 

37.4 

50.4 

34.7 

36.9 

41.7 

33.6 

33.1 

32.9 

39.3 

34.7 

39.7 

39.8 
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2 

Mizoram 38.4 

Tripura 38.3 

Meghalaya 34.7 

Assam 37.5 

West Bengal 37.5 

Jharkhand 33.8 

Orissa 38.9 

Chhattisgam 34.0 

Madhya Pradesh 34.5 

Gu;arat 37.1 

Daman and Diu 64.8 

Dadra and Nagar Haveli 41.1 

Maharashtra 35.7 

Andhra Practesh 37.6 

Kamataka 37.4 

Goa 42.1 

Lakshadweep 37.0 

Kerala 37.6 

Tamil Nadu 38.2 

Pondlcherry 40.4 

Andaman and Nicobar Islands 41.5 

Four LIInlng of NHs In Kerala 

2961. SHRI P. RAJENDRAN: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment proposes to convert the 
National Highways passing through Kerala Into four lane; 

(b) if so, the details thereof: 

(c) whether the third and fourth phases of construction 
of Ouilcn Bypass has not been started so far; 

(d) it so, the reasons for the delay; 

(e) the present status of the said project; and 

(f) the time by which the project Is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) Yes, Sir. The entire length 
of NH-47 and NH-17 passing through the State of Kerala 
is proposed for four lanlng under National Highways 
Development Project (NHDP) Phase -II (North South 
Corridor) and Phase-III. 

(c) to (1) The construction work of Oullon (Kollam) 
Bypass Phase-III and IV for four lanlng on Build Operate 
and Transfer (BOT) basts has been Included in NHDP 
Phase-lilA and targeted for completion In 2009. The 
preparation of Detailed Project Report (DPR) has been 
taken up. 

Surgery of cataract 

2962. SHRI TUKARAM GANGADHAR GADAKH: WIll 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the awareness and surgery of cataract 
Is covered under the Blindness Control SOCiety's 
programme; 

(b) if so, the details thereof; 

(c) the implementation of the programme particularty 
in Mumbal and Maharaahtra; 

(d) the names of major Non-Governmental 
Organisations (NGOs) active in cataract operation In 
Mumbai; and 

(e) the details about the cataract camps and operation 
undertaken by NGOs with the help of Blindn88S Control 
Society's programme in Mumbai and Maharaahtra during 
the years 2003-04, 2004-05 and 2oo5-06? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes Sir. Awareness and surgery 
of cataract is an approved activity under the National 
Programme for Control of Blindness during 10th Five Year 
Plan. Against the target of 211.00 lakh Cataract OperatiOns 
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for 10th Plan, around 206.62 Iakh operations have been 
per10nned in the country till date. 

(e) The National Programme for Control of Blindness 
is being implemented unifonnly in all StateslU18 including 
Maharashtra as per the approved pattem of 888istance 
for the 10th Plan. 

(d) Major Non-Govemmental Organisations (NGOs) 
active in cataract operation under NPCB In Mumbal: 

1. Yuvak Pratishthan, Mumbal 

2. K.B. HaJi Bachooali Eye HospItal, Parel 

3. Lion Kartarshing HoapitaI, Andheri (W) 

4. K.J. Somaiya & Research Centre,Sion 

5. B.S.E.S, M.G. Hospital, Andheri (W) 

6. Hira Mongi Navneet HospitallShree Pragati 
Foundation, Mulund (W) 

(e) Year-wise details of Cataract operations 
undertaken by NGOs with the help of Blindness Control 
Society is as under: 

Year Cataract operations 

Mumbai Maharuhtra 

2003-04 5811 78350 

2004-05 7114 100761 

2005-06 5615 124818 

Exclusion of Pluto from Soler Syetem 

2963. SHRI M. APPAOURAI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the astronomers of the world have 
excluded Planet "Pluto' from the Solar System; 

(b) if so, the reasons therefor; 

(e) whether Indian astronomers have agreed to the 
said view: and 

Cd) if so. the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Pluto is now reclassHied as a dwarf planet. 

(b) to (d) As new objects are being discovered going 
around other stars, astronomers felt that there sho'-!ld be 
unifonn criteria for deciding to name such objects as 
planets or Into any other category. Examplas of such 
criteria are that the planet should have enough force of 
gravity to get into spherical shape and the balycantre of 
the planet and Its satellite, If any, should be Inside the 
planet. Since, Pluto does not aatlafy such criteria, It is 
not called a planet any more and is labelled a dwar1 
planet. 

The above re-classlflcatlon was done by the 
International Astronomical Union (IAU) at its General 
Assembly meeting held In Prague on 24 August 2006. 
The Indian contingent was also present In this General 
Assembly meeting. 

Gap In Income 

2984. SHRI M.P. VEERENORA KUMAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government is aware of the 
fact that income gap in farming and non-fanning sectors 
is widening; 

(b) If so, the reuons therefor; and 

(c) the corrective measures takenlproposed to be 
taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The gap in the growth of Gross Oomeatlc Product (GOP) 

in 1tIe overs" economy and the Agriculture and Allied 
eectore hea widened due to faster growth of other sectors 
of the economy and slowing down of the growth rate In 
the agriculture &ector. As per the estimates of the Central 
Statiatical Organization, the average annual growth rate 
'of GOP (at 1999-00 prices) in the first four years (2002-
03 to 2005-08) of the Tenth Five Year Plan (2002-07) 
was 1.9% in the case of Agriculture and Allied Sectors 
as compared to the 7.1 % for the overaD economy. 
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(c) The major steps being taken to make agriculture 
more remunerative include, intsr-slia, the following:-

diversification of agriculture to high value crops, 

emphasis on livestock, fisheries etc., 

increasing agricultural productivity through 
intensive research efforts, 

water resources development to increase 
cropping intenalty, ' 

focus on watershed development in ralnfed 
areas, 

ImprOving delivery of agricultural Inputs, 

prOvision of minimum support price mechanism, 

marl<eting reforms and improving marketing and 
other post-harvest infrastructure, 

expansion of the outreach of agricultural credit; 
and 

augmenting technology dissemination 
programmes. 

Phuklln Commlulon Report on Tehellea 

2965. SHRI GEORGE FERNANDES: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment has received the 
final report of the Phukan Commission on Tehelka; 

(b) if so, the detaNs thereof Including the date on 
which it was received; 

(c) the main features of the report; and 

<d) the time by which the report will· be pieced before 
the House as required under the Law? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
<a) to (d) The Part Report of the Phukan Commission 
received by the Government on 4-2-2004 has been laid 
on both Houses of Parliament on 13-5-2005. 

Cleal'lln08 by SACFA 

2966. SHRI KASHIRAM RANA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether any application is pending before the 
Standing Advisory Committee for Frequency Allocation 
(India) for clearance as on date; 

(b) If so, the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Government to clear the 
pending application? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. The sites 
for wiraless installations are processed and cleared after 
No Objection/comments from members of Standing 
Advi80ry Committee for radio Frequency Allocation -
SACFA (India) namely from Airport Authority, Defence, 
AIR, Doomar8han, Pollca, Space, Railways, etc. The 
unprecedented growth of mobile telephone and other 
wireless teleocm networks during recent years has resulted 
In continuous submission of very large number of 
applications for SACFA clearance and these are being 
processed regularly. 

(c) Several steps have been taken to expedite 
clearance of such applications, Including receipV 
proceasing of applications 'on line' and 'Special Clearance 
Drives' from time to time. The applications received from 
1st July, 2006 onwards are presently In process. 

Development Progl'llmmea of North Eastem Region 

2961. OR. ARUN KUMAR SARMA: Will the Minister 
of DEVELOPMENT OF NORTH-EASTERN REGION be 
pleased to state: 

(a) the details of the training, skill upgradation and 
man power development programmes being supported and 
sponsored by the North Eastem Council for the youth of 
the North Eastern Region; 
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(b) whether a pitot training Institute Is being 
established in Assam; 

(c) If so. the details thereof including ita location; 
and 

(d) the time by which it will be established? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) The North Eastem Council 
have sponsored 2653 persons from the North Eastem 
Region for training at the Institute of Tourism and Future 
Management Trend (ITFT). Chandlgarh. The courses 
include B.Se. in Airlines and Tourism Management, M.Sc. 
in Service Industry Management and Airlines, Tourism and 
Hospitality Management and three months' training in 
Service Industry Management. NEC have also provided 
financial support and book grants to students from NER 
for higher professional courses. More than 4575 students 
have been extended financial support under this 
programme upto 2005-06. 

(b) to (d) There is no provision in the budget of this 
Ministry for the establishment of a pilot training 1nstiIute. 
The NEC's 11th Five Year Plan proposals are yet to be 
finalized. 

Students returning from Abroad 

2968. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of OVERSEAS . INDIAN AFFAIRS be 
pleased to state: 

(a) whether thera is a trend of some of our bright 
students retumlng from abroad; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken any steps to 
utilize their talent for research and development work; 
and 

(d) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR AAVI): (a) and (b) No such data Is 
maintained. 

(c) and (d) Does not ariMo 

[TflIMI8lionj 

Improving Standard of Sport. 

2969. SHRI CHANDRA DEV PRASAD RAJBHAR: 
WiD the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to state: 

(a) the amount of funds allocated to various States 
for improving the standard of sports during the last three 
years, year-wise; 

(b) whether the $8ld funda have been utilized for 
developing sports infrastructure; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Till 31.3.2005, the Ministry 
was providing assistance to State Govemments, local 
bodies, educational institutions and NGOs for the 
establishment of various kincisof sports infrastructure and 
procurement of equlpments etc., baaed on specific 
propoaaIs received from time to time .. per the guidelines 
of the related schemes. However, w.eJ. 1.4.2005 these 
schemes were transferred to the State Sector. No fresh 
projectB are, therefore, being funded by the Government 
of India, but funds to the extent of committed liabOltles 
for the ongoing approved projects would be given during 
the remaining period of the X Five Year Plan. Further 
there was no provision for State-wise allocation of funds 
under the Scheme. However the details of State-wise 
and year-wise funcis releaaed during the last 3 years 
under the Sports InfrastnJctunt Schemes a,.. given in the 
enclosed statement. 

(b) and (c) Funds under the Sports Infrastructure 
Schemes were/are released only on receipt of Utilisation 
Certification, Progress Report/Completion Certificates, 
Audited Accounts, etc. from the State Govemments to 
ensure the proper utilization of grants for the purpose for 
which it was provided. 
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Statement 

S/8ts-wisfJ de/8Us of Csn/mI BSSistBnce nllBIISSd undtlr /h(J Schtltns of Grsnl$ for 
Cl'lIIItion of Sports InfrsstrucluffJ from 2003-2004 to 2005-2006 

(Rs. In lakhs) 

SI.No. State/UT 2003-2004 2004-2005 2005-2006 

Amount No. of Amount No. of Amount No. of 
released projects released projects released projects 

2 3 4 5 6 7 8 

1. Andhra Pradesh 484.52 14 123.75 7 45.00 

2. Arunachal Pradesh 191.00 5 27.00 71.00 

3. Assam 17 2 188.09 8 7.00 

4. Bihar 0 0 0 0 0.00 0 

5. Delhi 0 0 0 0 0.00 0 

6. Goa 0 0 0 0 0.00 0 

7. Gujarat 0 0 65.00 2 0.00 0 

8. Haryana 40.17 2 118.13 16 32.80 4 

9. Himachal Pradesh 100.21 8 118.63 10 0.00 0 

10. Jammu and Kashmir 26.82 18 22.50 0.00 0 

11. Karnataka 58.7 8 10110 9 0.00 0 

12. Kerala 13.01 4 1.50 0.00 0 

13. Madhya Pradesh 152.27 13 115.40 6 18.00 

14. Maharashtra 238.43 13 169.04 9 45.08 2 

15. Manipur 0 0 22.50 3 0.00 0 

16. Meghalaya 100.11 5 234.55 5 0.00 0 

17. Mizoram 136.32 21 30.00 59.59 

18. Nagaland 962.46 21 115.98 12 45.00 

19. Orissa 0.05 0.75 0.00 0 

20. Punjab 45.00 0 0 0.00 0 

21. Rajasthan 25.00 2 8.72 23.00 

22. Sikkim 0 0 0 0 0.00 0 
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2 3 4 5 6 7 8 

23. Tamil Nadu 170.36 22 81.154 13 50.52 2 

24. Tripura 0 0 0 0 0.00 0 

25. Uttar Pradesh 46.94 3 69.23 6 83.00 .. 
26. WestBengaJ 20.07 15 49.70 .. 0.00 0 

27. Chhattisgarh 78.50 .. 0 0 0.00 0 

28. Jharkhand 0 0 30.00 0.00 0 

29. Uttaranchal 0 0 94.80 5 0.00 0 

30. Andaman and Nicobar Islands 0 0 0 0 0.00 0 

31. Chandigartl 0 0 0 0 0.00 0 

32. Dadra and Nagar Haveli 0 0 0 0 0.00 0 

33. Daman and Diu 0 0 0 0 0.00 0 

34. Pondicherry 0 0 0 0 0.00 0 

35. Lakshadweep 0 0 0 0 0.00 0 

Total 2906.98 182 1787.99 122 480.00 19 

Slate-wise dstaiIs 01 Cenfnll BSSistIInc8 Il1I8assd undtlr 1M schsmtJ of grIII7/s to IUIW schools for 

pun:hase of sports equipmsnt and dtws/opmtlflf of p/IIyground from 2003-20()1 10 2005-2006 

(Rs. in Iakhs) 

SI.No. StateIUT 2003-2004 2004-2005 2005-2006 

Amount No. of Amount No. of Amount No. of 
released Schools released Schools released Schools 

2 3 4 5 6 7 8 

1. Andhra Pradesh 0.37 2.76 3 0.00 0 

2. Arunachal Pradesh 4.35 4 7.74 7 0.00 0 

3. Assam 30.88 41 22.18 38 0.00 0 

4. Bihar 3.29 3 7.53 8 0.00 0 

5. Chhattisgartl 1.13 2. 3.32 4 0.00 0 

6. Delhi 0.00 0 0.00 0 0.00 0 

7. Goa 0.00 0 1.08 0.00 0 

8. Gujarat 2.98 4 1.42 2 0.00 0 
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2 3 4 5 6 7 8 

9. Haryana 43.36 59 24.17 41 0.00 0 
10. Himachal Pradesh 5.72 15 10.21 14 0.00 0 
11. Jammu and Kashmir 3.17 3 9.64 14 0.00 0 
12. Jharkhand 0.00 0 0.00 0 0.00 0 
13. Karnataka 16.75 26 12.10 18 0.00 0 

14. Kerala 0.00 0 15.48 17 0;00 0 

15. Madhya Pradesh 22.95 29 13.67 20 0.00 0 

16. Maharashtra 51.63 58 54.19 71 8.63 27 

17. Manipur 3.26 5 1.48 2 0.00 0 

18. Meghalaya 1.08 9.37 10 0.00 0 

19. Mizoram 0.00 0 0.00 0 0.00 0 

20. Nagaland 0.00 0 3.80 5 0.00 0 

21. Orissa 44.21 55 61.99 80 8.60 28 

22. Punjab 2.56 3 0.63 2 0.00 0 

23. Rajasthan 25.19 29 18.76 30 0.00 0 

24. Sikkim 0.00 0 0.00 0 0.00 0 

25. Tamil Nadu 7.65 21 3.70 6 0.00 0 

26. Tripura 0.37 0.40 0.00 0 

27. Uttar PradeSh 39.60 47 51.11 75 0.89 3 

28. Uttaranchal 11.04 12 18.44 26 1.87 6 

29. West Bengal 77.98 106 127.15 167 0.00 0 

Union Territories 

30. Andaman and Nicobar Islands 0.00 0 0.00 0 0.00 0 

31. Chandigarh 0.00 0 0.00 0 0.00 0 

32. Dadra and Nagar Haveli 0.00 0 0.00 0 0.00 0 

33. Lakshadweep 0.00 0 0.00 0 0.00 0 

34. Daman and Diu 0.00 0 0.00 0 0.00 0 

35. pondicherry 0.00 0 0.00 0 0.00 0 

TOTAL 399.63 525 482.45 662 19.99 64 
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StsIrJ·wistJ dstIIiIs DI Csntrsl IIS$isIw1ctI MItNIssd UI'Idsr IINI scI1tIIne 01 gJ'tU1I8 ftN promotion DI 
spoils in unitlfllSilitls WId coI/tIgtI$ frrxn 2tJ03..2()()4 to 2005-2006 

(Rs. in lakha) 

SI.No. StatelUT 2003-2004 2004-2005 2005-2006 

Amount No. of Amount No. of Amount -No. of 
released Institutions released Institutions released Institutiona 

2 3 4 5 8 7 8 

1. AndhraPradesh 87.82 27 97.22 36 5.00 

2. Arunachal Pradesh 0.00 0 0.00 0 0.00 0 

3. Assam 26.81 10 126.31 48 0.00 0 

4. Bihar 20.60 4 0.00 0 0.00 0 

5. Chhattisgarh 0.00 0 20.70 9 0.00 0 

6. Goa 0.00 0 2.70 0.00 0 

7. Gujarat 18.27 10 28.20 0.00 0 

8. Haryana 10.31 9 26.86 4 0.00 0 

9. Himachal Pradesh 5.85 3 7.37 4 0.00 0 

10. Jammu and Kashmir 0.00 0 0_00 0 0.00 0 

11. Jharkhand 0.00 0 2.70 0.00 0 

12_ Kamataka 39.35 35 149.87 63 12.00 1 

13. Kerala 39.80 18 45.07 24 0.00 0 

14. Madhya Pradesh 10.80 4 26.10 7 0.00 0 

15. Maharaahtra 197.53 98 244.15 115 20.85 2 

16. Manipur 25.03 3 17.80 5 0.00 0 

17. Mizoram 10.72 4 0.00 0 0.00 0 

18. Meghalaya 0.00 0 10.80 4 0.00 0 

19. Nagaland 22.50 11 19.20 10 0.00 0 

20. Orissa 83.60 40 57.98 32 0.00 0 

21. Punjab 52.68 13 29.45 11 10.00 

22. Rajasthan 4.20 2 7.20 3 0.00 0 

23, Tamil Nadu 164,81 27 169.80 29 17.12 

24. Tripura 0.00 0 0.00 0 0.00 0 
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2 3 4 5 6 7 8 

25. Uttar Pradesh 101.56 41 158.65 62 45.00 3 

26. UttaranchaJ 24.60 10 16.80 8 0.00 0 

27. West Bengal 79.86 42 141.28 63 0.00 0 

28. Delhi 53.50 2 62.64 40.03 

29. UTa- Chandigarh 0.00 0 1.00 0.00 0 

TOTAL 1080.25 413 1472.00 555 150.00 10 

StaIB-wiN riBtaUs 01 Csnttal assistance f9/eased under /he scheme of grants for 
inslallation of synthetic surfaces 2003·2004 to 2005-2006 

(Rs. in lakhs) 

SI.No. State 2003-2004 2004-2005 2005-2006 

Amount No. of Amount No. of Amount No. of 
released projects released projects released projects 

1. Andhra Pradesh 00.00 0 20.00 0,00 0 

2. Haryana 30.00 0.00 0 0.00 0 

3. Himachal Pradesh 0.00 0 0.00 0 0.00 0 

4. Jammu and Kashmir 0.00 0 0.00 0 0.00 0 

5. Kamataka 0.00 0 0.00 0 0.00 0 

6. Madhya Pradesh 0.00 0 0.00 0 0.00 0 

7. Maharashtra 50.00 15.00 0.00 0 

8. Manipur 0.00 0 0.00 0 0.00 0 

9. Orissa 0.00 0 50.00 0.00 0 

10. Punjab 0.00 0 0.00 0 0.00 0 

0.00 0 65.00 0.00 0 
11. Tamil Nadu 

0.00 0 0.00 0 150.00 3 
12 .. Uttar Pradesh 

0.00 0 0.00 0 0.00 0 
13. West Bengal 

20.00 0.00 0 0.00 0 
14. Delhi 

0.00 0 0.00 0 0.00 0 
15. Chandigarh 

100.00 0.00 0 0.00 0 
16. Jharkhand 

4 150 4 150.00 3 200.00 Total 
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(English] 

Four t.anlng of Road from Dlm.pur to Kohim. 

2970. SHRI W. WANGYUH KONYAK: WiD the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the construction of four lane road from 
Dimapur to Kohima has been approved by the 
Govemment; 

(b) if so, whether the Technical formalities have been 
completed in regard to the Project; 

(c) whether the tender for execution of the work has 
been floated; 

(d) if not, the reasons therefor; and 

(e) the time by which the construction of the project 
is likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. Government has approved 
implementation of 4-laning of Dimapur·Kohima section of 
NH-39 under Phase-A of Special Accelerated Road 
Development Programme in North East (SARDP·NE). 

(b) to (d) No, Sir. The work for preparation of DPR 
by the consultant is in progress. 

(e) It is too early to indicate time by which the 
construction of the project is likely to be started and 
completed as it would depend on the response of the 
bidders under BOT (Annuity) scheme under which the 4-
laning of Dimapur-Kohima section of NH-39 Is being taken 
up. 

{Translation] 

SLTAC Committee. for Telecom Service 

2971. SHRI KAlLASH BAITHA: WiD the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the State Level Telephone AdviSOry 
Committees (SLTACs) are constituted for improvement of 
teleeom services in the country; 

(b) H 80, the names of the persons nominated for 
the aaId Committees; 

(c) whether Member of Parliament Is empowered to 
nominate any public figure for the said Committees; and 

(d) if so, the time by which the district telephone 
advisory committees (2006-08) win be reconstituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) and (c) Do not arise In view of (a) above. 

(d) Reconstitution of Telephone Advisory Committees 
(TACs) for each Telecom District is already in process 
and all the Telecom District level TACs are likely to be 
reconstituted by 31.3.2007. 

(English] 

Promotion of Phones In Andhra Pradesh 

2972. SHRI G. NIZAMUDDIN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleaaed to state: 

(a) the steps taken by the Govemment to promote 
the utilization of Land Line Phones and Cell One Cellular 
Phones in Andhra Pradesh during the period from August 
01, 2006 tin date; and 

(b) the response received in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNfCATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) Sharat Sanchar Nigam 
Umlted (BSNL) has taken following steps to promote 
utilization of landline and cellular telephone connections 
in Andhra Pradesh (AP) Telecom Circle: 

(I) Door to door campaign aimed at meeting the 
customers of BSNL and apprising them of 
BSNL's services and tariff and obtaining their 
feedback on services, 

(Ii) Analysis of disconnections of telephone 
exchange-wise and contacting the customers, 
friendly and concemed about the quality of 
service, 
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(iii) Counselling of field staff by senior officers for 
motivating them to be more customer friendly 
and concerned about the quality of service, 

(iv) Marketing of the schemes introduced recently 
like 10 paise per call from Cell One to one 
landline and one Cell One number, 

(v) In addition, several schemes were taken up like 
waival of installation charges, issue of ITC cards 
and schemes for rural customers by giving them 
concessions if they are wilting to make upfront 
payment for a fixed duration, 

(vi) In addition to the tariff plans introduced by the 
BSNL Corporate Office, the following plans are 
introduced in AP Circle to attract the customers 
w.e.1. 01.08.2006: 

1. Plan-1200 for customers with exchange 
system less than 1000 lines. 

2. CENTREX for apartments. 

3. Plan 399 

4. Plan 499 and 

5. Plan 899. 

(vii) For Cell One new subscribers. Welcome Kits 
have been given and advertisements on new 
schemes were also given on Teievision and Print 
Media. 

(b) The response is favourable and due to the above 
measures, there is net increase in total number of 
telephone connections. There has also been reduction in 
disconnection of landline telephone connections. 

Allocation of Funds to Oamlln and Diu 

2973. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) the total amount of revenue annually earned by 
the Union Govemment from the UT of Daman and Diu 
under various heads, separately, during the last three 
years, year-wise; 

(b) the allocation of funds made by the Union 
Govemment to the UT of Daman and Diu under various 
heads, annually, during the last three years, year-wise; 

(c) whether the allocation of funds made by the Union 
Govemment is very low vis-a-vis the revenue earned by 
the Union Govemment; and 

(d) if so, the steps taken by the Union Govemment 
to augment the allocation of funds to the UT of Daman 
and Diu? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) The total 
revenue annually eamed by the Union Govemment from 
the UT of Daman and Diu under various heads during the 
last three years is indicated in the attached Statement-I. 

(b) The allocation of funds made by the 
UnionGovemment to the UT of Daman and Diu during 
the last three years are indicated in Statement-II and 
Statement-III. 

(c) No, Sir. 

(d) Does not arise. The requirement of the UT is 
examined and discussed by the Govemment at pre-Budget 
meeting in Ministry of Finance and funds are allocated 
according to the actual requirement. 

Statement I 

Revenue eamed by Govemment from UT of Daman and Diu under vsfious Heads 
during the last three yeatS 

(Rs. in crore) 

Actuals for 2004-05 Actuals for 2005-06 BE 2006-07 

2 3 4 

TAX REVENUE 

Land Revenue 0.92 0.66 0.70 

Stamps & Registration 4.15 4.90 4.00 
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1 2 3 4 

State Excise 17.92 24.24 18.81 

Sales Tax 93.98 151.49 86.00 

Taxes on vehicle 5.50 6.22 5.60 

Taxes on Goods & Passengers 1.22 1.20 1.80 

Other Taxes & Duties on comoditles & Servlce& 0.00 0.00 0.01 

Total Tax Revenue 123.70 188.71 116.72 

NON TAX REVENUE 

Interest Receipts 0.20 0.15 0.15 

Police 0.11 0.16 0.15 

Stationery & Printing 0.00 0.00 0.02 

Public Works 0.14 0.14 0.25 

Other Adrnn. Services 0.14 0.14 0.15 

Contribution & Recoveries towards pension & 0.03 0.03 0.07 
other retirement benefi1s 

Misc. General Services 0.00 0.00 0.01 

Education, Sports, Arts & Culture 0.09 0.12 0.15 

Medical & Public Health 0.16 0.14 0.17 

Water Supply & Sanitation 0.64 0.70 0.65 

Housing 0.13 0.12 0.12 

Labour & Employment 0.11 0.24 0.10 

Social Security & Welfare 0.00 0.00 0.01 

Crop Husbandry 0.10 0.07 0.08 

Animal Husbandry 0.02 0.03 0.04 

Fisheries 0.04 0.04 0.06 

Cooperation 0.01 0.00 0.01 

Power 87.25 94.36 100.00 

Industries 0.16 0.17 0.43 

Non Ferrous mining & metallurgical Ind. 0.04 0.02 0.00 

Ports & Ught House 0.06 0.06 0.08 
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2 3 4 

Roads & Bridges 0.00 0.00 0.01 

Tourism 0.83 0.85 0.70 

Other General Economic Services 0.05 0.04 0.06 

Total Non Tax Revenue 90.29 97.60 103.47 

Total (Tax + Non Tax) Revenue 213.99 286.30 220.19 

Statement " 

Allocetion 01 Non-Plan funds f11IIdtiI by Union Govsmmsnt /0 UT of DamIln and Diu under Vllrious HtNlds, IInnUilI/y 
during the /11$/ thftHI JfNIrs 

Object Head 

Salaries 

Wages 

Overtime Allowances 

Rewards 

Medical Treatment 

Domestic Travel Expenses 

Foreign Travel Expenses 

Office Expenses 

Rent, Rates and Taxes 

Banking, Cash Transaction/Tax 

Other Admn. Services 

Supplies & Materials 

Arms & Ammunition 

Cost of Ration 

POL 

Clothing and Tentage 

Advertising & Publicity 

Actuals for 2004-05 

2 

24.90 

1.04 

0.01 

0.00 

0.13 

0.35 

0.00 

5.48 

0.00 

0.00 

0.01 

1.99 

0.09 

0.00 

0.14 

0.04 

0.00 

(Rs. in crore) 

Actuals for 2005-06 BE 2006-07 

3 4 

26.19 26.88 

1.06 1.23 

0.01 0.02 

0.01 0.02 

0.23 0.31 

0.43 0.52 

0.01 0.03 

4.64 4.30 

0.00 0.00 

0.00 0.02 

0.01 0.02 

1.73 1.82 

0.13 0.10 

0.00 0.01 

0.20 0.14 

0.12 0.13 

0.00 0.00 
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2 3 4 

Minor Works 10.83 10.69 11.27 

Professional Services 0.01 0.01 0.01 

Grant-in-aid 5.72 6.n 7.42 

Subsidies 0.00 0.00 0.00 

ScholarshiplStlpend 0.07 0.08 0.11 

Secret Service Exp. 0.04 0.08 0.10 

Lump Sum provision 1.39 1.38 1.31 

Suspense 0.60 0.47 0.60 

Other Charges 178.24 182.87 192.59 

Machinery & Equipments 0.58 0.48 0.64 

Major Works 0.00 0.00 0.00 

Investments 0.00 0.00 0.00 

Loans & Advances 0.00 0.00 0.00 

Other Capital Expenditure 0.00 0.00 0.00 

Total Gross Budget 231.46 237.60 249.60 

StIlt.",.,., III 

Allocation of Plan funds mads by Union GoVfll77fTlt1l71 10 UT of Osman and Diu undt9r various Heads, 
annually during /he lasl thrtHI JlNIS 

156 

(As. in erore) 

Object Head Actuels for 2004-05 ActuaIs for 2005-06 BE 2008-07 

2 3 4 

Salaries 4.50 5.21 6.02 

Wages 0.35 0.42 0.62 

Overtime Allowances 0.00 0.00 0.00 

Rewards 0.00 0.00 0.00 

Medical Treatment 0.02 0.03 0.09 

Domestic Travel Expenses 0.05 0.07 0.13 

Foreign Travel Expenses 0.00 0.00 0.00 
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Office Expenses 

Rent, Rates and Taxes 

Tanking. Cash Transaction/Tax 

Other Admn. Services 

Supplies & Materials 

Arms & Ammunition 

Cost of Ration 

POL 

Clothing and Tentage 

Advertising & Publicity 

Minor Works 

Professional Services 

Grant-in-aid 

Subsidies 

Scholarship/Stipend 

Secret Service Exp. 

Lump Sum provision 

Suspense 

Other Charges 

Machinery & Equipments 

Major Wor1<s 

Investments 

Loans & Advances 

Other Capital Expenditure 

Total Plan Outlay 

Non-Availability of Sports Equlpments 

2974. SHRIMATI JYOTIRMOYEE SIKDAR: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to stale: 

2 3 4 

1.36 1.92 2.85 

0.00 0.00 0.00 

0.00 0.00 0.01 

0.00 0.00 0.00 

0.86 2.39 1.26 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.09 0.09 0.19 

0.09 0.13 0.13 

0.47 0.69 0.96 

0.00 0.00 0.00 

4.20 4.15 5.75 

0.12 0.28 0.22 

0.03 0.01 0.05 

0.00 0.00 0.00 

1.33 1.40 1.67 

0.00 0.00 0.00 

2.17 2.80 3.00 

0.17 0.46 0.91 

25.32 24.62 25.97 

0.13 0.19 0.26 

0.13 0.16 0.16 

11.84 13.93 13.87 

53.23 58.95 64.12 

(a) whether the games of Archery, Shooting and 
Athletics in the country are lagging behind due to non-
availability of sports equipments to sportspersons; 

(b) if so, whether the Union GovemmenVSports 
Authority of India has received any representations in 
this regard; 
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(e) if so, the details thereot; 

(d) the details of sports equipments purchased from 
abroad for the above events and the amount spent 
thereon during the last two years, year-wise and event-
wise; and 

(e) the names of the countries and agencies through 
which such equipmants were imported alongwlth the 
detaits of duties paid on such imports? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

SI.No. Item imported Quantity 

2 3 

Shooting 2005-2006 

1. .22lR Eley T enex ultimate 2,00,000 
.221R Eley Club Xtra 6,00,000 
(ammunition) 

2. Clay Birds 5,76,000 

3. .32 S&W Long Centre fire (arnmtIlition) 2,00,000 

4. .22lR Bey Tenex Ultimate 2,00,000 
.22 LR Eley ClIt! XIra 6,00,000 
(ammunition) 

5. Clay Birds. 5,76,000 

6. . 32 S&W Long centre fire (ammunition) 2,00,000 

7. Air PeUets for Air Rifle & Air PIstol 22,00,000 

8. Spare Parts i.e. Target PapersIRoIIs. 

9. 12 Bore Ammunition 17,70,000 

10. Air Pellets for Air Rifle & Air Pistol 22,00,000 

11. Spare Parts (Shooting) 

12. 12 Bore Ammunition 

Shooting 2006-2007 

1. .22LR Eley lJI\imale 1,75,000 
.22LR Bey Pistoi Xtra 1,05,000 
.221R Eley Pistol (Match) 20,00,000 
.22LR Eley Rifle Match 1,65,000 
(ammunition) 

MANI SHANKAR AIYAR): <a) No, Sir. 

(b) and (c) Representations have been received time 
to time, regarding shortage of ammunition and on reducing 
import duty on arms, which have been conaIcIered and 
action taken as feasible. 

(d) and (e) No equipment in the disciplines of 
Athletics, Archery and Shooting were importedlpurchased 
during the year 2004-2005 by Sports Authority of India 
(SAi). However, the details of import/purchase of 
equipment from abroad for Athletics, Archery and Shooting 
during the years 2005-2006 and 2006-2007 (till date) by 
SAl are as under: 

Name of Supplier Value 

4 5 

Mis Bey Ud. UK As.47,49,9751-

Mis Lappore Baa Trap, France Rs.16,11,451/-

WI Naranio Lapus Oy, FIfIIancI As.38,49,2451-

Mis Bey Ltd. UK Rs.47,49,9751-

Mis lappoIe Ban Trap, France. As. 16,11,4511-

Mis Naranio' Lapus Oy, Finland . As. 39.49.2451-

WI HIN, Germany As. 9,~,8541-

Mis SIUS Ag., Switzerland As. 14,35,507/-

Ws Baschieri & Palagri Sr"... Italy As. 1,45,88.9191-

Ws HIN, Germany As. 9,44,8541-

Ws SIUS, AG, Switzerland As, 14,35,507/-

tNs Baschieri & Pellagri Sp... Italy. Rs. 1,45,88,9191-

MIs Bey Ud. UK RI. 00.37 crores 
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2 3 

2. .22 Lapua MIdas 2,00,000 
.22 Lepua PiBlal King 1,00,000 
(ammunition) 

3. 12 Bore Ammunition 3,60,000 

Athletics 2005-06 

1. Javelin 800 gms. (80m & 7Om), 07 piece each 
Javalin 600 gms. 80m 

2. Javelin 600 gms, 80m 17 Numbers 
Javelin 600 gms. 50m 12 Number 

Athletics 2006-2007 

1. Pole Vauhs 127 numbers + 
Acoassories 

Archery 2005-2006 

1. Archery Equipment Seals and 
accessories 

2. Archery Equipment 5eal8and 
8COI88Ories 

To procure the aforesaid equipments from abroad no 
duty has been paid. 

Besides the above, the Archery Association of India 
was given a total grant to the tune of As. 145,11,86 for 
import of equipments during the last three years, under 
the scheme of Assistance to National Sports Federations 
for purchase of equipments by the Ministry of Youth Affairs 
and Sports. 

Curbing of unwanted Calls 

2975. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether there has been growing dissatisfaction 
among consumers on the increasing number of unsolicited 
commercial communications as reported in the Timss 01 
India dated November 21, 2006; 

(b) if so. the facts of the matter reported therein; 

4 5 

MIa Naranio Lapua Oy, Finland. As. 00.29 cror8S 

MIa Baschieri & Pellagri Sp.a. Italy Rs. 0047 cores 

MIs ScheIde International, Be9um As. 53,8801-

Polanik Poland As. 1,OS,081'-

MIs UCS, USA As. 48,83,7501-

MIs UFL, Malaysia As. 25,84,9541· 

MIs BiD Wee Agencies, Singapore Rs. 20,33,64(),1· 

(c) whether the TRAI proposes to curb such unwanted 
calls to consumers; 

(d) H so, the details in this regard; and 

(e) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) to (e) The issue of 
ulWOlicited commercial communications has been raised 
at various forums. Telecom Regulatory Authority of India 
has issued a consultation· paper on 20.11.2006 regarding 
·Unsolicited Commercial Cornmunications". 

Government has instructed all the Telecom Service 
Providers to take strict measures to stop any possible 
unauthorized sale of their customer Information by their 
employees. 

Some of the mobile/telephone companies are 
providing Do Not Disturb (DND) register facility to their 
customers Which can be availed free of cost through 
SMS or company website. 
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Complaints against OffIcial. of NHAI 

2976. SHRI MANORANJAN BHAKTA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether a large number of complaints against 
the senior officials of National Highways Authority of India 
have been received with regard to alleged corruption, 
cheating and abuse of official position; 

(b) if so, the details thereof; 

(c) whether any enquiry has been conducted by the 
Govemment in this regard; 

(d) if so, the findings thereof; and 

(e) the action taken by the Government to ensure 
smooth functioning of National Highways Authority of 
India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) The number of complaints 
registered in the Vigilance Division of the Authority for 
enquiry/investigation are as under:-

Year Complaints received 

2003 26 

2004 41 

2005 37 

2006 (as on 15.11.20(6) 24 

(c) to (e) Yes, Sir. The complaints are investigated 
and necessary action is taken with the approval of 
Competent Authority. 

Ban on Soft Drinks 

2977. SHRI IOBAL AHMED SARADGI: wm the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the US has sought a level playing field 
for Coke and Pepsi whose sales have been banned 
completely in many parts of the country; 

(b) If so, whether the WHO has al80 objected to the 
campaign against Coca Cola; 

(e) whether Pepsi has not undergone a fertilizer test; 

(d) if 80, the reasons therefor; 

(e) whether Coca Cola India has issued 
advertisements to counter the charges levelled by the 
CSE; 

(f) if so, whether the Government has constituted an 
enquiry committee to go Into the whote issue; 

(g) if so, the details thereof; and 

(h) the time by which a final decision is likely to be 
taken to remove the controversy over the Issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (h) The Information is being collected 
and will be laid on the table of the House. 

Nexus Between Government and 
PrIvate Blood Sanks 

2978. SHRI MANSUKHBHAI D. VASAVA: 
SHRI GIRIOHARI YADAV: 

Will the Minister of HEALTH AND FAMIlY WELFARE 
be pleased to state: 

(a) whether the Govemment has conducted any 
inquiry regarding links of employees working in Blood 
Banks of Government Hospitals with the private Blood 
Banks; 

(b) if so, the outcome thereof; 

(c) If not, the reasons therefor; 

. (d) whether the functioning of employees of LNJP 
Hospital's Blood Bank has been reviewed; 

(e) if so, the number of persons found guilty; 

(f) the action taken against the guilty persons; and 
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(g) the steps taken by the Government to check 
such practices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (g) No Sir. The Govemment has not 
conducted any inquiry regarding links of employees 
working in Blood Banks of Govemrnent Hospitals with 
private Blood Banks. 

However. to ensure proper functioning of Blood banks. 
the following steps have been taken and reiterated: 

• The Drug Inspector at the State Drug Authority 
visits the blood bank to ensure that the blood 
donations are carried out as per the provisions 
laid under the Drugs and Cosmetics Act 

• The State Blood Transfusion Council reviews the 
Blood Transfusion Services in the blood banks 
and on receipt of any complaint of this nature, 
suggests action to State Drug Authority 
accordingly. 

• Under Blood Safety component of the National 
AIDS Control Programme, augmentation of 
voluntary blood donation Is the key activity to 
ensure that more and more voluntary blood 
donors come forward to donate blood voluntarily, 
so that the demand of the blood supplied can 
be met by the blood bank for any shortage. 

• As per the recent amendment In the Drugs and 
Cosmetics Act/Rules, no 'Stand-alone Blood 
Bank' in the private sector will be licensed to 
operate and the State Drug Authority will issue 
license to the Blood Banks only on the 
recommendations of the State Blood Transfusion 
Council. 

{English} 

Inveatmant under NHDP 

2979. SHRI JUAL ORAM: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the amount of funds Hkely to be invested under 
the National Highways Development Programme (NHDP) 
over the next seven years; 

(b) the amount out of that which would be spent in 
different regions; and 

(e) the amount out of that earmarked for backward 
districts in Orissa, Chhattlagarh and Jharkhand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H.MUNIYAPPA): (a) The estimated expenditure to be 
Incurred on projects under the enhanced scope of National 
Highways Development Project (NHDP) In seven phases 
from the year 2005-06 till the year 2015 is as under: -

Phase of NHDP Cost (As. in crore) 

NHDP-I (Balance work) 8,811 

NHDP-II (Balance work) 43,623 

NHOP-III 65,197 

NHDP-IV 27,800 

NHDP-V 41,210 

NHDP-VI 16,680 

NHDP-VII 16,680 

Total 2,20,001 

(b) and (c) The region-wise distribution is yet to be 
firmed up as this depends upon viability of projects to be 
taken up on Build Operate and Transfer (BOT) basis. 

[TflInslalion} 

Outb .... k of Sly Fever In U.P. 

2980. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether an epidemic caused by a sty fever has 
broken out in Jataun district of Uttar Pradesh; 

(b) if so, the total number of persons died due to 
this disease; and 

(c) the measures taken by the Govemment to prevent 
the spread of this disease? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AN~ FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c): Health specialists are not aware of 
any disease known as sly fever. However, as reported 
by CMO, Jalaun district, there were 2207 C8S88 of fever 
since August 2006 from the district of Jalaun. 2059 blood 
samples were examined. 64 blood samples from 
suspected cases of OengueiChickungunya were collected 
and sent for testing, results of which are awaited. 35 
cases of Malaria were detected. Nine deaths were 
reported from affected areas during the period. 

To strengthen surveillance activities and to promote 
early detection of outbreak and institute appropriate action 
for prevention and control of communicable diseases, 
Government of India has launched Integrated Disease 
Surveillance Programme (IDSP). State Government is 
responsible for implementation of the programme with 
National Institute of Communicable Diseases as the nodal 
agency for capacity building and supervision. To check 
the spread of dengueJChickungunya and Malaria, State 
Health authorities established a Control Room in the CMO 
office, Jalaun. Mosquito control measures were taken and 
mobile medical teams were also dispatched for case 
management in the affected areas. 

Procedure for Allocation of CoaIILIgnite BIocka 

2981. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI JASWANT SINGH BISHNOI: 

Will the PRIME MINISTER be pleased to state: 

(a) the procedure being adopted at present for 
aUocation of coal and lignite blocks; 

(b) whether the Government proposes to adopt the 
procedure of transparent open bid for allocation of coal 
and lignite blocks; 

(c) if so, the details thereof; 

(d) whether the Govemment also proposes to pay 
75% of production value to the States under this bidding 
process; 

(e) if so, the details therebf; 

(I) whether the State Governments can use the 
mineral resources available in the State .. per their 
priorities under the powers granted under the Mines and 
Minerals (Development and Regulation) Act, 1957; and 

(0) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
<?CAL (DR. DASARI NARAYAN RAO): (a) In order to 
Implement the provisions for captive mining of coal, a 
Screening Committee has been set up in the Ministry of 
Coal to consider appHcations made by various companies 
Interested In captive mining and to allocate coal blocks 
for development, subject to the provisions of the other 
statutes governing coal mining. The Screening Committee 
c:ompriaes the Secretary (Coal) aa the Chairman, Joint 
Secretary (Coal) as the member-secretary, Adviser (Coal), 
representatives of Ministry of Steel, Department of 
Industrial Policy and Promotion (Ministry of Commerce 
and Industry), Ministry of Power, Ministry of Environment 
and Forests, Chairman-cum-Managlng-Director of the coal 
company of the command area where a coal block is 
located and representative of the State Governments 
concerned. The Screening Committee is an Inter-
MlnlsterlaVlnter-Governmental Committee. It follows a 
process of consultation and deliberation In Its functioning. 
Further, a set of guidelines has been prepared for the 
guidance of prospective applicants. Allocation of blocks 
under the captive mining dispensation has been baaed 
on the assessed merits of individual cases through Inter-
minlsteriaVinter-governmental consultations. 

Allocation of blocks to Government companies! 
corporations of Central and State Governments are made 
through Government Company dispensation route. 

(b) and (c) Yes, Sir. Government is contemplating 
introduction of competitive bidding system for aUocation 
of coal mining blocks for captive use as the selection 
process by amending the Mines and Minerals 
(Development & Regulation) Act. 1957. 

(d) and (e) No final view has been taken on the 
matter. 

(I) and (g) Under the existing provisions of the Mines 
and Mineral (Development & Regulation) Act, 1957, prior 
approval of the Central Government is· necessary before 
the State Govemment can grant mining lease in respect 
of coal, lignite and other minerals included in the First 
·Schedule of the said Act. 

AppolntmentlTransfer of lAS OffIcials 

2982. SHRI VWAY KUMAR KHANDELWAL: Will the 
PRIME MINISTER be pleased to state: 
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(a) whether the Union Govemment has asked for 
removal of the State's control on the appointment and 
transfer of lAS officials; 

(b) if so, whether it amounts to curtailment of the 
rights of the States; and 

(c) if not, the reason behind it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) to (c) No Sir. However, the Central 
Government has issued a Notification for determining the 
tenure of all or any of the cadre posts of lAS In 
consultation with the States with the stipulation that except 
in the event of promotion, deputation or training exceeding 
two months, the pre-mature transfer will be done on the 
recommendation of a Committee on minimum tenure or 
Civil Services Board of the State Government. 

/English} 

Coal Mines Act 

2983. SHRI SURESH KALMADI 
SHRI BALESHWAR YADAV : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Coal Mines (Nationansation) Act was 
amended to include certain captive industrieS like steel, 
power and cement; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Govemment proposes to expand the 
scope of this amendment by including independent miners 
having supply contracts will users who are allowed to 
mine coal for captive consumption; 

(d) if so, the reasons therefor; 

(e) whether the Government intends to improve coal 
mining by granting liberalization of captive mining; and . 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) The 
coal mines in the country were nationalized during 

1971-73 In two phases. The private coal mining leases 
that existed after such nationalization were terminated In 
1976 allowing only the iron and steel producers in the 
private sector to mine coal only for captive use for 
production of iron and steel. 

The Coal Mines (Natlonalisation) Act, 1973 was 
amended in 1993 in order to allow private sector 
participation In coal mining for captive use for purpose of 
power generation as well as for other captive end uses 
to be notified from time to time. Subsequently captive 
coal mining was also allowed for production of cement, 
by a notification issued in 1996. 

(c) to (f) The Government, after taking into account 
the legal opinion received from the leamed Attorney 
General of India, through the Ministry of Law have decided 
to allow coal mining by an independent mining company 
on the condition of issuing a Notification under Section 
3(3) (a) (IIi) (4) of the Coal Mines (Nationalisation) Act, 
1973 that the entire mined coal would be transferred to 
the end user company/companies for the specific end 
uses. Accordingly, the guidelines for allocation of coal 
blocks have been amended and placed on the web site 
of the Ministry. 

Some of the companies who were offered captive 
coal blocks expressed their d'lfflCUlties to do coal mining 
in the country on the ground of lack of experience In 
coal mining. Keeping in view the difficulty experienced by 
such companies, the decision to offer coal blocks to 
independent mining companies also was taken. 

Notices to AllYS Doctors 

2984, SHRI RAM KRIPAL YADAV: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether AIIMS, New Delhi is not covered under 
labour law; and 

(b) if not, the reasons for issuing notices to doctors 
who went on strike in the recent past? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATJ 
PANABAKA LAKSHMI): (a) and (b) Notices to doctors 
who went on strike were issued as according to 
Regulation 33 of AIIMS Regulations, 1999, the provisions 
of Central Civil Services (Conduct) Rules, 1964 are 
applicable to the employees of the Institute. Besides this, 
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the Delhi High Court has specificaRy given directions that 
no employee of staff or faculty member will cease work 
lor any reason whatsoever or disrupt the work or aid or 
abet such disruption of cessation, no protest meetings of 
any kind whatsoever be held within a radius of 500 metres 
from the boundary of the Institute. The Supreme Court 
also on a number of occasions have given dil9ctions 
against the employees of hospitals resorting to the strike. 

/Translation} 

Funds Allocated and Spent under MPLADS 

2985. SHRI TEK LAL MAHTO: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the district-wise details of the funds allocated and 
spent under the Member of Parliament Local Area 
Development Scheme (MPLADS) in Jharkhand during the 
last three years; 

(b) the number 01 schemes yet to be implemented 
and the details of funds required for the implementation 
of remaining projects as per the proposals and the time 
by which these works are likely to be completed; 

(c) whether the Government is contemplating to 
release a Jumpsum amount for the completion of projects 

pending under this scheme in Jharkhand: and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) The Constituency-wise details 
of funds released and spent during last 3 years in 
JharktJand is given in the Statement enclosed. 

(b) Under MPLAD Scheme, the works are 
recommended by the Members of Parliament to the 
District Authorities, who examine the works for sanctioning 
and execution. The details of the works recommended 
and sanctioned are, not maintained at the Central level 
and are avaUable only with the District Authorities. This 
Ministry receives only macro level aggregate information 
such as the number and cost of works recommended, 
sanctioned, completed. actual expenditure etc. As per 
reports received from Districts. 19457 works have been 
recommended by MPs, 16429 works have been 
sanctioned by District authorities and 15216 works have 
been completed since inception upto 30.11.2006. 

(c) and (d) No Sir. Funds are released as per the 
provisions contained in the Guidelines on MPLADS which 
do not permit release of lump sum amount for completion 
of pending projects in any State. 

Stlltement 

(Rs. in lakhs) 

SI. Name of the Funds sanctionedlrela.sed and expenditure 
No. Constituency 2003-04 2004-05 2005-06 

Released Actual Released Actual Released Actual 
expo expo expo 

2 3 4 5 6 7 8 

LDk Sabha 

1. Chatra 300 257.4 100 122.9 200 297.6 

2. Dhanbad 200 193.9 . 100 295.9 300 109.0 

3. Dumka 400 74.5 200 494.0 100 99.0 

4. Giridih 200 172.8 100 182.5 200 208.1 

5. Godda 800 939.3 200 95.4 200 211.5 
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6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Wn'llsn Answers 

2 

Hazaribagh 

Jamshedpur 

Khunti 

Kodarma 

Lohardaga 

Palamau 

Rajmahal 

Ranchi 

Singhbhum 

Total 

Name of MP 

3 

300 

200 

300 

400 

300 

200 

200 

200 

200 

4200 
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4 

197.3 

130.6 

186.6 

285.9 

24.7 

221.3 

278.7 

169.8 

298.7 

3431.5 

5 

100 

200 

100 

100 

100 

100 

100 

100 

100 

1700 

Rajya Ssbha 

6 

395.1 

276.5 

o 
419.6 

564.8 

199.8 

314.2 

o 
122.6 

3483.3 

7 

200 

200 

300 

200 

300 

200 

300 

200 

300 

3200 

Funds sanctioned/released and expenditure 

to OllllSlions 

8 

194.1 

155.5 

803.9 

39.3 

41.6 

182.7 

226.9 

o 
118.5 

2687.7 
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(Rs. in lakhs) 

2003-Q4 2004-05 2005-06 

Ajay Maroo 

Devdas Apte 

RK Anand 

S.S. Ahluwalia 

Yashwant Sinha 

Abhay Kant Prasad 

P.K. Agarwal 

Total 

Released 

o 
300 

100 

o 
o 

100 

250 

750 

Actual 
expo 

o 
67.9 

79.1 

o 
o 
o 

111.0 

158.0 

Overseeing CommiHee for Backward Classes 

2986. SHRI SANTOSH GANGWAR' 
DR. LAXMINARAYAN PANDEY: 

Will the PRIME MINISTER be pleased to state: 

Released 

200 

100 

100 

100 

100 

100 

250 

950 

Actual 
expo 

247.7 

294.6 

289.7 

a 
o 

149.4 

502.4 

1483.8 

Released 

100 

200 

200 

200 

100 

100 

o 

900 

Actual 
expo 

20.0 

74.2 

243.2 

123.9 

SO. 5 

104.1 

94.2 

710.1 

(c) the reaction of the Government thereto; and 

(d) the time by which it is likely to be implemented 
by the Government? 

(a) whether the Government has received the report 
of the Overseeing Committee set up to provide reservation 
to the backward classes; 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) Yes, Sir. The 'Oversight 
Committee' has submitted its final report on 30th 
September, 2006 suggesting roadmap for reservation to 
the other backward classes. 

(b) if so, the details thereof; 
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(c) and (d) The recommendations of the Oversight 
Committee which have been accepted by the Ministry of 
Human Resource Development and which entail provision 
of financial outlays are being included in the 11th Plan 
proposals of that Ministry. That Ministry has constituted 
two Empowered Committees for according expeditious 
approval to the Detailed Project Reports (DPRs) to be 
submitted by the institutions. While some rec:ommendation 
are already under implementation, decision regarding 
implementation of some others has not been taken so 
far. 

[English! 

Accident of Bulk carrier 

2987. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether a bulk carrier in the recent past was 
storm hit near Kashima Port in Japan; 

(b) if so, the number of Indians found dead and 
missing in the said incident; 

(c) the details of compensation so far provided to 
the affected families; and 

(d) the steps taken by the Government to provide 
compensation to the affected families? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) Yes, Sir. 

(b) Eight crew members of Indian nationality died 
and two Indian crew members are still missing. 

(c) and (d) The payment of compensation to the 
affected families by the ship owner's P&I Club is expected 
to be completed within 6 months. A Senior Technical 
Officer of the offICe of the Directorate General of ~ing 
participated in the joint investigation at Japan immediately 
after the incident as an observer. 

Lo.. of Revenue 

2988. SHRIMATI SUSMITA BAURI: 
SHRI SUNIL KHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the failure in arranging transportation by 
the Bharat Coking Coal Limited (BCCL) for cheaper 'C' 
grade coal and continued injudicious use of steel grade 
coal for boiler consumption resulted in revenue loss; 

(b) it so, the details thereof; and 

(c) the action taken or being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (c) Yes. 
Sir. Steel grade coal Is being produced at BegunIa Colliery 
situated in the State of West Bengal and 'C' grade Coal 
is produced at Basantlmata and Dahinari CoiDary situated 
in the State of Jharkhand. As such 'C' gract8 coal, for 
the purpose of boiler consumption at Begunla Colliery 
has to be brought from BahibarVBasantimata colliery 
crossing the Brakar river, inter state border and covering 
a distance of about 30 KM on one side. Due to non-
availability of infrastructure like tippers and drivers, 
departmentaJ transportation of 'C' grade coal from the 
mines situated in the Jharkhand side of the area of BCCL 
was not feasible. 

Moreover, contractors were also not willing to 
transport such a small quantity (17.5 Metric tonne per 
day) at the prevailing distance slab rate due to the 
diffICUlties associated with the Inter-state movement 0' 
goods. Keeping this in view, the management went for 
tendering 'or the purpose of arriving at a reasonable rate 
for transportation of 'C' grade coal. However, the rate 
quoted by the contractor was abnormally high which the 
management could not accept and the tender was 
ultimately cancelled. Considering aU these aspects, steel 
grade coal was used but since it caters to the need of 
Core sector, management was making efforts to reduce 
its consumption in boiler and finally with the Improvement 
in the availability of tippers, after suspension of work at 
Victoria West colliery, departmental transportation of 'C' 
grade coal for the purpose of boiler consumption was 
started from April, 2004. 

Thus despite cost advantage, use of steel grade coal 
In boiler has flnafty been discontinued from April, 2004 
and only 'C' grade coal is now being used in boiler. 

/Tnmslslion! 

Conatltutlng Water Panchayets 

2989. SHRI KAILASH NATH SINGH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 

WHI the Minister of PANCHAYATI RAJ be pleased to 
state: 

(a) whether the Government proposes to constitute 
Water Panchayats In all the Panchayats 0' the country to 
promote awareness about the ground water scheme; 
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(b) if so, the details thereof; 

(c) the names of Panchayats likely to be selected 
for this purpose, State-wise; 

(d) the additional quantity of ground water likely to 
be saved after initiating this scheme; 

(e) the estimated expenditure likely to be incurred on 
this scheme; and 

(f) the time by which this scheme is likely to be 
implemented? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) There is no proposal under 
the consideration of the Ministry of Pancheyati Raj to 
constitute Water Panchayats to promote awareness about 
the ground water scheme. It would be for State 
Govemments to consider the need and modalities for the 
establishment of Water Panchayats. 

(b) to (f) The question does not arise. 

Funds for Renewal and Maintenance of 
NaUonal Highways 

2990. PROF. RASA SINGH RAWAT: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government provides adequate 
funds required for periodical renewal and maintenance of 
National Highways in Rajasthan; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the amount demanded by the State Government 
of Rajasthan and the amount allocated by the Union 
Government for periodical renewal and maintenance of 
National Highways during the last three years, year-wise; 

(e) the basis/criteria being followed at present for 
allocation of the amounts for the said purpose; and 

(f) the time by which the remaining amount is likely 
to be released by the Union Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The allocation of funds for 
maintenance and repair of National Highways In the 
country is nearly 40"10 of the amount required as per 
norms. The shortfall in funds Is reflected in allocation for 
maintenance and repair of National Highways to all the 
States including Rajasthan. 

(d) Government of Rajasthan had sent a request in 
June 2004 for improvement and maintenance of 4422 
km length of National Highways (NHs) with the Stete 
Govemment in 4-years time with funds requirement of 
Rs. 1395 crore, out of which the funds requirement for 
periodical renewal & maintenance works was As. 435.00 
crore. However, because of limitation of funds, the 
allocation in respect of NHs with the State Government 
for maintenance & repair works (which also includes 
periodic renewal works) so far, since the year 2004-05 is 
Rs.168.68 crore with details as under: 

Year Allocation in Rs in crore 

2004-05 53.11 

2005-06 54.99 

2006-07 60.58 

Total 168.68 

(e) The funds for maintenance & repair works in 
Rajasthan are allocated based on length of NHs, nature 
and extent of damages, overall availability of funds etc. 

(I) Because of limitation of funds no time frame can 
be indicated. 

(English} 

Sale of MedIcines to Private Parties 

2991. SHRIMATI JAYABEN B. THAKKAR: 
SHRI SHISHUPAL N. PATLE: 
PROF. MAHADEORAO SHIWANKAR: 

Win the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether medicines supplied to Government 
hospitals are allegedly sold to private parties; 
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(b) if so, the details thereof; 

(c) whether any such racket has been unearthed 
recently: 

(d) if so, whether any enquiry has been constituted 
in this regard; 

(e) if so, the details thereof; and 

(f) the measures taken or being taken to curb such 
activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (f) Crime Branch of Delhi 
Police have reported that under mentioned cases have 
been registered by them. 

Year No. of cases 

2003 02 

2004 01 

2005 03 

2006 03 

In so far as the Central Govt. hospitals namely 
Safdarjung Hospital, Or. RML Hospital and LHMC & 
Associated Hospitals are concerned, no such case has 
been reported. 

{Translation} 

MergerJWinding up of Schemes 

2992. SHRI SHISHUPAL N. PATLE: 
SHRI KAILASH NATH SINGH YAOAV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether zero based budgetary schemes have 
been wound up or merged with other schemes; 

(b) if so, the total number of such projects which 
have been merged with the schemes declared for 2005-
06; 

(cj whether a proposal has also been made to merge 
the schemes declared for the current year; and 

(d) If so, the reasons for the merger alongwlth the 
winding up of projects/schemes declared for the previous 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRt M.V. RAJASEKHARAN): (a) to (d) The 
ZBB exercise has not taken a final shape. The following 
decialon was taken In the matter in the Internal Planning 
Commlsaion (IPC) Meeting held on 18.11.2005: 

"The Internal Planning Commission considered the 
suggestion of the Finance Minister to expand the 
scope of the Zero Based Budgeting (ZBB) exercise 
to cover Central Sector Schemes (in addition to CSS) 
and to facilitate reprioritization of resources and 
consolidation of the development effort. Alter 
deliberations, the IPC felt that It is not feasible to 
undertake a ZBB exercise for Annual Plan 2006-07, 
since this is the last year of the Tenth Five Year 
Plan. However, the Planning Commission should 
cover Central Sector Schemes under ZBB for the 
Eleventh Five Year Plan. It was also decided to 
suggest guidelines for effectively conducting the ZBB 
exercise covering all Plan Schemes: 

{English} 

Implementation of Centrally Sponsored 
Schemes by PRls 

2993. SHRI RANEN BARMAN: Win the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) whether the Union Government has made efforts 
to ensure that different Central Schemes or CentraRy 
Sponsored Schemea are implemented directly by the 
Panchayati Raj Institutions (PRIs); and 

(b) H so, the details thereof and the results achieved 
as a result thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (8) and (b) Yes, Sir. The Union 
Government has been making continuous efforts to ensure 
that different Central Schemes or CentraHy Sponsored 
Schemes, especially those relating to the items listed in 
the Eleventh Schedule of the Constitution, are planned 
and implemented directly by the Panchayati Raj Institutions 
in accordance with the provisions of Article 243G read 
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with Artiole 243 ZD of Parts IX and IXA of the 
Constitution. Efforts have also been made to ensure that 
Panchayati Raj Institutions are declared as the 'principal 
aulhoritles' for the planning and implementation of these 
schemes. Results achieved so far have been catalogued 
In The State of the Panchayats Report - A Mid Term 
Review & Appraisal which was laid on the Table of both 
Houses of Parliament on 23.11.2006. 

SendIng Blood Sample. of PatIent. 
for Dlagno.ls 

2994. SHRIMATI C.S. SUJATHA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether blood samples of patients were sent to 
Pune/Delhi diagnosis during the recent outbreak of 
dengue/Chikunguniya in Kerala; 

(b) if so, the details thereof .and the reasons therefor; 

(c) whether this process causes inordinate delay in 
identification of the disease and providing proper and 
immediate medication to the patients; 

(d) whether the Government proposes to upgrade 
the facilities for the said purpose at the Alapuzha Virology 
Institute; 

(e) if so, the details thereof; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA lAKSHMI): (a) and (b) Yes, Sir. The State 
of Kerala had sent 250 samples of blood from suspected 
Chikungunya fever cases to National Institute of 
Communicable Diseases (NICOl, Delhi and National 
Institute of Virology (NIV), Pune. Out of which, 38 were 
detected positive serologically for Chikungunya virus. The 
blood samples for diagnosis of Chikungunya were sent 
to NlCD, Delhi and NIV, Pune as the diagnostic Testing 
Kits were not commercially available in the State. For 
the diagnosis of dengue fever, the State of Kerala has 
diagnostic facilities in all the district level hospitals. 

(c) No, Sir. The treatment of Chikungunya fever is 
symptomatic and, therefore, the suspected cases were 
provided anti-pyretic and analgesics. 

(d) to (f) Yes, Sir. Govemment has identified State 
Institute of VIrology (SIVl, Alappuzha, Kerala, as one of 
the 12 Apex Referral Institutions for advanced dIagnosis 
of Dengue and Chikungunya fever. The requirements of 
the institute for advanced diagnostic facilities for the above 
diseases is beIng assessed by NIV Pune. 

AchIevement. of Health Public 
Sector UndertakIngs 

2995. SHRI BALASHOWRY VALLABHANENI: Will tile 
Minister of HEALTH AND FAMilY WELFARE be pleased 
to state: 

(a) the details of the functioning of the Public Sector 
Undertakings under the Ministry; and 

(b) the major achievements of the PSUs during the 
last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
lAKSHMI): (a) and (b): Following are the three Public 
Sector Undertakings under the administrative control of 
the Ministry of Health and Family Welfare: (1) Hospital 
Services Consultancy Corporation (HSCC) (India) Ltd. 
(2) Hindustan latex Limited (HLL) and (3) Indian 
Medicines Pharmaceu1ical Corporation Ltd (IMPCl). The 
detailed functioning and achievements in respect of these 
PSUs are given below: 

I. HSCCCI) Ltd: HSCC(I) Ltd is a Public Sector 
Undertaking under the administrative control of the Ministry 
of Health and Family Welfare (Deptt. of Health & F.W,) 
was set up in 1983 with a paid up capital of Rs. 0.40 
crores (presently Rs. 1.60 crore). Following are the 
ongoing major Projects of HSCC rendering consultancy 
services:-

(1) 500 bedded super speciality hospital & housing 
complex alongwith Post Graduate Institute for North 
Eastem Indira Gandhi Regional Institu1e of Health & 
Medical Sciences at Shillong, Meghalaya at the estimated 
Cost of Rs. 193 cores; (2) Construction of laboratory and 
animal house for National Institu1e of Biologicals, NOIDA 
at the estimated cost of Rs. 114 crores; (3) 200 bedded 
emergency & trauma centre for Bir Hospital, Kathmandu, 
Nepal at the estimated cost of Rs. 54 Crores.; (4) Dental 
College for AIIMS, New Delhi at the estimated cost of 
Rs. 24 Crores; (5) Post Graduate Institu1e of Medical 
Education & Research at Dr. Ram Manohar lohia 



183 WriIIIIn Answel5 DECEMBER 13. 2006 10 QUtlStiOfJ$ 184 

Hoepital. New Delhi at the eetimated cost of Rs. 37 
crores. (6) HUDA. Gurgaon at the estimated cost of Rs. 
12 crores. (7) Central Council for Research in 
Homeopathy. NOIDA at the estimated cost of Rs. 5.00 
crores. 

The Company's periormance and contribution in the 
health care field has been acknowledged and the 
company has been bestowed with various awards. 
HSCC(I) Ltd. has achieved the highest ever tumover in 
the year 2005-06 amount to Rs 26.30 crores in the history 
of the company. It has been rated among BEST 5 Mini 
Ratnas Companies - by CRISIL- India Today survey in 
their March. 2005 publication. The company has also been 
bestowed with the 'SILVER TROPHY' by SCOPE for 
Excellent and Outstanding contribution to Public Sector 
Management Smaller Public Ent. Category for the year 
2003-04 in January. 2006. The Indian Institution of 
Industrial Engineering has also awarded "Periormance 
Excellence AwarfI' for the excellent efforts put in by 
HSCC(I) Ltd in May, 2006. 

With a view to diversify its operations, Company has 
signed MOUs with various Institutions. One MOU has 
been signed with Sir Edward Dunlop Hospital (India) ltd. 
in June. 2005 for providing the end user with the best 
possible solution in the areas of development and 
implementation of Projects in the field of health care. 
Another MOU has been Signed with Ministry of Health 
and Family Welfare, Govemment of Jharkhand in June, 
2005 for providing tumkey consultancy services for setting 
up of facilities for healthcare infrastructure in Jharkahand. 
A third MOU has been signed with Indian Council of 
Medical' Research (ICMR) in September, 2005 for 
providing Consultancy Services to ICMR for its various 
forthcoming projects. 

The Company has also undertaken following projects 
in the field of Information & Technology:-

(1) Provision of Tumkey solution including Hardware. 
Software including System software and application 
software. networking and training in NEIGRIHMS, 
ShiIIong at the estimated cost of Rs. 7.80 Crores (2) 
Computerization & Networking of State Drug Control 
Offices and the Central Drugs Standard Control 

, Organization of Ministry of Health and Family Welfare at 
the estimated Cost of As. 5 Crores (3) Consultancy 
Services for Development and implementation of software 
solution and services for Ministry of Health and Family 
Welfare - Integrated Diseases Surveillance Project at an 
estimated cost of Rs. 40 Crores. 

II. Hlndu.tan Latex Limited (HLL): HLL. a fully 
Government owned Central Public Sedor Undertaking 
under the administrative control of the Ministry of Health 
& Family Welfare (Dept!. of Health & F.W.) was 
established in 1966 to manufacture and sale of 
contraceptive and health care products with technology 
from Mis. Okomoto Industries. Japan, MIs. Finishing 
Enterprises Inc. (FEI) and National Council of Education 
Research and Training (NCERT). With an Authorized 
Capital of the Company is As. 20 crores and the Paid 
up Share Capital is Rs. 15.53 Crores. 

The capacity expansion 01 condom plants at 
Trtvandrum with an annual capacity of 230 M.Pcs. (capital 
outlay of Rs. 24.70 crores) has been taken up and the 
company has commissioned a facility to manufacture bulk 
drugs (Centchroman) and pharmaceutical products at 
Kanagala plant. The company has become a multi unit 
organization, addressing various Public Health challenges 
facing the humanity. With a vast variety of innovative 
products and social programmes, HLL's Vision is 
"Innovating for Healthy Generations". The company has 
set up a strong distribution infrastructure for Direct 
Marketing. The Company's produds are distributed through 
half a million retail outlets over 1 lakh villages and 
produds exported to over 70 countries. The Company 
has set up a decade back a not for profit organization, 
Hindustan Latex Family Planning Promotion Trust 
(HLFPPT) - for the purpose of implementing social sector 
intervention projects particularly in the areas of RCH, 
women empowerment, and HIV prevention and control 
activities with an objective of crating planned social 
changes. It is now implementing more than 20 projects 
with a grant of more than Rs. 120 Crores from 
Intemational Donor Agencies and Government of India. 

The rating of the Company in the recent past is 
"Excellent". All factories of the company are certified for 
ISO 9002, "CE" mark certification for Blood Bag/Condom 
and ISO 14001 certification for its Akkulam Plant. 
Peroorkada Plant and Belgaum plant have been received. 
HLL has been a profit making company consistently 
declaring dividend. Its tumover during 2004-05 was Rs. 
19620.00 lakhs and net profit (after tax) was 1807.79 

. lakhs. Similarly, its turnover during 2005-06 was Rs. 
21288.58 lakhs and net profit (after tax) was As. 2063.88 
lakhs. 

HLL has got major achievements during the last two 
years i.e launched its Premium Brand condom "Moods" 
in Middle East and "Female Condom" in 2004, launched 
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·Consap"-a contraceptive cream, recorded highest 
turnover and profit during 2004-05-Profit-Rs. 18.81 crore 
and turnover Rs. 162.54 crores, Received from Prime 
Minister of India MOU award on being adjudged as one 
amongst tt',e top ten CPSU on the basis of MOU target 
achieved. received National Quality Award from institute 
01 Directors in July, 2005, received National Safety 
Innovation Award from Ministry of Labour, Govt. of India, 
Peroorkada Plant of the company received OHSAS 18001 
Certification for its efficient occupation Health & Safely 
Management System, received Capexil Export Award for 
standing export performance, launched Life spring 
Hospital at Hyderabad, received National Award for 
Excellent in Cost Management by ICWAI and also 
received Indira Gandhi Puraskar (2nd Place) for Hindi 
implementation for 2nd time from Govt. of India. 

III. Indian Medicines Pharmaceutical Corporation 
Ud. (IMPCl). IMPCl is set up with authorized share 
capital and paid up share capital of Rs. 7 crore and Rs. 
S crore respectively and is in operation since 1982-83 
and since 1986-87 it has maintained a profit eaming trend. 
The company is supplying quality Ayurvedic & Unani 
Medicines to CGHS, Government Departments, State 
Governments, open market etc. The production activities 
carried out both manuals as well as mechanized. 

Earlier in view 01 the difficulties faced in procuring 
standard medicines by CGHS etc., the Government of 
India felt a need of having manufacturing unit under its 
own control and therefore, the supply of the products of 
the company is being made mainly to the Central 
Government Hospitals and Central Government Research 
Units all over India (i.e. CGHS, CCRAS, CCRUM, ESI 
etc.) and also to related department of cei1<:in StatelUT 
Governments. Purchase agreement with CGHS renewed 
for 5 years upto Financial Year 2001-08 on price list 
vetted by Government of India. Ministry of Finance 
(Department of Expenditure). Total Products are Ayurvedic 
- 185 & Unani -95 and sales during 2003-04 to 2005-06 
was around Rs. 456 lakhs, Rs. 622 lakhs, Rs. 840 lakhs 
respectively. Th& Company had signed Memorandum of 
Understanding with Department of AYUSH. It is a "Mini 
- Ratna" Company. The Company has undergone 
modernization programme and has. added its production 
capacity Significantly. 

{Translation! 

Coal Importing Companies 

2996. SHRI JASWANT SINGH BISHNOI: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of coal Importing companies in the 
country; 

(b) whether there is alleged monopoly of certain 
companies over coal imports; 

(c) if so, the details thereof; and 

(d) the steps proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (~ 
Govemment do not import coal. Since, coal is under Open 
General Ucence (OGl), consumers are free to import 
coal based on their requirement. Thus there is no 
monopoly on Coal imports. 

[English] 

Construction of Road Under Golden 
Quadrilateral Project 

2997. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the works on the Golden Quadrilateral 
Project are being carried out through contractors; 

(b) if so, whether the road construction along the 
Golden Quadrilateral is uneven as a result thereof; and 

(c) if so, the steps taken or being taken to ensure 
uniformity in road standards to achieve smooth flow of 
traffic along the Golden Quadrilateral Project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Nehru Yuvak Kendra Sangathan Project 

2998. SHRI DEVIDAS PINGLE: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

• 
(a) whether Nehru Yuvak Kendra Sangathan (NYKS) 

had sanctioned any new project in Nasik district of 
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Maharashtra during the financial years 2004-05 and 2005-
06; 

(b) If so, the details thereof; 

(cl the criteria adopted for the same; 

(d) whether NYKS has also sanctioned any proposal 
for vocational training programme at Naslkdistrict of 
Maharashtra; 

(e) if so, whether recommendation of local Member 
of Partiament is also taken into consideration in this 
regard; and 

(f) if not. the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): <a) and (b) The Nehru Yuva 
Kendra Sangathan (NYKS) had sanctioned several 
projects under its Regular Programmes to the Nehru Yuva 

Kendra (NYK) Nasik during 2004-05 and 2005-06, the 
details of which are given in the enclosed statement. 

(c) The activities under the Regular Programme are 
dlatrlbuted acrose the Nehru Yuva Kendra under two 
categories i.e. Normal Area and ExpenalYe Area. The 
NYK Nasik comes under the category of Nonnal Area 
Kendras. 

(d) The Nehru YUVB Kendra Sangathan had 
sanctfoned 4 vocational training programmes each during 
2004-05 and 2()()5..06 to NYK Naalk under Ita Regular 
Programmes. Further the MInistry of Youth Affairs and 
Sports had sanctioned one vocational training project to 
NYK Naaik with an approved budget of As. 23,24,475 
during 2005-06 under the scheme of Financial Assistance 
for the Promotion of Youth ActivItIe8 & Training. 

(e) and (f) The local Members of Parliament are 
associated as Special Invitees in the District Advisory 
Committee on Youth Programmes which advises and 
helps the NYK in the. planning and implementation of 
youth development programmes in the district. 

Statement 

Regul8r Programmes of NshfZJ YUVB Kendra Ssngs/hBn 

S.No Name of the Programme 

2 

1. Awareness Campaign 

2. Youth Club Development Programme 

3. Vocational Training (n Long Term 

~ij Short Term 

4. Training in Self Employment Projects 

5. Work Camp 

6. Sports Promotion Prog, 

(i) Sports Material Purchase 

(ii) Block Toumaments 

(iii) District Tournament .. 

7. Workshop and Seminars 

No. of 
Programme 

3 

3 

3 

2 

2 

3 

3 

2004-05 2005-06 

Total budget No. of Total budget 
Programme 

4 5 6 

12,000 3 14,550 

23,450 3 28,125 

20,000 2 20,000 

10,000 2 10,000 

25,937 

23,430 3 28,125 

10,000 

3 9,000 

15,000 7,000 

4,000 2 5,000 
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8. 

9. 

10. 

11. 

12. 

2 

Cultural Programmes 

Block Cultural Festival 

District Cultural Festival 

Celebration of National, International DayalWeek& 
including National Youth Day, Week and Awards 

District Level Youth Convention 

Adventure PfomotIon Programme 

Local Need Baaed Project 

Grand Total 

Weighing of Coal 

2999. SHRI CHANDRA SEKHAR DUBEY: Will the 
PRIME MINISTER be pleased to state: 

(a) the arrangements made for weighing of coal at 
the coal mine face immediately after loading in the Gevral 
Dipika Area of South Eastem Coalfields ltd. (SECl); 

(b) the time-frame fixed to complete such task; and 

(c) the details of quantity of coal being loaded from 
the coal-mine face area of GevralDipika of SECl per 
day during the last three years and the current year. till 
date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a> Presently there 
is no arrangement to weigh of coal at the face 

3 

3 

12 

2 

35 

4 

12.000 

13.000 

12.000 

20.000 

1,64,860 

5 

3 

15 

2 

43 

l~'.OOO 

8,000 

13,000 

6,000 

12,000 

20,000 

2,28,737 

Immediately after loading in the Gevra/Dipka Area of South 
Eastem CoaHields ltd. (SECl). However. there is a 
system of weighing coal before dispatch. 

(b) It has been reported by Coal India Ltd. (Cll) that 
the weighbridges at quarry sites of Dipka and Gevra 
OCPs is Ukely to be installed in a period of one year. 

(c) Since there Is no arrangement/system for 
weighment of coal loaded from face in Gevra/Dipka. actual 
weighment is done. after crushing of coal, either through 
rail welghbrldges or through road weighbridges located 
near crushing plants. The quantity of coal not dispatched 
but dumped on the ground Is also taken into consideration 
on the basis of trip factor of dumper. The quantity of 
coal despatched and dumped Is considered for the 
purpose of production and loading of coal at the face. 
Thus. the quantity of coal loaded per day in above said 
manner is indicated below:-

GEVRA OCP 

2003-04 2004-05 

60794.44 72658.33 

DIPKA OCP 

2003-04 2004-05 

37955.56 42761.11 

2005-06 

73510.61 

2005-06 

49830.56 

(Quantity in T onnes Per Day) 

2006-07 (upto 5th 
December. 2006) 

73700.82 

2006-07 (upto 5th 
December. 2006) 

48654.62 
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Monozlne Kits 

3000. SHRI SUNIL KHAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether some persons including children were 
killed after pushing blood from Monozine Kits; and 

(b) H so, the details thereof and the steps taken 
against those found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) No. Sir. There are 
no reports of identification of any person including children 
as victim recipient of contaminated blood transfusion due 
to Monozyme kits. 

However. on receipt of complaint regarding supply of 
sub-standard kits, an investigation was made by West 
Bengal State AIDS Control Society and FIR was lodged 
with Kolkata Police. On the basis of the FIR. arrests 
have been made by the police. Presently the matter is 
subiudice. 

In view of the complaint receiv'ed from West Bengal 
State AIDS Control SOCiety. all State AIDS Control 
Societies have been directed to suspend proposals H any. 
to procure from Monozyme India Ud. and to strictly follow 
guidelines and procedures laid down. Further, the Drugs 
Controller General (India) has been asked to investigate 
into the matter and take appropriate action under rules. 
All States have also been reminded of essentiaJ checks 
(juring the procurement procedure. use of kits and 
~·"'.raco~ to be maintained for diagnostic 
lests performed in the bloodb8riks in StateelUTs in the 
country. 

[Translation} 

Export of Herbs 

3001. SHRI HARIKEWAL PRASAD: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the value of herbs exported from the country; 

(b) the names of countries to which the same were 
exported: 

(c) the steps taken by the Govemment to export the 
processed herbal medicines; and 

(d) the extent to which the Government has achieved 
success in this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) As per information received 
from PHARMEXCIL the value of herbs exported from the 
country Is as under: -

Year Value (As. in Lacs) 

1.4.2003 to 31.3.2004 51.655 

1.4.2004 to 31.3. 2005 72,681 

(b) Herbs are exported from India to USA, European 
Union. Ireland. Other European Countries. Russia, UAE. 
China, Pakistan etc. 

(c) and (d) Efforts are being made to further increase 
the export by registering more and more A YUSH products 
in the importing countries. Department of Commerce 
provides financial assistance to the Export Promotion 
Councils under the Market Access Initiative Scheme for 
the registration of products abroad, and also under the 
Market Development Assistance to industry and trade 
though Export Promotion Councils (EPCs) for aotivfties 
like participation in Trade Fairs. Exhibitions, Buyer/seller 
meets, Trade Delegations etc. 

The efforts have helped increase the export of Herbs 
by over 40.7% during 2004-05 over the previous year. 
The export figures have gone up from Rs. 51,655 lacs in 
2003-04 to As. 72,681 lacs in 2004-05. 

/Eng/ish} 

Courses Offered by Nata,I Subhas 
NatIonal Institute of Sports 

3002. SHRI HITEN BARMAN: Wdl the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Netaji Subhas National Institute of 
Sports, Patiala organizes Under-Graduate, Graduate and 
Post Graduation courses; 

(b) H so. the names of such courses, eligibility criteria 
alongwith the duration and the fee charged etc.; 
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«(;) whether reservation has also been provided for 
admission to each course; 

(d) if so, the details thereof, course-wise; 

(e) whether the courses being organized by the 
Institute . are job-oriented; 

(f) if so, the details thereof and if not, the reasons 
therefor; 

(9) whether there are also other institutes which are 
functioning under the Sports Authority of India; and 

SI.No. 

1. 

2. 

3. 

4. 

Name of Course(s) 

Certificate Course 

Diplomae course in Sports 
coaching. 

Post Graduate Courses, 
Msc. in sports Coaching 
(Affiliated with Punjab 
University, Patiala) 

Diploma Course in Sports 
Medicine (Affiliated with 
Baba Fand University of 
Health Sciences, Faridkot). 

Duration 

Six weeks 
weeks 

11 
months 

2 years 

2 years 

(h) if so, the details thereof alongwith the courses 
offered, eligibility criteria, duration and fee charged, 
Institute-wise? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Yes, Sir. 

(b) The details of Under Graduate, Graduate and 
Post Graduation courses conducted by the Netaji Subhash 
National Institute of Sports (NSNIS), Patiala axe as under: 

Eligibility 

10+2 qualnication proficiency 
in sports age 20-40 years 

Graduate and two times 
participation in senior 
National/All India 
UniversilylAiI India 
departmental championships. 
Age 20-35 years. There is 
relaxation for candidates 
from North Eastern States 
Andaman-Nicobar Islands & 
Lakshadweep for which the 
Educational Oualnication is 
10+2, One time sports 
participation in Senior 
NationallAIl India 
InteruniversitylNorth Eastem 
States Sports Festival. Age 
Three years relaxable the 
upper age limn (38 years) 

Gradaute + NIS Diploma 
course in Sports Coaching, 

age 45 years max. 

MBBS 

Fees 

As. 50001· for the entire 
duration. 

Total Fees for 
unemployed candidates 
As. 24630. 

Total Fees for employed 
candidates As. 30680. 

Total Fees for Foreign 
candidates As. 38930. 

Rs. 45350 for entire 
duration of two years. 

As. 2630 for the entire 
course. 
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(c) No, Sir. 

(d) Does not arise. 

(e) and (f) Yes, Sir. The candidates have opportunItIea 
for employment in the Sports Authority of India, Sports 
Department of the State Governmenta, different Sports 
Control Boards, Universities, Colleges and Sports Clubs 
in the country. 

(g) and (h) NSNIS have Academic Branchea at 
Bangalore and Kolkata. Bangalore Academic Branch Ie 
Organizing the Certificate Course and Diploma COUIH in 

Sports Coaching Inthe dleclpllnel of Athletics, Hockey, 
Volleyball, Kho-KhoIKabacldl, TennI8, Softball, Swimming 
and Taekwando, and Kolkata Academic Branch Is 
conducting the Certificate Course and Diplomas courae 
in Sports Coaching In Athletics, Archery, Boxing and 
Football. The duration, eligibility criteria and fees structure 
are the same as applicable for the couraea conducted at 
Netaji Subhash National Institute of Sports, Patlala. 

BesIdes this SAl also conducts the following courses 
in Lakshmlbal National College of Physical Education 
(LNCPE), Thiruvananthepuram (Kerala). 

St.No. Name of Cour&e(a) Duration Eligibility Fees 

1. Bachelor of Physical Education 3 years 10+2 Ra. 18000 per annum. 
(BPE) qualification 

2. Master of Physical Education 2 years B.P.E. Ra. 18000 per annum. 
<MPE) 

3. Post Graduate Diploma in Health & 1 year B.P.E. As. 25000 per annum 
Fitness Management 

4. Ph.D. Programme 3 years M.P.E. Aa per University norms. 

{Translation} 

Scheme for ChIldren'. Eye Cere 

3003. PROF. MAHADEORAO SHIWANKAR: Win the 
Minister of HEALTH AND FAMILY WELFARE be pIeaaed 
to state: 

(8) whether the Government has startedlla likely to 
start a pilot scheme for children's eye care; 

(b) if so, the details thereof; 

(c) whether any survey has been conducted In the 
cities/rural areas for protecting chlldren'a eye; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): <a) and (b) No, Sir. Under the 
National Programme for the Control 01 Blindness (NPCB), 
screening of school children for detection of refractive 
errors is an on going activity during 10th Five Year Plan. 
Tho target is to provide 3.10 lakh spectacles to school 
children. 

(c) and (d) Though no population baaed nationwide 
aurvey . hes been undertaken on the prevalence of 
childhood bHndne88 In India, data Is available from some 
pockets ahowIng State-win prevalence rate as Andhra 
Pradesh (0.61/1000), West Bengal (0.51/1000) and Deihl 
(111000). 

3004. SHRI SUNIL ~UMAR MAHATO: 
SHRI JIVABHAI A. PATEL: 

WHI the PRIME MINISTER be pleased to state: 

(a) whether unemployment Is rapkly increasing due 
to fall in the productivity in the countly; 

(b) If so, the details thereof; and 

(c) the remedial stepa taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Growth in labour productivity per annum i8 estimated at 
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3.10% during 1999-2000 and 2004-2005. However. 
unemployment has also Increased from 2.78% In 1999-
2000 to 3.06"k In 2004-05 on Usual Principal Statuabaal8. 
This Increase In unemployment Is not due to fall In labour 
productivity . 

(c) The draft Approach Paper to the Eleventh Five 
Year Plan aims at creating more work opportunities to 
reduce unemployment in the country. The additional 
employment opportunities will be generated In the labour 
intensive sectors like food processing. leather products. 
footwear. textiles and servicas sectors such as tourism, 
construction etc. 

(Eng/Ish} 

Removing H"rdle. of indian Shipping Induetry 

3005. SHRI P.S. GADHAVI: Will the Minister of 
SHiPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Indian Shipping Industry has faced a 
decline for want of Government support in the form of 
interest rate subsidies and cargo support as well 86 littfe 
access to bank financing; and 

(b) if 60, the steps taken or being taken by the 
Government to remove these hurdles of Indian Shipping 
Industry? 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRi T.R. BMLU): (a) and (b) No, 
Sir. The Government has been supporting Indian shipping 
industry inlsr-ll/ill. 

(1) By way of cargo support for Indian flag vessels 
for Government and Public Sector Undertakings 
controlled import cargo; 

(2) Government policy to finalize all imports on Free 
on Board (FOB) basis is being followed; 

(3) As per the policy of chartering, first right of 
refusal Is given to suitable Indian vessel without 
giving any price preference; 

(4) Movement of cargo and passenger between one 
port to another on the coast of India is reserved 
for Indian flag vessels; 

(5) The Govemment has also Introduced tonnage 
tax for ahlpplng Induatry In lieu of Corporate tax 
from 2004-05 which has benefited the Industry. 

Poatlng of IFS OffIcera Abroad 

3006. SHRI BRIJBHUSHAN SHARAN SINGH: Will 
the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether a large number of officers of Indian 
Foreign Service always remain posted out of the country; 

(b) if so, whether such officers and their children are 
not aware about the social. aconomlc, geographical. 
political developments In the country; 

(c) if 80. whether the Government has framed a policy 
regarding posting of officers of IFS to ensure opportunity 
to all officers for region-wise posting in foreign countries 
and their posting In India; 

(d) if so, the details of such policy; and 

<e) the details of officers who have been posted 
outside India during most of their service period, alongwlth 
their names. names of countries where posted and the 
tenure of posting in each country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) to 
<e) By virtue of the tact that a number of cadre posts of 
the Indian Foreign Service <IFS) officers are located in 
Indian Missions and Posts abroad. a number of IFS 
officers are posted abroad at any point of time. However, 
a particular officer never remains posted abroad always. 
Instead. a rotation policy is followed wherein an officer is 
posted back to Headquarters after spending some time 
abroad. depending on the rank of the officer, requirement 
of officers abroad and the availability of suitable posts at 
Headquarters. Even when IFS offIcars are posted abroad. 
they maintain close contact with developments in India 
through the media, Indian magazines and newspapers 
and other methods, including through periodic visits to 
India. 

Posting of officers is done on administrative 
exigencies, taking into account a variety of factors 
including functional skills. language specialization. seniority. 
profile of previous poetings and other related factors. 
Efforts are made to ensure that each officer is able to 
gain exposure to a variety of work in different locations. 
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taking into account the individual Interests and 
specializations. 

{Translation] 

Construction of CGHS Hospitals 

3007. SHRIMATI USHA VERMA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government has propoaedI 
sanctioned more than eight CGHS hospitals in Uttar 
Pradesh; 

(b) if so, the details thereof, location-wise; 

(c) whether the Union Government has acquired land 
for the said hospitals; and 

(d) if so, the time by which construction work on 
each of these C.G.H.S. hospitals Is likely to be started 
and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) No, Sir. 

(b) to (d) In view (a) above, the question do not 
arise. 

{English] 

FAB Cny 

3008. SHRI M. SHIVANNA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the "FAB City" is setting up Its company 
to Bangalore; 

(b) if so, whether the land has been allocated to this 
company in Bangalore; 

(e) if so, whether the preference will be given to the 
local unemployed persons while appointing persons in 
the said project; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) to (d) 00 not arise. 

Coal R....".. In M.P. 

3009. SHRI GANESH SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) the area where coal re&en188 have been Identified 
in Madhya Pradesh, location-wise; 

(b) the names of the companies operating the same 
at present, location-wise; 

(e) the total quantity of coal being extracted annually 
during the last three years and the current year, till date; 
and 

(d) the rate and the total amount of royalty paid to 
the State Govemment for the coal extracted during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) As per the 
estimates of Geological Survey of India (GSI), as on 
1.1.2006 a total of 19.758 bilHon tonnes of coal resources 
have so far been estimated in the State of Madhya 
Pradesh. These coal resources are located in Johilla, 
Umaria, Pench-Kanhan, Pathakhera, Gurgunda, Mohapani 
and part of Sohagpur and Singrauli coalfields. 

(b) Three subsidiary companies of Coal India Ltd., 
i.e. South Eastem Coalfields Ltd. (SECL), Westem 
Coalfields Ltd. (WCL) and Northem Coalfields Ltd. (NCL) 
are operating in the State of Madhya Pradesh as per 
details given below: -

Company 

SECL 

WCL 

NCL 

Name of district 

Anuppur, Shahdol, Umaria 

Chindwara. Betul 

Sklhi 

(e) The details of coal extraded in the above three 
companies during last three years viz. 2003-04, 2004-05, 
2005-06 and 2006-07(up to Nov. 06) are fumished as 
under; 
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Company 2003-04 2004-05 2005-06 2006-07 
(upto Nov. 06) 

NCL 31.24 33.15 35.80 25.41 

WCL 6.61 6.88 7.09 4.33 

SECL 11.97 12.39 12.42 7.69 

(d) The present rate of royalty In the State of Madhya Pradesh with effect from 16.8.02 is as under: 

State Grade of coal Rate of royalty 
(Ra. Per tonne) 

Coking coal Steel Grade I & II Washery Grade-l 250.00 

Washery Grade II & III Semi coking coal Grade I & II 

Washery Grade IV 

165.00 

115.00 

Non-coking coal Grade A & B 165.00 

Grade C 115.00 

Grade D & E 85.00 

Grade F & G 65.00 

Assam Coal 185.00 

The details of royalty paid to the State Govemment of Madhya Pradesh during 2003-04, 2004-05, 2005-06 and 
2006-07 (April to Sept. 06) for extraction of coal are given as under:-

2004-05 

501.07 529.61 

{English} 

Classification of Arecanut 

3010. SHRIMATI MANORAMA MADHAVARAJ: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government proposes to classify 
Arecanut as Ingredient to gutka as injurious to health; 

(b) whether Arecanut has been known for generations 
for its curative and therapeutic properties; and 

(c) if so, the details thereof? 

(Rs. In crores) 

2005-06 (Prov.) 2006-07 (Prov.) 

564.47 273.40 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) There are no standards 
for Arecanut under the PFA Rules, 1955. However, 
arecanut Is permitted to be used as one of the ingredient 
in Pan Masala, standards for which have been prescribed. 
Since, arecanut is a known carcinogen, due to presence 
of alkaloids. Some of the studies have found that chewing 
of arecanutlPan Masala to be associated development 
with the of oral sub mucous fibrosis. Rule 42(ZZZ)(6) 
under PFA Rules, 1955 provides that every package of 
Supari and advertisement relating thereto shall carry the 
following warning in conspicuous and bold print 
namely :-
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(Chewing of Supari is Injurious to health) 

Arecanut is used In Ayurvedic Medicine after a 
thorough purification process and after mixing with many 
ingredients to make multiple Ingredient Ayurvedic 
Medicines like :- SUPARI PAK (PUG-Khand). 

Private Inveetment in CollI Sector 

3011. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment proposes to seek private 
investment in coal sector to meet the growing energy 
demands of the country as reported in the Sf8tesm1ln 
dated November 13, 2006; 

(b) if so, the details thereof; 

(c) the details of the private companies which have 
shown interest for investments in coal sector; 

(d) whether technological support has been sought 
from Russian entity for commercial utilisation of 
Underground Coal gasification; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes, 
Sir. Efforts of public sector coal companies would need 
to be supplemented with contribution from private sector 
as well in meeting the increasing demand for coal. 
However. private participation in coal mining is presently 
limited to captive consumption for production of iron & 
steel, cement & power. Further, 100% Foreign Direct 
investment (FOI) is also allowed in the coal sector. 

(c) 66 private sector companies of power, steel & 
cement sector have been allotted captive coal blocks. 

(d) and (e) Yes, Sir. Coal India Umited and Oil and 
Natural Gas Commission (ONGC) have entered into a 
MOU towards making a Joint Venture with equal 
partnership on 50:50 basis for a pilot project for 
underground coal gasification. ONGC has engagedNMRC-
Skochinsky InstftU1e of Mining, Russia as technical 
consultant for UCG project. Neyve" Ugnite Corporation 
Ltd. (NLC) and Singareni CoUieries Co. Ltd. (SCCL) have 

al80 entered into MoU with ONGC for developing 
underground coal gasification. 

/TIWISI6l1onj 

National MedIc8I InaUl1IrICe 

3012. SHRI PANKAJ CHOWDHARY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government propoees to introduce 
National Medical Insurance involving private and 
govemment hoapitals in order to ensure better treatment 
for the patients; 

(b) if so, the details thereof; and 

(c) the time by which It Is likely to be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): <a) and (b) No such proposal is 
under consideration of this Ministry. 

(c) Does not arise. 

/EngIish] 

Development of Herlt.ge Route 

3013. DR. VALLABHBHAI KATHIRIA: 
SHRI JASHUBHAI DHANABHAIBARAD: 
SHRIMATI JAYABEN B. THAKKAR: 
SHRI MADHUSUDAN MISTRY: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(8) whether the Union Government has declared 
National Highway No. 228 between Ahmedabad-Dandi as 
'Heritage Route'; 

(b) if so, whether there are any plans for development 
. of the said route; 

(c) if so, the details thereof; 

(d) the budget allocation likely to be made for the 
project and the likely contribution of Gujara! thereto; and 
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(e) the time by which the said project Is Hkely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNlYAPPA): (a) to (e) The Heritage Route from 
Ahmedabad to Dandl has been declared as National 
Highway No. 228 In June, 2006 and notification for Its 
entrustment to the National Highways Authority of India 
(NHAI) was issued on 31.10.2006. The National Highway 
is yet to be taken over from the State Govemment by 
NHAI for development and maintenance. At present, no 
separate budget allocation has been made for this 
National Highway. It is too early to give plans for Its 
development works and time frame for completion of the 
same. 

{Translation/ 

Filling up of Backlog Vacancies 

3014. SHRI TUFANI SAROJ: Will the PRIME 
MINISTER be pleased to state: 

(a) whether National Scheduled Caste Commission 
has sought to make provision of penalty for those 
institutions and persons who fail to implement the 
reservation policy in Government jobs; 

(b) if so, the reaction of the Govemment thereto; 

(c) whether the Govemment has decided to start a 
special recruitment drive for counting the backlog of 
vacancies and fill up these vacancies in a time bound 
manner; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISmy OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) Yes, Sir. 

(b) Any deliberate flouting of reservation policy of 
the Government by any employee would amount to 
misconduct within the meaning of the Conduct Rules and 
the delinquent official would make himseH liable for 
disciplinary action. 

(c) A Special Recruitment Drive has already been 
launChed to identify and to fill up the backlog reserved 
vacancies of SCs and STs. As per information received 

from various MlnlstrleslDepartmenta upto 12.12.2006, a 
total of 49100 backlog reserved vacancies have already 
been filled up, 

(d) Question does not arise. 

(English] 

A •• latIInoe for Implernentetlon of RTI Act 

3015. SHAI P.C. THOMAS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Kerata has requested for Central 
assistance to implement the Right to Information Act: 

(b) if so, the details thereof; and 

(c) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) to (c) Yes, Sir. Parliament has, by law, 
cast an obligation on the State Govemments to implement 
the RTI Act in the States. The State Governments are 
expected to meet this statutory obligation out of their 
own funds. 

Growth Rate In GOP 

3016. SHRI SARVEY SATYANARAYANA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether India is poised for a 10 per cent growth 
in GOP, which means building enough infrastructure to 
provide electricity, water and food; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union Govemment in this 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
As per the draft Approach Paper to the Eleventh Five 
Year Plan, approved by the National Development Council 
on 9th December 2006, the growth target for the Eleventh 
Five Year Plan period (2007-08 to 2011-12) is 9% per 
year. The Approach paper states that the Eleventh Plan 
wiD aim at putting the economy on a sustainable growth 
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trajectory with a growth rate of approximately 10% by 
the end of its period. Consistent with 9% annual growth 
target set for the Eleventh Plan, the target for growth 
rate of agriculture sector is 4.1%, industry sector is 10.5% 
and services sector is 9.9%. 

(c) The steps taken by the Union Govemment In this 
direction would be contained in the Eleventh FIVe Year 
Plan Document, which has not been prepared~ 

Expenditure Incurred by Indian MIssions 

3017. SHRI M. RAJA MOHAN REDDY: Will the 
Minister 01 EXTERNAL AFFAIRS be pleased to state: 

(a) the details of Indian Missions functioning abroad 
at present. country-wise; 

(b) the approximate number of Persons of Indian 
Origin (PIOs) residing in each country; 

(c) the expenditure incurred on Incian Missions during 
the last three years, year-wise and country-wIse; 

(d) whether the Govemment has taken any measures 
to curtail the expenditure; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) The 
Hat of Indian MIssIonsIPosta functioning abroad at present. 
coumry.wiae. Is enclosed at Statement-I. 

(b) The information on the estimated size of overseas 
Indian community, including Persons of Indian Origin 
(PIOs) living abroad, country-wise, Is enclosed at 
Statement-II. 

(c) The Information relating to expenditure Incurred 
on Indian Missions during the last three years, year-wise 
and country-wise, is enclosed at Statement-III. 

(d) and (e) Yes. The Government carefully monitors 
and controls expenditure Incurred on Indian Missions 
abroad. Instructions issued by the Ministry of Finance on 
economic austerity and budgetary prudence are being 
observed and implemented. 

StIItement I 

Name of Country 

Afghanistan 

Algeria 

Angola 

Argentina 

Armenia 

Australia 

MissionsIPosts in the Country 

2 

Embassy of India, Kabul 

Consulate General of India, Herat 

Consulate General of India, Jalalabacl 

Consulate General of India, Kandahar 

Consulate General of India, Mazar-e-Sharif 

Embassy of India, Algiers 

Embassy of India, Luanda 

Embassy of India, Buenos Aires 

Embassy of India, Yerevan 

High Commission of India, Canberra 

Consulate General of India, Melbourne 

Consulate General of India. Sydney 
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Austria 

Azefbaijan 

Bahrain 

Bangladesh 

Belarus 

Belgium 

Bhutan 

Botswana 

Brazil 

Brunei Darussalam 

Bulgaria 

Cambodia 

Canada 

Chile 

China 

Colombia 

Cote D'ivoire 

Croatia 

Cuba 

Cyprus 

Czech Republic 

AGRAHAYANA 22, 1928 (Saka) 

2 

Embassy of India, Vienna 

Embassy of India, Baku 

Embassy of India, Bahrain 

High Commission of India, Dhaka 

to Questions 

Assistant High Commission of India, Chlttagong 

Assistant High Commission of India, Rajshahi 

£mbassy of India, Minsk 

Embassy of India, Brussels 

Embassy of India, Thimphu 

Liaison Office of EOI Thimpu in Phuentsholing 

High Commission of India, Gaborone 

Embassy of India, Brasillia 

Consulate General of India, Sao Paulo 

High Commission of India, Bander Seri Begawan 

Embassy of India, Sofia 

. Embassy of India, Phnom Penh 

High Commission of India, Ottawa 

Consulate General of India. Toronto 

Consulate General of India. Vancouver 

Embassy of India. Santiago 

EmbasSy of India. Beijing 

Consulate General of India. Hong Kong 

Consulate General of India. Shanghai 

Embassy of India. Bogota 

EmbasSy of India. Abidjan 

.Embassy of India. Zagreb 

EmbaSSy of India. Havana 

High Commission of India. Nicosia 

EmbaSSy of India. Prague 

210 
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Democratic Republic of Congo 

Denmark 

Egypt 

Ethiopia 

Fiji 

Finland 

France 

Gennany 

Ghana 

Greece 

Guyana 

Hungary 

Indonesia 

Iran 

Iraq 

Ireland 

Israel 

Italy 

Jamaica 

Japan 

DeCEMBER 1.3, ~ 

2 

Embassy of India, Kinshasa 

Embassy of India, Copenhagen 

E:mba8sy of India, Cairo 

Embassy of India, Addis Ababa 

High Commission of India, Suva 

Embassy of India, Helsinki 

Emballay of India, Paris 

Permanent Delegation of India to UNESCO 

Consulate General of India, St. Denis (Reunion Islands) 

Embassy of India, Bertin 

Consulate General of India, Frankfurt 

Consulate General of India, Hamburg 

Consulate General of India, Munich 

High Commission of India, Accra 

Embassy of Inal8, Athens 

High Commission of India, Georgetown 

Embassy of India, Budapest 

Embassy of India, Jakarta 

Consulate General of India, Madan 

Embassy of India, Tehran 

Consulate of India, Bander Abbas 

Consulate of India, Zahidan 

Embassy of India, Baghdad 

Embassy of India, Dublin 

Embassy of Inelia, Tel Aviv 

Embaa6y of India, Rome 

Consulate General of Inelia, Milan 

High Commission of India, Kingston 

Embassy of 1ndia, Tokyo 
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Jordan 

Kazakhstan 

Kenya 

Korea (North) 

Korea (South) 

Kuwait 

Kyrghyzstan 

Laos 

Lebanon 

Libya 

Madagascar 

Malaysia 

Maldives 

Mauritius 

Mexico 

Mongolia 

Morocco 

Mozambique 

Myanmar 

Namibia 

Nepal 

Netherlands 

New Zealand 

Nigeria 
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2 

Consulate General of India, Osaka·Kobe 

Embassy of India, Amman 

Embassy of India. Almaty 

Office of EOI Almaty in Astana 

HIgh Commission of India, Nairobi 

Assistant High Commission of India, Mombasa 

Embassy of India, Pyongyang 

Embassy of India, Saoul 

Embassy of India, Kuwait 

Embassy of India, Bishkek 

Embassy of India, Vientiane 

Embassy of India, Beirut 

Embassy of India, Tripoli 

Embassy of India, Antananarivo 

High Commission of India, Kuala Lumpur 

High Commission of India, Male 

High Commission of India, Port Louis 

Embassy of India, Mexico City 

Embassy of India, Ulaan Baatar 

Embassy of India, Rabat 

High Commission of India, Maputo 

Consulate General of India, Mandalay 

Embassy of India, Yangon 

High Commission of India, Windhoek 

Embassy of India, Kathmandu 

Consulate General of India, Birgunj 

Embassy of India, The Hague 

High Commission of India, Wellington 

High Commission of India, Lagos 
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Norway 

Oman 

Pakistan 

Palestine 

Panama 

Papua New Guinea 

Peru 

Philippines 

Poland 

Portugal 

aatar 

Romania 

Russian Federation 

Saudi Arabia 

Senegal 

Serbia & Montenegro 

Seychelles 

Singapore 

Slovak Republic 

South Africa 

Spain 

Sri Lanka 

. DECEMBER 13. 2006 

2 

Office of HCI Abuja in Lagos 

Embaaay of India. Oslo 

Et11bas&y of India. Muscat 

High Commission of India. Islamabad 

Representative Office of India. Ramallah 

Embassy of India. Panama 

High Commission of India. Port Moresby 

Embassy of India. Uma 

Embassy of India. Manila 

Embassy of India. Warsaw 

Embassy of India. Lisbon 

Embassy of India. Doha 

Embassy of India. Bucharest 

Embassy of India. Moacow 

Consulate General of India, St. Petersburg 

Consulate General of India, Vladivostok 

Embassy of India, Riyadh 

Consulate General of India, Jeddah 

Embassy of India, Dakar 

Embassy of India. Belgrade 

High Commission of India. Mahe 

High Commission of India. Singapore 

Embassy of India, Bratislava 

High Commission of India, Pretoria 

Consulate GeneraJ of India, Durban 

Conaufate General of India, Johannesburg 

Office of HCI Pretoria in cape Town 

Embassy of India, Madrid 

High Commission of India, Colombo 

AssisIant High Commission of India, Kandy 
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Sudan 

Suriname 

Sweden 

Switzerland 

Syria 

Tajikistan 

Tanzania 

Thailand 

Trinidad & Tobago 

Tunisia 

Turkey 

Turkmenistan 

United Arab Emirates 

United Kingdom 

United States of America 

Uganda 

AGRAHAYANA 22, 1928 (Saka) 
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Embassy of India, Khartoum 

Embaasy of India, Paramaribo 

Embassy of India, Stockholm 

Embassy of India, Beme 

Consulate General of India, Geneva 

Permanent Mission of India to the UN, Geneva 

Embassy of India, Damascus 

Embassy of India, Dushanbe 

High Commission of India, Dar-es-Salaam 

Consulate General of India, Zanzibar 

Embassy of India, Bangkok 

Consulate of India, Chiangmai 

High Commission of India, Port of Spain 

Embassy of India, Tunis 

Embassy of India, Ankara 

Consulate General of India, Istanbul 

Embassy of India, Ashgabat 

Embassy of India, Abu Dhabi 

Consulate General of India, Dubai 

High Commission of India, London 

Consulate General of India, Birmingham 

Consulate General of India, Edinburgh 

Embassy of India; Washington 

Consulate General of India, Chicago 

Consulate General ot India, Houston 

Permanent Mission of India to the UN, New York 

Consulate General of India, New York 

Consulate Genefll/ of India, San Francisco 

High Commission of India, Kampala 
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Ukraine 

Uzbekistan 

Venezuela 

Vietnam 

Yemen 

Zambia 

Zimbabwe 

Afghanistan 

Albania 

Algeria 

Andorra 

Angola 

Antigua and Barbuda 

Argentina 

Armenia 

Australia 

Austria 

Azerbaijan 

Bahamas 

Bahrain 

Bangladesh 

Barbados 

Belarus 

DECEMBEA13. 200S 

2 

Embassy of India. Kyiv 

Embasey of India. Tashkent 

Embassy of India, Caracas 

Embaasy of India, Hanoi 

Consulate General of India, H~MInh City 

Embassy of India, Sana'a 

High Commission of India, Lusaka 

Embassy of India, Harare 

Statement n 

EstimIIlBd Size of 0vststI88 Indilln Community: CounIry-wfss 

PIOs 

7 

1..s 

45 

13 

17000 

7 

o 
181 

6000 

o 

Incian citizens 

2 

3500 

500 

20 

250 

300 

200 

3500 

500 

400 

242929 

1314 

300 

700 

Total 

3 

3500 

8 

507 

165 

295 

60 

313' 

200 

200000 

20500 

507 

400 

243110 

1314 

6300 

700 

220 
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Belgium 10000 6133 16133 

Belize 500 500 

Benin 1000 

Bhutan 30000 30000 

Bolivia 50 

Bosnia and Herzegovina 30 

Botswana 2000 9000 11000 

BrazH 250 1000 1250 

Brunei 7500 

Bulgaria 8 188 196 

Burtdna Faso 100 

Burundi 50 200 250 

Cambodia 150 150 300 

Cameroon 500 

Canada 700000 150000 850000 

Cape Verde 0 10 10 

Cayman Isles 0 600 600 

120 
Chad 

Chile 67 1033 1100 

China 250 12000 12250 

Colombia 
19 20 

92 92 
Comoros 

5000 
Congo DR 

Costa Rica 2 30 32 

Cote O'ivore 30 270 300 

9 20 29 
Croatia 

2 28 30 
Cuba 

25 3000 3025 
Cyprus 

100 400 500 
Czech Republic 
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Denmark 2500 700 3200 

Diibouti 280 280 

Dominican Republic 17 24 41 

Ecuador 5 5 

Egypt 40 1350 1390 

EI Salvador 24 25 

Equitorial Guinea 100 

Eritrea 800 800 

Estonia 8 47 55 

Ethiopia 8 2800 2808 

Fiji 316093 750 316843 

Finland 500 1119 1619 

France 55000 10000 65000 

Gambia 8 300 308 

Germany 28000 40000 88000 

Ghana 6000 

Greece 25 12000 12025 

Guadeloupe 40000 40000 

Guatemala 3 21 24 

Guinea 0 350 350 

Guinea Bissau 0 25 25 

Guyana 327000 300 327300 

Haiti 0 51 51 

Hong Kong 12000 23000 35000 

Honduras 46 6 52 

Hungary 4 150 154 

Iceland 171 51 222 

Indonesia 70000 12000 82000 

Iran 61 1000 1061 
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Mali 0 60 60 

Mauritania 2 15 17 

Mauritius 870000 8350 878350 

Mexico 400 400 

Mongolia 35 35 

Morocco 9 300 309 

Mozambique 20000 1000 21000 

Myanmar 2500000 750 2500750 

Namibia 100 

Nauru 20 

Nepal 5500000 49500 5549500 

Netherlands 15000 6000 21000 

Netherlands Antilles 3000 1000 4000 

New Zealand 80000 

Nicaragua 15 16 

Niger 40 

Nigeria 30000 

Norway 5173 1981 7154 

Oman 1500 383833 385333 

P.N. Guine-a 1000 1000 

Palestine 2 55 57 

Panama 4100 2900 7000 

Paraguay 6 300 306 

Peru 250 

Philippines 3000 47000 50000 

Poland 142 1500 1642 

Portugal 70000 5000 75000 

Qatar 200000 

Reunion Islands 250000 160 250160 
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Romania 700 

Russia 290 15000 15290 

Rwanda 40 500 540 

Samoa 20 

Sao Tome 0 0 0 

Saudi Arabia 1427548 

Seychelles 3000 2000 5000 

Senegal 10 220 230 

Sierra Leone 20 785 805 

Singapore 310000 90000 400000 

Slovak Republic 
60 

Slovenia 20 10 30 

Solomon Islands 20 20 

South Africa 1191800 8200 1200000 

Spain 13000 15000 28000 

Sri Lanka 1500000 5000 1505000 

St. Lucia 5000 250 5250 

St. Vincent & The Grenadines 7000 100 7100 

70 
St. Kitts and Nevis 

Sudan 1000 9000 10000 

Suriname 144000 100 144100 

Swaziland 250 100 350 

Sweden 14000 4000 18000 

Switzerland 4890 6898 11788 

Syria 
10 350 360 

Taiwan 
1800 

1800 

Tajikistan 
2 350 352 

40000 
Tanzania 

Thailand 
80000 20000 100000 
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Togo 

Trinidad & Tobago 

Tunisia 

Tur1<ey 

T ur1<menistan 

Turks & Caicos 

United Arab Emirates 

Uganda 

United Kingdom 

Ukraine 

Uruguay 

United States of America 

Uzbekistan 

Vanatu 

Venezuela 

Vietnam 

Yemen 

Zambia 

Zimbabwe 

Total 

S.No. Mission 

2 

1. E.I, Abidjan 

2. l.O. AbujaILagos 

3. E.I. Abu Dhabi 

4. E.I. Accra 

DECEMBER 13, 2OQ8 232 
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200 

504960 1000 5OS96O 

8 79 87 

29 226 255 

0 600 600 

0 200 200 

1300000 

6000 8000 14000 

1500000 

50 3000 3050 

0 20 20 

2319222 

40 650 890 

50 50 

50 100 150 

600 

10000 3000 13000 

10000 3000 13000 

14000 300 13700 

25939473 

St6tement III 

Actuals (In As. Thousands) 

2003-04 2004-05 2005-06 

3 4 5 

31527 25072 16350 

39045 43349 73304 

84675 72097 74714 

33050 38026 38433 
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5. E.I. Addis Ababa 32180 27845 31841 

6. E.I. Almaty 38387 45816 47428 

7. E.I. Algiers 29087 31415 35368 

8. E.I. Amman 13868 11972 14779 

9. E.I. Ankara 52641 57797 48989 

10. E.I. Antananarivo 22404 18981 25352 

11. E.I. Ashgabat 32208 30219 34130 

12. E.I. Athens 34785 32772 31977 

13. E.I. Baghdad 17037 19316 14444 

14. E.I. Bahrain 43051 42390 39881 

15. E.I. Baku 22259 19638 19644 

16. C.I. Bander Abbas 6310 8445 

17. E.I. Bangkok 69414 66909 66965 

18. E.I. Beijing 134734 136741 145155 

19. E.I. Beirut 40679 43040 43915 

20. E.I. Belgrade 23739 23063 22608 

21. E.I. Berlin 128801 124482 135737 

22. E.I. Berne 67679 77955 76501 

23. H.C.I. Birgung 1767 11761 17523 

24. A.H.C.I. Binningham 45262 53524 56872 

25. E.I. Bishkek 32845 30798 28878 

26. E.I. Bogota 34371 34224 38432 

27. E.I. Brasilia 44110 46064 48977 

28. E.I. Bratislava 43411 37549 34661 

29. E.I. Brussels 93423 105630 97875 

H.C.I. Brunei 28640 28826 31188 
30. 

E.I. Bucharest 35704 34902 36635 
31. 

E.I. Budapest 35072 33076 36413 
32. 

E.I. Buenos Aires 48544 37033 38311 
33. 
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34. E.I. Cairo 66400 62841 60390 

35. H.C.I. Canberra 46362 49734 82804 

36. E.I. Capetown 12512 16163 165n 

37. H.C.I. Caracas 46015 50908 44944 

38. C.I. Chiangmai 7213 6898 7140 

39. C.G.I. Chicago 83524 79060 81274 

40. A.H.C.I. Chittagong 12342 13485 14023 

41. H.C.I. Colombo 102460 104228 115102 

42. E.I. Copenhagen 39098 45708 46250 

43. E.I. Dakar 25955 24808 30426 

44. E.I. Damascus 49758 45763 41757 

45. H.C.!. Dar-es-salam 39632 35806 38490 

46. H.C.!. Dhaka 137272 142193 135419 

47. E.I. Doha 51154 52435 57800 

48. C.G.I. Dubai 100539 103390 128259 

49. E.I. Dublin 33713 39119 3nSO 

50. C.G.I. Durban 39605 43929 44205 

51. E.I. Dushanbe 29465 33207 30334 

52. C.G.I. Edinburgh 31548 34672 39117 

53. C.G.I. Frankfurt 44316 48910 53133 

54. H.C.I. Gaborone 26786 23146 21685 

55. R.O. Gaza 15036 

SS. P.M.I. Geneva 131880 143645 161347 

57. C.D. Wing. Geneva 44708 46549 48712 

58. H.C.I. Georgetown 29311 30688 33013 

59. E.I. The Hague 71697 78850 8600.1 

60. C.G.I. Hamburg 6430 6180 5907 

61. E.I. Hanoi 49070 46386 47831 

62. H.C.I. Harare 26939 30574 27241 
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63. E.!, Havana 36205 34686 37344 

64. E.I, Helsinki 35746 34914 45797 

65. GCI, Heraat 13725 15130 18712 

66. C.G.I, Ho-Chi·Minh City 18659 16797 17872 

67. C.I, Hong Kong 65671 63669 62105 

68. C.G.!, Houston 63849 67653 64079 

69. E.!, Islamabad 78892 123335 134341 

70. C.GI, Istanbul 31235 27368 29836 

71. E.I, Jakarta 52494 53472 51603 

72. C.G.!, Jalatabad 16699 19105 19487 

73. C.G.I, Jeddah 249638 259541 3On04 

74. C.G.I, Johannesburg 41656 42874 37656 

75. E.I, Kabul 58088 53nO 86522 

76. H.C.t, Kampala 19970 21463 23628 

n. A.H.C.t, Kandy 14456 15719 16081 

78. GCI, Kandhar 19102 17313 21939 

79. E.t, Kathmandu 108081 115048 122929 

80. E.t, Khartoum 4869 19712 23036 

81. E.I, Kylv 42418 48753 48178 

82. H.C.I, Kingston 31613 2n06 33173 

83. C.G.I, Kobe 42122 40603 42616 

84. H.C.I, Kuala Lumpur 56541 54624 56781 

85. E.I, Kuwait 84162 92089 90903 

86. E.t, Lima 24467 24629 26158 

E.I, Lisbon 33299 40484 40392 
87. 

H.C.I, London 366373 396893 406682 
88. 

E.I, Luanda 30263 31447 34048 
89. 

E.I, Lusaka 24057 28338 26856 
90. 

E.I, Madrid 57324 63293 69957 
91. 
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92. H.C.I, Mahe 21683 26723 24044 

93. H.C.!, Male 37822 37508 39971 

94. C.G.!, Mandalay 14718 14988 15858 

95. E.I, Manila 26199 27100 32618 

96. E.I, Maputo 24708 28972 23290 

97. C.G.I, M'-e-Sharief 17321 20893 19186 

98. C.G.I, Medan 7384 7759 7646 

99. E.I. Mexico City 38515 42733 39319 

100. C.G.I. Milan 34145 39561 37081 

101. E.I. Minsk 21250 23112 26062 

102. C.I, Mombasa 6373 8192 7431 

103. E.I, Moscow 145591 144073 147075 

104. C.G.!. Munich 51416 55161 61313 

105. E.I. Muscat 69656 66463 63840 

106. H.C.I. Nairobi 40406 43525 49774 

107. C.G.!, New York 106102 107005 140146 

108. P.M.I. New York 174400 180396 220282 

109. A.L., New York 59906 

110. H.C'!. Nicosia 24766 26872 27684 

111. E.!. Oslo 45418 43495 45068 

112. H.C.!, Ottawa 65565 72456 66918 

113. E.!. Panama 34779 34553 41127 

114. E.I, Paramaribo 25971 25956 27969 

115. E.I. Paris 209345 217536 207564 

116. E.!. Phnom Penh 36366 37112 33768 

117. l.0. Phuntsholing 4876 4210 4353 

118. H.C.I, Port Louis 43096 41460 43744 

119. H.C.I. Port Moresby 23338 22510 18314 

120. H.C.I. Port of Spain 42928 43101 43191 
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121. E.I, Prague 43747 57839 69348 

122. E.I. Pretoria 55225 65288 63530 

123. E.I. Pyongyang 16994 16784 17611 

124. E.I. Rabat 32493 30453 25262 

125. A.H.C.I. Rajshahi 7884 6324 5772 

126. R.O. Ramallah 15646 15264 

127. E.I. Riyadh 116117 112401 108169 

128. E.I. Rome 101592 116612 97434 

129. C.G.I. Saint Denis 14836 15231 15836 

130. C.G.I. Saint Petersburg 21179 20346 25061 

131. C.G.I. San Francisco 99241 95980 99306 

132. E.I. Sanaa 17279 20051 19140 

133. E.I. Santiago 24712 32116 31133 

134. C.G.I. Sao Paulo 33099 25773 31169 

135. E.I. Seoul 63577 63057 65439 

136. C.G.I. Shanghai 45566 42532 40768 

137. C.I. Shire 5640 

138. H.C.I. Singapore 82591 84363 82299 

139. E.I. Sofia 22322 23156 25743 

140. E.I. Stockholm 52148 62004 62888 

141. H.C.I. Suva 31567 33943 36215 

142. C.G.I. Sydney 38429 39895 47717 

143. E.I. Tashkent 44497 40165 43315 

144. E.I. Tehran 66736 69953 72335 

E.I. Tel Aviv 90145 86259 86740 
145. 

146. E.I. Thimpu 41014 45707 45316 

E.I. Tokyo 119375 128756 120751 
147. 

C.G.I. Toronto 48638 63213 64414 
148. 

E.I. Tripoli 34251 29865 29160 
149. 
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150. E.I, Tunis 14673 

151. E.I, Ulan Bator 19347 

152. C.G.I, Vancouver 45366 

153. E.I, Vienna 88059 

154. E.I, Vientiane 18934 

155. C.G.I, Vladivostok 16679 

156. E.I, Warsaw 40301 

157. E.I, Washington 304144 

158. H.C.!, Wellington 32660 

159. H.C.I, Windhoek 20171 

160. E.I, Yangon 44752 

161. E.I, Yerevan 24045 

162. E.I, Zagreb 33225 

163. C.I, Zahidan 7190 

164. C.G.!, Zanzibar 8042 

'Office closed. 

Amendment of RTI Act 

3018. DR. THOKCHOM MEINYA: 
SHRI HANSRAJ G. AHIR: , 

Will the PRIME MINISTER be pleased to state: 

(a) whether a large number of applicants seeking 
information through RTI Act are not having bonafide 
purpose or cause; 

(b) if so, the details thereof; 

(cl whether RTI Act has become a burden on the 
Government agencies and organizations; 

(d) if so, whether the Govemment is contemplating 
to bring an amendment to the RTI Act so that only 
aggrieved persons be allowed to seek information; and 

(e) if so, the details thereof? 

4 5 

15420 20920 

20194 21071 

47941 55424 

107851 100020 

21676 21072 

17084 22288 

43989 46502 

287225 317336 

31599 32191 

25486 28185 

44323 41118 

23867 25700 

37056 36427 

7456 7727 

8843 8603 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEl, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARlIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) Details of applications received by various 
public authorities under the RTI Act are not centrally 
maintained. 

(c) and (d) No, Sir. 

(e) Does not arise. 

Development of Co-openltlYe 
Homeo PharmeceutIcaI 

3019. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether Gujarat has submitted any proposal tor 
the development of co-operative Homeo Pharmaceutical 
there; 
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(b) if so, the details thereof; 

(c) the action taken by the Union Government 
thereon; and 

(d) the time by which the Union Government is likely 
to accord Its approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) No Sir. 

(b) to (d) Does not arise. 

Dilapidated Stretches of NHs In Bihar 

3020. SHRI GANESH PRASAD SINGH: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the stretches on NH-83 from Patna to 
Gaya, NH-98 from Patna to Aurangabad and NH-110 
from Jahanabad to Bihar Sharif in Bihar are in dilapidated 
condition: 

(b) if so, the details thereof; 

(c) whether it is proposed to re-surface these 
stretches of National Highways; 

(d) if so, the details in this regard: and 

(e) the time by which the said work is likely to be 
started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) NH-83 between Patna 
and Gaya, NH-98 between Patna and Aurangabad and 
NH-110 between Jahanabad and Biharsharif are being 
maintained in traffiC worthy condition within available 
resources. Improvement work for NH-83 in km 31 to 35 
and 44 to 48 and for NH-98 in km 53 to 64 and 90 to 
127 has been sanctioned at an estimated cost of Rs. 
3.84 crores and Rs. 9.34 crore respectively. Construction 
of a high level Momar bridge in km 19 of NH-83 is in 
progress. Widening to two lane in km 1 to 16 of NH-110 
has already been sanctioned at the cost of As. 7.57 
crores and provision of widening to two lane in km 17 to 
35 is also included in the current year's Annual Plan. 

(c) to (e) At present, resurfaCing of the above 
stretches is not proposed since priority Is given to 
widening/strengthening. 

Hili Area Development Scheme 

3021. SHRI KISHANBHAI V. PATEL: 
SHRI SUGAIB SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Government has provided 
special assistance for various developmental activities in 
the hilly regions under the Hill Area Development Scheme; 

(b) if so, the details thereof, State-wise; 

(c) whether any special package has been announced 
for the hilly areas; 

(d) if so, the details thereof, State-wise; 

(e) the details of the achievements of the scheme 
so far in the current plan period; and 

(f) the criteria for selection of hilly regions under the 
Hill Area Development Scheme? 

THE MINISTER OF STATE IN THE MINISTAY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir. 
Special Central Assistance is being provided to the State 
Governments for the designated hill areas under the Hill 
Area Development Programme (HADP)lWestem Ghats 
Development Programme (WGDP). 

(b) A Statement showing the funds released to the 
State Govemments for the hill areas covered by HADPI 
WGDP during the current Five Year Plan period and the 
expenditure reported by the State Govemments against 
the same is enclosed. 

(c) No special package has been announced for the 
hill areas covered by HADPIWGDP. 

(d) Does not arise. 

(e) The statement enclosed in reply to part (b) above 
shows the expenditure reported i.e. the financial 
achievement against the funds released to the State 
Governments during the current plan period. 
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(I) The designated hill areas covered by HADP were 
identified by a Committee of the National Development 
Council in 1965. The westem ghats taJukas covered by 

States Funds 
Released 

A. Hili Area. Development Programme (HADP) 

Assam 51.11 50.66 

Tamil Nadu 22.10 22.10 

West Bengal 22.33 22.33 

Sub-total (A) 95.54 95.09 

FtnI& 
Released 

SO.66 

22.10 

22.33 

95.09 

B. Western Ghats Development Programme (WGDP) 

Maharashtra 20.91 20.86 20.86 

Kamataka 15.53 13.70 15.57 

Kerala 13.12 13.13 13.13 

Tamil Nadu 10.99 10.99 10.99 

Goa 2.80 2.83 2.86 

Sub-total (B) 63.35 61.51 63.41 

GRAND TOTAL (A + B) 158.89 156.60 158.50 

[Translation} 

CuttIng of cables 

3022. CH. MUNAWAR HASSAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether there has been rise in the incidents of 
cutting of cables in Muzaffamagar, Azamgarh, Jaunpur, 
Basti, Faizabad, Siddarth Nagar, Gorakhpur and Mau ever 
since the private companies have spread tileif' network; 

(b) if so, the details thereof during the last one year; 

WGDP were Identified in 1972 by a High Level Committee 
set up for the purpose. 

2004-05 2OO5.Q6 2Q06.07 

FIIIdI ExpencIIIn FIIIdI ExpencI\uII Releases 
ReIeued RepoIted ReIeIeed Rtported til date 

(Grant (Grant 
PoItion Porion 
Oriy) Only) 

49.93 51.11 51.11 46.00 48.95 55.80 

22.10 22.10 22.10 19.89 22.10 23.96 

22.33 22.33 22.32 20.10 20.66 14.32 

94.36 95.54 95.53 85.99 91.71 94.08 

20.82 21.06 21.07 18.95 21.03 22.08 

15.35 15.57 13.84 14.01 14.14 10.88 

13.13 13.13 13.13 11.82 13.13 13.89 

10.99 10.99 10.99 9.89 10.75 11.50 

2.94 2.93 3.02 2.89 3.76 2.25 

63.23 63.68 62.05 57.56 &2.81 60.60 

157.59 159.22 157.58 143.56 154.52 154.68 

(c) the reasons therefor; 

(d) the steps taken/being taken to restore' the 
telephone lying dead due to cutting of cables and waive 
off the monthly telephone rent in those areas; and 

(e> the time by which all the telephones lying dead 
are likely to be restored? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a) to (c) Sir, there has been 
trend of marginal increase of Incidents of cutting of cables 
due to theft, damage by private companies and expansion 
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of highways etc. by hlghway/PWD authorities In some 
areas of BSNL network. Details of cutting of cables during 
last one year (November, 2005 to October, 2006) In 

SI. Name of SSA No. of incidents of 
No. cutting of cables 

1. Mazaffarnagar 22 

2. Azamgarh 8 

3. Jaunpur 2 

4. Bastl including Siddarth Nagar 5 

5. Faizabad 9 

6. Gorakhpur 9 

7. Mau Nil 

(d) Telephones are restored by jointing/replacing the 
cables and by providing WLL connections also. Monthly 
telephone rent is being waived off as per standing 
guidelines. 

(e) No telephone is lying dead due to cable cut at 
present in these places. 

fEnglishj 

Medicinal Planta 

3023. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether plants of medicinal value are In danger 
due to de-forestation in the country: 

(b) if so, whether the Government proposes to take 
any steps in this regard In order to save and increase 
the number of such plants; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): <a> There are reports of non-

Mazaffarnagar, Azamgarh, Jaunpur, Bastl, Falzabad, 
Siddarth Nagar, Gorakhpur and Mau Is given below:-

Reasons for the 
damage 

In 21 incidents due to theft and In one Incident by PWD. 

Theft 

Private companies 

Private companies 

Government agencies for widening of roads. 

Private companies 

availability of raw material obtained from certain medicinal 
plants in adequate quantity. However, no reports have 
been received regarding danger to medicinal plant species 
due to deforestation of forest areas. Moreover, es per 
reports published by Forest Survey of India (FSI) there is 
Increasing trend In forest areas In the country. 

(b) and (c) Government has taken the following steps 
to promote medicinal plants in forest areas: -

(i) To identify endangered medicinal plants in the 
Schedules of Wildlife (Protection> Act, 1972 to 
accord them legal protection. 

(ii) To encourage cultivation of medicinal plants in 
degraded forest lands under National 
Afforestation Eco-Development Board (NAEB). 

(Iii) Medicinal Plants Board has also been set up to 
coordinate activities relating to promotion of 
medicinal plants sector. The Board has 
implemented various schemes for this purpose 
including the in-situ and ex-situ conservation. 

(d) Does not arise. 

Medical Feclllties In NCR Towne 

3024. SHAI SITA RAM SINGH: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) the details of medical faci11tie8 the Govemment 
has provided to retired/servicing Govemment Servants 
residing in the NCR Towns viz. Ghaziabad, Noida, 
Faridabad and Gurgaon; 

(b) the names of the private Hospitals and Diagnostic 
Centres recognised/authorized for treatment of retired! 
serving Govemment Servants residing in these Towns; 

(c) the details of medical facilities the CGHS 
beneficiaries are entitled and the procedure for availing 
the benefit of Medicareitreatment; 

(d) whether there is any proposal to simplify the said 
procedure for the benefit of CGHS beneficiaries; 

(e) if so, the details thereof; and 

(f) the additional facilities contemplated for the benefit 
of CGHS beneficiaries without obtaining reference from 
the concemed Dispensaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) Medical facilities to 
Central Govemment employees including retired personnel 
are available under CGHS as per contribution based on 
basic pay/pension and ward entitlement for private, semi 
private and General ward as under.-

S1.No. Basic pay+Oeamess PaylBasic EntiIIement 
Pension+Deamess pay 

1. Upto Rs.11,25O/- For General Ward 

2. As. 11.251/- to Rs. 15,7501- For Semi-Private Ward 

3. Rs. 15,7511- and above For Private Ward 

Names of private hospitals/diagnostic centres 
empanelled under CGHS Delhi including the Satellite 
towns of Ghaziabad, Noida. Faridabad and Gurgaon and 
procedures for treatment is given in order NO.Rec-I-20041 
JD(Gr)/CGHSlOelhilCGHS(P) dated 7.12.2006 which is 
available on the website of the Ministry www.mohfw.nic.in. 

(f) No such proposal is under consideration. 

OffIcial Websllas on PrIvate Servers 

3025. SHRI PRABODH PANDA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has warned the MinIatr1e8 
and Departmenta against hosting their official· websltea 
on servers owned by private companies particularly those 
located outside the country; 

(b) if so, the details thereof; and 

(c) the action takenlbelng taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) A number of 
Govemment sites hosted in web servers of private 
companies or those hosted In servers located In foreign 
countries were the targets of attack by different hacker 
groups. Ministry of Home Affairs had advised the Central 
MinistrieslOepartments that they should not host their 
websites In the servers of private companies or in servers 
not located in India and instead they should host their 
websites on servers owned by the Govemment of India 
or the State Govemment. Subsequently. the Ministries! 
Departments were requested also to follow the guidelines 
issued by the Department of Information Technology. 
which are available on the website ..www.cert.in.org.inl 
knowledgebaselguidelineslCISG-2004.04.pdf" . 

/TnmslationJ 

Sub-Standard Repair Work on NH-29 

3026. YOGI ADITYA NATH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the total funds aHocated for repair of Gorakhpur-
Badhalganj section of NH No. 29; 

(b) whether sub-standard repair work has been carried 
out on the above section of the National Highway; 

(c) if so. whether any responsibility has been fixed 
for not carrying out repair work as per the laid down 
norms; and 

(d) if so, the details thereof and the time by which 
. repair work on said section of road is likely to be done 
as per specified norms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Six estimates amounting to As. 
18.10 crore have been sanctioned for Gorakhpur -
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Badhalganj section of NH-29 during the year 2003-04, 
2004-05 and 2005-06 for Improvement of riding quality 
and periodical renewal. However, funds are allotted State-
wise and not stretch-wise. 

(b) No, Sir. 

(c) Does not arise. 

(d) The above works sanctioned during 2003-04, 
2004-05 and 2005-06 have been completed. The 
maintenance of National Highways is a continuous 
process. 

(English! 

Setting up of Shipyard 

3027. SHRI VARKALA RADHAKRISHNAN: 
SHRI P.C. THOMAS: 
SHRI IQBAL AHMED SARADGI: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether there is any proposal pending with the 
Govemment to set up an intemational size shipyards in 
the country; and 

(b) if so, the details in this regard and the action 
taken by the Govemment thereon? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) 
National Maritime Development Programme has envisaged 
setting up of two intemational size shipyards, inter slis, 
other policy measures for development of shipbuilding 
and ship repair industry. A Committee was set up under 
the Chairmanship of Chairman, Indian Ports Association 
for facilitating setting up of two intemational size shipyards. 
The report of the Committee has been received. In order 
to achieve this goal, it has been decided that Mumbai 
Port Trust and Ennore Port Limited (EPL) will function as 
the nodal agencies for making preliminary preparations 
towards setting of shipyards including calling of expression 
of interest in the East coast of India and West coast of 
India respectively. 

Amount Spent by SAl 

3028. SHRI N.S.V. CHITTHAN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether any amount has been spent by the Sports 
Authority of India In Tamil Nadu; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Yes, Sir. 

(b) The details of amount released by Sports Authority 
of India (SAl) in Tamil Nadu is as under :_ 

(i) Rs. 244.00 lakh - For construction of the 
Multipurpose Hall for the Special Area Games 
Centre (SAG), Mayiladuthurai. 

(ii) Rs. 28.40 lakh - For SAl Training Centre, 
Chennai. 

(iii) Rs. 20.841 lakh - For SAl Training Centre, 
Salem; and 

(iv) Rs. 2.71 lakh- For Special Area Games Centre, 
Nagarcoll. 

(c) Does not arise. 

(Translation! 

Financial Assistance for Construction of Buildings 

3029. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Union Govemment has received any 
request from Madhya Pradesh for financial assistance for 
construction of buildings for heanh institutions; and 

(b) if so, the details thereof and the action taken by 
the Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The Govemment of 
Madhya Pradesh in its Programme Implementation Plan 
(PIP) of National Rural Health Mission (NRHM-2006-07) 
has requested for financial assistance for construction of 
120 Community Health Centres (CHCs), phase-wise, 60 
CHCs each during 2007-08 and 2008-09. The State 
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propoaes to construct 450 Primary Health Centrea (PHCs). 
4911 Sub-centres are also proposed to be constructed, 
phase-wise, 200 Sub-centres during 2007-08, 1000 Sub-
centres during 2008-09 and 3711 Suboeentres during 
2009·10. 

For 2006-07, construction of 4911 Sub-centre 
buildings @ As. 493680 has been approved and funds 
released. 

{English} 

esc. Rural Area. 

3030. SHRI KINJARAPU YERRANNAIDU: 
SHRI A.K. MOORTHY: 
SHRI M. SREENIVASULU REDDY: 
SHRI NAVEEN JINDAL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Union Govemment has formulated a 
proposal to set up one lakh Common Service Centres 
(CSCs) in rural areas in the country; 

(b) if so. the details thereof; 

(c) whether the scheme would be a joint venture of 
Public-Private partnership; 

(d) if so, the details thereof; 

(e) the funds sanctioned for the purpose; and 

(f) the expenditure Ukely to be incurred by the private 
sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. The 
Govemment has recently approved a Scheme for providing 
support for establishing 100,000 broadband, Internet 
enabled. Common Service Centres (CSCs) in rural areas 
of the country. These Centres would provide a mix of 
Govemment and private Services in rural areas, at the 
doorstep of the citizen. 

(Cl The Scheme would be implemented through a 
Public Private Partnership. 

(d) The CSC operator would be a private 
entrepreneur. Further. the Service Centre Agency (SCA). 

under whoae direction the CSC operator would be 
working, would also be a private operator. The SCA would 
also be reaponaIble for Inveatlng In eettlng up the esc 
Infrastructure, with the Govemment providing revenue 
support for running these centres for a period of four 
years. The revenue support to be paid to the SCA would 
be determined through a bid process. The full details of 
the Scheme are available In the CSC guidenn .. which 
are accessible at www.mlt.gov.ln. 

(e) and (f) The Scheme hes been approved at an 
estimated cost of Rs. 5742 crores over 4 years, of which 
the Government of India II eatimated to contribute 
Ra. 856 crores and the State Governments As. 793 cro ..... 
The balance relources would be moblHzed by the private 
sector. 

Sale of Coal In Open Market 

3031. SHRI CHANDRA MANI TRIPATHI: 
SHRI SANTOSH GANGWAR: 

WIll the PRIME MINISTER be pIeued to state: 

(a) whether several public eector cement and ateel 
companiea are making huge profits by eeIIing a big portion 
of coal in open market purchued on the rate fixed by 
the Government; 

(b) If 80. the details thereof; 

(c) whether the Government hal received any 
complaints in this regard; 

(d) If 10, the datal.. In this regard; 

(e) the action taken by the Government thereon; 

(f) whether the Govemment Is contemplating to review 
the local allotment procedure; and 

(g) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. CASAR I NARAYAN RAO): (a) to (e) No, Sir. 
No euch complaints about any public lector Cement and 
Steel Companies making profits by seiling coal purchased 
at the rate fixed by the Government, in open market, 
have been received In this Ministry. 

(f) No, Sir. 
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(g) Doea not arise. 

SublMrlne Cable Uindlng Bt8tlon 

3032. SHRI TARIT BARAN TOPDAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of Submarine Cable landing Stations 
functioning in the country as on date; 

(b) the owners and the locations of these Submarine 
Cable Landing Stations; 

(c) whether the Government had given aseurance to 
the State Govemment of West Bengal In March, 2006 
for setting up of a Submarine Cable Landing Station in 
West Bengal; and 

(d) if 50, the atatus of the projeet? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The total number 
of Submarine Cable Landing Stations working in the 
country as on 30·11·2006 is Eight (08). The detalls are 
given in the enclosed Statement. 

(c) and (d) Yea, Sir. A joint venture company 
MII\enium Telecom Limited (MTL) has been formed with 
equity participation of MIs Bharat Sanchar Nigam limited 
(BSNL) and MIs Mahanagar Telephone Nigam Limited 
(MTNL) to carry out the project. Consultant for the project 
has been appointed and presently various preparatory 
works are going on like feasibility studies, identification of 
Landing countries/partners, finalization of MOU with 
landing countries/partners and preparation of Tender 
Documents. 

Stlltement 

0wntHs and IhtI IocIIIions 01 Submatintl c.bItJ L6ndlng Station (CLS) 

Name of the Owners of CLS 

1. Videsh Sanchar Nigam Limited 

2. Bharat Sanchar Nigam limited 

3. Reliance Infocomm Limited 

4. Bharti Alrtel Limited 

Cut In Financial A.ai.tance to StalM 

No. of CLS 
deployed 

04 

01 

01 

02 

3033. SHRI G. KARUNAKARA REDDY: Will the 
PRIME MINISTER be pleased to state: 

Location of 
CLS 

1. Videah Sanchar Bhawan, Fort, Mumbai 

2. Lokmanya Vldeah Sanchar Bhawan, 
Prabhadevl, Mumbal. 

3. Viclesh Sancher Bhawan, Swami Sivanand 
Salai, Chennal 

4. Vldesh Sanchar Bhawan, Kakkanad, 
Emakulam. 

1. Tuticorin, Tamilnadu 

1. Varsova Beach, Mumbal. 

1. Bharti Aquanet Limited, Bhartl Towers, 101, 
Santhone High, Chennai. 

2. Bhartl Alrtel limited, Oceanic Tower, 101, 
Santhone High, Chennal 

(a) whether the Planning CommIssion Intends to effect 
massive cut In the financial aseistance to be provided to 
the States; 

(b) if so, the details thereof and the reasons therefor; 



259 DECEMBER 13, 2006 280 

(c) the extent to which the devefopment of States 
and progress of sehemeslprojects would be affected as 
a result thereof; 

(d) whether the Planning Commission has conducted 
any study in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir. 

(b) to (e) Do not arise. 

[Translation} 

Youth Development Centnte 

3034. SHRI MOHO. TAHIR: 
SHRI KAILASH NATH SINGH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI SHISHUPAL N. PATLE: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Union Government had announced 
the setting up of Youth Development Centres during the 
Tenth Five Year Plan; 

(b) if so, the number of centres set up till date, 
State-wise; 

(e) the number of centres proposed to be set up by 
the end of the Tenth Five Year Plan; and 

(d) the amount of fund aUocatecl and released for 
the purpose? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Yes, Sir. 

(b) 2551 Youth Development Centres (YOCs) have 
been set up till 2005-06. The State-wise details are given 
in the enclosed statement. 

(e) 5000 YDCs were proposed to be set up by the 
end of the Tenth Five Year Plan. 

(d) Setting up of YOCs is one of the six components 
under the Scheme of Rural Youth & Sports Clubs and 
Evaluation for which there is a total ouUay of Rs. 17.60 

em .... in the Tenth Plan. Within this, no specific allocation 
was eannarked for YOC8. An amount of R8, 76,53,000 
has 80 far been rel,a.ed to Nehru Yuva Kendra 
Sangathan for setting up YOCs. 

..,.,.,.", 

SI.No. StateIUT Total No. of YDCs 

2 3 

1. Andaman and Nlcobar Islands 

2. Andhra Pradesh 148 

3. Arunachal Pradesh 

4. Assam 342 

5. Bihar 48 

6. Chandigarh 

7. Delhi 6 

8. Daman and Diu 

9. Oadra and Nagar HaveN 

10. Goa 

11. Gujarat 24 

12. Haryana 101 

13. Himachal Pradelm 64 

14. Jammu and Kashmir 18 

15. Kamataka 175 

16. Kerala 280 

17. Lakshadweep 

18. Madhya Pradesh 129 

19. Maharashtra 249 

20. Manlpur 87 

.21. Meghalaya 11 

22. Mizoram 

23. Nagaland 10 

24. Orissa 125 
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2 3 

25. Punjab 9 

26. Pondicherry 25 

27. Rajasthan 46 

28. Sikkim 6 

29. Tamil Nadu 164 

30. Tripura 21 

31. Uttar Pradesh 180 

32. West Bengal 282 

Total 2551 

VI .. to Pakistanis 

3035. SHRIMATI NEETA PATERIYA: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state the total 
number of Pakistani Nationals granted visa from the year 
2004, till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): 62,541 visas 
were issued in 2004, 90,663 in 2005 and 53,810 during 
the period January-August 2006 to Pakistani nationals by 
the High Commission of India, Islamabad. 

Details of visas issued to Pakistani nationals in other 
Indian Missions/Posts abroad are being collected and will 
be laid on the table of the House as soon as available. 

Making TRAI Effective 

3036. SHRI RAKESH SINGH: 
SHRt JIVABHAI A. PATEL: 
SHRI GIRIOHARI YADAV: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Telecom Regulatory Authority of India 
(TRAI) has expressed dissatisfaction over the quality of 
telecom services being provided in the country; 

(b) if so, the details thereof; 

(c) whether the TRAI has issued any guidelineS in 
this regard; 

(d) if 80, the details In this regard; 

(e) whether the TRAI has any executive powers to 
impose penalty on the erring companies providing 
unsatisfactory service to the consumers; 

(f) if so, the details thereof a10ngwith the companies 
against which such penalty has been imposed till date; 
and 

(g) the steps taken by the Govemment to make the 
TRAI more effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) TRAI monitors the performance of basic and 
cellular mobile service providers against the quality of 
service benchmarks notified in the Regulations dated 5th 
July, 2000 and dated 1st July, 2005, through quarterly 
performance monitoring reports obtained from telecom 
operators. TRAI also monitors the congestion at the point 
of interconnection (POI) through monthly congestion 
reports. 

TRAI has also engaged an Independent Agency to 
undertake an Objective assessment of the Quality of 
Service and a Customer Satisfaction Survey of Basic and 
Cellular Mobile Service. Through the reports provided by 
telecom operators and the Independent Agency, TRAI is 
closely monitoring the Quality of Service provided by 
teiecom operators. 

Monitoring of POI congestion through monthly reports 
revealed increase in the number of places having POI 
congestion and also the degree of congestion at the POls 
at a number of places has been alarming. TRAI had 
been expressing its concerns over this increasing 
congestion at the POls. 

Being deeply concerned about the continuous 
deterioration in POI congestion and also the service 
providers not meeting the CoS benchmarks, TRAI had 
issued a direction on 29th November, 2005 to aU Cellular 
Mobile Service Providers to ensure, by 31st December, 
2005, that the quality of service parameters, including 
the level of POI congestion, in its network should be 
strictly within the benchmark laid down by the Authority. 
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On analysing the Performance Monitoring Report of the 
cellular mobile operators for the quarter ending December, 
2005, it was revealed that while there has been some 
improvement in meeting the QoS benchmarks, there hu 
been increasing congestion at the POls. The Authority, 
therefore, decided to issue show cause notices to thoee 
operators In whose network the number of POI having 
congestion above the benchmark have Increased and 
accordingly Issued show cause notices to six mobile 
operators on 6th March, 2006. These operators have since 
moved TDSAT against the show cause notices. 

(c) Yes, Sir. 

(d) TRAI has laid down Quality of Service standards 
for telecom services through the following Regulations: 

(I) Regulation on Quality of Service of BasIc and 
CeBuiar Mobile Telephone Service, 2000 (2 of 
2000) on 5th July, 2000, which has been revised 
through the Regulation on Quality of Service of 
Basic and Cellular Mobile Telephone Service, 
2000 dated 1st July, 2005. 

(Ii) Regulation on "Quality of Service of Broadband 
Service Regulations 2006" (11 of 2008) dated 
6th October, 2008. 

(iii) Regulation on Quality of Service Dial-up and 
Leased Une Intemet Access, 2001 (4 of 2001) 
dated 10th December, 2001. 

(iv) Regulation on Quality of Service (Code of 
Practice for Metering and Billing Accuracy), 2006 
on 21st March, 2006 to bring standardization 
and transparency in the procedures being 
foUowed by various operators. 

(e) No, Sir. 

(f) Does not arise In view of (e) above. 

(g) TRAI Act, 1997 was amended In 2000 and Its 
adjudicatory functions were separated from regulatory 
function. As a result, Telecom Disputes Settlement and 
Appellate Tribunal (TDSAn was created to adjudicate 
disputes, dispose of appeals and to protect the interest 
of eervlce providers and consumers of telecom sector to 
enable TRA! to effectively discharge its duties In respect 
of regulation of telecom sector. 

Propo .. '. under CRF 

3037. SHRI THAWARCHAND GEHLOT: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the details of the proposals received and 
sanctioned under the Central Road Fund (CRF) In the 
country during the current year, State-wise; 

(b) the details of the proposals pending for approval 
so far and the reasons therefor, State-Wise; 

(c) the names of the States In which the conditJon of 
the roads is bad; 

(d) the U81stance provided to these States by the 
Union Government under the special assistance 
programme; and 

(e) the names of the States which have not utilized 
the fund so far allotted under the Central Road Fund 
(CRF) during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) The State-wise details 
of the proposals received, approved and pending for 
approval during. the current year under the Central Road 
fund (CRF) are given In the enclosed 8tatement. The 
main reason for pending of proposals for approvals under 
CRF Is due to limitation of amount to be approved baaed 
on the allocated amount and utilization of fund by the 
State Governments and non-furnishing of the requisite 
details along with the propoeal. 

(c) This Ministry Is primarily responsible for the 
development and maintenance of National Highways in 
the country. The Natiof'lllio Highways in the country are in 
a traffic-worthy condition. The maintenance of roads other 
than National Highways is the responsibility of the State 
Government. 

(d) The Government has allocated an aggregate sum 
of Rs. 1846.61 crore during 2008-07 for improvement of 
State roads. 

(e) The funds under CRF are allotted financial year-
wise to various States. The actual utilization of fund under 
CRF can be known only on closure of current financial 
year. 
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St.,.",.", 

SI Name of the StateIUT CRF Proposals CRF Propoeall approved cUing CRF Proposals 
No. received durilg 2006-07 up to 31.10.2006 pencIng for approval 

2OQ6.()7 up to during 2OQ6.07 up to 
31.10.2006 31.10.2006 

No. AmoIn No. 01 CRF AmOII1I No. Amount 
(As. in PfOP08* apprMd (Rs. il (Ra. in 
crore) during 2Ofl6.07 up 10 crore) crore) 

31.10.2008 

2 3 4 5 6 7 B 

1. Andhra Pradesh 134 341.00 3.00 133 338.00 

2. Arunachal Pradesh 2 11.29 4 13.85 2 11.29 

3. Assam 4.99 4.99 0 0.00 

4. Bihar 7 37.70 0 0.00 7 37.70 

5. Chhattisgarh 16 59.26 10 24.54 6 29.74 

6. Goa 3.54 0 0.00 3.54 

7. Gujarat 27 55.69 0 0.00 27 55.69 

8. Haryana 2 31.06 17.09 13.97 

9. Himachal Pradesh 5 8.31 2 4.25 3 4.05 

10. Jammu and Kashmir 6 68.90 0 0.00 0 0.00 

11. Jharkhand 10.79 2 33.96 10.79 

12. Karnataka 168 140.25 149 127.45 19 13.25 

13. Kerala 8 36.33 3 17.78 0 0.00 

14. Madhya Pradesh 59 318.37 20 86.10 39 232.27 

15. Maharashtra 230 796.61 47 128.01 183 668.60 

16. Manipur 7 22.50 0 0.00 7 22.50 

17. Meghalaya 0 0.00 0 0.00 0 0.00 

18. Mizoram 7 17.45 0 0.00 7 17.45 

19. Nagaland 0 0.00 0 0.00 0 0.00 

20. Orissa 11 44.36 11 44.36 0 0.00 

21. Punjab 7 50.80 6 46.89 3.92 

22. Rajasthan 33 55.76 31 52.87 0 0.00 

23. Sikkim 4 2.70 3 1.75 0.95 
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2 3 4 

24. Tamil Nadu 84 187.78 

25. Tripura 0 0.00 

26. Ultaranchal 0 0.00 

27. Uttar Pradesh 17 183.83 

28. West Bengal 2 47.16 

Sub Total 839 2536.43 

UTs 

29. Andaman and Nicobar Islands 0 0.00 

30. Chandigarh 3,75 

31. Dadra and Nagar Haveli 0 0.00 

32. Daman and Diu 0 0.00 

33. Delhi 9 12.91 

34. Lakshadweep 0 0.00 

35. Pondicherry 15.00 

Sub Total 11 31.66 

Total 850 2568.1» 

{English! 

Constructing Buildings for Peaeport Offtcea 

3038. PROF. M. RAMADASS: WlU the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the rent liability of the Govemment is 
increasing over the years due to many passport offices 
working out of rented buildings; 

(b) if so, the details thereof. State-wise; 

(c) whether steps have been taken to acquire land 
from the State Govemments for construction of passport 
offICeS; 

(d) if so, the details of efforts made so far; 

(e) whether the Government has outsourced the 
manpower in passport offices; and 

5 6 7 8 

0 0.00 84 187.78 

0 0.00 0 0.00 

0 0.00 0 0.00 

17 183.83 0 0.00 

0 0.00 2 47.16 

308 790.72 524 1698.65 

0 0.00 0 0.00 

0 0.00 3.75 

0 0.00 0 0.00 

0 0.00 0 0.00 

0 0.00 0 0.00 

0 0.00 0 0.00 

0 0.00 15.00 

0 0 2 18,75 

308 790.72 528 1717.40 

(f) If so. the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (d) 
WhIle the rental liability on account of passport Offices 
has slightly increased over the years, efforts are 
continually being made to acquire land from the State 
Governments for construction of Passport Offices. 
Construction of new buiklngs for three Passport OffIces, 
namely, Bangalore. Lucknow, JaIpur is at an advanced 
stage and these wiD be occupied upon completion. A 
buiking has been purchased for the Passport Office at 
Bareilley, which will be functional in the new premises in 
March, 2007. Suitable plots have also been acquired for 
Passport Offices in Mumbai, Visakhapatnam and 
Guwahati. Details of rental liability and construction 
projects are given in the enclosed statement. 

(e) No. 

(f) Not applicable. 
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SI. No. Location of 
Paasport OffIce 

1. Bangalore 

2. Bareilly 

3. Bhubaneshwar 

4. Bhopal 

5. Guwahati 

6. Jaipur 

7. Jalandhar 

8. Jammu 

9. Kolkata 

10. Lucknow 

11. Matlapuram 

12. Mumbai 

13. Ranchi 

14. Srinagar 

15. Surat 

16. Thane 

17. Trichy 

18. Trivandrum 

19. Visakhapatnam 
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Rsnling/aoquisition of IIJnd for PINI8pOIt 0ffictJ in Indill 

Status of property 

A building is nearing completion, which will be occupied in April, 2007. 

A built-up property has been purchased, where the Passport Office will be 
shifted in March, 2007. 

A suitable plot has been purchased and work on it is likely to commence 
shortly. 

The Govemment of Madhya Pradesh has been requested to allot a plot for 
the Passport office. 

A plot has been purchased for the Passport Office. 

The building is nearing completion and is likely to be occupied in May, 2007. 

A suitable plot has been located and efforts are being made to purchase it 

by the end of March, 2007. 

The Govemment of Jammu and Kashmir has been requested to give a plot 

for the Passport OffIce. 

The Govemment of west Bengal has been requested to provide a suitable 

plot. 

The building is nearing completion and will be occupied by May, 2007. 

Mallapuram District authorities have been requested to provide a suitable plot. 

A plot has been purchased and construction activity is likely to begin shortly. 

The State Govemment has been requested to give a plot. 

A plot has been located and possession will be taken in February, 2007. 

A plot has been located by the Passport Office and the matter is being 

processed further. 

Efforts are being made to acquire a built up property for the Passport Office. 

A built up property has been located for the Passport Office. 

A built up property has been located for the Passport Office. 

A plot has been purchased. 
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S.No. Ppt. Offices 2003-2004 

1. Bareilly 2,16,296 

2. Bangalore 35,21,608 

3. Bhuvaneshwar 2,40,000 

4. Bhopal 1,59,168 

5. Guwahati 4,61,460 

6. Jalandhar 8,82,000 

7. Jammu 3,70,260 

8. Jaipur 31,50,000 

9. Lucknow 3,38,430 

10. Mumbai 1,59,96,000 

11. Puna 11,85,264 

12. Ranch! 3,47,724 

13 Tiruchirapally 6,10,380 

14. Thiruvananthapuram 6,84,268 

15. Thane 26,71,196 

16. Visakhapatnam 4,43,400 

17. Sural 1',n,176 

Total 3.24,54,630 

[Translation] 

Boundary Dispute with Bangledeeh 

3039. SHRI RAJIV RANJAN SINGH "LALAN": 
DR. CHINTA MOHAN: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whl3ther the boundary dispute between India and 
Bangladesh still continues; 

(b) if so, the details in this regard; 

2Q04.2005 

2,16,296 

35,23,473 

2,40,000 

1,59,168 

4,61,460 

8,82,000 

4,03,920 

31,50,000 

3,38,430 

1,59,96,000 

17,71,056 

3,47,724 

6,10,378 

6,31,632 

26,48,471 

4,43,400 

",n,'76 

3,30,00,584 

2,18,296 

35,42,219 

2,78,000 

1,59,168 

4,81,460 

8,82,000 

4,03,920 

31,50,000 

3,38,430 

1,59,96,000 

17,71,058 

3,47,724 

6,10,376 

6,31,632 

26,58,163 

4,61,426 

1',n,176 

(c) whether a survey has been conducted jointly by 
India and Bangladesh recently; 

(d) if so, the outcome of the survey; 

(e) whether a decision has been arrived at regarding 
the exchange of enclaves as well as mum of 1500 acres 
of Inclan land under occupation by Bangladesh; and 

(I) if not, the time by which the said decision is 
likely to be taken? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The Land Boundary 
Agreement (LBA), signed between India and Bangladesh 
in 1974, has been implemented except for three issues 
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pertaining to: (i) demarcation of 6.1 km. of the border in 
three sectors, namely: Lathitllla-Dumabari (3 km in Assam 
sector), South Berubari (1.5 km In West Bengal sector), 
and Muhuri riverlBelonia sector (1.6 km in Tripura sector), 
(ii) exchange of. adverse possessions and (iii) exchange 
of enclaves. 

(c) No. 

(d) Does not arise. 

(e) and (f) Govemment of India is keen on an early 
settlement of all boundary related L issues including 
exchange of enclaves and adverse possessions with 
Bangladesh in accordance with the LBA 1974. Two Joint 
Boundary Working Groups (JBWG) were set up in 2001 
to resolve all pending issues relating to the implementation 
of the LBA. They have 60 far met thrice. The third meeting 
of the JBWG was held in Dhaka on July 15 & 16, 2006 
during which the two sides exchanged views on all 
outstanding boundary related issues in a frank and 
constructive manner. It was agreed to hold the meeting 
of the JBWG on an annual basis and to undertake a 
joint visit to enclaves and territories under adverse 
possession, both in India and Bangladesh, at an early 
date. 

/English! 

Companionate Employment Scheme 

3040. DR. K.S. MANOJ: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the benefits of Compassionate 
Employment Scheme are delayed and denied to the 
families of employees; 

(b) if so, the details of applicants waiting for the 
appOintment under this Scheme; 

(c) whether the Govemment is contemplating to 
formulate any scheme to provide the employment without 
any delay; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) Under the existing policy on 

compassionate appointment, such appointments are to be 
made in direct recruitment vacancies in Group 'C' and 
'0' posts (excluding technical posts), limited to a ceiling 
of 5% of such vaCancies arising in a year. A raquast for 
compassionate appointment can be kept under 
consideration for a maximum period of three years. 
Information on individual cases of compassionate 
apPOintments made/processed by the various Central 
Govemment Departments is not centrally maintained. 

(c) and (d) The existing Scheme for compassionate 
appointment continues to be applicable. 

imposition of User Charges 

3041. SHRIMATI JAYAPRADA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Planning Commission has suggested 
cut in subsidies alongwith imposition of user charges on 
public services to fund irrigation and Infrastructure sector 
projects; 

(b) if so, the details thereof; 

(c) whether the Government proposes to implement 
the suggestions of the Planning Commission; and 

(d) if so, the details thereof and the time by which 
the same will be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The Draft Approach Paper to the 11th Five Year Plan, 
as approved by Planning Commission, suggests that "Our 
aim should be to limit the growth of non-Plan expenditure 
to 5% per year in real terms. With a targeted 9% growth 
in GOP, this would help to reduce non-Plan expenditure 
from 23.0% of GOP in the 10th Plan to around 19.0% in 
the 11th Plan. Our ability to curtail the growth of non-
Plan expenditure depends critically on our ability to control 
subsidies. Subsidies must be curtailed by effectively 
targeting these to those who deserve them and reducing 
the non-merit subsidies. With the use of modem ICT we 
can and must improve targeting. " is also not possible 
for the Central and State Govemments to resist raising 
user charges and bear the burden of rising costs in a 
number of public services when most of those who use 
them can afford to bear a reasonable increase". 

It may be noted that the Approach Paper does not 
suggest cut in subsidies in general. 
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(c) and (d) In view of (a) and (b) above, cIoe& not 
arise. 

Increase In Cancer ea ... 

3042. SHRI P. MOHAN: WUI the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether death due to cancer is on the rise in the 
country; 

(b) if so. the details thereof and the reasons for 
such increase; 

(c) the percentage of death in the country in 
comparison with causally at Global level; 

(d) the total number of cancer Speciality Hospitals In 
the Government and Private Sectors In the country. State-
wise; 

(e) the average number of cancer patients attended 
to by every such speciality Hospital in the country; 

(f) whether the number of attended to by patients 
these hospitals is in accordance with standard prescribed 
by the WHO; and 

(g) if not, the steps taken by the Government in this 
regard and time frame by which it is to be brought at 
par with the said standard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The data collected 
by Indian Council of Medical Research through Population 
Based Cancer Registry functioning under the National 
Cancer Control Programme does not show any rise in 
cancer deaths over the years. 

(c) As per estimates by International Agency for 
Research on Cancer (WHO). Lyon. France, the estimated 
cancer deaths in India (5.8 lakhs in 2002) was about 
68%. of incident cases (8.5 Iakh) astimated for the same 
year. The similar proportion estimate for the entire World 
was about 61.9%. 

(d) to (g) Health IS a State subject and it is for 
various Slate Governments to ensure that adequate 
facilities for early detection. diagnosis and treatment of 
cancer are made aVailable. The Central Government is 
also supplementing the efforts of the Slate Government 

by providing financial assistance to Install equipmenta for 
providing treatment facilities. The data regarding number 
of cancer speciality hospitals In the Government and 
Private sectors In the country and the average number 
of cancer patients attended to by every such speciality 
hospital are not available as It is not centrally maintained. 
However. under the National Cancer Control Programme 
this Ministry has recognized 25 Regional Cancer Centres 
which provides comprehensive cancer detection and 
management facilities including testing faciftties. In ackition. 
the Radiotherapy treatment is also available at about 210 
centres in India 

Conver8lon of NH 2 from Four to Six Lanes 

3043. DR. RAJESH MISHRA: Wli the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the present status of progress of conversion of 
NH-2 from Delhi to Palwal from four to six lanes including 
the construction of Suraj Kund Bye-pass; 

(b) the steps taken to expedite the completion of the 
said project; and 

(c) the time by which the project is likely to be 
completed ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) OeIhi-PalwaJ section of the 
existing four lane National Highway-2 has been approved 
for six laning as part of National Highways Development 
Project Phase-V on which only preparatory work to award 
consultancy has been taken. up. Six laning of this section 
is targeted for completion by 2010. 

BIUlonaf.... In the Country 

3044. DR. CHINTA MOHAN: 
SHRI RAWI LAL SUMAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the number of billicnalres 1n terms of 
dollar has gone up to 36; 

(b) if so. the facts in this regard; 
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(c) whether the total wealth under the poaseaslon of 
these billionaires constitutes one fifth of the gross national 
income; 

(d) if not, the facta In this regard; and 

(e) the average increase in the number of such 
persons per annum during the last one decade? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The 
income tax department collects· the annual income of tax 
assessees. Data on value of wealth or assets is not 
available. 

(b) to (e) In view above, do not arise. 

[English} 

Atrocltln Against Women In BPO Industrl .. 

3045. SHRI AMITAVA NANDY: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the atrocities against women in BPO 
industries are on rise in the country; 

(b) if so, the details thereof; 

(c) the number of incidents reported during the last 
three years; and 

(d) the steps taken by the Govemment to ensure 
safety of women? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Several media 
reports appeared about the incident of rape and murder 
of young woman of about 24 years of age working in a 
BPO/call centre in Bangalore, in December 2005 by the 
driver of the pick-up vehicle. In another case, a woman 
of aged 25 years working in a call centre was murdered 
by her former colleague in July 2006. 

(c) As per National Crime Records Bureau (NCRB) 
or National CommissiOn for Women, NASSCOM or STPI 
no separate record of atrocities against women in BPO 
Centres is maintained. 

(d) The National Commission for Women took the 
cognizance of the reported inCidents and convened a 
meeting with the representatives of the SPO companies! 
call centres and concerned police authorities in DeJhV 
GurgaonINoida. Based on discussions the commission-
formulated guidelines ensuring safety of women employees 
in BPOs companies/call centres. The guidelines have been 
sent to all BPOs companies in Delhi, Hyderabad 
Bangalore, Pune, Mumbai, and Chennai. 

/TflIIIS/stion} 

Maintenance of NHs during Construction 

3046. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of SHIPPING, 'ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Union Government proposes to 
prepare a policy regarding tha maintenance of road during 
the period of their construction by the National Highways 
Authority of India (NHAI); 

(b) if so, the details thereof; 

(c) whether the NHAI is maintaining the National 
Highway No. 76 falling under urban area of Udaipur; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) During construction stage· 
the maintenance of the existing roads are being done by 
the civil contractors/concessionaire engaged for 
construction works for which adequate provision has been 
made in the agreement/concession. 

(c) Yes, Sir. 

(d) and (e) The four lane Udaipur bypass is under 
construction by National Highways Authority of India 
(NHAI) and presently NH-76 passes through the city 
portion of Udaipur. Therefore, NH-76 passing through the 
city portion of Udaipur is being maintained by NHAI till 
the construction of Udaipur bypass is completed. The 
details of maintenance work of Udaipur town since 
commencement of Udaipur bypass project are as under.-
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(i) 1.5 Km. of Periodical Renewal (103.00 Km. to 
104.50 Km.of NH-76); 

(Ii) Regular patching and pot filling as per 
requirement. 

{English! 

SettIng up of Virology Labs 

3047. DR. M. JAGANNATH: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of HEALTH AND FAMILY AND 
WELFARE be pleased to state: 

(a) whether the facility of virology laboratory is 
available across the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the existing labs are fully equipped to 
meet the emergent situations caused by various diseases 
like dengue, Sars, Plague, Malaria, Meningitis and 
Chikungunya; 

(d) if not, whether the Government proposes to set 
up more such labs; and 

(e) if so, the details thereof including the location 
identified for the purpose, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) National Institute of 
Virology, Pune (NIV) alongwith its field stations and 
National Institute of Communicable Diseases, Delhi (NICD) 
are the apex advance virology laboratories. Infonnation 
on State-wise virology laboratOries infrastructure is not 
centrally maintained. 

NIV. Pune carries tests to diagnose dengue, 
chikungunya, meningitis and other viral infections. NIV, 
Pune also supplies diagnostiC kits for the detection of 
Igm anti-dengue and chikungunya vims to the Govemment 
and other institutes in the country. NIV is also equipped 
to meet the emergent situation caused by SARS. Besides, 
National Institute of Malaria Research, Delhi (NIMR) 
through its 10 field stations in different geographical sites, 
apart from VCRC, Pondicherry and RMRC, Bhubaneshwar, 
conduct research and develop strategies to control malaria 
as well as mosquito menace. 

The Government has identified the following 12 Apex 
Referral Institutions lor advanced dlagnoals of Dengue 
and Chikungunya fever: 

(I) National institute of Virology, Puna. 

(ii) National Institute of Communicable Diseases, 
Delhi. 

(Iii) National Institute. of Mental Health & Neuro-
Sciences, Bangalore. 

(iv) Sanjay GandhlP08t-G1'8duate lnatitute of Medical 
Sciences, Lucknow. 

(v) Post Graduate Institute of Medical Sciences, 
Chandigarh. 

(vi) All India Institute of Medical Sciences, Delhi. 

(vii) National Institute of Cholera & Enteric Diseases, 
Kolkata. 

(viii) Regional Medical Research Centre (ICMR), 
Dibrugarh. 

(ix) Kings Institute of Preventive Medicines, Chennai. 

(x) Institute of Preventive Medicine, Hyderabad. 

(xi) B. J. Medical CoHege, Ahmedabad. 

(xii) State Virology Institute, Alappuzha, Kerala 

Quality of Paper of Peaaports 

3048. SHRI J.M. AARON RASHID: WiD the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the quality of paper used for the Indian 
Passports is not of international standard; 

(b) if so, whether visa stickers pasted on the 
passports by EmbassieslHigh Commissions leave a visible 
mark on the back side of the stickers due to adhesive! 
ink used by EmbassieslHigh Commissions; 

(c) if so, the steps the Govemment proposes to take 
. in this regard to avoid alleged harassment of passengers 
by emigration authorities; 

(d) whether the Government will also issue 
instructions/directions to the emigration authorities in this 
regard; and 
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(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) No. The 
quality of paper used for Indian passports is of 
international standard. The quality. security and data 
features of Indian passports conform to the standards of 
the International Civil Aviation Organisation (ICAO). 

(b) No. No such complaint has been received so far. 

(e) to (e) Do not arise. 

{Translation] 

Development of CommunlcatlonsIIT Schemes 

3049. SHRI SURAJ SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment proposes any scheme 
for the extension of communications and information 
technology and providing state of the art facilities in the 
backward States especially in Bihar; 

SI. 

1. 

2. 

3. 

(b) it so, the details thereof; 

No. Item 

Net addition in Telephone Exchange Equipmenl (in lakh) 

Net addition in Broadband Connection Equipments 

Net addition in Internet Connections 

(c) if not, the reasons therefor; 

(d) the names of the schemes which are likely to be 
implemented in Begusarai and Khagaria districts of Bihar; 

(e) the details of the extension and availability of 
Broadband services in these districts; and 

(f) the details of the schemes of information 
technology to be implemented in these districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Following schemes 
have been proposed for the extension of Telecommuni-
cations and the provision 01 state of the art facilities in 
the backward States including Bihar:-

(i) Govemment is in the process of launching a 
scheme to provide support for provision of 
infrastructure for mobile services in rural and 
remote areas of the country. The infrastructure 
shall be created in areas where there is no 
existing fixed wireless and mobile coverage. 

(ii) Expansion of Telecommunications network 
planned by Bharat Sanchar Nigam Limited for 
the year 2006-07 is given below:-

For the whole For Bihar 
country Telecom Circle 

100 1.6 

6,00,000 20,400 

8,00,000 5,300 

4. 

5. 

Provision of Village Public Telephones (VPTs) for coverage of unconnected viHages 

Net addition of Optical Fibre Cable (in Route Kilometers) 

20,000 0 

24,000 1,240 

6. Net addition in Trunk Automatic Exchange (TAX) capacity (in kilo ccts) 1,200 50 

(d) and (e) The names and details of the schemes 
which are proposed to be implemented in Begusarai and 
Khgaria districts of Bihar including expansion and 

SI.No. Parameter 

2 

1. Capacity (Lines) on 
Wireless in Local Loop (WLL) 

Cellular Mobile 

availability of Broadband Services in these districts are 
given below:-

Begusarai 

3 

3,000 

26,500 

Khagaria 

4 

750 

13,500 
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1 2 

2. Direct Exchange Unes (DELs) 

Land Une (LL) 

3. 

4. 

5. 

6. 

WLL 

Cellular Mobile 

Broadband connections 

Intemet Connections 

TAX (K CCTs) 

OFC (AKMs) 

(f) Following Information Technology schemes are 
planned to be implemented in Begusarai and Khagaria 
districts: • 

(i) Implementation of DOTSOFT software for all 
subscribers related actvities i.e., Billing 
Commercial Fault Aepair Service and Directory 
EnqUiry. 

(Ii) Implementation of SMS Alert Facility to Basic 
Telephone Customers on dispatch of Bills, 

(iii) Provision of Customer Care Services to Mobile 
and Landline customers through Call Centre. 

Department of Post 

(a) to (f) It has been proposed to provide computer 
faCilities in all large Post Offices having more than two 
counters all over the country Including that located in the 
backward areas during the Tenth Plan. 293 Post OffIces 
in Bihar have already been provided with computer 
facilities under this plan. 

Eleven large Post Offices in Khagaria and three large 
Post Offices in Begusarai are being computerized. 

Department of Information Technology 

(a) to (f) Following two schemes are being 
implemented throughout the country including Bihar. 

(i) State Wide Area Network Scheme (SWAN) 

This schemes seeks to provide 2 MBPS 
connectivity in all Blocks, Sub-divisions and 

3 
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26,500 
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so 

4 

2,200 

750 

13,500 
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7 

10 

District Headquarters of the States thoughout the 
country Including Bihar. The Govemment has 
approved the project -Sihar State Wide Area 
Networks- (BSWAN) in October, 2006, with a 
total outlay of As. 256.24 crore. 

(il) Common Service Centre (CSC) Scheme 

This Scheme provides for setting up more than 
1 lakh broadband Internet enabled CSCs 
primarily In rural areas for providing Govemment 
and private services at the doorstep of the 
citizens. Under this scheme Bihar would be 
eligible to set up 7,516 broadband, Intemet 
enables esCs. An amount of As. 119.20 crore 
has been sanctioned for CSC Scheme In Bihar. 

The CSC and SWAN Schemes would be 
implemented In the Districts of Begusaral and 
Khagaria. 

[Engli8hj 

The Details of the SWAN Scheme and the CSC 
Guidelines can be accessed at the website 
www.mlt.gov.in. 

Auctioning of Panch_vat PI'Hlc:lent Post 

3050. SHRi C.K. CHANDRAPPAN: 
SHRI K. SUBBAAAYAN: 
SHAI A. SAl PRATHAP: 

Will the Minister of PANCHAYATI RAJ be pleased. to 
state: 
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(a) whether the post of President of Panchayat 
reserved for Dali! woman has allegedly been auctioned 
for a price in Tamil Nadu as reported in Sunday Express 
(Delhi Edition) dated November 19, 2006; 

(b) if so, the facts of the matter reported therein; 

(c) if so, the reaction of the Union Government 
thereto; 

(d) whether Union Government has received similar 
complaints from other parts of the country; 

(e) if so, the details thereof; and 

(f) the action taken or proposed to be taken by the 
Union Government in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT Of NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) It has been reported in the 
Indian Express dated 19 November 2006 that a Dali! 
Woman Panchayat President was auctioned for a price 
in Tamil Nadu village Kodikulam of Madurai District. 

(b) to (f) The Ministry of Panchayati Raj sought a 
report from the Government of Tamil Nadu on the said 
news report. The Government of Tamil Nadu have 
Informed the Ministry that during the recently concluded 
elections on 15th October 2006, Smt. V. Balamani won 
the election and assumed charge as President of 
Kodikulam Panchayat. Out of the 9 Ward members to be 
elected, only 3 nominations were received for the post of 
Panchayat Ward Members and they were elected un-
opposed. Election for the remaining 6 members are to 
be held during the next round of elections, the dates for 
which are to be announced by the State Election 
Commission. However, it was reported in some of the 
newspapers that a village of Kodikulam Panchayat held 
a meeting on 18th November 2006 to unanimously decide 
the candidates to be fielded for the 6 vacant posts of 
Panchayat Ward Members. The inquiry made by the 
Revenue and Police authorities revealed that the 
suggestion made by that village were not agreed to by 
the members of the other hamlet of the Kodikulam Grama 
Panchayat. The district authorities advised the village 
Panchayat to follow the established democratic norm for 
the election of the remaining 6 members. The State 
Government have reported that the district authorities are 

closely monitoring further development at the Kodikulam 
village Panchayal. 

[Translation} 

Dual CItizenship to NRla 

3051. SHRI AJIT JOGI: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

(a) the number of Indians granted dual citizenship 
by the Union Government till date alongwith the facilities 
provided to them so far; 

(b) the names of countries where such Indians are 
residing presently; 

(c) the number of NRls who would be awarded dual 
citizenship in the coming year; and 

(d) the time by which dual citizenship is likely to be 
granted to all the NRls? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) As on 4th December, 2006, 
79890 Persons of Indian Origin (PIOs) have been granted 
Overseas Citizenship of India. Registered OCls are entitled 
for the following benefits: 

(i) Multiple entry, multi purpose, life-long visa to 
visit India; 

(ii) Exemption from reporting to Police authorities 
for any length of stay in India; 

(iii) Parity with Non-Resident Indians (NRls) in 
financial, economic and educational fields except 
in the acquisition of agricultural or plantation 
properties; and 

(iv) Eligibility to apply for grant of Indian citizenship 
under section 5(1) (9) of the Citizenship Act, 1955 
if he/she is registered as OCI for five years and 
has been residing in India for one year out of 
the five years before making the application. 

(b) Ust placed at enclosed statement. 



287 Wnl'tsn AnswsIS DECEMBER 13. 2006 10 au.tions 288 

(c) and (d) All eligible PIOs can apply for Overseas 2 3 4 
Citizenship of India (OCI) and will be granted OCI as 
and when they apply. 

23. Peru Lima 9 

Statement 24. Israel Tel Aviv 100 

OCI Documents Issued as on 4th OtIc. 2006 25. Belgium Brussels 740 

S.No Name of City No of OCI 26. Bahrain Bahrain 39 

Country Documents 
Issued 

27. Indonesia Jakarta 26 

28. UK Birmingham 1196 
2 3 4 

29. Madagascar Antananarivo 45 

1. Canada Vancouver 1327 30. UAE Abu Dhabi 90 

2. Canada Toronto 5358 31. Ghana Accra 8 

3. Canada Ottawa 546 32. Germany Munich 12 

4. Australia Canberra 3763 33. Ireland Dublin 209 

5. Australia Sydney 5723 34. Sweden Stockholm 204 

6. USA Washington 3803 35. Hungary Budapest 

7. USA San Francisco 9480 36. Senegal Dakar 6 

8. USA New York 12209 37. Korea (South) Seoul 17 

9. USA Chicago 4891 38. France Paris 169 

10. USA Houston 5798 39. Japan Tokyo 8 

11. New Zeeland Wellington 3292 40. China Shanghai 6 

12. Philipines Manila 67 41. Saudi Arabia Riyadh 61 

13. Seychelles Mahe 183 42. Switzerland Geneva 171 

14. Srilanka Kandy 678 43. Nigeria Lagos 8 

15. Srilanka Colombo 3970 44. Bangladesh Dhaka 6 

16. UAE Dubai 427 45. Mauritius Port Louis 55 

17. UK London 6312 46. Romania Bucharest 1 

18. Switzerland Beme 5n 47. Portugal Lisbon 8 

19. Kenya Nairobi 214 48. Cyprus Nicosia 5 

20. UK Edinburgh 215 49. Poland Warsaw 8 

21. Greece Athens 18 SO. Czech Prague 9 

22. Italy Rome 114 51. Croatia Zagreb 4 
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2 3 

52. Reunionlsland St.Denis 

53. Dar-Us-Salam 

54. Venezuela 

55. Saudi Arabia 

56. Kuwait 

57. Finland 

58. Trinidad & 
Tobago 

59. Thailand 

60. South Africa 

61. Italy 

62. Oman 

63.. Japan 

64. China 

65. Mexico 

66. Nepal 

67. Kazakstan 

68. Singapore 

69. Sudan 

70. Brazil 

71. Ivory Coast 

72. Slovakia 

73. India 

74. India 

Total 

(English} 

Brune! 

Caracas 

Jeddah 

Kuwait 

Helsinki 

Port of Spain 

Bangkok 

Durban 

Milan 

Muscat 

Kobe 

Hong Kong 

Mexico City 

Kathmandu 

Almaty 

Singapore 

Khartoum 

Brasilia 

Abidjan 

Bratislava 

Mha 

Us (Moia) 

4 

20 

4 

81 

5 

47 

35 

27 

80 

233 

38 

15 

5 

74 

8 

3 

3 

52 

5 

7 

2 

6957 

2 

79890 

Protocols to Geneva Convention 

3052. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India is a signatory to two additional 
protocols to the Geneva Convention; 

(b) if so, the details thereof; and 

(c) the steps takenlproposed to be taken to adopt 
and ratify the said protocols? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No. 

(b) Does not arise. 

(c) Necessary consultations within the Govemment 
to thoroughly examine the substantive aspects of these 
protocols are continuing. 

Deep Water International Container 
Transhipment Terminal 

3053. SHRI K. FRANCIS GEORGE: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has sanctioned the 
development of several Deep Water Intemational Container 
Transhipment Terminals in the country; and 

(b) if so, the details thereof and the number of such 
Terminals sanctioned, State-wise? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) Under 
the National Maritime Development Programme, a total 
of 276 projects in the Major Ports involving an investment 
of Rs. 55,804 crores have been identified. These include 
projects for development of container terminalslberths in 
various Major Ports. For the development of an 
Intemational Container Transhipment Terminal (ICTT) at 
Cochin Port on Build, Operate and Transfer (BOT) basis, 
the Cochin Port Trust has signed a License Agreement 
on 31.1.2005 with a private terminal operator. However, 
identifICation and award of projects in the Major Ports 
including those for development of container terminals! 
berths is an on-going process, keeping in view the 
demands of maritime trade. 

Funds for Maintenance of National Highways 

3054. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 
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(a) the details of funda allocated by the Union 
Government to State Governments for maintenance of 
the National Highways during the last three years, year-
wise; and 

292 

(b) the details of funds which remained unutilized 
alongwith the reasons therefor, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) State-wise and year-wise 
details of allocation, utilization and un-utIIlze amount of 
funds for maintenance and repairs of National Highways 
during the last three years are given in the encl9sed 
statement. Some States have not been able to fully utilize 
the allocated funds because of non-receipt of estimates 
in time and adverse climatic conditions. 

State-wiss allocation, expenditunI III1d unspent 1ImOUfI/ lor MIIinItInIInctI lind RIJPIIiI'$ 01 
Na/ional Highways dining 2003-04, 2f)()I.()5 lind 2005-06 

(Rs. in crores) 

SI. No. Slates 

AIocation~UnspertAlocllionEJpenclUaUnspertAlocalonEllp8ldbnlnpenl 

AmoIn AmoIn ArnoIrd 

2 3 5 6 7 8 9 10 11 

1 . Andhra Pradesh 37.42 35.39 2.03 34.67 25.81 8.86 39.07 39.09 -0.02 

2. Arunachal Pradesh 0.31 0.16 0.15 0.41 0.26 0.15 0.21 0.10 0.11 

3. Assam 23.27 22.37 0.90 22.42 18.30 4.12 30.84 27.52 3.32 

4. Bihar 29.46 36.52 -7.04 36.96 36.61 0.35 47.86 44.46 3.20 

5. Chandigarh 0.26 0.31 -0.03 0.80 0.72 0.08 0.52 0.12 0.40 

6. Chhattisgarh 15.34 17.43 -2.09 26.99 19.75 7.24 20.55 20.12 0.43 

7. Delhi 0.42 0.00 0.42 0.75 0.00 0.75 0.44 0.04 0.40 

8. Goa 5.03 5.01 0.02 3.80 1.78 2.04 4.86 3.87 0.79 

9. Gujarat 22.47 20.88 1.59 37.39 33.73 3.86 38.62 38.08 0.64 

10. Haryana 11.19 11.66 -0.47 7.09 6.42 0.87 15.43 14.12 1.31 

11. Himachal Prade&h 13.45 10.n 2.68 16.10 14.66 1.44 23.27 18.19 5.08 

12. Jammu and Kashmir 0.54 0.46 0.08 0.44 0.04 0.40 0.12 0.03 0.09 

13. Jharkhand 15.46 13.66 1.80 12.50 12.42 0.08 21.37 14.79 8.58 

14. Karnataka 38.73 39.35 -0.62 37.40 36.82 0.78 42.44 41.87 0.57 

15. Kerala 20.81 23.66 -2.85 30.70 30.23 0.47 34.59 53.07 -18.48 
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2 3 4 5 6 7 s 9 10 11 

16. Madhya Pradesh 57.50 68.80 -11.30 59.49 54.21 5.28 56.48 53.51 2.97 

17. Maharashtra 49.85 48.71 1.14 48.48 47.34 1.14 52.60 52.36 0.24 

18. Manipur 6.96 7.33 -0.37 7.02 5.09 1.93 10.87 8.98 1.89 

19. Meghalaya 9.41 9.20 0.21 12.24 11.70 0.54 10.69 8.50 2.19 

20. Mizoram 5.55 5.44 0.11 4.56 4.32 0.24 5.52 5.28 0.24 

21. Nagaland 1.98 1.97 0.01 2.31 2.14 0.17 4.01 3.85 0.16 

22. Orissa 42.51 40.53 1.98 33.83 32.82 1.01 40.92 41.22 -0.30 

23. Pondicherry 0.83 0.84 -0.01 1.06 0.83 0.23 0.77 0.76 0.01 

24. Punjab 20.09 18.80 1.29 19.03 16.48 2.55 21.76 19.30 2.46 

25. Rajasthan 27.93 25.81 2.12 53.11 42.74 10.37 54.99 53.91 1.06 

26. Tamil Nadu 41.36 31.11 10.25 36.18 34.56 1.62 54.30 49.94 4.36 

27. Uttar Pradesh 55.68 55.19 0.49 54.92 52.10 2.82 51.18 50.01 1.17 

28. Uttaranchal 3.68 2.62 1.04 10.60 10.20 0.40 16.10 15.87 0.23 

29. West Bengal 23.57 27.07 -3.50 26.22 22.94 3.28 29.87 28.05 1.82 

H Denoles funda overspent. 

{Translation! 

Conatructlon of Building. for 
Telephone Exchange 

3055. SHRI RAMOAS ATHAWALE: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the details of buildings constructed by the Union 
Government for telephone exchanges during the last three 
years, Stat~ise and location-wise; 

(b) the amount spent thereon, year-wise; 

(c) whether construction work relating to buildings for 
telephone exchangeS in Delhi is still under progress; 

(d) if so, the details thereof; 

(e) the amount is belngllikely to be spent thereon; 

and 

(f) the time by which construction work for telephone 

exchanges is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) and (b) The details of 

Telephone Exchanges constructed during last three years 

State-wise and location-wise are given in the enclosed 

statement-I. 

(c) Yes, Sir. 

(d) to (f) Details are given in the enclosed 

statement-II. 
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StMement I 

SI.No. Telephone Exchange Expenditure incurred (In Lakh) 
Building-Location 

2003-04 2004-05 2005-06 Total 

2 3 4 5 6 

Name of State: Himachal Pradesh 

1. Sarahan, Distt. Sirmour 00.47 00.47 

2. Rekong Peo Dist. Kinaur 02.24 02.24 

3. Jamta, Distt. Sirmour 01.97 01.97 

4. Kala Amb, Distt. Sirmour 03.02 03.02 

5. Patta-Mehlog, Distt. Solan 05.SO 05.50 

6. Kasauli-Phase-II, Distt. Solan 11.08 11.08 

7. Amb, Distt. Una 36.17 36.17 

8. Bhannour. Distt. Chamba 20.57 20.57 

9. Dehra, DisH. Kangra 40.57 21.34 61.91 

10. Keylong. Distt. Lahaul Spiti 10.86 10.86 

11. Gohar. DisH. Mandi 02.18 02.18 

12. Barmana. Distt, Bilaspur 56.68 09.57 66.17 

13. Nadaun. Distt. Hamirpur 69.93 15.46 85.38 

14. Karsogm Distt, BiIaspur 40.05 07.28 47.33 

15. Kuthera Distt. Bilaspur 23.76 17.68 41.44 

16. Rail. Distt. Hamifpur 44.82 02.47 47.29 

17. Kullu, Distt. KuDu 18.46 16.34 34.80 

18. KiIIar. Distt. Chamba 00.03 40.21 26.17 66.41 

19. Udaipur, Distt KuDu 02.05 04.59 06.64 

Total 385.34 132.40 33.7g 551.52 

Name of State: Jha~hand 

1. TE Bldg Dhurwa SSA Ranchi 49.02 49.02 

2. TE Bldg Palkot SSA-Ranchi 05.75 05.75· 

3. TE Bldg Dudhani SSA Dumka 26.44 26.44 
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2 3 4 5 6 

4. TE Bldg. Pakuui SSA-Dumka 09.55 09.55 

5. TE Bldg. Bharharwa Dumka 08.79 08.79 

6. TE building Pardih SSA Jamshedpur 01.15 01.15 

7. TE bldg. Golmuri, Jamshedpur 25.96 25.96 

8. VE to z type MW bldg. Kutubu Daltanganj 00.87 00.87 

9. VE to MW bldg. Daltanganj 11.90 11.90 

10. C-DOT 2002 TE bldg.DudhaniOumka 46.00 01.33 47.33 

11. MBM type bldg. Jamatra Oumka 05.23 22.47 27.70 

12. VE to M8M bldg. Deoghar Dumka 15.86 15.86 

13. VE to ·2002 Dumka 07.79 07.79 

Total 151.93 62.53 23.65 238.11 

Name of State: west Bengal 

1. VIE TE bldg. Harinavi 19.58 19.58 

2. VIETE bldg. Joka 07.88 13.50 21.38 

3. Patuli 05.09 00.71 05.80 

4. Daihat 04.20 02.43 06.63· 

5. Seherabazar 17.83 09.30 27.13 

6. Bagnan 05.60 05.60 

7. Baidyapur 01.78 04.47 01.06 07.31 

8. Kalighat, Jalpaiguri 11.65 11.65 

9. HiJIi 
24.04 24.04 

Tamluk 
07.80 07.80 

10. 

Khatra Central 
13.50 13.50 

11. 
10.46 01.22 11.68 

12. Farakka 
17.38 17.38 

13. Chouldari. A&N 
12.01 08.57 05.01 25.59 

14. Badla 
, 12.23 0.1.66 13.89 

15. Namthang. Sikkim 
06.13 05.78 11.91 

16. Simik. Sikkiim 
16.20 27.32 43.52 

17. Bishnupur 
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2 3 4 5 6 

18. Keshpur 04.25 05.74 09.99 

19. Bulbulchandi 02.30 05.71 02.93 10.94 

20. NTPC, Farakka 09.30 04.23 13.53 

21. Kandi 23.26 01.21 24.47 

22. Raghunathganj 06.02 09.23 15.25 

23. Tushnabad 17.45 06.30 23.75 

24. R.K. Pur, A&N 18.66 10.09 28.75 

25. Namunagar, A&N 14.53 03.40 17.93 

26. Barjora 02.61 le.n 01.38 20.74 

27. Indpur 01.48 01.97 06.70 10.15 

28. Chatna 01.55 03.62 03.05 06.22 

29. Bangaon 08.05 06.05 

30. Prantik 18.03 18.03 

31. Rangat, A&N 34.46 19.94 54.40 

Total 249.98 215.38 73.23 538.59 

Name of State: Tamil Nadu 

1. Keerambur 27.29 27.29 

2. Manickampalayam 09.45 09.45 

3. Rajan Nagar 21.65 21.65 

4. Uthiyur 27.59 27.59 

5. Kallal 10.84 10.84 

6. Manamadurai 28.08 28.08 

7. Virudhunagar 16.88 16.88 

8. Virudhunagar VE 10.23 10.23 

9. Swarnithoppu 15.21 15.21 

10. Deivacheyalpuram ·10.04 10.04 

11. Panagudi VIE 14.47 14.47 

12. Ulagankulam 09.81 09.81 

13. Kanyakumari VIE 04.32 04.32 
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2 3 4 5 6 

14. Pambukoil Sabdai 12.31 12.31 

15. Naduvakurichi 06.91 06.91 

16. Ukkirankottal 15.17 15.17 

17. Pungalur 23.n 23.n 

18. Madulampetti 08.42 OS.42 

19. Kathanchavadi 18.75 18.75 

20. Thiruvetticuram 08.61 OS.61 

21. Mandapam 06.05 06.OS 

22. Natham 07.67 07.67 

23. Palladam VIE 13.71 13.71 

24. Thulukarpatti VIE 06.31 01.72 OS.03 

25. Veppalodal 03.20 11.78 14.98 

26. Cheyyur 08.48 08.48 

27. Chengam 17.38 11.07 28.45 

28. Siruseri 10.83 23.82 34.65 

29. Uthiramerur 04.72 05.72 10.44 

30. Vadugopatti 
05.95 05.95 

31. Sipcot Perundural 
05.88 OS.88 

06.44 06.44 
32. EranahaUi 

13.49 13.49 
33. Pattiverranpatti 

14.81 14.81 
34. Kattumannarkoil 

11.40 11.40 
35. Aravakurichi 

10.35 10.35 
36. Auvudayarkoil 

12.85 12.85 
37. Keeranur 

09.90 09.90 
38. R.K.Pet 

10.33 10.33 
39. Subramaniyapuram 

00.05 18.98 16.19 35.22 
40. Karaikudi 
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2 3 4 5 8 

41. S.Kumarapaiayam 08.95 06.95 

42. Thiruvadanai 05.32 ·c()5.32 

43. Ramnagar 19.n 29.96 15.49 65.22 

Total 375.n 125.25 145.35 646.37 

Name of State: Orissa 

1. Kamakhyanagar 20.47 20.47 

2. Boinda 10.05 10.05 

3. Sambalpur 16.02 16.02 

4. K Balang 04.13 04.13 

5. Rajganapur 15.45 15.45 

6. Chandrasekharpur 01.69 01.69 

7. Konark 00.65 00.65 

B. Khelar 10.57 01.14 11.71 

9. Rajkanika 02.07 02.07 

10. Jaleswar 03.65 03.65 

11. Bahalda 08.36 08.30 

12. Charampa 00.97 00.97 

13. Bisoi 03.72 03.72 

14. Aul 07.85 07.85 

15. Nalconagar 09.05 01.73 10.78 

16. Hindol 06.18 06.18 

17. Keonjhar 18.40 18.40 

18. Parjang 12.29 12.29 

19. Pa.rbeda. Jeypore 18.00 07.83 25.83 

20. Nayahat 0,2.96 O2.n 05.73 

21. Nagpur 03.05 02.22 05.27 

22. Goilundi 11.11 05.84 16.95 

23. KhaHikote 09.82 09.82 

24. Bisamkatak 06.06 14.06 20.14 
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2 3 4 5 6 

25. Rainilagiri 18.54 18.54 

26. Adhangarh 09.93 11.04 20.97 

27. Jamsola 11.47 11.47 

28. Bonaigarh 15.56 15.56 

29. Charichhak 13.95 03.19 05.18 22.32 

30. Raghunathpur 05.55 09.70 15.25 

31. Joranda 07.82 07.82 

32. Dharamgarh 11.03 11.03 

33. Raigada 00.65 05.89 15.02 21.56 

lotal 210.44 106.81 65.45 382.70 

Name of State: Uttar Pradesh 

1. Basta. Blinor 20.00 20.00 

2. Aonla, BareiUy 12.00 12.00 

3. Bisalpur, PIU\bhit 05.00 05.00 

4. KaUsa, Moradabad 12.00 12.00 

5. Sherkot, Bijnor 04.00 04.00 

6. Pipalsana, Blinor 34.00 06.00 40.00 

7. Bisalpur, Pllibhit 08.00 08.00 

B. landa, Rampur 04.00 04.00 

9. Mansarovar, Moradabad 14.00 15.00 29.00 

10. Barahapur, Biinor 12.00 07.00 01.00 20.00 

11. Pheena, Biinor 07.00 05.00 01.00 13.00 

12. Behioi, Moradabad 08.00 04.00 12.00 

13. Puraini,Biinor 
07.00 07.00 01.00 15.00 

14. Madho landa, PiUibhit 13.00 11.00 01.00 25.00 

15. Raipur Sadat, Bijnor 
01.00 02.00 03.00 06.00 

16. . Gungchai. PIIIbhit 
09.00 00.00 06.00 15.00 

17. Jaitpur Kalan. Agra 
07.88 04.03 03.31 15.22 

18. lransport Nagar. Mathura 
17.92 15.93 02.94 36.79 
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2 3 4 5 6 

19. Bijoli Aligarh 11.76 03.06 14.82 

20. Radhapuram. Mathura 04.51 05.n 10.28 

21. Chaitanya Vihar. Mathura 07.32 03.49 10.81 

22. Govardhan. Mathura 07.34 07.34 

23. Bukharawall. AJlgarh 00.70 00.70 

24. Aitmadpur. Agra 01.31 01.31 

25. Township Mathura 06.99 00.02 07.01 

26. Govindpuram. Ghaziabad 55.90 55.90 

27. Mawana. Meerut 38.00 38.00 

28. Surajpur. Nokia 03.40 03.40 

29. Nandgram. Ghaziabad 20.00 20.00 

30. Fandpuri. Saharanpur 05.60 09.80 15.40 

31. Begrajpur. Muzaffamagar 03.49 12.83 18.12 

32. TapJr. Muzaffamagar 03.95 07.03 10.98 

33. Shiv Chowk, Muzaffamagar 31.00 35.00 86.00 

34. Kadipur 02.72 02.72 

35. Ravanja 02.95 02.95 

36. Laharpur 15.15 09.21 24.36 

37. VE Hardoi 04.51 04.51 

38. Maigalganj. Lakhimpur 05.00 04 .• 09.86 

39. BTHO Nawabganj 02.14 02.14 

40. Oarshan Nagar 00.97 . . 00.97 

41. Chafariya Bahraich 02.80 01.70 04.50 

42. Mihinpurwa 16.88 00.80 17.48 

43. Vaidehi Nagar 04.72 00.13 04.85 

44. TE Bldg. Goor 02.98 01.52 04.50 

45. THO l..axmanpul 08.68 02.36 02.86 14.00 

46. JaJapur. Faizabad 10.33 00.12 10.45 

47. TP Nagar Allahabad 07.32 07.32 
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48. Chak Hazi 06.98 06.98 

49. Singhwal Jaunpur 07.83 07.83 

50. Pariyawan 01.39 01.39 

51. Tarti 04.00 03.73 07.73 

52. Sidhwan 06.90 02.14 09.04 

53. Saytharia 08.45 08.45 

54. LaJganj 06.60 06.60 

55. SwithakaJan 04.00 05.53 09.53 

56. Vishwanathganj 10.67 10.67 

57. Sirsaganj 01.02 01.02 

58. Jakhaura 00.10 00.10 

59. Jaswant Nagar 09.20 09.20 

60. Madwara 00.14 00.14 

61. Chibramau 12.34 01.80 14.14 

62. Sikandara 09.41 09.41 

63. Saifali 41.81 01.46 01.18 44.45 

64. VE TE Mainpuri 25.53 01.68 00.38 27.59 

65. Akberpur Mati, Kanpur 51.00 02.98 04.51 58.49 

66. TE Bldg .• Farukhabad 22.78 57.18 02.44 82.40 

67. Thalia Kanauj 
17.37 11.47 28.84 

03.10 11.51 14.61 
68. Indergarh 

16.33 16.33 
69. Mohamdabad Farrukhabad 

70. Gohand, Hamirpur 
00.33 0.33 

03.45 3.45 
71. Bhigapur 

72. Chauli, Hamirpur 
04.81 09.47 14.28 

73. Indiranagar Banda 
01.31 02.96 4.27 

74. Khapatla Kalan Badan 
04.24 02.40 00.40 7.04 

00.36: 21.61 08.56 30.53 
75. Gangavihar, JajrnaU 

76. TE Sakaalclha ChandaUli 
06.00 6.00 
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77. Sikhad, Mirzapuur 02.00 2.00 

78. 10KC DoT Mirzapur 09.00 9.00 

79. Jhahananganj, Azamgarh OS.OO 5.00 

80. Chaun Azamgarh 08.00 8.00 

81. Baburabazar 11.00 01.00 12.00 

82. Bardan. Azamgarh 04.00 4.00 

83. Oeedargaj 08.00 03.00 11.00 

84. Deoit Azamgarh 12.00 04.00 16.00 

85. Hetuganj 13.00 01.00 14.00 

86. OLW Varanashi 08.00 11.00 19.00 

87. Sanjarpur Azamgarh 06.00 03.00 00.50 09.50 

88. Ibrahimpatti, Batlia 10.00 10.00 20.00 

89. Salempur 10.00 04.00 14.00 

90. Navartanpur 06.00 04.00 01.00 11.00 

91. Tikadeori 09.00 06.00 15.00 

92. Maldah 06.00 05.00 02.00 13.00 

93. Kazipur 03.00 04.00 02.00 09.00 

94. Bimo, Ghazipur 15.00 06.00 21.00 

95. Duddhi, Sonebhadra 17.00 06.00 23.00 

96. Barapanno 02.00 36.00 38.00 

97. Bansi Sidharthnagar 03.26 02.00 05.26 

98. Sohratgarh 07.88 01.53 09.41 

99. Khukhundu, Deoria 10.55 10,55 

100. TE Bldg. Bansi 10.59 10.59 

101. Tilauli, Sidharthnagar 07.97 08.46 16.43 

102. Birdpur 22.26 22.26 
• 

103. Nichlaut, Mahaljganj 03.18 03.18 

Total 825.50 399.78 247.23 1472.51 
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Name of State: Bihar 

1. Makhdumpur 13.53 13.53 

2. VE 10 TE Bldg Arrah 20.89 00.49 21.38 

3. TE Bldg. Kudra 20.75 20.75 

4. TE Bldg. Mohania 08.75 08.75 

5. TE Bldg. Wazirganj 37.46 37.46 

6. VE 10 TE Bldg. Gaya 06.64 OS.55 03.50 15.69 

7. TE Bldg. Nabinagar OS.96 01.32 07.28 

8. VIE Majhaul 20.44 20.44 

9. VIE Ekma 12.20 12.20 

10. SBM Korha 04.96 04.96 

11. SBM Thakurganj 03.20 03.20 

12. VIE Katihar 10.50 10.50 

13. SBM Muskipur 03.14 03.14 

14. SBM Pamatla 04.46 04.46 

15. VIE Maharajganj 14.20 14.20 

16. SBM Bahadurganj 06.00 00.57 06.57 

17. SBM Masrakh OS.54 00.23 05.77 

18. VIE Chapra 01.53 00.93 02.46 

19. MBM Gopalganj 31.63 11.50 43.13 

20. VIE Korsa 
06.16 01.14 07.30 

SBM Dighwara 
29.67 16.03 45.70 

21. 

SBM Mairwa 
02.22 02.93 05.15 

22. 
25.35 09.56 34.91 

23. MBM Sonepur 
12.35 12.35 

24. SSM Beldour 
38.56 05.81 03.86 48.23 

25. Siwan 
15.00 13.85 28.85 

26. VIE BeguSarai 
03.20 37.00 14.51 54.71 

27. MBM Masanonda 
13.63 02.02 09.17 24.82 

28. SBM Manjhi 
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29. VIE Mairwa 10.45 11.99 22.44 

30. Lakhminia 06.62 22.21 04.00 32.83 

31. MBM Siohisalia 16.31 08.34 08.48 33.13 

32. Fatura 06.92 08.00 14.92 

33. Mokama 03.56 03.56 

34. Kasaigaon 27.00 05.56 32.56 

35. Ishipur 05.00 08.53 13.53 

36. Baunsi 04.65 04.65 

37. Gardanibagh 01.18 15.92 17.10 

38. Gardani Bagh Ext. 07.00 05.00 12.00 

39. Patel Nagar 12.61 32.62 45.23 

40. Amarpur 06.73 06.73 

41. Bakram 01.00 09.99 02.00 12.99 

42. Jhajha 04.00 35.00 01.59 40.59 

43. Patna City 14.00 17.00 31.00 

44. Purani 10.86 11.93 22.79 

45. Jamuai 14.03 34.36 48.39 

46. MBM TE Bldg. Bizpur 33.47 12.09 45.56 

47. TE Udakishanganj 21.94 21.94 

48. TE Bldg. Triveni Ganj 29.20 10.07 01.82 41.09 

49. TE Bldg. Madhapura 31.43 31.43 

SO. TE Bldg Sugauli 06.40 03.51 09.91 

51. TE Bldg. Khutaura 12.13 12.13 

52. TE Bldg. Motihar 08.74 08.36 17.10 

53. TE Bldg. Madhubani 05.27 05.27 

54. TE Bldg. Rajrapur 08.72 12.45 21.17 

55. TE Bldg. Sheohar 08.89 03.62 12.51 

56. TE Bldg. Benipur 23.45 25.50 10.34 59.29 

57. VE TE PakridayaJ 13.27 03.42 16.69 

Total 631.71 435.16 139.55 1206.42 
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Name of State: Jammu and Kashmir 

1. RlU Poonch OS.15 OS.15 

2. VE to RLU Poonch 16.54 05.20 21.74 

3. HE to Pahalgam Kashmir 03.75 03.75 

4. HE to Barzulla Kashmir 12.06 02.28 14.34 

5. VE to TE Udhampur 20.72 02.64 23.36 

6. TE Battalwalian Udhampur 15.41 15.41 

Total 44.68 21.46 20.61 86.75 

Name of State: Gujarat 

1. Adalaj 02.50 02.50 

2. Bareja 00.80 00.80 

3. Devkaran rnovada 00.60 00.60 

4. Lihoda 00.30 00.30 

5. Kathiel Cat-II 00.50 00.50 

6. Dharmaj Cat·1I 00.90 00.90 

7. Cher 10.50 10.50 

8. Chekkla 01.60 01.60 

9. Charoli 01.60 01.60 

10. Dehgam Cat·1I 11.00 11.00 

Bhagodara 04.00 04.00 
11. 

Vatman 04.00 04.00 
12. 

Nandej 
01.00 01.00 

13. 
04.00 04.00 

14. Valthera 
05.50 05.50 

15. Bajarda 
OS.50 05.50 

16. Vagad 
05.50 05.50 

17. Bhimanth 
04.50 06.50 11.00 

18. VE Viramgam 
16.00 16.00 

19. Dholka Cat· II 
02.00 02.00 

20. VE TE Dakore 
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21. Sandhida 10.50 10.50 

22. Pipli cat-I 06.00 06.00 

23. Ohandhuka Cat-II 15.80 04.70 20.50 

24. Khasta Cat-II 06.10 00.40 06.50 

25. Navada Cat-I 07.70 00.40 08.10 

26. Jalia Cat-I 07.70 00.40 08.10 

27. Pancham Cat-I 06.00 06.00 

28. Linch, Langhnaj & Akhaj 17.15 17.15 

29. Bhiloda 18.39 18.39 

30. Rupal, Raigadh & Satnager 09.63 09.63 

31. Matoda, Lambadia & Poshina 03.20 03.20 

32. Lunva, Upera, Hajipur, Suraj Nagar & Kahoda 19.53 19.53 

33. Moriya & Hasan pur 09.90 09.90 

34. Tar1<wada, Shivraj Kamppa. Amarhya & Kasana 07.04 07.04 

35. Bhiladi & Lawandad 16.59 16.59 

36. Paiya & Cancol 10.10 10.10 

37. Butta Paldi & Meu 04.70 04.70 

38. Lakhani & Way 07.50 07.50 

39. Aseda 04.49 04.49 

40. Sarnau Mota 03.75 03.75 

41. Zerda 01.66 01.66 

42. Modasa 17.37 17.37 

43. Malan 02.41 02.41 

44. Radhanpur 02.47 02.47 

45. Agiol 01.42 01.42 

46. Mudeti. Taskaiuka & Oehgamda 09.20 09.20 

47. Varahi 24.33 24.33 

48. BI'.andwal 04.62 04.62 

49. Dawad & 1101 02.56 02.56 
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SO. Soni 02.09 02.09 

51. Wagrol, Varshila, Kunwara 04.28 04.28 

52. Thol, Dharmapur, Kalol 08.12 03.07 11.19 

53. Kherwa 03.96 03.96 

54. UN 06.72 00.39 07.11 

55. Kuwala OS.06 02.36 07.42 

56. Valam & Umta 06.51 06.51 

57. Dukoli & Dungarasan 11.87 11.87 

58. Umedgadh 05.75 05.75 

59. Kheradi. Modhari 12.77 12.77 

60. Satarda 10.35 10.35 

61. Attarsumba, Chitroda 04.75 04.75 

62. Shinol OS. 82 05.82 

63. Gerita 12.98 12.98 

64. Khimiyabna 06.21 06.21 

65. VE TE bldg. Himatnagar 43.09 14.93 58.02 

66. Gadha 05.30 05.30 

67. Satiasana Cat 1 03.23 10.47 13.70 

68. Katpore Cat-I 00.29 00.29 

69. Sisodara Cat-I 00.29 00.29 

70. Pratapnagar Cat-I 00.33 00.33 

71. Jitnagar Cat-I 00.22 00.22 

72. Rajpardi Cat-II TE Bldg. 00.46 00.46 

73. Amleshwar Cat-I TE Bldg. 00.74 00.74 

74. Saghara 
00.32 00.32 

00.73 00.73 
75. paguthan 

Tankaria 
00.71 00.71 

76. 
00.40 00.40 

77. Sagtala 
00.45 00.45 

78. Sevania 



323 WnMM AnsIIeIs DECEMBER 13, 2008 to 0utIstI0ns 324 

2 3 4 6 6 

79. Rachharda 00.52 00.52 

80. Doli 00.35 00.35 

81. Baska-II 00.15 00.15 

82. Chavdibai 00.48 00.48 

83. Virania 00.48 00.48 

84. Kotwara 00.19 00.19 

85. SanjeIi 00.19 00.19 

86. Mora 00.40 00.40 

87. VE Godhara 11.04 11.04 

88. Rarod 00.29 00.29 

89. DergaJi 00.29 00.29 

90. Wadi 00.44 02.17 00.60 03.21 

91. Jhagadia 03.90 00.73 04.63 

92. Oediapada 13.63 00.88 14.51 

93. Fatehpura 06.78 06.78 

94. Sardar Patel 13.90 07.92 21.82 

95. Gadboriad OS.76 OS.76 

96. Bhatpur 05.76 OS.76 

97. VF Sadhli 06.17 06.17 

98. Vaghra 03.40 01.70 00.71 OS.81 

99. Cat-TE Mandai 01.72 01.72 

100. Ukhalda 02.53 02.53 

101. Barbodhan 03.53 03.53 

102. Mora 02.61 02.61 

103. Sachin 00.84 00.84 

104. Rumla .02.44 01.24 03.88 

105. Unai 01.90 01.90 

106. Navsari 08.11 08.11 

107. Sanjan OS.09 05.09 
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108. Amadhara 02.86 02.86 

109. Khergam 07.99 07.99 

110. Nanponda 07.58 07.58 

111. Nizer 01.17 00.47 01.64 

112. Kaprada 01.97 00.70 02.67 

113. Kosamba 18.38 18.38 

114. Rander 27.97 01.79 00.40 30.16 

115. A1than 14.20 01.10 15.30 

116. Ramnagar 28.95 00.35 01.23 30.53 

117. Sayan 09.58 19.02 00.05 28.65 

118. Vasavad 00.14 00.14 

119. Vadadari 00.14 00.14 

120. Hadala 00.04 00.04 

121. Hodathali 00.04 00.04 

122. Chachapar 01.86 01.86 

123. Bharatnamgar 00.26 00.26 

124. Sajanpar 00.70 00.70 

125. Rangpar 01.86 01.86 

126. Amarnagar 00.57 00.57 

127. Mandlikpur 00.57 00.57 

128. Lath 03.72 03.72 

129. Ghantila 03.29 03.29 

130. Daldi 02.19 02.19 

Tarsai 05.78 00.80 OS.58 
131. 

01.23 01.23 
132. Gokharan 

Madavpur Ghed 
05.68 05.68 

133. 
05.68 05.68 

134. Bakharala 
00.13 00.13 

135. Bhanduri 
01.28 01.28 

136. Ghantwad 
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137. Odadar 00.47 00.47 

138. Ratia 00.46 00.46 

139. Rana Vadala 01.33 01.33 

140. Khistri 01.33 01.33 

141. Kukarash 00.14 00.14 

142. Sudavad 00.32 00.32 

143. Khijadia 00.32 00.32 

144. Leria 00.07 00.07 

145. Vekaria 00.06 00.06 

146. Kadaya 00.06 00.06 

147. Solaj 00.08 00.08 

148. Kotda 05.82 05.82 

149. Garej 00.09 00.18 00.27 

150. Rangpur 00.20 00.20 

151. Kotda Pitha 00.66 00.66 

152. Pipavav 00.17 00.17 

153. Panch Talvada 00.05 00.15 00.20 

154. Ansodar 00.04 00.15 00.19 

155. Khisri 00.16 00.16 

156. ·Gigasan 00.16 00.16 

157. Dhargani 00.32 00.32 

158. Manekwada 00.10 00.10 

159. Dalkhania 00.10 00.10 

160. Vavdi Road 00.38 00.38 

161. Hanumanpura 00.09 00.09 

162. Jalia '00.45 00.45 

163. Jungar 00.37 00.37 

164. Lathi 02.18 00.71 02.89 

165. Mahiyari 05.82 05.82 
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166. Garej 05.81 05.81 

167. Ghantia Prachi 06.76 06.76 

168. Sarkari Pipalva 06.17 06.17 

169. TE Bldg. Gomatipur 06.20 06.20 

170. TE Bldg. Vishnunagar 04.28 04.28 

171. TE Bldg Scholl No.28 Ahmedabad 03.78 03.78 

172. Vansa School No.2 Ahmedabad 05.01 05.01 

173. School No. 10 Ahmedabad 04.47 04.47 

174. Talaja 18.96 18.96 

175. TE Bldg. Ohared 04.25 04.25 

176. Bhandariya 00.44 00.44 

177. Lathidad 07.33 07.33 

178. OTO Complex Surender Nagar 03.75 03.75 

179. NanaKerala 02.04 02.04 

180. Surendamagar 02.30 02.30 

181. Vagadia Surendamagar 03.20 03.20 

182. Kherva 07.06 07.06 

183. Ranrnalpur 03.82 03.82 

184. Balol 01.14 01.14 

185. TE Bhavnagar 09.15 09.15 

Lilapur. Surendemagar 05.14 05.14 
186. 

Mojidal. Surendemagar 02.42 02.42 
187. 

Malanpur. Surendemagar 01.44 01.44 
188. 

06.20 06.20 
189. Merupur. Surendemagar 

02.85 02.85 
190. Arariyana. Surendemagar 

01.19 01.19 
191. Pansiana. Surendemagar 

14.56 14.56 
192. Ovanyana 

04.88 04.88 
193. Oasada 

01.42 01.42 
194. Saria 
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195. Pipli, Surendemagar 03.51 03.51 

196. Khodu. Surendemagar 02.06 01.06 01.05 04.17 

197. Btlalgamda, Surendemagar 03.07 00.96 04.03 

198. Susav 05.92 05.92 

199. Bamanbore 03.46 03.46 

200. Jainabad, Zlzuwadia 05.32 01.49 06.81 

Total 897.56 124.14 23.3 1045.00 

Name of State: Haryana 

1. RLU Bldg. Kalayat 16.50 16.50 

2. Anaj Mandi Ballabtlgam 47.25 16.66 63.91 

3. Sec-2 Gurgaon 24.06 22.29 46.35 

4. Hally Mandi Gurgaon 31.10 31.10 

5. TE Bldg. anuna 17.14 01.03 18.17 

6. Abhuahar 10.34 03.20 13.54 

7. Akola 02.63 04.18 00.16 06.97 

8. Mandi AIeIei 02.71 02.37 01.97 07.05 

9. Gurawara 03.86 03.64 00.82 08.32 

10. Bareli Kalan 05.25 02.15 07.40 

11. Khund 05.16 03.92 09.08 

12. Dalina 04.16 01.58 01.55 07.29 

13. tnd. Area Bawal 05.40 05.40 

14. Naseeb Pur 06.90 08.02 14.92 

15. Kamwi 02.68 03.00 05.68 

16. Dera Ahir 04.71 01.97 06.68 

17. Seehma 02.74 01.88 04.60 

18. Kosli 24.83 24.83 

19. Rewari 31.28 31.28 

20. Jangraoli 15.52 15.52 

21. Khenpur 44.00 01.00 45.00 
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22. Budmalik 46.95 10.18 03.22 60.35 

23. Panchkula 65.00 65.00 

24. Jind 30.00 30.00 

Total 309.61 111.13 124.20 544.94 

Name of State: Chhattisgartl 

1. Supa (Rajgartl) 08.41 02.05 10.46 

2. HE &VE TE Gha~a 02.96 13.31 04.81 21.08 

3. Jashpurnagar 22.18 01.82 24.00 

4. TE Bldg. Manpur 00.35 00.35 

5. TE Bldg. Dongargartl 10.43 10.43 

Total 11.72 37.54 17.06 66.32 

Name of State: Arunachal Pradesh 

1. OTO Bldg. BomdHa 69.51 69.51 

2. 1.5K TE Bldg. At Seppa 27.0~ 27.05 

3. 2k TE Bldg.at Tezu 65.n 65.n 

4. 20 K OCB Bldg. ltanagar 201.44 201.44 

5. 2k TE Bldg. Khonsa 52.48 52.46 

6. I.SK TE Bldg. Deornall 26.55 26.55 

Total 96.56 319.69 26.55 442.80 

Name of State: Manipur 

1. 1.5 K TE Khumbong 26.00 26.00 

2. 1.5 K TE Bldg. Haorangsabal 25.00 25.00 

3. VE TE Bldg. Kakching 17.00 17.00 

16.00 16.00 
4. VE Khumong 

5. VE Kangpokpi 
17.00 17.00 

6. VE to 1.SK TE at Haorangsabal 
13.00 13.00 

7. 2k C-OoT TE Bldg. Swmbung 
65.00 65.00 

66.00 16.00 95.00 179.00 
Total 
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Name of State: Nagaland 

1. Rehli Sagar 02.67 00.27 02.94 

2. SBMAmIa 03.00 03.00 

3. MBM Dina 14.45 14.45 

4. VE Harda 00.10 00.10 

5. VE Adman. Bldg. Betul 03.82 03.82 

6. WE Old TE Khurkiya 01.00 01.00 

7. TE Saket Nagar 56.88 56.88 

8. TE Kolar Road, Bhopal 12.37 12.37 

9. Coaxial Itarsai 04.88 04.88 

10. OREX Betul 04.30 04.30 

11. OREX Gourjhmamar 02.19 00.80 02.99 

12. SBM Multai 18.48 16.98 35.46 

13. TE Kotari 05.45 05.45 

14. Shyampur (Sahore) 03.45 03.45 

15. Shed at Padhar Betul 01.15 00.41 01.56 

16. Bets Huts at Chandola 01.11 01.11 

17. REX Bldg. Kothi Bazar 08.13 02.12 10.25 

18. TE Chola Road 02.38 02.38 

19. BTS Room Magardha 01.79 01.53 03.32 

20. VE ATX Bhopal 13.33 03.89 17.02 

21. DeeJpUr, Morena 08.32 00.74 09.06 

22. Sabalgarh Morena 04.24 04.24 

23. Vicky Factory Gwalior 02.47 02.47 

24. Khurai, Sagar 34.24 34.24 

25. OREX at Chanatoria 05.25 03.12 08.37 

26. Pohari Shivpuur 15.16 14.40 29.56 

27. MOOna Shivpur 12.26 12.26 

28. Sinch Colony Gwalior 04.82 01.02 05.84 
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29. Gulabganj 10.42 10.42 

30. Jajjl. Guna 24.72 24.72 

31. E·6 Arera Colony. Bhopal 08.00 08.38 16.38 

32. SOM Timami 08.31 OS.61 13.92 

33. TE At Bordahi 01.n 05.92 07.69 

34. TE & SO at Bhimpur 01.74 08.34 08.08 

35. Dunaba 02.02 08.34 08.36 

36. TE & SO at Prabhatpattan 02.02 04.98 07.00 

37. Vidisha 18.53 10.17 28.70 

38. OrexKhknar 18.43 18.43 

39. Srax TE Bldg. Chapda 02.53 02.53 

40. Qrex TE Bldg. KaiIod 10.13 10.13 

41. S8M Bhikangaon O4:n O4.n 

42. TE BIdg.Sch. ·no. 78 Indore 15.63 16.63 

43. Tonkklard 01.80 01.80 

44. Qrex e Kantaphod 08.99 08.99 

45. VE eTO Bldg. Indore 01.65 01.65 

46. Orex Khalwa 04.35 04.35 

47. esc Pologround Indore 07.63 07.83 

48. H& VE S8M Bldg. Sitamau OS.80 OS.80 

49. Pipli Mandi 02.42 02.42 

SO. MBM Bldg. Bhanpura 08.97 06.97 

51. SRAX·I Balaguda 06.69 06.69 

52. SRAX Malya Khedi 04.18 04.18 

53. SRAX Rinda 
11.60 11.60 

54. SRAX Bldg. Degoanmali 09.11 09.11 

SRAX Tigariya 
09.95 09.95 

55. 
09.29 09.29 

56. Budha 
09.56 09.56 

57. Bhavgarh 



339 DECEMBER 13. 2OD6 

2 3 4 5 8 

58. Nahargarh 08.38 08.38 

59. Umar 03.31 03.31 

60. Kadwasa 01.94 01.94 

61. Janakpur 02.80 02.80 

62. Sarwania Maharaj 03.71 03.71 

63. MBM TE Bldg. Mansa 11.30 11.30 

64. H & VE S8M Jawad 01.16 01.16 

65. TE Bldg. Kanjarda 00.32 00.32 

66. SRAX-II Palsoda 07.90 07.90 

67. Jamunia Kala 07.11 07.11 

68. Sawan 09.64 09.64 

69. Chitakeda 03.51 03.51 

70. M T Bldg. Shajapur 20.71 20.71 

71. SRAX-I TE Bander! 05.15 05.15 

72. SRAX-1 Darad 01.32 01.32 

73. SRAX-II TE Sarsi 03.38 03.38 

74. Riyawan 01.47 01.47 

75. Yatrika Niwaa. Ujain 02.44 02.44 

76. Srax-IJ Sukheda 10.27 10.27 

77. Rural TE Bldg. Indox 01.10 01.10 

78. SRAX-I HattMpla 09.95 03.31 13.26 

79. VE to TE Khandwa 16.29 11.60 27.89 

80. TE Bldg. At Maheshwar 23.73 08.43 32.16 

81. TE Bldg. Khetia 13.02 07.08 20.10 

82. GSM Exch. Charnunda Meta 01.94 11.02 12.96 

83. CSC Rajgarh 08.25 14.75 23.00 

64. VE to TE Jhabua 02.95 05.97 08.92 

85. GSMIWLL Narsingpura 04.42 04.42 

86. . TE Gadimalhra' Chhatarpur 05.04 07.17 00.25 12.46 
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87. TE Baldeogarh Chhatarpur 10.32 00.96 00.19 11.47 

e8. TE Newaa Mandie 14.59 02.30 16.89 

89. TE Bldg. Chhatarpur 70.75 03.25 74.00 

90. TE Badmilhera 09.82 03.27 13.09 

91. HE TE Mangawan Rewa 02.24 02.24 

92. VE TE Bldg. Shahdol 06.29 06.29 

93. TE Bldg. Shahdol 16.99 16.99 

94. TE Bldg. Teothar Rewa 10.28 00.06 10.32 

95. TE Bldg. Khanodi Shahdol 12.77 12.77 

96. TE Bldg. Sidhi 21.84 15.31 08.36 45.51 

97. TE Bldg. Churhat 02.65 06.83 03.09 12.57 

98. TE Bldg. Kanha Mandla 01.94 02.92 04.88 

99. TE Bldg. Shahpura 04.65 08.25 12.90 

100. SREX Majholi 02.05 04.74 06.79 

101. Bheraghat 04.75 04.35 09.10 

102. Rohankala 00.95 04.62 05.48 11.05 

103. Tikuri 02.85 04.65 07.50 

104. Barhi 02.18 01.11 03.29 

105. MBM Saoni 07.30 04.31 05.30 16.91 

Total 680.82 290.49 155.24 1126.55 

Name of State: Rajasthan 

1. Madanganj 00.89 00.89 

2. Oanpur 04.10 04.10 

3. Talwara 00.95 00.95 

4. Padru 02.57 02.57 

5. Harsani 01.63 01.63 

Gudamalani 00.59 00.59 
6. 

Chandan Jaslemar 04.13 04.13 
7. 

Mandai 
00.43 00.43 

8. 
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9. BijoHya 05.29 OS.29 

10. Ratlai 00.89 00.B9 

11. Sunel 05.60 OS.60 

12. Khanpur 00.88 00.88 

13. Harigarh 00.29 00.29 

14. Mandor 01.BO 01.80 

15. Kuri Bhagtaainl 00.54 00.54 

16. Boranada 01.79 01.79 

17. Chopasani HB ~.B7 03.87 

18. Kaithoon 00.56 00.56 

19. Itawa 01.29 01.29 

20. Piplada 01.88 01.68 

21. Nagaur OS.38 OS.38 

22. Jalltaran 03.34 03.34 

23. Khoor 00.67 00.67 

24. Piporfi 01.83 01.83 

25. Ohod 01.26 01.26 

26. Laxamangarh 01.49 01.49 

27. Kudan 03.43 03.43 

28. Mount Abu 05.47 05.47 

29. VE Oevgarh 01.14 01.14 

30. Jhadol 01.22 01.22 

31. Transport Ngr. UDA 01.80 01.80 

32. Wana 01.79 01.79 

33. Bewar 25.19 2S.19 

34. Harsoli OB.84 OB.84 

35. Shahpura 29.67 29.67 

36. VE Chomu 03.00 03.00 

37. Banghothri 12.77 12.77 
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38. Tanee 10.55 10.55 

39. Nua 06.82 06.82 

40. Jakhal 12.81 12.81 

41. Jha-.. 13.36 13.36 

42. Chanana 10.08 10.08 

43. Balesar 11.40 11.40 

44. Sangoc:l 14.82 14.82 

45. Salpura 09.78 09.78 

46. Chhabra 04.46 04.46 

47. Kayamaar 13.09 13.09 

48. Mundru 10.13 10.13 

49. Bay 05.33 05.33 

50. Ramgarh 11.62 11.62 

51. Ricco Sikar 06.37 06.37 

52. Saila 17.08 17.08 

53. Raedar 26.84 26.84 

54. Suroth Karauti 02.43 02.43 

55. Tonk 19.47 19.47 

56. Dewair 02.80 02.80 

57. Gogunda 03.37 03.37 

58. Salumbar 12.39 12.39 

59. Manji ka Hatha 02.95 02.95 05.90 

60. Bilora 00.06 03.94 04.00 

61. Anu 05.78 07.55 13.33 

62. Deohu 03.27 10.17 13.44 

63. Subhash Nagar Jodhpur 16.39 13.99 30.36 

64. Merta city 12.52 16.75 29.27 

65. Kuchman City 18.85 16.53 35.38 
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66. Balotra 03.60 03.60 

67. Mandiwas 07.00 06.57 12.67 

68. Todi Nagar 01.16 07.66 08.82 

69. Deeg 20.00 02.50 22.50 

70. Sarmathura 08.00 03.30 11.30 

71. SPM Ngr. 21.56 21.56 

72. Hindaunclty 06.00 03.70 09.70 

73. Uchhaln 08.00 08.00 

74. Sumerganj 06.02 06.02 

75. Nainawa 08.30 08.30 

76. Kolwra 08.92 08.92 

n. Sukei 10.08 10.08 

78. Simliya 11.32 11.32 

79. Sultanpur 08.60 08.60 

80. Nawe 14.43 14.43 

81. Nagar 05.02 05.02 

82. Nadoli 05.28 05.26 

83. Nitrapura 01.05 01.05 

84. Vidyadhar Ngr. 69.02 69.02 

85. Ranoli 08.25 08.25 

86. Todinagar 01.01 01.01 

87. Mamdiwaa 00.07 00.07 

B8 Sultana 09.33 09.33 

89. Bhaktawarpura 12.62 12.62 

90. Narhar 09.17 09.17 

91. Mahara 10.05 10.05 

92. Barwasl 08.52 08.52 

Total 478.64 124.17 207.06 809.87 



349 Wnw.n AnsweIS AGRAHAYANA 22, 1928 (Saka) to CIutIstIons 350 

2 3 4 5 6 

Name of State: Kerala 

1. Achlkanam 08.30 08.30 

2. Ambalappuzha 29.77 29.77 

3. Ambaiathara 08.52 06.52 

4. Aruvippuram 13.42 15.19 28.61 

5. Ayroor 08.25 06.49 14.74 

6. Bela! 07.54 11.44 00.90 19.88 

7. 8edadka 20.15 20.15 

8. Beemendy 86.12 02.79 21.03 89.94 

9. Bharathannur 09.85 13.01 22.66 

10. Chadayamangalam 12.18 08.64 01.08 21.88 

11. Chernperi 06.82 06.82 

12. Cherplassery 01.03 01.03 

13. Cheruvathoor 07.94 00.77 08.71 

14. Chlnakada 20.15 20.15 

15. Chfrankeezhu 14.62 19.90 04.84 39.36 

16. Chittariperamba 22.67 22.67 

17. Chunda 14.19 10.08 02.70 26.97 

Edachira - 00.60 00.60 18. 
. 

19. Edavanna 36.84 36.84 

20. Elapputly 04.99 04.99 

21. Erumamunda 00.84 30.16 17.22 48.22 

22. Erumapetty 02.92 02.92 

23. Ezhukumvayal 18.00 18.00 

24. Kadachira 06.60 01.42 08.02 

25. Kallchandakam 05.23 24.85 01.45 31.53 

26. Kaloor EKM 29.00 29.00 

27. Kanyakulangara 00.37 00.37 

28. Karrakonam 45.17 45.17 
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29. Karukachal 08.94 08.94 

30. VF 18.40 18.40 

31. Kattathadka 05.99 15.67 02.48 24.11 

32. Kodannur 15.60 15.60 

33. Kolalam 11.38 05.ae 17.32 

34. Kombodinjamkkal 07.07 07.07 

35. Koruthode 15.05 00.72 15.77 

36. Kottiyuam 04.72 04.72 

37. Kulakadda 19.80 19.60 

38. KummH 17.20 10.30 03.70 31.20 

39. Kundara HE 19.95 19.95 

40. Kundara VE 07.25 07.25 

41. Kurumannu 10.93 00.25 11.18 

42. Manakkadavu 03.43 12.88 08.16 22.44 

43. MasngIam 00.85 00.65 

44. Maranchery 14.41 14.41 

45. Mattool 12.47 12.47 

46. Mayyil 23.51 23.51 

47. Malur 24.61 24.81 

48. Menakulam 13.29 13.29 

49. Munderi 21.57 02.44 24.01 

SO. Munderi 21.57 02.44 24.01 

51. Muridkassery 18.00 15.00 33.00 

52. Murickassery VE 22.00 22.00 

53. MynagapaJly 00.27 18.03 06.12 23.42 

54. Nudumangad 10.27 07.77 18.04 

55. Nelimation 21.00 13.80 34.60 

56. Neriamangalam 11.88 11.88 

57. Nlranam 05.78 05.76 
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58. Ottaaekharamangalam 15.54 15.54 

59. Paduvapuram 19.19 19.19 

60. Palayadnada 11.28 07.76 19.04 

61. Pallimukku VE 21.37 21.37 

62. Pallurutyhy 24.20 24.20 

63. Panathady 10.36 23.44 33.80 

64. Panavally 22.24 22.24 

65. Panavoor 18.18 04.55 03.03 25.76 

66. Pabtheerankavu 12.91 12.91 

67. Parandode 08.00 08.41 14.41 

68. Paraaaala 02.74 02.74 

69. Paravoor 20.37 20.37 

70. Partyaram 09.15 09.15 

71. Peermedu 19.00 19.00 

72. Peringome 15.97 02.80 18.n 

73. Perumbadavu 11.68 08.57 20.25 

74. Perumbalam 12.04 16.23 01.18 29.45 

75. Peyad 07.93 03.32 16.64 28.09 

76. Pullngome 12.22 12.22 

n. Puthencruz 26.40 26.40 

78. Puthenvelikkara 07.04 07.04 

79. Quilandy 08.64 00.79 09.33 

80. Rajakl<ad 00.83 00.83 

81. Rajapuram 00.45 00.45 

82. Rajamanthall 10.11 10.11 

83. Sooranadu 43.55 43.55 

84. Sreelcandapuram 21.32 21.32 

85. Sreekandapuram VE 14.22 14.22 

86. Thaneermukkam 18.62 18.62 
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87. Thanur 00.78 00.78 

88. Thavanur 00.47 00.47 

89. Thillankeri 18.13 02.30 20.43 

90. Thirumeni 08.92 18.89 01.40 29.21 

91. Udiyanlwlngara 19.52 10.34 29.86 

92. Ullkkal 21.59 04.04 25.63 

93. UpaJa 16.22 00.34 16.56 

94. Urdoor 48.15 00.22 48.37 

95. Vadaarikkara 13.70 13.70 

96. Valavoor 11.16 11.16 

97. Vallakunnu 08.00 06.00 

98. Vallikavu 15.14 04.64 03.67 23.45 

99. Vaniyappara 07.68 11.60 19.28 

100. Varapuzha 22.00 22.00 

101. Vattappara 14.79 06.62 04.06 26.47 

102. Vattiyoorkavu VE 01.34 1.34 

103. Vochoochira 12.65 08.20 20.85 

104. Vellanad 28.25 28.25 

105. Vellarada 13.99 13.99 

106. Vengad 11.11 12.22 23.33 

107. Venjarammoodu 09.19 9.19 

108. Vettllappara 14.63 08.45 23.08 

109. Vithura 05.87 6.87 

110. Wellington Island 21.50 21.50 

111. yethadka 23.46 23.46 

Total 971.14 578.71 566.68 2105.53 

Name of State: Lakahadweep 

1. Agathy 

2. Amini 
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3. Androth 28.00 28.00 

4. Kadamath 

5. Kalpeni 

6. Killan 

7. TEllO Chetlet Ialands 

B. TEllO Kavarathi 

Total 28.00 28.00 

Name of State: Kamataka 

1. TE Nandagad 04.28 04.28 

2. Yadgir 03.89 04.06 07.75 

3. 4 Bay SSM Kadoli 04.98 04.98 

4. Hudall 01.10 01.10 

5. Bommanahalll 03.51 03.51 

6. MBM TE Sirlsi 07.50 07.50 

7. 4 Bay SBM at Khanagaon 04.85 04.85 

8. VE Sirsl 07.54 07.54 

9. 4 Bay SBM Murdeswar 19.30 19.30 

10. 4 Bay RLU Ballur 07.05 07.05 

11. MBM Hukkerl 04.08 04.08 

12. 6 Bay RLU l<anabargl 07.35 07.35 

13. 4 Bay S8M Benadl 04.28 04.26 

14. Gero80pa 05.00 05.00 

15. Sampaje 23.32 23.32 

16. Yadamangala 06.81 06.81 

17. Markanja 06.11 06.11 

18. Savanoor 14.19 14.19 

19. Subrananya 15.77 15.77 

20. Siddakatte 13.68 13.68 

21. Thodikanan 14.56 14.56 



359 Wnltsn~ OECEMBER 13. 2006 to 0utIsfiDns 380 

2 3 4 5 6 

22. Ivarnatlu 28.57 28.57 

23. Hemmacli 14.49 14.49 

24. Baspatna 16.79 07.50 24.29 

25. Mudagandur 33.68 33.68 

26. Salagame 24.58 24.58 

27. Heragu 23.41 23.41 

28. HN Pura 06.02 06.02 

29. Poorigali 32.66 00.93 33.69 

30. Mirte 21.05 00.81 21.86 

31. Kuderu 23.99 23.99 

32. Shakthl Nagar 18.39 18.39 

33. Chuchankane 26.39 26.39 

34. Peraje 42.50 00.27 42.n 

35. Pandavapura 04.05 04.05 

36. . Cherambane 30.00 30.00 

37. TaHkori 03.66 00.97 04.63 

38. Bableswar 11.97 00.81 00.31 12.89 

39. Telgl 04.50 04.50 

40. 8ewoor 04.66 04.66 

41. Kurralapur 20.10 20.10 

42. Wadi 10.34 OS.OS 18.40 

43. 8aaavanabagwadi 19.24 03.83 22.87 

44. Mathata 18.84 01.44 18.08 

45. Lingsugar 18.80 18.80 

46. Munirabad 09.49 05.75 15.24 

47. Gowiupam OS.50. OS.50 

48. Manchenabalti 07.70 07.70 

49. Honnavalli 19.90 19.90 

50. Kaiwara 04.88 04.88 
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51. Jagalur 02.00 02.00 

52. Togarsi-Additional 00.77 00.77 

53. Nagara 10.53 10.53 

54. Alagerinandri 30.14 30.14 

55. M.L. Mali 02.30 02.30 

56. Torarsi 02.47 02.47 

57. Parasurampura 04.30 04.30 

58. SBM TE Ingali 12.93 07.91 07.39 28.23 

59. MBM TE Gadag 13.10 35.31 48.41 

60. Guddeangadi TE 02.66 00.53 03.19 

61. Additional 04.87 03.56 08.43 

62. Kalsa TE 04.12 04.90 09.02 

63. Hassan Diary 07.44 19.87 00.35 27.66 

64. Jayanagar TE 28.68 28.68 

65: Kalagi-Non std TE 15.12 10.13 25.25 

66. Gowinpalli Addtl. 2 Bay 07.82 01.69 09.51 

67. Shahabad 08.21 03.19 11.40 

68. Aldangady TE 01.36 21.64 23.00 

69. Madapura TE 20.74 08.66 29.60 

70. Nasubad 06.05 06.05 12.10 

71. S6M TE Gonikoppal 24.58 03.59 28.17 

72. 4 Bay S6M TE Aigali 03.20 05.05 08.25 

73. S6M Oharmshala 14.47 16.07 30.54 

74. M6M Shorapur 04.63 42.35 13.06 60.04 

75. Jewargi 17.69 10.95 10.50 39.14 

76. Non STO RLU Belgaum 03.35 11.75 15.10 

77. TE 6yrapura 05.39 05.39 

78. TE 6'Iore East 15.35 20.52 35.8-' 

79. Chandralayour 13.57 22.78 36.35 
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BO. Low cost TE Doddamagge OS.19 05.19 

B1. MBM TE Belthangady 18.84 21.15 39.99 

82. Kamgal 12.90 38.85 49.75 

83. RSU Harpanahalti 01.98 01.98 

84. TE Kampil 09.95 09.95 

85. Mudalgi 09.31 09.31 

86. Aland 00.37 00.37 

B7. Maski 00.74 00.74 

B8. Tumri 09.43 04.09 13.52 

B9. Hungund 00.13 00.13 

Total 911.96 365.34 145.69 1422.99 

Name of State: Andhra Pradesh 

1. TE Bldg. Kothur 02.00 10.00 12.00 

2. Atmakoor 07.00 OS.OO 07.00 

3. Ramanhapetta OS.OO 07.00 15.00 

4. Nereduchira OS.OO 14.00 19.00 

5. Udayagiri 11.81 03.18 14.99 

6. Andhra Nagar 01.94 01.94 

7. Seethammadhara 27.32 27.32 

8. Bachannapet 00.35 00.35 

9. Gudur 01.00 01.00 

10. Thorrur OS.54 00.30 OS.84 

11. Cherial 05.49 00.21 OS.70 

12. NGO's Colony Warangal 06.16 04.53 10.69 

13. TE Bheemadole 04.58 29.90 02.21 36.69 

14. VE Bheemadole 10.48 06.17 16.65 

15. TE Janaram 02.92 OS.72 OS.64 

16. Kamlapuram 18.29 1829 

17. VE Sakhinetepal/y 00.78 00.78 
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18. VE Ambalpheet 02.00 02.00 

19. TE Gandhlnagar 22.41 01.79 24.20 

20. TE Yeleswaram 18.28 00.25 18.53 

21. Autonagar, Guntur 18.27 18.27 

22. Gurazala 21.75 00.73 22.48 

23. Hasmatpet 19.09 01.22 20.31 

24. East Maredpalli 10.92 15.22 26.14 

25. TE Anazpur 19.13 19.67 38.80 

?6. TE Sultanabad 08.87 04.48 00.50 13.85 

27. Bolnpally 02.13 00.50 02.63 

28. Korutla 02.84 02.54 04.22 09.60 

29. Yellareddypet 07.30 07.76 15.06 

30. Cherla 06.22 05.16 11.38 

Total 155.36 241.22 31.55 428.13 

Name of State: Maharashtra 

1. Mahim 00.61 00.61 

2. Mokhada 01.25 01.25 

3. Kelwa 00.91 00.91 

4. Vikramghad 00.85 00.85 

5. Kanchand 05.30 05.30 

6. Afgaon 01.79 00.54 02.33 

7. Khativali 05.20 02.50 07.70 

8. Kalher 01.99 01.99 

9. Angaon 04.10 04.10 

10. Goveli 04.13 04.13 

11. Chinchini 12.09 12.09 

12. Bolinij Virar 36.71 36.71 

IL CIOCO Bolsar Tarapur 03.41 00.69 04.10 

Nimbavall 03.44 03.44 
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15. Murbad 10.00 11.97 21.97 

16. TE Shirol 17.51 17.51 

17. Rujuri 04.07 04.07 

18. Wida 07.72 07.72 

19. Jawalgaon 06.89 06.89 

20. Kadiwadgaon 07.68 07.68 

21. Seed 50.15 OS.70 00.21 69.06 

22. Dabhadi 05.67 95.67 

23. Ardhapur OS.90 OS.90 

24. Rohipimplegaon 03.41 03.41 

25. Degloor 09.17 03.41 12.58 

26. Snehnagar 01.97 01.97 

27. Tadkalas 01.39 01.39 

28. pusegaon . 03.51 03.51 

29. Chudaw8 01.99 01.99 

30. Hatta 03.41 03.41 

31. Hadgaon 02.96 02.96 

32. Walur OS.08 OS.08 

33. Pingli 04.83 04.83 

34. Rampuri 02.92 02.92 

35. Adgaon 01.51 01.51 

36. Rameshwartanda 03.38 01.12 04.50 

37. Waranga 01.49 01.49 

38. Asegaon 02.65 02.40 05.05 

39. Kolha 02.16 02.16 

40. Shirad Shahpur 04.89 03.71 08.60 

41. Bhogaon 01.99 01.99 

42. Aundha 03.75 03.28 07.03 

43. Bilandegaon 05.32 05.:: 
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44. Talkhed 02.61 02.61 

45. Ausa 06.40 06.40 

46. Shirur(T) 00.97 00.97 

47. Katgoan 01.40 01.40 

48. Kumtha 02.25 02.25 

49. Waigaon 05.12 05.12 

50. Jalkot 10.02 10.02 

51. Oigol (0) 03.38 03.38 

52. Pangaon 03.01 03.01 

53. Nagarsoga 07.17 00.96 OB.13 

54. Satala 06.95 01.90 OB.85 

55. Sakol 03.44 03.44 

56. Ohanegaon 11.06 11.06 

57. Shirur (A) 12.80 03.04 15.84 

58. Togri 01.90 01.90 

59. Bori 06.59 05.73 12.32 

60. Khandali 03.44 03.80 07.24 

61. 14KC-DOT Oindori OB.22 OB.07 16.29 

62. STE Gogapur 01.86 01.86 

63. STE Saranghkeda 02.21 02.21 

64. STE Prakasha 01.61 01.61 

65. RLU Ohule 03.35 03.35 

66. Bhandane 06.37 00.37 06.74 

67. TE RTTC Nagpur 02.60 02.42 05.02 

68. TE Godhani 03.54 03.54 

69. TE Hingna Village 01.71 03.81 05.52 

70. TE Muda 15.n 03.50 00.27 19.54 

71. Narendra Nagar Nagpur 00.33 02.74 09.87 12.94 

72. TE Ourgapur 09.25 01.40 10.65 
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73. ILT Girad 01.64 01.64 

74. IlT Anjale 00.75 00.75 

75. TE Bhadegaon 03.59 03.59 

76. TE Bhalod 03.80 03.80 

77. IL T Asalgaon 04.00 04.00 

78. Antargaon 04.36 04.36 

79. Boom 01.00 01.00 

80. Mangloor (K) 03.47 03.47 

81. Pimpri 02.07 02.07 

82. Sajna 09.87 09.87 

83. Saina (VIE) 03.91 03.91 

84. Terkheda 03.49 03.49 

85. Dahiphal 05.21 03.12 08.33 

86. Mkni 06.42 01.49 07.91 

87. Sastur 03.14 03.14 

88. Arangaon (Ahmednagar) 09.28 09.28 

89. MIDC 19.52 07.16 26.68 

90. Shirdi 21.69 02.77 24.46 

91. Rajgurunagar 09.65 OS.3O 14.95 

92. Adman TE Satara 72.01 21.12 93.13 

93. Mohemedwadi 24.57 06.96 01.01 32.54 

94. Dhanakwadi 13.22 04.39 59.61 

95. IL T Jakadevi 01.34 01.34 

96. Atpadi '0&.09 OS.09 

97. TE Dahiwadi 03.52 21.59 25.11 

98. HE TE Sawantwadi 03.77 01.83 OS.60 

99. IlT Bhadshi 08.05 08.05 

100. TE Malvan 11.03 29.56 40.59 

10t. 14 KC DOT Hodgi SlP 02.51 02.51 
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102. Chapalgaon 01.44 01.44 

103. Sangola 02.91 02.91 

104. Boraje 06.26 06.26 

105. Dombalvadi 17.42 .,. 17.42 

106. Nimgaon 14.41 14.41 

107. Nazare 04.13 04.13 

1 OS. Boramani 06.80 06.n 13.57 

109. JhaHur 16.88 16.88 

110. Aran 13.44 13.44 

111. Mangalweda 26.62 17.94 44.56 

112. TE Mtramaar 01.52 01.52 

113. Poinguinim 01.63 01.63 

114. Velim 10.66 10.66 

115. Sancole 03.97 03.33 09.93 17.23 

116. Porvorim 48.12 20.11 16.71 84.94 
. ... ' 

117. Colva OS.35 08.35 

118. Bagmalo 01.04 01.04 

119. Anjuna 03.91 03.91 

Total n6.27 348.92 55.44 1180.63 

Name of State: Maharashtra (MTNL MUMBAI) 

1. CumbaJla Hill 406 243 225 874 

2. Bandra Kurla n 205 04 286 . 
3. Charkop-II 38 60 12 110 

4. Eksar-I 170 139 57 366 

5. Sec- 19 Vashi 142 30 05 1n 

6. Bengal Chemicals n 144 44 265 

7 .. CBO Belapur 314 224 48 585 

8. Rabale 142 176 79 397 



.375 DECEMBER 13. 2006 ID au.tItIns 376 

2 3 4 5 6 

9. New Panvel 03 87 eo 150 

10. Kharghar 08 74 76 158 

Total 13n 1382 810 3368 

Name of State: MeghaIaya 

1. 1.5 K TE Mandipathar 11.00 01.70 12.70 

2. HE & VE Forest Colony ShiIong 11.50 11.50 

3. Small TE & esc Nongpoh Bazar 20.31 07.37 27.88 

4. HE 1.5 K TE Forest Colony ShiIIong OSUS 09.28 

Total 22.50 22.01 18.65 61.16 

Name of Stale: Mizoram 

1. TEC~ 32.00 32.00 

2. TE Bitate 40.00 40.00 

3. Ttungvel 33.00 33.00 

4. west PhaiIeng 37.00 37.00 

5. Zabawk 39.00 39.00 

6. BTS & WLL KaJkuIh 10.00 10.00 

7. East Lungdar 09.00 09.00 

8. BauIpui "NG- 13.00 13.00 

9. Hilapu 12.00 12.00 

10. Thinglal 10.00 10.00 

Total 72.00 70.00 93.00 235.00 

Name of State: Tripura 

1. 1.5 K TE SaiganIh 38.20 36.20 

2. Mirza 37.27 37.27 

3. Harishyamukh 32.28 32.28 

4. Radhanagar 34.24 34.24 

5. Salema 23.43 23.43 46.86 

6. G.B. Bazar 15.62 15.62 

7. Srinagar 30.73 30.73 
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B. Aiirport Agartala 11.38 11.38 

9. Budjangnagar 15.62 15.62 

10. Khumluung 30.73 30.73 

11. Bagma 11.38 11.38 

Total 221.15 B1.16 302.31 

Name of State: Assam 

1. Oalgaon 04.55 04.55 

2. Philobari 08.23 08.23 

3. Kokapa~ar 1B.89 18.89 

4. Joypur 20.28 20.28 

5. Goriamari 02.98 02.96 

6. Thelamara 07.55 07.65 

7. Katlichera 24.57 24.57 

B. Biharabazar 20.71 20.71 

9. Jagun 19.14 00.70 19.84 

10. Chpakhowa 17.44 09.01 26.45 

11. Hoogrijan 17.14 07.53 24.67 

12. Sonari 28.10 03.31 31.41 

13. Juria 31.84 08.64 38.48 

14. Al·pahi 15.97 06.11 22.08 

15. Titabor 12.64 17.06 29.70 

16. Sulkuchi 08.31 04.88 12.00 25.19 

17. Jalgroad 12.33 23.87 36.20 

18. Ulubari 04.53 46.47 51.00 

19. Serganguri 25.12 25.12 

Total 245.68 67.68 124.52 437.88 

Name of State: Punjab 

1. ALU Jodhan 23.79 23.79 

2. Bibi Wala Chowk Bathlnda 20.25 20.25 
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3. Basslan 33.07 33.07 

4. Jail Road Ludhlana 23.38 23.38 

5. RLU Bldg. at Bhlnder Kalan 29.07 29.07 

6. RLU Khan Singh Wala 19.52 '9.52 

7. RLU Rameena 27.57 27.57 

B. VE to TE Ahmedgarh 22.60 .. 22.60 

9. VE to TE Patiala 18.30 18.30 

10. RLU Ganauri Kalan 52.71 52.71 

11. RLU Lalru 23.22 23.22 

12. RLU Nanga! 27.20 27.20 

13. TE Roper 39.00 39.00 

14. Panchkula Sec. 20 65.00 65.00 

15. . Kahnuwan 14.28 14.28 

16. RSU Gurdaspur 14.39 14.39 

17. GSS Avenue Jalandhar 35.54 35.54 

18. VE TE Bldg F Pt Jalandhar 19.12 19.12 

19. RLU Gardhiwal 46.39 46.39 

20. VE to TE Talwandi Bhai 12.50 12.50 

21. VE to TE Ropar 23.45 23.45 

22. VE to RLU Makhu 11.58 11.58 

23. TE Sec. 49 Chandigarh 92.00 21.31 113.31 

24. RLU Bhawanigarh 07.12 20.31 27.43 

25. VE to TE Sirhind 14.25 03.62 17.87 

26. TE Bldg Dhariwal 28.02 03.02 25.64 56.68 

27. VE to TE Mohali 42.43 42.43 

28. VE to TE Ropar 01.31 22.45 10.05 33.81 

29. RLU Jalaldiwal 12.09 04.75 03.43 20.27 

Total 709.19 122.99 81.55 9.13.73 
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Name of State: Delhi (MTNL) 

1. RSU Building at Pushp Vlhar, Sec-III, New Delhi. 15.21 15.21 

2. RSU Building at Pushp Vihar. Sec-IV, New Delhi. 7.01 7.01 

3. RSU Building Sec- 16 C Dwaraka, New Deihl. 31.67 31.67 

4. RSU Building Sec -20 0 Owaraka, New Delhi. 16.70 16.70 

5. RSU Building Sec-22 Rohini, New Delhi. 28.05 28.05 

6. RSU Building at Najafgarh-II, Delhi. 19.37 19.37 

7. ToE. Building at Anand Parbhat, Deihl. 50 50 

8. ToE. Building at DSIDC, Narela, DelhI. 279 193 255 727 

9. T.E. Building at Sec 'X. Rohini, Delhi. 313 238 350 901 

10. RSU Sec-1 1 Extn. Rohloi, Delhi. 11.24 10.43 4.91 26.58 

11. ToE. Building Minto Road, New Delhi. 379 634 593 1606 

12. T.Eo Building at Sec- 19, Owaraka, New Delhi. 78.82 57.80 167.07 303.69 

Total 1179.07 1133023 1419.98 3732.28 

Statement " 

Telephone Exchange Building under Construction in Delhi 

S. No. Name of the Building 

10 T.E. Building Saraswati Vihar, Delhi. 

2. T.E. Building at Mayur Vihar Phase-II, Delhi. 

3. ToE. Building at Sec-XIV, Rohini, Delhi. 

40 ToE. Building at Shadipur, NewDelhi. 

Hospitality Given to Foreign NGOs 

3058. SHRt MAHAVIR BHAGORA: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) the details of the hospitality being given to the 
members of the Voluntary Organisations from foreign 
countries; 

Amount being Time by which construction 
spent work is likely to be 

completed. 

17.06 crpres Feb. 07 

2.70 croras June 08 

1050 crores June 07 

13.60 crores Mar. 07 

(b) the number of Voluntary Organisations from India, 
particularly from Udaipur whose representatives enjoyed 
foreign hospitality during the last three years; 

(c) whether this facility has been in accordance with 
the norms fixed for foreign exchange; and 

(d) if not, the action taken in this regard? 



383 DeCEMBER 13, 2006 384 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) and 
(b) Under the Foreign Contribution (Regulation) Act, 1976 
(FCRA), various Associations (including NGOs) in India 
are permitted to receive contribution from foreign sources 
for bona-fide activities in cultural, economic, educational, 
social or religious fields after obtaining reglstratlonlprlor 
permission under the said Act. The reglatrationlprlor 
permission is granted after due verification of activities 
and antecedents of office bearers of Associations. The 
State-wise and district-wise list of Associations registered 
or granted prior permission under the said Act are 
available on Ministry of Home Affairs (MHA)'s webaite -
http://mha.nic.inlfore.htm. The hospitality given to members 
of VoluntarY Organisations from foreign countries Is not 
regulated under this Act. 

According to the advice received from the Rajasthan 
Government, the office bearerslrepresentati of voluntary 
organisations (NGOs) visiting foreign countries do not 
require recommendation/permission from the State 
Govemment. Even in case of the NGOs registered under 
the FCRA by MHA, the office bearerslrapresentativee are 
not required to file information with the State Government. 

(c) and (d) Do not arise. 

(English] 

Medlum Term Plan for DeYeiopment of Aoada 

3057. SHRI ADHALRAO PATIL SHIVAJlRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA AOSUL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether in view of the poor road connectivity in 
the country, the Union Government has prepared a 
medium term plan for development of roads; 

(b) if SO, the details thereof; 

(e) the funds sanctioned and released 80 far by the 
Union Govemment therefor during the current year, State-
wise: and 

(d) the steps taken by the Govemment to provide 
enough funds for the development of roads? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (&HRI 
K.H. MUNIYAPPA): (a) and (b) This Ministry Ie primarily 
responsible for the improvement and maintenance of 
NatIonal Highways. The State Government Is re.ponsIbJe 
for roads other than National Highwaya. Development of 
the National HIghways Is taken up on the basis of FIve 
Year Plan. There Is no propoul for medium term plan. 

(c) The State-wise deWIIa of the fundi allocated and 
the expenditure Incurred on the development of NatIonal 
Highways for the current year aN given in the enclosed 
statement. 

(d) The Govemment has iq)oeed ceea on petrol and 
dieeeI for augmentation of fund for the development of 
National HIghways. 

AIIocIlIion MId £JrptInd/IIHs 01 Funda for IhII 
dtwtIIopmsnt 01 NMion6I HigbRp ywu 2006-07 

SI No. Slate AIIocIIion ElcpendiIIn 
(in AI. CfOIe) (in At. ClOre) 

up to 
31.10.2006 

2 3 4 

1. Andhra Pradesh 87.34 29.45 

2. Arunachal Pradesh 6.00 2.23 

3. Assam 86.85 26.18 

4. Bihar 84.06 29.35 

5. ChandigartI 2.00 0.37 

6. ChhatIisgarh 52.44 17.25 

7. DelhI 15.SO 0.03 

8. Goa 5.00 1.12 

9. Gujarat 67.69 33.09 

10. Haryana SO.OO 23.36 

11. Himachal Pradesh 45.00 17.35 

12. Jharkhand 40.00 12.94 

13. Kamataka 78.90 41.SO 
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14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 

Kerala 

Madhya Pradelh 

Maharashtra 

Manipur 

MeghaJaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajaathan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Border Roads 
Organisation (BRO)" 

National Highways 
Authority of India 
NHAW 

3 

62.01 

94.63 

114.45 

15.09 

26.89 

20.00 

11.00 

66.37 

5.00 

53.33 

80.36 

87.69 

140.94 

41.85 

55.00 

584.00 

8645.45 

4 

16.59 

30.49 

45.33 

7.87 

8.32 

1.51 

0.91 

36.88 

0.21 

36.49 

36.23 

27.89 

43.95 

38.00 

14.65 

292.20 

3440.91 

"State-wise allocation 81'8 not made for the BRO and NHAI. 

SettIng up of SpecIal PurpoN Vehlcte 

3058. SHRI BASU DEB ACHARIA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Coal India Limited is contemplating 
to set up SpecIal Purpose Vehicle ·10 bid for overseas 
coal block both coking andnon-coking coal; 

(b) If so, the details thereof; and 

(c) the action taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. DASARI NARAYAN RAO): (a) to (c) Cil 

Board has sent 8 proposal to form a new wholly owned. 
subsidiary company of Cil with the name, Coal Videsh, 
for venturing into coal business opportunities abroad 
considering the widening demand-supply gap and the 
amount of coal imported Into India. No final decision has 
been taken in the matter. 

Exploiting Natul'IIl Aeaourcn In NER 

3059. SHRI LALIT MOHAN SUKLABAIDYA: WHI Ihe 
Minister of DEVELOPMENT OF NORTH EASTERN 
REGION be pleased 10 state: 

(s) whether the· Govemment is planning to exploit 
the vast natural resources of water bodies and natural 
gas in the North East Region for generating power; 

(b) if so, the details thereof; 

(c) the funds likely to be allocated for this purpose; 
and 

(d) if not, the reasons for overlooking these resources 
for the economic development of the region? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (d) It is accepted as a 
poficy that the vast resources of water-bodies and natural 
gas in the North Eastem Region have vast potential to 
generate power. As per information received from Central 
Electricity Authority, the lotal Identified hydroelectric 
potential in the North Eastem Region is 63,257 MW. The 
capacity which has been developed is 1179 MW. The 
major capacity under construction is 3453 MW. In addition, 
there are several small power projects in the State sector. 
The capacity of the gastHFO based power projects in 
the pipeline is 810.1 MW. The Planning Commission have 
informed the Ministry thai expenditure during the X Plan 
by the power sector in the North Eastem Region is 
estimated at Rs. 3743.96 crores. 

Having taken cognizance of the vast potential for 
power generation in the Region, the North Eastem Council 
decided in its last meeting in New Delhi in November 
2006 to convene a special sectoral meeting of the Council 
to specifically discuss the issue with the stake holders. 
The meeting is scheduled to be held at Pasighat in 
Arunachal Pradesh on 16-17th January, 2007 under the 
Chairmanship of Union Minister to DONER and all CMs! 
Govemors of the North Eastem Region have been invited 
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to attend. Beeides, NEe have &leo decided that the Union 
Ministry would review the power sector In the region with 
all concerned on a monthly basi$. 

Sport RahablUtation Centre 

3060. SHRIMATI ARCHANA NAYAK: WiD the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether India does not have even one top quality 
sports rehabilitation centre; 

(b) if so, whether due to lack of facilities in the 
country, injured Indian players are sent to Australia for 
rehabilitation; and 

(c) if so, the steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (8) and (b) The following Sports 
Rehabilitation Centres are available in the Regional 
Centres of the Sports Authority of India (SAl) : 

1. Netaji Subhas National Institute of Sports, 
Patiala. 

2. Netaji Subhas Southern Centre, Bangalore. 

3. Netaji Subhas Eastern Centre, Kolkata. 

4. Netaji Subhas Western Centre, Gandhinagar. 

SAl does not send injured players to Australia for 
treatment. 

(c) Does not arise, in view of replies to parts (a) 
and (b) above. 

Widening of N~ 

3061. SHRI S. MALLIKARJUNIAH: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the existing road from Nelamangala to 
Hassan NH-48 is being widened; 

(b) if so, the details thereof; and 

(c) if not. the reasons for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The stretch from 
Nelamangala junction to Hassan from km. 28.20 to 
189.500 of NH-48 has been identified fOr Improvement 
under National Highway Development Project Phase·11I A 
for four lanlng on Build, Operate and Transfer (BOT) 
basis. Bids have been received and are under evaluation. 

(c) Does not arise. 

Free TN8tment in AlIMa 

3062. DR. K. DHANARAJU: Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to slate: 

(a) whether about rupees forty cro ... are allocated 
to AIIMS every year for the free treatment of poor patients 
in the said hospital; 

(b) if so, the number and details of poor patients 
treated in said Hospital during each of the Ia&I three 
years; 

(c) whether utilization report of the amount allocated 
is sent to Union Government; and 

(d) if so, details of the said report sent to Government 
during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHAIMATI 
PANABAKA LAKSHMI): (a) AIIMS Is provided budgetary 
support for meeting the salary of doctors, medical 
equipmeoVmedicines and for introduction of various new 
facilities for the purpose of providing medical services. A 
sum of As. 488.00 crores has ~n allocated during the 
year 2006-07 under pian/non-pian. In addition, the AIIMS 
is supported by Rashtny. Arogaya Nidhi and Prime 
Minister's Relief Fund for providing treatment to poor 
patients in the case of life threatening diseases, etc. 

(b) to (d) The number and details of poor patients 
treated during the last three years and the amount spent! 
utilized on the treatment of such poor patients, are being 
collected and will be laid on the Table of the House. 

SUrrender of Landllne connections 

3063. SHRI KISHAN SINGH SANGWAN: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether a large number of Bharat Sanchar Nigam 
Limited (BSNL) subscribers of Sonipat and Bahadurgarh 
have surrendered their landline connections; 

(b). if so, the details thereof and the reasons therefor; 

(c) whether a number ofrepresentationa from the 
subscribers regarding receipt of inflated bills and misuse 
of their telephone services by the STO operators in 
alleged connivance with employees of BSNL have been 
received in this regard; 

(d) if so, the details thereof; and 

(e) the action takenJbefng taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. However, there 
have been disconnections of some landline telephones 
because of the preference of customers for mobile phones 
over landlines telephones. 

(b) In all. 3772 telephones in Sonipat and 1054 
telephones in Bahadurgarh have been surrendered during 
the period from 01-04-2006 to 30-11-2006. SUrrender of 
telephones is mainly due to following reasons: 

(i) Taking Broadband connection from BSNL and 
thereby surrendering additional telephone taken 
for intemet; 

(ii) Taking a Mobile telephone from BSNL in place 
of fixed telephone; 

(iii) Taking a fixed/mobile telephone from other 
private operator. 

(c) to (e) No, Sir. However, one complaint has been 
received during 2006-07 (up to 3(}.11-2006). The complaint 
was received recently on 13-11-2006 from customer of 
telephone no. 261972 in Bahadurgarh who has 
complained about excess metering due to misuse by STD 
Operator. The complaint is being investigated. 

Grant--ln-Ald from Japan International 
Co-operatlve Agency 

3064. SHRI ANANTH KUMAR: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

<a) whether the Government of Karnataka has 
forwarded proposals regarding improvement of mother and 
child health programmes for Bangalore Medical College 
and attached Teaching Hospitals, for grant-in-aid trom 
Japan International Co-operative Agency; 

(b) if so, the details of the proposal received, including 
the allocation sought by the State Govemment; 

(c) the action taken by the Union Government 
thereon; 

(d) the reasons for pendency of the above proposals; 
and 

(e) the time by which these proposals are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) Yes, Sir. The proposal 
seeking financial assistance of Rs. 60.00 crores from 
Japan International Cooperation Agency tor improvement 
of 'Mother and Child Health Programme' for BangaJore 
Medical College, Bangalore and attached Teaching 
Hospitals was posed to the Govemment of Japan in May, 
2001 for necessary funding. However, Govemment of 
Japan has not adopted the project for funding support. 

Stadia and Physical Training Centres 
for Rural A ..... 

3065. SHRI JOACHIM BAXLA: Will. the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Govemment had proposed to set up 
some new stadia and physical training centres for the 
development of sports and youth affairs in the country 
particularly in the rural areas; 

(b) if so, the amount allocated by Govemment during 
the last three years to implement the plan formulated by 
the Govemment in this regard and the details of the 
amount utilized out of the above allocation; and 

(c) the State-wise/1ocation-wise number of rural youth 
in the country benefited from the above plan? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a> and (b) As 'Sports' is a 
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State subject In the Constitution, the primary responsibility 
for creation of sports facilities In the country, including 
rural areas, nes with the State Governments. Till 
31.3.2005, the Ministry was providing assistance to State 
Govemments, local bodies, educational Institutions and 
NGOs for the establishment of various kinds of sports 
infrastructure and procurement of equlpments etc., based 
on specific proposals received from time to time as per 
the guidelines of the related schemes. However, w.e.f. 
1.4.2005 these schemes were transferred to the State 
Sector. No fresh projects are, therefore, being funded by 
the Government of India, but funds to the extent of 
committed liabilities for the ongoing approved projects 
would be given during the remaining period of the 

X FIve Year Plan. Further there wu no provIaIon for 
aRocation of State-wI8e funds under the erstwhile Sports 
Infrastructure Schemes. The details of State-wiae and 
year-wise funds released during the last 3 years (I.e. 
2003-04 to 2005-06) under the Sports Infrastructure 
Schemes are given In the encloeed etaternent. 

(c) It is not practically feasible to give details of State-
wtaeJIocatIoo-wiae number of rural youth who may have 
benefited from the sports facHltlea. But as Govemment Is 
concemed to promote Sports Development as an integral 
element of Youth Development, especially in rural areas, 
consideration is being given to launching the Panchayat 
Yuva KheI Abhiyan in the Eleventh Ave Year Plan. 

Stats-wistI dtIt8iIs 01 CtInInII ~ 1MNIstId undtIr 1M St:hstntI 01 GnII7/s lor 
CrtNllion 01 Spotts InfnI8I1ucIu1'll from 2fXJ3..2fJ04 to 2OtJ5..2O(JtJ 

(Rs. In laIchs) 

S1.No. StateIUT 2003-2004 2004-2005 2005-2006 

Amount No. of Amount No. of Amount No. of 
released projects releaaed projects reIea8ed projects 

2 3 4 5 6 7 8 

1. Ardhra Pradesh 484.52 14 123.75 7 45.00 

2. Arunachal Pradesh 191.00 5 27.00 71.00 

3. Assam 17 2 188.09 8 7.00 

4. Bihar 0 0 0 0 0.00 0 

5. Delhi 0 0 0 0 0.00 0 

6. Goa 0 0 0 0 0.00 0 

7. Gujarat 0 0 85.00 2 0.00 0 

8. Haryana 40.17 2 118.13 16 32.80 4 

9. Himachal Pradesh 100.21 8 118.63 10 0.00 0 

10. Jammu and Kashmir 26.82 18 22.50 1 0.00 0 

11. Kamataka 58.7 8 101.3 9 0.00 0 
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2 3 4 5 6 7 8 

12. KeraJa 13.01 4 1.50 0.00 0 

13. Madhya Pradesh 152.27 13 115.40 6 18.00 

14. Maharashtra 238.43 13 169.04 9 45.08 2 

15. Manipur 0 0 22.50 3 0.00 0 

16. MeghaJaya 100.11 5 234.55 5 0.00 0 

17. Mizoram 136.32 21 30.00 59.59 

18. Nagaland 962.46 21 115.98 12 45.00 

19. Orissa 0.05 0.75 0.00 0 

20. Punjab 45.00 0 0 0.00 0 

21. Rajasthan 25.00 2 8.72 23.00 

22. Sikkim 0 0 0 0 0.00 0 

23. Tamil Naclu 170.36 22 81.154 13 50.52 2 

24. Tripure 0 0 0 0 0.00 0 

25. Uttar Pradesh 46.94 3 69.23 6 83.00 4 

26. West Bengal 20.07 15 49.70 4 0.00 0 

27. Chattisgarh 78.50 4 0 0 0.00 0 

28. Jharkhand 0 0 30.00 0.00 0 

29. Uttaranchal 0 0 94.80 5 0.00 0 

30. Andarnan and Nicobar Islands 0 0 0 0 0.00 0 

31. Chancligarh 0 0 0 0 0.00 0 

32. Dadre and Nagar Haveli 0 0 0 0 0.00 0 

33. Daman and Diu 0 0 0 0 0.00 0 

34. Pondicherry 0 0 0 0 0.00 0 

35. Lakshaclweep 0 0 0 0 0.00 0 

Total 2906.96 182 1787.99 122 480.00 19 
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SI8/s-wistI dsl8ils 01 CtlnfIBI ~ ~ under IlNI ScIItInw 01 GmnIs to RuMl School for putr:hiIss of 
Spotts E~ IIIIId OtIWJ/opI'Mnt 01 p/6Y1JfD1111d !frIm 2()()3.(U.1rJ 2005-06 

(Rs. In lakha) 

SI.No. State 2003-2004 2004-2005 2005-2006 

Amount No. of Amount No. of Amount . No. of 
released Schools released Schools reIeaaed Schools 

2 3 4 5 8 7 8 

1. Andhra Pradesh 0.37 2.78 3 0.00 0 

2. Arunachal Pradesh 4.35 4 7.74 7 0.00 0 

3. Assam 30.88 41 22.18 38 0.00 0 

4. Bihar 3.29 3 7.53 8 0.00 0 

5. Chhattisgarh 1.13 2 3.32 4 0.00 0 

6. Delhi 0.00 0 0.00 0 0.00 0 

7. Goa 0.00 0 1.08 0.00 0 

8. Gujarat 2.98 4 1.42 2 0.00 0 

9. Haryana 43.38 59 24.17 41 0.00 0 

10. Himachal Pradesh 5.72 15 10.21 14 0.00 0 

11. Jammu and Kashmir 3.17 3 9.64 14 0.00 0 

12. Jhar\<hand 0.00 0 0.00 0 0.00 0 

13. Karnataka 16.75 26 12.10 18 0.00 0 

14. Kerala 0.00 0 15.48 17 0.00 0 

15. Madhya Pradesh 22.95 29 13.67 20 0.00 0 

16. Maharashtra 51.63 58 54.19 71 8.63 27 

17. Manipur 3.26 5 1.48 2 0.00 0 

18. Meghalaya 1.08 9.37 10 0.00 0 

19. Mizoram 0.00 0 0.00 0 0.00 0 

20. Nagaland 0.00 0 3.80 5 0.00 0 

21. Orissa 44.21 55 61.99 80 8.60 28 

22. Punjab 2.56 3 0.63 2 0.00 0 

23. Rajasthan 25.19 29 18.76 30 0.00 0 
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2 3 4 5 6 7 8 

24. Sikkim 0.00 0 0.00 0 {tOO 0 

25. Tamil Nadu 7.65 21 3.70 6 0.00 0 

26. Tripura 0.S7 0.40 0.00 0 

27. Uttar Pradesh 39.60 47 51.11 75 0.89 3 

28. Uttaranchal 11.04 12 18.44 26 1.87 6 

29. West Bengal 77.98 106 127.15 167 0.00 0 

Union Territories 

30. Andaman and Nlcobar Islands 0.00 0 0.00 0 0.00 0 

31. Chandigarh 0.00 0 0.00 0 0.00 0 

32. Dadr. and Nagar Haveli 0.00 0 0.00 0 0.00 0 

33. Lakshadweep 0.00 0 0.00 0 0.00 0 

34. Daman and Diu 0.00 0 0.00 0 0.00 0 

35. Pondicherry ·0.00 0 0.00 0 0.00 0 

TOTAL 399.63 525 482.45 662 19.99 64 

State-wise details of Central assistance released under the Scheme of grants for Promotion 
of Sports in Vnivetsiliss and Colleges from 2003-04 /0 2005-06 

(Rs. In lakhs) 

SLNo. State 2003-2004 2004-2005 2005-2006 

Amount No. of Amount No. of Amount No. of 
released Institutions released Institutions released Institutions 

2 3 4 5 6 7 8 

1. Andhra Pradesh 87.82 27 97.22 36 5.00 

2. Arunachal Pradesh 0.00 0 0.00 0 0.00 0 

3. Assam 26.81 10 126.31 48 0.00 0 

4. Bihar 20.60 4 0.00 0 0.00 0 

5. Ctlhattisgarh 0.00 0 20.70 9 0.00 0 

6. Goa 0.00 0 2.70 0.00 0 

7. Gujarat 18.27 10 28.20 0.00 0 

8. Haryana 10.31 9 26.86 4 0.00 0 

9. Himachal Pradesh 5.85 3 7.37 4 0.00 0 
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1 2 3 4 5 6 7 8 

10. Jammu and Kashmir 0.00 0 0.00 0 0.00 0 

11. Jharkhand 0.00 0 2.70 0.00 0 

12. Kamataka 39.35 35 149.87 63 12.00 

13. Kerala 39.80 18 45.07 24 0.00 0 

14. Madhya Pradesh 10.80 4 26.10 7 0.00 0 

15. Maharashtra 197.53 98 244.15 115 20.85 2 

16. Manlpur 25.03 3 17.80 5 0.00 0 

17. Mizoram 10.72 4 0.00 0 0.00 0 

18. Meghalaya 0.00 0 10.80 4 0.00 0 

19. Naga1and 22.50 11 19.20 10 0.00 0 

20. Orissa 83.60 40 57.98 32 0.00 0 

21. Punjab 52.68 13 29.45 11 10.00 

22. Rajasthan 4.20 2 7.20 3 0.00 0 

23. Tamil Nadu 164.81 27 169.80 29 17.12 

24. Tripura 0.00 0 0.00 0 0.00 0 

25. Uttar Pradesh 101.56 41 158.65 62 45.00 3 

26. Uttaranchal 24.60 10 16.80 8 0.00 0 

27. West Bengal 79.86 42 141.28 63 0.00 0 

28. Delhi 53. SO 2 62.64 40.03 '1 

29. UT s-Chandigarh 0.00 0 1.00 0.00 0 

TOTAL 1080.25 413 1472.00 555 150.00 10 

Slate-wise details 01 Central assistance released ClfHMr the Scheme 01 Grants lor 
Installation 01 Synthetic SlUfllCeG from 2003-04 /0 2005-06 

(As. in lakhs) 

S1.No. State 2003-2004 2004-2005 2005-2006 

Amount No. of Amount No. of Amount No. of 
released projects released projects released projects 

2 3 4 5 6 7 8 

1. Andhra Pradesh 00.00 0 20.00 0.00 0 

2. Haryana 30.00 0.00 0 0.00 0 
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2 3 4 5 6 7 8 

3. Himachal Pradesh 0.00 0 0.00 0 0.00 0 

4. Jammu and Kashmir 0.00 0 0.00 0 0.00 0 

5. Kamataka 0.00 0 0.00 0 0.00 0 

6. Madhya Pradesh 0.00 0 0.00 0 0.00 0 

7. Maharashtra 50.00 15.00 0.00 0 

g. Manlpur 0.00 0 0.00 0 0.00 0 

9. Ori8sa 0.00 0 50.00 0.00 0 

10. Punjab 0.00 0 0.00 0 0.00 0 

11. Tamil Nadu 0.00 0 65.00 0.00 0 

12. Uttar Pradesh 0.00 0 0.00 0 150.00 3 

13. West Bengal 0.00 0 0.00 0 0.00 0 

14. Delhi 20.00 0.00 0 0.00 0 

15. Chandigarh 0.00 0 0.00 0 0.00 0 

16. Jharkhand 100.00 0.00 0 0.00 0 

Total 200.00 4 150 4 150.00 3 . 

Prlv." Property HIred by MTNL THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

3066. SHRIPRABHUNATH SINGH: Will the Minister (DR. SHAKEEL AHMAD): (a) The number of properties 
of COMMUNICATIONS AND INFORMATION owned by MTNL in Delhi are as follows: 
TECHNOLOGY be pleased to state: 

Technical & administrative 59 buildings 
(a) the number of properties aIongwith their locations Staff quarters 2016 

owned by Mahanager Telephone Nigam Limited (MTNL) 
in Delhi; Total 2075 

(b) the details of private properties taken on rent by The locations of the properties owned by MTNL is 

the MTNL alongwith the rent being paid therefor on 
given in the enclosed Statement-I, II and III. 

monthlylyearly basis; and (b) and (c) The details of private properties taken on 

(c) the purpose for which the MTNL has hired these 
rent including the amount of rent being paid and purpose 
are given in the enclosed statement-IV and V for MTNL 

private properties? Delhi and Mumbai respectively. 
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StlttetHnt I 

List of buiIdngs own«I by MTNL. DtIIhi 

S.No. Name 01 Buting AddIess 01 Uing AppIox. IIoor space .,. PIIIII1I P!opoead Idsation 01 II1e 
in sq. meIIIS IdiUIion 01 surplus IJ8I and other 

txikt1g purpaeeslilehoanings 
Ted1nicaI AaninisIration placing the renting 01 the 

area atc. 

2 3 4 5 6 7 

1. Kidwai Bhawan T E. Bldg. 18118 3539 Main Bldg. Exchange & Admn. Purpose. 

2. JorBagh TE Bldg. Jor Bagh 1819 MaIn Bldg. Exchange & Admn. Purpose 

3. lodhi Road 9 COO Complex 746 14042 Main Bldg. Exchange & Admn. Purpose 

4. Delhi Gate T .E. Bldg. Asal Ali Road 2688 Main Bldg. Exchange 

5. Idgah T.E. Bldg. 2380 1300 Main Bldg. Exchange & Admn. Purpose. 

6. Tis Hazari T .E. Bldg. T 18 Hazari Court 2128 Main Bldg Exchange & Admn. Purpose 

7. Gulabi Bagh DCA Malkel GuIabi Bagh 303 RSU Bldg Exchange 

8. Hauz Khas T.E. Bldg. 2533 Main Bldg. Exchange 

9. Chanakyapuri T E Bldg. 2575 Main Bldg Exchange 

10. B.C P T.E. Bldg BCP 9622 Main Bldg, Exchange & Admn. Purpose 

11. Nehru Place Community Cenbe 4110 2268 Main Bldg. Exchange & Admn. Purpose 

12 Okhla T.E Bldg. Mathura Road 2368 735 Main Bldg Exchange & Admn. Purpose 

13. Tuglakabad Near Batra Hospital 738 173 RSU Bldg Exchange & Admn. Purpose 

14. Asiad Village Asiad Village Sirifolt 113 RSU Bldg ·Exdlange 

15. Sadiq Nagar Siri Fort 252 RSU Bldg ExdIange 

16. Laxmi Nagar T.E Bldg. RacI1u Place 4213 213 Main Bldg. Exchange Admn. P\IIlIOS8 

17. Kalllardooma Community Centra 802 268 Main Bldg. Exchange & Admn. Purpose 

18. Mayur Vlhar Phase-li AS Block 241 RSU Bldg Exchange 

19. Shabdara R Block DiIshad Garden 1669 Main Bldg Exchange & Admn. Purpose 

20. Zalrabad T.E. Bldg. 228 RSU Bldg. Exchange 

21. Yamuna VIhar T.E. Bldg. Pocket C 878 293 T.EJRlU Exchange & Admn. Purpore 

22. East of Lolli DCA Shopping Complex 266 RSU Bldg Exchange 

23. Shakli Nagar T.E. Bldg. 3973 1430 MaIn 8Idg. Exchange 
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2 3 4 5 6 7 

24. Shalimar Bagh-l AD Block Market 320 RSU8ldg. Exchange 

25. Shalimar Bagh..fl AD Block Market 245 RSU Bldg. Exchange 

26. Rohini Sector·1II Sanchar Pariaar Near Jaipur 3138 1484 Main Bldg Exchange & Admn. Purpose 
Golden Hospital 

27. Badli T.E Bldg '035 Main Bldg Exchange & Admn. Purpose. 

28. Janakpuri Community Centre 1575 815 Main Bldg Exchange & Admn. Purpose. 

29. Dwalb Sec 8 T.E Bldg. 1236 RLU Bldg Exchange 

30. Dwalb Sec. 19 T E Bldg 1012 116 RLU Bldg. Exchange 

31. Dwarka 20 D Mear Davri Village 2276 484 Main Bldg Exchange 

32. Rajouri Garden T.E Bldg. 3339 1886 Main Bldg Exchange & Admn. Purpose. 

33. Han Nagar T.E Bldg. 2737 1368 Main Bldg Exchange & Admn. Purpose 

34. Paschim Vihar T.E. Bldg. A Block 834 RLU Bldg. Exchange 

35. NangIoi Old Post Office Bldg. 243 RSU Bldg Exchange 

36. Karol Begh T.E. Bldg. 5722 1394 Main Bldg. Exchange & Admn. Purpose 

37. Dethi Cant!. Gopi Nalh Road 618 RSU Bldg Exchange 

38. SamaIkha Community Centre 315 RSU Bldg. Exchange 

39 .. Sarita Vihar J Block Pocket J Sarita Vihar 230 79 RSU Bldg. Exchange 

Shltement " 

List of Tempofllty S/n.JclUfIl owned by MTNL, OtIlhi for RSU 

S.No. Area Site Plot Area in sq. metrs. 

2 3 4 

1. East Lothian Road 5180 

2. BCP Vasant Vihar 1800 

3. Bep Vasant Kunj 1000 

4. NP Sunlight Colony 1000 

5. NP Sarita Vihar M Block 3990 

6. LNG MandawaJi FaizaJpur 2500 

7. LNG Mayur Vihar Phase-tJ 155 
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1 2 3 4 

8. LNG CBC Shahdara 7280 

9. SKN Keahav Puram 8162 

10. RHN Rohini Sector-IX 10000 

11. RHN Saraswati Vihar 8949 

12. RHN Rohini Sector-XI 28336 

13. RHN Rohini Sector-3 11955 

14. RHN Natala DSIOC 8096 

15. JKP Dwarlca Sector-6 13431 

16. JKP Najafgarh DCA 800 

17. JKP Owarlca Sector- 16C 8000 

18. JKP Owarlca Sector 20 14900 

19. KB Anand Parvat 500 

20. KB Shacipur 9312 

StIItMIetJt I. 
lis/ of *" quMtrNs in MT"NL, Dslhl 

S.No. Name of Location Type of quarters No. of quarters UtiIIzaIlon of builcing 

2 3 4 5 

1. Atul Grove Road VI 1 

2. Bapa Nagar VI Residential Quarter 

3. Rai Sinha Road VI Residential Quarter 

4. Shahzah Road VI Residential Quarter 

5. Tilak Marg VI R88identiaI Quarter 

6. Electric Road HCM Lane VI Inspection Quarter 

7. Andrewz Ganj V Residential Quarter 

8. Asiad VUIage V 7 Residential Quarter 

9. Atul Grove Road V 11 Residential Quarter 

10. Cev Nagar V Residential Quarter 

11. Ditshad Garden V 4 Residential Quarter 
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2 3 4 5 

12. OIZ Area Gole Market V 2 Residential Quarter 

13. Kaka Nagar V 4 Residential Quarter 

14. Kidwai Bhawan Tale. Exert. Bldg. V 2+2 Residential Quarter-Inspection 
Quarter 

15. Kidwai Nagar V 2 Residential Quarter 

16. Lodhi Colony V 5 Residential Quarter 

17. Lodhi Complex V Residential Quarter 

18. Netaji Nagar V 2 Residential Quarter 

19. Rohini Sec. 3 Plot No. 4 V 20 Residential Quarter 

20. Sujan Singh Park V Residential Quarter 

21. Tilak Lane V Residential Quarter 

22. Paschim Vihar Block GH-17. V 24 Residential Quarter 

23. Andrewz Ganj IV Residential Quarter 

24. Atul Grove Road IV 2 Residential Quarter 

25. Eastem qourt IV Residential Quarter 

26. Chanakyapuri Tele. Exch. IV Residential Quarter 

27. Delhi Gate Tete. Exch IV 2 Residential Quarter 

28. Dev Nagar IV 10 Residential Quarter 

29. Hauz Khas IV Residential Quarter 

30. Idgah Tele. Exch. IV 3 Residential Quarter 

31. Laxmibai Nagar IV 2 Residential Quarter 

32. Moti bagh IV 2 Residential Quarter 

33. Nanakpura IV 4 Residential Quarter 

34. Nehru Place Exchange IV Residential Quarter 

35. OkhIa IV 1 Residential Quarter 

36. PandaraRoad IV 2 Residential Quarter 

37. MS Flats Peshwa Road IV 30 Residential Quarter 

38. Pusa Road, paT ORS. IV 11 Residential Quarter 

39. R.K. Puram IV 11 Residential Quarter 
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2 3 4 6 

40. Rajouri Garden Tete. Exch. IV 2 Residential Qu8l1er 

41. Rohini Sec. 3 Plot No. 4 IV 30 Residential Quarter 

42. Sarojini Nagar IV Residential Quarter 

43. Noida Sec. 34, Himgiri Apptt. IV 48 Residential Quarter 

44. Shakti Nagar Tele. ElIch. IV 4 Residential Quarter 

45 Tetegaph Lane IV 3 Residential Quarter 

46 .. Telegraph Place IV 5 Residential Quarter 

47. Telegraph Sqaure IV 2 Residential Quarter 

48. Paschim Vlhar Block GH-17 IV 96 Residential Quarter 

49. Atul Grove Road III 21 Residential Quarter 

SO. BKS Marg III 9 ReaicIentiaI Quarter 

51. Chanakyapuri Tete. ElIch. III Residential Quarter 

52. Delhi Gantt. 1/1 11 Residential Quarter 

53. Dev Nagar III 10 Residential Quarter 

54. Hauz Khas Tete. ElIch. III Residential Quarter 

55. Idgah Tete. Exch. III 5 ReaidentIaI Quarter 

56. Janakpurl III 28 Residential Quarter 

57. Kali Sari Marg III 17+2 Residential Quarter+lnspection 
Quarter 

58. Nehru Place Exchange III 3 Residential Quarter 

59. Kidwai Bhawan Tete. ElIch. Bldg. III Residential Quarter 

60. Laxmi Nagar Tete. ElIch. III Residential Quarter 

61. Lodhi Colony 1/1 5 ReeidentIaI Quarter 

62. Okhla Tele. Exch. 1\1 5 Residential Quarter 

63. Rajouri Garden Tele. ElIch. 1/1 2 Residential Quarter 

64. Rohini Sec. 3 Plot No. 4 III n Residential Quarter 

65. EPT, MPT & LPT Saro~ni Nagar III 71 Residential Quarter 

66. Noida Sec. 34, Arawali Apptt. 1/1 48 Residential Quarter 
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2 3 4 5 

67. Telegraph Pale III 2 Residential Quarter 

68. Atul Grove Road II 11 Residential Quarter' 

69. Civil Unes. Timarpur II 8 Residential Quarter 

70. Oev Nagar II 22 Residential Qua.rter 

71. Janakpuri near Posangipur P& T Qra. II 135 Residential Quarter 

72. Kali Bari Marg II 52 Residential Quarter 

73. Kidwal Shawan Tale. Exch. Bldg. " 4 Resiclential Quarter 

74. Nehru Place Exchange II 2 Residential Quarter 

75. Lodhi Road " Residential Quarter 

76. Okhla Tele. Exch. II 4 Residential Quarter 

n. Pusa Road. P& T Ora. II 11 Residential Quarter 

78. Rohini Sec. 3 Plot No. 4 II 138 Residential Quarter 

79. Sarojini Nagar HPT Block " 76 Residential Quarter 

80. R.K. Puram, Sec. 6 " 434 Residential Quarter 

81. Moti bagh P&T Ora. II 66 Residential Quarter 

82. Netaji Nagar " Residential Quarter 

83. Atul Grove Road 15 Residential Quarter 

84. Delhi Cantt. 12 Residential Quarter 

85. Oev Nagar 19 Residential Quarter 

86. GPO Kashmere Gate 16 Residential Quarter 

87. Jangpura Near Shalimar Cinema 12 Residential Quarter 

88. Janakpuri near Posangipur P& T Qra. 104 Residential Quarter 

89. Kali Sari Marg 95 Residential Quarter 

90. Pusa Road, P&T Qra. 20 Residential Quarter 

91. Rohini Sec. 3 Block G·31 29 Residential Quarter 

92. R.K. Puram 2 Residential Quarter 

93. Sewa Nagar 35 Residential Quarter 
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S.No. 

2 

TV Area 

1. G-212. Krislma Nagar. Delhi-51 

2. 499J2D(IX-1614) Main Road. Gandhi Nagar, Delhi-31 

3. 5-164, School Block, Shakarpur, De!hi-92 

4. 82-83, West. Vmod Nagar, Mandawali, Deihi-92 

5. 8-23, Panciav Nagar, 0eIhi-92 

6. 8-107, Shashi Garden, Delhi-91 

7. 379/16212, JheeI, Geeta Colony 

8. 56A, PocMt-A, Mayur Vihar-H 

9. Shop No. 1 & 2, CSC-I, DDA MId I.P. Extn., DeIhi-92 

10. Shop No. 112 J.S. Arcade, Sanchar Heat, Sector-18, Noida 

11. G-83. Preet Vlhar, DeIhi-92 

12. 2381331 (X-1443), St. No.4 Rajgarh Colony, Delhi-51 

13. A-36. DMRC Shahdara 

14. C-113A, Yamuna Vthar 

15. 11814 East Model Town GZB 

16. A-125, Ashok Nagar, Hafdev Puri 

17. A- 19. Brijpuri 

18. 10, Raj BIk. Naveen Shahdara 

19. F-613A1<hazuri Khas, Delhi 

20. C-22, DiIshad Colony 

21. J-6. Kartar Nagar 

Rent per month 

3 

Rs. 62234(FG) & 
Rs. 59283(FF) 

As. 103434 

As. 29352.80 I 
Rs. 45OO(Antanna) 

As. 81758.87 & 
As. 45OO(Antenna) 

Rs.7449 

Rs.46654 

Rs.68628 

As. 10000 

Rs. 17972.95 

RS. 48696 

As. 61341 

As. 68498(F&FF) 
As. 28413(2ndF) 

n87 

34417 

25637 

92180 

40995 

35789 

42259 

37036 

18726 

PUrp08e of renting 

RSUKNG 

RSU GNR-I 

RSU SBK 

RSU WVN 

4 

DLC Pandav Nagar 

OLC System & OE(MVR-I) 
OD Office 

Sanchar Haat & NCR 
Counter 

Senchar Heat 

Sanchar Hut 

Sanchar Heat 

AGM(ComI.) with two Cos & 
Staff are sitting there 

RSU, GMR-II, SDOP Offices 
and biB printing section 

Sanchar Hut 

Sancher Hut 

Sanchar Hut 

NCR Cour.Iter &. CAO (TA) 
Off. 

% AO(NCR) AO(TR) YVR 

RSU 

RSU 

RSU 

RSU 
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2 

22. 120, Mandoli Road, Sh8hdara 

23. Khasra No. 333-334, Karawal Nagar 

24. 8-6. Sodhi 8uiJcling, 

25. 11501. Kartar Nagar Gamri Village 

26. F-4. Gali No.1, Shastri Pm 

S.No. Address 

2 

NP AREA 

1. 43. Chiranjit Tower 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

CCI 

No.1, Savitri Nagar 

No.1, Savitri Nagar 

57. Rampuri 

8-2412 Okhla Indi. Area Phase-li 

H-17/27, Sangam Vihar 

0-604, C.R. Pm (Basement) & GF 

11/1 Mile Stone, Mathura Road 

401. I Block, Saurabh Vihar 

657, Veil. Deali 

E-480, GK-II 

370, Chi rag Delhi 

F-11 & 12. Lajpat Nagar-II 

F-19, Lajpat Nagar-UI 

M-34, G.K.-I 

T A-264 & 265 TBD Extn. 

Jamia University Okhla 

Chandiwala Estate 

AGRAHAYANA 22, 1928 (Saka) 

34789 

48184 

98054 

8172 

18280 

Rsntsd Buildings - DtJIhi 

Rent per month 

3 

397416 

69153 

82347 

5912 

124762 

40000 

40000 

50000 

30000 

30000 

55000 

91100 

32000 

85000 

48000 

82500 

48000 

21508 

7887 

3 

RSU 

RSU 

4 

418 

GM, SHO Office 

DE(OID)-I Yamuna Vlhar 

RSU 

Purpose of renting 

4 

GM(NP) Offtce 

RSU Exchange CCI 

RSU Exch. Savitiri Nagar 

RSU Exch. Savitiri Nagar 

RSU Rampuri 

RSU Exch. LA2 

RSU Exch. Sangam \flhar 

RSU Exch. C.R. Pm 

RSU Exch. Molar Band 

RSU Exch. Saurabh Vihar 

RSU Exch. DevIi 

RSU Exch. G.K.-II 

RSU Chirag Delhi 

RSI LN-II 

RSU LN-III 

RSU GK-I 

RSU TBD 

RSU Exch. Jamia 

RSI Exch. Chandiwala 
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19. Shop No. (SCO) 102, Sec. 16 Sanchar Hut 30025 Sanchar Hut Faridabad 
FBO (Haryana) 

BCP 

1. Rat No. 418. A.C.1. BCP. NO 13887 OffICe 

2. Rat No. 420. Ansal Chamber-H. BCP. NO 12800 Office 

3. Rat No. 415. SO. CH·II. BOP. NO 21700 Office 

4. AS-9. SA.! Enclave, NO 96731 Office 

5. 3'.f71312 Basement & GF Village Mahipalpur. 92067 RSU 
New Delhi 

6. Chandan Complex Basement AsoIa, GF & FF, 127649 RSU 
Fatehpur Seri, NO 

7. 1611&1612 Mehrauli, NO 210345 Sanchar Haat 

8. GF&Basement 19811 Begampur, NO 129690 RSU 

9. 29413 Ohanmal Road, Chhattarpur. NO 45292 RSU 

10. Kh. No. 346/58 Saidulajab. NO 31267 RSU 

11. Kh. No. 332 Jonapur ViHage 16998 RSU 

12. Kh. No. 252. Near Bus Stand, Mandi 12800 RSU 

13. JC..42. Khirki Ext. New Delhi 88053 RSU 

14. 70s-A, 28-I.Ward-3, Mehrauli, New Delhi 4250 Cordect Tower 

15. Indian Oil Bhawan. Yusaf Sarai, New 0eIhi-16 5000 RSU 

16. F-351 , Lade Sarai. NO 25050 RSU 

17. Shop No. 13, 14, 15 & 16 (Sec. IV. 48, 49, SO, 92970 RSU 
58, 59) Sec. III MId. Pushp Vihar, NO 

18. 0-70, Anand Niketan, NO 79500 RSU 

19. Flat No.7, 1st Roor. Inside Anupam Theater, 8500 RSU 
8aket,ND 

20. Shop No.9. SCO 31. Sec. 12 A HUOA ComI. 17100 Sanchar Haat 
Complex. Gurgaon. 

CENTRAl 

1. Shashtri Bhawan 18332 Tele. ElICh. 10K, ASI Power. Plant. AC 
Unit. % OE(IO). RP offices of 5 SDEs(IO), 
% AM(RP), DE(OD) SBN, DE(OD) RP & 
Offices 
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2. Curzon Road Barrack 14368 JTO OffIce & fault control 

3. Pratap Bhawan 8100 Four housing DlC-V-Mux unit for 
provision of 250 DELs 20 leased circuits, 
5 PR I, DSlAM Rack 

4. Indar Prakash Bldg. 14367 For housing DlC for provision of 225 
DELs HSDN, 2 MB Citcuits 

5. Jeevan Tara Building 44275 % DE(OD), 2 S005, SDE(CSC). line 
store Sanchar Haat. 

6. Udyog Bhawan 1058 Fault control of SooP-I % SooP-VlI & 
offices 

7. RSU Defence Colony 5IJ4n RSU 

8. RSU Jangpura 83348 RSU 

9. Defence Colony 15508 % DE(OD). SDOs. SDEs & FIC 

10. RSU NOSE-I 61386 RSU 

11. Nirrnan Bhawan 18300 RSU, MDF. Power Plant 

12. South Block Dispute MDF, leased Circuits, cable Chamber 

13. Defence Pool Ace. Sena Bhawan 45825 RSU. Power Piant. FRS, Record, MDF 
& Office 

14. Jeevan Tara Building 20737 % SOE, JTO Cable Store 

EAST 

1. LlC Building, 10, Darya Ganj, NO 219580 % AM(DG), 00 Staff, NCR, Sanchar 
Haat, TRA Section, PRO Section, legal 
Section. 

2. SOO-III, 00, 21, Darya Ganj 1320 % SDOP-IJI 

3. ISBT Kashmere Gate 301141 Training Centre Sanchar Haat, NCR, TRA 

4. Jhandewalan 1855 SOO Office 

5. DMRC Bldg. Timar Pur 8800 RSU Exchange, SOO Office 

6. Roshanara Road, Delhi 60500 RSU Exchange, SOO Office 

7. 55A, Kamla Nagar, Delhi 89100 RSU Exchange, SDO Office 

8. Chandrawal, Delhi 862SO RSU Exchange, SOO Office 

9. 2416 & 17, Paharganj, Delhi 39951 RSU Exchange 

10. Kishan Ganj 23000 RSU Exchange 
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11. 113. O\(j Rajinder Nagar 228SO 25135 Buement store Ground Store+OLC 

12. 54.'1747 Nai Waia KB 14655 Ground OLC 

13. 61/16. Ramjas Road 64000 Grollld R8U 

14. 6137, WEA. KB 38069 Ground R8U 

15. 631 RZ Block, New Ramjas School 5981 Ground OLC 

16. R·535 New RajincJer Nagar 53900 GroIIld RSU 

17. H-57, Than Singh Nagar 2550 Roof Antenna 

9450 Ground Cordect 

4000 Ground 0lC 

18. 59131, New Rohtak Road 64013 Ground R8U 

19. W-6, West Patel Nagar 30886 RSU 

20. 2/15, West Patel Nagar 104175 Groood RSU Basement Cable Ch.+FC 

21. W-6. West Patel Nagar 30886 at Floor. 800 Office 

RHN 

1. A1ipur 70435 SOE Office 

2. Bakhtawarpur 19280 SOE Office 

3. Bankner 35579 SOE Office 

4. Bawana 42363 SDE Office 

5. Bu<tl Vihar 58085 SOE Office 

6. HoIambi Kalan 6900 SDE Office 

7. Kadipur 15530 SOE Office 

B. Khera Kalan 4047 SDE Office 

9. !<hera Khurd 30350 SOE Office 

10. PehIadpur 27639 SOE Office 

11. Kutubgarh 28231 SOE Office 

12. SGT Nagar 54233 SOE Office 

13. Samaipur Bd 46950 DE Office 

14. Sarup Nagar 53163 see Office 

RG 

1. 23A, Najargarh Road, 112 Basement 124597 OE(OO) Offfice 
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2. AG House, Comm. Complex, Karampura 39000 Sanchar Haat, OLC 

3. C-194, Phase-II, Mayapuri-IV, RSU 48885 RSU 

4. J-3/J-4 Mukhram Garden. Chowkhandi 45578 RSU 

5. P-1, Vishnu Garden, New Oelhi 45600 RSU 

6. H-112, 113. Sant Nagar Extn. 21863 RSU 

7. WZ-195, Madipur 24780 RSU 

8. 20, Chennamal Park, Mohar Park, East Punjabi 49910 ASU 
Bagh, NO 

9. C-72, Shivaji Park, West Punjabi Park 43700 RSU 

10. A-12, New Multan Nagar, 22255 RSU 

11. Plot No. 496, Bhasin Motor Bldg. New Rohtak 92183 RSU 
Road, Mundaka 

12. 23114[3 N'1Iothi. New Delhi 20000 RSU 

13. T -494. Najafgarh Road. Nangloi 60 OE(OD) Offfice 

14. Shop No. 113. 114, MPCC. Kanjhwala 9042 SDOP Office 

15. Shop No. 116, 118. MPCC, Kanjhwala 6260 RSU 

JKP 

1. Mudgal CompIx. GF. \NZ-152. Bal Udyan Marg. 90000 RSU 
Uttam Nagar. NO 17000 

2. B-VS2. Allied Chamber, Community Centre, Janakpuri 19970 OE & SOE Office & Store 

3. Bansal Shawan. 0-46 to 0-49, Oal Mill Road. NO 97000 RSU 

4. 1626 El4 Ground Floor, Thana Road, Najafgarh 23000 Sanchar Hast 

Road, NO 1725 

5. 1626 A, Main Najafgarh Road. NO 9125 RSU 

6. WZ-1390I7, 1st Floor. GF, Nangal Raya, NO 10500 SOOfI RSU 
22000 

7. G-12, Vikas Purl, NO 57500 RSU 

8. WZ-49, BodeIla, NO 41975 RSU 

9. AZ-26, GF, Roshan Mendi, Najafgarh, NO 18500 RSU 
1725 

10. ViUage Bamnauli. P.O.-Dhulsaras, NO 2250 OLC 

11. H.No. 2, Village, Kazipur, P.O.·Ujwa, NO 3100 OLC 
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12. Village Jafarpur, Kalan, Najafagarh Road 1483 OLe 
13. Village & P.O. Chhawla 14601 RSU 

14. Mis Vadav Cheritable Trust. Plot No.8, 2300 COROECT MAST 
Gopal Nagar, Ghummangera Road, Najafgarh, NO 

15. WZ-121 , Todapur, NO 14800 RSU 

16. WZ-2SOC. Roof & Ground Floor, inderpuri, NO eooo RSU 
34S 

17. 652, Village, Bijwasan, NO 56725 RSU 

18. C-28, Community Centre, Naraina, NO 122980 Sanchar Heat & SOE OffICe 

19. WZ-118, Naraina Village, NO 96603 RSU 

20. 3279, Ranjeet Nagar, NO 95680 RSU 

21. Khasra No. 3n, Kapashera, NO 27115 RSU 

SKN 

1" 213A, Virat Shawan. Mukefjee Nagar, Delhi 5025.5 DE(OD) East-1 Office 

B 216, Virat Bhawan. Mukerjee Nagar, Delhi 5025.5 DE(OO) East-1 Office 

C 217, VIf8t Shawan, Muk8ljee Nagar, Delhi 5025.5 DE(OO) East·1 Office 

0 219, Virat Shawan, Mukerjee Nagar, Delhi 5560.48 DE(CO) East-l 0IfIce 

E 205, Varat Bhawan, Mukerjee Nagar. Delhi 4594.62 DE(OD) East-1 OffICe 

F 206. Vlrat Bhawan, Mukerjee Nagar, Delhi 4400 DE(OD) East-1 Office 

G 201, Virat Bhawan, Mukerjee Nagar, Delhi 5309.55 DE(OD) East-1 Office 

H 215, Virat Bhawan, Mukerjee Nagar, Delhi 4622 DE(OO) East-1 Office 

214, Virat Bhawan, Mukerjee Nagar, Delhi 4622 DE(CO) East-l Office 

J 204, Viral Bhawan, Mukerjee Nagar, Delhi 5614 DE(OO) East·l Office 

K 218. Virat Bhawan. Mukerjee Nagar, Delhi 3990.27 DE(CO) East-1 OffICe 

l GF-3, Virat Bhawan, Mukerjee Nagar, Delhi 9463.5 DE(CO) East-1 Office 

M GF.o, Viral Shawan, Mukerjee Nagar, Delhi 999200 DE(OD) East-1 Office 

2 C-3512, W.I.A. Wazirpur, Delhi 141073·84 DE(CO) West SN Tech. RSU 

3A Shop No. 14, GF, Varc:llman, KP Plaza, 10103.9 DE(OD) West SN Tech. RSU 
Community Centre, KP Block. Pitampura, Delhi 

B Shop No. 16, GF, Varcflrnan, KP Plaza, 10103.9 DE(CO) West SN Tech. RSU 
Community Centre, KP Block, Pitampura, Delhi 
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C Shop No. 13, GF, Vardhman, KP Plaza, 10103.9 DE(OD) West SN Tech. RSU 
Community Centre, KP Block. Pitampura. Delhi 

0 Shop No. 12, GF. Varcllman, KP Plaza, 10103.9 DE(OD) West SN Tech. RSU 
Community Centre. KP Block, Pitampura, Delhi 

E Shop No.6. GF. Vardhman. KP Plaza, 10103.9 DE(OD) West SN Tech. RSU 
Community Centre, KP Block, Pltampura. Delhi 

F Aat No. 101, Plot No. 10, Arst Aoor, VarcIlman, 6676.9 DE(OD) West SN Tech. RSU 
KP Plaza, Community Centre, Pitampura, NO 

G Aat No. 102-3, Plot No. 10, First Aoor, 12478.65 DE(OD) West SN Tech. RSU 
Vardhman, KP Plaza, Community Centra, 
Pitampura, NO 

H Aat No. 104-6. Plot No. 10, First Aoor, 12930.6 DE(OO) West SN Tech. RSU 
Vardhman. KP Plaza, Cornnulity Centra, 
Pitampura, NO 

Aat No. 105, Plot No. 10. First Roar, 4381.5 DE(OO) Wast SN Tech. RSU 
Vardlvnan, KP Plaza, CornmwIity Centra, 
Pitampura, NO 

J Aat No. 107, Plot No. 10, First Roar, 982100 DE(OD) West SN Tech. RSU 

Vardhman. KP Plaza, Community Centra, 
Pitampura. NO 

K Aat No. 114-115, Plot No. 11, First Roar,. 12930.6 OE(OD) West SN Tech. RSU 

Vardhman. KP Plaza, Community Centra, 
Pitampura, NO 

L Rat No. 112-113, Plot No. 11. Arst Aoor, 12478.65 DE(OD) West SN Tech. RSU 

Vardhman. KP Plaza, Community Centre, 
Pitampura. NO 

Rat No. 116, Plot No. 11, First Aoor, 4381.5 DE(OD) Wast SN Tech. RSU 

Vardhman, KP Plaza, Community Centra, 
Pitampura. NO 

N Aat No. 117 Plot No. 11 , First Roar, 9821 DE(OD) Wast SN Tech. RSU 

Vardhman. KP Plaza, Comnu1ity Centra. 
Pitampura, NO 

0 Aat No. 111 Plot No. 11 • First Floor, 6676.9 DE(OD) Wast SN Tech. RSU 

Vardhman, KP Plaza, Community Centra, 
Pitampura. NO 

4 Plot No.2, LSC, CU Block. Aggarwal 100758 DE(OD) Wast SN Tech. RSU 

Shopping Area, Pitam Pura. Delhi 

5 RSU. Jahangirpuri, C-l0, Ramgarh 105037 DE(OD) East-1 SN Tech. RSU 
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6. RSU, Burari, 342, Niraroman Road 30647 OE(OO) Eatt-l SN Tech. RSU 

7. 2812, 2813, 2814, 2912 Kawai Park ExtensIon, 75213 OE(OO) East-2 SN Tech. RSU 
Azadpur. NO 

8. 1932/V145. Ganeshpura, Trinagar, Delhi 105847 OE(OD) !<PM Techn. RSU 

9. 4537/11 , Jaimata Market, Trinagar, NO 45853.6 OE(OD) KPM Techn. RSU 

10. Cascade Shopping Centre, District Centre, 71300 DE(OD) KPM Techn. RSU 
Wazirpur. G·3, Netaji Subhash Palace, NO 71875 

11. Shop No.8, as Block, Sha&nar Bagh 13800 DE(OD) Wilt Techn. RSU 

12. 229-230 . Bharat Nagar, NO 28500 OE(OD) Centre Techn. RSU 
28500 

13. 537, Dr. MKN, Delhi 63444 OE(OO) Eut-l Techn. RSU 

14. 22. Rajasthan Udyog Nagar, Delhi 114390 DE(OD) East-2 Techn. RSU 

15. F·1413O. Model Town-D, NO 108630 DE(OD) e.t-AM Techn. RSU 

Area S1.No. Ar:c:ammodation DIlle flom ArIa Rent. p.m. P...nI usage 
which hired aq.nt.llq.ft. 

2 3 4 S 6 7 

Soo!h 1. Palanjali TIfR Hag. Complex. H.B.Road, 01.04.2001 380Sq.ft 1.«10 CNE 
Navy Nagar. 

North 1. 2.8.2000 160 SqJt 1.00 CNN of WadIIa TE 

2. Priyadarshi Bldg.S.T.RoacLMumbai 07.2.02 135 Sqft 1.00 CNEofsionTE 

3. Lovedrove Pumping Station, Worli 25.973 494 Sq.1t 145.00 010 Coaxial Repair Centre 

4. Navbharat Pottaries. Navabharat Estate, 8.2.01 148. 76 Sq.It 1.00 Ole ofWadala TE 
Sewri 

6. Wadala Truck Tenninal 04.02.2002 686.87 Sq.1t No rent for AWl·S Sub On & RLU of 
1 to 3 years. Sian Exchange. 
1" p!8I1'Iium 
4 to 20 yeall. 
2"/" premium 21 
to 30 years 01 
110, 107, 181· 
Ra.2,03,87S p.a 
Rs.16990.p.m 
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West-1 1. Mls.Manoj Inda., Glory HOUle, Andheri(W) 01.04.98 4,321.81 Sqft 2,79,837 RDLU Veraova Office & 
Stonll 

2. MIs. Provident Fund, Bandra(E) 13.11.2001 1.054 Sq.fI 35,030 RSU 

4. T echnopolia Andheri(E) 1.12.2000 3540 SqfI 1.00 RSU Exchange 

West-11 1. Gokuldham RSU, Goregaon(E) 17.8.88 Gr.2133.25, 1st 66669.69, RSU Exch 
2133.25 sq.ft. Mtc. 4138.B50 

2. Maret Maroshi, Andheri(E) 9.1.98 8501 sq.fI. 430454.2 RSU Exch & DESKNI 
Depot AOTR 

3. Nirlon. Goregaon 1.8.2000 3341 sq.fI. 100 per year, RSU Exchange 
8.00 p.m 

4. Fabbirolite, Jogeshwari 5.5.03 5335.00 sq.ft. 298787 RSU Exch & Office 

5. fJ6,Laxmi Nagar, GOIIQ8OIl(W) 4.11.03 4392.00 sq.lt. 197640 RSU Exch & OffICe 

6. Seepz 01.02.89 225.00 sq.ft. 1.00 RSU Exchange 

7. Uttam RLU, Dongri 01.09.2000 2982 +960 sq.ft. 55290 Uttan RLUIExch, pp, EA. 
MDF PCM 

8. Miral Road, RLU Exchange Bldg. 8.4.92 9919.33 sq.ft. 121214.21 For Exch, SWIR, PIR, STY 
Room, ElA, MDF, TR & 
0IIices 01 DE, SDE(CC) 

9. Kashimira, Vrindavan Bldg. 1.1.2000 4704 sq.ft. 87400 Kashimira Exch 

10. Aakruti, SlMhakti CHS, Kandivali(E) 31.5.05 4100.00 sq.ft. 205000 InstI.oI RLU, esc & Train 
Equip 

East-1 1. Godrej RLU, Vikhroli 3.11.90 2639 sq.fI. 1.00 Godrej RSURU 

2. (a) BMC Markel Bldg, (Rita Properties) 11.9.98 4663.50 sq.ft. 241336 RSU Powai,SDE(lntt),T.ngr 

East-n 1. C Bldg, Gr. Floor, 8rM Comp, Bhandup{W) 10.10.01 6265 sq.fI. 4,57,345 Bhandup RSU 

2. Nasheman Colony, Plot No.BCOF &G,Kausa 01.01.87 4563 sq.ft. 40,081 Mumbra RSU, DE&SDE 

Mumbra Thane 
Mumbra 

3. MeII INO.Compel, Old Mumbai-Pune Road. 27.7.98 51n.59 sq.ft. 89,421 Mall RSU & SDE 

4. Sahayog Complex, Thane 04.8.2001 6051 sq.ft. 2.40,600 Sahayog Exch & QCsc 

5. Tammanna CHS, Vanak Nagar 01.08.2000 9101 sq.ft. 3,62,119 LKN RSU & acsc 

6. Sharda Chambels, Kopri Colony, Thane(E) 1.6.2002 5108 sq.lt. 3,06,480 Kopri RSU & acsc 

1. 15, Bhandup Vdlage Road, Bhandup (W) 11.9.2002 4991.n sq.lt. 2,99,863 Bhandup ViRage RSU & 
AMLN-VIII 

B. Chamamruti Bldg., G.B.Road, Thane 27.1.2003 5428 sq.ft. 1,91,167 CRMT RSU 
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9. Manisha Towers, Tata Colony, 11.4.2003 6100 Sq.ft 5,03,250 Minish Tower RSU 
Navghar, MuIund(E) ~II, AMN-II, AMLN V, 

AE(EJec & QCSC) 

10. Godrej lods. Ud 21.01.20002 985.00 Sq.1t 27580 Godrej RSU, SOE(Godtej 
400.00 Sq.1t ~ Soap) 

11. lIT Powai 01.11.99 654.00 Sq It 10000 SDE IIT-RSU 

12. Union Parte Chembur 7.3.2000 4575.01 Sq.1t 423711 RSU Union Parte 

13. RCF Ud. 85.00 180.00 Sq.1t 12 CNE Mankhurd 

14. Deep Plaza Bldg. Kulla 4.9.2000 6225 Sq.1t 392175 SDE(RSU Kulla) 

15. Shreeji Krupa, Chunabhati 18.10.01 7000.00 sq.ft 406000 RSU(CHM)& 
SDE(Chunabatti) 

16. Kashmir KuIi Ghalkopar 25Jl2.CYl 2363.00 sq.lt 148869 RSU Garodia Ngr 

17. Rahaja Plaza, 03.11.03 300.00 sq.1t 1.00 RLU (CNE) 

18. Classic Commercial, Kamamwar Nagar 16.09.05 2710.00 sq.1t 126998 RSU Kannamwar Ngr 

19. Nalanda Ecilcation Foundation, Chembur 11.02.05 2365.00 sq.1t 115885 RSU Chambur 

N.MUMBAI 

1. Township Exch.JNPT 49 sq.mtr 1044 Exchpurpose 

2. Sheva T .E.lJnIb 42.63 aq.mtr 36IS2 Exch purpose 

3. MSEB Ldg, BokadYeera Uran 21 sq.mIr 
1_ 

OLC Exch 

4. ewe, CFC D~ Node, Uran 185 sq.1t. 185 OlC Exch 

5. B.T.TandeI, HIe.No. 247, Uran 121 sq.1t. 700 OLe Exch 

6. S.N.Gharat, Hse.No. 530, Jasai, Uran 160 sq.1t. 740 OLC Exch 

7. D.D.Thali, Karanja VII. Uran 100 sq.lt. 715 OLC Exch 

TOTAl RENT 6186130.01 

Rentsd Accommodslion 0Ifics-MtHnb8i 

Area SI.No. AocommodaIion Da1e !rom Area Rant paid p.m. Pl8Sent usage 
which hired sq.mtJsq.lt. 

2 3 4 5 6 7 

South 1. Amar Bldg, Fort 01.04.58 870 Sq.ft 108 esc FTN(RSI) 

2. Kapada Chamber, JSJ Road, 15.10.1998 183.4 Sq.ft 1.ao,215 OCT-I, ACT-IV, ACT-VI 

3. Mint Road Prior to 1953 1072.88 Sq.ft 64,372.80 AFN-II, Tetemart 
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4 Sawla Chambers, C.P.Street.Forl. 08.03.1965 9095 Sq.ft 4991 DFN-I,DFN-II,AFN·I/IIII 
IV.ACO-IV. Estate 
Manager 

Central 

Advani Chambers, 16844.45 Sq.ft 22740 GMtc).DGM(FlA),CAO(T 
R). AO(TR. (M9H) 

2 Alankar Theatre. 8842.00 Sq.Ft 68932 DGV·I. AGV-I, AGV·II. 
N3V-VI, AMY·III. AMV-IV 

3 Mini Mahal; 2301.00 124757.91 AMH-V. AGV-N 
Sq.Ft. 24747.91 

4 Sodagar Darvesh Trust 2335.00 Sq.ft 167225.75 DMZ·II. AWAV, AMY·VI 
Gr. Floor. 
& 1184.00 Sq.ft 
Mezzannie 

5 Prabhat Apartment 2086.00 Sq.ft 112623.14 AMI-II 

6 Central TIn 2663 Spit 76641.14 AMI-II & AMI-I 

7 (a)Mulji House 3338.00 Sq.1t 166900 AMI·V. AMI-I 

(b) Mulji House, Masjid 1799.00 Sq.ft 94339.56 AMI·VI 

8 Bharat Chamber, Masjid Bunder 1156.92 Gr fir 80023.68 DE(CC). Central, 
& 632.87 SDEs(CC), Central 
Mezzanine Floor 

9 Commercial Manor 2502.00 Gr.llr & 102582 AMV-I, AMY·II 
1230.00 Mez.flr 

10 Vlehta Mansion, 1413.66 Sq.1t & 213641.82 AGV-V 
966.71 Sq It 

North 

1. Gaya Bldg, Naigaum TE Bldg Statutory Plot No.48-A 1.00 & CAO(Cash.Works-North) 
tenant 15.00 

2. Pathare House, B.S.Road.Dadar(Wj 30.01.91 3555.30 Sq.1t 152243 APD-II SDE 

3. Shroff Market Bldg., Gokhale Road, 14.09.82 3965.29 Sq.ft 51343.38 APD-II Sub On 

Dadar(W) 

4. Worti Tempo Shed, Plot No.75 01.01.76 494 Sq.1t 165 AWl-S Sub On 

West· 1 

1. M/s.lAAl, Santacruz(W) 11.1.89 21.85 Sq.mtr 4,362 AVPl OffICe & Stores 

2. M1s.lAAl. Santacruz(W) 1.7.98 21.60 Sq.mtr 6.314 AVPL Office & Siores 
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3. tNs.Jaydav CommI.PvlUd,SanIaauz(E) 1.8.98 3860.10 eq.ft. 1,49,447.40 OVPl·U, AVPl-IIAVPt-VII, 
AVPl·IV office & Store 

West-II 

1. RajnigandIa Complex, Goragaon 25.9.89 5713 eq.f1. 141571 Mte- DGKD & Depots, AOTR 
6284.30 GKD 

2. Pinky, New Nagandas Road, AncIIeri 14.9.87 5044.00 eq.ft. 363168 AOTRI &11, MAL acsc 
3. Carna Estate, Goragaon(E) 21.6.98 1584 aq.fI. 45540 SDE(NRL) 

4. Marol MaI'Olhi, Andheri(E) 28.1.04 5024 sq.fI. 281344 ASKN,I,U&III 

5. Wilson House, AndherI(E) 4.4.03 6161 sq.ft. 412787 RSU Exch, ExtI.Office 

West-lll 

1. Navghar RlU, Bhayandar(W) 12.8.97 502 sq.ft. 13107.22 NAV-CSC 

2. Miral Road, Sheelal Saurabh Mnn. Bldg. 18.4.96 18313 sq.ft. 473182 DGM, DE.SDES & AOTR, 
acs & Comml Sec. 

East-1 

1. KaiIash CommI. Complex, VIchroI 17.6.86 27425 sq.ft. 428379 GM(E·I) oIfic8 

2. Ashok SlkMill, Ghalkopar 26.6.90 5778.40 eq.ft. 121115 QCSC(AS),SOE(Jn),SOE 
(CE)GKP·I 

3. Raji CommI. Complex, Chembur 26.4.90 7319.22 aq.ft. 232789 AMK·III,ACH-IV,CHM & 
StoIJ 

4. Runwal Centre, Govandi 10.04.95 3120 sq.ft. 89700 OMK-III.AMK-VI Office & 
Depo, QCSC(MKO) 

5. New Vijay Cinema, Chembur 01.04.95 3330 aq.ft. 1498S0 OCH-I&II, ACH I &11, 
25.2.99 1895 aq.ft. 167865 Depot, ACH-V, Store & 

GSM Circuit room, 
Milc.sIOre 

6. Ird. DevI & Irwesl Ghatkopar 16.2.96 4906 sq.ft. 231344 OE(NNR), SDE(Extl, 
Godrej I, AGH-W-I-II 

7. Goodwill Mansion, VlkhroIi 12.9.98 3394 sq.fI. 21 3822 DPQ & APW-I, Cheque 
CWIIar, Duplicate biI issue 
C APW-IV 

(b) BMC MaIUI Bldg, (Paresh PIopeIties) 11.9.98 1057.00 sq.ft. 54700 l.adies dometaIy, SDE(IntI). 
T.N Store 

9. Sita Eslate, Chembur 8.1.99 3400.37 sq.ft. 195521 B Wing vacated, matter in 
court 
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2 3 

8. Sheetal Plaza, Ghatkopar 

9. Ashish Chamber, Mankhurd 

10. Oamji Shyamji Indl. Complex, Ghatkopar 

East·1I 

1. A Bldg, 2nd floor, BTM Comp, Bhandup(W) 

4 

8.1.99 

2.6.99 

15.6.99 

1.6.2001 

5 6 

8585.00 aq.ft 319095 

5096.25 aqft 188581 

3446.00 aqft 241220 

5190 Sq.ft 2,95,830 

7 

SDE(acsqKurla AGH-
W·V, VI & VII, 
SOE(Kurla RSU 

AMK-I&V, QCSc-MKO 

SOE(GKP) W·VII, 
SOE(GKP·WIIII &IV, 
DE(Kurta) 

DML·III unH 

2. Nasheman Shopping Complex. Kausa Mumbra 01.09.95 681.75 Sq.ft 7,150 Mumbal SOE 

3. BMC. Market, rtlak Nagar, Chembur 25.03.99 3900.00 Sq.ft 175500 ACH-I,TlIak Ngr 

4. Ohanvanli Apartment, Ghalkopar 5.2.01 3034.00 aq.ft 142598 SOE(Extl-GKP-Il,IH&V) 

5. Siddharth Apartment, Ghalkopar 03.08.01 1204.00 aq.ft 58588 SDE(ExII) E·IV, DuplIcate 
Bill Counter, Cheq. 
collection Cenlnl DGH(E) 

1189.00 aq.ft 55883 

DtlI8iIs 01 StoI'BS DtIpots • Mumb8i 

Area S1.No. Accommodation 

North 1. T odi Ind. ,Sun Mill Compd, Lower Pare! 

East-I 1. Ind.Dev & Invest. Co. Pvt. Ltd., Ghalkopar 

Evaluation of Tender 

3067. SHRI RAGHUNATH JH": Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to refer to the reply given to Unstarred Question 
No.4902 dated 20.12.2002 and state: 

(a) the period for which the tender was valid; 

(b) whether the lowest tenderer was obliged to extend 
the validity of tender; 

(e) if not, the reasons therefor; 

(d) the reasons for not floating the tender again: 

Date from Area . Rent paid p.m. Present usage 
which hired aq.mtJsq.ft. 

OS.7.91 2475 Sq.ft 56454.75 Area Store 

1310.89 22767.71 sq.ft 4n211 AGM(SD-H)lSDE(SD) 

(e) whether there was any delay in evaluating the 
tender; and 

(f) if so, the reasons therefor? 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) The 
validity of the tender was three months from the date of 
opening of the tender. The tender was opened on 
21.01.1998 and the same was valid up to 20.4.1998. All 
the tenderers were obliged to extend the validity of their 
bids as per the Price Adjustment Formula quoted by them 
in the bid. 

(d) Since the offer of the lowest tenderer deviated 
from its accepted bid conditions. its offer was considered 
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as poet tender revision and hence rejected. Thereafter, 
the offer of second lowest tenderer was considered and 
found to be In confonnity with the tender conditions. 
Therefore, there was no necessity tor floating the tender 
again. 

(e) and (f) The delay was on account of time taken 
for obtaining clarifications. 

{Translation} 

Widening of NH-24 

3068. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

<a) the amount allocated by the Government for the 
proposed 8 laning of NH-24; 

(b) the details of the major impediments to the 
proposed widening of the NH-24 and the action taken by 
the Government in this regard; and 

(c) the time by which the tender procedure and the 
work on the project is to be taken up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): <a) to (c) National Highway No. 24 in 
NCT Delhi has 8.4 km length, out of which 4.1 km is 
already eight-laned. In 2.3 km eight laning has already 
started. It is also proposed to eight-lane the remaining 
length subject to availability of funds. It is premature to 
indicate tirne-trame for tendering and taking up this work. 
At present eight-Ianing is not proposed on National 
Highway No. 24 beyond NCT Delhi. No project-wise 
aHocation is made by this Ministry for eight laning of the 
stretches. Overall funds allocated under NH(O) to NCT 
Delhi for National Highways is Rs.15.5 cro,e in the current 
year. 

Handing Over of Sports Complex 

3069. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to state : 

(a) the steps taken by the Union Govemment to 
expedite construction works at Shiv Chhatrapati Sports 
Complex Balewadi (Pune) where the third Commonwealth 
Games will be held from October 12, 2008; 

(b) the likely dale of hand over the sports complex 
to the organizers of the gamea; 

(c) whether Maharashtra has requested the Union 
Govemment for early dlaburaement of funda for completion 
of works at Sports Complex; and 

(d) the expenses likely to be Incurred thereon? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR):(a), (c) and (d) The Govemment 
of Maharashtra had submitted proposals for an amount 
of Rs. 192.5 crores for the constn,JCt\onlupgradation of 
sports infrastructure'for the Commonwealth Youth Games. 
The Planning Commission had deputed a team, headed 
by the Adviser, to evaluate the proposals. After 
examination, it has recommended financial assistance to 
the tune of Rs. 100 crores for this purpose. Accordingly, 
action is being taken by the Ministry for obtaining 
approvals of the competent authority and for making the 
required budgetary provisions. The Government of 
Maharashtra has been requested to provide revised 
proposals for this purpose, and efforts are being made to 
take further action in the matter expeditiously. 

(b) As per information received from the State 
Government, the sports complex would be handed over 
to the organizers on 1.6.2008, as per tentative schedule. 

[English! 

Recommendations of EAC Chairman 

3070. SHRI L. RAJAGOPAL: Will the PRIME 
MiNISTER be pleased to. state: 

(a) the details of six-pronged strategy recommended 
by Chainnan, Economic Advisory Council; and 

(b) the measures taken to narrow down economic 
disparities within the States without compromising 
effiCiency in the light of above recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHAI M.V. RAJASEKHARAN): (a> A six 
prOnged strategy was recommended by the Chairman, 
Economic AdviSOry COlMlcil to the Prime Minister during 
the Seventh D.P. Kohli Memorial Lecture on 'Economic 
Growth and Issues of Govemance' delivered on 1st June, 
2006. These are:-
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(i) Stepping up Agricultural Growth 

(iI) Infrastructure Development 

(iii) Fiscal Consolidation 

(iv) Building Social Infrastructure 

(v) Managing Globalization 

(vi) Good Govemance 

(b) Does not arise. 

Recruitment of Sportaperaons 

3072. SHRI AJOY CHAKRABORTY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has directed the Telecom 
Circles to recruit outstanding sportspersons under Its 
sports quota recruitment poliey; 

(b) if so, the number of sportspersons recruited by 
each Telecom Circle in various sports disciplines 
particularly in hockey till date; and 

(c) the steps taken by the Govemment to form teams 
of young and talented hockey players in each Telecom 
Circle to promote the national game? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. Telecom Circles of 
the department are now a part of Bharat Sanchar Nigam 
Ltd. and Mahanagar Telephone Nigam Limited. Bharat 
Sanchar Nigam Ltd. has directed Its Telecom Circles to 
recruit outstanding sports persons under Its sports quota 
recruitment pottey. In case of MTNL Recruitment Rules 
provide recruitment of Sports persons in Group C ,and D. 
However in view of ongoing Voluntary Retirement 
Scheme (VRS) and right Sizing of MTNL, a ban has 
been imposed on recruitment of Group C and 0 
employees by MTNL 

(b) The detail of sports quota recruitment circle.wise 
in BSNL is given in the statement enclosed. 

(c) Bharat Sanchar Nigam Limited has allowed all 
the Circles to recruit sports persons in either Hockey or 
Football (but not both) depending upon the popularity of 
the game and availability of Sports persons in that Circle. 
BSNL is also organizing All India Hockey toumament 
every year and in the last toumament held at Jharkhand 
in April 2006, 14 Telecom Circles (namely NTR, A.P, 
Gujarat, Tamilnadu, Orissa, Rajasthan, Jharkhand, J&K, 
Kamataka, Punjab, Maharastara, West Bengal, U.P (East) 
and M.P. Circles) had participated. 

Statement 

List of Spotts ptH'Sons I'9CfUiltHi in BSNL (Ci~/e-wise) from 26.02.02/0 29.11.06 

• SI. Name of Cin:Ie Name of Game & No. of Persons Reauited Total 
No. 

T.T Crickal BaIminIon AIhIaIic Kabbadi PIL Wil B.B Cyding B.SaI V.SaI Chess Carom 

2 3 4 5 6 1 8 9 10 11 12 13 14 15 16 

1. Madhya Pradesh 3 4 2 10 

2. Gujarat 3 7 2 2 14 

3. Andhra Pradesh 4 4 4 3 15 

4. Northem Telecom Region 6 4 10 

5. Jammu and Kashmir 7 9 

6. Assam 3 4 4 2 15 

1. Punjab 4 2 3 3 13 
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8. lJIIIr Pradesh (East) 

9. West Bengal 5 

10. UIIIr Pradesh (WasI) 

11. RajISIIwI 

12. Himachal Pradesh 2 

13. Chemai Telephone 4 

14. Kda 

15. HaIyIna 

16. Tamil Nedu 

17. t.WIIrastUa 

18. Orissa 

19. Kc*aIa T eIephoneI 

20. NaIll EuI-I 

21. Bihar 

22- NaIIII EuI-II 

23 .. lJIam:hII 

24. CINIIiagaItI 

25. KamaIaka 

26. JharIchand 

TOTAL 

4 5 

2 

2 

2 

3 

8 

2 

7 

5 

3 

3 

3 

3 

8 

5 

5 

4 

2 

7 

2 

9 

2 

4 

5 

8 9 10 

5 

11 12 13 14 15 

5 

2 

4 

8 

7 

2 

5 

5 

2 

3 

15 

15 

15 

15 

15 

15 

11 

10 

3 

15 

10 

228 

-T.T- Table Tennis. PIl- Power UIUng. WIl- Weight UIUng. B.BeII- BeeIc8IbeI. V.8eII- Volleyball. B.B • Body Builder. 
Note:- In the year 2002. hockey was not IncIud8d In !he list 01 spor1I In which I'8CIUItment was being done. BSNl Spor1a I Cultural 
Board decided In Its 41h rnee1Ing held on 14.12.2004 to dow circles to recruit In eI1her Hockey or Football. Kamataka and JharIchand 
teleocm Circle are proce88ing for recnAtment 01 4 and 8 pleyel'l In Hockey respectively. At preunt !he ClrcIea have not done any 
recruitment in Hockey so far. 

[Translation! 

Enactllng Public Servant Lew 

3073. SHRI JAI PRAKASH [MOHANLAL GANJ]: WHI 
the PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to enact public 
servant law to contain corruption prevailing in the country; 

(b) H 80, the details thereof; and 

(c) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (c) The Govemment has drafted a Public Services 
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Bill, which envisages to provide a statutory baaIa for the 
regulation of Public Servicee in India to ensure, in"',... 
a high standard of ethics in the Public Service operation; 
requiring and facilitating every Public Service employee 
to discharge official duties with competence and loyalty; 
care and diligence; responsibility, Integrity, objectivity and 
impartiality; without discrimination and in accordance with 
the law and protection to whlstleblowers. 

(English! 

YoluntMra for Commonwealth Games 

-. 
3074. SHRI K.C. PAUANI SHAMY: Will the Minister 

of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the amount expected to be raised through ticketing 
for the Commonwealth Garnes, Deihl 2010; 

(b) the number of Volunteers required for the smooth 
functioning of Games; 

(c) whether the Govemment has any proposal to 
provide proper training to the volunteers; 

(d) if so, the action taken by the Govemment In this 
regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) The Organising Committee 
Commonwealth Games, 2010 (OC) has projected a 
revenue of about Re. 100 crore from ticketing. 

(b) to (e) Accordingly to the ce, around 25,000 
volunteers may be required for the conduct for the Games, 
and the necessary training will be provided to the 
volunteers who are so engaged, for which the modalities 
are being worked out by OC. 

Cess Collected on National Highways In Kemataka 

3075. SHRI PRALHAD JOSHI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the details of the cess collected on National 
Highways in Kamataka during the last two years, i.e. 
2004.05 and 2005·06 and the current year till date; 

(b) the details of the new National Highways and 
bypasses that were sanctioned in Kernataka during the 
said period; 

(c) whether there are any proposals regarding 
National Highways/Bypasses pending for approval and 
implementation with respect to Kamataka; and 

(d) If 10, the details of such projects and the time by 
which theae are likely to be approved and implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) The cess collected on National 
Highways (NHs) in Kamataka during the years 2004·05, 
2005-06 and the current year 2006-07 are Re. 24.54 crore, 
Rs. 43.33 crore and Rs. 32.98 crore respectively. 

(b) No new NHs and bypasses have been sanctioned 
since 2004-05. 

(c) and (d) Regarding bypasses, there is no pending 
proposal for construction of bypass on NHs In the State 
of Kamataka. As regards proposal of new NHs, the State 
Govemment has proposed various State Roads to be 
declared as NHs. Considering the overall pOSition of 
av~lability of funds for the development of existing NHs, 
declaration of new NHs Is not a priority of the Govemment 
at present. 

SEZ under ITIITES Sector 

3076. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of Special Economic Zones (SEZs) 
approved by the Govemment in Tamil Nadu under IT! 
ITES Sector; 

(b) the location which are likely to be covered under 
the scheme and its features thereof; and 

(c) the steps taken by the Govemment for further 
improvement in ITnTES Sector in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Department of 
Commerce, Ministry of Commerce and Industries, 
introduced a policy for setting up of SEZs (Special 
Economic Zones) in the country with a view to provide 
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an Internationally competitive and hassle free envlron~nt 
for exports. Under the policy, Units may be aet up in 
SEZ for manufacture of goods and rendering of services. 
The units in the Zone have to be a net foreign exchange 
earner but they shall not be subtected to any pre-
determined value addition or minimum export perfonnance 
requirements. Sales in the Domestic Tariff Area by SEZ 
units shall be subject to payment of full Custom Duty 
and import policy in force. Further Offshore banking units 
may be set up in the SEls. The policy provides for 
setting up of SEZs in the public, private, joint sector or 
by State Governments. Provision exists in the policy for 
exemption from taxes, duties or cess on goods or services 
exported out of, or Imported Into SEZ units. 

As per Department of Commerce, Ministry of 
Commerce and Industries so far approved 19 SEls in 
ITIITES/Software sector in Tamil Nadu, and 2 more SEls 
in ITIlTESlSoftware sector are approved-in-principle. These 
SEZs are located at Siruseri, PaUlkarnai, Chennal, 
Sholinganallur village (Tambaram Taluk, Chennal), 
V1lankurichi (Coimbatore), Chinglpet (Kanchipuram Distt.), 
Sriperumbudur, Coirnbatore, Thoraipakkam etc., In Tamil 
Nadu. 

Software Technology Parks of India (STPI), an 
autonomous society under the Department of Information 
Technology, has established centers in Chennal, Trichy, 
Madura!. Tirunelveli and Coimbatore in Tamil Nadu to 
provide highspeed data communication facilities, incubation 
and statutory services for the promotion of software 
exports in ITIITES sectc~ in the State. 

As per the ITES Policy 2005, the Tamil Nadu State 
Government also provides several fiscal and 
Administrative incentives inter ali8 unrestricted movement 
of capital equipment subject only sales tax payments, 
specific packages to single investments exceeding 
As. 300 crores onetime reimbursement of patent registration 
upto 50% or Rs. 1.0 lakh which ever is lower etc. 

[Translation/ 

Development of Tribal and Scheduled 
Caste Area. 

3077. SHRI PUNNU LAL MOHALE: Will the PRIME 
MINISTER be pleased to state: 

<a) the names of the tribal and predominantly 
scheduled caste areas in Chhattisgarh; 

(b) the details of the schemes Implemented for the 
development of tribal and predominantly scheduled caste 
...... during the last three yeat8 and tin date; 

(c) the amount of funds allocated for the said 
schemes; and 

(d) the presant status of the worb done under these 
schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Names of 
the predominant tribal areas and SC dominated areas 
ant given in the enctoeed atatem.m-I. 

(b) to (d) There are number of Central and Centrally 
Sponsored Schemes being implemented for weH81'8 and 
development of SC and ST in the State taking care of 
the educational, economic and health and housing interest 
of these target groups. The detaHed information is given 
in the enclosed Statement-ll. 

Sf8tement I 

(i) Names of pre-dominantly tribal areas are given as 
under.. 

1. Surguja district, 

2. Koria district, 

3. Baster district, 

4. Dantewara district, 

5. Ranker district, 

6. Marwahi, GoreIJa-I, GoreIla-2 Tribal Development 
Blocks and Kota Revenue Inspector Circle in 
BiIaspor district, 

7. Korba district, 

8. Jashpur district, 

9. Dharmjaigarh, Gharghoda, Tamnar, Lailunga and 
Kharsla Tribal Development Blocks in Ralgarh 
district. 

10. Dondi Tnbal Development Block in Durg District, 

11. Chauki, Manpur and Mohla Tribal Development 
Blocks in Rajnandgaon district, 

12. Gariaband, Maipur and Chura Tribal 
Development Blocks in Raipur District, 
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13. Nagri (8thawa) Tribal Development Block In 
Dhamtari district. 

(Ii) No. of VIHages Diatrlct-wise with $C Population 
50% or more 

District No. of Vlllages 

2 

Baster 3 

Bilaspur 257 

Dantewacla 4 

Dharmari 11 

Durg 148 

Janjgir-Champa 121 

Jashpur 2 

Kawardha 64 

Korba 5 

Mahaaamund 

Ralgarh 

Raipur 

Rajnandgaon 

Surguja 

Trlbel Development 

Statement II 

2 

25 

60 

217 

35 

3 

Some of the major schemes implemented for the 
welfare of Trlbals Include Post-Matric Scholarship (PMS) 
Eklavaya Mode I Residential School, Hostels for STISC 
boys and girls, Ashram Schools, Scheme of up-gradation 
of merit, Vocational training, National Scheduled Tribes 
Finance and Development Corporation, Grant-in-aid to 
NGOs, Educational Complex for ST Girls, Scheme of 
Development of Primitive Tribal Groups, besides Special 
Central Assistance (SCA) to Tribal Sub-Plan (TSP) and 
Grant under Article 275 (I) of the Constitution for 
scheduled tribes. 

Funds providBd undtIr VllIious schtllT16S lor Ttibsl diJve/opInsnl 

SI.No. Names of the Schemes Annual Plans 

2003-04 2004-05 2005-06 

1. SCA to SCP 44.05 53.97 90.00 

2. Grant-in-aid Under 275(1) 20.89 28.58 34.79 

3. PMS 0.00 2.06 12.54 

4. Up-gradation of merit 21.00 17.55 4.43 

5. Vocational Training in Tribal Areas 0.00 1.34 0.00 

6. Vocational Training Centres N.A. 

7. STDes 1.44 0.63 

8. Grant in aid to NGOs 19.74 11.27 29.11 

9. Educational Complex 9.20 11.73 9.42 

10. Development of PTGs 40.00 90.00 
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Scheduled eaate Development coaching and allied for weaker .ectlona Including 
scheduled castes (SC), Other Backward Cla8aea (OBC) 

Some of the major schemes implemented for the and Minorities Protection of Civil Right Act 1955 and the 
welfare of Scheduled Caste include schemes of pre-matrlc Scheduled Castes and Scheduled Tribea (Prevention of 
scholarships to the children of those engaged in unclean Atroc:itlea) Act 1989, NGOa, National Scheduled Cutes 
occupations, National Overseas scholarships scheme for Finance and Development Corporation, besides Special 
SC students for higher studies abroad, up-gradation of Central Aaaistance (SCA) to Special Component Sub-Plan 
merit tor SC students, hostels for SC boys and girls, (SCSP). 

Fin8nci8I ~ to SchtKiuItKI CiIsItIs OtIvs/opmtInt 

SI.No. Names of the Schemes Annual Plans 

2003-04 2004-05 2005-06 

1. SCA to SCP 4.08 3.39 0.00 

2. National SC Dev. Corporation N.A. N.A. 4.28 
3. National Satal Karamchari Fmance and Dev. Corporation N.A. N.A. 1.85 

4. Post Matric Scholarship 3.52 15.67 5.26 

5. Pre-Metric Scholarships 0.20 0.8 49.06 

6. Hostels for boys N.A. N.A. 242.68 

7. Hostels for girls N.A. N.A. N.A. 

8. Protection of Civil Rights Act and SCIST Prevention of Atrocities Act N.A. N.A. 46.38 

{English] 

Incidence of Oral and Dental ~. 
among Children 

3078. SHRI E.G. SUGAVANAM: WlH the Minister of 
HEALTH AND FAMILY WELFARE be pleaaed to 
state: 

(a> whether a large number of people partIcuIarty 
school going children are suffering from tooth related 
diseases: 

(b) if so, whether the Government has taken any 
steps to reduce the incidence of oral and dental diseases; 

Oral [);sease Condition 

Mean no. of teeth present 

Dental caries % prevalence 

Periodontal disease % prevo 

Malocclusion % 

Dental Fluorosis (%> 

Oral mucosal conditions (%) 

5 

19.9 

51.9 

11.7 

0.6 

5.0 

0.8 

(c) If so, whether the Govemment has implemented! 
propoeee to Implement Oral Health Care Programmes In 
varloua parts of the country; 

(d) If 80, the details thereof; and 

(e> If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yea Sir, as per the National 
Oral Health Survey and Fluoride Mapping (2002-03) 
conducted by Dental Council of India, following % of 
people under different age groups suffer from various 
orcHientai problema: 

Age In ye ... 

12 15 35-44 65-74 

27.3 27.9 30.0 18.9 

53.8 63.1 80.2 85.0 

57.0 67.7 89.6 79.9 

23.6 23.9 43.1 NA 

10.2 9.9 7.2 3.7 

1.4 2.3 7.1 10.3 
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(tl) to (e) The Go~ernment Is running health 
awareness and education campaigns so as to educate 
the pubUc about oral hygiene and to restraint from food 
items such as junk food, chocolates, toffees, cold drinks 
etc. 

Upgradatlon of Pay Scale 

3079. SHRI HARIBHAU RATHOD: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment has upgraded! 
revised the pay scale of Assistants/Personal Assistants 
of Central Secretariat Service; 

(b) if so, whether the revised pay scale is equivalent 
to the pay scale of Section Officers/Private Secretaries of 
Central Secretariat; 

(c) if so, whether the Govemment .will upgrade/revise 
the pay scale of Section OfficerslPrivate Secretaries of 
Central Secretafiat Service; 

(d) if so, the time by which the Govemment will take 
a decision to upgrade/revise the pay scale of Section 
Officers/Private Secretaries of Central Secretariat Service; 
and 

(e) the grade that would be given to the Section 
Officers/Private Secretaries of Central Secretariat Service? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBUC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARUAMENTARV AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) Yes, Sir. 

(c) to (e) A proposal to revise the pay scale of 
Section Officers of Central Secretariat Service and Private 
Secretaries of Central Secretariat Stenographers' Service 
is under consideration of the Government in consultation 
with the Ministry of Finance. 

{Translation] 

Illegal Sending of Persona to Gulf Countries 

3080. SHRI SUBODH MOH1TE: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether a case of sending persons illegally to 
the Gulf countries from Nagpur airport by the human 
traffickers has been registered; 

(b) if so, the details thereof; 

(c) whether the passports used by the human 
traffickers have been got scrutinized; 

(d) if so, the details thereof; and 

(e) the action taken thereon to check the recurrence 
of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (e) 
Information is being collected through concemed agencies 
and will be laid on the table of the House. 

India in Narcotics List 

3081. SHRI SHRIPAD YESSO NAIK: 
SHRIMATI RUPATAI D. PATll: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether America has included India in the list of 
countries producing and smuggling narcotics; 

(b) if so, the details thereof; 

(c) whether the Government has lodged its protest 
to America in this regard; 

(d) if so, the details thereof; and 

(e) the outcome thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Ves. 

(b) US domestic law requires the US President to 
identify countries as 'major drug transit or major illicit 
drug producing countries', referred to as the 'Majors list'. 
US President is also required to, under section 706(2) 
(A) of the Foreign Relations Authorization Act, identify 
any country on the 'Majors List' that "failed demonstrably" 
during the previous twelve months to adhere to 
international counter-narcotics agreements or to take 
counter-narcotics measures set forth in US law. While 
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India has been included in the 'Majora Liar. there is no 
year in which India was listed as a country that has 
'failed demonstrably'. 

(c) and (d) The Govemment of India has taken up 
the matter with the US Govemment. 

(e) US Govemment has indicated that India's inclusion 
on the 'Majors List' is primarily because of the large-
scale diversion from licit opium production into the illicit 
market. US has requested information over a period of 
lime that diversion from licit production has been reduced 
to a modest problem. 

Mobile Connectivity Problem 

3082. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the areas of the country which have mobile 
connectivity problem; 

(b) whether the Govemment proposes to solve the 
said problem of such areas without any delay; 

(c) if so, the details thereof alongwith the time by 
which it is likely to be done; 

(d) if not, whether this problem has been allowed to 
persist just to benefit the private companies; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) The mobile telecom 
network in the country is growing at a fast rate. In order 
to meet the growing demand due to the rapid growth of 
the mobile services and· for improving the mobile 
connectivity the telecom Service Providers are continuously 
augmenting their mobile network infrastructure and 
optimizing the same. 

Telecom Regulatory Authority of India (TRAI) monitors 
the performance of mobile service providers against the 
quality of service benchmarks notified in the Regulations 
issued by TRAI, through quarterly Performance Monitoring 
Reports obtained from telecom operators. TRAI also 
monitors the congestion at the point of interconnection 
(POI) through monthly congestion report. 

Bharat Sanche, Nigam limited is providing extensive 
coverage by covering more than 10,000 atationslplaces 
and the service, in general, is meeting the quality of 
service standards prescribed by the TRAI. 

{English/ 

Trainees of SAl 

3083. SHRl G.M. SIDOESWARA: Win the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Sports Authority of India selects 
talented sportspersons from across the country and 
imparts them training in various games: 

(b) if so, the details thereof; 

(e) whether diaabIed sportspersons have also been 
selected and trained; 

(d) if so, the details thereof including the number of 
disabled aportspersons 80 &elected ......... the general 
sportsperaons, State-wise and Game-wise, especially in 
the State of Kamataka; and 

(e) if not, the steps being taken to nurture the sports 
talant among the disabled? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The Sports Authority 
of India (SAl) augments the efforts of State Govemments 
in improving sports performanat' at Junior, Sub-Junior and 
Senior level through the foHowing Schemes:-

(i) National Sports Talent Contest Scheme (NSTC) 

(Ii) Army Boys Sports Company (ABSC) 

(iii) Special Area Games (SAG) 

(iv) SAl Training Centre (STC) 

(v) Centre of Excellence (COX) 

Under these sports promotional schemes, SAl inducts 
talented sportspersons from all over the country arid 
provides training through expert coaches with scientific 
backup. Sportspersons inducted under these schemes are 
also provided facilities such as Boarding-lodging, Stipend 
(Day boarding), Sports Kit, Insurance, Competition 
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Exposure, Educational Expenses and Medical expenses, 
etc. 

The following two schemes have been added from 
2006 to nurture sports talent:-

(i) Extension Centres of STC/SAG Centres to cover 
schools/colleges; and 

(ii) Adoption of sports centres on the pattern of 
existing scheme for Akharas under the NSTC 
Scheme. 

(c) No, Sir. 

(d) Does not arise. 

(e) Recognizing the need of launching a separate 
scheme in a focused manner with the objective of 
promoting sports among disabled, the Ministry has 
constituted a Committee to look into various aspects and 
recommend measures. In addition, the Ministry has given 
recognition to the All India Sports Council of the Deaf, 
the Paralympics Committee of India and Special Olympic 
Bharat for organizing various nationaVintemational events 
in India and for participation in intemational events abroad 
for which Central Assistance, as admissible, under the 
scheme of "Assistance to National Sports Federations", 
is being provided. 

Telecom Services In National nger Project 

3084. SHRI MILIND DEORA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government proposes to install 
landline telephone and mobile services in the Tadoba-
Andhari National Tiger Project; 

(b) if so, the details thereof alongwith the time by 
which it will be made available; 

(c) the extent to which it will be beneficial to the 
department and also the tourists from within the country 
and abroad; 

(d) the names of telephone companies which are 
likely to provide the services for the project; 

(e) whether the Ministry of Environment and Forests 
has given its green signal; and 

(f) the total expenditure likely to be incurred on 
providing such facilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNtCATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. Bharat 
Sanchar Nigam Umited (BSNL) has received demand for 
about 100 telephone connections in Tadoba forest area 
from the forest authorities. It has been planned to provide 
these telephone on Wireless in Local Loop (WLL) system 
for which survey work is going on. However no time 
frame can be given as pennission from the Ministry of 
Environment and Forests is yet to be obtained. As this 
is a dense forest area mobile telephone service is not a 
feasible solution at present due to low demand. 

(c) Availability of telecom services is likel¥ to benefit 
the forest authorities and tourists visiting the place. Benefit 
to BSNL is dependent on inflow of tourists. 

(d) Telephone services can be provided by BSNL. 

(e) Demand for telephone connections has come from 
forest authorities, who have assured to provide the 
pennission from the Ministry of Environment and Forests. 

(f) Capital expenditure expected to be incurred by 
BSNL on providing the WLL facUity is approx. Rs. 54 
lakhs. 

Separate Salary Structure for Scientists 

3085. SHRI KULDEEP BISHNOI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government proposes to have 
a separate salary structure for Scientists of various 
Govemment scientific research organisations; 

(b) if so, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the steps taken by the Government to make 
service in such research organisations a lucrative 
profession for youngsters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) No, Sir. 
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(b) Does not arise. 

(c) and (d) The 6th Central Pay Commission which 
is an expert body. already having been constituted, any 
dispensation in this regard may justifiably need to be 
considered by the Commission. There is already In place 
the Flexible Complementing Scheme, a time-bound 
promotion scheme for scientists engaged in scientific 
activities and services and holding scientific posts in 
identified departments/organisations. In addition, there are 
specific schemesllellowships to encourage young acientisI8 
for taking up R&D as a career. 

{TranslationJ 

MobIle Towera 

3086. SHRI AVINASH RAI KHANNA: WII the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of mobile towers sanctioned and 
installed in the country during the last three years, till 
date, State-wise; 

(b) the number of mobile towers installed in 
Hoshiarpur, Ropar and Nawanshahar districts of Punjab 
during the last two years, till date; 

(c) whether the instalied towers have become 
operational; 

(d) if so, the details thereof; and 

(e) the time by which remaining towers are likely to 
become operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a) Sir, information about GSM 
mobile towers sanctioned and installed by Mahanagar 
Telephone Nigam Umited (MTNL) in Delhi and Mumbai 
and by Bharat Sanchar Nigam Umited (BSNL) in the rest 
of the country during the last three years is given in the 
statement enclosed. 

(b) 186 mobile towers have been installed in 
Hoshiarpur. Ropar and Nawanshahar districts of Punjab 
during the last two years till date. 

(c) Yes, Sir. 

(d) Details are .. foUowa: 

Name of District 

Hoshlarpur 

Roper 

Nawanahahar 

No. of Tower installed 

92 

68 

28 

. (e) Does not arise in view of (e) above. 

NumbtN of mobiItJ toWfffS p/8nned 6nd Instsllsd 
during the IBst til,. yurs 

SI.No. Circle 

2 

M.T.N.L. 

1.. Delhi 

2. Mumbal 

B.S.N.L. 

NORTH ZONE 

1. Uttar Pradesh (West) 

2. Uttar Pradesh (East) 

3. Uttaranchal 

4. Punjab 

5. Rafasthan 

6. Himachal Pradesh 

7. Haryana 

8. Jammu and Kashmir 

Sub-Total: 

EAST ZONE 

9. Orissa 

10. 

11. 

west Bengal 

Kolka.. 

No. of Towers 
Sanctioned 

3 

175 

202 

1096 

2378 

401 

1035 

1772 

393 

913 

522 

8510 

686 

914 

876 

No. of 
Towers 
Installed 

4 

169 

181 

721 

1794 

310 

947 

1215 

377 

642 

406 

6412 

644 

856 

485 
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12. 

13. 

14. 

15. 

16. 

2 

Bihar 

Jharkhand 

Andaman and Nicobar 
Islands 

North East I & II 

Assam 

Sub Total: 

SOUTH ZONE 

17. Andhra Pradesh 

18. Kamataka 

19. Kerala 

20. Tamil Nadu 

21. Chennai 

Sub Total: 

WEST ZONE 

22. Chhattisgarh 

23. Guiarat 

24. Madhya Pradesh 

25. Maharashtra 

Sub Total: 

(English} 

3 4 

639 614 

390 373 

44 40 

506 334 

556 489 

4610 3834 

1147 1004 

1531 1269 

1613 1299 

1574 1433 

608 548 

6474 5554 

271 232 

1466 730 

825 679 

1889 893 

4451 2533 

Constitution of Informal Consultative Committee 

3087. DR. ARUN KUMAR SARMA: Will the Minister 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether a proposal has been received from the 
North East MPs' Forum for constitution of an Informal 
Consultative Committee to monitor the functioning of 
DoNER and NEC on the pattem of Informal Consultative 
Committee for specific zone under the Railway Ministry 
chaired by the Ministry of Railways; 

(b) if so, the details thereof; and 

(c) the time by which It is likely to be constituted? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (c) No, Sir, no such 
proposal has been formally received, but were It to be 
so received, the Ministry would be pleased to concur, 
subject to the permiSSion of the Chair In both Houses. 

[Translation} 

Telephone ConnectionS In Bihar 

3088. SHRI CHANDRA DEV PRASAD RAJBHAR: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether all the telephone connections of 
Tribhuhani Ghat under the Bithauli Exchange in 
Darbhanga district of Bihar have been disconnected since 
a long time; 

(b) if so, the details thereof and the reasons therefor; 

(c) the time by which the telephone service is likely 
to be restored to all the subscribers of the Tribhuhani 
Ghat; 

(d) whether 50 per cent telephones under the Bithauli 
Exchange remain out of service frequently; 

(e) if so, the reasons therefor; and 

(f) the concrete steps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, out of 17 telephones 
working in Tribhuhani Ghat under Bithauli telephone 
exchange of BSNL in Darbhanga District of Bihar, 3 
telephones are disconnected due to non-payment. All other 
telephones are generally working satisfactorily except 3 
telephones which were affected during May 2006 and 1 
telephone in October, 2006 for a few days due to cable 
damaged by road construction agencies which were 
restored promptly. 

(b) Telephone No. 272470, 272329 and 272642 have 
been disconnected due to non-payment. 
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(c) At present all the telephones In Trlbhuhanl Ghat 
are working satisfactorily. 

(d) All the telephones under Blthaull exchange are 
working satisfactorily since last six months except 
occasional faults In some telephones which were restortd 
promptly. 

(e) Does not arise in view of (d) above. 

(f) BSNL has taken following steps to reduce fautt 
rate in view of the massive road expansion works being 
carried out by the Highway Authorities:-

(i) New Optical FIbre Cable (OFC) has been laid 
in coordination with P.w.D. to minimize the OFC 
cut. 

(ii) MSC based WLL (Wireless in Local Loop) at 
Bithauli and Majhaulia are planned for the year 
2006-07 to enable restoration of faulty 
telephones promptly by alternate WLL 
connection. 

(iii) Darnaged local cable cut by outside agencies 
carrying out the road construction works are 
being replaced by new under ground cable 
promptly. 

(iv) A Digital microwave radio system has been 
installed between Oarbhanga and Bahari to work 
as a stand-by media. 

(v) Patrolling on the route where road construction 
work is going on, has been increased. 

{English} 

NatIonal Sports Development Funds 

3089. SHRIMATI JYOTIRMOYEE SIKOAR : Wilt the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the amount of funds allocated to States and 
Institutions from the Nationill Sports Development Funds 
during the last three years and the current financial yEIflr 
till date alongwith the details of the schemes covered 
therein, State-wise and Institution-wise; 

(b) the details of the fund utilization, State-wise and 
Institution-wise; 

(c) whether the Union Govemment has undertaken 
any review of the schemes; and 

(d) if so, the extant to which the funds have achieved 
the objectives for which It was sat up? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) No amount has 
been allocated to any State from the National Sports 
Development Fund during the last three years as well as 
the current financial year till date. As far as Institutions 
are concerned, an amount of As. 6,03.4397- was released 
to the Rural Development Foundation, Hyderabad from 
the Fund for purchase of Archery equipment during 2005-
06. 

(c) and (d) Assistance through the Fund has mainly 
been given to promising sportspersons to enhance their 
performance and medal winning prospects in international 
evants. Most of the sportspersons assisted from the Fund, 
such as Lt. Col. Rajyavardhan Rathora, Shri Abhinav 
Bindra. Shri Manavjit Singh Sandhu, all shooters, Shri 
Parimanjan Negi (Chess) and Ms. Anju Bobby George 
(athletiCS), have given commendable performance in 
intemational events. This indicates that the objectives of 
NSDF towards promotion of sports excellence is being 
facilitated. However, the Scheme will be comprehensively 
reviewed as a part of the ongoing exercises for formulation 
of the Eleventh FIVe Year Plan. 

Cell Sites near International Border 

3090 .. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether some mobile companies are violating the 
existing policy regarding cell sites near intemational border; 

(b) if so, the number of cases noticed by the 
Government in this regard; 

(e) whether there is any proposal to monitor cell 
sites near the international border; and 

(d) if so, the steps taken by the Government to check 
the compliance with licence conditions? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) As per Cellular Mobile 
Service license provision of mobile service within 10 Km. 
of the Intematlonal border and as per Unified Access 
Service license, setting up of Base Trans-receive Station 
(BTS) within 10 Km. of the intemational border requires 
clearance from the Government. At some places, violations 
have come to the notice and the Department of 
Telecommunications has instructed the Telecommunication 
Engineering Centre (TEC) to carry out periodic audit to 
see the compliance to the license conditions by all the 
mobile service providers in this respect. 

(TransIs/ionj 

Foreign Fake Medical Universities 

3091. SHRI HANS RAJ G. AHIR: Will the minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether some foreign fake medical universities 
are publishing advertisements in India to provide (fake) 
degrees after Imparting training; 

(b) if so, the details thereof; 

(c) whether steps have been taken by the 
Government to impose ban on such advertisement; 

(d) if so, the details thereof; 

(e) the number of doctors who applied for registration 
to practise in India after procuring degrees from these 
medical universities abroad; 

(f) whether the Medical CouncH of India has approved 
the registration of the said doctors; 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Yes sir. Some 
unscrupulous agencies publish their advertisements luring 
the aspiring students for medical course in India or 
abroad. In order to safeguard the interest of the aspiring 
students recently an advertisement was issued by the 
Medical Council of India in English newspapers across 

the country. All the Health SecretarieslDirectors of Medical 
Education of the State Govemments and State Medical 
Councils, were also requested to issue similar 
advertisement in vemacular language of their State/Region 
for wider publicity & take immediate measures to stop 
such institutes/entities/agents from offering such 
unapproved courses so that Innocent Indian students are 
not trapped into the false ho~ and dream of becoming 
a doctor by such misleading and deceptive 
advertisements. 

(e) to (h) The Medical Council of India has informed 
that they have not approved the registration of doctors 
from such fake universities. Provisional Registration is 
given by MCI to foreign degree holders only after 
ascertaining that they have passed the screening test 
and that these degrees are recognised in the country 
where the college/university is situated. 

Mobile Service Provider Companies 

3092. SHRI BRAJESH PATHAK: 
SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether most of the mobile service provider 
companies have sold connections to a large number of 
people under the garb life long free incoming calls 
whereas validity of licence of these companies is only for 
15 to 20 years; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken/proposes to 
take any action against these companies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) The Telecommuni-
cation Tariff Order (TTO) issued by the Telecom 
Regulatory of India (TRAI) provides flexibility to telecom 
service providers to fix tariffs. Currently telecom operators 
are offering a number of altemative tariff plans targeted 
at different classes of subscribers. In the months of 
December, 2005 and January, 2006 most of the service 
providers implemented the tariff plans under the name 
and style of life time validity wherein in lieu of an upfront 
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payment the subscribers are being offered life long validity 
subject to certain conditions. Such plans would be suitable 
for subscribers who would .like to have longer validity 
without having to pay recurring fixed monthly charges. 

After a consultation process, TRAI has prescribed 
regulatory conditions through the Telecommunication Tariff 
(Forty Third Amendment) Order dated 21.032006, which 
inter-alia mandated:-

(i) The operators to continue to provide service in 
respect of Ufetime Scheme as long as they have 
permission to provide such teIecom serviCe under 
current license or renewed license; 

(ii) Hike in any item of tariff during the specified 
validity period is prohibited; and 

(iii) The service provider shall inform the subscribers 
of the month and year of expiry of his current 
license. 

Treatment In Super Speciality Hospitals 

3093. SHRI RASHEED MASOOD: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether poor patients are forced to pay the fees 
and bear the cost of medicines in super speciality 
hospitals which have been allotted land by the 
Government on concessional rates; 

(b) if so, the steps being taken in this regard; 

(c) the number of hospitals inspected so far by the 
committee constituted to monitor such hospitals; 

(d) whether most of such hospitals are not complying 
with the rules in this regard; and 

(e) if so, the action taken/being taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) Health being a State 
Subject, it is for the State Govemments to prescribel 
enforce the free treatment for poor patients while allotting 
lands to private Hospitals at concessional rate. So far as 
private hospitals in Delhi are concemed. several private 
hospitals were allotted land in Delhi by Land & 
Development office and Deihi Development Authority with 
the cornfrtions of providing free treatment to the poor 

patients. There has been violation of the allotment and 
lease condition by some hospitals. This issue has been 
a subject matter of Public Interest Litigation in Delhi High 
Court. Land & Development Office order, Ministry of Urban 
Development has informed that the Hon'ble High Court 
vide its order dated 2.12.2005 directed the Principal 
Secretary. Govt. of NCT of Delhi to constitute a Committee 
with the Director Health Services of Delhi. Ms. Maninder 
Acharya. Advocate of Delhi High Court is the convener 
of the said committee. The committee Inspected the 
various hospitals and submitted a status report in the 
Hon'ble Court. 

Amount Spent by CtL In Extravagance 

3094. SHAI GIRIDHARI YADAV: 
SHRI M. ANJAN KUMAR YADAV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Coal India Umited Companies and 
its ancillaries are wasting crores of rupees of the 
Govemment in extravagance; 

(b) If so, the names of the machineries responsible 
for checking the extravagance In the said Companies; 

(c) the number of cases of extravagance detected 
and the action taken by the Government against the 
persons responsible; and 

(d) the number of persons punished so far as a 
result of the said action? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) No, Sir. 

(b) Statutory Auditors, Internal Auditors and 
Comptroller & Auditor General of India (Audit) etc. are 
vested with the responsibility of checking such 
extravagance. if any. 

(c) and (d) Not applicable in view of answer given 
above. 

[English] 

Non-Constructlon of Residential Complex 

3095. SHRlMATI SUSMITA BAURI: 
SHRI SUNIL KHAN: 

W~I the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 
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(a) whether the National Highways Authority of India 
lost Rs. 1.05 crore towards interest for six years due to 
non-construction of residential complex on purchased land; 

(b) if so, the reasons for delay in the said 
construction; 

(c) whether any officials have been found guilty in 
this regard; and 

(d) if so, the action taken/proposed to be taken 
against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIVAPPA): (a) to (d) The National Highways 
Authority of India (NHAI) had purchased a plot because 
of its availability and proximity to Headquarter at that 
time. The plan was to construct residential flats at an 
appropriate time keeping in view the requirement. Since 
leased accommodation was available.' residential complex 
was not constructed. The construction of residential 
complex will be taken up at an appropriate time. As the 
land rates have gone high substantially since the time 
plot was purchased, there is no loss to NHAI. 

[Translation/ 

Security of Coal Mines 

3096. SHRI KAILASH NATH SINGH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the coal companies have spent the funds 
allocated by the -Govemment for security of the coal 
mines; 

(b) if so. whether the funds allocated for the years 
2004-05 and 2005-06 have already been spent for the 
said purpose; 

(c) if not. the reasons therefor; 

(d) the total funds as on date that have not been 
spent; 

(e) the details thereof, year-wise; 

(f) whether the coal mine management provides 
adequate security/safety to the labourers working in the 
mines; and 

(g) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARA VAN RAO): (a) No such funds 
are received by Coal India Limited (CIL) from the 
Govemment for security of the coal mines. 

(b) to (e) Do not arise in view of reply to (a) above. 

(f) Yes, Sir. 

(g) The Mines Act, 1952 and the Rules and 
Regulations framed thereunder prescribe safe work 
procedures in the mines. The Mine management is. 
required to comply with these provisions while working in 
the mine. 

Directorate General of Mines Safety (DGMS) under 
Ministry of labour and Employment carry out regular 
inspections of the mines. On detection of any possibility 
of danger in mines. DGMS issues improvement notice 
and also issues prohibitory order under the Mines Act, 
1952. It is imperative on the part of mine management 
to rectify the violations, if any. pointed out during the 
inspection by DGMS officers. 

ell has established a structured multi-disciplinary 
Intemal Safety Organization (ISO) to assist the line 
management at various levels in matters related to Safety. 

[English/ 

Free AIDS Drugs 

3097. SHRI SUGRIB SINGH: Will the Minister of 
HEALTH AND FAMIL V WELFARE be pleased to state: 

(a) whether some sections of AIDS affected persons 
do not have access to life saving medicines in the country; 

(b) if so, the gap between the demand and supply 
of such drugs alongwith the reasons therefor, 

(c) whether the Govemment provides free AIDS drugs 
in the country; 

(d) if so, the details thereof and the number of 
persons benefited so far as a result thereof; 

(e) whether some private companies have also came 
forward to supply cheap HIV drugs to the patients; 
and 
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(f) if so, the detaits thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Govemment has set 
up 101 centres for providing drugs to HIV/AIDS patients 
in the country. Presently, drugs for over 85,000 aduh 
patients and 10,000 children have been made available 
against which 52.000 persons are getting the treatment 
free of cost. 

(e) and (f) Yes, sir. A public-private partnership was 
initiated between NACO and NGO partners namely 
ARGON, YRG Care and Freedom Foundation in 2004 
under Round 2 Global Fund Project to supply antiretroviral 
drugs to patients under a graduated cost recovery 
scheme. Under this scheme the NGO partners have 
developed a partnership with certain pharmaceutical 
companies to get drugs at a lower cost. Totally 2003 
persons are getting treatment under the cost recovery 
scheme. 

[Translation} 

Maintenence of Roads 

3098. PROF. RASA SINGH RAWAT: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the National Highways Authority of India 
proposes to have a clear cut policy regarding the 
maintenance of those roads which are being converted 
into four lanes; 

(b) if so, the details thereof; 

(c) whether the maintenance wor1< of Udaipur city 
area of National Highway No. 76 is being done by the 
NHAI; 

(d) if not, the reasons therefor; 

(e) the details of the newty planted tree saplings 
compared to those which have been cut by the NHAI In 
the past; 

(f) the time by which the construction wor1< of the 
missing section of the road is likely to be completed by 
NHAI in Chittor; and 

(9) the reasons for the delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) During construction period. 
the maintenance of the existing roacls is being done by 
the civil contractor/concessionaire engaged for four Ianing 
wor1<s for which adequate provision has been made in 
the agreement/concession. After completion of 41618 laning 
Highways are maintained through Operation and 
Maintenance contracts or through concessionaire (for Build 
Operate and Transfer projects). 

(c) Yes, Sir. 

(d) Does not arise. 

(e) The new trees in lieu of the trees cut due to fourl 
six laning of National Highways are planted after the 
completion of the fourlslx laning wor1<s. The tree cutting 
and afforestation are mostly done by the respective Stale 
Forest Departments as per conditions of Ministry of 
Environment and Forest& clearance. The number of trees 
planted are normally 2 to 3 times the number of trees 
cut due to four laning of National HIghways depending 
on the norms of the concerned States. 

(f) Chittorgarh bypass on NH-76 is being constructed 
as part of East-West Corridor and likely to be completed 
by April, 2008. Another Chittorgarh bypass connecting 
NH-76 and NH-79 is under construction and likely to be 
completed by August, 2007. 

(g) There is no delay. 

Projects undertaken by NHAI 

3099. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the total length of National Highways 
passing through Madhya Pradesh is the largest stretch 
of National Highways passing through any Slate in the 
country; 

(b) H so, the details thereof; 

(c) whether various projects undertaken by the 
National Highways Authority of India in Madhya Pradesh 
under the National Highways Development Projects are 
relatively less as compared to the total length of highways 
passing through the State; 
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(d) if so, the details thereof and the reasons therefor; 

(e) whether the works for widening, strengthening and 
IROP of National Highways undertaken in the State after 
2002-03 have been completed; and 

(f) if not, the time by which these works will be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No Sir. 

(b) Does not arise. 

(c) No Sir. 1517 Km. of National Highway length has 
been identified for oonstruction under National Highways 
Development Project (NHDP) in Madhya Pradesh, which 
is not relatively less. This includes 657 Km under NHDP-
II, 804 Km under NHDP-III, 56 Km under NHDP-V, besides 
42 km of NHDP-II is proposed for six laning under NHDP-
V. 

(d) Does not arise. 

(e) and (f): Apart from the works taken up under 
NHDP, total 178 no. of works have been undertaken on 
National Highway for widening, strengthening and 
improvement of riding quality (IROP) from 2002-03 to 
2005-06, out of which 147 no. of works stands completed 
and rest of the works are targetted to be completed by 
March, 2008. 

Bar Coding System on all CGHS Medicines 

3100. SHRI MANORANJAN BHAKTA: WiD the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the medicines supplied through CGHS 
are not safer due to non-availability of details of company, 
expiry date etc.; 

(b) if so, whether the Government proposes to 
introduce the Bar Coding System in all types of medicines 
including, Ayurvedic, homoeo, Allopathic supplied through 
CGHS or procured through private pharmaceutical 
companies; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) No, Sir. All the drugs which are 
procured for supply to the CGHS dispensaries through 
General Management Store Depot and Hospital Services 
Consultancy Corporation are packed properly and labels 
do contain information which in/Br-a/is include name of 
the manufacturer, batch No., date of manufacture and 
date of expiry. Any medicines which are consumed within 
the shelf life i.e. before the date of expiry are safe. In 
order to ascertain the quality of medicines being supplied 
to CGHS a team comprising of 2 doctors from CGHS 
and one offICer from GMSD inspect physically all the 
medicines. 

At present there is no proposal to introduce Bar 
Coding system in all types of medicines supplied to CGHS 
are procured through CGHS authorised chemists. 

Status of Golden Quadrilateral Project 

3101. SHRI SHISHUPAL N. PATLE: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has fixed any time limn 
for completion of the Golden Ouadrilateral Project; 

(b) if so, the details thereof; 

(c) whether the private sector companies are delaying 
their works related to the project; 

(d) whether the Govemment is delaying the payment 
to such contractors; 

(e) if so, the number of projects legging behind 
schedule; 

(1) whether the contracts for (NHDP) Phase-III have 
also been awarded; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) to (c) 93.65% of the Golden 
Ouadrilateral (GO) has already been completed. The 
balance is delayed due to problem associated with 
acquisition of land, shifting of utilities, environment & forest 
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clearance and due to poor performance of some 
contractors. 

(d) The payments are made as per provision of the 
contracts. 

(e) Thirty five contracts of GO have not been 
contractually completed. 

(f) and (g) 21 contracts of about 1326 km of National 
Highway Development Project (NHDP) Phase III have 
already been awarded. 

Setting up of High Level Group to Improve 
Competitiveness 

3102. SHRI JYOTIRADITYA M. SCINDIA: WtU the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government proposes to set 
up a high level grour. to improve its gIobaJ competiliveness 
to boost service sec.;tor, exports and foreign remittance 
by Indians abroad and NRls; 

(b) if so, the details thereof; and 

(c) the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir. 
The Planning Commission has initiated action for setting 
up a High Level Group to look into the various factors 
influencing the performance of the service sector and 
suggest policy measures which would need to be taken 
to sustain its competitiveness in the coming year. 

(b) and (c) The High Level Group will function under 
the overall guidance of Planning Commission and will 
include experts from the relevant areas. 

Construction of Roads Along Indo-Chlna Borders 

3103. SHRI KIREN RIJIJU: Will the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whethef the Government has decided to construct 
roads along Indo-China borders; 

(b) if so, the routes likely to be covered in North-
Eastem States under the said project; and 

(c) the time by which b is likely to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) It has been decided to undertake 
phase wise construction of 27 road links of 608 km length 
in the border area along Indo-China Border. 

(b) The list of routes likely to be covered under the 
said project in the North-Eastem States is given below: 

S.No. RoadsIRoutes State 

1. Rama Sapper-Mago-Chuna Arunachal Pradesh 

2. Zimithang-Survasamba- Arunachal Pradesh 
Khinzemane 

3. Shungatsar-Kharsang La Arunachal Pradesh 

4. Yarlung-Lamang Arunachal Pradesh 

5. Bona to GeRing Arunachal Pradesh 

6. Dombang-Gora La Sikkim 

7. Thangu-Muguthang Sikkim 

8. Giagang-Kerang Sikkim 

(c) This project is targeted to be completed by the 
year 2012-2013. 

Action egeInst OtIicera of Various Departments 

3104. SHRI HEMLAL MURMU: 
SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether after probing 395 cases, the Central 
Vigilance Commission (CVC) has asked the Union 
Government to take action against Offioers belonging to 
various departments as published in the Hindi daily DIIlnik 
JafllUlJl1 dated October 23, 2006; 

(b) if so, the facts of the matter reported therein; 

(c) the serial wise name, designation and the 
department of the 395 officers against whom the Central 
VIgIlance Commission has asked for action; 

(d) the places where these 395 officers are working 
at present; and 
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(e) the action taken by the Govemment against these 
395 officers till October 31, 20067 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) As per information received from 
the Central Vigilance Commission (CVC) the news items 
in Oainik Jagaran appears to be based on the statistics 
given in the Press Note of CVC but the paper has 
published their own version of the material. While the 
Commission has disposed of 395 cases, it is not a fact 
that action was recommended against 395 officers. 

(c) to (e) Do not arise. 

{Translation} 

Transportation Buelness Through Sea-Route 

3105. SHRIMATI SANGEETA KUMARI SINGH DEO: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the share of India in transportation business 
through sea-route in the world; 

(b) the status of the above business as on date; 

(c) whether any review has been made in regard to 
the said business of transportation through sea-route; 

(d) if so, the outcome thereof; and 

(e) the steps taken by the Government to promote 
transportation business through sea-route as well as to 
augment its capacity during the last two years? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) As per 
provisional figures, the share of Indian Flag Vessels in 
the carriage of the country's overseas trade is about 
13.67% in 2005-06. 

(c) to (e) The Govemment has been taking various 
measures from time to time for the growth of Indian 
tonnage which inter alia include the following: 

(i) The acquisition of vessels has been brought 
under Open General Ucence. The Shipowners 
are free to decide on type of ships to be 
acquired and their area of operation etc. 

(ii) 100% FDI is permitted in Maritime Sector 
including Shipping Sector. 

(iii) Rate of depreciation increased from 200.4 to 25%. 

(iv) Tonnage Tax has been introduced from 2004-
OS. 

(v) The formalities of registration of newly acquired 
vessels have been simplified. 

[English} 

Concesslonal lending of Special Economic 
Zonee Projects 

3106. SHRI UDAY SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Planning Commission has endorsed 
the RBI's stand of concessional lending of Special 
Economic Zones Projects; 

(b) if so, whether SEZs are being set up in various 
parts of the country in violation of the directives of the 
Planning Commission; 

(c) if so, the details thereof; 

(d) whether the overall growth rate would be affected 
if the SEZs are set up; and 

(e) if so, the reaction of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Planning 
Commission has not expressed any view on the 
concessional lending to Special Economic Zone Projects. 

(b) and (c) Do not arise. 

(d) and (e) As overall growth rate depends on the 
growth rates of various sectors including export growth 
rate, SEZs may contribute to overall growth rate through 
the mechanism of higher export growth rate. 
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SUspension of Cellular Phone ServIces 

3107. SHRIMATI MANORAMA MADHAVARAJ: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether some district authorities recently ordered 
suspension of cellular phone services to prevent misuse 
by students during examination hours and the public 
during polling hours of local body elections; 

(b) if so, the details thereof; 

(c) whether such orders could be issued by the said 
authorities; 

(d) if not, the action taken by the Government against 
the erring offICials; and 

(e) the steps taken by the Govemment to issue 
guidelines in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) and (b) Yes, Sir. Some 
district authorities in the States of Uttar Pradesh and 
Haryana had ordered suspension of mobile seMces during 
examination hours and during local body polling hours. 

(c) to (e) Department of Telecommunications (DoT) 
has written to respective State Govemments for suitably 
advising their concemed officers for not issuing orders 
for suspension of mobile services at their level and if it 
is fett that suspension of mobile service in any area is 
essential for maintaining law and order situation, they 
may bring the same to the notice of DoT for taking 
appropriate action. 

Arbitrary Imposition of Rules 

3108. SHRIMATI C.S. SUJATHA: 
SHRI VARKALA AADHAKRISHNAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has received 
representations dated October 23, 2003 from All India 
Census Employees Association regarding arbitrary 
imposing of Clause 6 of CCS (RSA) Rules, 1993, contrary 
to recognition dated May 25, 1998; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) DoPT has not received any representation dated 
23-10-2003 from the All India Census Employees 
Association. However, a representation dated 23-10-2005 
was received. 

(b) The contents of the representation dated 
23-10.2005 essentially relate to the validity of the condition 
(b) in Office of RegIstrar General, India (RGI) OM No. A-
210111212OO2-Ad.II dated 22-12-2003 and interpretation of 
provisions of Central Civil Services (Recognition of Service 
Associations) Rules, 1993. 

(c) The All India Census Employees Association had 
represented the same .issue earlier also. The same was 
examined by Department of P~rsonnel & Training. The 
Office of Registrar General of India was advised that whHe 
Branch units of an Association are not recognized 
separately. they, however, remain part and parcel of the 
main association, recognized centrally, by the concemecl 
administrative Ministry/Department. 

Four laning of Ntw 

3109. SHRI DEVIDAS PINGLE: Will the Minister of 
SHIPPING, ROAC TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has sanctioned four 
laning of NH-3 from Gonde to P.impalgaon Section of 
Mumbai-Agra Road; 

(b) H 60, the details thereof; 

(e) whether the Detailed Project Report (CPR) has 
been approved by the National Highways Authority of India 
for this project; and 

(d) if so, the details thereof and the time frame for 
fixing concessionaire for this Project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. Government has 
identified Gonde-Pimpalgaon Section of National Highway 
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No. 3 for 416 laning under National Highways Development 
Project III A on Build, Operate and Transter basis. 

(c) and (d) The Detailed Project Report (DPR) for 
this stretch Is in advance stage of completion. After 
completion of DPR, the award of the project (fixing of 
concessionaire) will depend upon the clearance of the 
project by Public Private Partnership Appraisal Committee 
(PPPAC), approval of the Govemment and response of 
the bidders. 

Expan.lon of IT/BPO Sector 

3110. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Urban Development Ministry had 
called a meeting of the senior officials of the IT 
Department of Union and State Governments and 
representatives from the IT sector for the expansion of 
IT tBPO sector in the country; 

(b) if so, the outcome of the meeting held; and 

(c) the number of IT centres likely to be set up in 
the country in the coming year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) and (c) The template has been circulated to all 
States for their guidance. 

Year 8/F Case received 

2003-04 6121 6928 

2004-05 5649 4892 

2005-06 5361 4438 

April 06 - Oct. 06 5265 2776 

The details of the complaints lodged by consumers 
with BSNL and MTNL are given in the enclosed 

[TtansllltionJ 

Dlapute Redr .... 1 Machinery 

3111. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the State-wise details in regard to setting up of 
machinery for the redressal of complaints of consumers 
of telecom services as on date; and 

(b) the details in regard to complaints lodged by the 
consumers of telecom services alongwith the disposal of 
cases by the dispute redressal machinery during the last 
three years and the current year till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Various Service Providers 
have been advised to setup the Consumer Redressal 
Mechanism at Call Centre level, appoint an Appellate 
Authority within Service Provider's Organisation and 
publicise about their redressal mechanism on regular basis 
through various advertising means or through telephone 
bills sent to their subscribers. 

A Public Grievance (PG) Cell is however working in 
DOT Headquarters where complaints are entertained 
directly through post, telephone, fax and intemet. Bharat 
Sanchar Nigam Umited (BSNL) and Mahanagar Telephone 
Nigam Umited (MTNL) are having PG Cell at Circle level 
(typically a State) and at SSA (Secondary Switching Area) 
level (typically a district) in case of BSNL. 

(b) The details of complaints lodged by consumers 
in DOT headquarter including casas of private operators 
during last three years and current year are as follows: 

Total Disposed of CtO 

13049 7400 5649 

10541 5180 5361 

9799 5434 5265 

8041 7072 969 

statmeent-I and II. 
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Name 0I1he 
Cirde 

2003-2004 

No. 01 
compIainIs 
iddng 
mobile 

seMces 
naived 

No. 01 
complaints 
inc:hJIq 
mabie 
seMces 
cIsposad 

DECEMBER 13, 2006 

Statement I 

2004-2005 

No. 01 
compIainIs 
inc:hJIq 
mobile 

S8Nices 
recaivad 

No. 01 
compIainIs 
R:IIIIq 
mollie 

S8Nices 
cIsposad 

to OusstJons 488 

1-4-2006 to 31.10-2006 

No. III 
~ 
inducing 
mobile 

services 
cIsposed 

Andaman and Nicobar Islands Nil Nil 

6651 

482280 

59837 

462295 

12583 

Nil 

9031 

551418 

81818 

513349 

9234 

Nil 

9031 

533741 

80041 

510502 

8901 

Nil Nil ttl 

3607 

521102 

88483 

238396 

5545 

Nil 

AncIlra Pradesh 6651 9919 

517982 

109620 

406059 

9919 

467449 

105000 

406046 

3567 

476811 

87000 

237857 

5336 

Assam 553788 

Bihar 62075 

CtilatIisgam 462578 

Gujarat 12966 10242 9811 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamalaka 

Keraia 

Mad1ya Pradesh 

Maharashtra 

North East-! 

North East-li 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh (E) 

UP(W) 

UttaranchaI 

west Bengal 

Kotkatta 

Chennai 

1571227 1570709 1362545 136208 1247230 1247099 641781 641642 

619263 619263 644523 644523 665466 665466 363134 363134 

492959 492959 462873 462873 509848 509848 226456 226456 

9350 9350 15900 15900 18500 18500 14700 14700 

2949323 2897034 2882310 2828746 2970291 2970157 1673044 1620552 

76276 76263 28310 28244 39197 39029 

1324927 1324927 1252388 1252388 951225 951225 528320 528280 

9259 8439 197475 193165 329453 328417 187921 183696 

122394 122394 102487 102487 59141 59141 36430 36430 

63499 63499 53500 53500 32689 32689 17989 17989 

2660 2615 1859 1825 2024 1985 1144 1132 

2857479 2857479 2328865 2328865 2125681 2125681 1515141 1515141 

2448948 2448853 2203984 2203502 1996489 1995850 1148577 1147951 

14196 14196 18845 18845 28776 28776 15300 15056 

71936 71664 87891 67767 71184 70749 38392 38020 

1328628 1328628 1325085 1325085 1383240 1363240 804772 804772 

346729 346729 478969 478969 457378 457378 247457 247312 

1037 928 15894 12035 42460 40500 41038 40114 

12692 10298 39591 29804 98924 74031 33989 31378 

1234710 1234710 1196229 1196229 1074673 1074673 413381 413381 
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Statement N 

Year-wise complaints f9C6'ived in Mahsnagar Telsphone Nigam limilsd 

Name of the Circle Year 2003-2004 Year 2004-2005 Yeer 2005-2006 from 1.4.06 to 31.10.06 

No. of No. 01 No. 01 No. of No. of No. 01 No. 01 No. 01 
complaints complaints compIairds compIainIs oompIaints complaints compIainIs complaints 
received disposed received disposed 

Delhi 2421 2358 1463 

Mumbai 108 108 87 

{English} 

Equipping H08pltalsIPrimary Health Centres with 
Portable Equipment 

3112. SHRI K.S. RAO: Will the Miniser of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment proposes to equip the 
Govemment hospitals and primary health centres with 
portable equipment to provide healthcare services at home 
in villages and to those above 60 years; 

(b) if so, the details thereof; 

(c) whether it is also proposed to encourage private 
sector with incentives and concessional import of 
specialized portable equipment to help people get health 
care services and pathological tests done at home and 
formulate a policy framework to extend the services to 
rural areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Indian Public Health 
Standards (IPHS) for Primary Health Centres (PHCs) and 
Community Health Centres(CHCs) formulated under 
National Rural Health Mission (NRHM) have prescribed 
friendly infrastructure for physically challenged. It has also 
been decided to take health care to the door step of the 
public in the rural areas, especially in under-served areas 
by providing one Mobile Medical Unit [MMUj per District 
in all States/UTs. These MMUs will be provided with 
diagnostic and specialized facilities/services. 

1387 

87 

received disposed received disposed 

1592 1512 1537 1394 

152 152 94 84 

(c) and (d) Under Public Private Partnership, 
conducting diagnostic services at different facilities 
including tele-consultation on radiological tests and 
decentralized collection of pathological samples to expand 
the availability of these services has bean undertaken. 

Offers by MTNL 

3113. SHRI REWATI RAMAN SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the details of the offers made by the MTNL to 
the subscribers on the occasion of Diwali festival and 
afterwards; 

(b) whether the Impact of the offers has been 
negligible in view of the large scale requests for 
disconnection of landlines; 

(c) if so, the details thereof; 

(d) the details of the plans offered by the Mahanagar 
Telephone Nigam Ltd. (MTNL) to the subscribers; 

(e) whether a large number of landline subscribers 
who do not subscribe to One India Scheme are ignored 
in the matter of concessions offered by the MTNL; 

(f) if so, the reasons therefor; and 

(g) the measures taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) MTNL had waived off initial 
one time broadband booking charges of Rs. 13001-, 
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Dolphin activation charges of As. 5001- and Garuda Mobile 
activation charges of Rs. 3001- from 16.10.2006 to 
15.11.2006 on the occasion of festival 8e88On. 

MTNl has recently launched the foHowlng schemes: 

(i) 1 + 1 scheme for Iandline subscribers wherein a 
six month old subscriber can get an additional 
telephone without monthly rent. 

Cli) WLL mobile without any rental for handset 
security. 

[iii) Internet Protocol Television (IPTV). 

(Iv) Monthly rental of One India Plan was reduced 
from Rs. 299 to As. 180 w.e.f. 01.11.2006. 

(v) Customers of 2000 IX COMA network were given 
unlimited use of Internet by paying As. 299 
w.e.t. 19.10.2006. 

(vi) Unlimited Short Maaaging Service (SMS) on 
MTNL mobile network for a monthly rent of Rs. 
301- per month was launched on 20.10.2006. 

(b) and (c) The impact of such schemes has always 
been positive and encouraging. The capacity of GSM 
mobile is almost fully utilized. The demand for Garuda 
(COMA) has also picked up. 

(d) The details are given In the enclosed statement· 
I. II and III. 

(e) MTNL Is not ignoring the category of customers 
who do not subscribe to the One India Scheme. Several 
attractive and affordable schemeaIp\ans with monthly rentaJ 
as low as As. 160/· and highest being Rs. 2350 per 
month are available for such subscribers. The number of 
free calls available in each plan and the call charges per 
pulse varies from plan to plan (Statement· I , II and III). 

(f) and (g) Do not arise in view of (8) above. 

SlatlJment I 

LandIinB PIsn (MTNL MumbIII) 

Monthly rental 

Usage 

Free calls 

Call charges beyond free 
calls in rupees 

Pulse rate 

Local (from 1andIine) 

to IandIine 
to celll.iarl WU 
to MTNL iandline at night 
hours between 23.00 In 
to 06.00 his. 

Plan 160 
(closed 
lor new 
booking) 

160 

NH 

N~ 

1.20 

Plan Plan 2SO Plan 
180 (Economy) 290 

2 

180 

tid 

Nil 

1.20 

3 4 

2SO HI 

Nil 289 

60 150 

(61-300=0.80) 1.20 
(301-

2000=Rs. 1.20) 
(Above 2Oro-

Re. 1) 

180 sees. 
90 sec. 

300 sec. 

Plan 
500 

5 

NI 

499 

450 

1.10 

Plan 
1000 

6 

NIl 

999 

1000 

1.00 

Plan 
1500 

7 

ND 

1499 

1750 

0.90 

Plan 
2000 

B 

HI 

1999 

2350 

0.85 

MTNL One 
India Plan 

9 

NIl 

299 

NO 

100 

Pulse rate for local 
calls to tixedlWLL 
mobile (OWn netwoIk) 
1 BOsec. All other 
caiIs at 60 sec. 
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2 3 4 5 6 

Pulse rate for !.eYel 95 lor adjacent SDCA (<5OKM) caDS in seconds (from Iandine) 

to landline 120 sees. 

to WLUmobile 60 sees. 
sro (from landllne) 

>50-100KM 60 sees. 

>100 KM 30 sees. 

calls to Delhi 180 sees. 

Registration charge 

Security deposit 

As. 500/- (to be converted into Installation charges) 

LocaVSTO - Rs. 1000/- wiD be coIIecIed in two equaJ insIaJIments. 
lSD-As. 3OOOI-wiII be coUected in 6 equal installments. 

PPS facilities FREE 

One Minute Pulse - IancIine Plan 

Monthly rental As.10001-

free calls 500 calls of 1 minute duration 

local call per minute 33 paise 

STD facility will not be permitted in this plan. 

Stat"'"nt II 

Concsssional Plan, 250 

51.No. Category RegisIJaIion NIaIation SeaJrIy deposI 
d1aIgas dlages LocaI+S1D L.ocakSTD+ISO 

(11.-) (111.-) (As.) (As.) 

2 3 4 5 6 

1. Senior Citizen NIL 375 1000· 3000"· 

2. Blind 500 1000· 3000· .. • 

3. War widow/diSabIedIsoIdier 500 NIL 1000· 3000··· 
freedom lighters. 

4. Gallantary/President's Police Medal NIL NIL 1000· 3000"· 

for Gallantary Awardees 

7 8 

Concession in 
!Mal (%) 

7 

25% 

50% 

50% 

100% 

9 

BSNL fixed & WLL F 
(BSNLntwk-180sec. 
All OCher caIIs-6O sec.) 

60 sees. 

Rs.10001-

MonIhIy I8IIIaI 
(As.) 

8 

187.5 

125 

125 

NIL 
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5. 

6. 

2 3 

Non-residential telephone for school, 500 
universities and colleges alfiHated 
thereto, poIytechniques, non-commercial 
research organisations and other like 
institutions recognised by the 
Government. 

Institutions like home for aged, infirm, 500 
spastics, handicapped, deaf, dumb, mute, 
persons orphanages and voluntary 
organisations for tribal welfare and 
other like institutions l'tICOgIised by 
the Government not exceecing two 
telephones (non-residentiaI). 

5 

1000· 

1000· 

"To be collected in the two equal installments of As. 5001- In 1st and 2nd bill . 

•• Registration ctwges of Rs. SOO/- to be COIWertad In to InBtaIatIon charge . 

•• "T 0 be collected In six equal insIaIlrnents of As. 5001- each from 1 st bII onwarda. 

Plan 

99 

160 

250 

350 

500 

750 

1000 

1500 

2000 

Promo 200 swing 
plan for credit card 

180 One India 

SfIItement "' 

0tIIaiIs of IsndIinB Plans (MTNL Delhi) 

Monthly rental (Rupees 
per month) 

99 

160 

250 

350 

500 

750 

1000 

1500 

2000 

200 

180 

Free calls 

NIL 

NIL 

60 

225 

450 

750 

1000 

1750 

2350 

NIL 

NIL 

6 7 8 

3000"" 25% 187.5 

25% 187.5 

Call charges per pulse 

Rs.1.501-

As.l.2OI-

:>Ol-3000As.0.80/-

>301-20000As.1.201-

>20000 Rs.1.00/-

>2250 As.l.1 0/-

>4500Rs.l.l0/-

>7500Rs.1.10/-

>10000As.1.001-

> 17500 As.0.9OI-

>23500 As.O.851-

Rs.O.40 per 60 sec. 

Local Re. 1/-

srD Re. 1/- per minute. 

496 
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New National Pharmaceutical Policy 

3114. SHRI CHENGARA .SURENDRAN: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of HEALTH AND FAMILY WElFARE 
be pleased to state: 

(a) whether the Union Govemment proposes to set 
up a Pharmaceutical Advisory Forum at the National level 
and advisory committee in the National Pharmaceutical 
Pricing Authority at its Head OffIce and in different regions 
of the country; 

(b) if so, the details thereof; 

(c) whether the Government has formulated the New 
National Pharmaceutical Policy; 

(d) if so, the details thereof; 

(e) whether the new National Pharmaceutical Policy 
will lead to decrease in the prices of medicines; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRfMATI 
PANABAKA LAKSHMI): (a) and (b) The Govemment have 
constituted a Pharmaceutical Advisory Forum on the 
26th July. 2004 to have meaningful dialogue amongst all 
the stakeholders on various issues conceming the drug 
policy. The Chairman of the Forum is the Minister of 
Chemicals and Fertilizers. Minister of State for Chemicals 
and Fertilizers, Health Ministers of all the StateslUTs, 
Secretaries, Department of Health, Chemicals and 
Petrochemicals, DCG(I) & Drug Controllers of aU States! 
UTs, Pharma Industry Associations. Chemists Associations 
& Consumer bodies are its members. Two meetings of 
the Forum have been held on 1 1 .2.2006 and 23.9.2006 
at New Delhi. 

The Government have drafted a National 
PharmaceutiCal Policy, 2006 wherein it has been proposed 
to set up Advisory Committees to provide a standing 
platform for regular inter-action with industry, consumers 
and State Govemments at the· Head Office level in Delhi 
and 6 Regional Offices in the country namely Northern 
Regi.on, Southern Region, Western Region. Central 
Region, Eastern region and North-Eastern region. 

(c) to (f) The Hon'bIa Supreme Hon'ble Court vide its 
order dated 10.03.2003 in SLP no. 366812003 directed 
the Govemment. inter-s/iII, to consider and formulate 
appropriate criteria for ensuring that essential and life 
saving drugs do not fall out of price control. In pursuance 
of the directions of the Hon'ble Supreme Court a Draft 
National Pharmaceutical Policy 2006 was prepared by 
Department of Chemicals and Petrochemicals proposing 
price control for 354 drugs with specified strengths 
mentioned in the National Usts of Essential Medicine 
(NLEM) 2003. The Policy is under fmalization at present. 
A joint Committee with members from the drug industry 
had been constituted under the Chairpersonship of 
Secretary (C&PC) to suggest, inler-e/ie, interpretation of 
order dated 10.03.2003 of the Supreme Court in SLP 
368812003. The joint Committee has submitted its report 
to the Govemment on 30.11.2006 and the same wiH be 
taken into consideration while finalizing the National 
Pharmaceutical Policy. 2006. 

Several measures for making cheaper medicines 
available to common man are being proposed in the Draft 
National Pharmaceutical Policy e.g. National Health 
Insurance Policy for the BPL families, Larger allocation 
for National Illness Assistance Fund!State Illness 
Assistance Funds, District Illness ASSistance Fund, 
RevoMng Funds for BPL families to be set up in all the 
Central Government hospitals. Rajasthan model of 
Medicare Relief Societies is proposed to be replicated in 
other States also. Scheme of District level Drug. Banks in 
StateslUTs, Setting up of Cancer Medicines Assistance 
Fund etc. are also included in the proposed policy. 

Amendment of Prevention of Corruption Act 

3115. SHRI ASADUDDIN OWAISI: WiD the PRIME 
MINISTER be pleased to state: 

(a) whether the World Bank has in its report placed 
India as one of the most corrupt nation in the world; 

(b) if so, the details thereof; 

(c) the reaction of the Union Government thereto; 

(d) whether this issue was also discussed in the 
recently held meeting of the officials of the investigating 
agencies; 

(e) ·if so, the oUtcome thereof; 
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(1) whether the Union Government propoaea to amend 
the Prevention of Corruption Act to give more teeth to 
investigating agencies; 

(9) if so, the details thereof; 

(h) whether the8e amendments are Hkely to bring the 
private sector within the ambit of Government's Anti 
Corruption measures; 

(i) if so, the details thereof; and 

0) the time by which these amendments are likely to 
be effected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEl, PUBUC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRl SURESH PACHOURI): 
(a) and (b) No, Sir. As per the Transparency 
International's Corruption Perception Index 2006 India has 
iinproved its position from 88th rank in 2005 to 70th rank 
in 2006. 

(e) The Government is fully committed to ita policy 
of 'Zero T o/erance' of corruption. 

(d) No. Sir. 

(e) Do not arise. 

(f) No, sir. 

(g) to (j) 00 not arise. 

Augmenting HoeteI Facility 

3116. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government has received 
proposals to augment the hostel facility for students from 
space application centre and the Physical Research 
Laboratory (PRL), Ahmedabad; 

(b) if so, the details thereof; and 

(c) the time by which approvaJ is likely to be accorded 
10 the proposals? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 

to (c) Space AppIIcationa Centre (SAC), Ahmedabad, Is 
primarily engaged in the design and development of 
payloads for communication, meteorological and remote 
sensing satellites. Physical Research Laboratory (PRL) Is 
a premier Institute for multi-disciplinary research in 
astronomy and astrophyslca, earth sciences, planetary 
sciences etc. Both the institutes have guest houses for 
accommodating visiting scientists and officers and PRL 
has hostel facilities for Its reaearch scholars. There are 
no plans to construct any more hostels at present. 

rr,.",.tionJ 

Alleged Embezzlementllrregularlties In 
Postal Dlvf8lons 

3117. CH. MUNAWAR HASSAN: WIll the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment has received letters from 
the Members of Parliament for conducting enquiry into 
the cases of alleged embezzlement and irregularities in 
Badayun, Moradabad, Muzaffarnagar Postal Divisions and 
Saharanpur Head Post Office; 

(b) If so, the details of action taken on the complaints 
received in October, 2006; and 

(c) the time by which appropriate action will be taken 
against the guilty persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : <a) Yes, Sir. 

(b) Investigations have been undertaken on all the 
references from the Hon'ble Members of Parliament 
through Chief Postmaster General, Uttar Pradesh Circle, 
Lucknow. In the case of fraud at Saharanpur Head Post 
Office, the Chief Vigilance Officer of the Department of 
Posts has also visited Saharanpur Head Post Office to 
review the progress of the investigation and issued 
necessary instructions for expediting the investigation and 
follow up action against the identified offenders. The case 
stands reported to CBI. The progress of investigation in 
the case of fraud at Muzaffarnagar Head Post Office 
was also reviewed on the spot by a team of Vigitance 
Officers of the Postal Directorate. This case has been 
reported to police. In the case of fraud at Badayun Head 
Post Office, Circle Level Investigation report was received 



501 AGRAHAYANA 22, 1928 (Saka) to OU68llons 502 

and the foilow up action is being taken. The case has 
also been reported to police. Other allegations leveled in 
the references of Hon'ble Members of Parliament are 
under investigation through Chief Postmaster General, 
Uttar Pradesh Circle, Lucknow. The action on references 
from the Hon'ble MPs are being monitored at the higher 
level in the Postal Directorate. 

(c) On the basis of progress of departmental 
investigations so far 9 officials have been placed under 
suspension, 46 officials have been identified as offenders 
for prima facie lapses on their part. One Gazetted Officer 
has been transferred out of Uttar Pradesh Postal Circle. 
Action against the guilty persons will be taken in due 
course on completion of Police/CBI and departmental 
investigations. 

/English/ 

New Cancer Drug 

3118. SHRI VIJOY KRISHNA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether a Bangalore based drug company has 
succeeded in producing an affordable and effective cancer 
drug; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment for patenting 
and popularizing of this drug? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Based on application 
and data submitted as per Drugs & Cosmetics Rules, 
MIs. Biocon Bipharmaceuticals Private Limited, Bangalore 
has been permitted to manufacture Nimotuzumab Injection 
(Humanized Anti-EGFR Monoclonal antibody) on 
30.8.2006. indicated for treatment of head and neck 
cancer. 

(c) It is for the manufacturers to apply for Patenting 
the drug as per Indian Patents Act, 1970. 

Agreements with AfghanIstan 

3119. SHRI ADHIR CHOWDHURY: 
SHRt NIKHIL KUMAR: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Prime Minister of India has recently 
expressed concern over the Increasing terrorist violence 
In Southern and South-Eastern Afghanistan; 

(b) if so, the details of any discussion on this issue 
with the President of Afghanistan who paid a visit to 
India recently and the outcome thereof; and 

(c) the details of agreements signed with Afghanistan 
recently? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) During the visit of 
President Hamid Karzal of Afghanistan to India on 
November 15-19, 2006, Prime Minister had useful 
discussions with him on all aspects of India Afghanistan 
bilateral relations. India reiterated its commitment to 
continue assisting Afghanistan despite the challenges 
posed by the security situation. The security situation in 
the region was also discussed in detail. India expressed 
its concern over the increased activities of terrorist groups 
in Afghanistan. 

(c) During the visit of President Hamid Karzai of 
Afghanistan to India on April 9-13, 2006, an MoU on 
Rural DeVelopment, an MoU on Education and an MoU 
on Cooperation in the Field of Standardization between 
Bureau of Indian Standards and Afghan National 
Standardization Authority were signed on April 10, 2006. 

Foreign Financial Anistance for· Road Projects 

3120. SHRI P.S. GADHAVI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether any financial assistance has been given 
by foreign institutions (other than World Bank) for 
development of roads in Gujarat; 

(b) if so, the details thereof; and 

(c) the details of projects undertaken by the said 
assistance in Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Government of India has 
negotiated a loan amounting to US $ 320 million from 
ADB .1or implementation of. EashWest Conidor Projects in 
the state of Gujarat by the National Highways Authority 
of India (NHAI). The proceeds of the loan is passed on 
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to NHAI In the form of 80% grant and 20% loan as per 
the yearty allocation made in the Union Budget. BesIdes. 
NHAI had also negotiated • direct loan from ADS for US 
$ 180 million (which was subsequently reduced to US $ 

165 mUllon) for Surat-Mannor Tollway project. This project 
wu having three packages and two packages were In 
the State of Gujarat. The details are enclosed at 
Statement. 

List of ProjBcls AssishKI by Foreign Assistaf1CB (0IhtIr th8n Wodd Bank) In Gujwat 

SI No. Stretch NH No. length (in km) 

A. Golden Quadrilateral 

1. Surat(ChaIthan)-AtuI km 263.4 to km 343.0 8 79.60 

2. Atul-Kajali km 343 to km 381.6 8 38.60 

B. East West CorTidor 

1. Oeesa to Radhanpur (package- VI) km 372.80 to km 458.0 14 85.40 

2. Radhanpur to Gagodhar (Package V) km 138. 80 to km 245.00 15 106.20 

3. Gagodhar to Garamore (Paekage-FV) km 245.0 to km 281.3 and 
km 308.00 to km 254.00 15, SA 90.30 

4. Garamore to Bamanbor8 (Package-IO) km 254.00 to km 182.60 SA 71.40 

5. Jetpur to Bhiladi (Package-II) km 117 to km 52.SO 

6. 8hiladi to Porbandar (package-I) km 52.50 to km 2.00 

3121. SHRI JASHUBHAI DHANABHAI 8ARAD: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the details of road projects under the Central 
Road Fund (CRF) and the present status of their prograss. 
Stale-wise; 

(b) whether the progress of these projects is 
satisfactory; 

(e) if not, the reasons therefor; and 

{d) the steps takenlproposed to be taken in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

88 84.SO 

88 SO.50 

KH. MUNIYAPPA): (a> to (c> The Government, since 
2000-01 and up to 31st October, 2006 has, under Central 
Road Fund (CRF) scheme approved 4160 projects 
a!11C)lJnting to Re. 7954.93 crore for improvement of State 
roads of various Statas and Union Territories. The State-
wise details of approved and ongoing road projects under 
Central Road Fund (CRF) is given in the enclosed 
statement. 

At present 1236 no works are in progress, out of 
which 214 no. of works have been delayed mainly due 
to shifting of utilities, difficult terrain & clirriatic conditions, 
fONSt clearance, poor performance of contractors, litigation 
and election in local bodies and assembly. 

(d) The State Government concerned is responsible 
for imptementation and also expediting the progress of 
works appl'OYed under CRF. Regular monitoring of 
flnaneiaJ and physical progress of works is carried out by 
this Ministry for full utilisation of fund. 
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Ststement 

SlIIIus of WOIks undtlr Ctmtl'Bl ROIId Fund (CRF) liS on 31.la2006 

SI. No Name of State JUTs Total approval under CRF from No. of ongoing Approved cost 
2QOO.2001 to 2006-2007 CAF works 

(upto 31.10.2006) 

No. Amount No. Amount 
(Rs. in crcre) (As. in crore) 

2 3 4 5 6 

1. Andhra Pradesh 226 652.63 99 266.71 

2. Andaman & Nlcobar Islands 2 7.58 2 7.58 

3. Arunachal Pradesh 30 94.27 19 81.43 

4. Assam 71 155.79 16 44.91 

5. Bihar 46 147.08 18 87.21 

6. Chandigarh 8 13.53 2 1.99 

7. Chhattisgarh 37 178.34 20 101.44 

8. Dadra and Nagar Havell 8 2.62 0 0 

9. Delhi 39 73.33 0 0 

10. Goa 5 9.75 2.59 

11. Gujarat 569 515.57 87 133.06 

12. Haryana 66 268.72 12 100.69 

13. Himachal Pradesh 35 89.64 22 63.12 

14. Jammu and Kashmir 48 220.44 21 150.31 

15. Jharkhand 9 82.94 9 82.95 

16. Karnataka 857 642.08 287 243.29 

17. Kerela 32 183.79 25 140.04 

18. Madhya Pradesh 131 551.10 72 311.64 

19. Maharashtra 366 878.95 185 585.17 

20. Manipur 10 24 .41 7 19.64 

21. Meghalaya 19 42.47 6 19.25 

22. Mizoram 24 21.19 3.13 

23. Nagaland 11 28.57 7 21.4 
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2 3 

24. Orissa 133 

25. Pondicherry 3 

26. Punjab 106 

27. Rajasthan 497 

28. Sikkim 16 

29. Tamil Nadu 571 

30. Tripura 6 

31. Uttaranchal 50 

32. Uttar Pradesh 106 

33. West Bengal 

Comparative Study of Telephone ServIce Providers 

3122. SHRI RAYAPATI SAMBASIVA RAO: WiH the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has conducted any 
exercise to compare BSNL. MTNL and other private 
operators in terms of their access, number of customers 
and the profits eamed by them during the last three 
years; 

(b) if so, the outcome thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. 

(c) The reasons are given betow: 

(i) PSUs and private operators have different 
geographical areas of operation like BSNL 
provide service across the country in urban as 
well as rural areas whereas private operators 
do not operate in all the Circles/States. 

(ii) Also. they offer different type of services like 
most of the private operators offer only mobile 
services, whereas PSUs offer Iandline, mobile, 
broad band. lease line, NLD, ILD etc. 

23 

4 5 6 

228.15 36 130.2 

6.72 2 5.44 

303.47 17 115.15 

694.41 129 205.26 

12.68 7 7.11 

484.91 29 55.94 

13.22 4 9.87 

83.01 27 53.03 

936.47 54 567.48 

307.10 13 210.81 

(TnmslslfonJ 

Delay In ReIeue of Funcla 

3123. SHRI D.P. SAROJ: 
SHRI SUKDEO PASWAN: 

Win the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether there occurs inordinate delay in sanction 
of funds from Relief Fund; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Govemment proposes to take steps 
for ensuring quick release of relief amount; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE· (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) Anancial aaslatance to 
BPL patients for taking treatment for life threatening 
diseases in Govemment Hospitals is provided out of 
Rashtriya Arogfa Nidhi (RAN), a Registered Society under 
this Ministry which is managed by a high power Managing 
Committee consisting of the foHowing : 
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1. Minister of Health & Family Chairman 
Welfare 

2. Secretary (H&FW) Member 

3. D.G.H.S. Member 

4. Joint Secretary (Mlo H &FW) Member 

5. C.C.A. (M/o Health & FW) Treasurer 

There is also a Technical Committee comprises of 
the following to advise the Managing Committee on 
Technical matters, such as nature of illness to be covered 
for assistance under the Scheme and other ancillary 
issues. 

1. Director General of Health Services. 

2. Joint Secretary, Min. of Health & FW. 

3. Medical Superintendent, Dr. RML Hospital, New 
Delhi. and 

4. HOD, Cardiology, AIIMS, New Delhi. 

After obtaining requisite medical report from the 
concerned hospitaVmedical institution and other requisite 
documents from the individual patient, cases for financial 
assistance to deserving and eligible BPL patient(s), are 
considered first at the level of Technical Committee which 
holds its meeting weekly and thereafter Managing 
Committee considers all cases on priority. After the 
approval of the Managing Committee, an account payee 
cheque for the requisite amount is delivered through 
·speed posr to the Medical Superintendent of the 
concerned hospitallMedical Institution after obtaining the 
date of operation/surgery etc. and an affidavit from the 
individual that no financial assistance has been obtained 
from any other donor agency. 

All cases for financial assistance are considered at 
all level on priority. 

{English} 

Declaration of National Highways 

3124. SHRI E. PONNUSWAMY: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(al the total length of roads declared as National 
Highways in the country as on date; and 

(b) the criteria/norms for declaration of National 
Highways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The total length of roads declared 
as National Highways in the country as on date Is 66590 
krns. 

(b) The criteria/norms for declaration of National 
Highways is given in the statement enclosed. 

Statement 

Cn/(Jna for Declaration of National Highways 

1. Roads which run through the length and breadth 
of the country. 

2. Roads connecting adjacent countries. 

3. Roads connecting the National Capital with State 
Capital and roads connecting mutually the Stale 
Capitals. 

4. Roads connecting major ports, large industrial 
centres or tourist centres. 

5. Roads meeting very important strategic 
requirements. 

6. Arterial roads which enable sizeable reduction 
in travel distance and achieve substantial 
economic growth thereby. 

7. Roads which help opening up large tracts of 
backward area and hilly regions. 

B. National Highways grid of 100 Km is achieved. 

9. The road must be up to the standard laid down 
for State Highways-both in its technical 
requirements as well as the land requirements. 

10. The road and right of way must be free of any 
type of encroachment and should be the property 
of the State Govemment. 

11. The right of way required for the National 
Highways (preferable 45m, minimum 30m) must 
be available for acquiring, free of encroachments 
and the State Government would complete 
acquiring formalities within six months. 
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Appotntment of Homoeopethy Doctore 

3125. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of HEALTH AND FAMILY WEL.FARE be pleased 
to state: 

(a) the criteria 'or appointment of Homoeopathy 
Doctors in Central and NCT of Delhi Government 
Hospitals; 

(b) whether doctors are working under contract basis 
in the Homoeopathy Hospitals in NCT of Deihl; 

(c) if so, the details thereof; 

(d) whether the contract doctors are continuing in 
the department even after the UPSC has been conducting 
regular recruitment examinations for appointing the doctors 
in the Homoeopathy Hospitals; and 

(e> if so, the action takenlproposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The selection of Homoeopathy 
Doctors for appointment in the Delhi Government is made 
by the UPSC. 

(b) to (e) Yes, Sir. There are 10 Doctors presently 
working on contract basis in the Delhi Government. As 
soon as the UPSC makes setection for all the vacancies 
intimated to it the contract appointments shall be 
dispensed with. 

IT ranslationj 

Per-caplta Income 

3126. SHRI TUKARAM GANPATRAO RENGE 
PATIL: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the per-capita income in rural areas vis-a-vis urban 
areas; 

(b) whether gap in per-capita income of rural and 
urban areas is widening constantly; 

(c) If eo. the reasons therefor; 

(d) the steps taken by the Government to lower the 
gap; and 

(e) the success achieved as a result thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) The available statistics on 
National Income, as estimated by the Central Statistical 
Organlaallon. provide lntomlatIon in I'8Ip8Ct of per capita 
Net Domestic Product (NDP) separately for rural and 
urban areas at current prlcee for the base years of the 
National Accounts Statistics. Therefore, estimates of per-
capita income (Net Domestic Product> separately for rural 
and urban areas are avaHabie for the years 1970-71, 
1980-81, 1993-94 and 1999-2000. These are as follOWS: 

hr-Capitll /ncol/7tJ (R8.) 

Years Rural Urban 

1970-71 529 1294 

1980-81 1245 2888 

1993-94 5783 13525 

1999-2000 10683 30183 

(b) The ratio between urban and rural per-<:apita 
income was 2.45 in 1970-71, 2.32 in 1980-81. 2.34 In 
1893-94 and 2.82 in 1999-2000. This shows that the gap 
in urban-NIal per<apita Income has reduced between 
the periods 1970-71 to 1980-81 and has not Increased 
significantly from 1980-81 to 1993-94. The gap has 
increased to 2.82 in 1999-2000. 

(c) One of the reasons for increase in the gap in 
urban-rural per-capita income between the period 1993-
94 and 1999-2000 could be that the growth ra. of 
agriculture and allied sectors slowed down from 3.4% 
during the period 1980-81 to 1993-94 to 2.9% during the 
period 1993-94 to 1999-2000. 

(d) and <e> The Govemment has given prioritt to' 
agriculture and rural development with a view to 
generating adequate productive employment and 
eradication of poverty and accelerating the growth rate of 
the economy with stable prices. In addition. Sharat Nirman 
has also been launched. Sharat Nirman is a time-bound 
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business plan for action In rural inf .... tructure over the 
4 year period (2005-09). Under Bharat Nlnnan, action Is 
proposed in the areas of Irrigation, rural roads, rural 
housing, rural water supply, rural electrification and rural 
telecommunication connectivity. These along with other 
measures taken by the Govemment in the Tenth Plan 
period are almecI at lowering the gap In per-caplta Income 
of rural and urban areas. 

{English} 

Funda for Combating Femllie foeticide 

3127. DR. VALLABHBHAI KATHIRIA: 
DR. K.S. MANOJ: 
ADV. SURESH KURUP: 
DR. R. SENTHIL: 

Will the Minister of HEALTH AND FAMIL V WELFARE 
be pleased to state: 

(a) whether the Govemment. proposes to allocate 
funds to each Member of Parliament hailing from States 
having cases of female foeticide with a view to creating 
awareness about the problems of declining sex ratio and 
female foeticide in their constituencies; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken to monitor and 
evaluate the usage of such funds? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HEALTH AND FAMIL V WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Yes, Sir. A proposal 
for providing an the 126 Members of Parliament of Lok 
Sabha and Rajva Sabha from the low sex ratio States of 
Punjab, Haryana, Chandigarh, Himachal Pradesh, Gujarat 
and Rajasthan. An amount of Rs. 5.00 lakhs each for 
creating awareness on the issue of sex selection and 
declin~g sex ratio by organizing exhibitions, seminars, 
workshops, training/orientation programme for PRls, SGHs, 
public meetings, debates, essay competitions, nukkad 
nataks. stage shows etc. in their parliamentary 
constituencies is under consideration. Sensitization of 
Appropriate Authorities and Advisory members, 
consultation with different stakeholders including judiciary, 
public prosecutors etc. also would be undertaken. The 
events would be organized by the District ColiectorlOistrict 
Magistrate with the help of CMOs etc. The funds would 
be released to State Health Society. who in tum would 
release them to the District Authorities. 

rrmMkltlon} 

Rural Telecommunication Wot1c 

3128. SHRI SUNIL KUMAR MAHATO: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNO LOG V be pleased to state: 

(a) whether the work pertaining to rural 
telecommunication in West Singhbhum and East Singhbum 
district is not going on satisfactorily; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise In view of (a) above. 

(c) Following steps are being taken by the 
Govemment to Improve rural telecommunications: 

(I) Universal Service Obligation Fund (USOF) 
entered into an agreement with Bharat Sanchar 
Nigam Limited (BSNL) for provision of Individual 
Rural Household Direct Exchange Lines (RDELs) 
in March, 2005 in 1685 commercially unviable 
Short Distance· Charging Areas (SDCAs) in the 
country. These include Baharagora and Ghatsila 
SDCA in East Singhbhum and Chaibasa, 
Chakradharpur, Chandil, Jagannathpur, Jhinkpani, 
Kharsawah. Manoharpur, Noamundi, Saraikela 
(Adityapur) SDCAs in West Singhbhum district. 

(IQ Govemment is in the process of launching a 
scheme to provide support for provision of 
infrastructure for mobile services in rural and 
remote areas of the country including West 
Singhbhum and East Singhbhum. The 
infrastructure shall be created in areas where 
there is no existing fixed wireless and mobile 
coverage. A draft tender document for setting 
up and managing infrastructure sites and 
provision of mobile services in rural and remote 
areas of the country has been placed on the 
Department of Telecommunications website 
www.dot.gov.in on 21.11.2006 for inviting 
comments/suggestions from stakeholders. 
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(iii) The work for installation of 3 Code Division 
Multiple Access Basic Transceiver Signal 
(COMA-ESTS) in EaatSinghbhum and 7 CDMA· 
BTS in West Singhbhum is in progress. 

(iv) It has been planned to provide 20 Village Public 
Telephones (VPTs) in East Singhbhum and 138 
VPTs in West Singhbhum for coverage of 
unconnected villages. 

Reimbursement of Medical Expen ... 

3129. SHRI M. ANJAN KUMAR YADAV: 
SHRI HARIKEWAL PRASAD: 

WiH the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Supreme Court has issued any directions 
for making tull reimbursement of medical expenses 
incurred by a Govemment servant upon self and members 
of family; 

(b) if so, the details thereof; 

(c) whether the Govemment has not complied with 
the said directions so far; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) The Hon'bIe Supreme 
Court of India dismissed the Special Leave Petition (SLP) 
No: 5381/05 filed by the Union of India against the order 
dated the 7th NOVember, 2003, of the High Court of 
DeIhl at New Delhi, in LPA 898102 filed by the Union of 
India Vs T. S. Oberoi, Escorts Heart Institute & Research 
Centre; and Smt. Raj Chawla on account of delay in the 
filing of the SLP and not by way of settHng any law 
point. The High Court had by its order dated the 7th 
November, 2003, directed the Central Govemment to 
immediately process and reimburse aI/ medical expenses 
incurred on the treatment of late Justice Maharaj Krishan 
Chawla for the period of his hospitalisation. With dismissal 
of the SLP, the order of the High Court for reimbursement 
of medical expenses incurred on late Justice Chawla was 
implemented. 

The Hon'ble Supreme Court of India, however, in its 
judgement dated 26th February, 1998, in Civil Appeals 
NOS: 1111 - 1115 of 1998 [(1998)4 Supreme Court Cases 

117) in State of Punjab & Others Va Ram LubhayaBagga 
& Others held as under: 

.... No State or country can have unAmited resources 
10 spend on any of Its projects. That Is why It only 
approves its projects to the extent It Is feasible. The 
same holds good for providing medical facRitles to 
its citizens including Its employees. Provision of 
facilities cannot be unlimited. It has to be to the 
extent finances permit. If no scale or rate i8 fixed 
then in case private clinics or hospitals Increase their 
rate . to exorbitant scales, the State would be bound 
to reimburse the same. The principle of fixation of 
rate and scale under the new policy is justified and 
cannot be held to be violative of Article 21 or Article 
47 of the Constitution .... " 

[English} 

Opening of Post Offtce. 

3130. SHRt BADIGA RAMAKRISHNA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has received proposals 
to open new post offices at various places in the country; 

(b) if so, the details thereof, circle-wise and the action 
taken thereon; 

(e) the number of new post offices opened In various 
States during the last two years, State-wise; 

(d) the details of post offices cloSfd down during the 
last three years in various States, year-wise and State-
wise and the reasons for such closure; 

(e) the criteria adopted for opening new post offices 
in the country; and 

(f) the time by which the new post offices are likely 
to be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Details of proposals received to open new post 
offICeS in the country are given in the enclosed statement-
I. The proposals are examined with regard to the 
prescribed norms relating to distance, population and 
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income and can be opened subject to fulfilment of norms 
and availability of a post office for relocation from an 
area where it is no longer justified. Action to open new 
post offices cannot be taken excapt by relocation in view 
of the policy directives of the 10th Five Year Plan for 
rationalization of the postal network and the fact that no 
targets for opening of new post offices are being assigned 
since the year 2004-05. 

(c) No new post offices have been opened in the 
last two years. However. 117 post offices were opened 
by relocation. The details are given in the enclosed 
statement-I. 

(d) Post Offices are closed due to various reasons 
such as non-fulfilment of prescribed norms and lack of 
alternate accommodation when post office premises have 
been vacated due to Court Orders. Details of Post OffICeS 
closed down in the country during the last three years 
are given in the enclosed statement-I. 

(e) Opening and retention of post offices is based 
on criteria/norms indicated in the enclosed statement-II. 

(f) Targets for opening of new post offICes are not 
being assigned since the year 2004-05. due to the policy 
directives of the 10th Five Year Plan for rationalization of 
the postal network. Thus, no time frame for opening of 
new post offices can be fixed. 

Ststement I 

Citr:le-wise number of trlqlHJSts for opsning 01 post oIfictJs and Number 01 Post Offict1s opened by mIocation during 
the Isst two years and Number of Post Officss cIos8d during the last thfH y8ll1S 

81. No. Name of the Circle 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattisgarh 

5. Delhi 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. North East 

Number of 
requests 

3 

2 

4 

32 

31 

Nil 

6 

16 

59 

71 

10 

6 

5 

30 

2 

No. of POs opened 
by relocation 

2004-2005 2005-2006 

4 5 

3 4 

2 

2 

2 

7 

8 

4 

2 2. 

3 4 

2 13 

No. of Post Offices 
closed 

2003-2004 2004-2005 2005-2006 

6 7 8 

4 2 

5 4 3 

3 8 

2 2 

4 3 

4 
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2 3 4 

16. Orissa 10 

17. Punjab 13 

18. Rajasthan 8 

19. Tamil Nadu 20 

20. Uttar Pradesh 37 

21. Uttaranchal 5 

22. West Bengal 9 

Total 3n 

LWBI of Accsss promissd snd nonns for optNIing lind 
retention of post oIIIcss 

Population and DIstance Noms 

Urban area - Population > 20 Iakhs, 1.5 kms distance 
from nearest post office. 

Urban area - Population upto 20 lakha, 2 kms 
distance from nearest post office. 

Normal rural areas - Population 3000, 3 kms distance 
from nearest post office. 

Hilly, tribal. desert areas - Population 500 for incIviduaI 
village and 1000 for group of villages, 3 kms di8tance 
from nearest post office. 

Income Norms for opening of Departmental SUb Poat 
Offtces 

Normal Rural areas - Permissible limit of lou -
Rs. 2400 per annum. 

Tribal and hilly areas - Permissible limit of 1088 -
As. 4800 per annum. 

Urban areas - initially self-supporting, profit of 5% 
after one year. 

Income norms for Branch Poat Offtces 

Normal rural areas - percentage of income to cost 
331/ 3%, i.e. subsidy of 661/ 3%, 

3 

24 

3 

5 

2 

84 

5 6 7 8 

14 

8 8 

10 

2 

2 

2 

53 19 37 21 

HiIy, tribal, desert areas - percentage of income to 
coat 15%, i.e. subsidy of 85%. 

Strengthening Panch8yatJ Rat System 
In Union Terrltorle. 

3131. SHRI DAHYABHAI VALLABHBHAI PATEL: WUI 
the Minlater' of PANCHAYATI RAJ be pleased to state: 

(a) whether the Govemmen! proposes to strengthen 
Panchayatl Raj System In the Union T erritortee like Daman 
and Diu which has no publlc repraeentative body; and 

(b) If 80, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR) : (a) and (b) The Govemment 
has taken staps to strengthen Panchayati Raj Institutions 
including those in the Union Territories of Daman and 
Diu which has a Panchayati Raj system in place with 14 
Gram Panchayats and 1 District Panchayat. 

The fourth Round Table of Ministers-in-charge of 
Panchayati Raj was held at Chandigarh between 7 & 8 
October 2004. The conference specifically discussed 
Panchayati Raj in Union Territories. The seven resolutions 
adopt8d for effective implementation of Panchayati Raj In 
the Union Territories is given in the enclosed statement. 

Pursuant to the resolution adopted in the 4th Round 
Table relating to strengthening of Panchayati Raj 
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Institutions (PRI.) in the Union Territoriets, . a Woridng 
Group has been constituted under the Chairmanship of 
Minister of Panchayati Raj and Minister of State for Horne 
Affairs as Vice Chairman. 

Activity mapping in respect of devolution of powers 
to the Panchayati Raj institutions as listed in the XI 
Schedule of the Constitution to the Union Territories of 
Daman & Diu, Dadra & Nagar Havell, Lakshadweep and 
A&N Islands have been completed. The Activity mapping 
in respect of the Union Territory of Puducherry is in 
progress. 

The Union Minister of Panchayati. Raj is likely to visit 
Daman & Diu shortly to assess first hand the situation 
on the ground. 

A proposal for the creation of posts for Panchayati 
Raj Institutions in Daman and Diu has been received 
from the UT Administration in the Ministry which is being 
processed. 

Ststement 

Fourth RotInd Table of Minister in-charge of 
Panchaysti Rllf-Chandigath, 7-8 OcIobtJl; 2004 

I. Panchayatl Raj In Union Territories 

i. As the Union Government has the responsibility 
for implementing in letter and spirit, the 
provisions of the Constitution relating to 
Panchayats and Nagarpalikas, every effort might 
be made towards evolving the Local Self 
Government institutions in the Union Territories 
as a model for the whole country to follow. 

ii. Recognizing that decided activity mapping is the 
foundation for the effective devolution of 
functions, functionaries and finances, the exeR::ise 
jointly begun between the Union Government 
and the joint Administration of Daman & Diu 
and Dadra & Nagar Haveli may be extended to 
the other Union Territories. 

iii. With a view to providing a forum for consultation 
with representative body of public opinion on 
issues generally affecting the Union Territories, 
the Union Ministry of Home Affairs might 
consider the establishment of an appropriate 
mechanism to supplement the elected institutions 
of local seH-govemment. 

iv. With a view to Instftutionalizlng consultations on 
matters relating to Panchayati Raj between the 
Union Government, the administration of the 
Union Territories and the elected representatives 
in the Panchayati Raj Institutions (PRls), the 
Union Government may consider establishing an 
institutional frameWOrk within which periodic 
consultations are held in New Delhi as well as 
in the Union Territories. The institutional 
mechanism coutd meet twice in a year, once in 
New Deihi and once in each Union Territory by 
rotation. In establishing this proposed institutionai 
mechanism, Union Home MiniStry may consider 
co-opting representatives from other Ministries 
concerned, including the particular the Ministry 
of Panchayatl Raj. This institutional mechanism 
will consider the specifics of the proposals 
relating to present shortcomings and future work 
that might emanate from elected representatives 
on the one hand, and Administrators concerned 
with Panchayatl Raj on the other. 

v. In respect of Union Territories covered by the 
Island Development Authority (IDA), the Union 
Home Ministry may please bring to the attention 
of the Prime Minister's Office the need for IDA 
to review the implementation of Panchayati Raj 
in the island territories in its biennial meetings. 

vi. With respect to the implementation of the Forest 
Conservation Act and Coastal Regulation Zone, 
the special development problems of the Union. 
Territories may be brought to the attention of 
the Union Ministry of Environment and Forests 
by the Union Ministries of Home Affairs and 
Panchayati Raj with the view to harmonizing the 
imperatives of environment with the needs of 
development to ensure sustainable development 

vii. The Union Ministries of Home Affairs and 
Panchayati Raj may bring to the attention of 
the Ministry of Finance, the special problems 
with respect to construction material faced by 
the island Union Territories with a view to 
seeking how their costs of construction might 
be reduced. 

Stricter Visa Norms for Indians 

3132. SHRI p.e. THOMAS: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 
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<a> whether the US and some European countries 
have Imposed stricter norms for IaaumgYisa to Indians; 

(b) if so, the details thereof; 

(c) the reasons therefor; 

(d) whether the matter h86 been taken up with the 
respective countries; and 

<e> if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMEO): (a) No. There 
have been recently no changes in the visa regulations of 
US and European countries, which woutd Indicate that 
they have become stricter for Indians. 

(b) to (e) Do not ari8e. 

3133. SHRI SARVEY SATYANARAYANA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has a proposal to 
introduce social security mechanisms to cover health care 
costs of the poor; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The Ministry of Labour 
and Employment is considering enactment of a legislation 
and formulation of Social Security Scheme for workers in 
the unorganized sector in consultation with all concerned 
MinistrieslOepartments and National Commission for 
Enterprises in the Unorganised Sector (NCEUS). which 
may include health cover to these wo\1(ers. 

Indian Missions in Rented Buildings 

3134. SHRt M. RAJA MOHAN REDDY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to slate: 

(a) the names of Indian Missions functioning from 
rented buildings at present. countly-wi&e; 

(b) the r.nt paid during the last three years, year-
wi8e and country-wlae; and 

(c) the statue of propoeaIa to construct bUildings for 
theae MissiOns? 

THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a> and 
(b) The dasiNId MIaaion and Post wile infonnatIon is given 
In the endoeed statement. 

(c> A coordinated plan for acqulsltion/purchase' 
conatructIon of properties abroad Is under implementation. 
There are various factors which determine the 

Government's decision to construct/acquire properties 
abroad. The Important onea are; India's overaD Interest; 
economic viability; availability of suitable propertIes; local 
procedures and regulations; principle of reciprocity; security 
requirements etc. FlOalty, the availability of funds In the 
Ministry's budget and the Government of India'. own 
proceclJrea also have a bearing on this process. 

Pt8sent status of constnJction projects of Chancery 
(office) buildings in MissionsIPosts abroad, Is as under: 

S.No. Slation Status of Construction 
Projects 

1. Abuja Pre-Tender Stage 

2. Bahrain Pre-Construction Stage 

3. Braslia Pre-Construction Stage 

4. Dar~SaIaam Pre-Construction Stage 

5. Dhaka Pre-Construction Stage 

6. Doha Pre-Construction Stage 

7. Kabul Pre-Construction Stage 

8. Muscat Construetion Stage 

9. Port louie Pre-Construction Stage 

10. Tashkent Pre-Construction Stage 

11. Warsaw Pre-Tender Stage 
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S"".",.nt 

Lis/ of RIN1ItK1 ChaflCBlitls 

51. Name of MlasionIPost Countrywise FY 2003-04 FY 2004-05 FY 2005-06 
No. (Annual rents in 

Indian Rupees) 

2 3 4 5 

1. Embassy of India, Abidjan (Ivory Coast) 14,34,481 14,54,255 16,73.no 

2. High Commisison of India, Abuja (Nigeria) 4,48,029 4,48,029 10,78,301 

3. Embassy of India. Addis Ababa (Ethiopia) 80,51.637 56,20,197 74,02.156 

4. Embassy of India, Algiers (Algeria) 18,42,871 21,63.no 24,84.450 

5. Em~ of India, Almaty (Kazakhstan) 53.09.824 52,26.585 51.74.420 

6. Embassy of India, Ashgabat (Turkmenistan) 34.92.096 33.82,272 34,26.816 

7. Office of EOI Almaty in Astana (Kazakhstan) 7,85,575 9.22,589 9.08.141 

8. Embassy of India, Baghdad (Iraq) 6,17,646 16,14,550 16,14,550 

9. Embassy of India, Bahrain (Bahrain) 38,79,529 39,43,280 37,05,678 

10. Embassy of India, Baku (Azerbaijan) 34.61,802 31,49,462 22,90.380 

11. Consulate of india Bandar Abba$ (Iran) 6,34,505 7,16,580 9,06.286 

12. Embassy of India, Beirut (Lebanon) 18,82,253 18,30,437 17,93,500 

13. Embassy of India, Belgrade (Serbia & Montenegro) 28,50,665 32,00,387 31,43,500 

14. Embassy of India, Berne (Switzerland) 49,04,413 52,78,031 52,55,057 

15. Consulate General of India, Birgunj (Nepal) 1,25,628 13,78,536 20,03,304 

16. Consulate General of India, Birmingham (United Kingdom) 45,79,736 53,15,766 67,87,961 

17. Embassy of India, Bishkek (Kyrgyzstan) 12,97,152 12,97,152 12,97,152 

1B. Embassy of India, Bogota (Colombia) 30,25,321 44,70,491 44,68,675 

19. Embassy of India, Brasilia (Brazil) 29,72,640 29,72,640 30,40,200 

20. Embassy of India, Bratislava (Slovak) 62,36,629 61,22,366 59,31,929 

21. High Commission of India, Brunei (Brunei) 20,94,500 21,08,626 2O,Ol,n9 

22. Embassy of India, Bucharest (Romania) 31,39,695 39,87,215 55,92,723 

23. Office of HCI Proteria .in Cape Town (South Arica) 18,41,549 22.36,635 25,82,687 

24. Consulate of India, Chiangmai (ThaHand) 5,66,674 7,95,793 8,64,348 
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2 3 4 5 

25. Consulate General ot India. Chicacgo (Unit8d 1,45.07,395 1,39,49.391 1,42,24,262 
States of America) 

26. Assistant High Commission ot India, Chittagohg 8,58,816 8,58,816 8,58,816 

27. Embassy of India, Dakar (Senegal) 14,88,615 17,34,438 24,99,121 

28. High Commisison of India. Das-es-5alaam (Tanzania) 31.43,952 31,00,000 29,40,000 

29. High Commission of india, Dhaka (Bangladesh) 48,41,173 79,33,932 33,79,562 

30. Embassy of India, Doha (Catar) 27,79,133 31,15,253 31,42,169 

31. Consulate General of India, Durban (South AFrica) 52,75.231 64,38,985 63,31,690 

32. Embassy of India, Dushanbe (Tajikistan) 27,62,400 26,96,100 22,22,600 

33. High Commission of India, Gaborone (Botswana) 15,76,642 15,76,642 15,76,642 

34. Consulate General of India, Geneva (Switzerland) 1,49,64.463 1,56,98,089 , ,49,35,814 

35. High Commission of India, Georgetown (Guyana) 19.43,235 18,98,295 17,11,925 

36. Embassy of India. Hamburg (Gennany) 29,17,458 28.21,305 24,00,361 

37. Embassy of India, Hanoi (Germany) 54,39,258 53,13,033 S2.86.897 

38. Embassy of India, Havana (Cuba) Informalion Infonnalion 18.63,203 
awaited awaited 

39. Consulate General of Jodia. HCM City (VJ8Inam) 29,00,000 30,00,000 30,00,000 

40. Consulate General of India, Herat (Afghani$1an) 16.89.980 3O,n,306 29,19,250 

41. Consulate General of India, Hong Kong (China) 54.45.754 52,61,525 56.86,3SO 

42. Cons!J\ate General of India, Houston (USA) 1,06,18,091 1,07,95,508 79,41.213 

43. Consulate General of India, Istanbul (Turkey) 27.28,2.00 26,42,500 26,n,200 

44. Consulate General of India, JaJalabad (Afghanistan) 32,86,338 31,51,488 34,93.522 

45. Consulate General of India, Jeddah (Saudi Arabia) 1.63,248,13 1,40,30,435 1.65.25,759 

46 Embassy of India, Kabul (Afghanistan) 54.56.400 52,84,800 53.54.400 

47. Consulate General of India . Kandhar (Afghanistan) 50,56.264 68,70,240 69,60,720 

48 Assistant High C,pmmission of India. Kandy (Sri Lanka) 7,47,281 7.23,792 7.13.625 

49. High Commission of India, Kingston (Jamaica) 19,61,388 11,33,725 13,30,625 

SO. Embassy of India. Kinshasa (Republic of Congo} new mission started w.e.!. August, 06 

5" EOIabssy of India, Kyiv (Ukraine) 44,59,680 43,33,200 42,61.680 

52. Embassy of India, Luanda (Angola) 30.75,213 29,52.510 29,33,370 
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2 3 4 5 

53. High Commiaaion of india, Male (Meldlves) 27,80,850 28,91,170 37,25,750 

54. Consulate general of India, Mandalay {Myanmar) 8,73,024 8,45,568 8,56,704 

55. High Commission of India, Maputo (Mozambique) 14,68,847 12,78,099 13,87,839 

56. Consulate General of India, Mazar-E·Sharif (Afghanistan) 16,20,000 16,20,000 16,20,000 

57. Consulate general of India, Melbourne (Australia) new mission started w.e.f. Sept., 06 

58. Consulate General of india, Milan (Italy) 30,50,973 31,20,868 43,97,025 

59. Embassy of India, MInsk (Belarus) 24,39,115 23,62,413 29,05,377 

60. Assistant High CommIsaion of india, Mombasa (Kenya) 2,60,456 2,69,185 2,78,730 

61. Consulate General of india, Munich (Germany) 2,49,45,688 2,68,18,620 2,64,76,073 

62. Embassy of India, Muscat (Oman) 98,52,007 95,96,818 94,77,873 

83. High Commission of India, Nairobi (Kenya) 23,87,794 24,25,923 26,86,565 

64. Consulate General of India, Osaka-Kobe (Japan) 76,76,643 79,09,000 76,54,382 

65. Embassy of India, Paramaribo (Suriname) 7,98,999 7,96,567 7,94,764 

66. Embassy of India, Phnom Penh (C8mbodIa) 84,19,492 90,13,804 90,77,416 

67. uason Office of EO! Thimpu In Phuentsholing (Bhutan) 2,91,760 3,21,292 3,30,000 

68. High Commission of India, Port Louis (Mauritius) 73,28,165 71,24,425 65,23,640 

69. High Commission of India, Port Moresby (Papua 24,36,583 27,05,767 9,13,347 

New Guinea) 

70. Emabssy of India, Prague (Czech Republic) 1.29,00,000 1,29,00,000 1,29,00,000 

71. Embassy of India, pyong Yang (North Korea) 26,36,426 27,40,012 28,58,112 

n. Assistant High Commission of India, RajshahI (Bangladesh) 3,82,569 6,39,685 4,00,243 

73. Representative Office of India, Ramallah (Palestine) 33,14,880 33,46,560 31,46,400 

74. Embassy of India, Rome (Italy) 1,60,62,827 2,20,75,953 2,20,95,525 

75. Embassy of india, Sana'a (Yemen) 33,40,800 33,46,560 31,46,400 

76. Consulate General of India, Shanghai (China) 77,05,190 73,04,230 76,61,779 

77. Embassy of India, Sofia (Bulgaria) 18,50,383 18,06,732 18,11,851 

78. Consulate General of India, St. Denis (Reunion Island) 20,14,606 22,76,784 22,34,739 

79. Consulate General of India, St. Petersburg (Russian Nil" NO N~· 

Fejeration) 



531 WnMrn Answers DeCEMBER 13, 2008 IrJ 0utItIII0n8 532 

2 3 4 5 

80. High Commission of 11'da. Suva (FIji) 21,19,194 29,37,799 33,94,239 

81. Consulate General of India, Sydney (Australia) 1,23,98,875 1,37,63,966 1,44,57,998 

82. Embassy of India, Tashkent (Uzbekistan) 5',84, 125 53,98,518 53,41,958 

83. Embassy of India, Tel< Av'N (Israel) 72.04,400 79,.48,911 82,25,191 

84. Consulate General of India. Toronto (CenacIa) 1,10,38,787 1,01,52,114 1,1.,86,538 

85. Embassy of India, Tripoli (Ubya) 12,76,561 12,32,591 11,91,481 

86. Embassy of India, UIaan Bataar (Mongolia) 27.46,044 26,90,612 13,74,218 

87. Consulate General· of India. Vancouver (Canada) 65,60.203 66,06,466 72,93.945 

88. Embassy of India, VI8M8 (Austria) 30.14,137 26,28.357 25,31720 

89. Embassy of India. Vientiane (Lao People 13,64.100 13,21,200 13,38,600 
Demcratic Republic) 

90. Consulate General of India, Vladvostok 70,24,298 74,61,815 83,51,n9 
(Russian Federation) 

91. Embassy of India, Warsaw (Poland) 11,56,443 12,57.709 13,25.278 

92. High Commission of India. Wellington (New Zealand) 31,41,226 31,.1,358 35,41,724 

93. Embassy of India, Yerevan (Armenia) 24,96,000 25,56,000 25,15,000 

94. Embassy of Incia. Zagreb (Croatia) 30.71,473 32,43,996 31.04,903 

95. Consulate of India, Zahidan (Iran) 6,60,586 6.51;840 5.85,156 

96. Consulate General of India, Zanziibar (Tanzania) 4,09,230 3.96,360 4,01,580 

97. Embassy of India. Stockholm (Sweden) 1.00,44,890 1,07.04,604 1,06,05,032 

FY: Fmancial Year 
"The matter is under discu&&ion between the two Govemmentsaa part of exchange of. properties. 

[Translation} 

Epilepsy Patients 

3135. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has conducted any 
survey to ascertain the number of epilepsy patients in 
various States; 

(b) if so, the details thereof including its causes; 

(c) whether epilepsy is curable; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) There have been several Surveys 

. regarding epilepsy in the country. A recent meta-analysis, 
based on Indian Studies pointed out an age standardized 
prevalence rate of 5.59/1000. EpHepsy is a brain disorder 
occurring due to excess electric discharge emanating from 
the neurons of the brain, which in tum due to brain injury, 
infections of brain, febrile seizures, etc. In a major portion 
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of epilepsy cases, no cause for hyper-excitability of 
neurons can be ascertained. Epilepsy in most cases can 
be controlled effectively. The control of epilepsy depends 
upon correct diagnosis, adequate dosage of anti-epileptic 
drugs and compliance by patients. 

Bypass on NH-3 

3136. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of SHIPPING, ROAD TRANSPORT AltO 
HIGHWAYS be pleased to state: 

(a) whether there is any plan to construct a bypass 
at Mhow on NH No.3; 

(b) if so, the details thereof; 

(c) the action taken by the Govemment in this regard; 
and 

(d) the time by which the said project will be started 
and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes Sir. 

(b) to (d) Mhow bypass is a part of four laning of 
Indore-Khalghat section of NH-3 taken up on Built Operate 
Transfer (Toll) basis under National Highway Development 
Project (NHDP) Phase-HI-A. The construction of this 
bypass has already commenced. The package is targeted 
for completion by September, 2009. 

{English] 

Four laning of NH from Kharagpur to Ranlgunj 

3137. SHRI PRABODH PANDA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the progress made regarding construction of four 
laning of the National Highway from Kharagpur to 
Ranigunj; 

(b) whether the work has not been progressing as 
per the time schedule; 

(c) if so, the reasons therefor; and 

(d) the estimated cost of the project and the cost 
escalation as a result of delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) There Is no work of four laning 
on National Highway (NH-60) from Kharagpur to Ranigunj. 

(b) to (d) Does not arise. 

Containing Non-Plan expenditure 

3138. SHRI BRAJA KISHORE TRIPATHY: Win the 
PRlME MINISTER be pleased to state: 

(a) whether the Union Govemment has outlined a 
major austerity drive in a bid to contain its non-
development expenditure; 

(b) if so, the details thereof; 

(c) whether the non-plan expenditure of the 
Government has increased over the years and various 
Central Government Ministries/Departments and 
Autonomous bodies have failed to implement the orders 
issued from time to, time in this regard; 

(d) if so, the facts thereof; and 

(e) the steps taken by the Govemment to put a 
check on the non-plan expenditure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) and (b) 
The Union Govemment with a view to containing non-
developmental expenditure has been issuing guidelines 
on 'Austerity Measures' intended at promoting fiscal 
discipline, without restricting operational efficiency of the 
Govemment. The major measures indicated include 5 per 
cent mandatory cut on non-Plan expenditure during 2006-
07 excluding interest payments, repayment of debt, 
Defence capital, salaries, penSion and the Finance 
Commission grants to the States. The measures also 
include ban on creation of Plan and non-Plan posts; 
restriction on foreign travel to most necessary and 
unavoidable official engagements and foreign deputations; 
increased use of Information and Communications 
Technology to ensure better utilization of resources and 
improved delivery of public services; and restricting 
advance payments to implementing agencies to 10 per 
cent of the approved financial outlay in the current 
financial year. 
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(c) to (e) The bulk of the non-Plan expenditure of 
the Central Government comprises of Interest payments. 
defence expenditure, subsidies, police, pension, grants to 
States under the award of the Fmance Commission, etc. 
tt has been the constant endeavour of the Government 
to contain the growth of non-Plan expenditure, while 
meeting inescapable commitments of debt servicing. 
extemal and internal security, subsidies to the needy and 
salaries and pensions. This is done with a view to 
increase the availability of resources for developmental 
programmes. Excluding these items. It would be seen 
that other items of non-Plan expenditures have shown 
rather modest growth. There is always scope for 
~vement and the Govemment is closely monitoring 
the expenditure. 

[TransIBHonj 

Increase In 0ste0p0r0sIa Dl8eue 

3139. SHRI RAKESH SINGH: WiD the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is aware that the main 
cause of increasing Osteoporosis disease is the habit of 
taking cold drink instead of milk in childhood which makes 
bones weak; 

(b) if so. the details thereof; 

(c) whether the Govemment is considering to compel 
the companies to write down warnings on products and 
ads of cold drinks on the pattem of tobacco and smoking 
products; and 

(d) if so. the detaiI6 thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Osteoporosis occurs due to loss 
of bone density with advancing years. One of the factors 
affecting bone density is the calcium intake through life 
time. Thus, if intake of calcium (milk is a good source 
but not cold drinks like carbonated drinks) is low during 
period of growth. it may lead to lower peak density of 
bone with correspondingly weaker bones in the later stage 
of life. 

(c) and (d) There is no such specific proposal under 
consideration at present. 

PublIcIty AcUvitlee of indian Mluiona 

3140. SHRI V. K. THUMMAR: 
SHRI HARISINH CHAVDA: 

WIll the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government has constituted any 
CommIttee to evaluate the Impact of publicity activities 
being carried out by OffIcasIMisslons located In foreign 
counIrIes; 

(b) H so. the details thereof; 

(c) the outcome of the said evaluation; and 

(d) the steps takenlproposed to be taken on the basis 
of the said evaluation? 

.THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Government has not 
constituted any separate committee for evaluating the 
lmpact of publicity actIvItIee undertaken by the various 
officesImissions situated In foreign countries. 

(b) to (d) Do not arise. 

llandetol'l Practlce In Rural ANM 

3141. SHRI HARISINH CHAVDA: 
SHRI GIRfOHARI YADAV: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a> the amount spent by the Government on each 
MeBS and MD student in Government colleges; 

(b) the part of amount charged frorrl the student; 

(c) the number of doctors out of them who went 
abroad during the last three years; 

(d) whether the Government propoee to impose the 
condition of mandatory practice in rural and backward 
areas for a certain period for the doctors passing out 
from the Govemment Medical Colleges; and 

(e) if so, the action taken in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) There is no definite data in this 
regard available with the Central Govemment since there 
is no uniformity in expenditure incurred by Government 
on medical education for students at Under-Graduate and 
Post-Graduate levels and the figures varies from State to 
State and institution to institution. 

(c) No such specific data is available with the Central 
Govemment. 

(d) and (e) The National Health Policy, 2002 
envisages that State Government could rlgoroualy enforce 
a mandatory two-year rural posting before awarding of 
the graduate degree. Some State Govemments have 
already made rural service compulsory before admission 
to P.G. courses or at the time of initial appointment. 

Condition of Indian Sport. 

3142. SHRI GANESH SINGH: Will the Minister of 
YOUTH AFFAIRS and SPORTS be pleased to state : 

(a) whether in comparison to the rest of the worid, 
the condition of Indian sports is not good enough; 

(b) if so, the reasons therefor; 

(c) whether there is huge shortage of sports 
infrastructure and training facilltiea In the country; 

(d) if so, whether the Union Govemment is planning 
to restore the Central aaaistance for buHdlng up spol18 
infrastructure which was discontinued in the past; 

(e) il so, the details thereof; 

(I) whether the Union Govemment proposes to 
provide assistance for establishing a Sports Authority 
Centre in Satna district of Madhya Pradesh; and 

(g) if ,not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (e) Although Indian 
sportspersons in some disciplines like Shooting, Archery, 
etc. have shown Impressive performances at the 
international level in the recent past, it Is true that a 
great deal remains to be done to significantly improve 
the standard of sports in the country. 

The primary responsibility for the creation of the 
sports facilities rests with the State Govemments. 
However, the Sports Authority of India (SAl) has set up 
training centers an over the country, and efforts are being 
made, on a continuing basis, to strengthen, expand and 
upgrade the infrastructure and facilities in these centers. 

While there is no proposal to restore the discontinued 
10th Plan schemes for the provision of Central assistance 
to State Governments and other Institutions and 
organizations for sports related infrastructure and 
equipment, etc., keeping in view the shortage of sports 
infrastructure and facilities, particularly in the rural areas, 
the Ministry Is actively considering the launching of 
'Panchayat Yuva Khel Abhlyan" with the aim of 
aignificanUy enhancing access to organized sports and 
games facilities for the vest sections of the youth in the 
rural areas, not onty as an integral element of youth 
development and promotion of a sports culture but, also 
for widening the catchment for spotting and nurturing of 
sports talent and promotion 01 excellence in sports. 
Detailed discussions have also been held in this regard 
with the State Govemments and the other Ministries and 
stakeholders concemed. 

(f) and (g) There is no proposal to establish a Sports 
Authority Centre in Satna, M.P. The Sports Authority of 
India is already running SAl Training Centres In Madhya 
Pradesh at Dhar, Bhopal, Tikamgarh and Jabalpur and 
has ita regional centre and a Centre of Excellence at 
Bhopal. SAl is also facing shortage of coaching staff, etc., 
and it will not be feasible at this stage to open another 
SAl Training Centre at Satna. 

/English} 

Ferry Service. In Karnatakll 

3143. SHRI M. SHIVANNA: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Union Govemment has received a 
proposal from the State Government of Kamataka for 
developing seven ferry services at different places; 

(b) if so, the details thereot; 
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(c) whether this proposal Is pending for clearance 
from the Union Government; 

(d) if so, the reasons theretor; 

(e) the time by which this proposed project is likely 
to be cleared by the Union Government; 

(f) whether the Union Govemment Is also planning -
ferry service from Diu to Surat and Mumbai; 

(9) if so, the detaHs thereof; 

(h) the time by whk:t1 the said service Is likely to be 
commenced; and 

(I) if not. the reasons therefor? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): <a) to <e) The State 

Govemment of Kamataka had submitted seven projects 
for sanction under the Centrally Sponsored Scheme CesS) 
as per the enclsoed statement. Since these project 
proposals lacked adequate details, Inland Waterways 
Authority of India sought clarifications from the State 
Government. In response, the State Government informed 
that they would li1<e to get the techno-economic feasibility 
study done for development of Inland Waterways Transport 
(IWT) in Kamataka and thereafter, revert with Detailed 
Project Reports <DPRs) for the seven IWT projects. The 
State Government was sanctioned Rs. 56.70 lacs by the 
Central Govemment In March, 2004 for conducting the 
feaalbllity study. The State Govemment Is yet to revert 
with the revised project proposals based on the study. 

(f) to (I) No proposal to start a ferry service from Diu 
to Suret and Mumbai Is under consideration of Union 
Govemment at preeerrt. Operation of ferry service between 
thase places will depend on commercial viability. 

Statement 

S.No. Name of Project 

1. Criss-Cross navigation service between Kodibag to Kedra along KaJI river 

2. IWT service from riverine Port Gangoll in Pancha Gangavali river 

3. IWT service between Mangalore Old riverine Port to the other places on rivera 
Gurpur and Netravathi 

4. IWT service in backwater of Almati dam across Krishna river 

5. Criss-cross IWT service between Anandaglrl-Blramballi in backwater reservoir of 
Kabini river 

6. 

7. 

IWT service from Malpe Port to the other places on river Udyavar 

IWT service between Honnavar-Gerusoppa along Sharvathi river 

Total 

Cure for Cancer (b) If so, the details thereof; 

Eetlmated Cost 
(Rupees In Crore) 

7.28 

12.23 

s.n 

11.75 

2.91 

7.14 

10.56 

sa.64 

3144. SHRI P. MOHAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(c) whether alternative medical system viz Siddha, 
Ayurveda, Unani, Homoeopathy etc. have effective 
treatment for curing cancer; 

(a) whether there is pennanent cure for cancer in 
allopathy system; (d) if so, the details thereof; and 
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(e) the total number of such hospitals In the country 
where treatment for cancer patients Is made available to 
people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Yes, Sir. There is a permanent cure 
of cancer in allopathy system. The response depends on 
several factors including type of cancer and the stage of 
cancer. Common modalities for treatment of cancer include 
surgery, radiotherapy & chemotherapy. Quite often a 
combination of the above modalities Is used for treatment 
of cancers. Apart from the facilities avaitablefor treatment 
of cancer provided by State GovtJPrlvate Sector, 
Govemment has recognized 25 Regional Cancer Centres 
which provide comprehensive cancer detection and 
management facilities. In addition the Radiotherapy 
treatment Is available at about 210 centres In India. 

However, there is no scientific tested treatment 
available for treatment of Cancer In Indian Systems of 
Medicine. There are no specific hospitals for the treatment 
of cancer in ISM&H. 

/Trsnslstionj 

Jam on Delhl-Harldwar-Dehradun 
National Highway 

3145. DR. RAJESH MISHRA: 
SHRI AVTAR SINGH BHADANA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether Delhi-Haridwar-Dehradun National 
Highway remains jammed for hours due to the heavy 
traffic thereon and the recent disruption in the 
Muzaffamagar Rail Line; 

(b) if so, the details thereof; 

(c) whether the completion of bypass construction 
wort< undertaken at Mohan Nagar, Ghazlabad near Hindon 
river to solve this problem Is not progressing as per the 
time schedule; 

(d) if so, the reasons therefor; 

(e) the present status of the said construction wort<; 
and 

(f) the time by which the project Is likely to be 
completed? 

T-HE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) There is a level crossing 
in Km. 114 of NH 58 (Muzaffamagar bypus) due to 
which traffic flow is prohibited during cloeure of Railway 
Gate. The construction of Rail Over Bridge (ROB) has 
been provided in the scope of wort< for four laniog of 
Meerut-Muzaffamagar section of NH-58. 

(c) There is no bypass under construction at Mohan 
Nagar, Ghaziabad near Hindon river on National Highway. 

(d) Does not arise. 

(e) Does not arise. 

(f) Does not arise. 

{English} 

R .. lgnatlon by Scientific OffIceralDoctor. 

3146. SHRI NAVEEN JINDAL: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether a number of Senior Scientific Officers 
and Sports Medicine Doctors have resigned from their 
posts recently as reported in the nlTNilS 01 Indis dated 
September 09, 2006; 

(b) H so, the reasons therefor; 

(c) the sanctioned/actual strength of Senior Scientific 
OffIcers and Sports Medicine Doctors wor1<lng with the 
Sports Authority of India (SAl) and the National Sports 
Centres in the country; 

(d) whether the Government has analyzed its impact 
on performance of sportspersons particularly when the 
Asian Games are to be held In Doha; 

(e) if so, the details thereof; and 

(f) the remedial measures taken by the Union 
Government in this regard including the steps taken to 
fill up the existing vacancies of Senior Scientific Officers 
and the Sports Medicine Doctors? 
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THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (a) and (b) One Senior 
ScIentIfic OffIcer (PhysIology) and one ScIentific OffIcer 
(Physiology) took voluntary retirement due to personal 
reasons; two Junior Scientific Offlc8t'8 (Nutrition and 
Physiology) restgned to take up other employment; and, 
two JI.mior ScIentifIc Officers (PaydIotogy and Physiology) 
resigned due to personal reasonalfamlly problems In the 
recent past, no doctor has realgned. 

(c) The poata .. a .. aad by Staff lnapection Unit (SIU), 
Ministry of Ffnance and actual strength of acIentIfIc cadre 
In SAl are as under-

Post Strength aasessecI Actual 
by SIU Strength 

SenIor Scientific Officer 07 05 

Scientific OffICer 13 13 

Junlor Scientific Officers 25 10 

The strength doea not apecify apecific disciplines. 

(d) and (e) No specific ana/y8i8 has been carried out 
in the context of impact on performance with refenmce 
to the Asian Gamee in Doha. However, thIa whole aubject 
is being reviewed In depth in the context of the ongoing 
exercises for the formulation of the Eleventh FIve Year 
Plan. 

(f) Posta of Senior Scientific Officer (SSO) and 
Scientific Officer (SO) are to be filled by promotion for 
which action is underway. The post of Junior ScIentific 
Officer (JSO) is a direct recruitment poet and there is a 
ban on direct recruitment ScIentists at this level are being 
engaged on a contract basis against vacant poets. 

Employment Opportunltle. Provided by IT 
Compenl .. 

3147. SHRI BALASHOWRY VALLABHANENI : 
SHRI K.C. PALLANI SHAMY : 

Will the Miniater of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state : 

Ca) the detalia of employment opportunItIea provided 
by the IT companies during the last three yeara, State-
wIee; 

(b) whether the IT companlea have projected more 
employment opportunitlel In the near future; and 

(e) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) As per ESC 
(Electrollica and Computer Software Export Promotion 
Council) the employment opportunltlea provided by IT 
companiea during the peat three years are eetlmated .. 
below: 

7,00,000 

10,50,000 

12,00,000 

Employment opportunities provided by IT companies 
State wIae record8 are not maintained by ESC, STPI 
(Software Technology Park of India) or NASSCOM 
(National AuociaIIon of Software and Service CompanIes). 

As per the eleventh plan (2007-12) commlttH'a 
recommendatlona, the future requirement of the 
empfoyment opportunities provided by the IT companies 
In export eegment Is estimated to be 34 lakha (direct 
empIoymert) and 96 Iakha indirect employment generation 
by Rnanclal Year 2012. 

{TI'IIIIIIM/DnJ 

OpInIng of Poet otIION tn ca..-
3148. SHRI KASHIRAM RANA: Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be p1eaaecl to state: 

(a) whether any new post offices and aub-po8t offices 
have been opened by the Union Government to cater to 
the demands of Increuing population of Suret CIty of 
Gujarat during the last three yeara; 

(b) if 80, the details thereof, location-wise; 

(c) the number of representations received In this 
regard during the last three yeara; 
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(d) whether the Government Is facing any problema 
In opening new post offices and sub-poat offices; 

(e) if 80, the details thereof; and 

(f) the manner in which these problema are proposed 
to be solved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. 

(b) Sachin GIDC Sub Post OffIce in Surat City of 
Gujarat was opened on 01·12·2004. 

(c) Four representations for opening of Post OffIces 
in Surat City of Gujarat have been received during the 
last three years. 

(d) to (f) Post Offices are opened subject to fulfilment 
of distance, population and income notmS. In some cases, 
problems are faced in obtaining suitable rented 
accommodation. Continual efforts are made locally to 
procure the accommodation. 

{English} 

Peace In SrI Lanka 

3149. SHRI M. APPADURAI: 
SHRI B. MAHTAB: 
SHRI CHANDRA MANI TRIPATHI: 

wnl the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a> whether the Union Govemment has taken steps 
for the early settlement of ethnic tssuea and bring peace 
in Sri Lanka; 

(b> if so, the detaUa thereof; 

(c) whether there have been frequent and recent 
incidents of killings of Tamils in Sri Lanka; 

(d) If so, the details thereof; 

(e) whether this matter has been taken up with the 
Sri Lankan authorities; and 

(f) if so, the outcome thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE) : (a) to (f) There have been 
hostilities between the Sri Lankan armed forces and the 
L TTE since the beginning of this year, which have resulted 
In serious loss of lives including that of Tamil eivUians. 

It Is Govemment's belief that the only solution to the 
ethnic problem is a negotiated pOlitical settlement 
acceptable to an communities In Sri Lanka. 

Government has emphasised to the Govemment of 
Sri Lanka the need to make all posslble efforts to 
strengthen the ceaeeflre and to revive the political dialogue 
In order to move the peace process forward. 

Raising RetIrement Age of Doctora 

3150. DR. THOKCHOM MEINYA: Will the PRIME 
MINISTER be pleesed to state: 

(a) whether the retirement age of Central Govemment 
Doctors has been raised; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether the Govemment proposes to allow the 
Central Government Employees to take voluntary 
retirement after completion of 15 years of minimum service 
instead of the present 20 years; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) Keeping in view the various factors of 
recruitment of specialists in the Central Health Service 
and the need to maintain the health delivery system, the 
age of &upefannuatlon of Specialist Doctors of Central 
Health S8t'VIce belonging to (I) Teaching (II) Non-Teaching 
and (Iii) PubHc Health 8Ub-cadres has been Increesed 
from 60 years to 62 years. 

(c) No such proposal is, at present. under 
consideration of the Government. 

(d) and (e) Do not arise. 
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New Technology for exploItation of COllI 

3151. SHRI RANEN BARMAN: Will the PRIME 
MINISTER be pleased to state: . 

(a) whether the Govemment plans to introduce a 
new technology for the exploitation of coal deposita in 
the country, 

(b) if so, the details thereof; 

(c) the nature of the tachnoIogy prasentty being used; 

(d) the extent to which the present technology 
compares with that advanced countries; and 

(e) the time by which the advanced technology would 
be introduced in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (e): For 
exploitation of coal deposits, a continuance thrust towards 
mechanization and upgradation of technology In coal 
mines, underground as well as opencast, Ia being given 
by the coal companies. 

At the time of nationalization of coal sector in India, 
underground (UG) coal mining was dominated by 
conventional Bord & Pillar methods using drifting, blasting, 
manual loading on to tubs, supporting by timbers and 
transportation of tubs by .eries of rope haulage •. 
Thereafter. many of UG mines in Cll have been gradually 
mechanized by introducing side discharge loaders, load 
haul dumpers. belt conveyors, roof bolting machines etc. 

Continuous Miner technology and Powered Support 
longwall technology are globally accepted mass 
production technologies. These have also been tried in 
some mines of Cil for obtaining higher production, 
productivity and safety. 

Dragline and shovel dumper operatiOns afe most 
common technologies in opencast coal mines aU over 
world. This technology is also being used in the mines 
of Coal India Ltd. and Singareni CoIJIeries Company Ltd. 
In line with global trend of U8ing higher capacity heavy . 
earth moving machinery, Cil has also planned to 
introduce higher capacity equipment in some of Its large 
open cast projects. In addition depending on the 
requirement. inpit crushing conveying and surface miner 
technologies have also been incorporated in some 
opencast mines. 

BesIdes, hameeaing of Coal Bed Methane and Coal 
Mine Methane and Introduction of technologies for Coal 
Liquefaction and Underground Coal Gasification are alao 
on the agenda. 

{TntnttIMIonj 

NatIonal Game. at Ranchl 

3152. SHRt TEK LAl MAHTO: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state : 

(a> whether the Union Government proposes to hold 
the 24th National Games at Ranch! in December, 2007; 

(b) If so, the details thereof; 

(c) whether the Union Govemment also proposes to 
develop the required infrastructure for the purpose; 

(d) If so, the details thereof and the present status 
of various projects In this regard; 

(e) whether there Ia any proposal to develop the 
mega sports complex and sports village by multi national 
company 'man hurt'; 

(1) if so, the details thereof and the time by which 
the construction work ia likely to be completed and handed 
over to Jharlchand Olympic AssocIation; and 

(g) the details of amount allocated and released 
therefor and the contribution of the State Government 
therein? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR>: (a> to (d> The Indian Olympic 
Association have allotted the 34th National Games to 
Jharlchand State. However, the dates of the Games are 
yet to be finalized. The infrastructure for the conduct of 
National Games is to be developed by the State 
Govemment from their own resources and any Additional 
Central Assistance 88 they may receive from the Planning 
Commlsaion. 

According to information made available by the State 
Government, the intrastructureproJects for NatIonal Games 



549 Wn'lfBn AnswelS AGRAHAYANA 22, 1928 (Saka) to OINlSfions 550 

include : the Main Stadium; indoor stadia for Badminton! 
Table Tennis, BasketbalWoUeyball and Gymnastics; 
Velodrome; Shooting Range; playfields for Kho khol 
Kabaddi; Games Village; renovation of the Birsa Munda 
Stadium; and hockey stadium with astro-turf. 

(e) Meinhardt -SSA-Looba JV are the Consultants for 
the Mega Sports Complex, which is being constructed by 
the Nagarjuna Construction Company (NCC) and Liang-
Simplex Co. The Sports Village is being developed by 
NCC and NUlL on PPP basis. 

(f) The construction work on the various projects Is 
likely to be completed by September, 2007. Thereafter, 
these projects will be handed over to the Organising 
Committee of the National Games headed by the Hon'ble 
Chief Minister of Jharkhand, which also includes officials 
of the Jharkhand Olympic Association. 

(g) As per the information given by the State 
Government of Jharkhand, the Planning Commission have 
given Additional Central Assistance (ACA) of Rs. 32.00 
crore during 2005-06 and assured ACA of Rs. 35.00 crore 
during 2006-07. For 2007-08, the State Govemment have 
sought Central assistance of Rs. 200.00 crore. The State 
Govemment have so far allocated Rs. 207.00 crore for 
the construction and development of Infrastructure for the 
National Games. 

{English} 

Inatructlon. for FIlling Vacancy 

3153. SHRI RAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government proposes to issue 
instructions for not filling any vacancy from the candidates 
of OBC category in case of non-availability of SC and 
ST candidates for the vacancy reserved for them; 

(b) if so, the details thereof; 

(c) if I"ot, the reasons therefor; 

(d) whether the Government has received any 
representations from Hon'ble Members of Parliament and 
other social organisations for inter-changing vacancy 
between SC and ST in the event of non-availability of 
them; 

(e) if so, the details thereof; and 

(f) the action taken/proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (c) There is no need for such Instructions as there 
is no provision as there is no provision for filling up of 
the reserved vacancies of the Scheduled Castes and 
Scheduled Tribes by Other Backward Class candidates 
when SCIST candidates are not avanable. 

(d) and (e) The drafting committee constituted during 
the three day convention of the Members of Parliament 
belonging to Scheduled Castes & Scheduled Tribes 
recommended In December, 1999 that posts reserved for 
SCs and ST. should be filled up only by candidates 
belonging to these communities and in case of non-
availability of candidates among Scheduled CastesJ 
Scheduled Tribes, these vacancies/posts should be 
exchanged between these communities. 

(I) Filling up of a vacancy reserved for one community 
by another would deprive the other community of his 
legltmate share and is, therefore, not permissible under 
the present scheme of reservation. 

{TlBI7s1stion} 

Inclualon of Hindi In International Organisation. 

3154. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI BRAJESH PATHAK: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether any efforts are being made by the 
Government to include Hindi as one of the official 
languages of the United Nations Organisation; 

(b) if so, the details thereof; 

(c) the details of the official languages of the United 
Nations and the number of people speaking those 
languages, country-wise; and 
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(d) the number of HIndi apeakIng people around the 
world. country-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): <a) and 
(b) The Government has been actively taking nec ... ary 
measures for introduction of 'Hinci 88 one of the . otftcIaI 
languages of the United Nations. A high level CommIttee 
under the Chainnanship of Extemel Affaire MlnIeter was 
constituted on 26th February. 2003 followed by a sub-
Committee under the chairmanship of Miniater of State 
for External Affairs in August. 2003 and a core-group 
headed by the Additional Secretary (AdrnInisttation) In the 
Ministry of External Affaire in September, 2003 to look 
into this matter and take necessary measures. As a atep 
in this cIirection it was decided to prepare an Advocacy 
Paper to present the Indian case with regard to lntroduc-
ing Hindi in the UN. The draft Advocacy Paper has been 
prepared which is being currently reviewed by the Minis-
try. However, this has financial. procedural 88 well 88 

legal implications. The procedure for gelting any language 
recognized .. one of the OfficIal Languages of the UN 
involves obtaining approvaf of the General AuembIy to 
amend Rule-51 of the Rules of Procedure. Such a pt'O-

posal has to be approved by more than half of the 
members of the General Assembly where fNery member-
State has a vole. At present the proposal woufd require 
approval of 96 member States given the current "*"" 
berBhip of 192. In addition. recognizing any language as 
the official language of the UN entails a subetantiaI in-
crease in the expenditure of the UN necessitating an 
enhanced contribution by every member country. which 
is why most of the membera remain reluctant to aupporl 
such a proposal. 

(e) The UN has six official languages which are 
English. French. Spanish, Russian. Chinese and Arabic. 
The UN does not officially publish or maintain fIguree of 
the number of people who speak these languages. 

(d) According to the censue of 1991 there are 
337.272.114 Hindi speaking persons in India. Language 
related figures of 2001 censue are yet to be reIeued. 

Though there are many countrieS with a large Indian 
diaspora, no precise figures are available in respect of 
Hindi speaking people in the world. 

12.00 In. 

PAPERS LAID ON THE TABLE 

fEngl/llhJ 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHAI T.R. BMLU): I beg to lay on 
the Tab/&-

(1 ) A copy of the NotifICation No, G.S.R. 463 (E) (Hindi 
and English veralon8) publlehed in Gazette of india 
daIed the 4th August. 2008, approving the New 
Mangalore Port Trusl Employees (Recruitment, 
Seniority and Promotion) Amendment Regulatlona. 
2006 under aub-eectIon (4) of Section 124 of the 
Major Pori Trueta Act. 1963. 

(Placed In Ubrary. s.. No. LT~72108) 

(2) (I) A copy of the Annual Administration Report 
(Hindi and English versions) of the 
Erstwhile-Bombay Dock Labour Board, for 
the year 2005-2006. alongwlth Audited 
Accounts. 

(0) A copy of the Review (HtndI and Englieh 
verslona) by the Government of the 
worIdng of the Eretwhlle-Bombay Dock 
Labour Board, for the year 2005-2006. 

(Placed In library. s.. No. LT~73I08) 

(3) (I) A copy of the Annual Admlnletratlon Report 
(Hindi and Engliah veraIona) of the KoIkata 
Poet Truet, KoIcaIa, for the year 2005-2006. 

(il) A copy of the RevIew (Hindi and English 
versions) by the Government of the 
wOfidng of the Kotkata Port Trust, Kolkata. 
for the year 2005-2006. 

(Placed in Ubrarv. s.. No. LT -53741(6) 

(4) (I) A CCJfIf of the Annual AdmInIItratIon Report 
(Hindi and Englieh veralona) oftha KandIa 
Port Trust, GandhkIIam. for the year 2005-
2006. 

(il) A copy of the Review (Hindi and English 
verslona) by the Government ot the 
working of the Kandle Port Truet, 
Gandhldham, for the year 2005-2006. 

(Placed in Ubrary. SiNI No. LT-5375106) 
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(5) 

(6) 

(I) A copy of the Annual AdmInistration Report 
(Hindi and English veralons) of the 
TutIcorin Port Trust, for the year 2005-
2006, along with Audited Accoums. 

(ii) A copy of the Review (HIndi and English 
versions) by the Government of the 
working of the Tuticorin Port Trust. for the 
year 200~2006. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government on the 
Audited Accounts of the Tutlcorin Port 
Trust. for the year 2OO~2006. 

(Placed In Ubrary. See No. IT-5376106) 

(i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Mumbai 
Port Trust, for the year 2oo~2006. along 
with Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Mumbai Port Trust. for the 
year 200~2006. 

(7) A copy each of the following papers (Hindi and 
English versions) under sub-section (2) of section 
103 of Ihe Major Port Trusts Act. 1963:-

(a) (i) Annual Accounts of the Mumbai Port Trust. 
for the year 200~2006, together with Audit 
Report thereon. 

(ii) Review by the Government on the Audited 
Accounts of the New Mumbai Port Trust, 
for the year 2005-2006. 

(Placed in Ubrary. See No. IT-53n/06) 

(b) (i) Annual Accounts of the Mumbai Port Trust. 
(Pension Fund Trust), for the year 2005-
2006. together with Audit Report thereon. 

(ii) Review by the Government on the Audited 
Accounts of the Mumbai Port Trust. 
(Pension Fund Trust), for the year 2005-
2006. 

(Placed in library. See No. IT -5378106) 

(c) (I) Annual Aocoun1a of the KoIkaIa Port Trust. 
for the year 2005-2006. together with Audit 
Report thereon. 

(iI) Review by the Government on the Al.:Idited 
Accounts of the Kolkata Port Trust for the 
year 200~2006. 

(Placed in Ubrary. See No. l T -5379/06) 

(d) (i) Annual Accounts of the Paradip Port Trust. 
Paradip. for the year 200~2006. together 
with Audit Report thereon. 

(iI) Review by the Government on the Audited 
Accounts of the Paradlp Port Trust, 
Paradlp, for the year 2005-2006. 

(Placed in Ubrary. See No. IT-5379/06) 

(8) A copy each of Ihe following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working 
of the Shipping Corporation of India 
Umlted. Mumbai. for the year 200~2006. 

(Ii) Annual Report of the Shipping Corporation 
of India Umlted (including lis Annexure). 
Mumbai, for the year 2005-2006 alongwith 
Audited Accounts and comments of the 
ComptroRer and Auditor General thereon. 

(Placed in library. See No. IT-5380/06) 

(b) (i) Review by the Government of the working 
of the Sethusamudram Corporation Umited. 
Chennai, for the period from 6th 
December, 2004 to 31st March, 2006. 

(ii) Annual Report of the Sethusamudram 
Corporation limiled, Chennai. for the 
period form 6th December, 2004 to 31st 
March, 2006, alongwith Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(Placed in Ubrary. See No. IT -5381106) 

(c) (i) Review by the Government of the working 
of the Hindustan Shipyard limited, 
VlS8khapatnam. for the year 2005-2006. 
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(ii) Annual Report of the HlndustanShipyard 
limited, Visakhapatnam, for the year 2OQ5.. 
2006, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library. SH No. LT-S382I06) 

(d) (0 Review by the Government of the working 
of the Hoogly Dock and Port Engineers 
Limited, Kolkata, for the year 2005-2006. 

(ii) Annual Report of the Hoogly Dock and 
Port Engineers Limited, Kolkata, for the 
year 2005-2006, alongwlth Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library. SH No. LT-5383/(8) 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Ship Design and 
Research Centre, VtSakhapatnam, for the year 
2005-2006, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the National Ship Design and Research Centre, 
Visakhapatnam, for the year 2005-2006. 

(Placed in Library. Sse No. LT-5384I06) 

(10) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Seamen's Provident 
Fund Organisation, Mumbai, for the year 2005-
2006. together with Audit Report thereon. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Seamen's Provident Fund Organisation, 
Mumbai, fOT the year 2005-2006. 

(Placed in Library. See No. LT-5385I06) 

(11) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Inland Waterways 
Authority of India. Noida. for the year 2005-2006, 
together with Audit Report thereon. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Inland Wa1erways Authority of India, Nolda. 
for the year 2005-2006. 

(Plaoed in Library. S8e No. L T -5386106) 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): , beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nehru Yuva Kendra Sangathan, 
New Delhi, for the year 2003-2004, along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the wor1dng of 
the Nehru Yuva Kendra Sanpthan, New Delhi, 
for the year 2003-2004. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above, 

(Placed in Library. StHI No. LT-5387/06) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
I beg to lay on the Table -

(1) A copy each of the follOwing Notifications (Hindi 
and English versions) under sub-section (2) of 
Section 3 of the All Incfla ServIces Act, 1951:-

(i) The Indian Administrative Service (Cadre) 
Amendment Rules, 2006 published in NotifIC8tion 
No. G.S.A. 502 (E) in Gazette of India dated 
24th August, 2006. 

(Ii) The Indian Police Service {Cadre) Amendment 
Rules, 2006 pubfished in Notification No. G.S.A. 
503 (E) in Gazette of Inal8 dated 24th August. 
2006. 

(iii) The Indian Forest Service (Cadre) Amendment 
Rules. 2006 published in Notifloation No. G.S.A. 
504 (E) in Gazette of India dated 24th August, 
2006. 

(iv) The Indian Forest Service (Fixation of Cadre 
Strength) Sixth Amendment Regulations. 2006 
published in Notification No. G.S.A. 562 (E) in 
Gazette of India dated 15th September, 2006. 

(v) The Indian Forest Service (Pay) Sixth 
Amendment Rules, 2006 published in Notification 
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No. G,S.R. 563 (E) in Gazette of India dated 
15th September, 2006. 

(vi) The Indian Forest Service (Fixation of Cadre 
Strength) Fourth Amendment Regulations, 2006 
published in Notification No. G.S.A. 564 (E) 
in Gazette of India dated 15th September, 
2006. 

(vii) The Indian Forest Service (Pay) Fourth 
Amendment Rules, 2006 published In Notification 
No. G.S.R. 565 (E) in Gazette of India dated 
15th September, 2006. 

(viii) The Indian Forest Service (Fixation of Cadre 
Strength) Fifth Amendment Regulations, 2006 
published in Notification No. G.S.A. 566 (E) In 
Gazette of India dated 15th September, 2006. 

(ix) The Indian Forest Service (Pay) Fifth 
Amendment. Rules, . 2006 published in Notification 
No. G.S.A. 567 (E) in Gazette of India dated 
15th September, 2006. 

(x) The Indian Police Service (Pay) Second 
Amendment Rules, 2005 published in Notification 
No. G.S.A. 722 (E) in Gazette of India dated 
23rd November, 2006. 

(xi) The Indian Forest Service (Fixation of Cadre 
Strength) Seventh Amendment Regulations, 
2006 published in Notification No. G.S.A. 724 
(E) in Gazette of India dated 23rd November, 
2006. 

(xii) The Indian Administrative Service (Fixation of 
Cadre Strength) Amendment Regulations, 
2006 published in Notification No. G.S.A. 706 
(E) in Gazette of India dated 16th November, 
2006. 

(xiii) The I ndian Administrative Service (Pay) 
Amendment Rules, 2006 published in Notification 
No. G.S.A. 707 (E) in Gazette of India dated 
16th November, 2006. 

(Placed in Library. See No. LT-5388106) 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Public 
Administration, New Delhi, for the year 2005-
2006. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 

the Institute of Public Administration, New Delhi, 
for the year 2005-2006. 

(Placed in Library. See No. LT-5389106) 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Grlh Kalyan Kendre, New Delhi, 
for the year 2005-2006, alongwith Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Govemment of the working of 
the Grlh Kalyan Kendra, New Delhi, for the year 
2005-2006. 

(Placed in Library. See No. LT-5390/06) 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Civil Services Society, New 
Delhi, for the year 2005-2006, alongwith Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Govemment of the working of 
the Civil Services SOCiety, New Delhi, for the 
year 2005-2006. 

(Placed in Ubrary. See No. LT-5391/06) 

(5) A copy of the Central Secretariat Service Section 
Officers' Grade/Stenographers' Grade "8- (Limited 
Departmental Competitive Examination) Amendment 
Regulations, 2005 (Hindi and English versions) 
published in Notification No. G.S.A. 248 in Gazette 
of India dated the 23rd July, 2006 issued under 
Regulation 2 of the Fourth Scheduled to the Central 
Secretariat Service Rules, 1962. 

(6) Statement (Hindi and English versions) showing 
reasons for the delay in laying the paper mentioned 
at (5) above. 

(Placed in Library. See No. L T -5392106) 

(7) (i) A copy of the Annual Report (Hindi and EngHsh 
versions) of the Civil Services Officers' Institute, 
New Delhi for the year 2005-2006, alongwith 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working of 
the Civil Services Officers' Institute, New Delhi 
for the year 2005-2006. 

(Placed in Library. See No. LT-5393106) 
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THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME iMPLEMENTATION 
(SHRI G.K. VASAN): I beg to lay on the Table -

(1 ) A copy of the Annual Report (Hindi and English 
versions) of the Indian Statistical Institute, 
Kolkata, for the year 2005-2006. alongwith 
Audited Accounts. 

(2) A copy of the Review (Hindi and English 
versions) by the Government of the wortdng of 
the Indian StatistlcaI Institute. KoIkata, for the 
year 2005-2006. 

(Placed in Library. Sse No. LT-63941D6) 

THE MINtSTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMATl PANABAKA 
LAKSHMI): I beg to lay on the Table -

(1) (i) A copy of the Annual Report (Hindi and EngHsh 
versions) of the National Academy of MedIcal 
Sciences (India). New Delhi, for the year 2005-
2006. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the National Academy of Medical Sciences 
(India), New Delhi for the year 2005-2006. 

(Placed in Library. Sse No. LT-6395I06) 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Board of Examinations, 
New Delhi, for the year 2005-2006, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the National Board of Examinations, New Delhi 
for the year 2005-2006. 

(Placed in Library. See No. LT-53961(6) 

(3) A copy each of the Annual Reports for the year 
2005-2006 (Hindi and English versions) aIongwith 
Audited Accounts in respect of the following 
centres:-

(i) Population Research Centre, PaIna. 

(Placed in Library. Sse No. LT-5397106) 

(ii) Population Research Centre. Bangalore. 

(Placed in Library. Sse No. LT-5398106) 

(ill) Population AeaearctI Centre, Baroda. 

(Placed In library. SH No. LT-6399I06) 

(Iv) Population Re8MtCh Qentr8, Bhubaneahwar. 

(Placed In library. Sse No. LT--5400J06) 

(v) Population Research Centre. Lucknow. 

(Placed In LIbrary. S. No. IT-54(1106) 

(vi) PopulatIon Reaearch centre, Deihl. 

(Placed In library. Sse No. LT-5402/06) 

(vii) Population Research Centre, Udaipur. 

(Placed in Library. Sse No. LT-6403I06) 

(viii) Population Research Centre, Gandhigram. 

(Placed in library. Sse No. IT-5404I06) 

(ix) Population Research Centre. Punjab Unlveralty, 
Chandigarh. 

(Placed In library. Sse No. LT-5405I(6) 

. (x) Population Reaearch Centre. Guwahati. 

(Placed in Library. Sse No. LT-5406I06) 

(xl) Population Research Centre, Dharwad. 

(Placed in Library. s.. No. LT-5407/06) 

(xii) Population Research Centre, Viahakhapatnam. 

(Placed in Library. Sse No. LT-6408I06) 

(xiii) Population Research Centre, Centre for 
Research in Rwal and Industrial Development, 
Chandigarh. 

(Placed in Ubrary. StHJ No. LT -5409106) 

(xiv) Population ~esearch Centre. Sagar. 

(Placed in Library. StIs No. LT-5410106) 

(xv) Population Research Centre, GokhaIe Institute 
of PoIlIIcs and Economics, Pune. 

(Placed In Library. S. No. LT-5411/06) 

(xvi) Population Research Centre, Shimla. 

(Placed in Libr8l)'. Sse No. LT-~12106) 
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(xvii) Population Research Centre, 
Thiruvananthapuram. 

(Placed In Ubrary. St!J(J No. LT-5413/06) 

(xviii) Population Research Centre, Srinagar. 

(Placed in Ubrary. St!J(J No. LT-5414106) 

(4) A copy each of the Review (Hindi and English 
versions) by the Govemment on the working of 
the above Centres for the year 2005-2006. 

(Placed in Ubrary. Sse No. LT-5415106) 

(5) A copy of the Drugs and Cosmetics (4th 
Amendment) Rules, 2006 (Hindi and English 
versions) published in Notification No. G.S.A. 579 
(E) in Gazette of India dated the 20th September, 
2006. under section 38 of the Drugs and Cosmetics 
Act. 1940. 

(Placed in Library. StHI No. LT-5416106) 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Siddha, 
Chennai. for the year 2005-2006, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the wor1<ing of 
the National Institute of Siddha, Chennai, for the 
year 2005-2006. 

(Placed in Ubrary. Sse No. LT-5417/06) 

(7) A copy of the Prevention of Food Adulteration 
(9th Amendment), Rules 2006, (Hindi and English 
versions) published in Notification No. G.S.A. 679 
(E) in Gazette of India dated the 31st October, 
2006, under SUb-section (2) of section 23 of the 
Prevention of Food Adulteration Act, 1954. 

(Placed in Ubrary. See No. LT-5418106) 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council of Indian 
Medicine. New Delhi, for the year 2005-2006, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 

the Central CouncH of Indian Medicine, New 
Delhi, for the year 2005-2006. 

(Placed in Library. StHI No. L T -5419/06) 

(9) 0) A copy of the Annual Report (Hindi and English 
versions) of the Central Council for Research in 
Homoeopathy, New Delhi, for the year 2005-
2006, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wor1<ing of 
the Central Council for Research in 
Homoeopathy, New Delhi, for the year 2005-
2006. 

(Placed in Ubrary. St!J(J No. LT -5420/06) 

(10) A copy of the Indian Medicine Central (Permission 
of Existing Medical Colleges) Regulations, 2006 
(Hindi and English versions) published in Notification 
No. 28-1312006 Ay. (1) in Gazette of India dated 
the 10th October, 2006, under sub-section (3) of 
section 36 of Indian Medicine Central Council Act, 
1970. 

(Placed in Ubrary. See No. LT-5421/06) 

(11) (i) A copy' of the Annual Report (Hindi and English 
versions) ~·the Mora~i Desai National Institute 
of Yoga, New Delhi, for the year 2005-2006. 
alongwith Audited Accounts. 

(ii) A copy of' the Review (Hindi and English 
versions) by·.~ Govemment of the wor1<ing of 
the Morarji Desai National Institute of Yoga, New 
Delhi. for the year 2005-2006. 

(Placed in Ubrary. StHI No. LT-5422/06) 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council for Research in 
Yoga and Naturopathy. New Delhi. for the year 
2005-2006, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Central Council for Research in Yoga and 
Naturopathy, New Delhi. for the year 2005-2006. 

(Placed in Ubrary. See No. LT-5423106) 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Unani 
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Medicine, Bangalore, for the year 2005-2006, 
alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the National Institute of Unanl Medicine, 
Bangalore, for the year 2005-2006. 

(Placed in Library. Sse No. LT -5424106) 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rashtriya Ayurveda Vidyapeeth 
(National Academy of Ayurveda), New Delhi, for 
the year 2005-2006, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Rashtriya Ayurveda Vidyapeeth (National 
Academy of Ayurveda), New Delhi, for the year 
2005-2006. 

(Placed in Library. Sse No. LT -5425106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Development of 
Telernatics (o-DOT), New Delhi, for the year 
2005-2006. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wOrking of 
the Centre for Development of Telernatics (C-
OOT). New Delhi. for the year 2005-2006. 

(Placed in Libarary. See No. LT 5426106) 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Society for Applied Microwave 
Electronics Engineering and Research 
(SAMEER). Mumbai, for the year 2005-2006, 
a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Society for Applied Microwave Electronics 
Engineering and Research (SAMEER), Mumbai. 
for the year 2005-2006. 

(Placed in Library. See No. LT. 5427106) 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the DOEACC Society, New Delhi, 

for the year 2005-2006, alongwlth Audited 
Accounts. 

(II) A copy of the Revjew (Hindi and English 
versions) by the Government of the working of 
the DOEACC Society, New Delhi, for the year 
2005-2006 

(Placed in library. Ss6 No. L T 5428106) 

(4) A copy of the Indian Telegraph (Amendment) Rules, 
2006 (Hindi and English versions) published in 
Notification No. G.S.R. 713 (E) in Gazette of India 
dated the 17th November, 2006 under sub-section 
(5) of section 7 of the Indian Telegraph Act, 1885. 

(Placed in Ubrary. StItI No. LT -6429106) 

t5) A copy eadl of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(a) (i) Review by the Govemment of the working 
of the Mahanagar Telephone Nigam 
Limtted, New Delhi, for the year 2005-
2006. 

(ii) Annual Report of the Mahanagar 
Telephone Nigam Urnlted, New Deihl, for 
the year 2005-2006. aIongwith Audited 
Accounts and comments of the ComptroRer 
and Auditor General thereon. 

(Placed in Library. Ss6 No. L T -64301(6) 

(b) (i) Review by the Government of the working 
of the Telecommunications Consultants 
India Limited, New Delhi, for the year 
2005-2006. 

(Ii) Annual Report of the Telecommunications 
Consuftanls India Umited, New Delhi, for 
the year 2005-2006, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(Placed in Ubrary. See No. LT-5431106) 

(6) A copy of the Quality of Service of Broadband 
Service Regulations 2006 (11 of 2(06) (Hindi and 
English versions) published in Notification No. 304-
612004. Cos. in Gazette of India dated the 10th 
October, 2006, under section 37 of the Telecom 
Regulatory Authority of India Act, 1997. 

(Placed in Library. StHI No. LT-5432106) 
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(7) (i) A copy of the Annual Report (Hindi and English 
versional of the Software Technology Parks of 
India, New Delhi, for the year 2005-2006, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versional by the Govemment of the working of 
the Software Technology Parks of India, New 
Delhi, for the year 2005-2006. 

(Placed in Library. See No. LT-5433106) 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the ERNET India, New Delhi, for 
the year 2005-2006, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the ERNET India, New Delhi, for the year 2005-
2006. 

(Placed in Library. See No. LT -5434/06) 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Development of 
Advanced Computing (C-DAC), New Delhi, for 
the year 2005-2006, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Centre for Development of Advanced 
Computing (C-DAC), New Delhi, for the year 
2005-2006. 

(Placed in Library. See No. LT -5435106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): I beg to lay on the Table -

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956:-

(i) S.O. 1700 (E) published in Gazette of India 
dated the 5th October, 2006 regarding rate of 
fee for services or benefits in relation to the 
use of four laned stretch of National Highway 
No. 8A, in the State of Gujarat. 

(ii) S.O. 1745 (E) published in Gazette of India 
dated the 11 th October, 2006 regarding 
acquisition of land for building (widening four -
laning etc.), maintenance, management and 

operation of different stretches of National 
Highway No. 8A and 15, in the State of Gujarat. 

(Iii) S.O. 1958 (E) published in Gazette of India 
dated the 14th November, 2006 authorizing 
Additional District Collector East to acquire land 
for building (widening four-Ianing etc.), 
maintenance, management and operation of 
National Highway No. 31A (Sevok-Gangtok 
Section), in the State of Sikkim. 

(iv) S.O. 1891 (E) published in Gazette of India 
dated the 2nd November, 2006, making certain 
amendments in the Notification No. S.O. 1096 
(E) dated the 4th November, 2005. 

(v) S.O. 1852 (E) published in Gazette of India 
dated the 27th October, 2006, regarding 
acquisition of land for building (wideninglfour-
laning etc.) maintenance, management 
and operation of National Highway No. 11 
(Agra-Bharatpur section) in the State of Uttar 
Pradesh. 

(vi) S.O. 1318 (E) published in Gazette of India 
dated the 18th August, 2006, regarding 
acquisition of land for building (widening) of 
National Highway No. 57 (Muzaffarpur-Pumea 
section) in the State of Bihar. 

(vii) S.O. 1255 (E) published in Gazette of India 
dated the 3rd August, 2006, regarding acquisition 
of land for building (widening) maintenance, 
management and operation of National 
Highway No. 47 (Tamil Nadu-Kerala Border) 
including construction of bypasses in the State 
of Kerela. 

(viii) S.O. 1222 (E) published in Gazette of India 
dated the 29th July, 2006, regarding acquisition 
of land for building (widening) of National 
Highway Nos. 13, 17 and 48 in the State of 
Kamataka. 

(ix) S.O. 1267 (E) published in Gazette of India 
dated the 8th August, 2006, regarding acquisition 
of land for building (widening) of National 
Highway Nos. 13, 17 and 48 in the State of 
Kamataka. 

(x) S.O. 1279 (E) published in Gazette of India 
dated the 10th August, 2006, regarding 
acquisition of land for building (widening) of 
National Highway No. 7 (Bangalore-Hosur 
section) in the State of Kamataka. 
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(xi) S.O. 1306 (E) publishacl in Gazette of India 
dated the 14th August, 2006, regarding 
acquisition of land for building (widening) 
maintenance, management and operation of 
National Highway No. 7 (Hyderabad-Bangalora 
section) including constructions of bypasses In 
the State of Kamataka. 

(xii) S.O. 1211 (E) published in Gazette of India 
elated the 28th July, 2006, regarding acquisition 
of land for building (four-Ianlng) maintenance, 
management and operation of National Highway 
No. 7 (Madurai-Kanniyakumari section) in the 
State of Tamil Nadu. 

(xiii) 5.0. 1212 (E) published in Gazette of India 
dated the 28th July, 2006, making certain 
amendments in the Notification No. 51 (E) dated 
the 13th January, 2005. 

(xiv) S.O. 1213 (E) published in Gazette of India 
dated the 28th July,' 2006, regarding acquisition 
of land for building (wideninglfour-Ianing etc.) 
maintenance, management and operation of 
National Highway No. 7 (Bangalore-Salem-
Madurai section) in the State of Tamil Nadu. 

(xv) 5.0. 1240 (E) published in Gazette of India 
dated the 2nd August, 2006, regarding 
acquisition of land for building (four-Ianing) of 
National Highway No. 45 (Chengalpattu-
Tmdivanam section) including strengthening of 
Tambaram-Chengalpattu section in the State of 
Tamil Nadu. 

(xvi) 5.0. 1268 (E) published in Gazette of India 
dated the 8th August, 2006 regarding acquisition 
of land for building (four-Ianing) of National 
Highway No. 46 (Krishnagiri-Ranipet section) in 
the State of Tamil Nadu. 

(xvii) 5.0. 1282 (E) published in Gazette of India 
dated the 10th August, 2006 regarding 
acquisition of land for building (wideningllour-
laning etc.) maintenance, management and 
operation of National Highway No. 7 (KrishnaQiri-
Toppur Ghat section) in the State of Tamil Nadu. 

(xviii) 5.0. 1551 (E) and 5.0. 1554 (E) published in 
Gazette of India dated the 15th September, 
2006, regarding acquisition of land for building 
(widening) maintenance, management and 
operation of different stretches of National 

Highways. No. 47 (TamH Nadu-Kerala Border) 
including construction of bypasses In the State 
of Karala. 

(xix) S.O. 1944 (E) and S.O. 1946 (E) published in 
GazaIte of Incla dated the 13th NoYember, 2006, 
regarding acquisition of land for building 
.(wldeninglfour.lanlng etc.) maintenance, 
management and operation of different stretches 
of National Highways. No. 3 (Indore-Khalghat 
section) in the State of Madhya Pradesh. 

(xx) S.O. 1953 (E) published in Gazette of India 
dated the 14th November, 2006, regarding 
acquisition of land for building (widening) 
maintenance, management and operation of 
National Highway No. 6 (Sambalpur-Ralpur 
section) in the State of Chhattlsgarh. 

(xxi) 5.0. 1486 (E) published in Gazette of India 
dated the 13th September, 2006, making certain 
amendments in the Notification No. 5.0. 696 
(E) dated the 24th May, 2006. 

(xxii) 5.0. 1555 (E) published in Gazette of India 
dated the 15th September, 2006 regarding 
acquisition of land for building (wldeningllour-
laning etc.) maintenance, management and 
operation of National Highway No.7 (Hyderabad-
Bangalore section) in the State of Kamataka. 

(xxiii) 5.0. 1808 (E) published in Gazette of India 
dated the 23rd October, 2006 regarding 
acquisition of land for building (wideninglfour-
laning etc.) maintenance, management and 
operation of National Highway No. 4 (Be/gaum-
Maharaehtra Border section) in the State of 
Kamataka. 

(xxiv) S.O. 2000 (E) published in Gazette of India 
dated the 22nd November, 2006 regarding 
acquisition of land for building (widening/six-
laning etc.) maintenance, management and 
operation of National Highway No. 4 (Bangalore-
Nelamanjala section) in the State of Kamataka. 

(xxv) S.O. 1971 (E) published in Gazette of India 
dated the 15th November, 2006 regarding 
acquisition of land for building (four-Ianing) 
maintenance, management and operation of 
National Highway No. 58 (Meerut-Muzaffamagar 
section) in the State of Uttar Pradesh. 



569 P8P81S laid AGRAHAYANA 22, 1928 (Saka) PSPSIS laid 570 

(xxvi) 5.0. 1948 (E) published in Gazette of India 
dated the 13th November, 2006 regarding 
acquisition of land for building (widening) 
maintenance, management and operation of 
National Highway No. 26, including construction 
of bypasses (Jhansi-Lalitpur section) in the State 
of Uttar Pradesh. 

(xxvii) 5.0. 1553 (E) published in Gazette of India 
dated the 15th September, 2006 regarding 
acquisition of land for building (widening) 
maintenance, management and operation of 
National Highway No. 47 (Tamil Nadu-Kerala 
Border to Thrissur section) in the State of Kerala. 

(xxviii) 5.0. 1557 (E) published in Gazette of India 
dated the 15th September, 2006 regarding 
acquisition of land for building (four-Ianing) of 
different stretches of National Highway No. 46 
(Krishnagiri-Ranipet section) in the State of Tamil 
Nadu. 

(xxix) 5.0. 1581 (E) to 5.0. 1583 (E) pubrlShed in 
Gazette of India dated the 22nd September, 
2006 regarding acquisition of land for building 
(widening/tour-Ianing etc.) maintenance, 
management and operation of different stretches 
of National Highway No. 45B in the State of 
Tamil Nadu. 

(xxx) S.O. 1590 (E) published in Gazette of India 
dated the 22nd September, 2006 regarding 
acquisition of land for building (wideninglfour 
laning and junction improvement/construction of 
tree flow facilities), maintenance, management 
and operation of National No. 4 ( Maduravoyal 
to Koyambedu Junction) in the State of Tamil 
Nadu. 

(xxxi) 5.0. 1623 (E) published in Gazette of India 
dated the 28th September, 2006 authorising 
District Revenue Officer. Tiruchirappalli as the 
competent authority to acquire land for building 
(widening) and improvement of National Highway 
No. 67 in the State of Tamil Nadu. 

(xxxii) 5.0. 1624 (E) published in Gazette of India 
dated the 28th September. 2006 authorising 
District Revenue Officer, Kulithlai as the 
competent authority to acquire land for building 
(widening) and improvement of National Highway 
No. 67 in the State of Tamil Nadu. 

(xxxiii) 5.0. 1625 (E) published in Gazette of India 
dated the 28th September, 2006 authorising 
District Revenue OffIcer, Karur as the competent 
authority to acquire land for building (widening) 
and improvement of National Highway No. 67 in 
the State of Tamil Nadu. 

(xxxiv) S.O. 1651 (E) published in Gazette of India 
dated the 3rd October, 2006 regarding acquisition 
of land for building (four-Ianing) of National 
Highway No. 46 (Krishnagiri-Ranipet section) in 
the State of Tamil Nadu. 

(xxxv) 5.0. 1652 (E) published in Gazette of India 
dated the 4th October, 2006 regarding acquisition 
of land for building (four-Ianing) maintenance, 
management and operation of National Highway 
No. 6 (Nagpur-Dhule section) in the State of 
Maharashtra. 

(xxxvi) 5.0. 1694 (E) published in Gazette of India 
dated the 4th October, 2006, making certain 
amendments in the Notification No. 5.0. 715 
(E) dated the 15th May, 2006. 

(xxxvii) 5.0. 1850 (E) published in Gazette of India 
dated the 27th October, 2006 regarding 
acquisition of land for public purpose of widening 
of road from Maduravayal Bypass to Koyambedu 
Junction on National Highway No. 4 in the State 
of Tamil Nadu. 

(xxxviii) 5.0. 1947 (E) published in Gazette of India 
dated the 13th November, 2006 regarding 
acquisition of land for building (widening) 
maintenance, management and operation of 
National Highway No. 75 (Gwalior-Jhansi 
section). including of bypasses in the State of 
Uttar Pradesh. 

(xxxix) 5.0. 2043 (E) published in Gazette of India 
dated the 29th November, 2006 regarding. 
acquisition of land for building (wideninglfour-
laning etc.) maintenance, management and 
operation of National Highway No. 76 
(Chittorgarh-Kota section) in the State of 
Rajasthan. 

(xl) S.O. 1558 (El published in Gazette of India 
dated the 15th September, 2006 regarding 
acquisition of land for building (wideninglfour-
laning etc.) maintenance, management and 
operation of National Highway No. 7 (Hyderabad-
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Bangalore section), in the State of Andhra 
Pradesh. 

(xli) S.O. 1732 (E) published In Gazette of India 
dated the 9th Octcber, 2006 regardng acquisition 
of land for building (wideningnour-laning etc.) 
maintenance. management and operation of 
National Highway No. 7 (Hyderabad-Banga/ore 
section). In the State of Andhra Pradesh. 

(xlii) S.O. 1793 (E) published in Gazette of India 
dated the 13th October. 2006 regarding 
acquisition of land for building (widenlnglfour-
lanlng etc.) maintenance. management and 
operation of National Highway No. 7 (Hyderabad-
Bangalore section), In the State ot Andhra 
Pradesh. 

(xliii) S.O. 1806 (E) published in Gazette of India 
dated the 20th October. 2006 regarding 
acquisition of land tor building (wideningllour-
laning etc.) maintenance. management and 
operation of National Highway No. 9 
(Nandigama-Ibrahimpatnam section). in the State 
of Andhra Pradesh. 

(xliv) S.O. 1952 (E) published in Gazette of India 
dated the 14th November. 2006 regarding 
acquisition of land for building (wideninglfour-
laning etc.) maintenance. management and 
operation of National Highway No. 5A 
(Chandikhol-Paradip section). in the State of 
Orissa. 

(xlv) S.O. 1945 (E) published in Gazette of India 
dated the 13th November, 2006 regarding 
acquisition of land for building (widening! 
four-Ianing etc.) maintenance. management 
and operation of National Highway No. 
200 (Duburi-Bhubana section). in the State of 
Orissa. 

(xlvi) S.O. 1500 (E) published in Gazette of India 
dated the 14th September, 2006, making certain 
amendments in the Notification No. S.O. 1118 
(E) dated the 14th October, 2005. 

(xlvii) SO. 1501 (E) published in Gazette of India 
dated the 14th September, 2006. regarding 
acquisition of land for building (widening) of 
National Highways. No. 57 (Muzaffarpur-Pumea 
section) in the State of Bihar. 

(2) SIx statements (HIndI and English versions) showing 
reasons for delay in laying the pape... mentioned 
at Item No. (vii to xvii) of (1) above. 

(Placed In library. SH No. LT --6438106) 

(3) A copy of the Central Motor Vehicles Regulation 
of Bus Service between Amrltaar and Nankana 
Sahib) Rules. 2006 (Hindi and English vet8lons) 
published In NotHication No. G.S.R. 506 (E) in 
Gazette of India dated the 25th August, 2006 under 
sub-&ectlon (4) of section 212 of the Motor Vehicles 
Act, 1988, together with an explanatory 
memorandum. 

(Placed in library. SH No. LT--6437108) 

(4) A copy of the Notification No. S.O. 1872 (E) (Hindi 
and English versions) published In Gazette of India 
dated the 31st October, 2006, en1rusting Dandl 
heritage route of National Highway No. 228 In the 
State of Gujarat to National Highways Authority of 
India. is8ued under section 11 of the National 
Highways Authority of India Act, 1988. 

(Placed in Ubrary. SH No. LT -S438I06) 

(5) (I) A copy of the Annual Report (HInd and English 
versions) of the National Institute tor Training of 
Highway Englnee.... Noida. tor the year 2005-
2006, alongwith Audited Accounts. 

(0) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the National lnemute for Training of Highway 
Engineers, Naida, for the year 2005-2006. 

(Placed in library. SH No. LT -5439/06) 

(6) A copy of the National Highways Authority of India 
(the term of office and other conditiona of Service 
of Members) Amendment Rules, 2006 (Hindi and 
English versions) published in Notification No. 
G.S.R. 631 (E) in Gazette of India dated the 12th 
October. 2006 under section 37 of the National 
Highways Authority of India. Act 1988. 

(Placed In Ubrary. SH No. LT-544OI06) 

[Trans/slionj 

THE MINISTER OF STATE IN PRtME. MINISTER'S 
OFFICE (SHRI PRITHVIRAJ CHAVAN) Sir. I beg to lay 
on the Table-
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(1 ) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
69A of 'the Companies Act, 1956: -

(a) (i) Review by the Government of the working 
of the Uranium Corporation of India 
Limited, Singhbhum, for the year 2005-
2006, 

(H) Annual Report of the Uranium Corporation 
of India limited, Singhbhum, for the year 
2005-2006, alongwlth Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(Placed In Library. See No. LT-5441/0S) 

(b) (i) Review by the Govemment of the working 
of the Electronics Corporation of India 
Limited, Hyderabad, for the year 2005-
2006. 

(ii) Annual Report of the Electronics 
Corporation of India Limited, Hyderabad, 
for the year 2005-2006, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon 

(Placed In Library. See No. L T -5442106) 

(c) (i) Review by the Govemment of the working 
of the Indian Rare Earths Limited, Mumbai, 
for the year 2005-2006. 

(ii) Annual Report of the Indian Rare Earths 
Limited. Mumbai, for the year 2005-2006, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(Placed in Library. See No. LT-5443I06) 

,d) (i) Statement regarding review by the 
Government of the working of the Antrix 
Corporation, 88Ogalore, for the year 2005-
2006. 

(ii) Annual Report of the Antrix Corporation, 
Bangalore, for the year 2005-2006, 
alongwith Audited Accounts and comments 
of the Comptrolier and Auditor General 
thereon. 

(Placed in Library, See No. LT -5444/06) 

(e) (i) Statement regarding review by the 
Government of the working of the 
Semiconductor Complex Limited, 
Chandigarh, for the year 2005-2006. 

(ii) Annual Report of the Semiconductor 
Complex Limited, Chandigarh, for the year 
2005-2006, alongwith Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(Placed in Library. See No, L T -5445/06) 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Physical Research Laboratory, 
Ahmedabad, for the year 2005-2006, alongwith 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Govemment of the working of 
the Physical Research Laboratory, Ahmedabad, 
for the year 2005-2006. 

(Placed in Library. See No. L T -5446/06) 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the North Eastern Space 
Applications Centre, Shillong, for the year 2005-
2006, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Govemment of the working of 
the North Eastern Space Applications Centre, 
Shillong, for the year 2005-2006. 

(Placed in Library. See No. LT-5447/06) 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Atmospheric Research 
Laboratory, Gadanki. for the year 2005-2006, 
alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working of 
the National Atmospheric Research Laboratory, 
Gadanki, for the year 2005-2006. 

(Placed in Library. See No. LT-5448I06) 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Remote SenSing 
Agency, Hyderabad, for the year 2005-2006, 
alongwith Audited Accounts. 
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(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working of 
the National Remote Sensing Agency, 
Hyderabad, for the year 2005-2006. 

(Placed in Ubrary. StHI No. LT -5449106) 

12.01 hra. 

LEAVE OF ABSENCE OF MEMBERS FROM 
THE SITTINGS OF THE HOUSE 

/Ef19iish] 

MR. SPEAKER: The Committee on Absence of 
members from the sittings of the House in their Seventh 
Report presented to the House on 12 December 2006 
have recommended that leave of absence from the sittings 
of the House be granted to the foUowing Members for 
the period mentioned against each:-

(1) Shri Rajesh Ranjan alias 16.02.2006 to 
Pappu Yadav 22.03.2006 and 

03.04.2006 to 
26.04.2006 

(2) Dr. Mohd. Shahabuddin 16.03.2006 to 
22.03.2006 
10.05.2006 to 
23.05.2006 
24.07.2006 to 
25.08.2006 and 
22. 11 .2006 to 
27.11.2006 

(3) Late Shri Kondapalli 
Paidithalli Naidu 

24.07.2006 to 
18.08.2006 Member 
expired - Absence 
Condoned. 

(4) Shri A.K. Moorthy 24.07.2006 to 
25.08.2006 

(5) Shri Swadesh Chakraborty 01.08.2006 to 
25.08.2006 

Is it the pleasure of the House that leave as 
recommended by the Committee be granted? 

SEVERAL HON. MEMBERS: Yes. 

MR. SPEAKER: Leave is granted. The Members will 
be informed accordingly. 

12.0111, hra. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

ThIrteenth and Fourteenth R.porte 

[English] 

SHRI N.N. KRISHNADAS (Palghat): I beg to present 
the Thirteenth and Fourteenth Reports (Hindi and English 
versioO$) of the Committee on Subordinate Legislation. 

12.02 h .... 

STANDING COMMITTEE ON LABOUR 

Nineteenth Report 

/EngIish] 

SHRI SURAVARAM SUDHAKAR REDDY (NaIgonda): 
I beg to present the Nineteenth Report (Hindi and English 
versions) of the Standing Committee on Labour on the 
Action taken by the Government on the 
Recommendations/Observations contained in the 
Fourteenth Report of the Standing Committee on Labour 
on "Demands for Grants for the year 2OO6-2OOT of the 
Ministry of Textiles. 

STANDING COMMITTEE ON FOOD, CONSUMER 
AFFAIRS AND PUBUC DISTRIBUTION 

ActIon Taken Reports 

{Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Sir. 
I beg to lay on the Table a copy each (Hindi and English 
versions) of the Statements showing Action Taken by the 
Govemment on the recommendations contained in the 
following Action Taken Reports of the Standing Committee 
on Food. Consumer Affairs and Public Distrbution relating 
to the Department of Food and Public Distribution and 
Department of Consumer Affairs:-

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION 

(1) Final Action Taken by the Government on the 
recommendations/observations contained in the 
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Ninth Action Taken Report of the Standing 
Committee on Food, Consumer Affairs and 
Public Di&tribution on Demands for Grants (2Q05.. 
06) 01 the Ministry of Consumer Affairs, Food 
and Public Distribution. 

DEPARTMENT OF CONSUMER AFFAIRS 

(2) Final Action Taken by the Govemment on the 
recommendations/observations contained in the 
Eighth Action Taken Report 01 the Standing 
Committee on Food, Civil Supplies and PubHc 
Distribution on Annual Report (1992·93)-Ministry 
of Civil Supplies, Consumer Affairs and Public 
Distribution. 

(3) Final Action Taken by the Govemment on the 
recommendatiOns/observations contained in the 
Ninth Action Taken Report of the Standing 
Committee on Food, Civil Supplies and Public 
Distribution on Demands for Grants (1994·95) 
- Ministry of Civil Supplies, Consumer Affairs 
and Public Distribution. 

(4) Final Action Taken by the Govemment on the 
recommendations/observations contained in the 
Fourteenth Action Taken Report of the Standing 
Committee on Food, Civil Supplies and Public 
Distribution on Demands for Grants (1995-96) 
- Ministry of Civil Supplies, Consumer Affairs 
and Public Distribution. 

(5) Final Action Taken by the Government on the 
recommendations/observations contained in the 
Fourth Action Taken Report 01 the Standing 
Committee on Food, Civil Supplies and Public 
Distribution on Demands for Grants (1996-97) 
- Ministry of Civil Supplies, Consumer Affairs 
and Public Distribution. 

(6) Fmal Action Taken by the Govemment on the 
recommendations/observations contained in the 
Eighth Action Taken Report of the Standing 
Committee on Food, Civil Supplies and Public 
Distribution on 'Edible Oils'. 

(7) Final Action Taken by the Govemment on the 
recommendations/observations contained in the 
Tenth Action Taken Report of the Slanding 
Committee on Food, Civil Supplies and Public 
Distribution relating to Ministry 01 Food and 
Consumer Affairs on Demands for Grants (1997-
98). 

(8) Final Action Taken by the Govemment on the 
recommendations/observations contained in the 
Eighth Action Taken Report of the Standing 
Committee on Food, Consumer Affairs and Public 
Distribution on Demands for Grants (2005-2006) 
of the Ministry of Consumer Affairs, Food and 
Public Distribution. 

[English} 

MR. SPEAKER: Item 14, Shri Nikhil Kumar. 

12.03 hra. 

STANDING COMMITTEE ON INFORMATION 
AND TECHNOLOGY 

Action Taken Report 

[Trans/lllion} 

SHRt NIKHIL KUMAR: (Aurangabad): Sir, I beg to 
lay the Statements (Hindi and English versions) showing 
action taken by the Government 1f:n the Recommendations! 
Observations of the Committee contained in their 31 st, 
45th, 58th, 59th and 64th Reports (13th Lok Sabha) and 
5th to 9th, 13th, 14th and 23rd to 27th Reports (14th 
Lok Sabha). 

[EngliSh} 

MR. SPEAKER: You have placed item 15. You have 
to place item 14. You look at it. You have to lay Thirty-
Fifth and Thirty-Sixth Reports. 

SHRI NIKHIL KUMAR: I have read that. 

MR. SPEAKER: You have read item 15. 

Okay, what it is, we shall see if it is not done. There 
are two metters in your name. 

12.03"2 hrs. 

STANDING COMMITTEE OF INFORMATION 
AND TECHNOLOGY 

Thlrty-Flfth and Thirty-Sixth Reports 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): I beg to 
present the following Reports (Hindi and English versions) 
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of the Standing Committee on Information Technology 
(2006-07): -

(i) Thirty fifth Report on action taken by Government 
on the RecommendatlonalObservatlonl of the 
Committee contained in their Seventeenth Report 
(13th Lok Sabha) on 'Umlted Mobility through 
WLL for Fixed Service Providers' relating to the 
Ministry of Communications and Information 
Technology (Department of TeIec:ommwlicati0n8). 

(ii) Thirty-sixth Report on action taken by 
Government on the Recommendations/ 
Observations of the Committee contained In their 
Twenty Eighth Report (14th Lok Sabha) on 
'Spectrum Manageman' relating to the Ministry 
of Communications and Information Technology 
(Department of Telecommunications). 

12.04 hrs. 

STANDING COMMITTEE ON HOME AFFAIRS 
(I) One hundred 'TWenty 8econd Report 

{Translation} " 

SHRI SACHIN PILOT (Dausa): Sir I beg to lay on 
the Table a copy of the One-Hundred Twenty-eecond 
Report (Hindi and English versions) of the Standing 
Committee on Home Affairs on the Communal VIOlence 
(Prevention, Control and Rehabilitation of VICtims) BIll, 
2005. 

(II) Evidence 

[English} 

SHRt SACHIN PILOT: Sir, I beg to lay on the Table 
a copy of the Evidence tendered before the Standing 
Committee on Home Affairs on the Corr.munal VIolence 
(Prevention, Control and Rehabilitation of VICtims) Bill, 
2005. 

12.06 hrL 

STATEMENTS BY MINISTERS 
(I) Status of Implementation of the 

recommendaUons contained In the Tenth 
Report of Stendtng Committee on extern.! 
AffIIIrs on Oemanet. for GIwda pert8InIng to 
the Mlniatry of 0vertIeu indian Affairs 

{English} 

"THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 

'Placed in Library. SH No. L T -5450106. 

BROADCASTING (SHRI PRIYA RANJAN OASMUNSI): Sir, 
on behalf of Shri VayaIar RaYi, I am making the statement 
under Dlf8CtIon 73A of the DlrectIone of the Speaker on 
the status of implementation of the recommendations 
contained In the Tenth Report of the Standing Committee 
on External Affairs. 

The Standing Committee on External Affairs presented 
ita Tenth Report on the Demands for Grants of the 
Ministry of Overseas Indian Affairs on 18th May, 2006 for 
the year 2006-07 to both the Houaea of Parliament ActIon 
Taken Report (ATR) of the Government on 
recommendation8lobaervatlona of the Committee was sent 
to the Committee in August 2006. 

However, as required the present status of 
Implementation of the recommendations of the Tenth 
Report ;. detailed in the Annexure, which is laid on the 
Table of the House. The hon. Members would notice that 
the Ministry has accepted all the recommendations and 
acted upon them. I hope that they wOl be satisfied with 
the action taken by my Ministry. 

12.07 tva. 

(II) S1Mua of Implementation of NCOII'Irnendlltlon. 
contained In 120th Report of Standing 
Committee on Home Atratr. regarding Action 
Taken on Demand. for Grant. (2006-07) 
pertaining to the Mlnl .. ry of Development of 
North Eemrn Region 

{English} 

"THE MINiSTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): Sir, I am making this statement 
on the status for the implementation of recommendations 
contained in the 120th Report of the Department-related 
Parliamentary Standing Committee on Home Affairs 
pertaining to conaidenItion of Demands tor Grants (2000-
07) of the Ministry of Development of North Eastern 
Region in pursuance of direction 73 A of the Hon. 
Speaker, Lok Sabha. 

The Standing Committee on Home Affairs (dealing 
with the Ministry of Development of North Eastem Region) 
examined the Demands for Grants of the Ministry of 
Development of North Eastern Region for the year 2006-
07 and presented their 120th Report in this regard on 
19th May, 2006. 

"Placed In Ubrary. SH No. LT-5451f06. 
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ActIon Taken Statementa on the recommendations! 
observations contained in the Report of the Committee 
had been sent to the Standing Committee on Home Affairs 
on 17th August, 2006. 

There are 13 recommendations made by th'e 
Committee in the said Report where action is called for 
on the part of the Government. These recommendations 
mainly pertain to utilization of funds available under Non-
Lapsable Central Pool of Resources (NLCPR) for 
implementation of developmental projects, review of 
exemption granted to certain Ministries frC/m making 
contribution to NLCPR Corpus, restoration of 10 per cent 
loan component in the budget of the Ministry for release 
of assistance to State Governments, funds for completion 
of on-going projects of NEC, strengthening of the 
monitoring mechanism to ensure quality and speedy 
execution of the projects, taking up more projects with 
higher allocation for capacity building, skill development 
and showcasing of the NER, expediting studies for 
externally aided project proposals,· making provision for 
setting up of national level sports school, an institute of 
Fashion Technology, Pilot Training Institute at Ulobari and 
their inclusion in 'Vlsion Document-2020' and early 
implementation of Projects for setting up of airports at 
Teju and Passighat and Tawang Ropeway in Arunachal 
Pradesh. providing funds for setting up a medical college 
in each NE State etc. 

The status of implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to my Statement which is laid on the Table 
of the House. I would not like to take the valuable time 
of the House to read out all the contents of this Annexure. 
I would request that this may be considered as read. 

12.08 hr.. 

(III) Status of Implementation of recommendations 
contained In the First and Fifth Reports of 
Standing Committee on Personnel, Public 
Grelvances, Law and Justice on Demands for 
Grants (2004-05 and 2005-06) respectively 
pertatnlng to the Ministry of Personnel, Public 
Grlevanc.s and Pensions 

"THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 

"Laid on the Table and also plac:ad in Ubrary. S88 No. L T 
5452106. 

PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
Sir, may I have your permission to lay the statement on 
the Table of the House? 

MR. SPEAKER: Okay. 

SHRI SURESH PACHOURI: Sir, I beg to lay a 
statement regarding the status of implementation of the 
recommendations contained in the First and Fifth Reports 
of the Standing Committee on Personnel, Public 
Grievances, Law and Justice on Demands for Grants 
(2004-05) and (2005-06) respectively pertaining to the 
Ministry of Personnel, Public Grievances and Pensions. 

Sir, the Standing Committee on Personnel, Public 
Grievances, Law and Justice had made 25 
recommendations in its first Report on the Demands for 
Grants (2004-05) of the Ministry of Personnel, Public 
Grievances and Pensions. I had informed this Hon'ble 
House on 17.3.2006, that out of 25 recommendations 
made in its First Report, 18 recommendations had already 
been implemented or no further action remained to be 
taken on them. In regard to the remaining seven 
recommendations, Sir, with your permiSSion I lay two 
Statements on the Table of the House which indicate the 
status as on 30.6.2006 on these recommendations. 
Statement No. 1 indicates the pOSition regarding one of 
these recommendations which has since been 
implemented. Statement No. 2 lists the status of remaining 
six recommendations which are in various stages of 
implementation. The progress of the implementation of 
the recommendations of the Committee is being closely 
monitored by the Ministry of Personnel, Public Grievances 
and Pensions. 

Sir, with your kind permission I further state that the 
Standing Committee on Personnel, Public Grievances, Law 
and Justice had made 32 recommendations in its Fifth 
Report on the Demands for Grants (2005-06) of the 
Ministry of Personnel, Public Grievances and Pensions. I 
had informed, this Hon'ble House on 17.3.2006 that out 
of these, 20 recommendations had already been 
implemented or no further action remained to be taken 
on them. In regard to the remaining recommendations, 
Sir, with your permission, I lay two more Statements on 
the Table of the House, i.e. Statement No. 3 and 
Statement No. 4 which indicate status as on 30.6.2006 
on the remaining recommendations. The Statement No. 
3 indicates eight recommendations and two remaining 
parts of recommendations contained in para 2.23 which 
have either been implemented or no further action remains 
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to be taken. Statement No. 4 lists the status of the 
remaining four recommendations which are in various 
stages of implementation. The progress of implementation 
of these recommendations of the Committee is being 
closely monitored by the Ministry of PersoMel, Public 
Grievances and Pensions. 

12.10 hrs. 

SUBMISSION BY MEMBERS 

Re: Reported comments made by Ambassador of 
China on the Indo-Chlna boundary Issue 

Involving Arunachal Pradesh 

{English} 

MR. SPEAKER: Now, we come to matters of urgent 
public importance. The hon. Leader of the Opposition. 

SHRI LK. ADVANI (Gandhinagar): Mr. Speaker, Sir, 
I am sure, the Members would recall that just before the 
commencement of this Winter Session of Parliament and 
on the eve of the Chinese Presidenfs visit to India, the 
Chinese Ambassador in India, had made a statement 
about Arunachal Pradesh, which had amazed the whole 
country because he said that: 'We believe that Arunachal 
Pradesh is a part of China. n And then, there had been 
reference to that statement in this· House also; and the 
Government had categorically affirmed; the Minister of 
External Affairs had affirmed that Arunachal is part and 
parcel of India; it is an inalienable territory. 

Now. two days back. the Ambassador had gone to 
Chandigarh and in Chandigarh, a dinner was hosted in 
his honour by the Unity International Organisation. In that 
dinner. he affirmed that India and China are actively 
negotiating about Arunachal. He said 'portions of 
Arunachal'. 

Now. I am aware that there is a systematic inquiry 
that is going on in respect of the boundary. We are 
discussing the boundary issue, which for years had been, 
in a way. not within the scope of discussions going on 
between India and China. But to say that 'portions of 
Arunachal', and 'they are being actively initiated between 
India and China'. it is a statement even worse than the 
earlier statement. It is because, this statement involves 
us also. 

Therefore, it should be made amply clear that there 
is no question of negotiating about something on which 

the Constitution Is very clear; and I am sure that the 
people In Arunachal would be extremely distressed and 
upset over a statement of this teind, made by the Chinese 
Ambassador here. So, once again, I would like the 
Govemment not only to make a categorical statement in 
this regard but also to summon the Ambassador and 
point out to him that this is the second statement of a 
kind, which is never made by any Envoy or Diplomat in 
respect of the constitution of 8 country, to which, he Is 
there. And, In respect of a matter, even if there are 
discussions about the boundary in accordance with the 
agreement between the two countries, no Envoy refers 
to those discussions In this manner. Therefore, both the 
things should be done. Firstly, it should be reassured to 
the people of Arunachal that Arunachal is an inalienable 
part and pareel of India; and there should be no ambiguity 
in this regard; seconcly, the Ambassador of China in India, 
Mr. Sun Yuxi should be summoned by the Ministry of 
External Affairs and pointed out that this Is the second 
statement in the course of this month that has been 
made, to which the Govemment of India takes serious 
objections. . .. (In/smJpIions) 

SHRI KIREN RIJIJU (Arunachal West): Sir, please 
aUow me also to speak on this Issue . ... (Intenuplions) 

MR. SPEAKER: Your leader has already spoken. 

... (lntstnJplions) 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir, the 
Government should respond . ... (Intsnvplions) 

MR. SPEAKER: Yes, the hon. Minister is responding. 

... (In/emJpfit1ns) 

MR. SPEAKER: Tripathyji, I have already got the 
intimation that he is going to respond. 

Yes, Mr. Minister. 

... (Interruptions) 

MR. SPEAKER: I had called the. hon. Leader of the 
Opposition and he has already spoken. You may associate 
with him. 

... (Interruptions) 

MR. SPEAKER: Hon. Members from Arunachal 
Pradesh may be associated. 

... (Intenup/ions) 
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MR. SPEAKER: The names of Mr. Kiren Rijiju and 
Mr. Taplr Gao are a&SocIated on this isaue. 

... (Intenuptions) 

MR. SPEAKER: Both of you are speaking together. 
What are you doing? You are not helping Arunachal. 
Please be seated. 

... (Intsnuptlons) 

MR. SPEAKER: The names of Dr. Arun Kumar Sarma 
and Shri Sarbananda Sonowal will also be associated on 
this issue. 

'" (InfSnuptions) 

MR. SPEAKER Sorry, Mr. Rljiju. It was very ably 
put-forth by your leader. Now, let us hear the hon. 
Minister. 

... (lnttJnuptions) 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): Sir, just a few days back. we 
had discussions on this particular issue. ...(lnfSnuptions) 

MR. SPEAKER: Hon. Members, the hon. Leader of 
the Opposition has ably raised this issue. 

... (/nfSnuptions) 

MR. SPEAKER: This is very unfortunate. I have 
admiration for you. Please do not spoil that admiration. 

... (Infenuptlons) 

SHRI PRANAB MUKHERJEE: Sir, what is this? Every 
time, when somebody is on his legs, he is being 
disturbed. What is this? ... (Interruptions) 

MR. SPEAKER: Hon. Members, this is not proper. 
Listen to the hon. Minister. 

SHRI PRANAB MUKHERJEE: Let me complete. 

MR. SPEAKER: I am not allowing them. You may 
continue. 

... (InfSnuptions) 

MR. SPEAKER: This is very, very unfair. 

... (Intenuptions) 

MR. SPEAKER: Hon. Members, please cooperate. 
Your names will be associated. We have heard the hon. 
Leader of the Opposition. He is the leader of your party . 
Now, let us hear the hon. Minister of Extemal Affairs. 

SHRI PRANAB MUKHERJEE: Sir, just a few days 
back, we had the diSCUSSion on this particular issue. The 
hon. Leader of the Opposition raised this issue and I 
clarified the position . 

Even before the House started in the Winter Session. 
when this point was made by the Chinese Ambassador, 
I responded and made it quite clear that Arunachal Is an 
integral part of India. We are having representations in 
this House and in the other House chosen by the people 
of Arunachal. At one point of time, we had a Minister 
also from the State of Arunachal in the Union Council of 
Ministers. 

Therefore, that question is not debatable. But it is 
equaRy a fact, and I gave the instance that from time to 
time China is raising this issue. Even during the visit of 
the former Prime Minister, Shri Atal Bihari Vajpayee in 
the month of June-July, 2003, this issue was raised. Now, 
this is by the Chinese Ambassador, and at that time, it 
was the Foreign Office Spokesperson of Ministry of 
Foreign Affairs of China. It is because they have never 
accepted the McMahon line, which is the demarcating 
line between libet and Arunachal. Therefore, this point is 
quite clear. 

Now, on what the Leader of the OPPOSition is 
referring, it is true that when you discuss the boundary 
issue, boundary is not in the sky; boundary is on the 
land, and it belongs to some part of the countries 
concerned. But whether it is acceptable or not acceptable, 
that is the issue being discussed by the two Special 
Representatives appointed by the Prime Ministers. For 
the information of the House, this arrangement was 
initiated by the then Prime Minister, Shri Atal Bihari 
Vajpayee, when he visited China in 2003. The Special 
Representative was appointed by him as the Special 
Representative of the Prime Minister and the Special 
Representative was appointed by the Chinese Prime 
Minister. They are having regular discussions, and in the 
course of the discussions, various proposals and counter-
proposals come. The authoriseed representatives of the 
Govemment discuss. But unless these things are being 
finally agreed upon, nobody discloses it. I do not 
know what prompted the Chinese Ambassador to disclose 
this. This is not the normal practice. Surely, this matter 
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(Shri Pranab Mukherjee) 

would be taken up not only here, but at our Mission 
level also. 

There is one point The Leader of the Opposition 
saki it, if somebody else would have said it, perhaps I 
could have ignored it. If that becomes the conditions that 
which has been declared as the integral part of the 
country, is non-negotiable, Mr. Speaker Sir, I am afraid, 
then there is no point of having any discussion on Jammu 
and Kashmir, because this House passed a Resolution 
declaring Jammu and Kashmir is an integral part of India. 
We have passed a Resolution that Arunachal is an integral 
part of India But at the same time, knowing fully well, in 
2003 when the Special Representatives were appointed 
to discuss the border issue - and I am repeating, border 
is on the land and not in the sky - when you finaBy 
arrive at a solution, some adjustments wm take place 
here and there. It is applicable to Jammu and Kashmir, 
also which is the eighth point in the ComposIte Dialogue, 
which was again chosen by the earlier Govemment 

Therefore, let us not be too excited on these issues. 
These are the institutional arrangements, which have been 
set up, and let these institutional arrangements function. 
Most respectfully, I would like to submit that let these 
institutional arrangements operate, and let us not just go 
on raising this issue. If some Envoy of some country 
says something, it will be taken up at the appropriate 
level, and the House need not agitate. 

The Leader of the Opposition is fuDy aware of it. He 
was in the Government and he knows that in all these 
matters, appropriate steps are being taken by the 
appropriate authority in the course of time. 

MR. SPEAKER: It cannot become a debate now. 

SHRI L.K. ADVANI: Mr. Speaker, Sir, I am afraid the 
statement made by the External Affairs Minister has 
brought into the situation an issue which is even more 
touchy. I never expected him to suggest and bring in 
Kashmir also. If someone were to say or the Pakistan 
Envoy were to say here that Jammu and Kashmir is 
negotiable, I am certain that the Government of India 
itseH would protesl But here is an Envoy saying that this 
is being negotiated and he did not say that it is non-
negotiable or negotiable. It is the Minister's statement 
which suggests that you cannot say that it is non-
negotiable. I am sorry. 

MR. SPEAKER: He has said it is non-negotiable. 

SHRI L.K. ADVANI: I had raIaecI only the Issue of 
propriety. I had raised the sue that ahould It be proper 
for an Envoy here to say like this when there is an 
Institutional arrangement. I am aware that the Special 
Representative of China and the Special Representative 
of India are discussing the boundary lasue. Is it proper 
for the Envoy to be speaking about it and saying that we 
are actively negotiating Arunachal Pradesh or portions of 
Arunachal Pradesh are negotiable? The simple answer is 
this that it Is improper and hence appropriate steps have 
to be taken. Instead of that, you have youraelf suggested 
that Arunachal Pradesh is negotiable. I am sure that this 
statement. . .. (/nftJrrupIions) 

SHRI PRANAB MUKHERJEE: I have never said it. 
You are putting your own words Into my mouth. Please 
look at tha notice which you have given. 

MR. SPEAKER: I think all aections of the House 
have made it clear also that Arunachal Pradesh Is not a 
negotiable issue. I think everybody has said it. He has 
already said it. . You are right. He is right. 

(English] 

MR. SPEAKER: No more debate please. 

Now, Shri GinIlari La! Bhargava to speak. I am sorry 
nothing more Is allowed. 

..• (lnJlInuptions) 

MR. SPEAKER: He has made a request. He has to 
go now. 

... (InftJnvptions) 

MR. SPEAKER: What are you speaking? Nothing 
will be recorded. Do not record anything. 

(Intsnuptionsj" 

MR. SPEAKER: Do not respond. 

... (Intsnuptions) 

MR. SPEAKER: After what I have said, Mr. Tripathy, 
it is not fair. I am sorry, you must take your seat. They 

"Not recorded. 
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have made it very categorical on the last occasion and 
through this occasion also that there is no question of 
raising any question about this. Therefore, do not raise it 
any more. The hon. Leader 0' the OppositIon has said it. 
I have said it from the Chair. Please cooperate. 

Shri Girdhari Lal Bhargava. 

'" (Intenuptions) 

MR. SPEAKER: Do not record even one word. 

(Interruptions) • 

MR. SPEAKER: What are you doing? What is 
happening? Please sit down. Nothing is being recorded. 
You are wasting your energy. I have called a Member of 
your Party. Shri Girdhari LaI Bhargava, would you stand 
up or not? Otherwise, you will Jose your chance. 

... (Intenup/ions) 

MR. SPEAKER: Nothing else wiD be recorded. 

(Interruptions)" 

MR. SPEAKER: What are you doing now? I am very 
sorry. I will appeal to the leadership. I wilt appeal to the 
hon. Leaders here to see that they do not interrupt. 

... (Intenuptions) 

MR. SPEAKER: Do you not want the House to 
continue? Very well, if you do not want the House to 
continue, then all the hon. Members will lose their 
opportunities. Now, it is for the hon. Members to decide. 
There are so many Ufgent matters. I wanted to give 
opportunity to them. 

... (lntemJptions) 

MR. SPEAKER: Nothing will be recorded. 

(InMnuptions) • 

SHRI PRANAB MUKHERJEE: H a few Members 
interrupt the House, it is for the Chair to decide and for 
their leaders to decide . ... (lnIlJnuptions) 

"Not recorded. 

MR. SPEAKER: Nothing wi" be recorded except the 
speech of Shri Girdhari Lal Bhargava. You speak. 

(InIlJnuptians)" 

SHRI TAPIR GAO (Arunachal East): Sir, what the 
hon. Minister is saying is not correct. . .• (lnMtnJpfions) 

MR. SPEAKER: I will adjoum the House. I am sorry 
to say this. 

. .. (Intenuptions) 

MR. SPEAKER: " this is the way of hon. Members 
to conduct themselves, I am sorry. Hon. Member Shri 
Tapir Gao, I am repeatedly requesting you to take your 
seat. 

SHRI TAPIR GAO: Sir, we need your protection. 
... (lnMnuptions) 

MR. SPEAKER: Protection has been given. On what 
your Leader has covered, there was a full reply. The 
hon. Minister was not bound to respond. He has 
responded. 

. .. (lnMnuptions) 

MR. SPEAKER: I am sorry. You are not hearing me. 
I will not hear you. 

... (InItHTup/ions) 

MR. SPEAKER: Nothing else will be recorded . 

(InIlJnuptions)" 

SHRI ANANTH KUMAR (Bangalore South): Sir, please 
hear him. ... (Interruptions) 

MR. SPEAKER: Very well. Then you do not want 
the House to continue. 

...(lnMnuptions) 

MR. SPEAKER: I will not hear them. I have made it 
clear. 

... (1nJenuptions) 

MR. SPEAKER: Shri Giridhari Lal Bhargava, will you 
speak or should I go to the next hon. Member? 

... (Interruptions) 

"Not recoroed. 
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SHRI KlNJARAPU YERRANNAIDU (Srlkakulam): Sir, 
I have glven a notice. • .• (InIfIm.tpIiotar) 

MR. SPEAKER: Shri Yerrannaidu, please take your 
seat. Do you not see what is happening In the House? 

... (InIsmipIions) 

MR. SPEAKER: Please sit down. 

... (InMITUPIions) 

SHRI TAPIR GAO: Sir, we need protection. 
.,. (IntslTUplions) 

MR. SPEAKER: Shri Tapir Gao, do not force me to 
take an unpleasant action. It is a deliberate defl8nce of 
the chair. You are deliberately defying the chair. It is a 
breach of privilege. 

... (/nIst1uptiDns) 

MR. SPEAKER: You are trying to be overzealous. 

... (IntsmJptions) 

MR. SPEAKER: This is not the way. 

... (Intsrruptions) 

SHRI ANANTH KUMAR: Sir, what are they trying to 
do? ... {lntem.plionsJ 

MR. SPEAKER: Who has approved of It? Please tell 
me. 

... (lnleffUpIions) 

MR. SPEAKER: This is not correct I am saying it is 
most reprehensible, whoever has done it. 

..• (lntenuptionsJ 

MR. SPEAKER: It is most reprehensible. I strongly 
condemn such behaviour. 

... (Inlem.JpIions) 

(Translationj 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
he is a member from Arunachal Pradesh. He may kindly 
be heard. 

/Eng/IIIIIJ 

MR. SPEAKER: Do not say .1 do not do that. Do not 
try to teach me how to control. Enough of It. 

... (lnMtn!pIions) 

(T~IionJ 

MR. SPEAKER: No one should have rebuked 88r1ier 
In the manner 1 rebuke. 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Sir, I need 
your support and protection. . .. (/nlem.plions) 

MR. SPEAKER: Do not seek my protection but ask 
your colleague to cooperate. 

SHRI GIRDHARI LAl BHARGAVA: Sir, there has 
been large scale loss in 12 districts of South Westem 
Rajasthan due to dwastatlng floods. The Government of 
Rajasthan have been repeatedly asking for suitable 
aasIstance to compensate the loss of property, livestock, 
and crops in these 12 districts. Out of this assistance, an 
amount of Rs. 2409 crore has been sought from NCCF 
and As. 874.52 erore in the form of a special package 
for the rehabilitation of the flood affectecI people. But 
despite a study conducted by a Central Study Team in 
this regard, the Government have not provided the 
assistance sought. Therefore through you, I would like to 
appeaJ the Central Government to pay attention towards 
the sufferings and miseries of the people of the said 12 
districts of Rajasthan. Though, the Stale GoYemment have 
made efforts to pump out the water from the water logged 
areas, but due to presence of mines in that area it has 
not been quite successful in this regard. 1 demand for an 
..,ty release of the amount under special package to 
Rajasthan since not providing any asslatance in this regard 
would be highly unethical in a way. Hence, I demand the 
Government that a reasonable funds be provided to 
Rajasthan as a special package. 

Sir, I thank you very much for giving me an 
opportunity to speak . 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Sir, I 
associate myself with this issue. 

MR. SPEAKER: You know the rules, the hon'ble 
Members who want to associate themseJves may send 
their names. 
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The following members have associated themselves 
with the issue raised by Shri Girdhari Lal Bhargava. Shri 
Ram Swaroop KoIl, ShrirnatiKiran Maheshwari, Prof. Rasa 
Singh Rawat, Shri Dushyant Singh, Shri Mahavir Bhargava 
and Shri Ram Singh Kaswan. 

... (Interruptions) 

(English! 

MR. SPEAKER: I do not think the hon. Members 
are in a mood to work. 

... (lnMnupfions) 

OR. K.S. MANOJ (Alleppey): Mr. Speaker, Sir, thank 
you very much for giving me this opportunity to raise an 
importantrnatter of grave concem. The media industry in 
the country, comprising newspapers, periodicals, news 
agencies and satellite TV channels is on the growth path. 
... (Interruptions) However, joumallsts and non-joumalist 
employees of print media and news agencies and their 
counterparts in TV channels in large parts of the country 
are being denied salaries and service conditions 
commensurate with the new challenges 
in the professional arena, increased workload on 
account of diversification and all-round increase in the 
cost of living. 

The salary and service conditions of journalists and 
non-journalist employees in newspapers and news 
agenCies are govemed by the Working Joumalists' Act of 
1955. Under the provisions of the Act, it is mandatory on 
the part of the Government of India to constitute Wage 
Boards every five years to revise the salaries of the 
workforce of newspapers and news agencies . 
... (Inlenuptions) 

Since there is no such legal cover for joumalists and 
non-journalist employees in the TV industry, a large 
segment of the workforce in the media industry are at 
the mercy of managements, who are concemed more 
about increasing their profits and in exploiting the 
journalists and non-journalist employees who work day in 
and day out to make such profits possible. The 
Government of India constituted the last Wage Board for 
journalists and non-journalist employees in 1993. 
'" (Intenuptions) The recommendations were implemented 
only in 2001. 

"Not recorded. 

MR. SPEAKER: Please be brief. 

OR. K.S. MANOJ: Yes, sir. Already ten years have 
lapsed after the last Wage Board was constituted. 
Therefore, I request the Government in this regard to 
take action. DUring the last Session the members of the 
media met the hon. Minister and the hon. Minister assured 
that the new Wage Board will be constituted as soon as 
possible. 

MR. SPEAKER: You have made your statement. 

DR. K.S. MANOJ: Sir, no Wage Board has been 
constiMed till now. I urge upon the Government to 
constitute a new Wage Board for journalists and non-
journalist employees in newspapers, news agencies and 
TV channels and with stipulations about the tirnefrarne 
for submitting its report . ... (Intenuptions) 

MR. SPEAKER: It cannot be a long statement of 
~ peges . 

OR. K.S. MANOJ: Sir, I am concluding. My request 
is to bring journalists and non-journalist employees in TV 
channels under the ambit of the Working Joumalists' Act, 
announce 25 per cent interim relief for all journalists and 
non-journalist employees in newspapers, news agencies 
and TV channels and initiate measures to curb contract 
employment and other anti-labour practices in the print 
and visual media industries. 

MR. SPEAKER: Nobody listens to the Chair. I am 
sorry. 

... (Interruptions) 

MR. SPEAKER: Nothing more will be recorded. 

(Intenuptions) • 

MR. SPEAKER: It seems, the Chair has become 
totally immaterial. 

... (Interruptions) 

OR. K.S. MANOJ: Thank you, Sir. 

[Translation] 

SHRI GANESH SINGH (Satna): associate myself 
with the issue raised by Shri Manoj. 

'Not recorded. 
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[English] 

MR. SPEAKER: Shrl Man! Charenamei to speak now. 

SHRI MANI CHAR ENAMEl (Outer Manipur): Thank 
you. Sir. In spite of public protest and opposition against 
the most controversial 1,500 MW TlP8imukh Hydro 8ectric 
Dam planned over Barak river, the Centre and the 
NEEPCO are still continuing to bulldoze the project 
ignoring the objection of the people of Manipur. The PIB 
has given its observation that TlP8imukh Project is not 
economically viable and the BIS has also reported that 
the Dam site is situated in highly sensitive seismic zone. 
The environmental clearance has also not been given by 
the MOEF till date. It is learnt from reliable 8OUI'C88 that 
the foundation stone laying ceremony of TlP8imukh dam 
is being carried out on the 16th of December, 2006 again. 

The people, particularly the primary affected people, 
are still ignorant about the impact of the Dam. There is 
absolute lack of transparency and the people have been 
kept in the dark. Public hearings were opposed and it 
could not be held in the Tamenglong town. 

• tt is still not understood why the Ministry of Power 
does not go ahead with the Loktak downstream project 
which is welcomed by the people of the State and which 
wi8 be able to cater to the power requirements of the 
State. 

I would, therefore, once again urge upon the hon. 
Prime Minister and the hon. Minister 0' Power not to go 
ahead with the TIpaimukh Hydro Electric Power Project 
but to start the Loktak Downstream project at the earliest. 
Thank you very much. 

[Translation] 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. Speaker, 
Sir, Ministry of Coal is allotting captive blocks to the 
private sector for mining the coal. The fertile land of the 
farmers for such captive blocks under the Land Acquisition 
Act, several State Acts and Coal Bearing Act, is being 
acquired at very low rates. Through you I would like to 
draw the attention of the Government to the fact that an 
amount of Rupees 12 to 15 thousand only is being paid 
to the farmers for one acre of land which is very low. In 
this manner the land of farmers is being allotted forcibly 
without their consent for captive blocks due to which the 
farmers are becoming unemployed since their means of 
livelihood is being taken away. I want that negotiations 
should be held with farmers before acquiring their land 

and either they should be given proper price of their 
land or they should be given partnership in the coal 
mining busineaa with the private sector. Traditionally the 
farmers are dependent on farming to earn their livelihOOd 
and to supports their families. They are being made 
jobless by acquiring their land. I appeal that proper justice 
should be meted out to them. 

SHRI MITRASEN YADAV (Faizabad): Sir, Shri MangaI 
Singh, an ordinary farmer who .is a resident of 
BhalIonllodh, District Lalltpur. Uttar Pradesh invented a 
simple and unique hydel power 'Mangal' Turbine in 
January, 1987, which was also patented. A class of its 
own, the said amazing turbine became popular allover 
the world. The DOG of the ICAR got it tested in 1987-
88 aIongwith a group of eminent scientists. Even the 
American Government conferred a fellowship to the 
inventor of the said equipment Shri Mangal Singh in 1990. 
The famous 'Mangaf Ttnbine was awarded with Innovative 
farmer Awards at the international level which was 
exhibited in Rome-Italy also. The liT termed it as a novel 
irrigation system. Thus. several renowned personalities of 
the world as welt 8$ dozens of senior lAS officers of 
several States and departments and technocrats saw and 
tested this amazing invention from time to time. For 
example. The Chief Secretary of Madhya Pradesh, Shri 
V.K. Saha, Dr. Shrimati Sarla Gopalan, Secretary, 
Govemment of India, Dr. Punjab Singh DG, ICAR and 
the Secretaries of Govemment of India and departments 
of States associated with rural Development also inspected 
and tested this equipment and fully admired, encouraged 
and recommended this equipment and termed it as a 
very useful invention for a poor and predominantly 
agricultural country like India Not only this, several leading 
persons engaged in social service, former Speaker of 
Lok Sabha Shri P.A. Sangama, Gandhian Member of 
Parliament Ms. Nirmala Oeshpande and Chief of the 
Rashtrlya Swayamsevak Sangh, Shri K.C. Sudarshan 
termed this invention helpful in making the farm land of 
millions of farmers fertile by saving electricity worth crores 
of rupees. But it is a matter of regret that in a 
predominantly agricultural country like India where most 
of our agriculture is still dependent on nature, the 
administration and the officers instead of spreading the 
benefit of this unique hydel powered indigenous invention 
to every nook and comer of the country, conspired to 
dismantle this Cheap Mangal Turbine and hampered its 
progressive utilisation. 

Hence, I strongly appeal to the Govemment of India 
to conduct an enquiry into the conspiracy hatched by the 
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administration and the officers to stall the use of Mangal 
Turbine restart work on this machine, take this invention 
to the every nook and comer of the country and to 
provide incentive to the inventor of this machine. 

{English} 

MR. SPEAKER: The whole object of mentioning this 
as 'urgent matter of public importance' is going away. 
Nobody is bothering about this. I am very sorry to say. 
There may be important matters. Then, everyday any 
matter can be raised. I have got a list of 44-41 plus 
3-Members to speak. What is to be done? You have to 
apply your judgement please. 

SHRI RUPCHAND PAL (Hooghly): Sir, one of the 
recent measures in the name of financial sector reform 
is an RBI decision to allow the public sector banks to 
choose their own auditors instead of the earlier time-
tested practice of appointment of auditors by the RBI. 
The current step will dilute the regulatory function of the 
RBI and lead to unholy nexus between the PSB 
management and pliant auditors. 

MR. SPEAKER: You are right. 

SHRI RUPCHAND PAL: It will be used to cover up 
abuse of public funds leading to scams and use of loans 
for speculative purposes instead of productive purposes, 
leading to loss of the PSBs. 

I urge upon the Govemment that the Govemment 
should intervene so that the earlier practice of RBI 
appointing from its own panel the people for audit purpose 
of PSBs continues. 

MR. SPEAKER: Next is Shri Ram Kripal Yadav. This 
is not a matter of the Central Govemment. The voters 
list is prepared by the Election Commission. You can 
only make a suggestion, and it may also be in another 
language. You can speak on it within those parameters . 

. ,. (InlefTlJpfions) 

(Translation/ 

MR. SPEAKER: I have allowed many members of 
the opposition to speak. 

..• (Intenuptions) 

{English} 

MR. SPEAKER: Please do not impute anything. 

.. , (InlefTlJptions) 

{TIlInSIaUon} 

SHRI RAM KRIPAl YADAV (Patna): Mr. Speaker, Sir, 
I want to draw the attention of the House towards a very 
serious and Important matter. There is a direction from 
the Election Commission of India to all the States of the 
country that H more than 20% of the electorates belong 
to a certain linguistic community, voters list of that 
Assembly constituency shall be published in that language. 
But it is very unfortunate thal State Govemments are not 
following the directions of the Election Commission of 
India. I want to especially mention Urdu language which 
is spoken by crores of people in this country. Urdu 
speaking electorates are being neglected. Due to non 
publication of voters iist in Urdu many electorates are 
denied of their voting rights because they are not able to 
find their names as the voters list are in Hindi. Elections 
are being held in three States including Uttar Pradesh. 
There are 3 crore 62 lac Muslim voters in Uttar Pradesh. 
Voters list are not being published in Urdu there for the 
last seven years. Voters list is not being published in 
Urdu not only in Uttar Pradesh but also In those States 
which have been directed to do so. I have the list. If you 
so desire, I will show you the list. 

MR. SPEAKER: I do not want to see any thing. 

.... (IntefTlJPtions) 

MR. SPEAKER: I want you to take your seat. 

SHRI RAM KRIPAl YADAV: Urdu is second language 
in Bihar. I feel that injustice is being done to the Muslim 
Voters in Bihar. 

{English} 

MR. SPEAKER: Cooperation with the Chair is a rare 
commodityl 

... (Inlenuplions) 

{Trans/8tion} 

SHRI RAM KRIPAl YADAV: Sir, I would like to 
complete my point . 

MR: SPEAKER: You have made your point. I request 
you to take your seat. 

"Not recorded . 
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SHRI RAM KRIPAL YADAV: Sir, I am taking my seat. 

Through you I want to request the Government and 
the Election Commission of India to issue directions to 
publish the voters list in Urdu. . .. (lnlsm.ption$) 

MR. SPEAKER: Take your seat. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): I would bring this 
matter to the notice of the Law Minister. 

/EngIish] 

MR. SPEAKER: Nothing more is to be recorded. The 
han. Minister has already responded to this issue. 

... (Intemplionsr 

{Translation} 

SHRI RAGHUNATH JHA (Bettiah): Sir, we have not 
heard the reply of the hon'ble Minister. 

SHRI PRIYA RANJAN DASMUNSI: I would bring this 
issue to the notice of the hon'ble Law Minister. 

(English! 

MR. SPEAKER: I hope that the hon. Ministers wiD 
not respond to non-permitted interventions. 

... (lntenuplions) 

DR. ARUN KUMAR SARMA (Lakhimpur): Hon. 
Speaker, Sir, there has been a consistent demand from 
six ethnic communities of Assam for enlisting them into 
the category of Scheduled Castes (SC) and Scheduled 
Tribes (ST) list of the country for the last 40 years. In 
the year , 997, the Joint Select Committee of Parliament 
headed by the then Member of Parliament, Shri Arnsr 
Rai Pradhan, had thoroughly examined the issue, and 
recommended for inclusion of all those communities, 
namely, Moran, Motok, Koch-Rajbongahi, ChuUa, 
Ahom, and various groups of tea tribe communities of 
Assam. 

This matter has been deferred time and again .mce 
then due to lack of political will of the Government on 

"Not recorded. 

various pleas despite positive reports submitted by the 
Government of Assam, the Registrar General of India 
(001), and also the Commission for SC and ST. It is 
rather humiliating that the Koch-RajbonQ$hi community, 
which was' once granted the ST status for quite sometime 
in 1996-1997 through an Ordinance of the Govemment, 
was ultimately withdrawn. 

The Assam Assembly has also passed a unanimous 
resoh.ltion in favour of granting Scheduled Tribe or 
Scheduled Tribe status to this community. As a result, 
the affected communities are resorting to various kinds 
of protests including intermittent b8ndhs thereby paralyzing 
the normal life in the State and occasionally leading to 
violent incidents. I, therefore, urge upon the Govemment 
to resolve this issue with topmost priority once and for 
an so that these deserving ethnic communities are not 
deprived further of their legitimate claim. Some of these 
communities are already in the list of Scheduled 
Castes or Scheduled Tribes in other States of India. 
These communities are genuinely deprived. I 
seek your intervention so that these communities get due 
justice. 

AN HON. MEMBER: I associate with Dr. Sarma, Sir. 

[Translation] 

SHRI GAURISHANKER CHATURBHUJ BISEN 
(Balaghat): Mr. Speaker Sir Govemment of India had set 
up Ministry of Food Processing to stop the wastage of 
foodgrains Government have made a provision. to provide 
25% special grant to the food processing units and event 
to the nee processing units. But the projects sent to the 
Union Government from State Governments till 25 March 
2004 have not received any grant. Demand for grants for 
the year 2005-06 presented by the Government of India 
were approved yesterday. I did not get opportunity to 
speak on this yesterday. I wanted to make this point. 
Many industries are on the verge of closure due to non 
receipt of subsidy of crores of rupees. This is not only 
the concem of Madhya Pradesh but of the entire country. 
I want to draw the attention of Minister of Food 
Processing. I appeal the Government of India to provide 
grants through State Governments on priority basis. 

/English} 

MR. SPEAKER: Hon. Members, there will be no 
luncheon recess today. 
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SHRIMATI MINATI SEN (Jalpaiguri): Mr. Speaker, Sir, 
I would like to draw the attention of Government of India 
to a serious report published in a national daily. It is 
related with the use of smuggled Bangladeshi SIM cards 
in the border areas of Jalpaiguri and Coochbehar Districts 
of West Bengal. It may please be recalled that a couple 
of days before nine people died due to a blast in train 
at Haldibari and nobody is sure whether the miscreants 
were using such smuggled SIM cards. According to the 
international norms there should not be any transmission 
tower within ten kilometers of the border. Though there 
is no transmission tower within India, the use of 
Bangladeshi SIM cards proves that Bangladesh is not 
maintaining the international norms. For safety and serurity 
of our country, I urge upon the Government to instaH 
high-powered jammers along the Indo-Bangladesh border. 

MR. SPEAKER: Now, hon. Member Shri Swain. I 
will allow this matter because this is a matter conceming 
an hon. Member of this han. House. I am sure all of us 
will join you, I believe, in requesting hon. Member Kumari 
Mamata Banerjee to call off her fast. We want her health 
to be properly secured and that she should be alright. 
Please do not refer to any State matter but refer to the 
hon. Member. 

SHRI KHARABELA SWAIN (Balasore): Sir, one of 
our esteemed colleagues Kumari Mamata Bane~ee is on 
a fast unto death sit-in at Kolkata on a people's cause. 
She is on such a strike since the last ten days and 
naturally her physical condition has deteriorated. She is 
fasting on a fanners' cause where fertile lands are being 
handed over to the industrialists. While I do not object to 
the process of industrialization, rather I welcome it, why 
should a factory be established on farmers' land? 

MR. SPEAKER: Let us talk of her condition. 

SHRI BASU DEB ACHARIA (Bankura): Sir, this is 
not based on facts. 

MR. SPEAKER: Let us all join you. Do not enter 
into a controversial State subject. 

You are definitely raising a very important issue. 
think, the entire House, in one voice, requests her to call 
off her strike, at least the hunger strike. She can carry 
on with the agitation, if she wants. 

... (Interruph"ons} 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): We 
should request her but State Govemrnent should also be 
asked to talk to her and report . ... (Interruptions} 

{English} 

MR. SPEAKER: You can express a desire but we 
cannot discuss a State matter. 

... (lntsnuptions} 

{Translalion} 

PROF. VIJAY KUMAR MALHOTRA: The State 
Governmet is deliberatly ... (Intsnuptions) 

{English} 

MR. SPEAKER: May 1 make one submission? 

... (Inf8nuptions) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: I have also given 
notice but you ask the State Government as wetl. 
... (lnterruptions} 

{Englsih} 

MR. SPEAKER: Please sit down. Hon. Members, I 
am repeatedly requesting you. Please do not raise State 
matter. Since it concerns health and well-being of one of 
our most distinguished Members and her life, the entire 
House would join me to request her that she may kindly 
call off her hunger strike. She can carry on with her 
agitation and movement. I have no comment to make on 
that. But I want her health to be properly safeguarded 
and her well-being should be assured. Shri Swain, I am 
glad that you have given notice on this matter. Therefore, 
I join you. 

{Translation} 

PROF. VI JAY KUMAR MALHOTRA: If the State 
Government does not talk, how will you break her fast. 

MR. SPEAKER: Shri Rupchand Pal please sit down. 

. .. (Inf8nuptions) 
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MR. SPEAKER: I had already told. 

... (lnl8nup1ions) 

[English] 

MR. SPEAKER: I cannot say. This is a matter on 
which not only me, anybody would say. 

.•. (lnltH1lIpIions) 

[Translation] 

MR. SPEAKER: Please sit down. 

... (lnl8nuptions) 

(English] 

MR. SPEAKER: Please do not go into the merits of 
the case. I have already appealed to her. I have also 
written a letter to her requesting her to withdraw her 
hunger strike. I am sure, when aD her colleagues in 
Parliament request her, she may consider it favourably . 

... (lnlBnuptions) 

{Translation] 

MR. SPEAKER: You please sit down. I am trying to 
control. 

[£nglisII} 

Hon. Members, please take your seats. 

. .. (lnlBnupIions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: I associate myself 
with this issue. 

SHRIMATI KARUNA SHUKlA (Janjgir): I associate 
myself with this issue. 

SHRI VIRENDRA KUMAR (Sagar): I associate myself 
with this issue. 

[English] 

SHRI KHARABELA SWAIN: One may not agree with 
him. But do I not have the right to raise the point? 
... (Interruptions) 

MR. SPEAKER: t have allowed you to raise the 
matter. 

. .. (lnlBlTUpt/ons) 

SHRI KHARABELA SWAIN: Then, please listen to 
me. . .. (lnItImJp/lons) 

MR. SPEAKER: Shri Swain, I am requesting you not 
to raise the State matter. You have already made a 
comment. 

. •. (Inl8rrup/ions) 

SHRI KHARABElA SWAIN: I am not raising the State 
matter. You can go through the records. , am raising a 
matter of policy. . .. (lntBnuptions) 

MR. SPEAKER: Very Weu, policy matter of a State 
Govemment cannot be raised here. 

... (lntslTUptions) 

SHRt KHARABELA SWAIN: I have not taken the 
name of the West Bengal Government. .•. (In/BmJpIions) 

MR. SPEAKER: Let me see. I win decide as to what 
to remain and what not 

... (Intenupllons) 

SHRI KHARABELA SWAIN: Listen to me and then 
take a decision . ... (/nIBnupIions) 

MR. SPEAKER: I am inviting you to speak . 

... (lnMnuptIons) 

SHAt KHARABELA SWAIN: I am just saying thiS. 
Why should a factory be established on a fertile land? 
. ..• Hence, I shall request you to take the initiatives 
with regard to calling off of fast unto death by Kumari 
Mamata Banerjee. ...• Thank you very much, Sir . 
... (lnlBnupflons) 

MR. SPEAKER: Prof. Malhotra is associating with 
this Issue. I think, the whole House associates with this 
Issue. 

... {lnlBmlplions) 

MR. SPEAKER: Ruling Party has nothing to do with 
it The entire House has associated with the issue. Please 

.Expunged as ordered by the chair. 
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do not queer the pitch. Please do not do that. I appeal 
to Shri Ananthl(umar. I sincerely hope that she will listen 
to the unanimous request. 

... (Inlenvptions) 

MA. SPEAKER: Nothing will be recorded. 

... (Interruptions)' 

MA. SPEAKER: Hon. Members, Shri B.K. Tripathy, 
Shri Prasanna Acharya, Shri B. Mahtab, Shri Tathagata 
Satpathy and Shri B. Panda are associated on this matter. 

have only called Shrimati C.S. Sujatha. 

... (Intenvphons) 

SHAIMATI C.S. SUJATHA (Mavelikara): The women 
in the country for long have been demanding one third 
reservation in the State Assemblies and in the Parliament. 
The promised Women Reservation Bill is pending for over 
a decade now. The present UPA Government assured 
the nation through the Common Minimum Programme, 
the introduction of the Bill but even after completing more 
than two years in the Office, so far no step has been 
taken in this regard. 

The hon. Prime Minister and the UPA Chairperson 
have assured the representatives of women organizations 
that the Bill would be introduced in the present Session 
of the Parliament. But the issue has not figured in the 
Agenda for this Session. 

I urge upon the Govemment to include the matter in 
the Agenda for the present Session and introduce the 
Women Reservation Bill in the present Winter Session 
ilse" keeping with the promise given to the nation and 
the women in the country. Sir, the hon. Minister is present 
in the House . ... (Intarruptions) 

MA. SPEAKER: Shrimali Satheedevi will associate 
with it. 

SHRIMATI C.S. SUJATHA: Sir, the hon. Minister is 
present here. 

MR. SPEAKER: I cannot compel anybody. 

... (lntenvptionsJ 

'Not recorded. 

MA. SPEAKER: Nothing, except what Shri Shailendra 
Kumar says, will go on record. Shrimati Satheedevi's 
name will be associated. 

'" (Interruptions)' 

MA. SPEAKER: It is very unfortunate. Not one word 
is being recorded. Why are you shouting? 

... (Intenvptions) 

MA. SPEAKER: If you will not listen, I win immediately 
adjoum the House. 

... (Intenvptions) 

MR. SPEAKER: The House stands adjoumed till five 
minutes past one of the clock. 

12.57 hrs. 

The Lok Sabha then adjolJmed till five mint.Jtes past 
Thirteen of the Clock. 

13.07 hrs. 

The Lok Sabha massembled at seven Minutes past 
Thirteen of the Clock. 

[SHRI MoHAN SINGH in the Chailj 

[English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, the 
Govemment has not responded ... (lnterruptions) 

13.08 hrs. 

MATTER UNDER RULE 377+ 

[Translation} 

MA. CHAIRMAN: All the matters under Rule 377 will 
form part of the proceedings. 

(I) Need to upgrade railway facilities on statlona 
enroute Junagarh and RaJkot and to run new 
trains from Junagarh, Gujarat to other parts 
of the country 

SHRI JASHUBHAI DHANABHAI BARAD (Junagarh): 
Sir, the world famous ancient temple of Bhagawan 

·Not recorded. 
+ Treated as laid on the Table 
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Somnath Mahadeo is located in Junagarh district of 
Gujarat. Sasan Gir extension linked to Kesari Singh in 
Asia Khand, ancient Gimath Parwat and the famous 
temple of Jain religion are also located in this area. 
Besides large industries of cement. soda, ash, chemical 
and facilities for fish import have also been set up with 
an investment of crores of rupees in sea belt area of 
this region. 

It is on account of these industries that many families 
of other States reside in this district and a large number 
of pilgrims and traders from the various parts of the 
country and abroad also visit here. 

However. it is on account of absence of proper 
railway facilities that aI/ these passengers 
and the residents of this area have to face a lot of 
difficulties. 

Nearly two years have elapsed since the completion 
of gauge conversion of rail line from Berawal. Somnath 
cflStrict Junagarh to Rajkot district. There are no other 
facilities available for passengers at Verawal, Malya 
Hatina. Keshod, Baghana, Shahpura, Junagarh Vada. 
railway stations are located along the said broadgauge 
railway line. For example there is no drinking water, sitting 
arrangements for passenger at platfonn and over-bridge 
facility to go trom one platfonn to other. Besides the 
platforms have also not been elevated. 

The trains which were running before the gauge 
conversion have not been reintroduced till today and the 
condition of the coaches of the trains which are operating 
are also not good. The residents at this area are 
demanding to introduce some new trains like:-

1. Verawal to Mumbai 

2. Verawal Somnath to aU four famous Dhams 
(pilgrimage centres) of the country 

3. Introduction of more intercity expresses from 
Verawal to Rajkot 

4. One more train from Verawal to Ahmedabad. 

I would like to urge the hon'ble Minister of Railways 
and the Railway Board to take necessary action keeping 
in view the requirement of railway facilities of this area. 

(II) Need to set up • CommlUee for promoting a 
common National language acceptable to a" 

DR. RAJESH MISHRA (Varanasi): Sir, through you, I 
would like to draw the attention of the Govemment 
towards a very important subject. I feel that a common 
national language is the only factor that can peacefully 
unite all the Indians as a nation. I would like to suggest 
that a Committee of the expert academicians of all the 
leading languages of the country should be constituted 
anti the Committee should be assigned the job to develop 
a new common language which can be acceptable to aU 
the Indians as the official national language. There is 
nothing to worry If It takes a longer period. India will 
become a nation for ever if It is done. Today science 
has developed to the extent because books on new 
technology are avaitable in Russian, French and English 
languages. While developing our new Indian language 
we can borrow words these languages. 

(JII) Need to raise Immunization level and check 
rising anemia cases among the children In 
the country 

[English} 

MS. INGRID MCLEOD (Nominated): The latest 
National Family and Health Survey (NFHS) published 
this year reveals very poor health care of the children in 
India. 

First. the immunization levels of our children are 
alanningly low. Out of the 19 States data in respect of 
which have been published, only 60% children are fully 
immunized and in eight States the proportion of immunized 
chIIdnm works out to less than half. The same survey 
also reveals that 75% of infants in the age group 6-35 
months are malnourished and anemic. Among all children 
up to 3 years of age, over 1rJrd have stunted growth. 
Two out of 5 children are underweight. Chhattisgarh, my 
home State, has highest number of underweight children. 

Sir, children are invaluable human resources, so I 
request the Government to pay special attention to the 
problems of their health care and take appropriate 
measures to ensure that they may grow up to be healthy, 
free from disease and disability. 
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(Iv) Need to arrange "Light and Sound' 
programme Infront of 'Hazar Duarl' a 
historical monument In Murshldabad, West 
Bengal 

SHAI ADHIA CHOWDHUAY (Berhampore, West 
Bengal): The historical city Murshidabad draws thousands 
of tourists every year in spite of its infrastructural 
constraints including poor road, poor transport and poor 
accOmmodation facilities let alone other civic amenities. 

The city known as a capital of former Bengal, Bihar 
and Orissa was ruled by no less than Nawab Sirajudullah. 
Over the years. the city has been subjected to miserable 
negligence from the concemed authorities. However a 
ray of hope started flickering once the magnificent palace 
named Hazar Duari (Means thousand doors) got the 
attention of AS!. Not only Hazar Duari, the other imposing 
structures of 'Imambara' Dakshin Darwaza have also been 
included in the overall supervision and restoration 
undertaken by AS!. 

Now shedding its deserted look, the city is gradually 
emerging as a place of charm and aesthetic interest. But 
the past history of the old city has faded under the impact 
of modem culture. Therefore to revive the history and 
make it move meaningful which includes narration of 
history to make it alive, I would propose the Ministry to 
arrange Son-et-Lumiere (Light and Sound) programme in 
the vast field in front of Hazar Duari. 

(v) Need to construct flyovers on National 
Highway crossing In Palanpur City of 
Banaskantha Parliamentary constituency, 
Gujarat 

{Translation! 

SHAI HAAISINH CHAVDA (Banaskantha): Sir, 
National Highway passes through Palanpur town, the 
headquarters of my parliamentary constituency, 
Banaskantha. The crossings of the said National Highway 
remain extremely crowded and very often accidents occur 
there in which a number of people lose their lives. These 
accidents occur only on those crossings of the said 
National Highway. The area around the crossing is also 
densely populated. So there is on urgent need to ~nstruct 
flyovers on crossings an Disha Palanpur, hIghway, 
Ahmedabad Palanpur Highway, Palanpur to Balaram, 
Palanpur to Amba ji highway and Palanpur to Ago~a 
highway so that accidents could be prevented and traffIC 
streamlined on these crossings. 

Through the House, it is requested to take up the 
said work in the public interest at the earliest. 

(vi) Need to approve the proposal of the 
Government of Madhya Pradesh providing for 
ownership rights to the people living In forest 
area 

SHAI GANESH SINGH (Satna): Sir, the matter of 
providing ownership rights to the forest dwellers is under 
consideration of the Central Government for a long time. 

Large number of villages are traditionally located in 
forest area of the country for a long time and the forest 
dwellers and landless villagers of these villages do 
cultivation on those patches of the land which have no 
forest and have been supporting their families for 
generations. However, they have no ownerships rights of 
that land. The Madhya Pradesh Government under a 
decision had sent a proposal to the Central Government 
regarding for ownership rights to the forest dwellers living 
and doing cultivation in forest areas prior to 1980. But it 
has not yet been approved by the Govemment. It is very 
unfortunate that the Government have not taken any 
deCision for the ownership rights of these poor 
people, whereas large areas of agricultural land are 
allocated to multinational companies for commercial 
purpose in no time. 

I would like to request that the proposal sent by the 
Madhya Pradesh Government should be approved at the 
earliest. 

(vII) Need to Include Govarl community of 
Maharashtra In the list of Scheduled Tribes 

SHAI HANSAAJ G. AHIA (Chandrapur): Sir. there 
has been a persistent demand to include Govari 
community of Maharashtra in the list of Scheduled Tribes. 
It is very essential to provide opportunities to this socially, 
educationally and economically backward community by 
extending benefit of reservation to enable them make 
progress. The Union Government had introduced a Bill to 
include Govari community in the list of Scheduled Castes 
in 1967. But due to dissolution of the House, the 
discussion on the Bill was not held. The Govari community 
which is included in the list of most backward classes 
have been constantly agitating and struggling. Moreover, 
114 agitating people of the Govari community were also 
martyred during police action in 1994. The sacrifice of 
those martyrs should not go in vain. Therefore, the State 
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Government has recommended four times to the Union 
Government to include them in the list of Scheduled 
Tribes. 

In view of the recommendations made by the State 
Government to the Union Govemment and the efforts 
made to include the Govari community in the list of 
Scheduled Tribes through. a Bill in 1967. it is very 
essential to include the struggling Govari community in 
the list of Scheduled Tribes at the earliest. Therefore. I 
demand from the Union Government to take initiative to 
reintroduce the 1967 BiD and get it passed and include 
the Govari community in the list of Scheduled Tribes or 
to take necessary action to inctude them immediately in 
the list of Scheduled Tribes through a special order. 

(viii) Need to expedite completion of Ahmeda~ 
Oandf section on National Highway No. 228 

{English} 

SHRI HARIN PATHAK (Ahmedabad): Government of 
India has declared Ahmedabad-Oandi route as National 
Highway No. 228 on 1st June. 2006. Total length of this 
route is 386 Km. out of which 345 Km length is existing 
road and length of 41 Km is a missing link. It is urgently 
required to construct road in missing link as well as 
widening of existing single lane road. As this route is to 
be developed as "Heritage Route". the road shoukt be at 
least of National Highway Standards and requires 
widening/strengthening/renewal. construction of new road 
in place of missing link, construction of bridges/culvertsl 
CD works including major bridges on rivers Mahi. 
Narmada and Tapi. State Government has already 
conveyed the consent for the transfer of State road on 
the Dandi Route to Govemment of India Sir. I request 
Govemment of India to start the scheme immediately. in 
time bound planned manner to ensure timely completion 
with adequate provision of funds for the scheme. 

(Ix) Need to review the policy for procurement 
of paddy on MSP, with a view to give benefit 
to the fanners 

[Translation} 

SHRI RAKESH SINGH (Jabalpur): Sir, the 
Government formulates many schemes for the welfare of 
the farmers of the country, but there is a need to make 
important changes in the policy to directly benefit the 
farmers. At this time. procurement of paddy at Minimum 

Support Price is going on. Sir. the procurement of paddy 
is done on the basis of Fair Average Quality (F.A.Q), and 
there is a grader to test the quality. But it has come to 
notice that the graders do not do grading properly and 
the farmers get compelled to sen their paddy at lower 
rates to traders and the traders sell the same paddy in 
connivance with Graders and officers to the Government 
at the Minimum Support Price. Sir. the aggrieved farmers 
are already suffering monetary loss and officers and 
traders are earning money. To check this practice 
automatic Grader Technique should be adopted through 
which FAQ standard paddy is received after winnowing. 
gleaning and grading. This will end the corruption taking 
place in the name of F.A.Q. In the present system. due 
to monopoly of the authorised procurement agency. the 
farmers are harassed sometimes due to unavailability of 
sacks. transportation problems and excessive delay in 
payments. If more than one agency is authorised for 
procurement. then the farmers will get the benefit of 
competition. The Govemment must revise its policy for 
immediate procutament of paddy In order to provide relief 
to the fanners so that exploitation of farmers could be 
checked. 

(x) Need to make financial provisions In the 
Budget for the year 2007-08 tor an round 
development of vUlegH In the country 

DR. SATYANARAYAN JATIYA (Ujjain): Sir. there is a 
need to formulate an action plan for aU round development 
of viRages In the country. There is a need to fIX targets 
and review the implementation of Pradhanmantri Gram 
Sadak Yojna and ensure the quality of road. construction 
of bridges or culverts and required height etc. under this 
scheme and to take measures to ensure that the set 
targets are achieved. 

I propose that financial provisions for the year 2007-
08 for ensuing an ideal condition of villages and taking 
care of various related aspects and for development of 
infrastructure for providing essential facilities to face the 
difficulties caused due to growing population and the 
geographical location of the region for aU round 
developrnent of vinages in the country should be made 
in the Budget. 

Therefore, the Union Ministry of Rural Development 
should take necessary measures for sanctioning funds 
for all round development of villages in the country. 
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(xl) Need to eet up 8 Refinery of ONGC at 
Kaklnada, Andhra Pradesh 

[Eng/ish! 

DR. BABU RAO MEDIYAM (Bhadrachalam): Sir, it Is 
reported that ONGC is planning to establish Oil refinery 
at Kakinada, the Govemment of Andhra Pradesh acquired 
about 4000 Acres of land for SEZ on the Sea Shore 
area. 

It is also reported that ONGC is withdrawing from 
the proposed refinery. 

People of Andhra Pradesh are eagerly awaiting for 
the refinery. It will help the development of coastal belt 
of East Godavari District. There is a seaport at Kakinada 
and VlSakhapatanarn. A steel city is about 120 Kms apart. 
It is an ideal place for refinery. 

Hence I urge upon the Government of India to 
establish a Oil Refinery at Kakinada 

(xii) Need for four lanlng of Delhi-Shamll-
Saharanpur highway 

[Translation! 

SHRI RASHEED MASOOD: Sir, Delhi-Shamli-
Saharanpur highway connects Yamunotri. This highway 
reaches Badshahi Bagh via Saharanpur. From Badshahi 
Bagh road go to Himachal Pradesh, Haryana and 
Uttaranchal Yamunotri is a pilgrimage centre of the Hindus 
and the road to Ponta Sahib, pilgrimage centre of the 
Sikhs also goes via Badshahi Bagh. Delhi-ShamJi-
Saharanpur highway is in bad shape. 

Delhi-Shamli-Saharanpur highway is very crowded, 
that is why thepeop\e of this area face inconvenience. 
The vehicles going towards Haryana, Himachal, 
Uttaranchal and Punjab pass through this highway. There 
is a need for four-Ianing of this highway, so that the 
people of this area may be relieved of their difficulties. 

(xIII) Need to develop tourist centres of pilgrimage 
In Sltamarhl, Sheohar and East Champaran 
districts In Bihar 

SHRI RAGHUNATH JHA (Bettiah): Sir, as Ma Sita 
appeared from the earth at Sitamarhi, the district 
headquarters town of Sitamarhi in Bihar. This is a historical 
site where thousands of pilgrims throng at VIVah Panchami 
and Ram Navami and throughout the year. 

There is an idol of Lord Shankara at Dekuli Dham of 
Sheohar distrid which was set up during the Mahabharata 
period. Thousands of pilgrims from all parts of the country 
visit this place everyday. 

Kesharia in East Champaran district has the tallest 
Buddhist Stupa. Followers of Buddhism from all over the 
world visit this place. 

It is a well known fact that Shri Mohandas 
Karamchand Gandhi had visited Champaran to save the 
farmers from the atrocities committed against them and 
he set up an Asharam at Bhitiharva in West Champaran 
district and lived there with his wife Shrimati Kasturba 
Gandhi for years and organized farmers, labourers and 
students started freedom struggle with Champaran 
Satyagraha. 

But with profound grief I have to inform that the said 
places have not yet been developed as tourist centres of 
the country. 

Therefore, I would like to request the hon'ble Minister 
that Sitamarhi, Dekulidham, Sheohar, the Bhuddist Stupa 
of Kesharia and Bhitirahava Gandhi Ashram should be 
brought on the tourist map of India and the said historical 
places should be developed in all ways. 

(xiv) Need to monitor the quality of work being 
done by companies engaged under the Raliv 
Gandhi Rural Electrification Scheme in Uttar 
Pradesh 

SHRI MITRASEN YADAV (Faizabad): Sir, Rajiv 
Gandhi Rural Electrification Scheme has been 
implemented in rural areas of various States of the 
country. In Uttar Pradesh, the contrad, under the said 
scheme, has been awarded to Nagarjuna company. These 
private companies are getting the work done through their 
various subordinate contractors .as a result of which the 
work being done is contrary to the norms. Due to this, 
there is a great discontentment and resentment among 
the rural folks of Uttar Pradesh. 

(xv) Need to give Income Tax exemption under 
section 10 (29 A) of Income Tax Act, 1960 to 
Maharashtra Maritime Board 

SURESH PRABHAKAR PRABHU (Rajapur): The 
Maharashtra Maritime Board has been constitued with 
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the sole motive of accelerating the development 01 minor 
ports as weUas Imand Water Transport providing 
amenities to passengers using water transport and also 
to create infrastructure facilities for cargo handling through 
ports and not to earn any profit. In the Budget of 2002-
03, the Government made amendments in section 10(20) 
of Income Tax Act 1960 after this Maharashtra Maritime 
Board come into the purview of Income Tax. Several 
boards like Coffee Board, Tea Board, Tobacco Board etc. 
ere enjoying exemption from payment of Income Tax under 
section10(29A) 01 income Tax Act 

Sir, if Maharashtra Maritime Board would have been 
exempted frorn Income Tax the money could have been 
utilized tor providing more facilities to general public as 
well as for the development of maritime Sector of the 
State. I therefore request the Union Government that 
Maharashtra Maritime Board be exempted frorn payment 
of Income Tax. 

(xvi) Need to set up a permanent bench of the 
Orissa High Court In Westem Orissa 

SHRI PRASANNA ACHARYA (Sambalpur): Western 
Orissa comprises of 11 districts having one language and 
social and cultural affinity. This region is socially and 
economically extremely backward with high percentage 01 
SC & ST population. People living below poverty line in 
this area is highest. Apart from being neglected in many 
sectors, the people of the area also feel neglected in 
regard to deliverance of justice at their doorstep contrary 
to the accepted policy of Govemment of India of 'justice 
at the door'. The Orissa High Court which is located at 
Cuttack IS far away from the Distts. of Western Orissa 
and because of acute poverty and other related reasons 
people of this zone are not able to approach the High 
Court at Cuttack all the time resulting in heavy decline of 
cases from this area at the level of the Apex Court in 
the State level. Hardly 10-15% of the litigant public of 
western Orissa are able to approach the High Court under 
Article 226 and 227 of the Constitution of India whereas 
it is just the reverse in case of people living in coastal 
Orissa. In civil and criminal cases also, people of this 
region are not able to reach the forum of the High Court. 
Considering the aforesaid reasons, different Bar 
Associations of Western Orissa have been jOintly 
demanding for establishment of a permanent bench of 
the Orissa High Court at any place in Western Orissa, 
obvioosIy within the area coming under the jurisdiction of 
Western OrisSa Development Council. 

The Jaswant Singh Commission constituted by 
Government of India to go in to the justification and 
necessity for establishment of permanent bench of High 
Court in a place other than the pennanent place of sitting 
of High Court has spett out certain guidelines. The 
demand for setting up of a· permanent bench of Orissa 
High Court in Western Orissa satisfies most of the 
provisions prescnbed in the guidelines. In the meantime, 
permanent bench and Circuit Court of different High 
Courts in the country have been set up in different States 
but the dernand of the lawyers, litigants and the general 
public for a permanent High Court bench in Western 
Orissa has not been met. I would, therefore, urge upon 
the, Union Government to take necessary steps in 
consultation with the State Government Hon. High Court 
of Orissa and the Hon. Supreme Court to set up a 
permanent bench of High Court at any place in Western 
Orissa. 

(xvii) Need to timely completion of gauge 
conversion work on Qullon-Vlruthanagar 
railway aec:tion 

SHAl CHENGARA SURENDRAN (Adoor): The Gauge 
conversion work of Ouilon-Vlruthanagar Metre gauge 
Railway line connecting Kerala and Tarnil Nadu was taken 
up in the year 1998. The work in Tamil Nadu area is 
almost complete while in Kerala it is stin incomplete. In 
Kerala even 50% of thE. work has not been completed 
so far. This has caused much difficulties to the public 
and also caused heavy loss to the Indian Railways. The 
NH 20B near Kottarakara Railway Station was closed 
one year back for the reconstruction of the ROB. When 
closing the NH one year back the railway Authorities 
assured the public that it would be re-opened after 
completion of R.O.B. within six months. Now it is nearing 
two years but the work has not yet been completed. No 
work has been done since last 2-3 months in Kerala 
area. It is understood from the mecfta that all the contracts 
of the work have been terminated and a fresh single 
tender is invited for the entire work spreading from Ouilon 
to Punalur. This will lead to further delay in completing 
the work. So it is submitted that the Government may 
strictly .instruct the Railway authQrities to complete the 
work within the time frame fixed by the Government. 

(xvln) Need to develop Chaturbet-Shlndl Road under 
P.M.G.S.Y. In MahabaIHhwar Tahsil 01 Satara 
District, Maharashtra 

SHRI SHRINIWAS DADASAHEB PATIL (Karad).: 
There is utrnost need to develop Chaturbet-Shindi road 
in Mahabaleshwar Tehsil of Satara district in Maharashtra 
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which connects 25 rehabilitated villages affected due to 
backwater of Koyana Dam. The road may be taken up 
under the ungradation scheme of PMGSY. 

(xix) Need to link sakrl-Hasanpur railway line via 
Baraunl Junction Bihar 

(Translalion] 

SHRI SURAJ SINGH (Balia, Bihar): Sir, in my 
parliamentary constituency, Sakri-Hasanpur, a railway line 
is being constructed for the benefit of the people. After 
its completion, this railway line cannot be linked with 
Eastem and North-Eastem States like Bengal, Orissa and 
Southern regions without connecting Barauni. However, 
this railway line can be linked with Barauni by taking a 
detour via Samastipur or Khagaria which would result in 
the wastage of both time and money of passengers. 

Besides, being two major industrial hubs of this 
region, Hasanpur and Barauni are very important places 
from the agricultural production (sugarcane), Tourism and 
cultural points of view also. After having a look at the 
railway map of this region, it seems that only this area 
from Hasanpur to Barauni avails bereft of railway service. 
Being a remote and rural area, this region, if linked with 
railway service, could prove to be solitary medium for 
the socially backward people to link themselves with 
railway service. If not linked with Barauni, the proposed 
Sakri-Hasanpur railway line would prove both irrelevant 
and uneconomical. 

Through this House, I request that the proposed 
Sakri-Hasanpur railway line should be made more 
effective, popular, profitable and useful for the people 
and the scheme regarding extension of Sakri-Hasanpur 
railway line upto Barauni Junction shOUld be approved 
without any delay in the next Railway Budget of 2007 in 
order to accelerate industrial development and agricultural 
production and promote tourism in this region. 

(xx) Need to Include Bhotl languge In the Eighth 
Schedule to the Constitution 

(Eng/ish] 

SHRI CHHEWANG THUPSTAN (Ladakh): The Bhoti 
language and its script is the connecting medium for all 
the people inhabiting the Himalayan region from Ladakh 
to Arunachal Pradesh constituting about sixteen million 
people. The history of Bhoti language goes back to 7th 
century with a very rich literature work available on Poetry, 

Drama, Grammar, Astrology and Medical Sciences like 
Ayurveda, Logic, Philosophy, Arts, Refigion and Culture 
etc. The Bhoti language and its culture also forms one 
aspect of the great Indian cultural heritage. At intemational 
level also the Bhoti language has been used in classical 
form for speaking and writing in Bhutan, Nepal, Mongolia, 
Tibet and entire Central Asia. The Bhoti language is link 
and cultural language of Ladakh, Spiti, Kinnaur, Uttar 
Kashi, Sikkim, Kalimpong, Darjeeling, Arunachal and the 
entire Himalayan range of India. It has Immense influence 
on the life of people of the Himalayan region and that is 
its cultural lifeline. Considering the rich history and heritage 
of the language and influence of Bhoti impacting a large 
population of Himalayan region of our country, it would 
be appropriate and apt to grant recognition to the 
language in our constitution by including it in the Eighth 
SChedule to the Constitution. 

[Translation] 

MR. CHAIRMAN: Now, we wiU take up item no. 22, 
List of Business. Shri Sontosh Mohan Dev. 

... (Inlenuptions) 

MR. CHAIRMAN: Now that issue is over. 

... (Intenuptions) 

MR. CHAIRMAN: Now you please sit down. You are 
a senior member. Nothing is being recorded. Why are 
you shouting? 

... (Inlenuplions), 

(English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): All the assurances 
that the UPA gave to the nation shall be complied with 
before the term is over ... (Inlenuptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, this is 
not a proper response 'rom the Minister ... (lntenuptions) 

[Translation] 

MR. CHAIRMAN: No more discussion. I have called 
Shri Sontosh Mohan Deviji to speak. Now you please sit 
down. 

"Not recon:Jed. 
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13.09 hrs. 

DALMIA DADRI CEMENT LIMITED 
(ACQUISITION AND TRANSFER OF 

UNDERTAKINGS) AMENDMENT Bill. 2006 

{English} 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
Sir. I beg to move: 

"That the BiD to amend the Dalmia Dadri Cement 
Limited (Acquisition and Transfer of Undertakings) 
Act, 1981, be taken into consideration.-

The Bill seeks to amend the Dalmia Dadri Cement 
Limited (Acquisition and Transfer 01 Undertakings) Act, 
1981 so as to empower the Cement Corporation of India 
Limited to dispose of the assets 01 its unit at Chartd'ti 
Dadri (Haryana). This unit was acquired under the Act, in 
1981 and the Central Government transferred it to CCI 
by a notification on 23.6.1981. 

The CCI, a Public Sector Enterprise under the 
Ministry of Heavy Industries and Public Enterprises 
beCame a sick company and was under reference to the 
Board for Industrial and Rnancial Reconstruction (BIFR) 
since 1996. The BIFR in 2005 circulated a Draft 
Rehabilitation Scheme (DRS) tor the CCI, prepared by 
IFCI, the Operating Agency. The DRS was considered 
and recommended by the Board for Reconstruction of 
Public Sector Enterprises (BRPSE) on 2.9.2005 and 
subsequently approved by the Government on 9.3.2006. 
The BIFR approved the Scheme on 21st March, 2006. 
The Scheme, infer-alia. provides for closure and sale of 
assets of seven non-operational plants of CCI. The sale 
of the plants is an integral part of the Scheme and the 
proceeds are to be utilized for modernization and 
expansion of the operating plants, for settling the liabilities 
of the non·operating units and for repayment of 
Government of India loans. The CCI on the whole. as a 
company is to be revived on sustainable basis according 
to the Scheme. Charkhi Dadri Plant is one of the seven 
non-operating plants proposed to be closed. 

Assets having been acquired under the provisions of 
the Dalmia Dadri Cement Limited (Acquisition and Transfer 
of Undertakings) Act, 1981, it has been decided to suitably 
amend the Dalmia Dadri Cement Umited (Acquisition and 
Transfer of Undertakings) Act, 1981 so as to empower 

(Acquisition I117d TrsnsfBr 01 
UndtHt8/dngs) AI118ndtn8nf BH~ 2006 

the CCI to dlspoee of the same as per the Scheme 
approved by BIFR. 

Now I commend the Bill for consideration of this 
august House. 

MR. CHAIRMAN: Motion moved: 

-That the Bill to amend the Dalmia Dadri Cement 
Umited (Acquisition and Transfer of Undertakings) 
Act, 1981 be taken into consideration." 

SHRI P.S. GADHAVI (Kutch): Mr. Chairman, Sir, thank 
you very much for giving me this opportunity to speak on 
this BiH. 

Sir, the Dalmia Dadri Cement Umited (Acquisition 
and Transfer of Undertakings) Amendment Bill, 2006 was 
introduced in the Lok Sabha on 28th July, 2006 and it 
was referred to the Standing Committee on 4th 
September, 2006 for their examination and report to this 
august House. 

As. you would know that CCI is a Public Sector 
Enterprise under the administrative control of the Ministry 
of Heavy Industries and Public Enterprises. The company 
became a sick unit under the Sick industrial Unit Special 
Provisions Act of 1985 and a reference In respect of 
which was made to the BIFR in 1996. The BIFR had 
circulated one Draft Rehabilitation Scheme, known as the 
DRS, for revival of this company. The DRS, intsr-611ia 
provided for closure and sale of assets of seven n0n-

operating units and for expansion and modernization of 
three plants. When the Minister would reply I would like 
to know from him as to which the seven non-operatlng 
plants are and which the three plants that are operational 
are. This is because the House should know as to what 
are the functions of these plants and why they remained 
non-operational. This being a fufty owned Government 
company, there should be some administrative control of 
the Govemment over them. Since It was a funy owned 
Government company there must have been a Board of 
Directors. What were the duties performed by these 
Directors? Why did the CCI go into loss? 

So, when the hone Minister would reply to the debate, 
he may kindly let the House know on these points. Why 
did it remain non-operative? Were the Directors doing 
their duty proper1y? 

The Bill was referred to the Standing Committee on 
Industries and the Committee had thoroughly examined 
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the matter and it held three meetings ... (ln/sl7l4Otions) The 
CCI informed that the Company was established in 
January 1965 with a paid-up capital of Rs. 446.82 crore, 
100 per cent owned by the Govemment of India. However 
by 31 st March, 2005, the Company had accumulated 
losses of Rs. 1321.02 crore which reduced its net worth 
to negative to the tune of Rs. 874.20 crore. So, this 
Company which is owned by the Govemment has this 
negative trend. It has incurred losses for many years. 
How did this loss occur during all these years? Were the 
Directors performing their duties properly? The Committee 
also wanted to know these things. But I am sorry to say 
that the Committee did not get a proper and satisfactory 
reply from the Government. What is the need for this 
and why we have been compelled to sell 
it? ... (Intel1llp/ions) 

MR. CHAIRMAN: Pleese maintain order in the House. 
A parallel Parliament should not function there. 

SHRI P.S. GADHAVI: Sir, the Standing Committee 
was informed that the CCI was referred to BIFR in 1995 
after Its net worth eroded and was declared Sick in 
August, 1996. In June, 1998. BIFR' circulated the first 
Draft Rehabilitation Scheme with a proposed cost of about 
Rs. 41.60 crore of which Rs. 35 crore was for the 
planning expenditure and the remaining Rs. 6.60 crore 
were meant to clear the VRS dues. At that time, why did 
the Government not make a commitment for the VRS? If 
this would have been done, the Company would have 
survived. The Government allowed it to go into losses 
and nobody cared for it at that time. Naturally, when the 
matter was referred to the BIFR, it circulated the Draft 
Rehabilitation Scheme. The Government should have 
considered it at that time itseH. But it was allowed to 
proceed with the result we have come to a position that 
we have to go for sale of these things. 

Now the land in Dadri is very costly. It is about 200 
acres of 'land. I would like to know from the hon. Minister 
as to how much land is there under Dalmia Dadri Cement 
Plant and the prevailing market price there. How has it 
been assessed? How have you made this assessment 
for sale of the land and plant? We would like to know 
from the hon. Minister, through you, the present or the 
prevailing market price of the land, how the assessm~nt 
was made. the cost of the plant and what they.are gOing 
to do with the money arising out of it. How thiS amount 
be utilized? Will it be utilized for refunctioning of other 
plants or will it be absorbed tor other dues? 

The hon. Minister may kindly inform us about ~~t. I 
would like to bring to the notice of the hon. Minister 
about the Committee's further recommendations. It says: 

"The Committee takes serious view of the massive 
cost of delay in implementing the revival scheme. 
The revival which could have cost only As. 41.60 
crore in 1998, has now swollen to As. 1,577.05 
crore in 2006. This cost will rehabilitate only three 
of the currently operational units. For six years the 
losses and liabilities have been allowed to 
accumulate whereas assets have eroded during the 
same period: 

So, all assets have eroded. I am reading only from 
the Committee's Report. It further says: 

'With a negative net worth of the Company, a major' 
part of the sale proceeds of the seven units are 
likely to be used In settling the old dues instead of 
funding upgradation and expansion of the remaining 
units." 

Here, the objective is to upgrade. ...(lntel1llptions) 
So, when the objective is to upgrade the units, will the 
proceeds which will come by selling these units be used 
for upgradation? This land is a prime one in Haryana at 
Dadri. It is a very important land. The Government would 
like to dispose it of. In the cement sector, many private 
companies are coming and foreign investment is also 
coming. The price of cement has increased like anything. 
A few years back it was Rs. 120 per bag. Now, the price 
is more than Rs. 212. After the UPA Government has 
taken over, the prices have gone up. How is it happening? 
Poor people cannot afford to buy cement now. These 
units should be upgraded. But they are not doing that. 
... (Interruptions) I would like to further quote from the 
Committee's Report. It says: 

"The Committee expresses its apprehension that if 
most of the sale proceeds are to be spent on 
settling previous dues instead of expanding 
prospective business, there was only a limited 
chance of long-term viability of CCI even after such 
rehabilitation, as there will be only a very limited 
addition in the capacity. The Committee observes 
that the Government should take a view of the 
current trends in the cement sector, where private 
players were expanding their capacities. acquiring 
new plants and even global cement giants 
picking up stakes in Indian cement sector. In 
competition with such players, the CCI with its 
limited capacity will remain untenable and may 
eventually seek Budgetary support from the 
Government: 
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{Shri P .5. GadhaviJ 

, would like to know from the hon. Minister, as the 
CCI is the tully Governrnent-owned Company, as to what 
are the views and opinions of the Government Directors 
on the Board of the CCI during the loss-making years. 
The same question was posed by the Committee also. , 
am sorry to say that no specific reply was provided to 
the Committee. Can the hon. Minister explain to this 
august House whether the Govemment wants to fix any 
accountability on these Directors? What steps have been 
taken by the Govemment for fixing accountability over 
such loss? These are important lands which we are 

. selling. I definitely oppose this type of sale. This type of 
sale should not have been allowed. 

{Transllltion} 

MA. CHAIRMAN: It is your Birthday today, so I 
wish you on your birthday. 

Shri Basu Deb Achariajl, you please speak in brief 
under special circumstances, I permit you though the tum 
was from this side but since it is a special circumstance 
therefore you car speak. 

SHRI BASU DEB ACHARIA (Bankura): I will be brief 
as I have to attend same meeting at 1.30 P.M. 

MA. CHAIRMAN: It would be better if you speak in 
brief. 

{English} 

SHRI BASU DEB ACHARIA: Sir, Cement Corporation 
of India (CCI) came into existence in 60s. During the 
initial penod this public sector undertaking used to eam 
profit. But gradually it became sick and it became sick 
since 1990. The networth became negative and the CCI 
with all its units was referred to the BIFR. The BIFR 
took many years to recommend the rehabilitation of this 
Company. 

I know about one unit which was under the eel and 
it is in my constituency. The Damodar Cement Company 
Umited was one of the units of the eel, but it was a 
separate unit and it had a separate Board of Management 
That unit was also referred to the BIFR, not along with 
other units. In 1996, there was a change in the 
management. From the first year when theACC took 
over this company, this company became a profitable 
company. But from the inception this company incurred 
losses. The accumulated loss was more than As. 65 

crere within four years. Now, this company is eaming a 
profit of Rs. 25 crere in a year. 

What was the problem with the CCI? There was no 
efficient management They could not manage all these 
units. There was a shortage of clinker. Clinker is required 
for the manufacture of cement It has clinkerisation plant 
also. But clinker was not supplied properly and in required 
quantities to all these units. Then, gradually it became 
sick. What was to be done by the Govemment of India 
as hundred per cent share was with the Govemment of 
India? The Govemment of India did not take any step to 
make all these units viable. Almost all the cement units 
are eaming profit. Why are the units of CCI incurring 
losses? So, the Govemment has not gone into the depth 
of the problems of the units of the eel. Afterwards when 
the Govemment decided, they have brought in this 
legislation to empower the CCI to dispose of the assets 
of the CharXhi Dadri Cement Plant The main purpose, 
which has been stated in the Statement of Objects and 
Reasons, is to utilize a portion of the sale proceeds for 
the revival of three units and also for clearing the debts 
as well as liabilities. 

I would like to know from the hon. Minister of Heavy 
Industries and Public Enterprises whether with this amount 
the three units which are to be revived and which have 
been recommended by the BIFR and which has been 
proposed by the Draft Rehabilitation Scheme prepared 
by IFel, the CCl will be able to revive its three units and 
these units become viable in future. 

For the revival of these three units, a Fund will come 
and a certain percentage of that Fund would be utilized 
for the revival of the three units. I would like to know 
whether, with this Fund, the three units would be revived 
or not 

The StandIng Committee on Industry has stated that 
initially when the revival scheme was prepared, the 
amount which was required was only Rs. 40 crore. By 
spending just Rs. 40 crore, the Govemment could have 
revived most of the units of the Cement Corporation of 
India. But our experience is that due to dithering in taking 
concrete and positive action in regard to revival of sick 
public sector undertakings, even after the recommendation 
of BIFR, in many cases, the Government of India has 
failed to act in proper time. As a result of this, the losses 
continue to accumulate. Then, the cost of revival becomes 
much higher and higher. After this, the Govemment 
decides to close down some of the units. 
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Regarding the unit of Char1<hi-Dadri Cement Company, 
if the Government had spent money or taken some 
positive action in proper time to revive it, this company 
also could have been revived. Today, after passing this 
legislation, by empowering the CCI to close down this 
unit and to dispose of its assets, the Government would 
get money. Had the Government acted in time, this 
necessity would not have arisen. So, I would like to know 
from the hon. Minister whether the Government wants to 
continue with the Cement Corporation of India or not. 

Today, there is stiff competition. There is monopoly. 
The Cement Corporation of India's share is less than 
one per cent now. All the major cement units are 
monopolizing and the price is being hiked. Today, one 
bag of cement costs Rs. 210. So, the existence of a 
strong public sector undertaking can deter the 
monopolizing of this sector by the major cement producing 
companies. Hence, I would like to know whether the 
Government of India is going to see that the Cement 
Corporation of India is strengthened, the units could be 
revived. These units can be made viable by spending 
some money and making some sincere efforts. These 
units can very well be revived. 

Hern:e, I demand that these units should be made 
viable. 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Sir, I rise to support the Dalmia Dadri Cement 
Limited (Acquisition and Transfer of Undertakings) 
Amendment Bill, 2006 that has been brought forward by 
the hon. Heavy Industries Minister. 

It is a brief legislation. I do not think that any 
exhaustive deliberation is required. As you know, the 
Government believes in the concept of Hberalization with 
a human face. In pursuant to that concept, this 
Government has been pursuing all possible measures to 
revive the sick industries In our country. 

It is easy to create a confusion, but it is difficuH to 
find a solution. As we aU know, today infrastructure sector 
is growing exponentially in our country. Naturally, the 
demand for cement is also growing by leaps and bounds. 
The Cement Corporation of India is an age-Old 
organization. Now, we are living in the world where cut-
throat competition is a mantra. In the age of cut-throat 
competition, we cannot keep abreast ourselves without 
having upgraded technology and Innovative approaches 
because cement majors who acquire modern technology 

are easily edging out the age-Old public sector 
undertakings. So, we have to have some innovative 
approaches to deal with this situation. In this scenario, 
simply maintaining an unviable organization does not merit 
itse". Therefore, the Ministry has taken a very prudent 
decision to dispose of the loss-making Charkhi-Dadri 
Cement Plant. 

Sir, the transfer of this undertaking to the Cement 
Corporation of India took place in the year 1981 through 
a notification of the Ministry of Industry. So, the 
Government would not be able to dispose it of without 
bringing a fresh legislation and, therefore, the situation 
warrants that this legislation should be passed so that 
the disposal of the loss-making units named after Char1<hi-
Dadri Cement Plant could be faciHtated. On every 
occasion, whenever any organization is to be closed, all 
stakeholders, all the pros and cons and all the parameters 
are taken into consideration by the BIFR under SICA. In 
this case also, over the years, an exhaustive examination 
has been carried out by the BIFR. But if no way is 
found to get an organization revived up to the desired 
level, then the Government does not have any aHemative 
but to dispose of the loss-making organization because it 
will simply cost our National Exchequer also. 

So, I think, this Ministry has taken a very prudent 
decision in this case. However, I want to make a 
submission to the hon. Minister. In the Statement of 
Objects and Reasons of this BiU it has been stated that 
it has been decided to suitably amend the Dalmia-Dadri 
Cement Act. 1988 so as to empower CCI to close and 
dispose of the assets of the Charkhi-Dadri Cement Plant. 
I would like to know from the hon. Minister whether the 
sale proceeds of the Charkhi-Dadri Cement Plant will be 
ploughed back to revive the Cement Corporation of India. 

Sir, I would like to know very specifically how CCI 
will get any benefit from the sale proceeds of its Charkhi 
Dadri Cement Plant Therefore, I think, the Government 
is honest enough to do the right thing in a right manner 
because we are not favouring any indiSCriminate selling 
of our national asset. But those assets which have been 
incurring losses over the years must be disposed of for 
the sake of our economy and furthermore our national 
economy would not have been burdened because of the 
loss making sick industries. 

WIth these words, I support the Dalmia Dadri Cement 
Limited (AcquiSition and Transfer of Undertakings) 
Amendment Bill, 2006. 
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(Tl7lfI$/aIion) 

PROF. RASA SINGH RAWAT (Ajmer): Sit, with 
respect to the Dalmia Dadri Cement Umiled (Acquisition 
and Transfer of Undertakings Amendment Bill, 2006 
presented by the Government, I would like to say through 
you. that the policy of the UPA Government regarding 
Public Undertakings is one of intermingling of 
heterogeneous elements. On the one hand since 1991, 
the Government is encouraging privatization in the name 
of liberalization and gIobaIisation and closing down the 
loss incurring public undertakings or reviving them and 
on the other hand the Government is continUously bearing 
the tosses of public undertakings due to the pressure of 
Leftist Parties sometimes in the name of BIFR and 
sometimes in the name of their revival. I would like to 
know from the hon'ble Minister the number of undertakings 
that have started earning profits out of the total number 
of undertakings which were revived or modernized through 
BlFR? 

Sir, in my parliamentary constituency, there Is a unit 
of HMT which is running in loss. Whenever 1hi& unit 
receives order, its wortt increases and the people of that 
region get some employment or else they live in perpetual 
fear of losing their employment as HMT Headquarters at 
8angalore and all its branches may close at any time 
since all of them are running in losses. Similarly, there 
are two NTC mills-MahaJakshmi and Edward in my 
parliamentary constituency. On the one hand, huge 
amount of money is being spent on National Textile 
Corporation on Management and on the other, employees 
are being asked to opt for VRS. As a consequence, 
neither the production is increasing nor are they getting 
the raw material and the management is proving to be 
a white elephant. Hon'bIe Minister of Heavy Industries 
and Public Enterprises is sitting here. I would Ike to 
know from him as to how long this situation wiI continue? 
Today we are having a discussion over Cement 
Corporation of India. I would like to say that on the one 
hand the policy of the Government is to solve the 
residential prob4em of the increasWlg population of the 
country and the banks are providing loans aIeo for this 
purpose whereas on the other the Government has no 
control on the prices of cement and steel. 

Mr. Chairman, Sir, I need your protection over this 
issue. You yourself must be fuRy aware that the prices of 
cement and steel have inaeased in the martte.. WhIle 
giving reply, the Minister should also clarify as to why 
the Government want to empower CCI. We can carry 
out expansions of the units we want to by seHing off the 
land and other assets of the units which are running in 
losses, strengthen the eCI but cel should produce 
cement at a cheaper rate in the country. Two Q8fJl8nt 

unI1s are running In my constituency. One of them is 
ShriCement which earlier had a single unit, later on 
another unit was opened. Subsequently, Gujarat Ambuja 
also started their own cement unit. I am surprised to 
know how the Government units are running in loss 
whereas the private sedor units are earning proIit. 

This public sector unit was set up during 1960-1965 
and it started incurring loss in 1995 and then the scheme 
for its f8f1ewal was fonnutated. Had It been renewed in 
1998 iIseIf, it would have cost less, but now in the year 
2006, it will require much more funds. It has been stated 
in the Bitl that 

[English) 

'in view of the judgement of the hon. Supreme eourt of 
India'. 

[T'f'IlnSIatlon) 

The hon'bIe Supreme Court of India In a judgement 
given on a Public Interest Litigation regarding this issue 
states that 

{English) 

"Centre for PIL versus Union of India, 2003. It has 
been decided to suitably amend the DaJmia Dadri Cement 
Limited (Acquisition and Transfer of Undertakings) Act, 
1981 so as to empower the CCI to close and dispose 
assets of the Charkhi Dadri Cement Umited plant: 

(Tnmsla/ion) 

Everyone is aware that Charkhl Dadri is in Haryana 
which Is near Delhi so land prices are sky-high there. 
The hon'bIe Minister should state whether it will be sold 
off through auction or through any other way or just leave 
everything on the Government officials. If it is done so, 
the officials will resort to aJbitrary actions without any 
restraint. Likewise, their assets will not yield any Income. 
About this unit it has been stated that 

{Engllsh/ 

The DRS Inter-alia provide for closure and sale of 
assets of the seven non-operating plants." 

Which are these seven non-operating plants? 

{Transltdion} 

This particutar Information haS not been given in this 
Bill. Therefore while replying. please furnish this 
informatiGn also. 

{English} 

Then It Ii 8aid, "Expansion or modemlzation of the 
remalnlng three plants." 
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[Translation} 

Which are the three plants that are going to be 
expanded and modernized? Seven plants will be closed 
down, but they have brought the BIll for only a single 
unit. What about the others? Please fumish details. 

The first Prime Minister of India, Shri Jawaharlal 
Nehru had set up the first public sector undertaking in 
the country. At that time, these PSUs were called the 
pilgrimage places of our country. They believed that these 
PSUs wiU lead to development and help in nation building 
and India will prosper. But it is a matter of regret that 
what is gradually emerging before us is the pitiable 
condition of these public sector undertakings. This is the 
result of the mismanagement of the PSUs. lAS officers 
who have no expertise in this particular field are appointed 
in those PSUS and after spending some time there, they 
move on to other postings. That's why they evince little 
interest in them. I conclude my speech with the hope 
that while replying the hon'bIe Minister wiD touch upon all 
these aspects. 

[English} 

SHAI K. SUBBAAAYAN (Coimbatore): Mr. Chairman, 
Sir, this Bill has been brought before this House to get 
the approval to close down the Dalmia Dadri Cement 
Umited, which was transferred to the CCI in 1981. 

It is said that the CCI became a sick unit in 1996. 
But it is surprising as to how the CCI had become a sick 
unit. There were several allegations of neglect and 
corruption on the Chairman and other top officials of the 
CCI by trade unions. 

Initially. an inquiry was ordered. But today, nobody 
knows what are the findings of that inquiry. None of the 
top officials has been removed, rather workers of seven 
cement factories have become the victims. Factories are 
closed and the workers are thrown out. They are running 
from pillar to post, but there is no result. 

Now, there is a big demand for cement. A nation 
with 9.5 per cent to 10 per cent annual growth of 
economy, needs more and more infrastructure. Cement 
is an important and essential material for the growth of 
our economy. How come that there is loss to cement 
factories? It was As. 80 to Rs. 85 per bag in 1996. But 
now, it is Rs. 220 per bag, and it is likely to go further 
up. But some factories in the country are making huge 
profit. 

The loss of CCI is due to the miserable failure of 
some officials, and the public sector is a victim. I oppose 
this Bill. Instead I propose to reopen all the seven sick 
units of CCI to which necessary amount should be given 
for modemization and for expansion of their capacity. I 
am sure an your investments will be back within three 
years. 

Also, you abide by the Common Minimum Programme 
to revive the sick units and make them viable. 

SHAI BRAJA KISHORE TAIPATHY (Puri): Hon. 
Chainnan, Sir, this piece of legislation is intended to rectify 
and to amend the Dalmia Dadri Cement Limited 
(Acquisition and Transfer of Undertakings) Act, 1981 so 
as to enable the Cement Corporation of India to close 
and dispose of the assets of the Charkhi Dadri Cement 
Plant in view of the Supreme Court's decision. 

I do not understand how the Supreme Court has 
intervened in this matter and how the original Act was 
wrong. Now, the Minister is intending to amend this Act 
so as to facilitate the closing down of seven plants of 
CCI and seBing off their assets. These are very valuable 
assets. The seven plants, which the Government is 
intending to sell off. have valuable assets. Charkhi Dadri 
Cement Plant has three captive mines. Government 
has offered to sell these three limestone mines 
which have reserve of about 91.37 million tonnes, which 
are located· in Madhya Pradesh. These are very valuable 
mine. 

Also, the BRPE was deeply divided on the issue of 
closing down of these seven units and selling off these 
units. They were divided on this issue. Even though they 
are divided, the Government is going ahead with the 
decision to close down the seven units of CCI and to 
sell off their land. The land itself is a very valuable land. 
One of the units in Madhya Pradesh has 1,100 acres of 
very valuable land. In Haryana also, it has another unit. 
It has also very valuable land. 

Now, the private players are coming up. The Birla 
Group of ~ is coming up. Grasim is also showing 
its interest to take up all these units. Then, what are the 
difficulties with the Government of India? The Ministry of 
Heavy Industries and Public Enterprises is contrOlling 
these undertakings of CCI. What is its difficulty? Now, 
we know how cement is so valuable here in our country. 
The cost has increased so much. The cement companies 
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are getting profit like anything. The cement price has 
gone sky high. The commoners are suffering like anything. 

H the Govemment will take a decision to sell whatever 
the units of other public sector, then Cement Sector will 
be completely under the control of the private enterprises 
and they will monopolize. So, the price can go sky high 
at any time. There will be no control of the price by 
Government With this money, Government want that they 
will improve and modernize three other units. They are 
also not out of these seven units. One of these seven 
units is a very modem unit. Why Govemment Is seiling 
this unit? Only small amount of money is necessary for 
the working capitaJ and other things. But Government is 
selling that unit also, where Government have also 
invested money for modernization. 

So, we want to know the real intention of the 
Government. Why are they interested in this? Why are 
they not investing money to revive these seven units? 
Why are they so much interested in selling off these 
units? When there are captive mines available and 
valuable lands are available, why are they taking so much 
interest to sell off? Is it because that the private parties 
are interested and that is why, the Government is 
interested to dispose of all the seven units? Or, do they 
have real intention? 

Of course, it was referred to the BIFR, and that has 
recommended this. I do not say anything about the BIFR 
The Government should have contested but the 
Government has conceded. Government have reterred to 
the BIFR in 1996. The Government has also, wiIhout 
contesting with the BIFR, requested the BlFR to sell theI8 
seven units. Now, the Government is in a position to 
dispose of these seven units. So, I want to know 1his 
categorically from the Government. The MinIster should 
tell us what the real intention is? 

What about the other six units? What will Govenvnent 
do with the other six units? Now Govemment is coming 
with this amendment for one particular unit. What will 
happen to the other six units? Is this amendment suIficient 
enough just to go ahead with the other six units atso 
and that the Government wi" not corne with another 
amendment for those other six units? We are interested 
to know this. 

With these words, I am opposing this amendment. 

[Translation] 

SHRI THAWAR CHAND GEHLOT(Shajapur): Sir, 
though most of the points have been discussed here, yet 
I would like to draw the attention of the hon'ble Minister 
towards one or two points. I would like to know from the 
Minister why the permission of the House is not being 
taken to sell off those seven sick units, the closure of 
which has been recommended by BIFR as stated in the 
amendment BiH. Is it a fact that certain people have 
made up their minds to buy the Dadri Cement Plant? 
Haw these people approached the Government in this 
connection and the Government have decided to hand 
over this sick plant to them? If so,pIease inform the 
House on what basis discussions were held with the 
institute which approached the Government? What 
decision has been taken by the BIFR in regard to their 
assets, their liabilities, the arrears of pay and allowances 
including EPF payable to the workers which is of utmost 
importance considering the Interests of the workers and 
the time by which the workers will receive their dues. If 
they reply to all these points, then we win assume that 
Government's motive is to revive this indUstry by selling 
it, otherwise we are forced to believe that a conspiracy 
is being hatched and eel is trying to sell Dadri Cement 
Unit irrespective of the fact that it is in a good condition. 
This significant aspect is reflected In the statement of 
objectives and reasons given by them. We want to know 
as to what the causes of their sickness are? They were 
being run by organizations like cel. The price of cement 
is rising throughoUt the country. The hon'ble Members 
who spoke prior to me had mentioned it. The cement 
industry is heading towards heavy profits. In such a 
scene rio it needs to be reconsidered whether the 
Government should take charge of these industries once 
again by investing money on them. 

A verdict was given by the Supreme Court in this 
regard. This House should be informed about Its contents. 
They have made a reference to the verdict but it was 
not mentioned as to what the court had said about it. Is 
the method being adopted to sell off the units through 
auction, through inviting tender or through advertising to 
attract the industrialists? If they are going to do so it 
means that they would Hke to revive the Industry and if 
they seH it to any party, we wiD assume that they had 
already prepared a wortQng plan and are just acting there 
on. 

We would Uke to know whether there is any scheme 
of VRS to the workers of this industry. They are going to 
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seU this industry and whether the labourers wo ..... _g , 
th' 'd INfI In 
~ ,In ~ry will remain employed or they wHI be given 

pnority while giving employment in the industry. Had there 
been any mention of it in the Bin, it would have been 
better. If it is not necessary to give all this in the Bill 
then will they enter into a contract with the people wh~ 
they would sell the industry to give priority to the labourers 
working in this industry? These are some of the 
apprehensions and it would be better if they seek the 
permission of the House after throwing light on all these 
points. 

14.00 hr •. 

(Englishj 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
first of all, I would like to draw your attention to one 
thing and request your indulgence. When a Bill is 
presented to the Parliament, the Govemment is obliged 
to take the Parliament into confidElnce by giving as much 
of information as possible. If you go through the object 
clause of the Bill, you will find that it Is a deliberate 
attempt to conceal as much as possible. When was the 
matter referred to BIFR? When was the judgement given 
by the BIFR? After the BIFR judgement was given, why 
did the Govemment not act on it? How did the Supreme 
Court come into play? What was the order of the 
Supreme Court? Unless the hon. Minister informs the 
House about all these issues in a proper and 
comprehensive manner to seek the approval of the House 
on such an important issue, I think, it is highly 
objectionable. First of all, I would request the Minister to 
take us into confidence. If he wants to withdraw the Bill, 
it is all right. Let him go back, do a proper home-work 
and come back to us to tell us everything. Then only, he 
can say that the House is making an informed decision. 
In the absence of this, if he conceals the key information, 
it is not an appropriate way to pilot a Bill in the 
Parliament. 

This Bill has very Umited purpose, but it raises very 
important issues. Pandit Jawaharlal Nehru, as was pointed 
our earlier, had said that 'public sector enterprises are 
the modem temples of India'. Therefore, he invested lot 
of public money to create new institutions and to create 
new factories in the key sectors like steel, cement 
and what not Later on came the second phase when 
Shrimati Indira Gandhi was the Prime Minister. Public 
money was used to buy several sick units which were 
run by the private companies. Then came the third phase 

between 1991 and 1996 when the Govemment headed 
by Shri Narasimha Rao was there and our present Prime 
Minister was the Finance Minister. He said that 'public 
sector enterprises, which are losing money, are a drain 
on public resources'. So, he said that 'we must refer 
several of these companies to the BIFR'. In-between carne 
the NDA Govemment. Now, the UPA Govemment has 
come. Now, I am a little confused. Are' these modem 
temples of India or not? If they are not modem 5 9 5 
temples of India, then what are they? You have invested 
good public money in those companies. What has 
happened to that money which was invested to buy sick 
companies from private enterprises? We had invested that 
money. Has that money been properly used? The House 
must know about it. The Govemment must prepare a 
White Paper, bring it before the House and tell us how 
much public money has been invested to buy private 
sector enterprises, to bail them out. 

Now we are saying that we want to sell these 
companies because the companies cannot run in profits. 
The question is that when we acquired those companies, 
they were already running in losses. Now, these 
companies have run for some time. What is the 
accountability of the person who ran these companies? 
What is the responsibility of the Govemment under whose 
control these companies were running? If the companies 
have run into losses, what were the causes for their 
incurring losses? I think, the Minister should tell us all 
these things so that we can understand why these 
companies have gone into losses and what the purpose 
of this is. 

BIFR has taken cognizance of several companies. 
BIFR has already recommended closure with respect to 
so many companies. Hon. Minister must tell us with 
respect to how many companies, the BIFR has issued 
orders for their closure and in respect of how many 
companies, they have acted to close them down. It is a 
pick and choose by the Govemment. I can understand if 
an the companies, which have been recommended for 
closure by the BIFR, are closed down. For some 
companies, they will say that they are going to close 
down and for some other companies, they will say that 
they are not going to close down them. What is the 
rationale behind it? Is it something which is done at the 
whims and fancies of the person who is going to decide 
or is it something done at the collective will of the 
Govemment? So, we would like to know the basis on 
which they are deciding to close certain companies and 
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the basis on which they are deciding not to close certain 
companies. He must tell this to the House. We have the 
right to know about it. 

Sir, we have always seen that the Government is 
trying to become a land developer. The Ministry of Heavy 
Industries and Public Enterprises' job is to run the 
company. If they cannot run it, iIs property is sold. The 
Ministry of Textiles sold certain properties in Mumbai, when 
the land was sold for several crores of rupees. Sir, as 
you know, whenever the land is sold, one hundred per 
cent of money is paid by way of a cheque. 

Therefore, some money could be lost. It is really 
important for us to know whether the Government should 
become a land developer. Should the Government try to 
sell, and buy land? Is this the job of the Government? 
I am asking this because finally it amounts to acquiring 
sick companies, and selling it after some time. Should 
we buy land or sen it? Is it the job of the Government? 
We would like to know about this issue from the 
hon. Minister. There should be a proper policy for deciding 
how to acquire a company; how to sell it; why you want 
to sell it. etc. 

There is another very important point, which I want 
to mention here. The Supreme Court has given a 
judgement. and I would like the hon. Minister to enlighten 
us about it. Probably, the Supreme Court judgement 
comes from the fact that when you acquire a property, 
the Parliament passes the law to nationaJize the business. 
Hence. if you are denationalizing or selling it, then the 
Parliament's approval is to be taken. This should be done. 
The Supreme Court wants the Parliament to be Involved 
in it so that the Parliament takes an informed decision, 
Is it not the responsibility of the Government to put aI 
the relevant papers before the Parliament? 0theJwiae. 
somebody else can even file a Pll, and he can say that 
we did not get a choice because the Government put 
before us only this piece of paper, and there was no 
other evidence of the papers related to this made available 
to us. Hence, the basis on which the Parliament takes 
this decision will become very important. Therefore, I 
would request the hon. Minister to make sure that aD the 
relevant papers and information should be placed before 
us, and we will be able to take a decision on this only 
after that is done. 

There is also an issue of the cement companies. If 
you look at the Bombay Stock Exchange Index, you wiN 
find that all the companies that are in cement business 

- are making profit, but the Government companies are 
making losses. A company statts making profit once it is 
sold. Has the Government become a parldnglot? I am 
asking tbis because if you lose money, then you park 
the company In the Government On the other hand, if 
you want to make money, then take It out of the parking 
lot, and start driving the car. Is this what the Government's 
money is being used for now? 

[TransIaJionj 

SHRI GANESH PRASAD SINGH (Jahanabad): Mr. 
Chairman, Sir, I would like to extend my thanks to you 
tor giYtng me an opportunity to speak on Dalmia Dadrl 
Cement Limited (Amendment) Bill, 2006. However, before 
speaking on this Bill, I would like to puObrth my views 
before you. There is a history of Public Sector 
Undertakings and the front Nne leaders of the country 
who contributed in the freedom struggle and made 
sacrifice for the cause of the independence after much 
deliberation decided to promote public sector undertakings 
over the private sector . and they implemented it too. 
However, gradually aR the undertakings under the Public 
Sector started to run into losses, closed down and some 
became sick. If you go Into the causes of their closure, 
you will find that the second-generation leadership, 
especially bureaucracy destroyed these undertakings to 
grind their own axe and indulged into loot and merriments. 
Today, priority is being given to the private sector. 
However. I would like to submit that lakhs of people 
were getting employment in the public sector undertakings. 
It is in the interest of such people and the country that 
the public sector undertakings should be revived and 
restored. Dalmia Dadri Cement Umited (Amendment) Bill 
has been brought. Earlier in 1981. the Act was formulated 
through which the said limited company was transferred 
to the Cement Corporation. The present Bill has been 
brought to transfer the right over this undertaking i. II. the 
Cement Corporation to the Central Government through 
this Bin. 

Mr. Chairman, Sir, the Govemrnent have proposed 
to amend ~on 9 of the BiD and I support . it. With 
these words, I conclude. 

14.10 hI'S. 

SHRI MOHAN SINGH (Deoria): Mr. Chairman, Sir, 
since the opinion of my party on this Bill was not 
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expressed so I have asked for five minutes. I am 
supporting this Bill. 

Mr. Chairman. Sir, time and again it is talked about 
the sentiments in the House. Pandit Jawaharlal Nehru 
had termed all the Public Sector Undertakings as the 
temple of Modern India. It sounds quite emotional and 
good, however, when we come across the ground reality, 
we find that situation has changed. At the time when we 
had formulated our policy of nationalization, the private 
sector of our country was not in a position to set up 
major industries in the country. We made efforts to create 
an industrial environment for setting up Public Sector 
Undertakings in the country. When we unanimously 
adopted globalised economic policy in the country and 
followed competitive economic system, globalisation 
became an accepted norm all over the country. In such 
a situation, I feel that it is not proper to make continuous 
uproar about the public sector. It hampers the 
industrialisation of the country and choke the continuous 
process of development. 

Mr. Chairman, Sir, just now when the hon. Minister 
introduced the Bill stating the objects and reasons for 
passing the Bill and spelt out the details. It Shri Suresh 
Prabhu, who is not at present here, was present in the 
House, he would not have got the opportunity to complain 
that hon. Minister, wants to get this Bill passed by 
incorporating everything in it in the House. It is quite 
clear that the Cement Corporation was constituted in the 
country so that cement may be made available to the 
common consumer of the country at cheaper rate. Today, 
it is because of the monopoly of the private sector in the 
cement industry that the cost of cement in the country is 
continuously going up. We should allow private sector to 
produce rnore and more cement. However, the 
Government must hava control over at the extent of price 
at which the finished product is to be supplied to the 
consumers. 

Mr. Chairman, Sir, as has been mentioned in the 
statement of the objects and reasons that the amount 
received on account of this will be spent on modemisation 
and expansion of other industrial units. It is commendable. 
Shri Suresh Prabhu had doubted whether it will function 
like housing society? I would like to submit to the 
Govemment that it sold the mills of the Textile Corporation 
Murnbai and all those mills were purchased by prominent 
leaders. Such thing should not happen in case of these 
mills. These mills should be sold to those people who 

may effICiently run these mills by way of making further 
investment in these mills and may enhance the production 
capacity of the country. 

With these words, I conclude. 

{English] 

SHRI SONTOSH MOHAN DEV: At the very outset, I 
would like to convey my thanks to all the hon. Members 
who have participated in the discussion on this Bill. 
Shri Mohan Singh has already stated two points about 
which I need not repeat. Firstly, this Bill came to this 
House long before, then, it was sent to the Standing 
Committee, to which we have submitted all the documents, 
as per the practice. The Standing Committee made certain 
recommendations. We have accepted a" the 
recommendations. So, there is no question of keeping 
the Members of Parliament in dark. Secondly, as you 
have rightly pointed out, the basic thing is that we have 
come before Parliament because this particular company 
was taken over by an Act of Parliament That is why, the 
Law Ministry has stated that if any asset of the public 
sector has to be sold in public or disposed of, the same 
has to go back to Parliament and get its consent. Only 
then, we can take. This is the simple thing. This 
judgement has been given by the Supreme Court and 
the same has been accepted by the law Ministry. These 
are the two reasons. 

Hon. Members have asked as to which are the seven 
plants which are to be closed. I would like to say that 
they are Mandhar, Kurkunta, Nayagaun, Akaltara, Charkhi 
Dadri, Adilabad and Delhi Grinding unit. Why are they 
going to be closed? This is the basic question most of 
them asked. Mostly machinery in these units have become 
obsolete. Today, cement industry is making profit not 
because they are using vintage machinery. You are an 
engineer and you understand better than me this. This is 
the position. 

Tandur in Andhra Pradesh. Bokajan in Assam and 
Rajbansin Himachal Pradesh are the profit earning units. 
At the moment, Cement Corporation of India is earning 
profit. Why is Cement Corporation of India not taken up 
for renovation? The policy of the Government is that-it 
is there in the NCMP-those units which are viable, will 
be revived and those which are not viable, wiD be sold. 
It would be given to private sector, if they want to take. 
In this case, private sector companies have come forward 
to take it. 
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As very rightty stated, people are interested In buying 
land, not factory. We have got a v8fY transparent panel 
of selling and that is foHowed by the judgements of the 
High Court, the Supreme Court and the BIFR. The 
Committee will be formed and it will have the 
representatives of IFCI, SBI, and from the concerned bank 
of that company. The Revenue Secretary of the State 
Government will also be there. It will be sold through 
public auction. We have sold lands in Kolkata of Koikata 
Tyres and we have got a good price by public auction. 
We have sold land in HMT BangaJore. There also, we 
have got a good price but the gentteman who got the 
land backed out. Then, the Urban Development MInistry 
applied for taking it They wanted to take it at a negotiable 
rate. Once we came, we said that no to negotiated rate. 
Those who are interested should buy at the price which 
was fixed in the open auction. They have taken at this 
price and we have given it. In a transparent manner this 
is being done. 

Some Members have asked as to how this valuation 
is being done. It is done through the SBI Capital Market. 
We pay them the price and they carry out the wortt. 

A question has been raised about the GcMtmment. 
Why is the Government not starting a cement factory 
when it is a profitable venture? Shri Mohan Singh has 
slightly touched this point. Where the private Investment 
is there, why should there be public investment 

Private investment is available In cement now. Thoee 
units which are eaming profits, we shall maintain and we 
wiY not close them. The loan that is available, the money 
that is corning out of sale win be utilized for the sick 
units that are there. We have to pay certain liabilities. 
Whatever money comes, we have to spend on expansion, 
modernization and operation plan of Rs. 110 crore. W. 
have to refund to the Government of India under Plan, 
loan of Rs. 155.90 crore and under non-pIan, loan of 
RS.153 crore; liability of non-operating units As. 125.04 
crore, refund of inter corporate loan As. 37 crore and 
employees dues As. 12.75 crore and others As. 28.01 
crore, total As. 617 crore. These are the liabilities which 
have to be paid from the proceeds that will come. 

Shri Adhir Chowdhury wanted to know whether we 
are paying the outstanding credit to the creditors. Yes, 
we are paying it. We are also taking into conaideration 
expansion in the manner I have already told. There wiU 
be no difficulty on that. 

As in the past, rny Ministry, has revitaJized Scooter 
India, U.P. BIFR gave us the package and we eccepted 
that package. It was a sick industry. Now, it is doing 
weD. We hope that their market share will be good. In 
HMT we are now producing Janata Tractor. It is a public 
sector unit and It is very popular with the f8l1Tl8fS now. 
It is priced at just Rs. 1.8 Iakh. A junior engineer came 
to me and said that he could produce it in the market 
for As. 3 Iakh to Rs. 4 Iakh. With Rs. 1 lakh also It can 
be produced. We encouraged It and within one year It 
has been produced and marketed also. It has a very 
good market. Agencies are willing to take It up. We are 
happy that our Government has encouraged it. 

A question was asked as to why other six units have 
not been brought for amendment. The other six were not 
taken by an Act of Parliament and that Is why we have 
not brought them. 

Another question raised was why the Govemment of 
India has not taken any ~tep before. It was because 
before there was a proposal which came from our BJP 
friends. Unfortunately, the records available with us say 
that it came up during the NDA regime and at that time 
the Government did not act on it.. (Interruptions) My 
point is, the then Government did not do a wrong thing 
because if at that stage If the then Government would 
have spent this money, it would have got wasted. The 
number of employees and the production quantity was 
very.yery poor. So, at that time this decision was taken 
and we carried it forward. We are not criticizlng it. Since 
Members have asked as to why it has not been done, 
I would say that it has not been done wisely. I am 
appreciating the decision taken by the NDA Govemrnent, 
which has saved the money of the exchequer. You cannot 
run property certain companies at certain stage. It will 
just be next to impoesibIe. Suppoae, in a company vintage 
labourers are more than 50 or 55 and If you try to invest 
As. 2000 crore, If I were the Minister, I would be the last 
man to spend money on that. Stvi Prabhu mentioned 
about steel. I was the Minister of Steel. At that time 
VlZag Steel was supposed to be closed and given to a 
private party. I opposed it We revitalized it This is one 
of the sea shore plants in the world today which is doing 
very wen. 

tt is now doing very well. We have re-vitalised it 
during Shrl P. V. Naraslmha Rao's time. When your 
Government came, it gave more help to it. 

[Translation} 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Minister, 
why the price of cement is going up? 
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[English} 

SHRI SONTOSH MOHAN DEV: It is not my cup of 
tea. I am not going to answer why the cement cost of 
production is going up. The infrastructure is the priority 
of the Govemment. Now the infrastructure is very good. 
In Maharashtra, certain roads were constructed with 
cement. I have gone and seen that. They are quite good. 
Then, Maha Sadak which was started during the BJP's 
time in certain hilly areas, they are also utilizing the 
cement. 

SHRI P.S. GADHAVI: As per the recommendations 
of the Standing Committee, are you going to re-assess 
the valuation of the land? How much price are you going 
to get and how much of it will be utilized for the 
revitalization and how much for repaying the debt? 

SHRI SONTOSH MOHAN DEV: The first thing is the 
liability of the workers. Their dues will be paid first. The 
second liability is the debtors b!Jt I cannot forecast the 
amount. The third thing is the revitalization in a better 
way. So, the recommendation from the Standing 
Committee was like this and we have accepted that. It 
will be done not by me or the BIFR. The Board of 
Directors will do it. Some people have asked why the 
Directors who had not functioned well were kept. When 
the industry fell sick, gradually all the Directors also said 
good bye. Many Directors were not there. That would 
have increased the cost 

SHRI SURESH PRABHAKAR PRABHU: First of all, 
I am very happy that Mr. Mohan Singh decided to support 
the Bill because I was all the time thinking what is the 
selective support that Samajwadi Party Is offering to the 
Government. I know exactly when they really come out 
to support. So, I am very happy about it. 

Sir, I agree with the Minister. The Bill is introduced 
because the Supreme Court said that the law was passed 
by Parliament to nationalize. So, if you want to sell off 
the assets which were nationalized, you must have 
another law in Parliament. That is precisely my point 
which I was requesting the Minister. Just look at the 
clauses. There are only two clauses In the BiR. There is 
hardly anything in the Object clause. At \east, you should 
place before the House all the supportive documents. 
Otherwise, anybody can go to the court and ~y ~hat 
Parliament has passed the law without taking Into 
consideration all the aspects of it. Therefore, my request 
is that in future if you take the House into confidence on 

what basis we are passing the Bill because you are de-
nationalizing and you are willing to sell the assets. But 
all the supportive documents, at least, should have been 
put in the Library of the House. Anybody who is desirous 
of going through it, could do so. So, this is my request 
which the Minister may like to consider. Otherwise, the 
Minister can, at \east, say that now it is not available but 
he wUI place it on the record of the House. That will be 
useful for the Minister so that in the court, it would not 
be challenged. 

SHRI SONTOSH MOHAN DEV: I will bring it to the 
notice of the House. 

MR. CHAIRMAN: The question is: 

"That the Bill to amend tI'Ie Dalmia Dadri Cement 
Umited (Acquisition and Transfer of Undertakings) Act, 
1981, be taken into consideration." 

ThB motion was adopted. 

MR. CHAIRMAN: Now, the House win take up clause-
by-clause consideration of the Bill. 

The question is: 

"That clause 2 stand part of the Bill.' 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clsustl " /he Enacting Fonnula and thB long TiIltJ 
were added to /he BiN. 

SHRI SONTOSH MOHAN DEV: I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed.· 

ThB motion was adopted. 

[Trans/stionj 

SHRI KHARABELA SWAIN (Balasore): Three months 
back, our salary was hiked, however, major portion of 
the same is not being paid to us as yet. The newspapers 
are reporting that we have enhanced our pay and have 
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drawn it but that is not being paid to us. The hon. Minister 
should look into it ... (/nIem.Iptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): There are some 
problems regarding its notification. The Minister of Law 
has cleared it. " the salaries have not been paid, the 
outstanding amount wi" be paid along with interests on 
it. 

SHRI KHARABELA SWAIN: But when will we get it? 

SHRI PRIYA RANJAN DASMUNSI: It wit be paid 
soon. If you get it early, it win be spent. 

14.30 hrs. 

COMMISSIONS FOR PROTECTION OF 
CHILD RIGHTS (AMENDMENT) BIll, 2006 

[En9ish} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHAI PAIYA RANJAN DASMUNSI): Sir, this is a very 
short BiH seeking a minor correction. So, I would like to 
request the hon. Members speaking on the Bill to 
condude their submissions quickly. 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
AENUKA CHOWDHURY): Sir, I beg to move: 

"That the Bill to amend the Commissions for 
Protection of Child Act, 2005, be taken into 
consideration." 

[Translation} 

MR. CHAIRMAN: Do you want to say something? 

[English} 

Motion moved: 

aThat the Bill to amend the Commissions for 
Protection of Child Rights Act, 2005, be taken into 
consideration .• 

Prf. Rasa Singh Rawat. 

[TnmsI/JIionj 

PROF. RASA SINGH RAWAT (Ajmer):Mr. Chairman 
Sir, I support the Commission for Protection of Child 
Rights Bill, 2006. We had passed the Commission for 
detection of Child Right BiD In 2005 and after one year 
there came a slight change that the Ministry got bifurcated. 
It is a very good thing that in order to give impetus to 
the development of Woman and child the department of 
Woman and Child Development was given the status of 
a separate Ministry on January, 30. 2006 on the occasion 
of the death anniversary of the Revered Father of the 
Nation Mahatma Gandhi. Subsequently the Commission 
for Protection of Child Right came under the control of 
this MInistry which was eartier under the control of Ministry 
of Human Resource Development. The Chalnnan and 
Members of the said Commission have not been 
appointed so far. In view of this, I would HIte to know by 
what time the State Commissions and the special Juvenile 
courts are likely to be, constituted? The Government is 
progressing at a snail's pace. Through you, Sir, I would 
like to point it out to the hon'bIa Minister who is a very 
sensitive woman and working for the welfare and 
development of women and children that we have 
wokenup to the reality so late because much time from 
2005 when it was passed tiH date i.1I. 2006 has lapsed 
Now the Chairman will be appointed by her. Earlier a 
Committee Consisting of three persons headed by the 
Minister of Human Resource Development used to be 
constitufed to suggest names for a panel for appointment 
of a Chairman of the said commission. -Now the Minister 
of Woman and Child Development WIll replace the Minister 
of the H.R.D. in appointing Chairman of the Commission. 
We have already supported It but, through youj would 
like to suggest that the Chairman of the Commiasion 
should be a peraon who has done excellent work for the 
welfare of children instead of an \.A.5. Officer or any 
other person not having MY particutar knowledge in the 
field. Through you. I would like to remind the Govemment 
that 

/English] 

Child is the lather of man, /Ita morning shows the 
day, a child shows the men 

[TlB1It1ItIflorIj 

I would also like to say that children are future 88 
weD as heritage of the nation and a very important part 0" the society. 

Therefore, they should not be 1ft-treated. They should 
not be subjeoted to illicit trafficking and bonded labour. 
Employment of children below 14 years of age in factories, 
mines and other hazardous profesaions should be banned. 
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A number of provIsions have been made in our 
constitution regarding welfare of children. The policy of 
the state should be formulated to ensure that the children 
are groomed properly. I would, therefore, request the 
Govemment through you Sir, to appoint the Chairperson 
as well as the Members at the earliest. The state 
Govemment should also be asked to constitute their 
Commissions for protection of Child Rights. Similarly the 
states should be directed to set up Juvenile courts for 
children to deal with the crimes against them. If the state 
Govemment face any resource crunch in this regard the 
Central Govemment should provide grants on behalf of 
the Ministry of Woman and Child Development so as to 
set up Juvenile Courts and check Crimes against children. 
If a child commits any crime, the punishment should be 
commensurate with his age. I think that hon'ble Minister 
of Parliamentary Affairs is anxious to get the Bill passed 
at the earliest. Children Constitute a very Significant 
segment of our society ... (lnlenuptions). There was a time 
when we all were children. It is, therefore, our duty to 
think about the welfare of children. I would, therefore, 
like to say that the Govemment should make strenuous 
efforts to create an atmosphere of desired freedom for 
children and wholesome environment for the poor. The 
Govemment should take necessary steps at the earliest 
to ensure protection of Constitutional and legal rights in 
order to provide them facilities. 

I conclude with these words. I thank you for giving 
me an opportunity to speak. 

[English} 

SHRI PRIVA RANJAN DASMUNSI: Sir, with due 
respect to the hon. Members, I would submit that this is 
a very minor amendment and correction in the Bill. I 
would npt like to interfere into the scope of general 
debate. But my only appeal to the House is that today, 
the BAG has decided to dispose of this Bill within two 
hours so that the reply on the Panchayati Raj Institutions 
which has been exhaustively discussed may be taken 
up. Through you, Sir, I would appeal to the hon. Members 
to confine themselves to the amendment and be brief as 
this is not a general discussion on the policy as such. 

SHRI BRAJA KISHORE TRIPATHV (Puri): Sir, this is 
an important legislation and so, we should be allowed to 
speak ... (In/emJp/ions) 

SHRI PRIVA RANJAN DASMUNSI: Sir, we want to 
discuss issues relating to children of our country. But, 
unfortunately, you did not demand for any such discussion 
like Short Duration Discussion and things like that Luckily, 

the hon. Minister has brought an amendment to the Bill 
before the House and so, you are talking about it. Our 
Govemment is keen to discuss about the children of our 
country. We still prefer to select a day to discuss this 
subject and our Govemment is keen about it, 

SHRIMATI PRATIBHA SINGH (Mendi): Sir, I thank 
you for giving me an opportunity to speak on the 
Commission for Protection of Child Rights (Amendment) 
Bill. 

As we know, it is an established fact that children 
are the treasure and future of our society. They shape 
the world's Mure and it is thus quite natural that their 
welfare and rights are given special attention. It is through 
them that inter-generational cycle of poverty, exclusion 
and discrimination can be broken. Denial of adequate 
opportunities for their development hampers national 
development. Keeping this in view, the well-being of 
children has been an integral part of India's development 
planning since 1951. There are several provisions in the 
Constitution of India, either as Fundamental Rights or 
the Directive Principles of State Policy that have been 
used to promote the well-being of the children of our 
country. As regards fundamental rights, article 15(3) of 
the Constitution of India empowers the State to practise 
positive discrimination favouring economically and 
educationally weaker groups which allow for special 
provisions for girls and children of disadvantaged special 
groups and not to discriminate against any citizen in 
diffICult situations. Article 15(3) asserts that nothing shall 
prevent the State from making speciaJ provision for women 
and children. 

The United Nations Convention on the rights of child 
spells out the basic human rights that every child without 
discrimination should have. It is the right to survival, right 
to develop to the fullest and the right to protection from 
neglect, abuse and exploitation. 

A majority of Indian children live in impoverished, 
economiC, social environmental conditions which impede 
their physical and mental development. We recognize that 
the Government of India is greatly concerned about 
safeguarding and enhancing the level of children and 
particularly the weaker sections of society. India has made 
steady progress in the last one decade in the field of 
reduction of infant mortality rate, matemal mortality rate, 
increase in literacy and increase in coverage of drinking 
water supply and sanitation facilities. 
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Efforts are being made to improve the overall situation 
of children in the country. Several schemes and 
programmes for children are being implemented by 
different Ministries and Departments, such as Integrated 
Child Development Service Scheme; Sarv Shiksha 
Abhiyan; Mid-day Meal Scheme; National Programme for 
Education of Girls at Elementary level; Integrated 
Programme for Street Children & Juvenile Justice; Child 
Line Services; National Child Labour Project Scheme; 
National Rural Health Mission; Pulse Polio Immunization 
Programme; and Reproductive & Child Health Programme. 

Integrated Child Development Service Scheme aims 
at improving the nutritional status of the children. Besides 
children of the 0 to 6 age group, the Scheme also targe1s 
pregnant women and lactating mothers, as the nutritional 
status of a child is linked with that of the mother. The 
Scheme is being run from about 7.45 Iakh AWes spread 
all across the country at present. The Government 
sanctioned 1.88 Iakh AWes in the last financial year. 
Reproductive and Child Health Programme; Iron & Folic 
Acid and Vitamin A Supplementation Programme; and 
National Iodine Deficiency Control Programme, are being 
looked after by the Ministry of Health and Family Welfare. 
Integrated Child Development Services Scheme is a 
Centrally-sponsored Scheme, implemented through the 
State Government. There has been significant progress 
in the implementation of the ICDS Scheme. 

Now, I must point out some of the schemes 
implemented in our State. As you know, a lot of emphasis 
is being laid on this. The nutrition component uauaIIy 
consists of a hot meal coof(ed at Anganwadi Centres, 
which contains a varied combination of pulses, cereals, 
sugar, iodised salt, etc. The State Government has 
enhanced the rates of supplementary nutrition. The 
purpose 10 enhance these rates is to meet the caloric 
and protein requirements of the children. From time to 
time this was being raised. The Government has been 
kind enough to give us enhancement in this. 

As far as pre-school education is concerned, the aim 
of PSE is to provide a leaming environment to children 
aged 3-6 years, and early care and stimulation for children 
under the age of three. The PSE is imparted through the 
medium of ptay to promote the social, emotional, cognitive, 
physical and aesthetic development of the child as well 
as prepare her or him for school. For improving the quality 
of PSE, the State Government has framed and 
implemented detailed activity based curriculum. The 
nutrition and health education is provided through 

Anganwad Centres to an the women in the age group of 
15-45 years. Immunization of all children, up to one year 
age and pregnant women is being done through medical 
staff. The State has aChieved almost 100 per cent 
immunization target in the State. Health check up is being 
regularly monitored. All the children attending Anganwadi 
Centres and pregnant and nursing women are provided 
health check up services in the State. All hard cases 
having major ailments or abnormalities are referred to 
the medical institutions for proper check up and treatment 
For treatment of minor ailments, medicines are provided 
through Anganwadi workers. 

Kuposhan Nivaran Abhiyan is a programme which is 
to gauge the exact level malnourished children in the 
State. All the children visiting the Polio booths under IPP 
programme were weighed. More than 12,000 adolescent 
girts and mothers were tested for HB level through ICDS 
network. These services are being provided through 7,354 
Anganwadi Centers and now it has further risen to 10,894 
Anganwadi Centres which are being set up in the State. 
The literacy status in our State has also improved. The 
proportion of literate in our State has gone up from 
76.5 per cent to 85.3 per cent. Similarly, many other 
prograrMles are being taken up so thai we can improve 
the child status in our State. I would like to thank the 
Govemment of India for improving the status of child in 
our State. 

14.41 hr .. 

[MR. DEPUTY-SPeAKeR in /fie Chair) 

The Govemment has provided the quality education 
after achieving the targeted number of schoots as per 
norms. The Slate Government is now laying emphasis 
on improving the quality of education in the State. Various 
programmes are being implemented to achieve the 
objective under the ambitious Sarva Shiksha Abhiyan. The 
State has almost achieved universal enrolment up to the 
elementary level, which is the first and foremost goal of 
the programme and it has been able to bring down the 
drop out rate to below one per cent. A sPeaal thrust is 
being given to the educ8tion of physically challenged 
children under the -Inclusive education for disabled 
programme-. There are 29,122 children with special needs 
(CWSN) in lhe State out of which 26,906 mild and 
moderate disabled children have been enrolled in school. 
These children are being covered under home-based 
education. Besides, 200 children are being Imparted 
educaIIon through non-Govemment organizations. 
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. Sir, with these words, I conclude my speech. 

{Translation} 

SHRI SHAILENDRA KUMAR (Chail): Mr. Deputy 
Speaker, Sir, I thank you for providing me an opportunity 
to speak on the Commission for Protection of Child Right 
Bill, 2006. While supporting this Bill, I would like to say 
that Children aged between 0-5 years account for 
13.4 percent of the Country's population as per the 
census, 2001 whereas 237.6 lakh children aged between 
three to six years were getting education during the year 
2005. The figures available with us are basad on the last 
census. As per the present situation, the targets and 
figures differ. It is the target of the Gov!. to provide 
primary education to the Children in the age group of 6-
14 years by the year 2010 while 1.7 percent of children 
have never been to school. As such, the figures are 
higher. 

During the year 2006, 1,57,967 schools have been 
approved across the country. Though for the rural areas, 
the Gov!. have approved a number of schools and the 
state governments are also constructing a number of 
schools, but even presently a number of schools are in 
a dilapidated state. To give them a good shape, we will 
have to fix priority for them so that the Children may 
study there. There is a target of 63 lakh children to be 
enrolled in the schools under the Education Guarantee 
Scheme as well as alternative education centres even 
this target seems very less as compared to the figures. 
But the reality is different, while the figures speak of 
something else. Anganwadi Kendras have been approved 
for 466 ICDS and 1.88 lakh villages. Presently, there are 
a lot of children living below the poverty line who are in 
a very miserable condition. It's the need of the hour to 
introduce this scheme at each block level. ICDS was 
introduced in 33 Community Development Blocks in the 
year 1975. Presently, there are 4,790 ICDS in rural areas, 
805 ICDS in ST areas and 523 ICDS in urban J.J. 
clusters. A total of 6118 blocks of the country have been 
covered under it while this target is still very less. Even 
in urban slums, the rural people especially the scheduled 
castes and scheduled tribes are leading a very miserable 
life. It's very difficult for them to make both the ends 
meet. In this situation how can they provide education to 
their children? There's a need to think over it. Be it the 
ICDS scheme or Child Development project or any other 
scheme. it's the need of the hour to make it compulsory 
and identify it at each block level in order to find out the 

number of such children across the country who are not 
able to go to school. Today, we need to make an 
assessment of the situation. I rise to support this Bill. 
The hon. Minister is a woman herself and she is well 
aware of the problems of the children and therefore she 
can think more in this regard. As it is said that ours is 
a male dominated society, still we think of their welfare, 
but being a woman hon. Minister has more responsibility. 
Irs the need of the hour that we take care of and pay 
attention to these children, especially the ones dwelling 
in SC and ST dominated areas and Urban slums. Since, 
it is very hard today to get a job in villages, so people 
are migrating to cities. Rgures exhibit that 40 percent of 
the people are dwelling in slums. That's why there's a 
need for us to pay attention to it especially to the SCs 
and STs. 

SHRI RAGHUNATH JHA (Bettiah): Sir, I heartly 
support the commission for protection of Child Right 
(Amendment) Bill, 2006 introduced by hon'ble Minister, I 
would like to thank him that this is very small Bill and 
there is only technical amendment to it but today if we 
look into children's condition be it a matter of health, 
education or their development, excellent laws are made, 
but they are not implemented very well resulting in this 
big section of society see their future dark in childhood 
crores of children of this country are born handicapped. 
I would like to say the hon'ble Minister that a survey had 
been conducted for this purpose in this country by Wor1d 
Health Organisation through UNO to ascertain as to why 
such a large number of children are born handicapped 
here. 

The people living in villages and rural areas say that 
birth of handicapped children is the will of God. It is not 
right. It is the fault of the society and the Governments 
that they had made them so. It was stated In that very 
survey report that pregnant women do not get nutritious 
food. Pregnant mothers and sisters have to lift load and 
water pots in their advance stage also. Therefore, these 
handicapped children are borm due to lack of nutritious 
food. 

I have been told that such a large number of 
handicapped children have been born in this country which 
is equivalent to the population of Pakis1an. It is a matter 
of shame and concern that we have not been able to 
provide nutritious food in a proper way to our pregnant 
women even after so many years of independence. The 
children also do not get nutritious food. milk, and medicine 
etc. It is good thing that you launch drives for that. We 
can not ignore those children who can become future of 
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society and country so today it is necessary to pay 
attention thereon as to why such number of children are 
bom handicapped. 

My friend Shailendnljl was right while expressing his 
views in this regard. I had got an opportunfty to be a 
Minister of Human Resource Development for some time 
in Bihar State. I had get conducted a sample survey in 
1982-1983 in three districts of Bihar is. Sitamarhi in North 
Bihar, Nalanda in Central Bihar which is belonging to 
present Chief Minister and-Palamu district of South Bihar. 
At that time Bihar was not divided. Suppose there is 
primary, middle and higher secondary school in a village 
and I got intonnatlon regarding the number of children 
enrolled in class one and the number of students appear 
in matriculation and then the number of student take 
admission in College. In 1983-1984, the report of that 
survey was made public. It had been mentioned therein 
that enrollment drive was carried out once in a year in 
a village. The children are got enrolled in school during 
this drive. The report also made a mention of dropping 
out of 90 out of 100 children which do not study further. 
There will be hardly any parents who do not want their 
ward to study further. But as soon as a child becomes 
able to work is looked upon as an earning member and 
sent out from school for grazing callies or for cleaning 
utensils. That's why such children are got dropped out 
from school. 

Here our friends of Tamil Nadu are sitting. When 
MGR Saheb was Chief Minister there at that time we 
were part and parcel of the Government of Bihar. We 
three Ministers from hera went to Tamil Nadu to know 
the functioning of Mid-day-meaI scheme. i was very happy 
to know that mid-day-meal scheme had been impIemenIad 
to increase literacy which was at a very low IeYeI there. 
This programme made a much head way in this regard. 

15.00 hra. 

We visited hundreds of schools there and found that 
aD children dressed equaRy in unifonn used to have meal 
together ir:-espective of their caste and creed thereby 
inculcating the feeling of nationality and nipping the 
inferiority complex in them. By doing so, they stopped 
the cases of dropping out. Today, the Central Govemment 
send funds but it is not properly used resulting in drop 
out is still there. The children are not sent to schOols. 
You are providing huge funds to the states but are these 
funds being utilized properly? 

A legislation has been enacted for child labourers in 
this Country and children are not allowed to carry on 
work but there should be some a1temative arrangements. 
In our country child labourers are engaged in 
manufacturing carpet and in polishing diamonds. The 
Children engaged there are removed but the question of 
their rehabilitation is still remains untouched. This is very 
common thing to remove child labourers but what the 
option you have given to those who are eaming bread 
for their parents by doing such jobs? You have not done 
any thing for his study. Boarding and logging and clothing 
requirements. You make a mockery with the people of 
the country by enacting law after law in this regard. 

Our colleagues have expressed their views about 
Aanganwadi. I am acquainted with the hon. Minister. He 
is a competent Minister who does his duties efficiently. 
This Bill gives you the powers to make Chairman and 
Committees at state level and district level to provide 
power and succour to the Dalits, Tribais and downtrodden 
80 that their children can get health care food, clothing 
and shelter faclllties ... (lntsnvpUons) The country can 
progress only when the minority children are supported 
in their endeavor to progress. Thank you for providing 
me the time to express my views. 

/Eng/itIh/ 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN 
(Ramanathapuram): Thank YOU. Mr. Deputy-Speaker Sir. 
I deem it as a great pleasure and honour conferred on 
me to be called upon to speak on the Commission for 
Protection of Child Rights (Amendment) BiU, 2006. 

Sir, the Bill is the most welcome piece of legislation 
and its timely arrival in the Parliament is also welcome 
in the tight of the sincere commitment of the UPA 
Government at the Centre for developing the people of 
this country right from the infant stage. 

Sir, in the Bitl of 2006, only a few amendments have 
been made because in the last Bill of 2005, all the 
developmental measures about children and women care 
have been dealt with elaborately. Now, the hon. Minister 
for Women and Child Development, Shrimati Renuka 
Chowdhury, has brought only a few amendments. 

The most Important amendment is about Section 4 
that It Is changed from the Ministry of Human Resource 
Development to the Ministry of Women and Child 
Development Yes, it Isa very appropriate aCtion taken 
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by the UPA Government because it is a right cJecision 
taken by them. 

We all know that child is the father of the nation. It 
is a proverbial statement. All the leaders of this great 
country have rightly mentioned that the future of the 
country lies in the hands of children. Our great Tamil 
Saint Thiru Vallavar, 2000 years ago, has beautifully 
written in Tamil: "That only those who have not heard 
and enjoyed their children lisping prattle, will say that the 
pipe and the 'yal' are sweet" 

In Silapathikaram - that is also one great legend 
written in Tamil - Kovlan, the hero of that poem uses 
the same comparison to praise his wife, the sweetness 
of Kannagi's , the heroine's speech. He compares his 
wife's speech with the sweet speech of children. 

Cicero's emphatic query about children is almost 
another translation of this couplet of Vallavar's: "What gift 
has providence bestowed on man that is so dear to him 
as his children." So, in all ways we have to protect the 
children who are the future of this country. We have to 
take all the protective measures about children and 
women. 

Sir, for the Commission, it is mentioned that the 
Ministry will select the Chairman with the help of Selection 
Committee. He talks about the composition of the 
Commission that it will consist of Chainnan and Members 
representing fields relatil'lg to child weHare. I would like 
to submit that the care of the children is best understood 
by none other than mothers. So, it is my eamest plea to 
the Parliament that the post of the Chainnan should be 
exclusively reserved for a woman who can be expected 
to give understanding leadership to the Commission. In 
addition to this, at least two posts or more than two 
posts could be reserved for women to act as Members 
of this Commission. I would like to request that this 
suggestion should be explicitly incorporated in the Bill. 

In Tamil Nadu a wonderful ruling has been done by 
our Kalaignar Karunanidhiyji. He has taken all the weHare 
measures. 

MR. DEPUTY SPEAKER: You have taken more than 
five minutes. Please conclude within one minute. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Sir, I 
have spoken for only two minutes. I am the only member 
from my Party. 

About Kalaignar, I would like to say something. It is 
because in Tamil Nadu, he is doing very well and he is 
taking measures for the weHare of children and mothers. 
He has ordered to give two eggs in noon-meals to poor 
children. Also for pregnant mothers, he has ordered to 
give Rs. 1000 every month for six months, three months 
before delivery and three months after delivery. Similarly, 
he has given job opportunities particularly to womenfolk. 
It is because women are preparing some handicraft 
materials. In our State, Tamil Nadu, we are having the 
'poomallli' scheme where things are sold in a particular 
building constructed by the Tamil Nadu Government. So, 
he is taking all possible welfare measures in Tamil Nadu. 

Sir, I would like to suggest that the Commission 
should have powers to nominate committees at the District 
level, Panchayat level, and Union level with the 
concurrence of the Govemment. These Committees could 
act as the eyes and ears of the Commission for tracking 
the problems that confront children and reporting them to 
the Commission. These Committees could consist of 
officials and non-officials in equal proportion and linked 
to the nodal Departments at the District such as 
Department of Education, Health and Child Care. So, 
about the implementation of the welfare measures like 
children's elementary education, health. noon-meals, 
juvenile custodial homes etc., we are doing our best in 
Tamil Nadu. 

So, all the States should follow the Scheme of our 
Chief Minister, Dr. Kalaignar Karunanidhi,. and we should 
take all care about children and mothers. 

On behaH of the DMK Party, I welcome this wonderful 
piece of legislation. 

DR. SEBASTIAN PAUL (Ernakulam): Sir, I fully 
support this Bill. In fact, the proposed amendment is very 
innocuous and there is not much signifICance in it. But 
the discussion on this Bill provides an opportunity for this 
House to remind the Government of its supreme obligation 
to children of this country because India has got the 
largest child population in the world. 

If we take zero to 18 age group, the percentage of 
child population in this country is 40. The National 
Common Minimum Programme clearty emphasiSes the 
need to accord priority to children. After the UN 
Convention on the Rights of the child finalized in 1989, 
much attention is given to the rights of the children. Apart 
from protecting certain rights often described as child 
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rights,. the cunent emphasis of law is to recognize child 
as an autonomous individual with certain inalienable and 
immutable rights. Despite the constitutional and statutory 
protection of the status of child, minions of children still 
live in dehumanising condition. 

Children are a supremely important national asset, 
and the future of the nation depends on how its children 
grow and develop. There are innumerable laws and 
statutory provisions in this country. We have Directive 
Principles in the Constitution, which directs the 
Government to provide free and compulsory education to 
children up to the age of 14, and the Supreme Court, in 
the famous Unnikrishnan case, elevated that directive 
principle to the status of a fundamental right of the child 
to free education. 

I would like to quote the memorable words of the 
famous Chief Justice K. Subba Rao: "Social justice must 
begin with children". The Indian legislation on child-related 
matters is quite advanced and is in conformity with 
international standards. But at the same time, India has 
high incidence of child abuse and exploitation. The Indian 
child suffers the scourge of diseases and epidemics. Most 
of them are illiterate. 

Education is a fundamental need for the fun growth 
of human personality. For making any attempt at child 
development, we have to give emphasis on this aspect. 
At the same time, we have, by law, banned child labour 
but in reality, in practicai terms, child Iabour-lt is in fact 
an abuse of childhood-is still there in the country. The 
right place of a child is school. We have to provide the 
right place for children to be in the school. Therefore, 
the battle for the schools must be won. Most of the child 
labour is involved in unorganized sectors, where these 
children are lOSing their childhood. It is very pertinent to 
note that the Government is very much anxious and 
considerate about the nghts of the children. 

It is our duty because "Mankind owes the child the 
best it has to give: These inspiring words of the Rrst 
Declaration of the Rights of the Child made in 1924 
should serve as the beacon rl9ht for the Government for 
acting, pursuing, promoting and protecting the rights of 
the children. 

The debate on this Amendment Bin will act as a 
necessary reminder to the Government to act further in 
an earnestness in conformity with the promise made in 

the National Common Minlrm.m Progran iI1l8 which assures 
the nation that priority will be given to the children for 
protection of their rights, their dignity and their privilege. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): I 
support this BlH and expect that the responsibility of the 
Government starts with the passing of the BID and hope 
that the hon. Minister will try to enforce Its provisions in 
such a manner that all the children of this country look 
upon her as their mother. I think the people of this country 
have great expectation from the hon. Minister. This Bill 
will serve a limited purpose as the subject will be 
transferred to the Ministry of Child and Women Welfare 
from the Ministry of Human Resource. Development. I 
request that the Government should pay attention to the 
lines in this Bill in which it is written that the committee 
will be chaired by the Minister-in-charge of this 
deparlment. These lines should be amended to incorporate 
the provislon that the 'Minister of Child Welfare Department 
win be the chairman of the committee accordirJg to the 
rules of business of the Government. A situation should 
not arise in which a separate Ministry is formed for Child 
Welfare by the Prime Minister, as a reward for the good 
woft( being lone by the present Minister-in-charge. In that 
condition, amendment dot will be necessary in the 
proposed Bill: For that specifIC purpose I want that it 
should be clearty incorporated in the proposed Bill that 
the person responsible for that work as per the 'Rules of 
Business' will be its Chairman. 

I conclude with thanks to the chair for allowing me 
to express my views. 

[Eng/itIhJ 

MR. DEPUTY SPEAKER: Now, Shrimati Archana 
Nayek. Please give suggestion only and not make a very 
lengthy speech. 

SHRIMATI ARCHANA NAYAK (Kendrapara): Sir, I 
thank you for giving me the opportunity to participate in 
the discussion on the Commissions for Protection of Child 
Rights (Amendment) Bill, 2006. 

We knew that in order to give importance and proper 
care to the problems relating to women and children, the 
Department Of Women and Child Dev.lopment has been 
given the status of a Ministry with effect from the 30th 
January. 2006. Section 4 of the Commissions for 
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Protection of Child Rights Act. 2005 stipulates that the 
Chairperson of the National Commission for Protection of 
Child Rights shall be appointed by the Minister in-charge. 
Now, since the matter has come under the newly 
constituted Ministry, the amendment is needed. 

The National and State Commissions were constituted 
In 2005 for the protection of child rights and children for 
providing speedy trial of offence against children or of 
violation of child rights. Article 14 of the Constitution 
provides for equality of law for all, including the children. 
It also provides for free and compulsory education to all 
children of the age group of 6-14 years, prohibition of 
trafficking and forced labour of children and prohibition of 
all children below the age of 14 years in factories, mines 
and hazardous occupation. The Constitution gives 
protection to the Govemment to make special provisions 
for the children and that their tender age is not abused. 

It is the duty of the Govemment to give the children 
opportunities and facilities to develop in a healthy 
atmosphere with required freedom and dignity and to 
ensure that their constitutional and legal rights are 
pfotected. Thus, a National Commission for Protection of 
Child Rights was constituted in 2005 with the following 
functions - to study and monitor all the matters relating 
to constitutional and legal rights of the children, to rewrite 
the existing laws and suggest amendments, to look into 
the complaints or take suo motu notice of the cases 
involving violation of constitutional and legal rights of the 
children. to monitor implementation of laws and 
programmes related to the survival, welfare and 
development of the children. 

All these constitutional provisions are there. But we 
have to accept that the condition of the children in the 
country is still alarming. So, we have to think seriously 
about the future of our nation. We hope that with the 
passage of the present Bill, the hon. Minister of Women 
and Child Development WIll take care of the protection of 
the rights of our children with more care and responsibility. 
I would request the Govemment that the interests and 
the waHare of the children should be given top priority. 

With these few words, I would like to support the 

Bill. 

SHRI CHENGARA SURENDRAN (Adoor): Thank you 
Mr. Deputy· Speaker, Sir. Firstly. I rise to support the Bill. 
Children are said to be the future of any country, educated 
chitdren means educated society; and well-cared children 
means safe and secured country. So, it should be the 

first priority of any country that Its children are well 
protected and well educated. But unfortunately, in our 
country, it is not so. Our country has the highest child 
labour force in the world. We do not have any accurate 
data, but It is estimated that four crore to five crore 
children are working as child labour in our country. This 
Is a very sorry state of affairs. 

The reasons behind having child labour In our country 
are poverty and lack of social security network. Poor 
families need money to survive and therefore, children 
are source of additional income for them. Though poverty 
is one of the basic causes of child labour, but it is not 
the only factor. Inadequate and poor facility of schools 
and expensive education are other factors. Attitude of 
parents also contribute to child labour because the parents 
feel that their children should work in order to develop 
their skills useful in the job market instead of spending 
time in getting formal education. 

Now we should first provide job guarantee to the 
members of the poor families. We should also encourage 
the parents to send their children to the schools. Only 
then, we can bring a change in this situation. I think, the 
Government alone cannot work in this direction 
successfully. So, it should also take the help of non· 
govemmental organisations and voluntary organizations. 
Only then we can improve the situation. 

I hope. this amendment will work in this direction 
and fulfill the constitutional obligations. 

{Ttanslationj 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. 
Speaker, Sir, actually, Bill has already been discussed in 
detail in the year 2005. Even earlier, such types of 
discussions have been held on this matter for years. 
While introducing National Commission for Protection of 
Child Rights Bnl in the year 2003. It was stated that a 
commission will be set up in this regard. Hence, while 
preparing the draft of this Bill in 2005 several such things 
were taken into consideration. It was suggested then, 
that there will be two women members in the Commission. 
Shrimati Kanti Singh the then Minister suggested that 
there should be two women In the Commission. How this 
Commission will function, whether it will function 
independently or seek the advice of the judiciary in all 
the matters. these aspects have been covered in the 
detailed discussion held in this regard. 

Hence, I do not think that there is any need to 
discuss this matter further One more important thing is 
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that the report of this Commlsalon will be laid in the 
House aIongwith Action Taken Report. This win belp the 
House to review the policies as well as discuasea the 
international treaties. There was one apprehension in my 
mind even then I am mentioning It again since it relates 
to the Children and we claim that after 20 years from 
now India will have the highest number of youths. We 
are saying that in proportion to the total population the 
population of aged persons shall be higher in other 
countries and the population of youth will be higher in 
India as the Children of today will become youth by then. 
But, presently the potential of our children is not being 
harnessed. There are several reports which highlight the 
condition of our Children and hon'b\e Minister herself has 
stated in the reply to a question that India is on the fifth 
position with regards to the malnutrition among children 
and on the sixth position in the matter of social insecurity. 
We can see that it is our children who are worst affected 
from poUution. The cases of kidney transplantation of small 
kids are being reported. The children with congenital heart 
diseases are taking birth. There is a social aspect of this 
problem. This is related to the development of a society. 
Hence. the thing which strikes my mind is that since a 
special states has been given to the state of Jammu and 
Kashmir and due to which while discussing a Bill etc. we 
generally say. except Jammu and Kashmir. but. since 
this is a social problem we should also have included 
the Jammu and Kashmir in the scope of this Bill. But we 
have not done so. I would Hke to say one more thing 
that there is an urgent need to pay due attention towards 
the un utilized potential of chiidren regarding which I have 
mentioned earlier. I have stated that teday's children are 
the future of our country. A poet has said that: 

"Haali nahin baI, daari nahin aad, tyane phoo\a jhaade 
laag naye.· Means, the person who neither possess any 
power nor he has any well in the vicinity. should not 
plant a sapling in the garden, since he cannot provide it 
the water. similarly: 

·Sosata sosana sansara cha taap tyane mai baap 
houn nahin" 

In these lines it has been said that if you don't have 
sufficient courage to maintain a family then don't give 
birth to children. This is the preaching of a saint or a 
poet. We need to keep in mind that if we are enacting 
so many laws for the weKare of coming generation then 
this Commission should also function in an efficient 
manner. Actually. the amendment moved is very minor. I 
agree with the point raised by Mr. Suresh Prabhu. It is 

also requited to be ensured thatthare are no repeated 
amendments. I would like to aay one more thing that 
since I wa. In the Ministry of women and Child 
Development, this point had constantly came to my mind 
that this Ministry is actuaBy responsible to empower the 
actual strength of the country and the society. This Ministry 
18 reeponslble to loote Into the social and economical 
aspects of the actual strength of our country. It was felt 
even then that in charge this Ministry 8hould be given a 
cabinet rank Instead of state Minister with Independent 
charge. Today, this amendment is being made because 
8he has got the statue of Mlni8ter of state with 
Independent charge. My aubmlaaion Is that not only this 
status should be maintained but the right8 and jurisdiction 
of this Ministry should also be increased further and the 
minister of the ministry of women and child development 
should always be of cabinet rank. We can' say anything 
about the future as it depends upon the decision of the 
Prime Minister or the party In the power. Hence, the 
point raised by Shri SLiresh Prabhu that a provision for 
separate Ministry for the children In Mure should also be 
included in this Bin, appears to be appropriate. 

I congratulate the Minister of Women and Child 
Development. I thought that the Minister can handle the 
independent charge of this Ministry and this amendment 
has been moved to give her Independent charge of the 
Ministry. I support this amendment wfth the hope that it 
will remain intact and there will be no need for making 
further amendments in this regard. 

(English} 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
Thank you very much. hon. Deputy-Speaker, Sir. I 
rise to support the Commissions for Protection of 
Child RightS (Amendment) Bill, 2006 in this august 
House. 

All our women Ministers. who are UPA partners. 
deserve compliments. Men should not feel jealous 
because men do not always recogniZe the achievements 
of women. I compliment Shrlmati Renuka Chowdhury in 
this august House where she has got compliments from 
a senior stateswoman like Shrimati Sumitra Mahajan. 
Therefore, she definitely deserves the wholehearted 
compliments from our benches also. 

She has brought this Bill because she is committed. 
and she has the courage to implement this 8iH. I know 
this point. Therefore. I would like to wholeheartedly 
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compliment Shrimatl Renuka Chowdhury for It. 
... (IntsrtVptions) We need all your support. Men will be 
forced to support us here as long as Shrimatl Sonia 
Gandhi is there. 

This Bill aims to protect children from physical, sexual 
and economic abuses. It aims to appoint a Chairperson 
and Members to the proposed Commission to oversee 
proper enforcement of the rights of the children, and 
effective implementation of laws and Government 
programmes related to children. 

We celebrate Pandit Jawaharlal Nehru's birthday as 
Children's Day. This shows the importance that the nation 
gives for the welfare of children in this country. Today's 
children are tomorrow's citizens. India has the largest 
population of children in the world, that is, 19 per cent. 
This means that V5th of the world population of children 
is in India, and 40 per cent of our youth population is 
under the age of 18 years. 

The wellbeing of children is the universal aspiration. 
Children are the architects of the future world. They are 
the leaders of humanity. I am very glad to see many of 
our young bright children as well as youths sitting in the 
visitors gallery. I would 6ke to say that many of them 
may become Members of Parliament tomorrow. If at all 
I am a dignitary, VIP or a respected individual today, it 
is because of the environment, surroundings, and my 
parents - who have provided me a peaceful and very 
encouraging childhood. I would like to pay my respects 
to them. 

MR. DEPUTY SPEAKER: Please do not address the 
gallery. Please address the Chair. 

SHRIMATI TEJASWINI SEERAMESH: If we see more 
militants, naxalites, or more disturbed criminals today, then 
it means that we have failed to provide them a safe and 
good childhood. The society cannot run away from its 
responsibility, and we must always keep this point in mind. 

The Constitution of India guarantees several rights 
to the children including equality before law; free and 
compulsory primary education between the age group of 
6 and 14 years; prohibition of trafficking and forced labour 
of children; prohibition of child labour below 14 years in 
factories, mines. and hazardous occupations like match 
factories, fireworks, etc. The Constilution enables the State 
to make special provisions for children, and directs that 
the policy of the States shall be such that their tender 
age is not abused. 

What is the scenario that we see today? Many 
children lead a confused and directionless life because 
they are neglected by their parents. We have time to 
grow ourselves; we have time to eam money; we have 
time to build our bungalows; but we do not have the 
time to take care of our children. Even I am unable to 
give the required attention to my own child due to my 
duty as a Member of Parliament. 

I am duty bound here. Yes, Sir, I am being candid 
when I accapt this that when my children deserve my 
attention I cannot give it to them one hundred per cent. 
While we are serving the society, we are forced to 
sacrifice our personal lives. As far as women are 
concamed. we are sacrificing. I expect men to take up 
more responsibility in this regard. Men can be better 
caretakers when women are involved in social service. 
For ages, women have been sacrificing. Men also should 
leam to sacrifice a little bit in order to take care of 
children. Due to damaged personality and self-respect of 
the child. you launch upon the world another difficult and 
maladjusted adult. However. nature is strong and in spite 
of all our mistakes, children are growing well. That is the 
power of the nature. 

Notwithstanding India's advancement in economic and 
social sectors. we have failed to address the tragedy of 
child labour. The 2001 Census figures show that out of 
252 million child population, 12.5 million children are in 
the age group of five to 14. It is heartening to know that. 

However. a news report appeared in Ths Hindu dated 
19th July. 2006. The title of the report was. ·Controversial 
Survey on India". That report categorized India as the 
sixth dangerous country for children. I do not agree with 
the report. They had taken indicators like hunger. 
malnutrition. lack of access to education, health. child 
labour. sexual abuse. etc. The Reuters Foundation has 
conducted that survey. I do not know what made them 
come to the conclusion that India should figure in that 
list. Anyway, they said that India is not the safest place 
for children. Even countries like Palestinian Authority and 
Afghanistan have come next to India in that list. 

I appreciate the efforts of Govemment of India in 
this regard. Under the Ministership of Madam Renuka 
Chowdhury 466 ICDS projects and 1.88 lakh Anganwadi 
Centres were sanctioned. The steps being taken by the 
Govemment include doubling of financial norms for 
supplementary nutrition, sharing of 50 per cent of the 
cost of supplementary nutrition with States, supplementary 



DECEMBER 13, 2006 Child Righls (Al11fIf1tIrnenIl BIll, 2006 

[Shrimati Tejaswini Seeramesh) 

nutrition is no longer confined to the beneficiaries of SPl 
families only, better convergence with the schemes of 
Ministry of Health and FarnBy Welfare and Department of 
Elementary Education and literacy. 

The UNICEF has conducted one survey under the 
direction of the Secretary-General of the UN. He appointed 
one expert called Paulose Sergeo Pinaro. He conducted 
a global study on violence against children. UNICEF has 
found a disturbing trend that girls were more prone to 
sexual violence while boys were susceptible to physical 
viotence, especially involving weapons. The disabled, 
orphaned, and minority children are more wlnerable to 
this type of sexual abuse. Sexual abuse is done not only 
by the family members, but even members who are 
having access to the family. 

A three-year old infant has been raped in my own 
State, in Banga/ore. The State Police arrested those 
things. How can we implement laws? The intention of 
this Sil itself is to give enough teeth to the laws. We 
have enough laws but laws are not able to take care of 
this type of abuses. 

Infants with low birth rate is 30 per cent: the rate of 
under-five suHering from stunting, is moderate to severe. 
Among 40 per cent of the children are the comnercia/ 
sex wo!i(ers. We must bow our heads in shame because 
we are unable to protect our children from the sex martcel 

Out of the total school drop-outs, the pen::entage of 
gir1s is 53 and that of boys of 48. These figures show 
the plight of the children. 

I would like to quote Swamy VIYekananda: 

"let positive, strong, helpful thoughts enter into 
children's brains from very childhood. Teach them 
that they are all glorious children of immortality.· 

With these words, I would like to thank the Chair for 
giving me the opportunity. 

{Translation! 

MR. DEPUTY SPEAKER: Since you have taken so 
much time. no other member of your party 8haII be given 
the time to speak, Shrimati RubabSayeda. 

SHRIMATJ RUBA6 SAYEDA (Satvaich): Mr. Deputy 
Speaker, Sir, I convey my special thanks to you for giving 

me an opportunity to speak. At an earlier occasion also 
when I spoke In the House, incidentally It was you who 
had given me an opportunity to speak for two minutes 
and this time also you have given me the eame period 
of two minutes. 

MR .. DEPUTY SPEAKER: That was my compulsion 
and today also it is my compulsion. 

SHRIMATI RUSAS SAYEDA: I am grateful to you for 
giving me time to speak. 

MR. DEPUTY SPEAKER: Today, I will give you five 
minutes to apeak. You can speak for five minutes. 

SHRIMATI RUBAB SAYEDA: Today, the matter before 
us actuaI1y deserves the attention of the House and I am 
happy to note that our hon'bIe Minister who is also a 
mother, a sister and a daughter has highlighted the agony 
and sufferings of our Mothers and Sisters. She has 
suggested that there should be an independent ministry 
tor them. The positive atep6 taken in thia regard are 
highly appreciating. I remember few words of 'Chakbast' 
that "Apne bachhon ki khabar kaum ke mardon ko nahin, 
yah hain Masoom, inhain bhooI na jana hargij." Today 
all our collegues are discussing and considering this 
matter only. I can recall few lines hare in which It was 
said that "Bachhon tum takdir ho, KaI ke Hinduatan ki, 
Bapu ke Vardaan 10, Nehru ke Annan Ki" but aven alter 
so many yeara of independenoe, keeping in view the 
miserable condition of our children, it is a matter of regret 
that need for creating an independent Ministry for the 
children has arisen. Why this has happened? It has 
happened because gradually we stopped paying attention 
towards them. So many major schemes were formulated, 
fIVe year plans were made and other important projects 
were undertaken for the progress of our country but no 
attention was peid towards the welfare of children in these 
schemes. All of us know it very well that if the children 
who form our foundation, who are the future of our 
country, who are dreams and hopes of each and every 
parentare neglected slightly, our country will become 
weaker. Today, when this problem has assumed an 
alarming proportion we are considering of enecting such 
laws. We also enacted the child labour Act. We made 
the provision in the child labour act· that aU children upto 
the age of 15 years should not be employed in any 
profession and if someone found employing the chUdren 
in any profession he should be punished. But whether 
we have ever thought that when these children wiU be 
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removed from there what will happen because these 
children work for two square meal, food is prepared in 
their homes when they retum with money in the evening. 
Generally, the situation is same everywhere. I am not 
talking about any particular caste, religion and society, 
but this is the problem of the entire country today. This 
problem can not be solved only by thinking, talking or 
discussing on facts and figures for a while. Unless we 
work together to remove these problems we cannot solve 
this problem,We can not solve them unless everybody 
tries to control the condition of the children at their work 
place itself. 

Today we are facing the problem of child labour. But 
whether we have made any laws and made any 
arrangements to rehabilitate them and to provide them 
food. clothes and shelter. The children who dwell in slums 
and hardly get two square meals how can they think 
about education? Considering this, the Ministry paid 
attention towards this. We also think that we have many 
resources and our country is making progress. We should, 
therefore. make use of the available resources for the 
development of these children. Similarly we have to think 
about the education and training of the children. First of 
all, we will have to consider about the health of the 
children. If we think from health point of view, we find 
that forty percent children die in their childhood due to 
some or other disease. Girt foeticide is also a big problem 
of our society which is also related to children. Similarly, 
girls have more problems. They have to face problems 
right from their birth. First problem relates to their birth. 
They should be given birth and how they should be 
brought up after their birth. Where there is Object poverty, 
education of girls is discontinued at first 

I would like to make one point more that beside 
education, there should be such arrangement of food and 
clothes for girls so that they can not be treated as any 
burden on parents. Such incentives may be given for 
their education that parents are compelled to send them 
to school. These things have not been covered under 
child labour Act, because when they are sent for domestic 
work, they are not treated as child labour while domestic 
work need more labour. Its 24 hours duty discharged by 
girls. I would like to suggest that a special law or 
arrangement should be made to send such girls to school 
who are engaged in domestic work. I would Oke to request 
you that keeping in view the condition of the girls in the 
country. you should take such steps to improve their 
condition, so that the mother who can be good citizens 

for country. can make the country strong. can take care 
of her health and education also. Similarly. mothers like 
me who come out for work leaving the children. cannot 
give sufficient time to our children. , feel this and agree 
with Tejaswiniji. Such women came with the resolution 
that they have to serve the country. they have to dei, 
something for the country. They have to do some work 
for those children who are crying for help. 

Thank you for giving me this opportunity to 
speak. 

MR. DEPUTY SPEAKER: I think you should not have 
any complaint now. You have been given eight minutes 
to speak today. 

[English! 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): 
was not expecting that I will be called to speak. 

{Translation} 

MR. DEPUTY SPEAKER: Please listen to what he 
wants to say. 

[English! 

SHRI VARKALA RADHAKRISHNAN: Since I have 
been called now to speak. I would like to make some 
comments with regard to the Child Rights (Amendment) 
Bill. 

There is one provision in the Bill that the Human 
Resource Minister will be the Chainnan of the Selection 
Committee. Naturally. after the formation of the new 
Ministry now. the Chainnanship will go to the new Minister 
who is in charge of women empowerment. 

I wish you all success in your new position. But in 
the meanwhile. I have to make some comments. We 
have passed Protection of Child Rights Bill. Now it is an 
Act of the land. We are duty bound to protect the child. 
It is a constitutional duty and the children are entitled to 
get protection under the law. Now in this case, in India, 
we have the largest percentage of child labour and that 
still continues in spite of the fact that the Act banning 
the child labour throughout the nation has come into 
effect. But the net result is that it is only on paper and 
the child labour is still continuing in our country. If you 
have any doubt about it. you can verify that still the child 
labour is in existence. The law has not been implemented 
properly. No implementation authority has been appointed 
in any State. Subject to correction, no State has taken 
effective steps for banning child labour. The concemed 
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implementing officer is not at all appointed. It still goes 
on like this. In spite of the fact that months have passed 
after the law became effective but unfortunately, the 
position is same as it was before. 

15.51 hr •. 

[SHRI GIRIDHAR GAMANO in Ihs Chair) 

Now you would be becoming the Chairman of a 
Committee which is entitled to appoint a Commission also. 
So, please initiate the rules as earty as possible. The 
rules have not been notified. So, I would request you to 
take immediate steps. We give full powers to you. I would 
request you to publish the Bill and appoint the person 
who are duty bound to implement the provisions of the 
Act banning the child labour. The Commission Is another 
thing but you should do it at the earliest. You should see 
that the rules are framed without delay and I think it has 
already been done but it has not been properly 
implemented. You also make all the States to see that 
this law of the land is implemented. The UFA Govemment 
is committed to implement it. Giving your lip service will 
not serve the purpose. 1 am sorry to say that it has not 
been implemented in many States. I know It personally 
and it has to be Implemented. That can be done by a 
direction from the Union Govemment that no further 
amount would be released for development work if they 
do not implement this Act in the proper perspective and 
the spirit. 

With these words, 1 give you my full support and 
you to go ahead. 

[Translation/ 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Chairman. Sir, I support the amendment being moved 
today under Commission for Protection of Child Right. I 
am happy to note that the Commission has been set up 
under the Ministry of Women and Child Development. 
So, I would like to give some suggestions. Before saying 
something I would like to continue the point made by 
hon'ble Sumitra Mahajan Ji in which she stated that this 
legislation will be implemented all our the country except 
Jammu and Kashmir. Jammu and Kashmir has been 
accorded special status, but inspite of this there Is a 
social problem and taking this a social problem there is 
a need to pay more attention towards the children of 
Jammu and Kashmir. This is what I feel I therefore, would 
like to say that Jammu and Kashmir must also be covered 
under it because terrorists kidnap children and take them 

on wrong path. In this way, they lose their childhood. We 
should pay special attention towards this. Children consist 
of forty percent of the total population of India. So, this 
Commission will prove to be very Important. Hon'ble 
Minister is present here. He will get more powers through 
this Commission. We hope that he will do more good 
work through this Commission. We should pay special 
attention towards children who consist of forty percent of 
the total population because generally we pay attention 
towards the area from where we get the votes. peOple's 
representatives get ready to do anything for vote because 
we will get vote from that section of society or that area. 
The Commission being set up for the Welfare of children 
should be more competent to hear the voice of the 
children property. 

Drawing the attention of the hon'ble Minister to the 
flaws of the legislation brought earlier for child labour. I 
would like to say that there are 4.5 crore children in the 
entire country who are working as child labour. National 
Child Labour Scheme is being implemented by the 
Govemment of India for the education and rehabilitation 
of child labour under the law enacted for them. I have 
some suggestions for it. Children of 6-14 age group 
engaged In grazlng cattle, collecting wood working in fields 
and begging shouid be brought under this scheme. At 
present, special child labour schools are being run only 
for three years. The purpose of running these schools is 
to provide vocational education alongwith academic 
knowiedge to the children, but three years are very less. 
during that time we are only able to create awareness 
among them towards education and are not able to impart 
any kind of vocational training to them. Therefore, I 
recommend that the hon'ble Minister should increase the 
period of training in the child labour schools. 

The stipend of only Rs. 100 is paid under this 
scheme. Due to adverse circumstances .these children 
are compelled to become child labourers. Neither have 
they adopted this occupation by choice, nor their parents 
are fond of sending their children to work. They are doing 
It due to poverty. If there are four members in the family 
which include children also, children also go to work. 
They get a square meal only if they earn. In such 
circumstances, we are directing to withdraw child labourers 
from wor~ and send them to school and we are giving 
only Rs. 100 as stipend, which Is very meagre to attract 
to school. Therefore, I would like to urge the hon'ble 
Minister to Increase the stipend from Rs. 100 to Rs. 200. 
Similarly, the prescribed school uniform is also not 
provided to children. We run such unattractive schemes 
and say that we want to attract child labourers to school 
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and they should not be discriminated. The child labourers 
do not come to school In uniform, because they cannot 
afford it. If the Govemment also provides them school 
uniform, it would be more praiseworthy. Similarly, the 
number of incharges of this scheme at district level is 
very low. I would like to submit that there is a need to 
increase the strength of field staff. 

I would like to draw the attention of the hon'bla 
Minister towards female featlcides under Commissions for 
Protection of Child Right Bill. This is the biggest curse to 
this society. I would like to request to enact stringent 
legislations to penalize persons Involved in female 
feoticide, so that we may be able to check It. These 
days, female feotlcide is taking place more In the educated 
class. The birth of a girl Is a matter of pride. The hon'b\e 
Union Minister should come out with a proposal to hold 
celebrations for the birth of girl child at various places 
through Commissions for Protection of Child Rights. 

16.00 hr •. 

Celebrations for birth of girl should be held and the 
Government should give some grant for II, then only I 
understand that the people of vlHages will realize that the 
birth of a girl is a matter of pride, not curse. All of us 
should understand that the birth of a girl child Is a matter 
of pride for all of us. Alongwllh It, I would like to tell the 
hon'ble Minister that the Department of Child Development 
and Child Right Protection Commission ahould be 
accorded Important status. Let him try to find out the 
reasons for increase in drop out rate, child marriages 
and the communities where child marriages are rising. 
They should also be pin-pointed. The spread of education 
Is very essential for this, but today education has become 
highly expensive. There are many auch States, which 
are making good efforts In the education sector. I would 
like to cite the example of Rajasthan, where education 
upto class XII is free. Other States should also get 
Inspiration from it and the education should be made 
free, so that more and more children attracted towards 
education. 

Commission for Protection of Child Rights should be 
strengthened, it would be beneficial for our children. 

Sir, I would like to thank you for giving me an 
opportunity to speak and I support this bill. 

{English} 

SHAIMATI PRIVA Dun (Mumbal North-Weat): Sir, I 
thank you for giving me this opportunity to apeak on this 
Bill. 

would like to congratulate hon. Minister, Shrimati 
Renuka Choudhry, for her very progressive vision. At the 
same time, I would like to point out that it has been 
almost one year since the Act has come Into force. But 
till date, there has been no Commission that has been 
appointed. Unless the Commission la appointed, the whole 
purpose of the Act becomes futile. Therefore, I would 
request the hon. Minister to please expedite the formation 
of the Commission. 

The Increasing rate In the economic growth of our 
nation haa made India as one of the fasteat growing 
developing countriea In the world today. We are conatantly 
reminded about the immense potential that lies within 
this great country bringing us closer to our goal of 
becoming a global economic super power In the near 
future. But what is the potential we talk about? When 
examined closely we see that the future of our country 
lies In nurturing and education of the youth and more 
importantly children of our country, for therein lies our 
true growth potential. 

While there haa been much to applaud, certain 
statistics regarding our children stili stand out aa alarming. 
About 40 per cent of India's population below the age of 
18 years figuring aa 400 mlUion is the world's largest 
child population. About 50 per cent of Indian children 
aged between 6 and 1 8 years do not go to school and 
16 million children of India are at work. Children form 40 
per cent of the total sex workers in India and 5,00,000 
are forced into the trade every year. About 3 per cent of 
India's children are mentally or physically challenged and 
one our of every six girts do not live to see her 15th 
birthday. Every sixth child's death Is due to gender 
discrimination. One in every four girls and one in every 
seven boys are sexually abused and 42 per cent of Indian 
children will experience some form of sexual abuse before 
they reach the age of 18. There are four lakh child 
prostitutes In India and 44.000 children are reported 
missing annually. Over 100 million are forced into various 
forms of labour. All these children suffer from human 
rights violation, their right to home, education, and decent 
living. We, the representatives of the people of this nation 
need to take note of the serlousnes8 of the problems 
faced by the children of India in all forms. 
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We hold our heads high as we claim to be part of 
the progress and economic growth of our country, but 
we bow our heads in shame when we hear reports of 
India becoming the pedophile capital of the world, where 
child sex tourism flourishes and where children remain 
unprotected. 

Corrective methods must be put in place. For 
example, in cases of sexual abuse of children, our law 
recognizes only rape as a crime, which by interpretation 
does not protect a child who is physically abused. This 
means that the child will never be protected until and 
unless he or she is sexually abused. 

Basic education is another area of great concem. A 
majority" of public schools or municipal schools do not 
provide conducive environment for leaming. Is a good 
quality education the prerogative of only the rich? A recent 
study conducted by the Times of India showed that 1,694 
students from elite schools in Mumbai pay an annual fee 
of As. 64 crore. This amount virtually equals the entire 
Municipal Corporations' capital education Budget allotted 
this year for the Infrastructure of 1,656 Municipal Schools 
and Government-aided schools that serve 6.9 lakh 
children. 

The 86th Amendment places the onus of a child's 
education on the parents, making .education the 
responsibility of the parents and not that of the State. 
This lays the foundation for inequality in education. The 
need to strengthen primary education is important to 
empower children, specially of the backward classes. 

The Labour Ministry recently has placed laws against 
child labour. It was very welcome that a law like this 
came about. There must be rehabilitation measures in 
place to ensure that these children who wiD be out of 
work are not on the streets and further exploited by anti-
social elements. We need to take note that children are 
the most vulnerable and very easily exploited. 

The statistics mentioned eartier are alarming and the 
numbers are growing rapidly. We must consider the social 
impact this would have on the future of our country as 
our efforts to protect and nurture our children are falUng. 

The National Commission for the Protection of Rights 
of Children will be welcome and a positive step towards 
a better tomorrow. But we have laws, policies and as 
many as 122 programmes and schemes to address their 
needs, but we still do not see any visible change. There 

are laws against child marriage, child labour, sex 
determination, child abuse and many laws which have 
the intention of protecting our children, but what we lack 
is the implementation. 

We need to address the problems of the children as 
a whole rather than laying responsibility on various 
Ministries. For example, problems relating to disabled 
children with the Social Welfare Ministry, working children 
with the Labour Ministry; education with the HRD Ministry, 
while the rest are clubbed with the Ministry of Women 
and Child. We are very happy that the Ministry of Women 
and Child has come out on its own and got a Cabinet 
position, which gives so much power to it. 

I would like to quote our hon. Prime Minister as he 
addressed the Leadership Summit recently. He said: 

"We need a polity which is inclusive, equitable, caring 
and just. We need a social order which every citizen 
owns and is proud of. These are goals which wiD 
take us to our destiny." 

I would urge the hon. Members of this august House 
to take note of the alarming facts and unify in taking 
corrective measures to address the needs of our children. 

Thank you for giving me this opportunity. 

/TnmslstionJ 

SHRI ALOK KUMAR MEHTA (Samastipur): Mr. 
Chairman, Sir, I would like to thank you for giving me an 
opportunity to speak on Commission for Protection of 
Child Rights (Amendment) BiI~ 2006. We are holding a 
discussion in regard to weHare of 40% population of this 
country through this Bill. Meanwhile, at the outset, I would 
like to thank our UFA Government. 

I thank the UFA Govemment which has assigned 
the status of an independent department to Women and 
Child Development and has realized Its Important. During 
a last few days, the Wrighter's foundation said that as 
far as unsafe childhood is concemed, India ranks sixth in 
the world. Either you agree with it or not, it is a different 
Issue, bj.rt our country does not hold a good position in 
regard to safety of the children. I congratulate hon'bIa 
Minister, Shrimati Renuka Chaudhary for making efforts 
for putting India among the leading countries of the wor1d, 
either it is by setting up separate department or putting 
emphasis on these issues. Ever since she took over the 
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charge of this Department, she is continuously doing work 
in this regard. As far as rural areas are concerned, some 
children are bom with a silver spoon in their mouth, but 
most of the children are bom in poverty . It has to be 
seen as to how to implement this law for weHare of 
these children. 

First of all arrangement for rehabilitation of child 
labourers should be made before implementation of child 
labouer laws, otherwise another problem will emerge by 
withdrawing children from work. If we implement this 
legislation without rehabilitation policy for them, another 
problem will arise. By imparting employment oriented 
training and behaviour management training to women, 
we can improve the situation of these children and it will 
prove helpful in their jobs. Women play an important role 
in brining up children, therefore women's training should 
be given emphasis; special stress should be laid on it. 
Women should be given diploma in training of children. 
It has been observed that children are ill-treated in 
Juvenile Homes. There is a need to check such incidents 
through this Commission. The Govemment have approved 
1,57,967 primary schools for the 6-14 age group till year 
2010. I understand that this is a big step towards 
educating those children who are often humiliated because 
of lack of education. I would also like to thank you for 
nominating 63 lakh children under Education Guarantee 
Scheme and Altemative Education. The hon'ble Minister 
also deserves kudos for doubling financial provisions for 
providing full nutrition to children. She has understood, 
as to the difficulty in development of children in absence 
of proper nutrition. There are around 13.4% children of 
all in the age group of 0-5 years. What will be the future 
of children of our country in absence of proper nutrition. 
The future of our country depends on the proper 
development of our children.· TIll now,the children from 
villages do not get opportunity to come forward as they 
are hit by malnutrition, but now they are getting 
opportunity to make progress. I understand, that the efforts 
made in this direction will prove successful. 40% 
population of this country also have a right to get proper 
nutrition and lead a healthy life as they are the future of 
this country. We are having a lot of expectations from 
the hon'ble Minister. The hon'ble Minister is being 
empowered by this amendment bill. Seeing her past 
record, I hope that she will give new direction to this 
department. The new India will emerge with protected 
childhood. I support this 8U1 and with this, I conclude. 

[English] 

SHRI J.M. AARON RASHID (Periyakulam): Sir, I thank 
you for giving me this chance to speak. I would like to 
welcome the Commission for Protection of Child Rights 
(Amendment) BIll, 2006. I would like to speak in Tamil in 
this august House .... (lnttml/pIions) 

SHRI KIREN RIJIJU (Arunachal West): Sir, there is 
no translation. 

SHRI J.M. AARON RASHID: I will speak later on. 

MR. CHAIRMAN: Why have you not given the notiCe? 

... (Inl8nupHons) 

SHRI J.M. AARON RASHID: When Shri Shivanna 
can speak in Kannada, why can I not speak in 
Tamil? ... (Intenuplions) 

MR. CHAIRMAN: There is no translation. Please 
speak in English. Had you given notice, then we would 
have made arrangements. 

SHRI J.M. AARON RASHID: All right, Sir, I will speak 
in English. There are many ways in which many people 
are doing child abuse. It is prevalent in the industrial 
sector, more particularly in the garment unit. In the 
garment units and all, we can see female babies and 
boys from the age group of 9 to 16 years working. They 
are doing very hard work. In spite of that, they have 
been harassed. In the same way, the beedi workers are 
harassed. In the same way, the paper pickers on the 
road, the paper sellers on the road are abused. They 
are all young boys and girts. Their rights have to be 
protected. For that, the Govemment have to enact some 
strict penal laws to cover all these things. 

For Sports, it is a separate Department. Sarva 
Shiksha Abhiyan is under a separate Department Child 
weHare rights are under a separate Department. So, all 
these have to be clubbed under one umbrella so that 
that Department can do well for the protection of child 
rights. 

Next, children should be given education up to 
Plus-II level. In India, about 10 to 15 per cent school 
drop outs are there. Why are they dropping out from the 
schools? It is because they could not pay the relevant 
fees in the schools. The private schools are collecting 
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very high fees which the normal, BPL and the middle-
class families could not afford to pay. For that, the 
Government have to bring in some stringent laws to curb 
that. Unless the Govemment makes compulsory education 
up to Plus-II level, it will not happen. More over, the UFA 
Government under the auspices of Shrimati Sonia Gandhi 
has given more loans to education. They are giving 
student loans only for pursuing higher studies like 
engineering etc. I would request that the student loan 
should be given from the higher education level Itself so 
that the chHd labour abuse will go away. The private 
schools have to be monitored. 

Sir, compulsory education Is the main source of 
curbing the child abuse. We have to provide good health 
care. In the villages, students are having yellow teeth. 
They do not even have the capacity to buy tooth·paste 
and other things to protect their health care. So, the 
Government have to provide proper healthcare facilities. 
My request is all the child rights should be 
protected .... (lntemJptions) 

Sir, S81Y11 Shiksha Abhiytlfl. child welfare and students 
sports have to be brought under one umbrella so that 
we can develop our children property. For example, In 
Doha Asian Games, China has got more than 100 Gold 
Medals whereas India could get only 7 Gold Medals so 
far. Therefore, to achieve excellence in sports, our children 
could be trained so that child abuse could also be curbed. 

With these few words, I support this Bill. 

{Translation! 

SHRI RATlLAL KALIDAS VARMA (Dhandhuka): Mr. 
Chairman, Sir, with regard to the debate which Ia going 
on today, I would like to say that today's child is 
tomorrow's India and we are worried about tomorrow's 
India. The children have not been given top priority. There 
are crores of children who do not get milk in the morning. 
They do not get two square meals and they are now 
growing under sky and on the ground., away from their 
mother's lap. No care has been taken till now for those 
children. 

On Children Day in the year of 2005 the Honourable 
Prime Minister, Shri Manmohan Singhjl had given 
assurance that top priority will be given to those children 
who have a specifIC problem but yet It has not happened. 
I hope those children will be given top priority. We 
celebrate Children's Right Day and we celebrste the birth 
day of PI. Jawaharial Nehru as Children'S Day, but it has 

become just customary to celebrate Children Day which 
makes them laugh for just one day and have them to 
weep for remaining 364 days. Small kids are used to do 
lobs. They are physically exploited in small factories. The 
convention on Child Right was held by UNO In 1989. 
Consequently conventions are held in 191 countries till 
date, but we should not keep calm after this. This shouid 
be taken forward. Today media particularly electronic 
media reports and talks about economic development of 
the country on a large scale but they are silent on 
mlsbehavlour, problems, exploitation and harassment being 
caused to children. This should also be exposed 80 that 
children of the country could get Justice. We are not able 
to enforce Child Labour Act In its true sense. Even today 
children are put to work in industries. Even after 20 years, 
I know the changes brought In Ministries of Law/can'not 
do any good. The society should also participate in this 
regard. The things will change only when teacher, 
advocates, Judiciary and big Industrialist will also 
participate. Thla can happen only when happy children 
will be associated. 

In this regard a number of schemes are run by ICDS 
for children In which lakhs of dollars are donated by 
World Bank. 47 percent children of the country are 
covered under this scheme. Children will suffer severely 
if we will not reach at desired goal. The United Nation 
(UN) had declared Rights 01 the Children in 1959. Our 
country adopted it In 1974. Even after a lapse of 29 
years situation has not improved. What would be its 
resuit? We worry about children time and again. The 
State Govemment will cooperate lor their mental, physical, 
educational and social development. The honourable 
Minister has brought some hopes and wants to do 
something but the funds provided by the Central 
Govemment are quite Inadequate. When Radhakrishnan 
was speaking, I said Radhakr1shnan Ii is an aged person 
and he may live for hundred years but it may happen 
that after half an hour you get a news that RatUal, who 
was speaking In the House, is no more. But they are 
kids and have whole of world before them. But they are 
an asset to the country and are foundation of the country 
and If the country's foundation and heritage is weak the 
future of India will be weak and distressed people will 
look down upon India. 

At !ast I would like to conclude myself with four 
tinea that we all shall Join together to protect our next 
generation which is an asset of the country and then 
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only we could say with pride that our India 18 a developing 
country. 

Balak Hai anjan, Use Karao Pahchan 
Kaise Badhe Hamari Shan 
Balak Bana Agar Badmaah, Desh Ka Hoga Satyanash 
Balak Bana Agar Insan To Dunlya Me 
Kahlayega Mahan 
Balak Hai Anjan, Use Karao Pahchan 
Kaise, Badhe Hamari Shan". 

We will give these children their identity telling them 
that they are ancestors of Gandhip, Pandlt Jawahar LaI 
Nehru, Subhash Chandra Bose, Lal B~dur Shastry, 
Jhansi ki Rani, Maharana Pratap and Prlthvlraj Chauhan 
and ask them to demonstrate their honour and dignity 
before the world. 

{English] 

SHRIMATI RENUKA CHOWDHURY: Sir, I rise to 
thank the entire House, first of all.' I am deeply grateful 
to the hon. Members who have shown so much Interest 
and sensitivity towards the issue of the children of India. 

{Tf1Insl8tlon] 

Even then I would like to speak and would like to 
quote some words to draw your attention that they are 
children who are taught by elder people. We lay the 
foundation of life and make the future of our children 
and apart from that they leam lessons in schools, but 
who exploits children. They are their own parents. Today, 
in our country parents commit female feotlclde to the 
tune of crores. Fathers who bring wine bottles in place 
of nutritional food for their children, lay such a foundation 
of their children that they simply become children of 
drunken men and they themselves cultivate such habits. 
Now time has come to introspect ourselves and realize 
the fact. 

(English] 

We lead our children by example. It is on our 
shoulders that we have the responsibility today of our 
society and we have to blame ourselves If we have a 
troubled society around us because we have failed 
somewhere. sometime in showing the chHdren the right 
way to 'live. 

However. despite aU those limitations. I am very proud 
to say that today's generation of young people are more 

Informed, technically so much more sawy, committed to 
the principles and values they Bve by, are Into fitness, 
both mentally and physically, and are much more involved 
in the nat/on building. 

Perhaps, perceiving this, India's first Prime Minister 
Pandlt Jawaharlal Nehru associated himself with children 
and today across the country we always remember 
Pandltjl by celebrating his birthday as Children's Day. 

{Tr6l18lation] 

It Is not a matter of one day but It Is an Indication 
that the Prime Minister of the country had Identified the 
children and he had given so much Importance to the 
children that he termed them as foundation of the country. 
Late Rajlve Gandhi was one step ahead. 

{English] 

when he empowered 18 year oIda to vote for their country 
80 that they could be the architects of their own destiny 
and ateer this country towards the direction that the young 
people have Inherited. Today, If you look at the world 
achievement, most of the achievers are very young 
people, whether It Is In the field of sporta, business, stock 
markets or anywhere, You see younger and younger 
people reaching out and achieving that. 

As was pointed out by Shrimatl Sumitra Mahajan, 
yes, we do claim that by the year 2020, India will be the 
host country for the largest and youngest population and 
work force of the world In a few years. Having said that, 
what Priya Dutt jl very rightiy pointed out are the shocking, 
dismal statistics of where our children's happiness lies. If 
we are going to have sexual exploitation; If we are known 
as the paedophile capital of the world; if we look at 
education, availability and access to food and food 
security. and Immunization, I do not want to say that It 
18 ali bad. A great effort has been made and billions of 
rupees have been spent though. As long as population 
continues to grow, children will be deprived of access to 
naturel resource and resource. So to be able to bring 
about a qualitative nation, there is a larger issue at stake. 

Radhakrlahnanji very rightly talked about child labour, 
But I want to tell him that It Is not with me. The Minister 
of Labour, Shri Oscar Femandes. deals with it. But, on 
behalf of our Ministry, we have gone and extended all 
the support and infrastructure that we have to use such 
as our homes, our schools and our hostels to the children 
who need to be rehabilitated. We have informed the 
concerned officers and It is for them to como and access 
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whatever provisions that we have for the rest of the 
children because we have a commitment towards every 
child from them. The rules of the Commission have 
already been framed. We have notified it on Gazette on 
31st July, 2006 and have also been laid in both the 
Houses of Lok Sabha and Rajya Sabha for this 
Commission. 

Some Members have rightly suggested that there 
should be woman Chairperson and preference should be 
given to women Members. We shall look at that. But, I 
think it is the time that the men are sensitized to veer 
responsibility. They should not just be figurehaads but 
they should· be interactive and be sensitized to children. 
That is a long issue. I cannot do it unless I am 
empowered to it by this amendment which I am seeking 
today. 

We have said that the Act should be amended for 
the Ministry in-charge of Women and Child Welfare for 
allocation of business rules. These amendments have 
been formulated in suitable consultancy with the Law 
Ministry. We have already done all the clarifications 

{Translation} 

Pratibhaji had said. 

{English} 

the children who are dropout of schools 

!Translation} 

It is true that despite all efforts children of a particular 
age are withdrawn from school. You know It is a small 
thing but it is 8 fact that there is no basic amenity like 
toilets in schools 

{English} 

Children in adolescent years and reproductive years, 
because of biological changes, withdraw from school and 
the parents withdraw them from school because they do 
not have a simple facility of a basic amenity such as 8 

toilet in the school. 

{Translation} 

Suppose we people go somewhere and no toilet is 
there then who wiD go there. One would certainly think 
that it would be most inconvenient to be there for the 
whole day because there is no toilet. Where wiH we go? 
So we have taken a number of steps. 

{English} 

We have taken steps to set the foundations, to 
provide the basic amenities. We should be able to look 

at schools and facilitate them under the provision. We 
hope that greater awareness and greater inputs into 
education can be facilitated through all of us. 

{Tmnslalion} 

It is said again and again that there is 
no implementation. It is our weakness. But who will do 
it? 

Who will implement it? Is it the Government who is 
to do this or is it a police officer who has to do it? We 
have to do it? We all are representatives of the people. 
We must take the responsibility with regard to the 
cond'rtions of schools where our children go to study. 
Why don't they go to school and what is happening to 
them. When news reporters publish starting news if they 
find a mother seRing her child for just thirty rupees but 
nobody thinks about the circumstance which forced her 
to sell her child. She sold the child so that her child 
could live in a better position because she was not able 
bring him up. What type of society is this where parents 
get their child Reeobok shoes and Raybon Glasses. They 
try their child to have a car with colour matching to his 
dress or the curtains matching the colours of their waD. 
They wish that the gender of their children should also 
match, therefore they should have two sons and no girl. 
Whom should we teach and whorn should we urge about 
this decision. What doctor can I talk to remind him or 
her that they had promised to save the girl child and not 
terminate? So, under this compulsion we had to bring 
this PNDT Act because unbom girl children are terminated 
before their birth. Who is responsible for this? We all are 
responsible for this. 

{English} 

I think all of us have a collective responsibility to 
start looking at women and children. {Translation} Who 
did first head this Ministry? Was anything done? Billions 
of rupees are spent by us and food is made available 
there and the local officers of that area dilly-dally even in 
distributing that nutritious food. Cooked food is delivered 
there also however, it is not distributed. Whom should I 
ask? That type of govemment is no more here when we 
can sit here and say that this thing has not been done 
by the Government and that thing was not done. It is 
our collective responsibility. Unless we ourselves rise to 
do it others will not do. I can only promise you that I 
accept the responsibility that has been assigned to me. 
I, feel that it is a great responsibility and I wiD take up 
this responsibility with utmost sincerity with which I run 
my house affairs and rear my children. Some hon'ble 
Members submitted that teaching is not done under the 
Sarva Shiksha Ablyan. It is the effort of the Government 
to educate all children and provide them nutritiOus tood 
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as is done through midday meal scheme. Probably you 
do not know that we also feed pregnant and lactating 
mothers. provide them cash Incentive and take care of 
them. Now institutional delivery system is in place and 
whosoever facilitates pregnant women to reach hospital 
is rewarded for taking up this responsibility. We have 
taken many such steps. I do not claim that all these 
things have been done, however, the major obstacle is 
that I was thinking that this should have been mentioned 
by any Member but nobody mentioned It 

IEngiish! 

that is the impact of HIV AIDS on our children. There 
are two sections of children who are affected. One is 
children who are affected with HIV and the other is 
children who are affected by HIV. 

{Translation! 

Those children whose parents have died or who are 
suffering from AIDS, are deserted and are expellad from 
schools. Nobody takes care of the'ir foading. What is the 
fault of such children? What is the fault of these children 
that even the educated people, principal and the 
headmaster expel them from the school? 

(English! 

It is this very problem of superstitions, ignorance and 
illiteracy. 

{Translation! 

Sometimes I think that it is weakness of the educated 
people as well that they are educated and well informed 
but their knowledge have not increased. The educated 
people too pressurize school authorities to expel such 
children from schools. Unfortunate thing is that even 
educated society terminate unbom girl child and after 
wedding they bum brides, torture them, beat them and 
after drinking when they come to their house they cannot 
recognize as to who is his wife and who are his children 
and take undue advantage of it. What can we do in this 
situation? 

(Englisll! 

That is the tragedy of our times. 

My dear friends, today I have brought this 
Constitutional Amendment because Section 4 of the 
Commissions for Protection of Child Rights Act, notified 
in the official Gazette on 20th January, provides for a 
selection committee. selection of Chairperson of the 

National Commissions for Protection of Child Rights 
headed by the Minister in-charge of the Ministry of Human 
Resource Development. Because of this Ministry 
getting the due importance by the UPA Government, 
han. Dr. Manmohan Singh17 saw it right to give it the 
importance that it deserves for women and children and 
made it an independent Ministry, this amendment has 
been brought to facilitate the amendment, to change It 
from the Ministry of Human Resource to the Ministry of 
Wornsn and Child Development 80 that it will enable me 
to constitute this Commission. 

This Is the first time in the history of 60 years of 
Independent India that we will be setting up a Child 
Commission where we will recognize Children. We 
recognize the children in their independent entity. We team 
to respect their rights and respect them as individuals, 
not as extensions of us, and that they will have the 
voice to raise the question about their own rights. 

So, I would like to congratulate all the Members who 
spoke on this Bill here 80 passionately because you will 
go down in the history of this country as people who 
have steered this Bill to become an actuality so that the 
children of this country will, for ever, remember that all of 
you were part of helping establish their rights in our 
country as the Constitution has 80 enshrined. 

Sir, I commend the Bill to amend the Commissions 
for Protection of Child Rights Act, 2005. for consideration. 

MR. CHAIRMAN: The question is: 

"That the Bill to amend the Commissions for 
Protection of Child Rights Act, 2005, be taken into 
consideration .• 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up clause 
by clause consideration of the Bill. 

The question is: 

"That clause 2 stand part of the BiH." 

The motion was adopted. 

Clause 2 was added fo the BiN. 

Clause " the Enacting Fonnula and the long rifle 
IfeJe added to the BUI. 

MR. CHAIRMAN: The Minister may now move that 
the Bill be passed. 
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SHRIMATI RENUKA CHOWDHURY: I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed.· 

The motion was adopted. 

16.44 hr •. 

DISCUSSIONS UNDER RULE 193 

(I) Report on the state of the Panchayat~ 
MId-term Review and Appralaal-2006 

{English} 

MR. CHAIRMAN: Now, the House will take up Item 
No.24-Report on the State of the Panchayats-A Mid-
Term Review and Appraisal. 

[Translation} 

·SHRI K.C. PALLANI SHAMY (Karur): Sir, Mahatma 
Gandhi said, "India is living in its villages'. Saying so he 
was highlighting the ways and means to attain self-
sufficiency in the lives of our countrymen. When our late 
lamented Leader and former Prime Minister of India Late 
Shri Rajiv Gandhi emphasised the need to achieve self-
sufficiency in all spheres of life that encompass the lives 
of our countrymen, he stated that the basis of life of our 
Indian democratic life are commenced from the truly 
representative body established in every Indian village. 

India is the second most populous country in the 
World. At the same time, India has got fourth largest 
chunk of skilled labour in the world. Hence, we have the 
advantage to convert our population to be our strength. 
If we are to make our nation a super power, we must 
take care to involve all the people including those who 
are in the lower strata of the society and make them 
come to the main stream of our national life. Local bodies 
that truly represent all our people form the baSis for 
bringing all people to the main stream. Empowerment of 
people is in the sharing of power through the Panchayati 
Raj System by way of ensuring the multilayer 
representative local bodies in the form of Panchayats in 
the villages, Panchayat Unions, District Councils, 
Municipalities in towns and Municipal Corporations in 
cities. 

"English Translation 01 the speech originally delivered in Tamil 

We need to make the strength of our population ae 
our foremost important natural resource. In order to 
achieve this, we must meke available the basic needs 
and amenities like drinking water, primary health, primary 
education, availability of foodgrains and essential 
commodities even in areas where adequate crop 
cultivation is not there and modem communication facilities 
like computer and telephones in all our villages. Only 
then, we would be able to provide the urban facilities to 
the rural people by 2020 as emphasized by our visionary 
President of India. Our Panchayats and loca' 
administration bodies have taken upon themselves this 
basic duty to extend these fundamental needs to the 
people living in their respective areas. Efficient functio:ling 
of Panchayati Raj System would help us to accomplish 
this goal of ours. 

In Tamil Nadu. the local body elections were 
peacefully conducted recently in four stages. People have 
voted and elected their representatives who could provide 
good administration in their local governance. I am happy 
to point out that the constituents of Democratic 
Progressive Alliance in Tamil Nadu. which is a part of 
the United Progressive Alliance at the Centre, have 
achieved a signif:cant victory winning the majority of the 
local bodies in Tamil Nadu. Hence, it is befitting 
and proper to share my views on the mid-term report 
on the functioning of Panchayati Raj institutions in the 
country. 

As far as Tamil Nadu is concerned, four villages like 
Keeripatti and Pappapatti are the Village Panchayats in 
which the Panchayat Presidents' posts have been reserved 
for Dalit candidates. Unfortunately, no Dalits could be 
elected as Panchayat Presidents in those villages during 
the last 3 local body elections. This has been mentioned 
in this interim report too. I am happy to point out that 
this trend has been reversed there. The efforts of our 
Leader and the Chief Minister of Tamil Nadu Dr. Kalaignar 
Karunanidhi have yielded fruits and we could hold 
elections in those Village Panchayats peacefully this time. 
I would like to paint out that this is a victory to us all 
who believe in taking democracy to the grass root. 

Normally, the role of landlords, muscle power, money 
power and caste equation strength of the majority 
community could play a major role in determining the 
election of representatives from village communities. This 
has been a trend right from the day we won 
Independence. I am proud to point out that this trend 
has been changed this time. 
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When it comes to electoral politics, It Is not 
uncommon to find certain contradictions and unwanted 
happenings taking place here and there. But still, the 
DPA led by the DMK in Tamil Nadu has managed to 
fulfilling aspiratklns of the people by way of holding 
elections in a generally peaceful way providing for a 
representative govemance. This mid-term report also refers 
to some happenings in few villages where the particular 
dominant caste group or community auctioning the post 
of Panchayat President from among themselves. I would 
like to point out that the Govemment of Tamil Nadu 
intervened in an appropriate manner at the right time to 
nip in the bud this kind of aberrations. I would like to 
place on record the fact that such undemocratic elements 
have been booked and necessary action is being 
proceeded against them. 

When it comes to Panchayat Administration, the entire 
village community must be involved in planning for the 
village, all the people and their representatives must 
involve themselves in giving shape to those plans, the 
entire village community must take part in obtaining funds, 
allocating funds and monitoring the expenditure and 
implementation. These three functions are necessary to 
ensure rural development in their respective areas. Our 
Chief Minister of Tamil Nadu, Dr. Kalaignar Karunanidhi, 
has added vigour to this emerging dynamism ushering in 
true representative form of democracy. 

Panchayati Raj System was contemplated when 
Shri Rajiv Gandhi was the Prime Minister of the country. 
It was brought before Parliament as a constitutional 
amendment. Later on, it was referred to the Standing 
Committee of the Parliament and it has been enshrined 
in the Constitution through 73rd and 74th Amendment 
passed by this Parliament. But still this has not been 
included either in the Union List or in the Concurrent List 
and it remains in the State List. That is one reason why 
Panchayati Raj System has not been translated into action 
in some of our States still. This situation is going through 
a change. This is what we witness in the recently 
concluded local body election in the Union Territory of 
Puducherry. 

In the North-East region of our country, in certain 
pockets, we have certain practical problems in holding 
local body election because of the tribal rule methods 
and matriarchal society methods. Even in Tamil Nadu, 
the popular Govemment there would prefer to have a 
two tier Panchayati Raj System than the three tier 

Panchayatl Raj System recommended through the 
constitution amendment in the form of village, laluk, district 
bodies, We for one who believes that It is enough we 
have a district level forum to evolve plans for the district 
rather than a district council as an administrative unit. 
Only then, the constitutionally provided for State 
administration will have Its ambit and area of operation 
in a well defined manner, Hence, I urge upon the Unkln 
Govemment to look into these fundamental questions 
when a complete report would be tabled in due course. 

As far as Tamil Nadu Is concemed, the State 
admlnistratkln is taking a/l out efforts to ensure that the 
farming community and the agricultural labour living in 
the villages must get remunerative returns for their labour. 
The Government of Tamil Nadu has ensured Infrastructural 
facility to benefit the farmers in the form of Uzhavar 
Sandhai (farmers' market) where the cultivators can take 
their agricultural produce directly to the exclusive market 
set up for them In the nearby towns and can sell their 
produce themselves thereby benefiting the consumers as 
well as their selves. Middle men are removed 
automatically. 

This is a pioneering venture by the Govemment of 
Tamil Nadu that shows the way to the entire country at 
a time when the Union Ministry of Commerce is thinking 
in terms of creating rural commercial hubs. I would like 
to point out proudly that our visionary Leader Dr. Kala/gnar 
Karunanidhi has shown the right path to improve the lot 
of small farmers, especially vegetable growers. 

Panchayati Raj System provides a platform to the 
rural masses to contribute to the growth and development 
of their locality thereby contributing to the national 
economy. This can be streamlined and further facilitated 
by way of rooting out the well established caste system 
found in the Indian society. This is like an umbra that is 
the fall out of the eclipsed development. Casteism must 
be uprooted. Great thinkers like Thanthai Periyar have 
strived to remove this evil from our Indian society. This 
must be stemmed out in our rural areas in particular. Are 
we doing enough in a constructive manner in this regard? 
As a way of giving a right reply, the Govemment of 
Tamil Nadu led by Dr. Kalaignar Karunanidhi has set up 
Periyar Samathuvapurams (harmony habitations) where 
people of all castes are provided with houses to live 
together to contribute to the emergence of casteless 
society in rural areas. This is a very good measure 
as appreciated by many to usher in an egalitarian 
society. 
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I would like to urge upon the Union Government too 
to follow suit. Centre must come forward to set up such 
Samathuvapurams all over the country. This should be 
taken up as part of our Panchayati Raj System. 

Growth and prosperity do not leg behind in a society 
where women are socially conscious with awareness and 
imagination. That is one reason why in Tamil Nadu the 
women self groups are accorded utmost priority. Micro 
credit facility is extended to them liberally. Women are 
encouraged to produce and sell goods through their 
cooperative forums. The proxym that let us come together 
to gain strength from one another is translated into action. 
Rural women can improve their horne economy, the viHage 
economy and rural economy and thereby the nation's 
economy through this concerted effort in the form of 
women self-help group. Dr. Kalaignar Karunanidhi at the 
helm of affairs has ensured that adequate credit facilities 
are available to women's cooperative societies to get 
training and machinery to go in for promoting their own 
cottage industry. The Govemment machinery has been 
geared up to meet the needs of women groups in Tamil 
Nadu. This will contribute not only to the emancipation of 
women, but also the emergence of true democratic set 
up gaining strength from the contribution derived from 
the grass root Slake holders. 

Implementing Rural Employment Schemes, identifying 
people living below poverty line, monitoring the on-going 
Centrally funded schemes carried out by the State 
administration, ensuring the social audit, operating public 
distribution system involving women self-help groups are 
some of the measures of the present Government in 
Tamil Nadu. Such pioneering ventures from some model 
Slates must be noticed and must be mentioned with a 
recommendatory note in the complete report that will be 
tabled in this august House in the near future. Expressing 
my desire that right actions must be rightly recognised to 
ensure to true democratic form of govemance in this 
country let me conclude my speech. 

{Englishl 

MR. CHAIRMAN: Hon. Minister of Panchayati Raj 
may reply now. 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): Mr. Chairman, Sir, may I begin 

by extending my deep gratitude to the hon. Member. 
comrade Basu Deb Acharia and a very large number of 
other hon. Members who have inttiated and carried on in 
this debate, and. if I may say so, showered praise on 
the Report that we have presented to this Housa on the 
State of the Panchayats-A Mid-Term Review and 
Appraisal? 

I WOUld. particularty, like to express my gratitude to 
Prof. M. Ramadass for having drawn attention to the 
contribution which my officers and other oftioiatshave 
made to the preparation of this Report. He described 
them as a dedicated band of Officials. and indeed they 
have so proved to be. This is certainly no individual 
achievement. It is a collective aChievement. 

My particular thanks to Shri Suresh Prabhu for 
describing this and complimenting me on a very good 
appraisal. 

My particular thanks are also to the hon. Member 
Shri Kharabela Swain for the full 3ndorsement he has 
accorded to the social revolution that is recorded in these 
papers, to Shrimati Sujatha who described this as a 
landmark document, to Prof. Ramadoss who considers it 
a first-rate piece of research and in particular, I am sure. 
you will appreciate this to Chaudhary Lal Singh who 
considers the Ministry of Panchayat Raj as the most 
important Ministry in the Govemment of India. Sir, it is 
rare for a Minister to receive accolades from all sections 
of the House and I do wish to express my very deep 
sense of gratitude to everybody for the welcome they 
have accorded to this report. 

Mr. Chairman. Sir. on the eve of the release of this 
Report. the hon. Prime Minister addressed a Convention 
of Panchayat Raj representatives and there he said -
"When this report is released in Parliament, hopefully, 
there will be a serious debate on the state of local self-
govemment in our country". Therefore, I must· express 
my thanks to the Chair and in particular to the 
hon. Speaker for having scheduled this debate that tile 
hon. Prime Minister asked for, within just a few days of 
the presentation of the Report to the House. 

The problem, however, of doing so is that when we 
present a three-volume Report in 1.600 pages to the 
hon. Members of the House and then schedule the debate 
within a few days they frankly do not get quite enough 
time to be able to even seriously glance through it, let 
alone study it and read it. 
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And as far its Hindi translation is concemed, you will 
find that it is not in three volumes rather it is in three 
and a half volume. In the English version there are only 
16 thousand pages while in Hindi version there are more 
than 2 thousand pages. It is impossible to go through it 
completely. It was not my intention that the hon'ble 
Members should read page to page and tell us about 
their opinion in this regard. In present situation if the 
conditions of our Panchayats is presented in the House 
our many experts, scholars will be able to express their 
views on it. We all are aware that every year the Ministry 
of Finance presents an Economic Survey in the House 
and nobody expects that even one person will go through 
the entire Economic Survey. Similarly we hope that the 
initiatives taken by us will be the economic survey of the 
Panchayati Raj and we will annually present all the facts 
before you so that those who feel that there is a heed 
to hold discussion in this regard and who are equipped 
with that expertise will point out our shortcomings in this 
regard. We want that they should not tell us as to what 
commendable things have been done by us rather they 
should point out our omissions and commissions so that 
efforts may be made by us to rectify them. 

[English} 

Because it has been diffICult for people to go through 
it all, I went to, very quickly, make a summary of these 
three volumes before you. The first volume, this relatively 
slim one, relates to a kind of general overview of what 
Panchayat Raj looks like as of today in the country. It 
begins with about, a third of this having been written by 
me as an overview, and then we have several chapters 
on the history and background of Panchayat Raj, our 
objectives and the action plans we have devised, the 
kind of policy reforms required at the Union Govemment 
level, Panchayat Raj in the States, grassroots planning, 
innovative measures in Panchayat Raj, our attempt to 
change rural life by using local people as the change 
agent, meeting the challenges to Panchayat Raj and the 
way ahead, making reality of a dream. So, I would not 
recommend to hon. Members that they do anything more 
than glance through this first volume. 

The second volume is really designed for making a 
detailed study of how Panchayat Raj is operating in each 
of the States and the reason why It is so thick is that 
there is no one system of Panchayat Raj running 
throughout the country. 

There are virtually as many panchayati raj systems 
in operation in the country as there are States and Union 
Territories and it is inevitable that there would be 
differences among them and perhaps it is desirable that 
there should be some differences because after all, there 
is an enormous difference between the mountains of 
Himachal Pradesh, the deserts of Rajasthan and the 
thickly populated lush coast of Kerala or Tamil Nadu. So, 
inevitably there are going to be differences in panchayati 
raj and it is important for us to consider panchayati raj 
not only at the national level but to regard it at each 
State's level and in doing so, to remember that while I 
would welcome any criticism or suggestion that I receive 
from hon. Members about the way panchayati raj is 
operating in any given State, at the end of the day, you 
have to tum to the State Govemments themselves and 
persuade them to mend their ways. There are things, of 
course, that the Union Govemment has to do and we 
would welcome suggestions with regard to how we might 
mend our ways. 

I have heard here some of the suggestions. For 
example, the hon. Member, Shri Kharabela Swain pointed 
out that Gram Sabhas have become Contractors' Sabhas. 
This is a charge that would be seriously refuted in some 
other States of the Indian Union. I rather doubt, for 
example, that hon. Member, Shri Varkala Radhakrishnan, 
would accept that Kerala's Gram Sabhas are Contractors' 
Sabhas or comrade Basu Deb Acharia would accept that 
West Bengel's Gram Sansands are Contractors' Sansads. 
Well, it is true that there are States of the Indian Union 
where we need to improve the functioning of the Gram 
Sabhas. So, I would urge that this document should not 
be read in its entirety by anyone, but if, for example 
Shri Swain wishes to know how panchayati raj is operating 
in the State from which he has been elected, Orissa, 
then perhaps he could look at Orissa Chapter. When he 
looks at the Orissa Chapter or Shri Suresh Prabhu looks 
at Maharashtra Chapter, then they may discover that they 
do not agree with what is written here. That would not 
surprise me because in writing this, we heavily depended 
on the States' assessment of themselves. We had not 
attempted to correct, except perhaps in a minor way, 
what we have received from the States. It is based on 
the information received from the States that we have 
prepared this document. Sometimes, our own personal 
assessment or rather the boastful assessments of the 
State Govemments may not correspond, but we believe 
that it was our duty to bring this document as cOrlC9ived 
by the States to the attention of the House and scholars 
in the country so that after they looked at it, they could 
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convey their criticisms either directly to the State 
Government or to us. 

In the third volume here, what we have attempted to 
do is to try to put together all the statistics, all the 
declarations. all the statements, all the different plans 
and programmes that we have been promoting in 
panchayati raj and, above all, to reproduce here the 
document that is at the base of the panchayati raj, namely, 
Part IX of the Constitution, what is generally referred to 
as the 73rd amendment, and the relevant segments of 
Part IXA of the Constitution, in particular those relating to 
district planning, and the XI Schedule, and from there, to 
move to the compendium of all the agreed consensus 
conclusions of the seven Round Tables attended by all 
the Panchayati Raj Ministers of India and subsequent to 
that, the proceedings of the Council of Ministers of 
Panchayati Raj held first at Kochi in August, 2005 and 
then at Bhubaneswar in June, 2006 and the proceedings 
of the Empowered Sub-Committee of the 
National Development Council, which I chair, which also 
deals with the question of local Government. So, you will 
find every document that we think is relevant for the 
understanding of panchayati raj in this very thick 
Volume III. 

If we look at all these three together, I think that we 
have a fair view of the state of the Panchayats in India 
at this mid-term point. Indeed, the deadline that we were 
trying to meet was of 22 November 2006, which marked 
the exact mid-point of the five-year mandated term of the 
UFA Government. There were some editorial errors in 
meeting that deadline, which were left behind in this. We 
are correcting them, and the corrected editions will come 
out in due course. But I am glad that my officers have 
put in as much efforts as they did to meet the deadline. 

Actually, we had the document well on time. I wanted 
to lay it on the Table of the House on that day itself, but 
we had to postpone the physical laying of these papers 
on the Table of the House to the follOWing day owing to 
the developments in the House. These documents have 
been presented to you, and I would request the Members 
to look at it from time to time, and ask question or seek 
further discussion in the House. As far as my Ministry is 
concerned, we would greatly welcome any opportunity of 
discussing this matter further or in detail. 

The Primlf Minister on the occasion of the eve of 
the release of this Report expressed the hope that: 

• ... States and Union Territories will soon follow up 
with their respective Reports. I hope that this will 
set an example ... • 

I would certainly hope that the hon. Members will 
persuade their respective State Governments to try to 
follOW this example. If we do this, then may be the State 
Reports would also match the assessment of the Prime 
Minister about this Report. The Prime Minister said on 
the same occasion that: 

• ... This Report is a measure of the successes we 
have achieved so far and the road we still have to 
travel.. .. 

I would like to sum-up my remarks under these two 
heads, that is, the successes we have achieved so far, 
and the road we still have to travel. In so far as the 
successes are concerned, I believe, the Single biggest 
success that we have accomplished in the 14 years that 
have lapsed since the House passed the 73rd Amendment 
is that we had institutionalized Panchayati Raj. There are 
institutions of Panchayati Raj in every eligible State of 
India, and in every Union Territory without exception. The 
one exception is Jharkhand where the matter is sub 
judice. The Supreme Court has decided that there should 
be an earty hearing, and they have said that within less 
than six weeks they are going to take the final hearing. 
Once we have a judgement there, then we should be 
'inshah allah' having Panchayati Raj institutions in the 
near future in Jharkhand also. I hope that by the time I 
next address this House, I can say with pride that we 
have Panchayati Raj absolutely everywhere in the country. 

16.59 hrs. 

(MR. DEPUTY SPEAKER in the Chair] 

It is not only the existence of Panchayati Raj, which 
is a success. I believe that we can sum-up the success 
of institutionalization in three words. Firstly, we have made 
Panchayati Raj ineluctable, and they cannot be avoided. 
You cannot bypass Panchayati Raj anywhere anymore, 
and you cannot but have Panchayati Raj. Secondly. we 
have made it irremovable. I find it impossible to believe 
that any Government, ever in the future, will be able to 
muster a 213rd majority in this House to substantively or 
significantly get Panchayati Raj removed from our system 
of governance. Thirdly, I think that we have made it 
irreversible, and we will never go back to those bad old 
days when there was no Panchayati Raj. 
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I do not know how fast we will go towards fully 
achieving the dreams of Mahatma Gandhi and Rajiv 
Gandhi, but we will not slip backwards in any Significant 
institutional sense. and that is assured, Therefore, making 
Panchayati Raj ineluctable, irremovable, irreversible 
constitutes in itself a major institutional success. Moreover, 
we have ensured that there shall be regular elections. 

17.00 hrs. 

Professor Ramadass drew our attention to the horror 
of a situation where for 38 years Puducherry had not 
had any election. I remember Shri Rajiv Gandhi referring 
to Bhagalpur not having any Corporation elections for 18 
years. I also remember in the 1980s a classmate of 
mine from St. Stephens College who gloried in the role 
of Chief Executive Councilor of Delhi and had a car with 
a red light to prove it but did not have a Council to 
preside over. So, he drove in his car with a red light all 
around the Capital complaining that he had no work to 
do because there was no Council over which he could 
preside. That situation has been definitively ended. 

We can be even more reassured by the Supreme 
Court judgment of October, 2006. I win only read one 
sentence. Referring to the state of Election Commission 
they said-these State Election Commissions ·shall 
complete election before the expiration of the duration of 
five-year period and not yield to situations that may be 
created by vested interests to postpone elections from 
being held within the stipulated time." I really believe that 
this is a truly historic pronouncement of the highest court 
of the land. it certainly fulfills the objectives of the 
Constitution-makers, ourselves. We can be sure that there 
shall be regular elections held apart from a continued 
and permanent existence of our Panchayati Raj 
institutions. 

The State Election Commissioners have also banded 
themselves into a kind of trade union of State Election 
Commissioners. They formed a platform on which they 
get together from time to time. They share their 
experiences. They inform us of the conclusions they have 
come to. They have been to the Election Commissioner 
of India with the conclusions that they have arrived at. 
They participated in one of our Round Tables, and they 
have even got the Election Commission to send out 
instructions about at least two very important matters. 
One is that since the Indian voter is one and indivisible, 
there should be a common electoral roU for aU elections-
local body elections, State elections and Union elections. 

Secondly, they have secured the right to use EVMs 
(Electronic Voting Machines) in local bodies' elections. 
There are some problems about the numbers of these 
machines and who will pay for them if they get stolen or 
lost. These are matters of administrative detail which will 
be dealt with as we go along. But we are moving towards 
setting up of proper infrastructure for free and fair election 
that cannot be easily rigged. 

The consequence of this kind of institutionalization is 
that today in India we have close to two and a half lakh 
elected local body institutions in rural and urban India. 
Two and a half lakhs! The total number of village 
panchayats -1 am giving this figure because often people 
want to know what it is exactly-as of today is 2,33,251. 
The number of intermediate panchayats--which are known 
by different names like blocks, mandals, union in Tamil 
Nadu, Panchayat Samms, there are lots of different names 
for it - we have 6,105. The District Panchayats are 519. 
You will find the details of all this in Volume 1, pages 29 
to 32. 

In these elected institutions we have close to 32 
lakh representatives in all local bodies and approximately 
2B.30 lakh representatives in our panchayats. Of these 
28.30 lakh panchayat representatives, there are 12 lakh 
women in the local bodies as a whole and marginally 
over 10 lakh in our village panchayats. 

This was described most appropriately, I thought, by 
our friend, the hon. Member, Shri B. Mahtab, as 
momentous. I cannot think of a more apt word to describe 
the situation where in this House there is a shameful 
situation of something like eight per cent of the 
Membership being women and out there, among the most 
illiterate people of India, among the most poor people of 
India and among the most oppressed people of India, 
willing acceptance of something like 10 lakh elected 
women in our village panchayats. 

I am even prouder to say that as against 33 per 
cent quota provided for in Part A of the Constitution, the 
national average in India as of today - in some way, I 
wish I could have given the figure as of last month 
because there has been a change due to the most recent 
elections that have taken place - is 37 per cent as against 
33. In other words, four per cent more wornen have 
been elected to our Panchayati raj institutions that 
prescribed strictly within the term of the constitutional 
reservations. Actually, the figure was till recently 41 per 
cent. There are changes of jurisdiction and so forth which 
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have caused this. There is a very staggering achievement. 
I used to repeatedly explain to the Members of the House, 
Members of the Joint Parliamentary Committee that where 
in India are you going to find so many women. But the 
fact today is, there are more women contesting and 
winning than are entitled to purely by reservations. But 
even more impressive than this is, if you go down to the 
State level. In Bihar, the reservations have been raised 
to 50 per cent and the number of women elected in 
Bihar where ganga flows is 55 per cent. They have done 
even better than the national average. In Kamataka, where 
the percentage of women in the Panchayat is 43 per 
cent compared to 33 per cent reservation, the basic 
reason for this outstanding performance is that. among 
the Scheduled Tribes reserved seats where one-third of 
the Schedule Tribe representatives are supposed to be 
women; 65 per cent of the Scheduled Tribe 
representatives are women. It is double the quota nearly. 
Among the Scheduled Caste women, the percentage of 
representation in reserved Scheduled Caste seats is 46 
per cent as against 33 per cent reservation. So, we have 
an extraordinary phenomenon that women are represented 
significantly higher than their reserved quota because 
Scheduled Caste and Scheduled Tribe women, who in 
our conventional wisdom are the most oppressed of those 
oppressed segments, are doing so outstandingly well in 
Panchayat elections. No wonder that the Prime Minister 
on the eve of the release of this report made the following 
statement, which I think, ought to be written in letters of 
gold so as to remind ourselves that this House is still to 
achieve what the poor of India have already achieved. 
Please listen to this carefully. He has said: 

"I think, it would be fair to say that there are now 
more women in India in positions of elected 
authority than in the rest of the world put together." 

That is the extent of our institutionalization and 
achievement. There are more women elected in our 
democracy than in the United States, the whole of the 
European Union, Australia, New Zealand and every 
democratic country in the world put together and you 
add it up and there are a fewer women elected in the 
whole world than in India There, the Prime Minister added 
actually - I thought I should have brought that sentence 
also with me - where he hoped that this House would 
follow the example that has been set by our panchayats. 

When you look at Scheduled Castes and Scheduled 
Tribes representation as a who/e, I am not talking about 
women alone, the total Scheduled castes representation 

is 19 per cent and the total Scheduled Tribes 
representation is 12 per cent. So, together the Scheduled 
Castes and Scheduled Tribes constitute 31 per cent of 
our elected representatives, which is much-much higher 
than their share in the population. 

Dr. Ambedkar is often quoted as having had his 
serious reservations about the Panchayati Raj because 
he felt that our villages are cess pool of social 
oppressions. But by this device which Prime Minister, 
Shri Rajiv Gandhi devised of bringing in reservations not 
only for the Scheduled Castes and Scheduled Tribes but 
more importantly quota within the quota of Scheduled 
Caste women within the Scheduled Caste quota and 
Scheduled Tribe women within the Scheduled Tribe quota. 
We have achieved remarkable result of nearly a third of 
the elected Members in the Panchayats being from the 
Scheduled Castes and the Scheduled Tribes and thus 
we accept that Dr. Ambedkar' s fears were real. We also 
ought to accept that Prime Minister SOO Rajiv Gandhi 
succeeded in allaying these very real fears. 

Prime Minister, Shri Rajiv Gandhi often used to say 
that we may be the world's largest democracy but we 
are also the world's least representative democracy. It is 
a fact that in the United Kingdom where the size of the 
electorate is about one-fifth of the size of the Indian 
electorate, they have 630 Members in the House of 
Commons and we, here, have 100 less with the 
population that exceeds 100 crore. Now, I think we can 
say because the number of elected representativ86. has 
been raised from about 5000 in Parliament and the State 
Assemblies to well over 30 lakh in the country as a 
whole, India is not only the world's largest democracy 
but also that it is the world's most representative 
democracy. This, Sir, is an achievement without parallel 
in the world and without precedent in history. I think this 
House should be very-very proud of this remarkable 
achievement and which is why I regard the Panchayatl 
Raj in India as the greatest experiment in democracy 
ever, in history or anywhere in the world. 

Again, as the Prime Minister said, the task that 
remains is to transform the political and social 
empowerment that we have achieved through Panchayati 
Raj into effective administrative and economic 
empowerment 

{Translation] 

It is unfortunate and many hon'ble Members have 
drawn my attention to the fact that though thete are 
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Panchayati Raj institutions, elected representatives as well 
as the representations of women, Scheduled Castes and 
Scheduled Tribes in the institutions however, the vital 
question is related to the resources required for the 
smooth functioning of the institutions tasks and the officials 
to execute the programmes. It is very essential that we 
should pay attention towards our goal and should not 
remain contended with what we have achieved. 

{English} 

What is the road still to travel? 

{Translation} 

Our colleague Shri Shailendra Kumar ji has used an 
expression that I would like to reiterate here. He told 
that the Panchayati Raj System is the foundation stone 
of our democracy. 

{English} 

That the foundation stone of democracy is Panchayati 
Raj. 

{Translation} 

And Hon'ble Member Shri Ganesh Prasad ji reminded 
us the statement of Mahatma Gandhi who had said that 
the national development is not possible without the 
development of the villages. 

The development of villages is not possible without 
developing the Panchayati Raj institutions. So what should 
we do to achieve the goal when we can claim that the 
Panchayati Raj institutions have became really strong from 
economic and administrative point of view? 

{English} 

Immediately I come up against a constitutional 
conundrum that I would request the Members of the 
House to carefully consider and bear in mind. If 
Shri Varkala Radhakrishnan says that back in 1952 when 
he became the President of a ViHage Panchayat, the 
Panchayats were only petitioning authority. Very 
unfortunately, in many parts of the country, if not in Kerala 
Panchayats are still only petitioning authorities. Bearing 
this in mind, Shri A. V. Bellarmin drew the attention of the 
House to the fact that the Panchayat Raj seems to vary 
so much from one State to another. Prof. Ramadoss 

regretting that the Panchayat Raj across the country is 
not on an even keel demanded that Panchayat Raj be 
brought to the Concurrent List and Shri Raghunath Jha 
said that let there be a model law. Now I can see 
immediately from the reaction of our Left Front friends 
that they would never allow the transfer of Panchayat· 
Raj from the State List to the Concurrent List. In fact, 
this was very seriously discussed when Prime Minister, 
late Rajiv Gandhi was preparing the constitution 
amendments and he said that if we try to shift the position 
of Panchayat Raj out of the State List, this whole 
discussion will de-generate into one on Centre-State 
relations and we will forget the third tier of govemance, 
the Panchayat Raj. So, let us leave the Panchayati Raj 
in the State List and instead try to see how we can 
create a constitutional framework for Panchayati Raj and 
leave it to the good sense of the States to bring this into 
implementation. Therefore, when I became the Minister, I 
was faced with this constitutional conundrum that my main 
duty was to ensure respect for letter and the spirit of the 
Constitution. But that very same Constitution said that I 
should have nothing to do with Panchayat Raj. This is 
the State subject. So, how was I to proceed forward? I 
could not follow the Raghunath Jha model. I could not 
foUow the Ramadoss model and so I decided to follow 
the Mani Shankar Ajyar model. What I suggested was 
that aU the Panchayati Raj Ministers of India could get 
together and discuss how to move forward, and because 
I was associated from the sidelines or Irom outside with 
what had been happening over the previous 12 years, I 
knew that the Panchayat Raj is too complicated a subject 
to deal with within one or two days at a meeting in 
Vigyan Bhawan. So, I made an appeal to my colleagues 
who immediately accepted the appeal that within a space 
of 150 days between July 2004 and December, 2004, 
we should meet seven times in seven different parts of 
India and discuss the 1 8 identified dimensions of 
Panchayat Raj to arrive at some conclusion. So, in July, 
we met in Kolkata in Eastem India; in August, we met in 
Mysore in Southem India; in September, we met in Raipur 
in Central India; in October, we met early in Chandigarh 
in North- West India; and then in Srinagar, truly North 
India; and then for our sixth round table, we went to 
Guwahati, North-East India and our final round table, the 
seventh was in Jaipur in West India. In consequence to 
this intensive interaction, we succeeded in producing a 
compendium which you will find inside this Volume 3 of 
the report. A compendium of conclusion with respect to 
18 dimensions of Panchayati Raj which extends to 
approximately 150 agreed subjects to be taken. 
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Having prepared this document. which was 
unanimously accepted by everybody, I sent the 
compendium to every Chief Minister of India and no Chief 
Minister raised any objection. I do not know whether it 
was because they did not read it, or whether becauSe 
they agreed with it. Either way. there was acquiescence 
or agreement and since there was no objection to a 
single line. I decided that by April 2005. that now we 
have a national road map and that the Constitution says 
that the responsibility for Panchayati Raj is that of the 
States, but the States themselves have sat with me and 
agreed that this is the national road map. we are now 
engaged in talking to the States to fuHiII. not my 
programme but their programme because after all this 
document has been accepted by the States themselves. 
We, now. have a national road map. I am reinforcing it 
by going to every State of the Indian Union and every 
Union Territory. where Part IX applies. and after visiting 
the Panchayats in that State to sit with the Chief Minister 
and sign a document with him or her which sets out the 
State level road map to reinforce the national road map. 

[Translation} 

Till now I have met the people of nearty 75 Gram 
Sabhas in 17 various States. Besides. I met people by 
way of organizing 75 middle level district panchayats. 
Right from Himachal Pradesh. Tamil Nadu, Manipur to 
Rajasthan I have interacted with the representatives of 
Panchayats of various States. Not only in those States 
rather wherever I go I also talk to the common people 
of that area. After interacting with so many people I came 
to this conclusion that it is not only the opinion of the 
Ministers rather the people also desire this. Now I have 
to visit four or five more States. After a few days time I 
am going to Madhya Pradesh. Gujarat and Tripura and 
hope that in the coming two years time I will try to visit 
all the Union Territories and States. During three days 
visit I have told them as to what they have to do. If you 
have a national level road map and a state level road 
map and after integrating both the road maps you wHi 
see that the goal of Panchayati Raj will be the same for 
us and we all know the way to achieve that goal. We all 
know that there are 18 such touring points (bivouac) to 
reach the goal and we will reach after crOSSing those 
points. 150 concrete steps are required to be taken to 
complete this joumey. The destination and the way both 
are clear and visible. We also know the measures which 
are required to be taken to achieve the goal. nowever. 
the question is that your cooperation is required for taking 
those measures. You are the influential people of your 

respective states. I want that you should also extend 
your cooperation. We should collectively threach the 
destination where we want to reach. 

/English} 

Now. what do we do? What are the chief things 
which we have to do to travel in this road? Comrade 
Acharia has summed up rather well and he said that the 
change in the balance of power in rural areas brought 
about by the 73rd Amendment needs to be made a reality 
by moving from mere discUSSion to real action. He has 
said it very well. But how? That really is the key question 
which I think the Union Minister has to answer and. 
fortunately, the Union Minister is at the help of 
Shri Kharabela Swain of the Opposition. for he has 
emphasized that to get there. we have to "enable people 
to take their own decisions". And this is re-enforced by 
Shri Mahtab stressing the need for participatory 
democracy. If we have participatory democracy in which 
people can take their own decisions. then Shri Acharia's 
dream of moving from a dream to a reality will become 
a reality. 

In InOla. the problem is no more that of lack of 
resources. There was a time when there was a severe 
financial constraint. Now the hon. Finance Minister and 
the hon. Prime Minister have again and again said that 
there is money available and we can do the job. What 
is not available as yet is the instrument of govemance 
that will ensure devolvability . The instrument of 
governance which late Prime Minister thought of. merely 
taking his inspiration from Mahatma Gandhi and Pandit 
Nehru. was Panchayati Raj. 

In this context. he made a statement which every 
time. whenever Panchayati Raj or rural development is 
discussed in this House or elsewhere, is brought up again 
and again. I tried to clarify it in the past and since it is 
brought up once again. I am obliged to clarify it once 
again. This is the statement. For every rupee that is set 
aside for rural development. only 15 paise reaches the 
grassroots. What he meant was this. 

{Tnmslalion} 

Shri Rajiv Gandhi had once said that 85 paise out 
of every rupee sent for rural development, were spent on 
administrative expenditure in the prevailing condition. He 
did not mean to say that those 85 paise do not reach 



701 Discussion under Rule 193 AGRAHAYANA 22, 1928 (Saka) Discussion under Rule 193 702 

the common man due to corruption. He said that our 
administrative system is such that out of every rupee set 
aside for rural development 85 paise are spent on lAS. 
officers' salary, accommodation, peon's salary, and on 
other essential administrative work and only 15 paise 
reaches the grass root level. He had not said that it by 
his own. In fact, a conclusion was drawn on the basis of 
in depth enquiry conducted on the basis of a report 
submitted by Sh. Ajit Bhattacharya in regard to a State 
or pertaining a scheme which stateithat only 15 paise 
reaches to villages after incurring 85 paise on 
administrative expenses. Even if the expenditure of 85 
paise is reduced to 70 paise, then 30 paise, instead of 
15 paIse would reach the grass root level which will 
ultimately increased the SOCial welfare by two fold. 

{English} 

Panchayati Raj system of governance does not 
produce more efficient results than bureaucratically or 
technocratically delivered device. 

MR. DEPUTY SPEAKER: If the House agrees, we 
shaH take up Half-an-Hour Discussion after the reply of 
the hon. Minister. 

SEVERAL HON. MEMBERS: Yes. 

SHRI MAN I SHANKAR AIYAR: Mr. Deputy-Speaker, 
Sir. thank you. 

Therefore, if as Comrade Shri Basu Deb Acharia 
emphasized, we must bridge the rural-urban divide and 
we must ensure inclusive growth, then, to my mind, using 
the instrument of Panchayati Raj, we have four specifIC 
priorities before the country. 

The first is the devolution .of functions through activity 
mapping. We shall ensure devolution of functions and 
rights through activity mapping. Unless and until every 
single tier of the Panchayati Raj system knows what is 
expected of it, there will be confusion and there is 
confusion in most States, because it is stated that such 
and such a subject has been devolved, but nobody says 
which are the activities to be undertaken by the village 
panchayat. which are the activities to be undertaken by 
the intermediate panchayat and which are the activities 
to be undertaken by the district panchayat. So, all the 
members of all the three tiers try to do the same work 
and compete with each other and cause confusion. The 
foundation stone of successful Panchayati Raj is the 

preparation of activity maps on the principle of subsidiarity 
which set out clearly and unambiguously what work is to 
be done at which level of the Panchayati Raj system. 

Once such an activity map is ready and only if it is 
ready, can you have the second priority, that is the 
devolution of finances patterened on the same activity 
map. It is because you cannot have a disjunct between 
the work to be done at the village level and the money 
that exists at the village level. It all has to be meshed 
in together. The same activity map to indicate the activities 
and the same activity map to indicate the finances. 

The third follows. By matching the devolution of 
functions and finances, you have the devolution of 
functionaries. So, the activity map is the beginning not 
only of the devolution of functions but also of the 
devolution of finances, and, therefore, the devolution of 
functionaries. 

The fourth priority is the district level planning in 
conformity with relevant constitutional provisions in parts 
9 and 9 (a), namely articles 243 (g) and 243 (z) (d) 
read with the Eleventh Schedule. All these 
constitutional provisions have been spelt out in Volume 
III at pages 1 to 9 and I commend them to the attention 
of the House. 

I would take up each one of these four priorities in 
some detail. With regard to these activity maps, where 
Shri Prabodh Panda called for time-bound devolution, 
Shrimati Sujatha for clear-cut devolution of functions and 
finances and Thirumati Bhavani Rajenthiran for more 
power and more finances. there the Prime Minister had 
said: 

"The key to the effective devolution of the functions 
is the activity map.' 

So, we have to get the activity map ready. In all the 
States I have been to, they all promised me that they 
will do the activity map. Many of them have given the 
date by which that activity map is supposed to be ready. 
In most States the technical work is ready. but the Cabinet 
is yet to pass it or the Govemment is still to notify it. 
That is where all my hon. friends come into the picture. 
If they could just lean upon their respective State 
Govemments. I am sure we can get this fundamental 
work of activity mapping completed. Obligation is not only 
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at the State level. The Prime Minister also said in the 
same speech: 

MEqua11y the Ministries at the Centre also need to 
prepare activity maps so that their schemes ensure 
centrality of panchayats in our system of 
governance." 

Now. the hon. Prime Minister wants to do the same 
work here in Delhi as we are asking the States to do it 
in their respective States. As an earnest of this, there is 
a circular which has been issued through the Cabinet 
Secretary to all relevant Ministries asking them to 
coordinate with mine on working out activities map for 
their Centrally sponsored schemes. Then, the Minister of 
Finance in his Budget Speech for 2005-06 announced 
~e Centrality' of the panchayats in all Bharat Nlrman 
Scheme. In the National Rural Employment Guarantee 
Act. it is specifically provided for that the panchayati raj 
institutions shall be 'the principal authorities for planning 
and implementation'. In the process of following these 
instructions. we have succeeded in recasting the Sarva 
Shiksha Abhiyan and the total literacy campaign in concert 
with the hon. Minister of Human Resource Development. 
Shri Arjun Singh. We have also worked in a similar way 
on the National Mid-Day Meal Scheme. We have done it 
in respect of the Rajiv Gandhi Drinking Water Mission. 
We have done it with respect to the total sanitation 
programme. We have done it in the national e-govemance 
policy. We have done it in the Horticulture Mission. The 
list would become too long if I were to read all of it out, 
but in practical terms. we are mOving at the Central level. 

In new Schemes like the Rajiv Gandhi Gtameen 
Vldyutikatan Yojana and the Rural Electrification Policy, 
again the panchayats have been brought in as key 
institutions empowered if the State Govemment so wishes 
and if the panchayats themselves pick up this initiative to 
periorm a major role. We are working on the ICDS with 
the hon. Minister, Shrimati Renuka Chowdhary. We are 
working with the hon. Minister, Shrimati Meira Kumar on 
social empowerment. So, all along the line, the Union 
Government is moving forward. We, the Panchayati Raj, 
would like to move forward much faster. But it is 
understandable that there are problems in changing 
systems that already exists. But, altogether, I think. there 
is a measure of success. 

The House would also be happy to know that the 
Planning Commission is undertaking a major exercise in 
the context of the Eleventh Plan to rationalize our 
Centrally sponsored schemes. At the moment, we have 
nearly 300 Centrally sponsored schemes. A huge majority 

of which are either unfunded or underfunded or do not 
really serve their purposes. So, in this context, we are 
rationalizing it and in the process of rationalizing, I think, 
we will also be able to clarify the role of the panchayatiraj. 
institutions and that should enable us to move forward. 

(Translationj 

Hon'ble Member, Shri Shailender Kumar has made a 
mention of the required services in an effective manner. 
I would like to assure him and hope that in the coming 
11th Five Year Plan, we would be able to give the right 
direction to centrally sponsored scheme in regard to these 
services in the next five years plan because nothing can 
be said with certainty unless and until it is implemented 
in right perspective. 

[English] 

I also need to say that both Shrimati Sujatha and 
Prof. M. Ramadass expressed someconcems about how 
it was necessary to recast additional Central assistance 
and CSS to strengthen panchayati raj institutions. We 
are actually doing so and we would "ke to move further 
forward .... (Intenuptionsj 

(Ttansl8.tionj 

MR. DEPUTY SPEAKER: Whether your reply has 
been concluded. 

[English] 

SHRI MAN I SHANKAR AIYAR: I have got a 
considerable amount more to say. I think the House is 
interested .... (lntelTUptionsj 

(Translation] 

MR. DEPUTY SPEAKER: you may continue your 
reply. 

[Englishj 

SHRI MAN I SHANKAR AIYAR: Since these activity 
maps have such a critical role to play, I would like to 
draw the attention of the House to the national profile of 
activity maps at pages 72 to 74 of Volume-I, With regard 
to the States, activity maps for each State and then status 
is provided in Section·1I of Volume-II at pages 2 to 437. 
With regard to activity map at the Centre, you will find 
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the details at pages 11 to 12 of Volume-I and pages 202 
to 230 of Volume-III. To sum up this very quickly, the 
States in which activity maps have been completed and 
notified include Kerala, West Bengal, Kamataka-l am 
not sure about Orissa - Haryana, Goa, Maharashtra and 
Gujarat. Now, this does not mean that activity maps have 
been prepared for all the 29 subjects mentioned in the 
Eleventh Schedule. It reveals to the extent to which 
activity maps have been prepared and they have also 
been notified in these States. 

There are many States which are revisiting their old 
maps. For instance, Kerala has done so. Karnataka has 
done so. West Bengal has done so. So, they are trying 
to keep on improving the activity mapping. There are 
some States including Orissa where the activity mapping 
has been completed but it has not yet been notified for 
one reason or another. These include Sikkim where I 
have actually released the map but they still need to get 
some kind of a Cabinet clearance before they Gazette it. 
Regarding Punjab, I have been holding it up because 
the hon. Prime Minister himseH is so impressed with the 
activity map prepared by Punjab that he wants to release 
it. We are trying to schedule it. Regarding Andhra 
Pradesh, and Assam, it is supposed to be done by early 
January. Regarding Chhattisgarh, it has been pending for 
some time. In respect of Himachal Pradesh and 
Lakshadweep, work has been completed but the Union 
Home Ministry is still to do, still to complete its work. 
Regarding Daman and Diu, again, it has been done. It 
is so for Dadra and Nagar Haveli also. In respect of 
Rajasthan, as I said earlier, it was to have been issued 
by April 2006 but it is still pending after the completion 
of all technical work. Regarding Uttaranchal and the 
following States, activity maps are stiU under preparation. 
They are Bihar, Arunachal Pradesh, Madhya Pradesh, 
Uttar Pradesh, Tamil Nadu, Tripura and Puducherry. Of 
course, there is no action in Jharkhand. h cannot be 
done until they have the Panchayati Raj institution. 
Chandigarh appears to have decided to withdraw from 
the Panchayati Raj System. So, my visit there was a bit 
of a waste. 

{Trans/ation] 

Dr. Karan Singh Yadav while talking bout Rajasthan, 
said that details about the jurisdiction given in this report 
is not right. The reality is that a line is missing in Hindi 
version of the report, which is there in the English version. 

Though, they had prepared it, but till now it has not 
been implemented. This is the only reason that the work 
over there has not progressed at the desired pace. Just 
now a non-Governmental Organization, Priya has 
presented a report before me. A year ago, during last 
December, t reached many agreements with the Chief 
Minister of Rajasthan, it contains a lot of recommendations 
for implementing those agreements. 

Mr. Deputy Speaker, Sir, Shri Dahyabhai Patel had 
raised the issue that the work in Daman and Diu has not 
been completed. Though, Daman and Diu is a Union 
Territory and we people assume that everything is all 
right over there. ACCOrding to the hon'ble Member, the 
situation over there Is very bad; rather I would say that 
in a reply to a question also I have stated him that work 
pertaining to Daman and Diu is going an much better in 
comparison to other Union Territories still I have promised 
him that I will visit Daman and Diu at the earliest. I will 
look into why the work which was initiated two years ago 
has not been completed till now? 

{English] 

Sir, I now come to the devolution of finances. 
Shri Jaiprakash of Hissar drew attention to the shortage 
of funds for Panchayats, so did Shri Ram Kripal Yadav 
and Thiru Karventhan avargal. Shri L Rajagopal said 
that every department should have a share for the 
Panchayats. Shri Francis George called for funds to be 
allotted without ,political bias. Kunwar Manvendra Singh ji 
sought objective criteria that take into account both 
population and area in determining allocations. Shri 
Shailendra Kumar jl asked for specific allocations for all 
subjects mentioned in the 11th Schedule and the direct 
transfer of funds to Panchayats, so did Shri Mitrasen 
Yadav. Shri Dahyabhai Patel pointed to the financial plight 
of Panchayeti Raj institutions in the Union Territories. 

The Prime Minister of India, emphasizing the 
importance of finances said the foHowing which, I think, 
we need to carry to every Single State Govemment. He 
said: 

"That to secure effective devolution of finances, 
budgets of all line departments must open a 
Panchayat sector window though which Panchayats 
have the necessary financial resources to undertake 
the duties entrusted to them and the best Panchayeti 
Raj States have already opened such windows. I 
hope others will follow." 
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Sir. it is very essential that the devolution of finances 
be patterned on the activity maps for functions. So, if 
you have decided that a particular activity is to be 
undertaken by a Panchayat, then the money cannot 
remain with the line department. From the line 
department's budget. the money must reach the 
Panchayat at the appropriate level. We have given you 
the full details of fiscal devolution in the States in Volume 
\I - State Profiles and a National Overview in Volume I, 
Chapter III. pages 61-64 and Chapter IV, page 75. Since 
so many of you are interested in the financial 
strengthening of the Panchayati Raj institutions, I would 
request you to kindly look through the relevant section 
for your particular State and then you can take it up with 
your respective State Governments. 

Sir. there were two or three points that were specific. 
One was made by Shri Francis George who wanted to 
know as to why the 12th Finance Commission's shares 
are not reaching all the States and. through the States, 
the Panchayats. The 12th Finance Commission have set 
aside Rs. 20.000 crore for a five-year period, virtually 
untied and earmarked only for the Panchayats and they 
are to be released by the Finance Ministry. But there are 
some States that have allowed a whole year to pass 
without even applying for their shares and many other 
States have taken the first installment, but not yet 
collected the second installment because the problem is 
that if they start collecting the second installment, then 
they have to provide Utilization Certificates that say that 
the money they have conected had actually gone to the 
Panchayats and the Panchayats have decided how they 
are going to be spent. The reason, therefore, that the 
12th Finance Commission's grants are still pending in 
Delhi is that either States have not adequately applied to 
get their instanrnents or are unable to fulfill the basic 
conditionality of the 12th Finance Commission grants that 
the money should reach the Panchayats and the 
Panchayats should decide how they should be spent. 

MR. DEPUTY SPEAKER: Mr. Minister, please wait 
for a minute. 

Hon. Members, I have received a request from the 
Minister of State for Parliamentary Affairs that the HaIf-
an-Hour Discussion may be postponed for some other 
day and after this we will take up another Discussion 
under Rule 193 regarding problems being faced by 
unorganized labour. I think the House agrees. 

SHAI P.S. GADHAVI (Kutch): Sir, then postpone it to 
tomorrow ... (Interruptions) We should take it up 
tomorrow ... (lntenuplions) 

MR. DEPUTY SPEAKER: The hon. Minister cannot 
decide on that. Only the hon. Speaker will decide on 
that 

... (lntefTlJptions) 

[Translation} 

SHAI DEVENDRA SINGH YADAV (Jhanjharpur): Mr. 
Deputy Speaker, the sense of the House should be taken 
on the ruling given by you. You shall ask leaders of all 
parties. Please teU the time allotted for hon'ble Minister's 
speech, since there are many important issues ahead, 
which need to be taken. There is 93% unorganized work 
force in the entire country ... (ln/emJptions) 

MR. DEPUTY SPEAKER: It will be taken up after 
this. 

SHRI DEVENDRA PRASAD YADAV: What meaning 
will it carry, if it is taken up at 8-9 p.m? Will this issue 
be taken up after all hon'bla Members have left the 
House? The discussion on Unorganized labour is always 
pushed back in the debate, this has been the tradition. 
The debate on it has never been held. It is for the first 
time, a debate on it is being held in the Parliament. 
Such an important issue will be taken afterwards. The 
sense of House should be taken in this 
regard .... (Inlenvplions) 

SHAI THAWARCHAND GEHLOT (Shajapur): I support 
Shri Yadavji in this regard, it should be taken tomorrow. 
... (lnlB!TlIpIions) 

SHRI DEVENDRA PRASAD YADAV: It should not be 
taken today; it should be taken up 
tomorrow ... (lnlefTlJptions) 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZEAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLiAMENTARY 
AFFAIRS (SHRI B.K. HANDlQUE): Sir, the hon. Minister 
wiR take another 5 to 10 rrrirtutes ... (lnlefTlJptions) 
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(Translation} 

SHRI DEVENDRA PRASAD YADAV: The reply on 
Panchayal will conlinue ... (lnttfNTlJptions) If the hon'ble 
Minister's reply continues for another two hours, all hon'bIe 
Members will leave by then. Therefore, hon. Minister's 
reply should continue next day ..• (lntemJptions) The sense 
of House, sence of all parties should be taken in this 
regard ... (lntemJplions) You musllake sense of the House, 
before giving ruling, we protest on this. The sense of the 
House would be supreme, your ruling is essential, but 
taking the sense of the House is equally important. The 
House is supreme, the decision would be taken as per 
tl$ sense of the House, this is the convention 
... (InlemJptions) 

SHRI LAKSHMAN SINGH (Rajgarh): Panchayati Raj 
is also related to unorganized labour, therefore, let its 
reply be completed ... (lnterruptions} 

SHRI MANI SHANKAR AIYAR: Mr. Deputy Speaker, 
Sir, Shri Mitrasen Yadav has emphaisised that the funds 
desired for Panchayati Raj Institutions are either not 
released in time or diverted to other heads. The hon'ble 
Member from Arunachal Pradesh, Shri Kiren Rijiju has 
presented some figures before us which state that the 
money which was supposed to reach the grass root level 
is lying untilised in State Govemment's account in State 
Bank of India, such allegations have been levelled over 
here. 

Sir, in our National Common Minimum Programme, it 
is a commitment that funds meant for the Panchayats 
should reach Panchayats without delay or diversification. 
We are trying to fulfill this target. To do this, our Ministry 
of Panchayati Raj set up a Task Force, which has 
prepared a highly technical report on the electronic tagging 
and tracking of funds. So, when we send money from 
Delhi, whether it is through banking channels or through 
treasury channels, by pressing a button on a computer 
here, we should be able to tell whether any particular 
sum of money which has been sent to the State has 
moved from the State to the Panchayat; if so, to which 
level of the Panchayat and whether it has been utilized 
or is still pending. You will find the Expert Committee 
Report on Volume III, paQ8s 286 to 292. 

I would urge that if we are able to persuade our 
State Governments and Central Ministries to accept 

electronic tagging and traCking, then the kind of problem, 
which particularly Shri Kiren Rijiju has raised, might 
perhaps be solved. 

We are working with the State Govemments on this. 
We are working with the Central Ministries on this. But 
until everybody joins hands with us, I am afraid our 
technical solution will remain somewhat on paper. 

As regards the devolution of functionaries, I think it 
should be accepted by everyone concerned that where 
the function is to be performed and the finanCes have 
been devolved, there the functionary must be posted. 
We cannot have a situation continuing where a work is 
to be done by the panchayat and the officer is sitting in 
the line department. That, as Shri Suresh Prabhu told 
us, is the only way of meeting quality standards to get 
our panchayats an adequate complementary staff. 

Shrimati Bhavani Rajenthiran referred to the need 
for training of not only elected representatives but 
also of the officials, and so did Shri Prabodh Panda. 
Shrimati Sujatha laid very important stress on capacity 
building, and in this context referred to the Kerala Institute 
of local Administration which has carved out a very 
special place for itself in the nation's training programmes 
for local administration. 

{Translation} 

Sir, Shri Shailender Kumar suggested that speCial 
training should be imparted to elected women 
representatives for in view of women empowerment. 

{English} 

Dr. Meinya of Manipur made a very important point 
that there is an explOitation of inexperienced women 
members by male members of their family. He could 
perhaps have also added that lower orders of the 
bureaucracy also tend to make victims of these innocent 
ladies. 

{Translation} 

I would like to praise hon'ble Shri Ganesh Singh 
most and would like to express gratitude towards him for 
telling that elected representatives are more 
knowledgeable than bureaucrats in regard to the problems 
of villages and villagers. Therefore, we have to make a 
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beginning from here and should make arrangement for 
their training. After dOing this, one win find that the 
condition of Panchayati Raj institution will improve 
themselves. In view of that the Government have 
formulated two-three programmes, which has mentioned 
therein. 

[English] 

I would like to draw your attention to Volume III, 
Pages 360 to 369 in which we have set out the Expert 
Committee Report on the capability building framewort< 
and training. That will partly answer Shri Tapir Gao's point 
that we need a national training institute. So far, all the 
training has been undertaken in the National Institute of 
Rural Development and the State Institutes of Rural 
Development. I do not think, we should give them up; 
they are very very valuable institutions. But we need to 
put the training of panchayati raj representatives, whether 
in Rural Development Institutes or separate institutes 
within a larger framework. This Expert Committee's report 
addressed itseH to these issues, and I sent it to a very 
old friend of mine who is a Pakistani, who is now healing 
for Asia and the Pacific, the UNDP, Dr. Hafeez Pasha. I 
met him about a month ago in New York. He said that 
he never ever read a more thorough report on how to 
do the training and capacity building of our panchayati 
raj representatives. Therefore I am hoping that we will 
get considerable UNDP financial support provided, of 
course, the Govemment of India itseH is happy with this 
scheme and asks for the money. If we get that done, it 
vlill be part and parcel of what we call the Gram Swaraj 
Programme. Under the Gram Swaraj Programme, we are 
concentrating on three major issues. One is panchayat 
ghars. Somebody from Kerala win be astonished that this 
is a problem. Somebody from Slkkim wiD be even more 
astonished because in Sikkim they are setting aside As. 
16 lakh for every single gram panchayat ghar. Yet. there 
are States of India, much bigger States, much richer 
States, States with much older Panchayati Raj, who have 
not even a panchayat ghar. 

[Translation} 

Where should we hold a meeting, for how long can 
we sit on chaupal or under tree. There Ta urgent need 
of Panchayati Ghars. If the Govemment of India cannot 
be run without South and North Block. 

18.00 hrs. 

H the Madhya Pradesh Government cannot be run 
without VBIIabh Shawan, then it is obvious mav toe viHage 
Government also requires a proper place for holding, 
meetmgs of Gram Sabhas, sub-committees of Gram 
Committees, only then we would be able to evolve an 
empowered Panchayat system. 

[En¢sh} 

MR. DEPUTY SPEAKER: Please wait a minute. Now, 
it is six 0' clock. I would like to know the opinion of the 
House. We have the following businesses: 

1. Reply of the hon. Minister, Shri Mani Shankar 
Aiyar; 

2. Further Discussion under Rule 193 regarding the 
problems being faced by the unorganized labour 
in the country; 

3. Half-an-hour Discussion; and 

4. Urgent Matters of Public Importance. 

[TnmsIIltion] 

I wUl take up only that which house desires to take 
up. 

[English/ 

SHRI B.K. HANDIOUE: Sir, I have a submission to 
make. At 5.30 p.m. tOday, there was a haH-an-hour 
discussion, and the hon. Member, Shri P.S. Gadhavi has 
been kind enough to agree to shift it some time 
tomorrow ... (Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): What about 
the 'Zero Hour'? ... (Inltmuptio"g, 

SHRI B.K. HANDIOUE: There are not many speakers 
for the next Discussion under Rule 193 on Unorganized 
Labour. Eight speakers are there and the Minister will 
give the reply. After that, we shall take up the Urgent 
Matters of Public Importance. 

MR. DEPUTY SPEAKER: What is the oinion of the 
House? 

[TllInsllltion} 

SHfU DEVENDRA PRASAD YADAV: Let us continue 
with the reply of the Hon. Minister. 
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/English} 

SHRI B.K. HANDIOUE: Definitely we will take up the 
'Zero Hour' at the end. 

{Translation} 

MR. DEPUTY SPEAKER: 'Zero Hour' will be taken 
up an the last. 

{English} 

SHRI B.K. HANDIOUE: After completing the 
Discussion under Rule 193 on Unorganized Labour, we 
will take up the 'Zero Hour'. It has already been decided 
that the House would continue to sit up to eight 0' clock 
every day. It is the decision of the House. 

[TllInslation} 

SHRI P.S. GADHAVI: Zere. Hour was not taken up in 
the last yesterday. 

/English} 

SHRI KHARABELA SWAIN (Balasore): Sir, you can 
carry on as per the wishes of the hon. Minister. Let the 
hon. Minister complete his reply, and then we can take 
up the Discussion under Rule 193 on Unorganized 
Labour ... (Interruptions) 

MR. DEPUTY SPEAKER: Please listen to me. We 
have the following businesses: 

1. Reply of the hon. Minister, Shri Mani Shankar 
Aiyar; 

2. Further Discussion under Rule 193 regarding the 
problems being faced by the unorganized labour 
in the country; 

3. Han-an-hour Discussion; and 

4. Urgent Matters of Public Importance. 

... (Interruptions) 

SHAI KHARABELA SWAIN: Sir, the han. Minister, 
Shri Handique has said that the Half-an-Hour DiscUssion 
would be taken up tomorrow. After completing the 
Discussion on Unorganized Labour, we can take up the 
'Zero Hour'. . .. (Interruptions) 

[TllInsiation} 

MR. DEPUTY SPEAKER: Should we extent the 
House upto eight o'clock? 

/English} 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: The House is extended up 
to eight 0' clock. 

SHRI B.K. HANDIOUE: It is the decision that we 
have already taken. 

MR. DEPUTY SPEAKER: Now, Shri Mani Shankar 
Aiyar, you can continue your speech. 

SHRI MANI SHANKAR AIYAR: Mr. Deputy-Speaker, 
Sir, the first requirement is the physical space in which 
the Panchayats can undertake their activities. The second 
is adequate complement of staff. 

[T1lIns/ation} 

And here I would refer to the proposal of 
Shri Shailendre Kumarji that the bureaucracy which serves 
Panchayats should be brought under the purview of the 
latter. When we were organising a round table conference 
in this regard, it was told that each State would deliberate 
upon the proposition that besides the lAS. and p.e.s. a 
District Panchayat Administrative and Technical Services 
should be set up In each c:fJStrict. Since there are some 
misconceptions among our seniors and colleagues and I 
would like to clarify that it would neither be a Union nor 
a State service. 

Our intention is that the District Panchayati Raj 
Institutions should identify technical and administrative staff. 
We have left it to each State. Moreover, it gives me 
pleasure that han. Members like Shri Shailendra Kumar 
and his colleagues are deliberating upon it and that they 
would be able to start it somewhere . 

{English} 

Then, now I come to district planning which is the 
fourth priority. Now, one cannot help but agree with Prof. 
Ramadass that participatory planning is the only way of 
ending what he caDed the legacy of poverty. 
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[Translation] 

For the last sixty years, the wisest people, who 
become like me, I AS and IPS .... (lntenuplions) We have 
ruined this country for where has been development? 
When I was young I thought of joining the public service 
with the idea that our intervention would help uplift the 
country. However, we see today the rich are tuming richer, 
whereas the poor, though they have not stayed but are 
developing at a slower pace. Here I would like to cite an 
example before the House. If we take the larger number 
of millionaires, India ranks eighth in the world. [English] 
In the world, the eighth largest number of millionaires is 
to be found in India. [Translation] But if we see the Human 
Development Index then our progress has only been to 
the extent that last year we were ranked at 127th and 
this year we are on 126th position. We shall have to 
change this trend and make the poor people of this 
country participate in this development. 

As far as the Backward Region Guarantee Fund is 
concerned, it has been stated that the Government would 
provide funds only where there is district planning and 
where district planning is not in accordance with the 
provisions of our Constitution there would be no funding. 
Since we have to launch this programme, we have given 
some concessions and we are providing some funds sans 
District Planning. However, if there would no district 
planning in consonance with the provisions of our 
Constitution even after one year in the backward districts, 
we will firmly withdraw our funds. When Hon. Prime 
Minister was addressing the House, he said that (English] 
"The district planning is the sine qua non of the Backward 
Regions Grant Fund", and he added ·Once we get 
effective district planning going in the most backward 
distriCts, the rest would follow." So, we have to get this 
district planning done. There are very detailed provisions 
in the Constitution in Article 243G and in Article 243Z(d). 

Article 243Z(d) explains hOw a District Planning 
Committee is to be constituted. It also says that the 
District Planning Committee wlH not prepare the district 
plan but consolidate the district plan. Consolidation 
requires that there should be a village plan, an inter-
mediate Panchayat plan, a district plan and a municipal 
plan by the Nagarpalikas and the town Panchayats. They 
will all be consolidated at the level of District Planning 
Committee and the District Planning Committee cannot 
and must not be headed by a Minister of the State 
Government. 

You cannot have a parallel body where there is a 
District Planning Committee or something and a Minister 
from Calcutta or somewhere arrives and runs the show. 
If you want district planning, it has to be done by the 
local people. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Do not disturb him. 

SHRI MAN I SHANKAR AIYAR: I am not saying that. 
You are running altogether a peaceful India. But it is 
different in your State. 

I suggest we foUow the Kerala example. But what 
we need is, we need to follow the constitutional example. 
The Constitution has prescribed how the DPC is to be 
constituted, how it is supposed to do its work and its 
work begins by consOlidating the Plans made by others. 
Having consolidated it, the Constitution says that it shall 
only be a draft District plan. 

[Translation] 

It is said that the illiterate do not know how to plan. 
It is all right but only a hungry man can appreciate hunger 
and a homeless knows what it means to be without a 
house and only a lesser-educated person can well 
appreciate the meaning of education. 

{English] 

We have to rely on the people and planning should 
be a response to their perceived priorities and their 
perceived requirements. In that sense, I am afraid, 
Shrimati Sujatha as also Shri Prabodh Panda were a bit 
worried about how this Planning Commission which for 
ten Plans has been planning from above, will suddenly 
now agree to plan from below. But I am very happy to 
inform them that in fact, there is no need for concem. 
The Planning Commission under the Deputy Chairmanship 
of my friend, my college friend Dr. Monte!< Singh Ahluwalia 
and ~ hon. Prime Minister who is also the Chairman 
have given such a big push to grassroots planning that 
I would draw your attention at Volume 3, pages 527 to 
701 and particularly to pages 614 to 638 where we have 
reproduced the circulars of the Planning Commission, the 
letters written by the Deputy Chairman of the Planning 
Commission, the supporting letters which I, as a Mini$ter, 
have sent and the detailed expert committee report on 
grassroots planning. We have put it all together and we 
have given this information to you. 



717 Discussion under Rule 193 AGRAHA YANA 22, 1928 (Saka) Discussion under Rule 193 718 

So, please do not worry. The Planning Commission 
is entirely behind us. But, I am afraid, the State 
Governments are not that far behind us. We need to 
push them and I hope that over the course of the next 
few months we will be able to g61 State Govemments' 
support to get proper district planning done and to make 
district plans the building blocks of the national plan. 

Now, the Approach Paper to the Eleventh Five-Year 
Plan is going to be brought for discussion before the 
House and my earnest plea to all of you, and I am 
saying this because I am not the Planning Minister, is 
that you read these documents here which I have 
mentioned with specific pages to you and bring up this 
question of district planning for the Eleventh Five-Year 
Plan in the discussion on the Approach Paper. 

Mr. Deputy-Speaker, Sir, we also need to incentivise. 
We need to incentivise the lagging States to empower 
the Panchayats and we need to incentivise the 
Panchayats to become accountable to the Gram Sabha. 
So, we have thought up a scheme called the Panchayat 
Empowerment and Accountability Incentive Scheme. We 
want to incentivise empowerment to the Panchayats by 
the States and incentivise accountability to the Gram 
Sabhas on the part of Panchayats. To do this, we need 
an objective measure because nowadays when we do 
the incentivisation we are immediately told that 'you are 
not giving it to us because you are a Congressman or 
because they tell me, you are giving this to Kerala 
because you are really a secret Communist'. So, we 
need to get out of the political prejudice or the political 
bias. 

To do that we have asked the National Council for 
Applied Economic Research to prepare for us a devolution 
index, completely objective and completely scientific. They 
have already given me an interim report; their final report 
is expected by the end of December and we will circulate 
this to the State Governments. The State govemments 
themselves will see how wetl or badly they have done 
on the devolution index and then the NCAER evaluates 
it and on that basis we will know not only the ranking of 
the States-which I do not like to do because only the 
Minister of Sport is supposed to do ranking, the M,inister 
of Panchayat Raj is supposed to be a little more 
intelligent; I am much more interested in the progress 
that is made on a devolution index. 

" Kerala is right· on top, it does not matter whether 
it remains on top. Ii would matter if it slips to the fourth 

place. Then, they should be incentivised to go back to 
where they were. If some other State is at the bottom of 
the ranking and comes up even to the tenth position, 
they should be rewarded for the progress that they have 
made. It is in this sense that we are conceiving PVAIS. 
We will do it on the basis of an objective scientific 
devolution index. I have approached the World Bank to 
g61 us a substantial amount of money to be able to 
genuinely incentivise the States to empower the 
panchayats. 

At the same time, we need to inform each other 
about what is the best practice. Now, Shrimati C.S. 
Sujatha suggested that we should be distributing 
information about best practices. I want to draw her 
attention to Chapter 7 of Volume I pages 99 to 107 as 
also to the State Profiles in section 1 of Volume II, that 
is, pages 1 to 372 where they have set out a large 
number of best practices followed in different States of 
the Indian Union. I am hoping that by doing this, we will 
be able to get the laggard States to move forward and 
to prevent the States that have done well from slipping 
backwards. 

Sir, I also mentioned to you the Gram Swaraj 
Programme. I mentioned the panchayat ghars, which was 
raised by Shri Jai Prakash of Haryana, by Shri Tapir 
Gao and Shri Rijiju of Arunachal Pradesh, but several 
other States have concems in this regard. I mentioned 
the question of staff also. 

Now, I want to come to the question of cOMectivity 
that is stressed by Kunwar Manvendra Singh in particular. 
Connectivity is not, these days, only road connectivity or 
rail connectivity. Cyber space has become the space 
where each of us can encounter each other. Now, there 
is a remarkable work that has been done at Mysore in 
Kamataka where they have a studio. You can get the 
best teacher, the Minister or the Secretary of the 
Department to come in and when he or she speaks, it 
simultaneously reaches all the blocks and all the 
panchayat members can gather at the block headquarters. 
Any question anyone asks is heard by everybody else 
and any answer given is also heard by everybody else. 
It is an interactive form of connectivity. So, we have in 
mind, in terms of the national e-governance policy, 
connecting up through computers, cyber space. By use 
of satellite as weH as by use of computers, we wish to 
provide connectivity to all the village panchayats of India, 
aU the intermediate panchayats, all the district panchayats 
with the State Governments as well as with the Central 
Govemment. 
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indeed, through video-conferencing, my own Ministry 
is today in a much better contact with State Panchayati 
Raj Secretaries than it has ever been before. So, I belieVe 
that with panchayati ghars, staff and connectivity, we will 
really be able to get infrastructure required to make for 
an effective panchayati raj. Hence, I would like to quote 
the Prime Minister who said: 

"This Report highlights the lack of basic resources, 
facilities, connectivity and stafl in many panchayats ..... 
The Ministry of Panchayati Raj has prepared a Gram 
Swaraj Yojana which aims to supplement State efforts 
in this regard, .... but the primary responsibility 
remains that of the States and I hope, they give 
high priority to ensuring thiS.' 

So. I am afraid that my hands are tied. I cannot 
help any State that does not help itseH. But if the State 
takes one step, I can go a mile. Therefore, it is for the 
States to work up their own plans for panchayati ghars, 
for stafl. for connectivity and put in their contribution, and 
we will try and back them. 

Sir, there are some States. nine in number, which 
have Fifth Schedule areas incorporated within the 
boundaries of the State. For these, the Constitution has 
obliged this Parliament to enact an Act caKed The 
Provisions of the Panchayats (Extension to Scheduled 
Areas) Act. which was enacted in 1996. 

I am deeply convinced that it is only by implementing 
this Act that we will be able to roll-back the wave of 
naxalism that is now sweeping down from Nepal through 
so much of Central India and licking at the comers of 
even Southern India; extending towards Western India; 
and engulfing parts of North. This is apart from the 
problems that we have in the North East. Therefore, we 
have to assign the Fifth Schedule areas to empower the 
people there - through their Panchayat - to build their 
own destiny. 

Shri Bapu Hari Chaure spoke in the House and made 
a number of allegations about how rural development 
and rural weHare programmes including the identification 
of beneficiaries under the tribal sub-pian is not being 
done in accordance with PESA provisions, but being done 
otherwise. This is very deeply disturbing. I am not in a 
position to certify whether all that has been stated here 
was accurate or not, but I do assure the hon. Member 
that I wiU bring it to the attention of the Government of 
Maharashtra. I am hoping to make a visit there fairly 
soon .... (Interruptions) 

I am coming to you also. How can one' forget you, 
Shri Bwiswmuthiary? You are my client in two ways, that 
is, in PESA as well as in the DoNER. I win come to you 
in a minute. PESA is the only Panchayati Raj Act in the 
country that provideS for three things to be done by a 
Gram Sabha mandatorily with the help of the Jaw. One 
is the identification of beneficiaries. Second is approval 
of all plans, programmes, or projects prepared by the 
Panchayat. The third and the most important of all is 
that only the Gram Sabha, under PESA, can authorize 
the issue of a utilization certificate. 

If you want to end corruption, the only way of dOing 
it is by empowering the Gram Sabha mandatorily to either 
say that a bus stand has been built. If they claim that a 
bus stand has been built, then they have to explain the 
reason for the same bus stand being built in the next 
village for Rs. 20,000. Why does it cost Rs. 40,000 here? 
Is the reason for this not that it was the nephew of the 
Sarpanch who got the contract here? It is only the Gram 
Sabha, and it is only through social audit that this kind 
of work can be done on the spot. This is provided for in 
PESA, and it is not provided for in most State legislations. 
Hence, it would be fair to say that the best Panchayati 
Raj Act anywhere in the country is the Act, which our 
House had the pride to pass 12 years ago. But is It 
being implemented in conformity with its provisrons 
everywhere? I am afraid that the answer is not a very 
happy one. Therefore, I have to quote the Prime Minister 
once again on the question of PESA. and he said that 

·PESA is the single most important instrument in our 
armory for dealing with the economic and emotional 
alienation of our tribal brethren, which lies at the 
root of the growing menace of naxalism. Its effective 
implementation would, I believe, generate a deep 
sense of effective participation among our tribal 
people in the conduct of their own affairs .... 

Only the Members of this House can ensure that the 
Act, which they have passed, Is actually being 
implemented in the different States. I ask the Members 
from those nine States - which are in the Fifth Schedule 
- to ask themselves, and to ask their Chief Ministers 
whether this work is being done honestly or not. If it is 
being done honestly and sincerely, then I do not see any 
reason for naxalism to spread. If you want naxalism to 
be stopped and rolled-back, then the only way is to give 
respect to PESA, and subsequently to the Forest Rights 
Bill of the Scheduled Tribes and other traditional forest 
dwellers, which is coming before the House shortly. 
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:'~e, let us take this seriously. It is not by guns alone; 
it IS not by police forces alone; and It is not by intelligence 
alone that we wiH be able to combat the intemal menace 
of naxalism. It is only by democracy. 

This country has a proud record of having Communist 
Parties, who have participated in our democracy 
continuously from the beginning. They got elected by the 
people to power, and gracefully left office when that vote 
has been withdrawn from them. 

In that way we have converted so many 
different parties, including the party of my friend 
Shri Bwiswmuthiary to whom I am coming, from a non-
democratic to a democratic path by giving them 
opportunities inside the mainstream. PESA does that. If 
we respect PESA, I think we will be able to win this war. 
II we go against ~ur own legislation, then the prospect 
for the future is very dim indeed. 

With regard to the Rural Business Hubs and the 
self-help groups, I draw the attention of the House to 
Volume I, pages 24 to 26, to Chapter 6 pages 89 to 90, 
and to the State Profiles in Volume II, as well as pages 
861 to 869 of Volume III. These pages show how we 
are trying to fulfill Shri Suresh Prabhu's demand that we 
mobilize local entrepreneurship. 

When Shri Basu Deb Acharia tell us about lac in 
Purulia or potteries, bell metal and bronze work in 
Bankura; when Shri Revati Raman Singh talks about 
the fisheries programme in Andhra Pradesh; when 
Shri Rajagopal tells us about Jatropha; when Shri Suresh 
Prabhu draws attention to how panchayats can be made 
the economical entities for electricity distribution; then my 
mind goes to the Prime Minister who, talking about the 
Rural Business Hubs said, and I quote him, "It is not till 
the output of village enterprises goes beyond the vUlage 
haat and reaches out to the hypermarket that we will 
see real signs of our prosperity". That is what the objective 
of the RBH Scheme is. 

We have so far prepared, with the help of the States, 
846 blocks in India and the product or the skiH which we 
wish to leverage in those blocks. We have already entered 
into 55 memoranda of understanding between business 
houses and Panchayati Raj institutions. There is a vast 
potential. We have a Rural Business Hub National Council 
which is co-chaired by Shri Sunil Munjal of 
the Confederation of Indian Industry and myself with 
Shri Jairam Ramesh among us as Vice-Chairmen, 
probably the first example of independent India of a 

Govemment Minister, a Cabinet Minister, agreeing to co-
chair, not to be above a private sector representative, 
and for a Minister of State to agree to be the Vice-Chair 
to a private sector representative. It is a Constitutional 
innovation with immense, I think, implications for the 
future. 

We have also got eight RBH Councils in the States. 
But I have to emphasise that I am very disappointed 
with the results we have obtained from the business 
community. They have not been as forthcoming as I would 
have hoped that they would be. Therefore, I again quote 
the Prime Minister, "I urge the National Rural Business 
Hubs Council to mobilize our business community to 
make their contribution to bridging the widening rural-
urban divide and ensuring inclusiveness of our growth 
processes." 

Shri Revati Raman Singh drew attention to the 
Bangladesh example of self-help groups. I would urge 
him to go beyond Bangladesh. In Bangladesh they 
undertook the revolution of bringing in micro finance that 
enables the sustenance of livelihood. We in India are 
moving from micro finance to micro enterprise which 
enable us to go beyond mere livelihood support to actually 
having a more comfortable economic life. But if we are 
to move from micro enterprises to genuine rural prosperity. 
we will have to use the Rural Business Hub route for 
going from the village haat to the hypermarket. 

Please, let us not be scared of multinational 
corporations. Provided the production remains 
decentralized, the marketing and other forward linkages 
as well as subsequent backward linkages on the supply 
of raw materials can be looked after better by larger 
business houses, whether they are Indian or whether they 
are multinational. 

[Translation] 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir, I have a point of information. We have no 
objection to the hon. Minister's reply. He may continue 
till he wants. Hon. Minister of Parliamentary Affairs 
Shri Priya Ranjan Dasmunsi is sitting here. I wish to 
submit that the reply has been going on for the last two 
hours and hon. Minister is well prepared. It is a historical 
subject and so is his reply. So, the reply should be 
deferred till tomorrow and let us continue with the reply 
at 12 0' clock tomorrow .... (IntelTUpb'ons). Let us take 
another issue ..... (IntelTUptions) 
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[English/ 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): I appreciate the 
concern of the hon. Member. Shri Devendra Prasad 
Yadav. He himself was present in the meeting of the 
hon. Speaker where a decision was take to complete 
this debate and that of the unorganized sector today. 
Therefore. I am compelled to take two more legislations 
tomorrow. I have only one day left. How can I complete 
the business? We shall continue the debate in , the next 
Session. I do not mind .... (ln/smJptions) 

{Tmnslalion/ 

MR. DEPUTY SPEAKER: He is about to finish the 
reply. 

SHRI DEVENDRA PRASAD YADAV: Hon. Minister 
of Parliamentary Affairs has not understood my 
point. ... (Interruptions) 

MR. DEPUTY SPEAKER: How long wiD you take? 

SHRI DEVENDRA PRASAD YAOAV: If the reply goes 
on tin 8 0' clock the discussion will be tiD 9 0' clock and 
at 10 0' clock unorganized sector will be taken up for 
discussion. I do not have to say anything in regard to 
the reply; it is quite comprehensive .... (/~) 

[English/ 

MR. DEPUTY SPEAKER: He is going to complete 
his reply. 

... (Interruptions) 

(Translation/ 

SHRI DEVENDRA PRASAD YADAV: I am not saying 
anything in regard to the reply; it should be there. But if 
it would continue for two hours then the other. business 
in the list of business would .... (lnterruptions) Hon. Minister 
of Parliamentary Affairs says that if you want to finish it 
today then defer it. The reply would not be complete 
until before two hours, the reply is comprehensive covering 
each point. so it would take two hours. 

[English/ 

SHRI PRIYA RANJAN DASMUNSI: Sir. aft the parties 
including the Left parties have decided before the 

hon. Speaker where I was also present. They have all 
agreed that today, we have to conclude the debates on 
Panchayati Raj and the unorganized sector and to 
accommodate other Important business for tomorrow. Two 
days are left. After coming back to the House, they are 
changing their views. BAG aDots the time, not me. In the 
BAG meeting, the time allotted for this debate is four 
hours. You can calculate as to how many hours are over. 
The debate of Shri Devendra Prasad Yadav is pending 
and the han. Minister Is waiting to reply. I am left with 
only one working day, tomorrow, in this week. On 18th, 
we would be taking up debate on nuclear deal, which 
would take one full day and on 19th, planning debate 
would take place. How can I do justice to the business? 
Otherwise, you drag the debate to the next Session. I do 
not mind and get another reply. If you just do like this, 
agree something before the han. Speaker and convert 
the whole thing here, it becomes painful to the 
Parliamentary Minister to do justlce .... (lntenuplions] 

{Tmnsl8iton/ 

SHRI DEVENDRA PRASAD YADAV: Take the sense 
of the House and do accordingly. 

[English] 

SHRI MANI SHANKAR AIYAR: Sir, it is simply that 
I was answering the points made by the hon. Members. 
I will try to hurry up for the rest. I will try and speed up 
my response .... (Intenuptlons) 

DR. SUJAN CHAKRABORTY (Jadavpur): I believe 
when this meeting was there, what I could understand is 
that it wiH continue for two or three hours and then, only 
the reply would be there. If that is so, there is no 
problem.... (Inl8nuptions) 

{Ttansl8lion/ 

SHRI MAN I SHANKAR AIYAR: Sir, our colleague 
Shri ShaHendra Kumar ji has laid great stress on youth-
power and women-power. I agree with him. We may 
consider our representatives, who are in the Panchayati 
Raj Institutions and whose age is less than 35 years, as 
youth. So far as the women's representation is concemed, 
I have presented the figures in this regard. There's no 
institution having women's participation as much it is seen 
in the Panchayats. Therefore, we have launched a 
Panchayat Youth-Power Programme to link the Panchayats 
with the youth. By linking the youth club of the Nehru 
Yuva Kendra Sangathan and youths of our Panchayats 
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therewith, we are making efforts to bring the youth power 
to the rural areas to lead the country. Similarly, by 
encouraging women who are in panchayats through the 
National Commission for women and linking them with it, 
we are trying to give identity to women in the Panchayati 
Raj Institutions. The women of our country have an atom-
like quality. When they are alone, they consider 
themselves very weak. But when two atoms combine and 
fusion or fission take place, the effect of the explosion is 
seen all over the world and over the atmosphere too. 
Thus, the panchayat women power campaign is an effort 
to integrate these women atoms. We have very 
successfully launched it in Rajasthan, Punjab and other 
States. I hope to cover every State and run it therein in 
the years to come. 

We are considering to launch a Panchayat Youth 
Sports Campaign under the Ministry of Youth Affairs & 
Sports. When I will come before you as the Minister of 
Sports, t will give full details but you may get complete 
information about it in the volume-I, page 23-24 and 
thereafter in volume-III, page 87-89. 

Shailendra Kumar ji, Ganesh Prasad ji and especially 
my colleague Laxman Singh ji have mentioned about the 
judicial panchayats. For this, I requested Prof. Upendra 
Bakshi Saheb who was ex-vice-chancellor of the Delhi 
University and presently teaching in Varvic University in 
England, and constituted a committee. The Bakshi 
Committee has submitted its report. We have referred 
that to the Ministry of Law and Justice. At this stage, I 
would not like to say anything more but I accept the 
suggestion of the hon. Members that we have to link the 
Judicial Panchayats also with the panchayats and when 
this draft is prepared, we will definitely bring it before 
you. 

So far as corruption is concemed, someone has just 
said here that corruption is getting decentralized in 
Panchayati Raj. I do not have any objection on 
decentralization of corruption. My objection is on the 
corruption and we have to check it. To check corruption 
it is not correct to say that every sarpanch is building his 
own bungalow. I'd like to say that there are several 
Ministers who are building their palace-like homes in the 
country. I don't think that we could come to any logical 
end by saying so. 

{English} 

What we need to understand is how do we end 
corruption in the Panchayati Raj Institution so as to set 
an example for the rest of the levels of the Govemment; 

us in Parliament and the State Assemblies to 'oHow. To 
do this, we had a very-very serious discussion at the 
Sixth Round Table in Guwahati. If you look through the 
result of the Sixth Round Table you will find; for elections 
and making elections clean what are the steps that we 
should take. We decided those steps in consultation with 
the State Election Commissioners. In the 64th amendment 
moved by Shri Rajiv Gandhi, it was provided for that the 
framework would be established by the Election 
Commission of India. But by the time we passed the 
legislation the full responsibility for election was given to 
the State Govemments. So, if elections are costing too 
much, it is for the State Govemments to look into how 
to do better. But happily, we have a forum of State 
Election Commissioners. They are in touch with me. They 
are, in fact, in touch even with the Prime Minister. They 
are in touch with the Election CommiSSion of India. They 
are giving us suggestions. If we follow them, we can 
have cleaner and less expensive, therefore, freeer and 
fairer elections. 

At the same time, I think we need to realise that the 
stress which Shri Kharabela Swain laid on proper Gram 
Sabhas is the key to solving the problem. 

If a Gram Sabha is a Contractor Sabha, then it would 
not work. But fortunately, the Gram Sabhas in many 
States are Gram Sabhas. They are not Contractor Sabhas. 
So, we need to see State by State how to empower the 
Gram Sabhas. Somebody asked me why do you not 
make fixed dates for the Gram Sabha meetings. Well 
nearly seven to eight years ago, the Ministry of Rural 
Development issued instructions that Gram Sabhas must 
be held on Republic Day, the 26th January; next then 
should be held on May Day, the 1 st of May; third they 
should be held on Independence Day, the 15th August; 
and fourth they should be held on Mahatma Gandhi's 
birthday, the 2nd October and if there are States where 
this is not being followed, the question has to be 
addressed to the State Minister and not to me. 

We would like to see not only the Gram Sabhas but 
also the Ward Sabhas. In West Bengal, they call them 
Gram Sansad. In other places they call them Ward 
Sabhas. I think in Kerala, it is called Ward Sabha. 
Whatever may be the name, we need to get both the 
constituency of the Ward member as well as the whole 
of the village to be together from time to time to discuss 
issues and all the officials should be present when this 
happens. Strong Gram Sabha preferably empowered by 
the State Legislature with perhaps the rights that this 
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Parliament has given under PESA to the tribal village 
Panchayats for approval of plans and projects and 
authorization of Utilization Certificates will make a Gram 
Sabha useful. If a Gram Sabha is not going to be useful, 
why should people waste their time attending it? So, 
when people say that nobody attends the Gram Sabha, 
it is because you are not having useful Gram Sabha 
meetings. If you have useful Gram Sabha meetings, there 
will be a huge attendance. I do not know whether I am 
useful or not but every Gram Sabha that I have attended 
- I have attended 75 of them in 17 different States of 
India - is overflowing with the local people. Maybe, 
because they think that a Union Minister has come and 
we make something out of it. But I do not think people 
of India are uninterested in Panchayati Raj. It is only 
that our State legislatures and State Govemments need 
to make Gram Sabhas meaningful. 

Following the advice of Sushri Sujatha, I am willing 
to circulate to everybody what is the system by which 
they effectively run Gram Sabhas say in Kerala so that 
everybody can learn from that example and do better. 
Equally, I think what the hon. Member, Rajagopal told us 
is very important that Panchayats are Panchayats. They 
should be run by five or ten or fifteen people and not by 
one Sarpanch and not by one Adhyaksha. When it is run 
by one person, it is bound to be corrupt. You need the 
whole of the Panchayat to sit together to take decisions. 
You need sub-committees of the Panchayat which actually 
look at different subjects. If you have a directly elected 
Sarpanch which many people have advised who is not 
controlled by any of his Panches and who is to bother 
about standing in the elections only five years from now, 
by which time it may become women reserve or 
Scheduled Caste reserve, then you are creating conditions 
for the most intense form of corruption. The Presidential 
system of America works on the basis of checks and 
balances from the Congress. So, unless you have 
Congress in every village Panchayat, you cannot have 
directly elected people functioning effectively. You need 
the Gram Sabha as a people's Parliament which checks 
the work of the Gram Panchayat and you need 
committees in each of the intermediate and district 
Panchayat to which the work and all decisions should be 
taken by the Panchayat as a whole including the appoint 
of contracts and the payment of moneys for contracts. 

So, the Prime Minister has said with regard to 
eliminating corruption that mechanisms for social audit 
and formal audit will go a long way towards mitigating 

the evil of corruption in Panchayats. Strong and 
empowered Gram Sabhas and Ward Sabhas which meet 
frequently and regularly to keep the elected executive 
authority under continuous check and watch can also 
guarantee clean Panchavati Raj. So, I do nol despair. 

(Translation] 

I do not think that Panchayati Raj denotes only 
corruption. I believe that we can wipe out corruption from 
our motherland only through Panchayati Raj institutions. 
We can save our mother India from the scourge of 
corruption by strengthening our Gram Sabha and its 
members and by keeping proper surveillance on Sarpanch. 
The system of Panchayati Raj can function smoothly 
without any trace of corruption only by adopting the above-
mentioned methods. 

{English] 

There is need f.or independent evaluation. Both 
Shri A. V. Bellarmin and Sushree Sujatha made this 
suggestion. It is. the fundamental goal of this Report that 
we have such an independent evaluation. Devaluation 
index through the NCAR is one method of Independent 
evaluation. 

For role of women in Panchayat, I have made a 
request to Prot. Nirja Gopal Jayal of the Jawaharlal Nehru 
University to set up a study which will, of course not 
entirely but satisfactorily, look through the 12 lakh women 
who are in our local bodies and find out how they are 
playing their role, see whether they are doing their job 
effectively and find out what are the problems that they 
face and suggest solution to it because now that we 
have got the women in, we really need to make them 
empowered and also we need to get the best out of 
them. It is true of all the Panchayati Raj representatives 
and so the independent evaluation is a very useful 
suggestion. 

Sir, with regard to KILA (Kerala Institute of Local 
Administration), I will look into the suggestion made 
by Sushree Sujatha that we make this an 
intemational institute. I have to first make it a nalional 
institute. Let me try and do that before we reach out to 
'the world. It is a good suggestion and one that certainly 
bears emulation. 

Sir, now I come to the exempted States and regions, 
the problems that has been bothering Shri Bwiswmuthiary 
and a few others. 
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Chaudhary Lal Singh mentioned Jammu and Kashmir 
and W Wang U Saheb told about Nagaland. 
Hon. Bwiswmuthiary Saheb has just tol about the 
impending events in our regions. In part-9. it has been 
narrated that Panchayati Raj system will not be 
implemented In the areas covering under sixth schedule. 
In addition to it, it has also been told that some 
exemptions have been made in Darjeeling Gorkha Hill 
Council. Unless the amendments under Article 370 are 
not adopted. Panchayati Raj system cannot be 
implemented in Jammu and Kashmir. 

(English} 

As far as the BRGF is concerned, Kokrajhar and 
districts like that are included, I have set up an Expert 
Committee under the Chairmanship of Shri V. 
Ramachandran, the former Vice Chairman of the Kerala 
State Planning Board to prepare a report. which I am 
hoping to get well before the end of this month, in which 
he will tell us how we can have an effective grass root 
planning in those areas which are exempted. So, the 
exempted areas are. by and large, are the whole State 
of Mizoram; the whole State of Nagaland; the hilly areas 
of Manipur; large parts of Tripura and certain areas of 
the State of Assam. These are all within the Sixth 
Schedule. We have also excluded the Autonomous Hill 
Council area of Ladakh and indeed the whole of Jammu 
and Kashmir and the Gorkha Hill Council. It applies only 
with modifications. In all these exempted areas we will 
have to see how we are going to run the District planning 
system. 

Puducherry is going to cause a particular problem 
because they do not have a District Panchayat. They 
have a village Panchayat and a commune Panchayat. 
So, we will have to work out some system that is 
applicable specifically to that State. We are looking after 
the States and the Constitution provides that if Bodoland, 
or if Tripura. or if Mizoram wishes to adopt the Panchayati 
Raj system. they are welcome to do so. I forgot to add 
that Meghalaya is also exempted under the Sixth 
Schedule. 

Shri Meinya from Manipur asked me a question that 
since the population of Manipuf now has exceed 21 lakhs, 
can they have a three-tier system? WeH. they are going 
to have State Assembly Elections there shortly and so 

my request is that this question may be postponed until 
the State Assembly elections. 

Coming to the end, to Shri Prabodh Panda. I am 
grateful for bringing up the point on media and publiCIty. 
I am afraid there is a huge silent revolution taking place 
there. It is the most important systemic change in India 
since the proclamation of the Constitution. There is nothing 
on this scale taking place anywhere, but you would not 
know it if you have read our newspapers or saw the 
television. What can I do to co-opt the media in this 
exercise? I hope they will listen to the Prime Minister 
who said that there is a silent revolution that is taking 
place in the countryside. It is silent only because the 
media and the urban political opinion are not giving 
adequate attention to it. 

Mr. Deputy-Speaker. Sir, I have abused your time 
because this is a golden opportunity to try and get the 
message about the most important thing happening in 
India out to the knowledge of the people of India. 

And by drawing your attention to the figures given to 
us by Comrade Acharia demonstrating the huge divide 
which is there between the India which is proud of Ratan 
Tata taking over Corus and the reality in rural India. 
between the IT lIat world and the very mountainous world 
in the valley of which bulk of our people live. On every 
index, as indicated by Comrade Acharia, rural India is 
miles behind urban India and the rich of India are streets 
ahead of the poor of India. We are probably the country 
with the largest number of rich people in the world. About 
300 million is equal to almost the population of North 
America and European Union. But we also have got 700 
million or 800 million people who may not live below the 
poverty line but are poor by any national standard, leave 
alone international standard. And they cannot take 
advantage of globalization without localization. We can 
have this globalization to sustain 8 tot 9 per cent growth. 
But it will not reach down to our people unless localization 
gives them this power over their own destiny. That is 
why, the Prime Minister ended his speech by saying that 
Panchayati Raj is the harbinger to new home for 
eradication of rural poverty and promotion of rural 
prosperity. He said that he has every confidence that 
Panchayati Raj will truly blossom within the next few 
years so that even as our economy gallops forward, rural 
India sees the blossoming of the dreams of Gram Swaraj 
that has inspired our leaders from Mahatma Gandhi to 
Shri Rajiv Gandhi. 
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So, perhaps the last word in this debate should not 
be in my mouth but in the mouths of Mahatma Gandhi 
and SM Rajiv Gandhi. Shri Rajiv Gandhi, when he ended 
his presentation of 64th Amendment to this House on 
the 15th May, 1989 said, "To the people of India, let us 
ensure maximum democracy and maximum devolution. 
Let there be an end to power brokers. Let us give power 
to the people." Mahatma Gandhi said, "The greater the 
power to the panchayats, the better for the people." 

MR. DEPUTY SPEAKER: I think, since a detailed 
reply has been given by the hon. Minister, no clarification 
is required. 

18.53 hr •• 

(II) Problems being faced by unorganls&d 
labour in the Country 

(Eng/ish] 

MR. DEPUTY SPEAKER: The House will now take 
up item No. 25 on further discussion on the problems 
being faced by unorganized labourers. 

Hon. Members, we have discussed about unorganized 
labourers for almost four hours and still, I have with me 
a list of more than ten hon. Members to speak. So, it is 
my humble request to the hon. Members to be very brief 
and it is not possible for me to give more than 
four minutes to each hon. Member. I request every 
hon. Member to conclude his speech in four minutes. 

Now, [Jr. Sujan Chakraborty may speak. 

DR. SWAN CHAKRABORTY (Jadavpur): Mr. Deputy-
Speaker, Sir, thank you. 

This is a very important debate. No doubt about it. 
Many of our friends have already talked on this issue. 
The issue of unorganized workers, in the given situation, 
is very important. The entirety of the unorganized workers 
is really a subject of importance to be tackled. 

The National Common Minimum Programme has 
clarified the issue while it said that the UFA Government 
is firmly committed to ensure welfare and weU-being of 
all workers, particularly those in the unorganized sector, 
who constitute 93 per cent of our 
workforce .... (/nlenvplions) 

The number of unorganized workers is increasing by 
leaps and bounds. During the year 1991, out of the 286 
million of workers, the number of unorganized workers 
was 259 millions. By the year 2001, It has increased to 
375 milHons, out of the total workforce of 400 millions. 
Percentage wise It has grown to 93 from 90.6 per cent. 
I believe in 2006 it must have grown further more. There 
is no doubt about it. 

In the rural areas also, the unorganized work force 
is replete with non-agricultural unorganized workers. 
Through the process of globalization It has increased. It 
has increased through out-sourcing, etc. Labour laws are 
being violated in many areas. These unorganized workers 
are being crushed heavily. We have to see this issue 
from that end. 

There are two or three Important issues. They are, 
their work environment, their livelihood, their social 
security, etc. NO.proper arrangement is there. The safety 
question is not well taken. The security hazard is there. 
No proper supervision is there. There is no proper system 
of working hours. They have to work aU through the 
night. It is very unfortunate. This is, in fact, violating the 
human rights also. From that angle, the questions of 
social security, ESI, provident fund, maternity leave, are 
very important. I am short of time. So, I am not going 
into the details. 

As they have very less bargaining power, whenever 
they protest against something, atrocities against them 
are much more. Take, for example, the case of railway 
hawkers. They are serving the commuters. But whenever 
they oppose 01 protest against something, there are 
atrocities against them by the RPF and other forces. 

We recently enacted a law prohibiting child labour. 
But practically if the livelihood of the father is not secured, 
then the livelihood of the child is also not secured. If the 
Child Labour Act has to be effective, then the problems 
of the unorganized workers have to be tackled effectively. 

There are two worlds within one world. The gap is 
widening. The richest one per cent of the world population 
own 40 per cent of the world's wealth and 10 per cent 
of the richest account for 85 per cent of the global assets. 
On the contrary, fifty per cent of the poor population 
account for only one per cent of the global wealth. It is 
the same in India. Lots of mDiionalres are there. Their 
nlJlTt)er is incfeaslng. But on the other hand, the condition 
of the unorganized workers Is worsening. All of us know 
that. 
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The Government of India, on many occasions, bring 
many programmes. Janshree Bhima Yojana is one of 
them. But what is the result? It is not having any good 
impact uptil now. Beedi Workers Act is there. But many 
of the beedi factory owners do not pay the provident 
fund to their workers. Construction (Contract) Workers 
Act is there. But out of 29 States, only seven States 
have their own regulation for that Others do not have it. 
For minimum wages we have an Act But where is it 
being implemented? These Issues are important So, we 
have to take up these issues with that amount of 
seriousness and sincerity. 

19.00 hr •• 

Sir, thereby, I believe, it is the not the question of 
policy formulation only, but the question of a political will 
and the delivery mechanism which is also equally 
important. ... (Interruptions) 

MR. CHAIRMAN: Please conclude. Each speaker will 
get only four minutes to speak. 

... (Interruptions) 

DR. SWAN CHAKRABORTY: Sir, I am going to 
conclude within two minutes. The trade unions of our 
country had a meeting in which they had conscientious 
in opinion. They went to meet the hon. Prime Minister 
which included the leadership of the Centre of Indian 
Trade Unions (CITU). Their opinion was 31so only one 
and the same. It was not differing in that sense. The 
point is that we should arrange nationally accepted 
unorganized labour identity cards based on economy 
which will help them their privilege. 

Secondly, we should have enactment wherein the 
delivery system, the State Govemment and the local se"-
govemment's role should be very clear. (Interruptions) We 
should organize awareness programme on the economic 
and social contribution that the unorganized labours are 
making so that our responsibility towards the unorganized 
labour can be performed properly .... (lnterruptions) 

MR. CHAIRMAN: Now, we have been listening to 
the very marathon reply. It went on for two hours. We 
cannot remain ever forever. Please conclude. 

... (Intenuptions) 

DR. SUJAN CHAKRABORTY: We should formulate 
a scheme on health, insurance, provident fund, education 
and other social security measures including old-age 
coverage .... (lnlenuplions) Sir, political will of the law 
makers is of prime importance. We could not implement 
land reforms. We are far below than many other countries 
as far as literacy is concemed. We are much below in 
guaranteeing livelihood and social securities to the 
unorganized labour. A correct political will is what is 
essentially needed .... (Interruptions) 

Sir to conclude, practically five or six Bills have been 
in place for the last few years. But it has not been taken 
proper care of. The GOP contribution of our unorganized 
workers is 60 per cent whereas the social security 
spending is less than two per cent which is even much 
below Sri Lanka. So, thereby, I would request that it 
must be taken up to two per cent and in the Eleventh 
Plan, it should be extended up to the level of three to 
four per cent. 

Hence, before I conclude, I would request the 
Government to see from this background. I am happy 
that in tune with the commitment made in the National 
Common Minimum Programme, the Government has 
constituted Arjun Sengupta Commission. They have 
already submitted their report. I would request the 
Govemment that they should immediately take up the 
issues with stakeholders and discuss and rectify the 
proposals accordingly and a national policy be announced 
and enacted accordingly. 

Sir, with these few words, I conclude. 

/Translation! 

SHRI TEK LAL MAHTO (Giridih): Mr. Chairman, Sir, 
today we are discussing the issue of unorganized 
labourers. In India,a person in possession of a three-
storey building progressed to possess a ten-storey 
building, but a person with a lived shed was compelled 
by circumstances to live in a thatched hut and a person 
in possession of a thatched hut could not possess even 
that hut. All the political parties whether it is the Congress, 
the CPI or the CPM are promoting the causes of 
organized labour. They fight for their safety and rights. 
But, no political party came forward till date to fight for 
the rights of the labourers, who work in fields of farmers 
and break stones to eam their livelihood. There was no 
discussion at any forum for their right to live in India . 
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Sir, demands for discussion on the plight of 
unorganized labour takes place frequently; and in fact, 
discussions are also held on this issue, but they are not 
given any facilities. Demand is made for better service 
conditions and facilities for those persons whose number 
is not big. But, no one raises his voice for those 40 
crore people working in the unorganized sector. They rlln 
from pillar to post to get their names enrolled in Indira 
Awaas Yojna, Old-age pension scheme and other social 
security schemes but their efforts go in vain. These people 
are told that their names are not included in B.P.L. list. 
Therefore, they are not eligible to get houses under Indira 
Awaas Yojna or ration. I would like to inform you that 
many deserving names could not be involved in the 
survey done in villages and rural areas for B.P.L. list and 
many well-to-do persons have been included in it. Poor 
persoils who are really in need of houses are not getting 
it under this scheme. So, I demand from the Govemment, 
through the Chair; that B.P.L. survey should be done 
again so that the names of the poor Adivasis, the 
Harijans, and the people living in hilly and forest areas 
not included in the first list are included in B.P.L. list to 
enable them get benefits under Indira Awas Yojna, Old 
age pension scheme and other schemes designed for 
their benefits. 

{English! 

MR. CHAIRMAN: Those hon. members who have 
written speeches may kindly place them on the Table of 
the House so that we can save time. 

[Translationj 

SHRI ALOK KUMAR MEHTA (Samastipur): Mr. 
Chairman, Sir, I express my gratitude to you for giving 
me an opportunity to speak on an extremely important 
issue. 

Sir, a poet has said - "Ek taraf hain Khare Mahal jo 
aasman ko chhune wale, theek bagal mein koi jhopri 
jinke chhappar chune wale", the poet must have visited 
some construction site since the labourers who have 
constructed such palatial buildings are themselves living 
in dwindling clusters and there is no one to cast a glance. 
He must have penned these lines after witnessing this 
sight and this saying holds true here. There are 37 crore 
labourers, 22 crore farm labourers and approximately one 

crore rickshaw pullers in the un organised sector. Besides 
there are bidi workers, labourers doing different kinds of 
labour work, in the chemical and hazardous factories 
about whom we have not yet given an organised thought. 

Sir, I particularly thank hon. Devendra Prasadji who 
by raising this important issue in the House has given us 
a chance to draw the attention of the August House and 
the hon. Minister towards this problem. It has been said 
"kamaye Iangoti wala aur khaye dhoti wala". Term 'Langoti 
wala' can be associated and represents the labourers 
and dhotiwala represents the affluent class. Attention 
should also be paid to the farm labourers who number 
22 crore. We shall have to pay particular attention to the 
condition of these large number of labourers. The large 
number of these unorganised labour reminds me of a 
seemingly new form of feudalism and zamindari system 
evolving these days. A big company after acquiring 50 
thousand acres of land somewhere in Punjab started 
farming activity by implanting state of the art agriculture 
implements. As the use of new implements is becoming 
widespread the scope of labourers is diminishing. 
Unorganised labour is flourishing under unorganised 
contract system. Upon dOing a clear cut differentiation, 
one would find that no law is being enforced property 
and the compulsions of labourers decide their labour rate. 
A man is helpless to the extent that his helplessness 
decides his labour rates. 

Sir, the large number of human resource in the 
country gives a major contribution in the progress of the 
country and national productivity. That is why these 
unorganised labourers should be uplifted. Two days ago 
rickshaw pullers took out a big rally in Delhi. The huge 
mass of rickshaw pullers took out a rally under the 
leadership of Shri Devendra Prasad Yadav and Shri Ram 
Kripal Yadav. 

It shows that they want their grievances to be heard 
by the Govemment and that their problems are redressed. 
Lakhs of people are uniting on the occasion of Human 
Rights Day and are preparing a programme to stage 

. protest. We seek to abolish the contract system through 
various laws but they have not been implemented so far. 
Why go far, the CPWD which is the construction 
department of the Union Govemment hires contract labour 
and it is not regulated by any labour law. That is why I 
wish to submit that be it any kind of unorganised labour 
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in ~y sector unless we ensure that the employer is 
accountable by law, they will continue to be neglected 
and human rights will continue to be violated. 

Large number of labourers under unorganised sector 
from Poorvanchal are scattered from Delhi to Punjab, but 
one would find that Statewise, even regionwise 
discrimination has begun there. People there want to 
create such a situation by compelling them, by intimidating 
them so that they can hire more labour at cheaper rates. 
such efforts are being made. I want to share two-three 
suggestions with the hon. Minister of labour. 
... (Interruptions) Our party has been allotted only 12 
minutes, so it is requested that more time should be 
given to me. 

The industries which hire labourers use them as per 
their need. however. they are not at all bothered about 
their problems. So it should be incorporated in the rules 
that accountability of employers towards unorganised 
labourers would be ensured. Rules should also be made 
on the basis of regional disparities. Some rules must be 
formulated on the basis of region simply to generate a 
feeling of security ... (lnfenuptions). There are 24 Members 
in our party and we have been allotted only 12 minutes. 

Labour markets are organised in the cities. Labour 
trading takes place there on the lines of cows and oxen. 
The contractors hire them for Rs. 30-40 violating all the 
rules and regulations and use them like cattle, they do 
not even get minimum wage. There is a principle of 
demand and supply in economics. The labourers are 
weighed on that very principle that more labourers lesser 
wages. 

We have limited area of land but the population is 
increasing day by day. There is illiteracy and unawareness, 
they are not legally informed. This saying is popular in 
villages that more the number of hands, more the income. 
This is the concept. the mindset of rural people, that is 
why the population of illiterate and poor class is increasing 
while the land is limited. The number of farm labourers 
is increasing. negotiations are done with them. We have 
a rich reserve of human resource in the country, so we 
should take the help of various organisations to organise 
a programme for the skilled training and skilled 
development of human resource. The Govemment should 
take concrete measures in that direction. The employees 
shOUld be accountable for minimum wages and safety of 
the labourers. ... (Interruptions) 

{English} 

MR. SPEAKER: You will not stop. Now, I am calling 
Shri Virendra Kumar to speak. Nothing will go on record 
now except the speech of Shri Virendra Kumar. 

... (Intenuptionsj" 

{Translation} 

'SHRI HARIKEWAL PRASAD (Salempur): Sir, 
unorganized labourers are compelled to lead a miserable 
life tOday, since an effective law could not be enacted in 
their interest till date. Majority of unorganized labourers 
of the country are agricultural labourers. As per the report 
of the Labour Commission for the year 2002 there are 
19.1 crore workers in agriculture, forestry, fishing and 
plantation sector. 19 crore out of them are in the 
unorganized sector. All these workers are deprived of 
different provisions for social and economic security. Only 
agricultural workers are more than 10 crore. But the 
Minimum Wages Act has not been implemented in any 
State. The studies made by national and information 
Institutions make it clear that the number of rich people 
has gone up slightly after implementation of the policies 
of liberalization brought into reform the old set up of 
economy but a large chunk of population has grown more 
poor and remeined unemployed. The number of agriculture 
labourers has increased in proportion to the number of 
farmers compelled to leave farming. The employment in 
agriculture sector has decreased to 57 per cent in 1999-
2000 against that of 60 percent in 1993-94. It is because 
men are being replaced by machines at fields. Continuous 
decrease in actual capital investment and mechanization 
in agriculture sector have played a decisive role in 
reducing the employment growth rate in this sector. 
Subsequently a large number of youth and agriculture 
workers are migrating to urban areas due to not getting 
employment in rural areas. As a result large number of 
labourers gathering on the roads early in the moming in 
the towns and cities have become a common sight. The 
decrease in employment in agriculture sector is not only 
a subject of serious concem but also a social threat for 
agro-based country like India where 314th of population 
resides in villages. The problem of child labour is also a 
subject of great concern. They are spending their 
childhood in cleaning hotels in place of receiving 
education. The Government has itself admitted that 1.26 
crore children have been identified as engaged in child 

"Not recorded. 
"The speech was laid on the Table. 
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labour. But it is a matter of utmost regret that an effective 
step has not been taken to set them free. Similarly, even 
after 59 years of independence large number of bonded 
labours are still living as slave and stringent steps need 
to be taken to set them free. 

Sir, people working in organized sector including 
Govemment employees get many facilities like pension 
and medical faCility. A large number of small farmers, 
agricultural labourers, labourers engaged in small scale 
and medium industries or labourers working on daily 
wages who come under unorganized sector always live 
in financial uncertainty. Labour laws are violated in small 
and medium scale industries. Labourers are paid less 
wages and their Provident Fund (P.F.) is also usurped by 
sewayojak. Similarly, beedi workers who also come under 
unorganized sector are not even paid minimum wages. 
They fall victim to serious disease in this occupation but 
the government does not seem to be concerned about 
their health because there are no hospitals for them 
despite several declarations to this effect from time to 
time. 

I urge the Govemment that agricultural labourers must 
be covered by the laws which is to be formulated for the 
labourers of unorganized sector on the basis of the 
recommendations of Labour Commission and effective 
steps must be taken tor implementing them. In the end, 
I congratulate Shri Devendra Prasad Yadavji for raising 
the issue of public importance. 

{Englsihj 

·SHAI MANJUNATH KUNNUA (Dharwad South): We 
are discussing an important issue concerning lakhs and 
lakhs of workers and their family members, the total of 
which runs into crores 93% of our work force are In 
unorganized sector. It works out to 10 crore workers and 
about 30 crore people who are dependent upon them. It 
means about 40 to 50 crore people of the country do 
not have any social security facility or benefit. The workers 
are mainly in agriculture, small shops, establishments, 
home based industries, small restaurants etc. They do 
not have any facility like penSion, provident fund, health 
care, insurance cover, bonus etc. 

The very nature of the work of agriculture is seasonal 
and as such during of season periods, they remain 
unemployed and as such there is no source of income 

·The speech was laid on the Table. 

for them. Besides, If crops fail due to natural calamities 
or other reasons, even the meager wages given to 
agricultural workers is denied or delayed. As a result, the 
workers always live in misery who are residing under 
poverty deprived of health and education facilities. 

They should be given off se880n allowance to lead 
a decent life. I demand that agricultural workers should 
be included as unorganized workers so as to given them 
benefits. There are beedl workers in my constituency and 
in this country. Thousands of beadi workers are deprived 
their rights and their life condition as petty. 

The proposed Bill for their weHare is badly delayed. 
I do not know when it will come up for discussion? 
Perhaps, it is not on the agenda of UFA. When the life 
of crores of people are at stake, the Govemment is taking 
its own time for bringing the Bill. Even for a petty issue, 
the Govemment issues ordinance but for this important 
issue, the Government can issue an ordinance. 

Their living condition is pathetic. It Is yearly two and 
half years since UFA Govemment was in position. They 
have been shedding crocodile tears for workers weHare 
but they are doing nothing in this regard. 

Once the BUI is in place, the health care should be 
provided to crores of unorganized workers. But the ESI 
Hospitals are not sufficient to meet the work force, who 
are at present covered under the scheme. Even ESI do 
not have good specialist hospitals. 

How the Govemment Is going to meet the health 
care needs of the proposed worldorce? Moreover, there 
is a proposal to take over ESI hospitals from State 
Governments. The Government should do something 
urgent in this regard. 

Besides, there Is a proposal to relax contract labour 
laws especially In textile sector and Special Economic 
Zones. This should not be done. Contract Labour 
should be make regular employees in Government 
Departments. 

Besides, there is a proposal to relax contract labour 
laws especlaHy in textile sector and Special Economic 
Zones. This should not be done. Contract Labour 
should be made regular employees in Government 
Departments. 

Unemployment and starvation is rampant in the 
country. We do pay any attention towards it. The workers 
are moving from village to city. Those who are migrating 
to other places are living in very pitiable conditions. 
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There is a Agril. Minimum Wages Act. Migration 
workers Act and Workmeans Compensation Act. But basic 
minimum wages is not revised. Some kind of mechanism 
could be revised periodically. 

I demand the labour department in this country must 
get a major share from the allocation of funds during 
budget at central and state level. 

I further want a comprehensive bill to be introduced 
enacted and implemented in a time bound manner. 

[Translation] 

SHRI VIRENDRA KUMAR (Sagar): Mr. Chairman, Sir, 
would like to thank Shri Devendra Prasadji for raising 

a very important issue in the House. Through this, we 
are having a di6cussion about the labourers in 
unorganised sector. The number of labourers of 
unorganised sector is higher than that of organised sector. 
About 91 per cent labourers are working in unorganised 
sector out of which 11.8 percent are women. They face 
many problems. I would like to put their problems point-
wise before you. 

The labourers of unorganised sector are engaged in 
beedi factories, construction works, brick kilns. Some are 
engaged in getting some work in hotels, glass industry 
and carpet industry of Mirzapur. If these labourers are 
compared to the labourers of organised sector including 
Government employees who enjoy medical, pension and 
Provident Fund facilities .... (lnlel7Zlptions) hawkers, rickshaw 
pullers, vegetable and fruit sellers are all included in it. 
Labourers engaged in various fields come under 
unorganised sector and are deprived of medical penSion 
and PF facilities in comparison to labourers of organized 
sector. He becomes dependent on others when he grows 
old. The practice of jOint family is vanishing from our 
society and as a result of the culture that we have 
imported from the West nuclear family is the trend of 
today. The old persons feel more insecure financially due 
to the problem of unemployment confronting the new 
generation. They do not get minimum wages owing to 
lack of adequate legal provisions. There is lack of social 
security. They do not get the benefit of Provident Fund 
Scheme and workmen compensation. There is no 
proviSion for compensation and relief fund. They are also 
compelled to work as bonded labourers. They do not get 
the benefit of accident insurance scheme. As Members 
of Parliament our work lies amidst society and we notice 
many such incidents around us. I would like to mention 
one incident that took place in my constituency. 

I was eyewitness to an incident in which a labourer 
fell down while working at a construction site; he was 
taken to hospital in an unconscious state. Later on the 
said labourer died in the hospital. He was properly 
maintaining his family but after his death his wife is forced 
to work as a maid. His Children were forced to abandon 
studies. 

Hon. Minister is very sensitive and he can well 
understand the agony of the labourers. I am quite sure 
that he will certainly take some effective steps to solve 
their problems. I can recaH another incident in which a 
labourer went down in a well to clean it; incidentally 
there was a leakage of gas and the labourer died there 
instantly. This incident took place in Sagar. Another 
labourer descended into the well to bring the dead 
labourer out of the well but unfortunately the second 
labourer also died in the well. The amount of 
compensation given to the families of the deceased 
labourer was quite inadequate. The said amount is 
insufficient to support the families and take cares of the 
education of their Children. I would like to mention here 
that proper attention has not been paid on the report 
submitted by the Committee on Labour for resolving their 
problems. The Second Labour Commission has also 
recommended that a law may be enacted in this regard, 
but appropriate action has not been taken in this matter. 
The provision should be made to maintain the database 
of labourers of unorganized sector. This work should be 
done In a proper manner at Patwari level in each 
panchayat area by keeping record of each house. 

In addition, I would like to say that identity cards 
should be issued to such labourers. They should also be 
got verified through the concerned police stations. At 
present, we notice that there is large-scale infiltration of 
labourers from our neighbouring countries. Such labourers 
who are infiltrating in our country are snatching the 
employment opportunities from our own labourers since 
they are willing to work on comparably low wages. Hence, 
it is necessary to issue identity cards to the labourers 
working in all the unorganized sector. 

Mr. Chairman, Sir, I will conclude after giving some 
suggestions. Our Govemment should not only consider 
the report of Second Labour Commission seriously but 
also ensure strict implementation to the laws enacted in 
this regard. The labour officers should also implement 
the provisions strictly and properly. The Government 
should take initiatives to extend the benefits of Accident 
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Insurance Schemes to the labourers of this sector also. 
There is a need to compare labour favourably with capital 
investment. I would conclude my speech with this last 
point that while fonnulating policies for the labourers of 
the unorganized sector we should keep human 
consideration in our minds so that they can also avail 
the benefits of all such schemes. They can avail the 
benefit of pension and accident insurance schemes and 
their children can get proper education. 

I am grateful to you for giving me an opportunity to 
speak. 

[Eng/Ish! 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): Mr. 
Chairman. Sir, 1 am grateful to you for giving me an 
opportunity to speak. 

[Tmnslalionj 

I would like to convey my thanks to Shri Devendraji 
for initiating a debate in the house on such a matter of 
national importance. I fully agree with the points raised 
by my colleagues. I will try to conclude in two-three 
minutes. It is a fact that the poor labourers of unorganized 
sector have been worst affected by the economic reforms 
they might be from Scheduled Castes or Scheduled 
Tribes, as poverty knows no caste or religion. The gap 
between rich and poor is widening. There are three 
categories of middle class people i.e. middle class, higher 
middle class and lower middle class. An amount of 
Rs. 25 crores were eannarked for the labourers of 
unorganized sector by the Fifth Pay Commission. They 
were given an amount which was higher than what they 
sought. Now, the Sixth Pay Commission has been 
constituted. I would request the hon'ble Minister to ensure 
that this gap between the labourers of organized and 
unorganized sector is reduced since the wages of 
labourers of organized sector will rise but this will not 
happen in case of the labourers of unorganized sector 
and the poor labourers cannot do without employment, 
as they have nothing to fall back on. If the 
recommendations of pay commission are not implemented 
early there will unrest among them since the salaries in 
multinational and corporate sector keep rising and the 
Govemment employees want similar hike in their salarie6, 
The farmers are committing suicide and children are falling 

victim to malnutrition, Under such circumstances we need 
to consider whether we should give more importance to 
sixth pay commission or to the people in unorganized 
sector who are starving. I would like to mention that 
sixth pay commission should not create such environment 
which may be helpful in inciting the poor and bring unrest 
among them. Hence, I have two suggestions in this 
regard, firstly, social security, education and health facilities 
should be provided to common man and secondly, 
Government should cover these people under group 
insurance scheme from its own funds so that if 
unfortunately a person of the family dies, his family may 
be able to avail the benefit of scheme. 

A survey has been conducted to ascertain the number 
of person living below poverty line. In Maharashtra, the 
said survey has been done through 'Aangan Waris'. The 
actual poor have not been included in the below poverty 
line category. It has given way to quarrels and squit 
mishes in some villages. I will request the hon'ble Minister 
that in consultation with the Ministry of Rural Development, 
a fresh survey may be conducted in this regard so that 
the people who are actually poor and unemployed may 
avail the benefit of this scheme. Around two lakh persons 
apply against ten vacancies even for the post of a peon. 
As against the number Clf vacancies the number of 
applicants is hundred times more. Sometimes it creates 
a law and order problem and police has to resort to lathi 
charge. The Ministry of Railways has made a good 
provision for providing railway fare for the to and fro 
joumey to such applicants. I emphasise on social security. 
The senior citizens who are in organized sector are being 
benefited but wherer is social security for the senior 
citizens in unorganized sector? They are uneducated. 
Hon'ble Minister should, at least, do something for the 
labourers and farmers who have attained the age of 60. 
On the one hand people are committing suicide and on 
the other hand demands are being made to raise the 
salaries. The labourers of organized sectors are getting 
more benefits. The Govemment should consider to provide 
more benefits to the labourers of unorganized sectors 
and fix the salaries of the labourers of organized and 
unorganized sectors, both. The labourers of the 
unorganized sector have no fixed income. The gap 
between their incomes should be reduced. 

With these suggestions I conclude my speech. I am 
grateful to you for giving me an opportunity to speak. 
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·SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): Sir, 
Right from a/l those labour who are working in the 
construction industry to those who work as domestic 
servants, right from those who work as privately hired 
drivers to Ioadmen and coolies, right from those who 
work in the weaving industry to those who work in the 
Information and Technology industry a majority of our 
labour class atteast 97% of them are all labour who 
remain unorganized still. Recent studies show that only 
3% of our labour class enjoy the benefits of attendant 
benefits that come with their jobs. In changing scenario 
in the wake of economic reforms we need to have 
legislative meesures to protect the interests of our labour 
class. In our country the labour in the unorganized sector 
and even those working as casual labour in mills and 
factories are not getting job security or even social 
security. They do .not get heahh care facilities. They have 
no pensionary benefits. They are not getting provident 
fund cover. Majority of our population living below poverty 
line do not have social security cover and majority of 
them remain in the unorganized sector. About 10 crores 
of our agricultural labour are in the unorganized sector. 
The workers and labour in the construction industry that 
raises the infrastructure for the country are all 
unorganized. From domestic workers to I.T. personnel 
almost all of these people are in the unorganized sector. 
So a model plan must be evolved to provide social 
security cover to our labour force in the unorganized 
sector. There are hundreds of sectors in which we find 
the labour remaining unorganized and a comprehensive 
scheme must be evolved to improve their lot. There must 
be a national survey to identify the labour who remain 
helplessly unorganized. National Unorganized Labour 
Welfare Board must be set up. 

It must be a statutory body to provide relief and 
compensation to the labour who are deprived of job and 
social security cover. 

As far as Textile and Weaving industry is concemed, 
it provides job opportunities to many. More than 70% of 
the labour engaged in this occupation are contract 
labourers. Many of them are women and are engaged 
on a three-year contract. If they avail of any leave due 
to health reasons they do not get even the minimum 
wages promised to them. Our I. T. industry has taken up 
outsourcing assignments in a big way. We find many of 
them engaging staff on contract basis. Many of our public 
sector undertakings are engaging men on contract basis 

·'English Translation of the speech originally delivered in 
Kannada. 

and continue with them as contract labour without 
extending any of the labour welfare measures to those 
labourers. Most of them are engaged as daily wage 
workers. Many of the Government Offices are also 
engaging personnel on contract basis. We are talking in 
terms of globalization. But do we follow the westem 
countries where every citizen is provided with social 
security cover? Health cover is there for their citizens in 
the western nations. In India not even 10% of our 
population gets Health Insurance Cover. 

I urge upon the Govemment to ensure social security 
cover to all our labour class in all possible ways. Only 
then our economic growth what we witness today shall 
have a humanitarian dimension. Only then our welfare 
measures will percolate down to the grass root level. 
Congratulating the mover of the motion, let me conclude. 

·SHRI M. SHIVANNA (Chamrajanagar): Mr. Chairman 
Sir, I thank you for permitting me to participate in the 
discussion regarding problems being faced by the 
unorganized labour in the country raised by Shri Devedra 
Prasad Yadav on 7th December, 2006. 

My friend, the Hon'ble Minister Shri Oscar Ji knows 
the problems of the people working in unorganized sector. 
Infact, this is the problem of the whole country. But due 
to time constraint I shall confine to my constituency 
Chamarajanagar in Kamataka. The unfortunate labourers 
are in many areas like agricuhure, beedi manufactUring, 
Agarbathi and Sericulture and others. The agricuhural 
labourers have to toil from morning to late evening for a 
paltry amount. The situation among beedi workers is 
worse than this. Most of the beedi workers are women 
and children. They inhale the tobecco smell the whole 
day. Many of them get breathing problems and heart 
diseases. Their income is about 50 to 60 rupees per 
day. It should be at leas Rs2001· per day. 

Agarbathi workers also face the same fate. The 
exporters of agarbathi eam very good amount. But the 
labourers are the most exploited people. Their living 
condition has not improved even after 59 years of 
independence. 

Among the labourers in the field of sericuhure the 
pupa workers are the worst affected. Here again, most 
of them are women and children. The pupa workers have 
to dip their hands in the boiling water to take out the 
cocoons. The thread of the cocoon is taken and the 
dead silk worms are thrown out. This is a hazardous job. 
The labourers donot have life insurance, provident fund 

"English Translation of the speech originally delivered in Tamil. 
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facility, social security. Their living condition is pitiable. 
The children working here are not admitted to the schools 
and they cannot attend social gatherings. They are not 
allowed to mingle with other children while playing as 
their bodies have foul smell. Some times the fingers are 
burnt in the boiling water. There is no health care for 
these unfortunate pupa workers and majority of them are 
women and children. 

After a long time, this discussion is being held on 
this vital and a very serious problem of the poorest of 
the poor of our society. I hope and trust that the 
Hon. Minister and the Government of India Wl" find out 
some solutions for all these problems of the poor 
labourers in our country. I thank you and conclude my 
speech. 

[English] 

SHRI P. KARUNAKARAN (Kasargod): Sir, thank you. 
really congratulate Shri Devendra Prasad Yadav for 

taking up this discussion which deals with the burning 
problems of the unorganized workers of the country. There 
are about 35 crore workers engaged in this unorganized 
sector, of which about 25 crores, I think, are in the 
agriculture sector and the rest are from the other sections. 
The word 'unorganised' itself makes it clear that their 
bargaining power is less. As a result of this weak 
bargaining power they are not able to get the benefits 
from the management. It is natural justice that the Central 
Government as well as the State Governments have to 
come to their rescue, to their assistance. 

It is true that there are a number of legislations 
passed by the Parliament as well as the State Assemblies. 
But the main issue is that they are not implemented. I 
do not want to go 'nto all other sections. I would like to 
point out two or three main issues which are very 
important as far as Kerala is concerned and nationally 
also. As stated by other hon. Members, the bidi sector is 
an important one. There are about 60 Iakh bidi workers 
engaged in this unorganized sector. I think almost all the 
States - Kerala, Kamataka. Andhra Pradesh, Tamil Nadu, 
West Bengal, Orissa - and in many other States we see 
the large number of bidi workers. The main characteristic 
of this sector is that a vast number of them are women 
workers and they are getting very very low wages. They 
are becoming really the victims of the exploitation of the 
contractors and sub-contractors. It is true that there was 
a Bieli Cigar Act in 1966 when, I think, the Parliament 

had passed it. But It is only in few a States, Kerala and 
West Bengal and I think in Kamataka or Tamil Nadu 
where they have implemented it. 

Most of the States have not come to assist these 
workers because there is a defect in the Central Act that 
it gives discretionary power to the States whether they 
want to implement the Act or not. Even in the States 
where there are a large number of bidl workers and bidi 
industry is there, this Act is not being implemented. In 
the absence of implementation of this Act, they are not 
getting minimum wages, PF, ESI and other benefits. In 
Kerala, co-operative societies have come forward to 
mobilise these bidi workers and are giving them some 
benefits. In this regard, Kerala Dinesh Bidi Co-operative 
Society is well known, but the Central Government has 
to assist them. Though the co-operative societies are 
coming forward to assist the workers, the excise duty on 
the co-operative societies is 16 per cent. They have to 
give all their accounts to the Labour Department and the 
Excise Department. At the same time, no private bidi 
contractor or private contractor is giving its accounts to 
them. These co-operatlve societies have to compete with 
the private traders. As a result, these co-operative 
societies are unable to run. There are thousands of bidi 
workers who are working under these co-operative 
societies. I have been making this demand that the 
Government should take some measures in this regard. 
At least, they can shift this excise duty to tobacco from 
total bidi produce. Now, what is going on is that unHke 
other sectors, in the bidi sector, excise duty Is levied on 
the total bidl produce, that is, 20 lakh bidis. Bidi societies 
and the Government firms give their total accounts, but 
no private trader will give its accounts. So, these private 
traders are not paying minimum wages or giving any 
other benefit to their workers. So, I would request the 
Labour Minister to take this issue seriously. It is not that 
bidi workers are there only in Kerala. There are 60 lakh 
people engaged in this sector throughout the country. 

The other one is plantation sector. You know that in 
Kerala, 22 estates are closed and about 25,000 or 30,000 
workers are unemployed for the last three or four years. 
Maybe, it is not possible due to the new policy the 
Government has taken and other things. Some measures 
have to be taken by the Central Govemment. Not only 
Kerala, it is also true in the case of Nilgiri area In Tamil 
Nadu where there are a number of estates which have 
been closed - I had raised this issue - and the 
unemployed workers are not getting any other 
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employment. Here also, there Is Plantation Labour Act. 
but it is not implemented. We see the fragmentation of 
the estates. Due to this, the workers, who were organised 
at one time, are becoming unorganised because the 
estates are getting fragmented. 

With regard to tailoring sector, I would submit that 
there are four crore workers engaged in this. Kerala has 
passed a legislation, Welfare Fund Act. Tamil Nadu has 
also passed a legislation. But when you go to the all 
India level, you do not see it. I do not want to go into 
details. Workers in cashew, fishery, khadi and handloom 
sectors are also unorganised and they are not getting 
other benefits. 

With regard to khadi, let me say only one sentence. 
In khadi sector, the workers get the lowest wages. The 
speakers go to the khadi store at the time of 
Independence Day, Republic Day or other important days. 
We can give the suggestion that the main issue is the 
market for khadi. But if there is a political will, the 
Government can save this industry. There are a number 
of guest houses of the Central Government and the State 
Governments and there are many Government offices 
also. The Government can give an order for the 
Government offices to use khadi cloth for window curtains. 
bed-sheets and other requirements. I think, the material 
that is now produced will not be sufficient to meet the 
demand. If the Government can do something, it will be 
better for this sector. 

What we need is not a new legislation as there are 
already a number of legislations. Of course, some sections 
are not entitled to get benefits under the new legislation, 
but still the legislation is not being implemented. 

The Ministry of Labour should not remain as a 
watching agency. There are a lot of workers in the 
organized and the unorganized sectors today. Therefore, 
the Ministry of Labour should take some active steps to 
implement the existing laws as this is very much needed 
now. 

SHAIMATI TEJASWINI SEEAAMESH (Kanakapura): 
Thank you, Sir. One of the most important subjects is 
being discussed in this august House, and we all feel 
proud to speak for the labours in the unorganized sector. 
They are building this nation, but are themselves finding 
it difficult to meet their day-to-day needs. I am very happy 
to debate on the status of the workforce in the 
unorganized sector in India - as a Member of the UPA 
Govemment - under rule 193. 

There are 37 crore workers in India who contribute 
63 per cent of the GDP of this country. Out of this, only 
2.7 crare workers are in the organized sector, who are 
getting all the legal and labour benefits, and have their 
rights protected. On the other hand, 93 per cent of the 
workforce in India is still in the unorganized sector, which 
is a matter of concern for us. They were deprived from 
all labour and legal benefits. Predominantly, agriculture 
labour is 24 crore; hotel workers are 4 crare; rickshaw 
pullers, auto drivers, industrial labours - which also 
includes tobacco and bidi workers; cocoon growers; 
automObile drivers; Government workers; cleaners; 
mechanics; electricians, and construction workers is nearty 
2 crare. They do not have PF, medical facilities, ESI, 
pension, disability allowance, etc., and most of them work 
in hazardous environment that is prone to accident. 

The Government of India has got two schemes, 
namely, the Janashree Bima Yojana and the Krishi 
Shramik Samajik Suraksha Yojana. In Janashree Bima 
Yojana, the beneficiary has to pay As. 100, and the 
Government will contribute As. 100 in it. This is 
implemented on a 50:50 sharing basis, and it covers life 
insurance of Rs. 20,000 per member in case of natural 
death. In case of accidental death or permanent disability, 
they will get Rs. 50,000. In case of partial disability, they 
will get only Rs. 25,000. But only a few people were 
given coverage under this scheme as the required amount 
of awareness is not there about this Yojana. Even though 
it meets very few needs, still the required amount of 
awareness is not being given. This is one area where 
we have to concentrate as there is no proper allocation 
for it in the Budget. The Government's share of the 
premium without budgetary allocation - comes to As. 
13,000 crore. There is no relevance of bringing these 
types of schemes if there is no contribution in it from the 
Government side. I arn having full confidence in the hon. 
Minister as he is very kind towards the unorganized labour 
force in this country. Every one of us in this House 
demand that more allocation should be made in this 
sector. If there is not enough money in it, then we cannot 
think of the welfare of the workforce in the unorganized 
sector only with the help of words. 

As regards the Krishi Shramik Samajik Suraksha 
Yojana, it is my humble request to the Minister to simplify 
the name of this scheme. I am saying this because 
nobody understands it. Please simplify it as it addresses 
nearly 24 crore agricultural workers. 
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MR. CHAIRMAN: Please conclude your speech. 

SHRIMATI TEJASWINI SEERAMESH: Sir, please give 
me a couple of minutes more to speak on this issue. 

MR. CHAIRMAN: It seems that you are in a hUrry. 

SHRIMATI TEJASWINI SEERAMESH: What is the 
allocation for it here? The agriculture worker has to 
contribute Rs. 2 per day, which will provide life-cum-
accidental insurance, money-back, pension, and 
superannuation benefits. But this scheme is only 
implemented in 50 selected districts out of 600 districts. 
This means that 550 districts are left out of this scheme. 

It covers only ten lakh worKers. Out of 24 crore 
worKers, only ten lakh worKers come under this coverage, 
and that too in three years' time. Is there any meaning 
in it? 11' is not even covering 0.5 per cent. It is a mere 
formality and it does not fuffill the needs and aspirations 
of the agricultural labourers. If the Govemment is really 
committed to the cause of unorganized labour, it should 
allocate Rs. 17,000 crore to implement this Krishak 
Suraksha Scheme. I would request the Govemment to 
meet this requirement in 600 Districts. 

Housing is the basic need of people. We have 
debated this in this House several times. How can a 
person live without food and shelter? It is the basic right 
01 a citizen of the country. Just because these labourers 
are poor they cannot be deprived of their basic rights. 
What happened in the housing sector? The Govemment 
of India has planned to build 15 lakh houses per year. 
That comes to 60 lakh houses in four years. What is the 
actual requirement? The actual requirement is RS.40 crore. 
Unorganised sector labourers are very poor and they 
cannot meet the educational expenses of their children, 
their day to day clothing, housing, rent, drinking water, 
electricity, etc. Housing is a basic need for them. The 
money provided is very meagre with which we can only 
address the housing requirement of 1.5 per cent. 

On health, we have a Universal Health Scheme 
wherein a premium of Rs. 200 per person is provided. 
There is no budgetary allocation for implementation of 
the scheme in any part of the country. Rs. 40 crore 
multiplied by 200 makes how much? It makes it Rs. 800 
crore. These are financial matters. Schemes without 
money are of not much use. My Minister is very kind but 
what can he do with just kindness? He needs money to 
implement schemes. Under this scheme, only 50,000 

people get benefited. That comes to about 0.001 per 
cent. It is very painful to see these statistics. Only 0.001 
per cent worKers are getting this health benefit. That is 
why I say that it is simply eyewash. Without fund 
allocation, we are only good in words but not in deeds. 
That is why, for the implementation of schemes the 
Government of India must come out with a comprehensive 
plan for the entire four crore unorganized sector labourers 
with participation of suitable schemes and programmes 
for their weHare. 

The first Indian National Commission on Labour 1966-
69 defined unorganized sector workforce as those worKers 
who have not been able to organize themselves in pursuit 
of their common interests due to certain constraints like 
casual nature of employment, ignorance and illiteracy, 
small and scattered size of establishments. They are 
contributing 63 per cent to the GOP. The country must 
be loyal to them and should address their basic 
requirements. By fully protecting their rights only we can 
protect the unorganized sector workforce in the country. 

Thank you very much lor the kind opportunity. 

{TllInslationj 

SHRI GANESH SINGH (Satna): Sir, at the outset, I 
would like to thank Shri Devendra Prasad Yadav for 
initiating a debate on such an important issue in this 
House. When I entered politics, I used to hear a famous 
slogan, "Kaun banata Hindustan, Bharat ka majdoor 
kisan," whereas, the labourers and the farmers both are 
in such a pitiable condition today that the more we say 
about them, the lesser it is. The farmers commit suicide 
these days, a labour worKs hard throughout the day but 
he has to sleep with empty stomach and falls prey to 
untimely death. A large number of labourers are employed 
in unorganized sector. The han. Members differ on total 
number of labourers employed in unorganized sector, 
some say it is 36 crore, others say it is 38 crore or even 
40 crore, whereas, I am of the view that it is more than 
40 crores. I would like to say that this section of society 
is most exploited, whether it is agricultural labourers, 
construction-labourers, beedi-taburers, mine-labourers or 
domestic servants or labourers employed in any other 
sector. Unfortunately, so far we could not enact any 
comprehenSive law for these labourers. Therefore, the 
Govemment must think about these labourers. 

Sir, I have leamt through newspapers that large 
number of labourers have been benefrted under Janshree 
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Bima Yojana. I doubt even one per cent of labourers 
have been oovered under it. Labours employed In 
unorganiZed sector bave by no meana been covered 
under Labour Lawa. We often say that they are being 
provided minimum wages. They are being exploited on a 
very large scale. I would like to cite' an example of Rojgar 
Guarantee Scheme under Implementation in my district. 
The labourers engaged In manual earthwork are hardly 
paid Rs. 3()"32 per day. Therefore, there is a need to 
enact such laws under which we can extend benefits to 
them. See the irony, an agriculture-labour sleeps hungry, 
labour employed in shoe-making always remains bere-
footed and one employed in textile industry never 
gets clothes to cover his body, likewise, a construction 
labour never gets a roof and always sleeps under the 
open sky. 

Shri Oscar Femandis is sitting here. One of his 
cotleagues, Shri Ram Vilas Paswan who is a Cabinet 
Minister had stated that one does not need permission 
to construct a double-storeyed house. But if one wants 
to add more floors, he should be permitted on the 
condition that one floor would be given to the labours 
and ownership of rest floors will remains with the owner. 
Can we give legal shape to such ideas? Is not it needed? 
A person who contributes maximum in the nation building 
is the most neglected. The Stale Government in my Stale 
has evolved a scheme wherein labourers have bean 
covered. One has to fill up a form In Labour OffICe by 
paying Rs. five. It is for providing insurance cover of 
Rs. SO,OOO to As. one Iakh. If a labourer meets with an 
accident and is becomes unfit to work, financial assistance 
will be provided to his family. Such labour laws should 
be enacted. A large numbers of contract labourers work 
in big establishments. They are not covered under GPF 
and in case of accident they get nothing. I would like to 
ask as to why skilled labourers do not get minimum 
wages? Will such kind of exploitation continue? Labourers 
in other sectors protest and resort to agitation but the 
condition of labourers in unorganized sector is pitiable. 
Large number of beadi labourers die of cancer but the 
Govemment is not extending any help to them. A large 
section of society is attached with them. The Government 
of India should frame an effective policy to cover them. 

The hon. Minister of Labour, in his reply to an 
Unstrarred Question in Rajya Sabha has stated that the 
Govemment is considering to enact Unorganized Sector 
Labour Bill. 2004. But he made no mention of any time 
frame for it. Can such a light remark be made about 
such a large section of society? The Government of India 

is committed to Bharat Nlrman. WiH the labourers not be 
kept in mind while going ahead with Bharat Nlrman? 
Won, they have any participation In it? If these labourers 
are not taken together Bharat Nirman can never be 
complete. These labourers only will buDd the nation and 
they have been doing 80 since beginning. Many years 
have gone by since independence. I would like the 
Government to take it seriously and frame a 
comprehensive policy for them after due consIdaration. I 
am thankful to you for having permitted me to speak. 

/EngIish} 

SHRIMATI P. SATHEEDEVI (Badagara): Sir, I take 
this opportunity to extend my sincere thanks to Shri D.P. 
Yadav who has initiated such an important discussion on 
this important subject. 

The economic policy adopted by the country for the 
last two decades has actually reduced the employment 
opportunities in the organiZed sector. It has actually paved 
way for the unorganized labour force and contractual 
labour force even in the organized public sector 
undertakings. We would like to discuss the most 
distressing factor of the informal economy. It is the lack 
of social security, health care, matemity benefit; family 
benefit, Provident Fund benefit and such other amenities 
like hoUSing. drinking water and sanitation. These facilities 
are not being provided to the workers. 

The UPA Government in the Common Minimum 
Programme had given an assurance to provide welfare 
and well being to the workers of the country. Apart from 
the legislative steps taken by the Govemment in bringing 
the NREG Act, which is not yet Implemented allover the 
country, there is not any proper effort to solve the 
problems of our workers. Our work force is compelled to 
eke out thalr livelihood in one way or the other in a 
highly pathetic condition. 

The unorganized sedor of the country is actually 
discarded in the social scenario and not yet received the 
attention from the concemed Ministry. It is an admitted 
fact that the unorganiZed labour sector is contributing 
much to the aconomic development of the country. Still 
the employees working in the unorganiZed sector are not 
receiving the benefits of the prevailing laws of the country. 
The working power of the employees is actuaUy being 
exploited, by the landlords in the agriculture sector and 
by the multi-millioners In the other sectors. 
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Sir, the women constitute an important section of the 
workers in the unorganized sector. In many of the 
occupations, family labour is engaged. The entire family 
members are engaged in the case of home based 
occupations. Even though there is a ban on the child 
labour, the unorganized labour force in the country, 
especially in the rural area consists of the children also, 
which is not yet recognized. 

The work situation of the women in the unorganized 
sector is highly pathetic. Home based workers, especially 
in the bidi and agarbathi industries and handloom, candle 
manufacturing etc., are getting very meagre income. 

There is no social security measure to protect them. 
The labour laws applicable to the workers are usually 
being violated. It is an admitted fact that women constitute 
a major portion of prawn peelers, coir, cashew and 
handloom sector. In my State, especiaUy young women 
are engaged in this work. In the case of prawn peelers, 
they have to stand on ice and water for hours. They are 
not getting even the minimum wages. Within a short span 
of time the nature of their job itseH is likely to cause 
health problems to them. 

19.59 hrs. 

[MR. DEPUTY SPEAKER in the ChaJi'] 

An important issue that came up in this period was 
the proposal by the Union Govemment to amend the 
present legislation by permitting night wo!1( for women. 
The proposal has not yet been adopted fuUy. It should 
be made optional for women workers and not compulsory. 
Night work should be accompanied by measures to ensure 
transport to the residence, night creches and other 
measures to ensure security to the women workers. There 
should be a comprehensive legislation in a time bound 
manner to serve and protect the unorganized sector, 
especially the women. I urge upon the Govemment to 
bring such legislation so that the means of livelihood of 
our major work force are protected. 

20.00 hr •. 

(Translation! 

'SHRI S.K. KHARVENTHAN (Palani): Hon. Deputy 
Speaker Sir, I thank the chair for the opportunity given to 
me to participate in this discussion on the conditions of 
unorganized labour in the country. Let me also thank the 

'English Translat:on of the speech originally delivered in Tamil. 

mover of this motion a senior member of this august 
House Shri Devendra Prasad Yadav for initiating a 
discussion on this much vexed issue. 

39.7 crores of labourers and workers are there In 
this country. Among them only 2.8 crores of people are 
having regular jobs. All others are either daily wage 
workers or casual labourers or workers in jobs of purely 
temporary nature. 36.9 crores of people are in the 
unorganized sector. 23.7 crores of these labourers in the 
unorganized sector are agricultural workers. Construction 
industry sector alone has got 1.7 crores of casual labour 
as unorganized labour. The plight of building construction 
wot1(ers and their attendants is pitiable. They do not have 
job guarantee. They do not have any kind of security. 
They do not have insurance cover or health cover. They 
fend for themselves looking for job opportunity every 
morning waiting for the same standing in the street 
corners. A group of 30 or 40 labourers are hired as per 
the need of the building contractors. Whenever the prices 
of building materials Hke cement and Iron Increase along 
with the construction activity the job opportunities to 
bulking workers also get affected. They go without Job 
and food. Heavy rains lash out their livelihood and wash 
out their hope for tHe. They toil to raise high rise buHdings 
and tall multi-storeyed structures but their IMng condItions, 
their job conditions are meagerty low. 

Building Construction workers become displaced 
people, migrant labour moving from one city to another 
to wo!1( for constructing skyscrapers. But sky is their roof 
mostly. They live in cities and towns as platform dwellers. 
Recently many of them were run over and crushed to 
death in Mumbai as they are not safe from the rash 
traffic on the roads. Manufacturing units of Agarbathi, 
Appalam, carpentry units, blacksmithry units, pottery units 
are all engaging men and women mostly as casual labour. 
They have occupational hazards with out health care 
facilities and without job security. They must get social 
security. Regularized job, fixed salary, health care, 
insurance cover and matemity or paternity leave must be 
available to all the workers in the- unorganized sector. 
NREGP is the single major scheme that gives a ray of 
hope to our labour class in many parts of the country. 
Central Schemes like Swarna Jayanti Grameen Rozgar 
yojana could not take off and help the poor. Sampooma 
Gram Rozgar Yojana also did not reach the needy 
properly. The UPA Govemment led by Dr. Man Mohan 
Singh and guided by our Chairperson Madam Sonia 
Gandhi Ji must strive to provide more of relief to all the 
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labour in the unorganised sector. Such viable schemes 
must be evolved and welfare Boards for the unorganlsed 
labour must be established. In Kerala and Tamil Nadu, 
the labour who climb on trees for a living have Welfare 
Board or alteast social security measures. Every State 
Government must strive to set up WeHare Boards .for 
labour in the various sectors of the unorganized sector. 
I urge upon the Government to determine the minimum 
number of labourers to come together to make themselves 
orgalnsed labour. Our Labour Minister Shrl Oscar 
Fernandes is one who has felt the putae of unorganized 
labour knowing for himself their woes and miseries. I 
fervently hope that he will bring forth a suitable legislation 
which was not there for the past so many years after 
our independence to benefit aU the labour class in the 
unorganized sector. With this I conclude. 

MR. DEPUTY SPEAKER: Please wait for a minute. 

Hon. Members, it is 8 o'clock and I have two more 
speakers to speak on this subject: If the House agrees, 
the time of the House may be extended tiH the completion 
of this discussion including the reply of the hon. Minister. 
After that. we will take up 'Zero Hour'. 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: Now, Shri A.V. Bellarmin. 

SHRI A.V. BElLARMIN (Nagercoil): Sir, it is a matter 
of grave concern that planning for the past fifty years 
could not fetch the desired result in the matter of 
upliftment of the down-trodden and unorganized sections 
of the society. 

stm poverty, deprivation, malnutrition, infant mortality 
and even starvation deaths are a rampant phenomenon 
through out the country. 

The withdrawal of public health care services by the 
States has resulted in depriving the poor of availing of 
adequate health care, either preventive or curative. The 
private providers are roosting the ground rending the poor 
inaccessible to them. 

Another important factor contributing to the 
impoverishment is unemployment. Due to unprecedented 
rise in prices, the price of construction materials like 
cement and jelly have gone up and due to lack of work, 
the construction workers are on the streets, roaming 
jobless. The urban unemployment turns the organized 

workers as an unorganized lot. The much eulogized 
economic boom and industrial growth in the reform 
scenario could not generate appreciable or required level 
of employment in the organized sectors. It is estimated 
that 95 per cent of the working people in the country are 
unorganized accounting for 36 crores of the total 
population. Various legislation, measures and Welfare 
Boards enacted and implemented by various State 
Govemments guaranteeing doles and reliefs for education. 
health. marriage. death and pension for old age for the 
unorganized sector workers could not address the problem 
adequately. 

Hence a Central legislation should be enacted to 
prcvide for the measures guaranteeing a sustaining 
livelihood, employment guarantee. health care, education 
and above all. pension on retirement or destitution. The 
Govemment is requested to enact such a legislation 
keeping In mind not only the economic upliftment of the 
unorganized workers but ensure equitable and social 
justice. 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): Mr. Deputy-Speaker, at the outset, let me 
thank the hon. Members of this august House, especially 
Shri Devendra Prasad Yadav for having raised such an 
important issue for discussion. The other day I was 
fortunate enough to go with him to address, or rather 
receive a memorandum from the cycle ricksl1aw pullars 
who were agitating on the issue that has been raised by 
him in this august House. He has drawn attention about 
the concem of the workers in the unorganized sector. 
There are a large number of workers in the unorganized 
sector. The people who are partiCipating in the agitation 
are from Purbanchal. 

I am also thankful for some of the very useful 
suggestions that have been made during the course of 
the discussion. It shall be my endeavour to consider each 
of these suggestions while formulating the policies in the 
interest of the unorganized sector workers. I would IIU 
to assure the House that the Government is extremely 
concemed about the problems that are being faced by 
the workers in the unorganized sector. The Government 
is also conscious of the need to provide a social security 
to these vulnerable sections of the society. 

Sir, ever since Independence, India's socio-economic 
development has been driven by Mahatma Gandhi's 
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philosophy of the concern for the poorest of the poor. He 
had once said and I quote: 

"I will work for India where the poorest of the poor 
feel that this country and this nation belongs to 
them. The Swaraj I dream is the Swaraj of the 
poor and I have not the slightest hesita!ion in saying 
that Swaraj cannot be complete till the poorest have 
the guarantee of being provided the basic 
necessities of life." 

While quoting Gandhiii in his speech delivered on 
15th August, our hon. Prime Minister, Dr. Manmohan 
Singh had elaborated saying, "As long as there is 
widespread unemployment in the country, we cannot claim 
that we are truly independent. It is with this goal in mind 
that Shrimati Indira Gandhi had given the nation the goal 
of 'Garibi Hatao'. Today, if we need to remove poverty, 
we need to create employment, 'Rozgar Badhao." I am 
glad that the National Rural Employment Guarantee Act 
which endeavours to provide guarantee for employment 
is already making commendable headway. As you are all 
aware, this Act provides for 100 days of guaranteed wage 
employment in every financial year to every household 
whose aduH members volunteer unskilled manual work. 

I would agree with the contention of Shri Ajoy 
Chakraborty that if people have employment opportunities 
and social security, the incidents of crime wiH come down. 
We see that crime is increasing and one way to control 
crime is to provide employment and providing employment 
will eradicate poverty. The aforementioned National Rural 
Employment Guarantee Act (NREGA) will go a long way 
in providing such job opportUnities. 

Some hon. Members including Shri Thawar Chand 
Gehlot, Shri Madhusudan Mistry and Shri Chaudhary Lal 
Singh raised a pertinent issue relating to implementation 
of Minimum Wages Act. They raised a very important 
issue like though there is Minimum Wages Act, in many 
States, this Act is not implemented. I would like to inform 
this august House that the primary responsibility of 
implementing this Act rests with State Governments. 
However, the Central Government has assiduously 
pursued effective implementation through discussions, 
letters, personal interactions and visits to the States 
including North-Eastern States. We shaH continue this 
endeavour in future as well. 

Shri Mistry also drew the attention of the House 
towards the notification issued from time to time for 

suspending operation of the Minimum Wages Act. That 
means the Act that we have indicated Is not glven effect 
to. We wlH draw the attention of the State Governmenta 
towards this issue as well. 

Some hon. Members including Dr. Devendra Prasad 
Yaclav and Shri Madhusudan Mistry mentioned that the 
Inter-State Migrant Workmen AI::t is not being implemented 
effectively. Here again, I would like to point out that the 
responsibility of implementing this Central Act which 
provide& for registration and certain amenities to migrant 
labour also rests with the State Governments. In this 
context too, we will draw the attention of the State 
Governments towards the concerns of the hon. Members 
of Parliament. Concerns on various points were expressed 
by hon. Members of Parliament. 

Shrimati Sumitra Mahajan correctly pointed out that 
women constitute a large proportion of the unorganized 
sector and their concerns should be addressed in any 
proposal for welfare of unorganized sector. We will keep 
this point in mind while formutattng 8uch schemes. 
Concerns were also expressed about the welfare of child 
labour. We are trying to do our best in that area by 
making them go to special schools and to give them 
education subsequently. It has been tha endeavour of 
this Government to work progressively towards elimination 
of child labour. A recent notification banning child labour 
in domestic and hospitality sector like hotels and t:IhIIbas 
is a move in this direction. 

Programmes have been launched for special 
education and vocational training for the child labour. We 
believe that the phenomenon of child labour exists on 
account of poverty which in turn is on account of 
unemployment. A pilot project has been initiated 
with intemational assistance for empowering dependent 
families. 

Shri Ravi Prakash Verma ii raised the issue of skill 
certification. We have in place National Council for 
Vocational Training which functions as certification body. 
The certificates of skill issued by the Council are 
recognized aU over the wortd. I would also like to inform 
the House that 200 ITls have already been upgraded to 
world class levels and another 300 /Tis ara planned to 
be upgraded. Our effort is to give better skills to our 
technically qualified people and unskilled workers so that 
they can earn a better wage, whether it is within the 
country or Outside the country. When they go outside 
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the country, if they have a certificate, they get Immediate 
recognition. 

I had earlier mentioned the issue raised by 
Shri Oevendra Prasad Yadav ji with regard to the ban on 
cycle rickshaws by the Municipal Corporation of Delhi. 
This issue relates to the State of Delhi. We sought the 
details from the Municipal Corporation. In the affidavit 
filed before the High Court in a WrIt Petition, the Municipal 
Corporation spell out the proposal for formulation of a 
new Cycle Rickshaw Policy for the betterment of rickshaw 
pullers as wen as for ensuring proper regulation of plying 
of the cycle rickshaws within the Municipal Corporation's 
jurisdiction. Through this affidavit, the Court was also 
informed that in pursuance of the decision of the 
Committee apPOinted by the High Court, necessary 
instructions have been issued to ensure that all arterial 
roads of Delhi in MCD area be prohibited for plying of 
cycle rickshaw. This apparently was done with a view to 
improving traffic management. We shall, however, take 
up this issue with the Delhi Government to impress upon 
them the need to protect the interests of cycle rickshaw 
pullers. 

Shri Shailendra Kumar ~ drew the attention of the 
House towards the problems relating to workers outside 
the country. It is not that we are concerned only about 
the workers within the country. This issue Is being dealt 
with by the Minister of Overseas Indian Affairs. The issue 
has been raised in the House about our poor workers 
going and working outside the country. I will take up this 
issue with my colleague in the Ministry of Overseas Indian 
Affairs. 

Shri Chaudhary Lal Singh ji mentioned about 
problems faced by unorganized sector workers engaged 
in transporting pilgrims in the State of Jammu & Kashmir. 
As the issue relates to the State Government, we would 
be separately requesting the State Government concerned 
to look into this issue raised by the hon. Member of 
Parliament. 

Shri Madhusudan Mistry ji, Shri Shailendra Kumar jl 
and Shri Suresh Prabhu ji raised the Issue relating to 
the problems faced by the building construction workers. 
The Building & Other Construction Workers' (RECS) Act, 
1996 attempts to address such issues. This Act has to 
be implemented by the respective States. I must admit 
that the implementation has been tardy despite the efforts 
made by the Central Government in the form of letters 
and regional reviews on a regular basis. We shall continue 

to aggressively pursue the matter with the State 
Governments. 

As regards the existing schemes for welfare of 
workers in the unorganized sector, I would like to inform 
the House that the Government is operating five Welfare 
Funds for Beedi Workers, Limestone Dolomite Mine 
Workers, Iron Ore, Chrome Ore and Manganese Ore Mine 
Workers, Mica mine Workers and Cine Workers. 
Admittedly, the coverage so far is only around 45 million 
workers as pointed out by Shri Shailendra Kumar and 
some other hon. Members of Parliament. This coverage 
is very small considering the total population of 
unorganized sector workers. Apart from attempting to 
alleviate poverty, the need for addressing issues relating 
to rural labour was recognized by Shrimati Indira Gandhi 
as it was made an intrinsic part of the 20 point 
programme. The present Govemment has also clearly 
spelt-out its intention in the National Common Minimum 
Programme. I quote from the National Common Minimum 
Programme: 

"The UPA Government is firmly committed to ensure 
the welfare and well-being of all workers, particularly 
those in the unorganized sector who constitute 
93 per cent of our workforce. Social security, health 
insurance and other schemes for such workers like 
weavers, handloom workers, fishermen and 
fisherwomen, toddy tappers, leather workers, 
plantation labour, beedi workers, etc. will be 
expanded," 

I am thankful to Shri San deep Dikshit for drawing 
attention of the House towards distinct needs of each 
sector in the unorganized sector. I also believe that 
beyond certain common minimum requirement, the 
approach will have to be sector specific because we 
cannot club every unorganized sector worker together. 
We may have to have a sector-wise approach, if we 
have to find a solution to the problem. 

Shri P.Rajendran informed the House about the 
weHare schemes in operation in the State of Kerala We 
are examining all such schemes operating in various 
States while formulating policies for welfare of workers in 
the unorganized sector. 

We are now endeavouring to bring out a 
comprehensive Central legislation for providing social 
security to the workers in the unorganized sector. It is in 
this context, the suggestions made by the hon. Members 
of Parliament, especially, Shri Devendra Prasad Yadav, 
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Shri Suresh Prabhu, Shri Thawar Chand Gehlot, 
Shri Shailendra Kumar, Shri Ram Kripal Yadav, Shrimati 
Archana Nayak, Shri Ajoy Chakraborty, Shri P. Rajendran, 
Shri Sandeep Dikshit, Prof. M. Ramadass, 
Dr. Satyanarayan Jatiya who have spoken earlier and 
Shri Sujan Chakraborty, Shri Narhari Mahto, Shri Alok 
Kumar Mehta, Shri Virendra Kumar, Balasaheb Vikhe. 
Patil, Shri Ravichandran Sippiparai, Shri M. Shivanna, 
Shri P. Karunakaran, Shrimati Tejaswini See Ramesh, Shri 
L. Ganeshan, Shrimati P. Satheedevi, Shri S.K .. 
Kharventhan, Shri A. V. Bellarmin etc. who have spoken 
today would be useful while taking a final view on the 
legislation and the schemes. . .. (lntelTUptions) However, I 
assure the House that we shall consider each and every 
suggestion made by the hon. Members of Parliament 
during the course of discussion before taking a final 
decision. In any case, the hon. Members will have 
opportunities to present their views when the Bill is 
introduced in the Parliament, which I shall endeavour to 
in the near future. 

DR. SWAN CHAKRABORTY: When will the Bill be 
introduced? 

SHRI OSCAR FERNANDES: My endeavour is to 
bring it in the next Session of Parliament. 

[Translation} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Sir, 
lirst of all I would like to express my gratitude to the 
hon. Minister 01 Labour, Shri Oscar Femandes. All the 
hon. Members participated in debate on an important issue 
relating to 37 crore labourers of unorganized sector, 22 
crore agriculture labourers and also labourers employed 
in other unorganized sectors. I would definitely express 
my thanks to the hon. Minister on having assured the 
House with concem and sentiments. On 10th and 11th 
01 this month, on the occasion 01 Human Rights Day 
when lakhs of labourers of unorganized sector from 
Poorvanchal gathered to lead a protest march to the 
Parliament, the hon. Minister himself went there and 
accepted a memorandum from them. It certainly shows 
the commitment and dedication of the UPA Government 
and I convey my thanks to the hon. Minister for this. 

I would definitely like to make a point. It has been 
clearly stated in the Common Minimum Programme of 
UPA-

{English] 

"The UPA Government is firmly committed to ensure 
the weHare and well being of all workers particularly 
in the unorganized sector which constitute 93 per 
cent of our work force. Social security, health 
insurance and other schemes for such workers like 
weavers, handloom work8f8, fiahennen and fisher 
women, toddy tapers, leather workers, plantation 
labours, beedi workers etc. will be expanded." 

MR. DEPUTY SPEAKER: You cannot make a speech 
now. 

... (lntelTUplions) 

[Tnmslation} 

MR. DEPUTY SPEAKER: Yadavji, you may seek a 
clarification, as you cannot deWar a speech during CeRIng 
AUention Motion. 

... (lntenupIion$) 

SHRI DEVENDRA PRASAD YADAV: Present 
Government have completed two-and-a-half years in office 
and it is committed to its common minimum 
programme .... {mltlmptions}. I would oonclude within two 
minutes .•.. (lnlenuplions). I am seeking a clarification 
only ... (lntemplions). 1 want that a time frame be specified 
for the purpose. The hon. Minister has said that the 
Govemmentwould bring a Bill by next session. The report 
of Arjun Sen Gupta on unorganized sector has been 
presented to the hon. Prime Minister on 16th May, 2006. 
The said report should be presented to the House. 
National Urban Transport Policy of the Government of 
India has not being followed. It is the report of Labour 
Commission, Ministry of Labour, of 2002. This legislation 
has been enacted in the light of recommendations 
contained in the said report and also made by the Petition 
Committee. In my opinion, a central legislation should be 
introduced as soon as possible. About the banning of 
rickshaws, the hon'bIa Minister has stated that Government 
of Delhi would be consulted in this mauer. MCD has 
framed flawed rules regarding the banning of Rickshaws 
that's why the courts interfere in this matter. The rules 
framed by the MCD should be abolished and a central 
legislation should be introduced within the stipulated time 
frame as pointed out in the proposed Rickshaw 
polic:y ... (lnltllTUPlions) I would like to know the time by 
which the central legislation would be Introduced? 
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[English] 

SHRI MADHUSUDAN MISTRY (Sebarkantha): Thank 
you, Sir. I will just take only two minutes. Firstly, 
I congratulate the hon. Minister for giving such a good 
reply. 

MR. DEPUTY SPEAKER: You can have clarification. 
You cannot make a speech now. 

SHRI MADHUSUDAN MISTRY: This is seeking a 
clarification only. I would be very happy if, in fact, the 
hon. Minister, writes to all the Departments concemed, 
who are employing people on a casual basis where all 
the labour laws are being flouted, to ensure compliance. 
That will go a long way in improving the situation. I 
would like to know from the hon. Minister whether he 
would call all those people representing the unorganized 
sector, who are not affiliated to any Central Trade Union, 
to attend the Indian Labour Conference. The situation is 
that if you are not affiliated to any Central Trade Union, 
you are not called to the Indian Labour Conference. As 
a result, the voice of the unorganized labours remains 
unheard in the Indian Labour Conference. So, I just want 
to know whether it would be possible for the han. Minister 
to wOO< out a mechanism whereby the unorganized labour 
has been given due representation and heard despite 
the fact that even if they are not associated with or 
affiliated to any Central Trade Union. 

MR. DEPUTY SPEAKER: Mr. Minister, do you want 
to say anything? 

SHRI OSCAR FERNANDES: We will definitely 
examine this aspect because their voice has to be heard. 
So, if they are not going to be there, we cannot hear 
their voice. I will definitely examine this aspect. 
... (Inlenuptions) 

[Translation} 

MR. DEPUTY SPEAKER: Hon'bIe Members from your 
party have already spoken. 

SHRI RAM KRIPAL YADAV (Patna): This is a very 
important issue, so you please allow me to speak for 
one minute. 

MR. DEPUTY SPEAKER: Please express your views 
when the Bill is introduced. 

.,. (Inlenuptions) 

SHRI RAM KRIPAL YADAV: Mr. Deputy Speaker, Sir, 
you did not allow me to present my views so I am leaving 
the House in protest. 

20.29 hr •• 

(AI this stage, Shri Ram Ktipal Yadav and some other 
hon. MembefS leh the House). 

20.30 hrs. 

BUSINESS ADVISORY COMMITIEE 

Thirty-second Report 

[English} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Sir, 
I beg to present the Thirty-second Report of the Busfness 
Advisory Committee. 

{Translation} 

SHRI GANESH SINGH (Satna): Mr. Deputy Speaker, 
Sir, I am thankful to you for giving me an opportunity to 
speak. Level of ground water in various parts of the 
country is rapidly declining, leading to serious potable 
water crisis, many states Hke Madhya Pradesh are facing 
severe drought. Consequently, the crisis of potable water 
has been worsening in many districts of Madhya Pradesh. 
River, pond, wells, tube wells are drying up rapidly In 
drought-affected districts. The people belonging to more 
than hundred villages in my Parliamentary constituency 
are compelled to fetch potable water by covering a long 
distance. I had eariier urged the Central Government to 
send a study team to the 22 drought affected districts of 
Madhya Pradesh. But unfortunately not even a single 
study team visited those places and nor have they been 
giving any reasons thought by the Union Government. 
with cooperation of the Central Government a tap water 
scheme was introduced in Majhma plant in Satna district 
in order to provide potable water to 18 villages confronting 
water crisis. But, for the last so many years this scheme 
has been lying non-functional owing to which all the said 
villages are reeling under grave potable water crisis. Funds 
are required for the repairing of the said plant. 

In such a scenario, I demand from the Central 
Government to provide immediate financial assistance to 



767 DECEMBER 13, 2008 788 

[Shri Ganesh Singh] 

tke Satna and other drought-atfec:ted districts of Madhya 
Pradesh and to formulate concrete scheme to resolve 
the Issue of potable water permanently. 

MR. DEPUTY SPEAKER: I would like that each 
Member should conclude his speech within one minute. 

{English] 

SHRI HARI RAMA JOGAIAH (Narsapur): Mr. Deputy-
Speaker, Sir, as a maiden attempt, I wish to place before 
the hon. Prime Minister, through you, Sir, a vital Issue 
concerning thousands of citizens in distress. 

Hitherto, financial assistance to those deserving poor 
suffering from terminal diseases like cancer, heart and 
brain, whoever knocks the door for help 'either directly or 
through resplitCtive Members of Parliament, is being 
provided from the Prime Minister's Relief Fund generously 
on humanitarian consideration and this kind gesture of 
the Prime Minister is quite laudable. 

Sir, unfortunately, the decision of putting a ceiling for 
such sanctions as ten or twelve per Member per year 
has been a great blow to the hopes of thousands of 
sufferers who are waiting anxiously for their turn. 

Sir, according to the latest statistics, the percentage 
of people being affected by chronic and terminal diseases 
have increased considerably throughout the country. more 
so from downtrodden communities, perhaps due to 
malnutrition and deplorable living conditions. As far as 
Andhra Pradesh is concerned, the number of deserving 
cases referred annually is on an average 200 and above 
per Member. A large number of requests now pending 
consideration with the Prime Minister's Relief Fund is an 
indication of the gravity of the situation. Therefore, I 
earnestly appeal, through you, Sir, to the Prime Minister 
to allow relief to all the deserving cases by increasing 
the grant sufficiently. 

Sir, with the permission of the Chair, I wish to put 
an alternative suggestion for the consideration of the 
Government. The hon. Members, in general, are of the 
view that MPLADS grant of As. Two crore per year per 
Member now being aUocated for attending to the minimum 
felt needs of the people is found inadequate and need to 
be revised. In this context, I appeal to the Government, 
as an alternative, it may be considered to increase the 
grant by another Rs. 50 lakh to As. One crore and this 

increased amount can be utilized exclusively for giving 
relief to the needy by Members themselves at the district 
level so that the sufferer wlft get the desired help more 
quickly and timely, simultaneously reducing the wort< load 
at the Centre. 

Sir, I wish to pass on a memorandum conveying the 
deep sentiments of all my colleague. from Andhra 
Pradesh to the hon. Prime Minister, through you, air, wtth 
an appeal to consider the matter. 

-We, the Members of Parliament wish to place on 
record the humanitarian and generous gesture of Hon'ble 
Prime MInister in extending financial 8S8istance from the 
P.M. '8 Relief Fund to an the deserving poor who are 
suffering from terminal diseases like Cardiac, Cancer, etc. 
that are being referred by Hon'bIa Members from time to 
time. 

We understand, a deCision was taken by the 
administrative body of P.M. RelIef FWId to curtaH the figtn 
of such beneficiaries and accordingly put a ceiling of ten 
cases per year per member. 

The Hon'bIa P.M. Is kindly aware, according to the 
latest statistics the percentage of people suffering from 
terminal diseases has increased significantly throughout 
country, more so from down trodden comrnunitie8, perhaps 
due to malnutrition and deplorable living conditions. As 
far as A.P. is concemeet, the number of such cases being 
recommended by the Hon'ble' Members Is around 200-
250 every year. We are sorry to state that the decision 
taken imposing the ceiling depriving relief to 90% sufferers 
has become an indirect death blow to the deserving poor 
because everyone of them approach tor reUef Is basically 
a daily wager eamer who cannot alford to spend a 
substantial amount to save his lHe. 

We, therefore eamestly request the Hon'bIa Prime 
Minister to reconsider the decision and allow relief to all 
deserving cases by increasing the grant sufficiently to 
meet the growing demand. Alternately,. in order to extent 
relief to the deserved quickly, it may be examined and 
considered to increase the MPLADS grant by half crore 
to one crore exclusively for this cause so that the MPs 

. concerned win recommend to the Implementing authority, 
of course, with a ceiling on grant not exceeding 

• The speech was laid on the Table. 
• Not recorded. 

.. EngliSh Translation of the speech originally delivered In 
Kannada. 
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As. 25,000 to 50,000 per case and subject to other 
guidelines of the ac:heme communicated from time to time. 
Thl8 altematlve, we are sure, If Implemented will mitigate 
the hardship of all needy poor, as they will be able to 
get the relief quickly on time at the district level itself. 
We request the Hon'ble Prime Minister to get the above 
proposals examined and considered for the case of the 
underprivileged section of the people. 

SHRI MANJUNATH KUNNUR (Dharwad South): Hon. 
Deputy-Speaker Sir, today I am bringing to your kind 
notice the issue regarding the mistake committed by the 
Railway Ministry in connection with the destination boards 
on trains, The languages used on these boards are 
English and Hind only, but as far as Kannada and Tamil 
languages are concemed, they are trying to remove 
Kannada language from these boards but are trying to 
save the Tamil language on these boards. 

The Railway Board has decided that the destination 
boards on trains should be wrltten/paintedlprinted in Hind 
and English languages only. However, the train boards 
for primary maintenance in coaching depots in Tamil Nadu 
State may also be written in the regional language, that 
is, Tamil along with Hind and English. 

The Govemment of India has issued orders in this 
regard on 29.11.2006. Accordingly, the South Westem 
Railway authorities, Mysore have also issued a notice in 
pursuance of the said order of the Govemment of India 
for following the Railway Board's letter dated 22.11.2006. 
This has been sent for information and necessary orders 
in all primary maintenance trains. For this act of the 
Government of India, after seeing the order, the people 
of Kamataka and various associations/organizations of 
Kannada Sanagatanam including the senior MLA of 
Kamataka, Shri Vatala Nagaraj and the Sahithi Shri 
Sachhidanand Murthy have raised strong protests against 
the Government's orders. 

In this connection, Dr. Slddhalingaiah, President, 
Kannada Development Authority, Shri S.A. Govindu, Shri 
Prabhakar Reddy, DSS Leader Shri N. Murthy along with 
thousands of people with black flags sat in front of Raj 
Bhavan. 

MR. DEPUTY SPEAKER: What is your demand? 

SHRI MANJUNATH KUNNUR: Sir, I demand the 
withdrawal of the said Government Order In the larger 
interest of six crore Kannadigas. " the said order is not 
going to be withdrawn within 15 days, the people of 
Kamataka will demonstrate a State-wide bandh for this 
cause. 

Sir, we are living in India under one umbreUa of 
Indian Constitution along with respecting the religion, 
caste, region, custom and language of the respective 
States. Their rights are protected under the Indian 
Constitution. Whereas, in this case, the order of the 
Govemment of India is violating the principles of Indian 
Constitution. 

It is very unfortunate to see the order stating "Remove 
Kannada Save Tamir. Now, thousands of people travel 
from Kamataka in Swama Jayanti Express, Tuthukudi 
Express and Mumbai Sharavathi Express. But 
unfortunately, these Kannadigas have no occasion to see 
Kannada boards and if they have not studied Hind or 
English, how could they read these boards. 

Sir, the Government of India has recognized Tamil 
as a classical language, but Kannada has not been 
recognized as a classical language. This is the most 
unfortunate thing for the entire six crore Kannadigas. 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRI MANJUNATH KUNNUR: We are celebrating this 
year as ·Suvama Kamataka· in Kamataka. Therefore, I 
earnestly request the Govemment to consider Kannada 
as a classical language in this Suvama Kamalaka Year. 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRI MANJUNATH KUNNUR: Therefore, I urge upon 
the Govemment to withdraw the Railway Board's order 
at the earliest to uphold the sentiments of Kannada 
people ... (lnlBrruplions) 

MA. DEPUTY SPEAKER: Nothing will go on record. 

... (lnlBnuplions)· 

SHRI G. KARUNAKARA REDDY (BeUary): Sir, I would 
like to associate with Shri Manjunath Kunnur. 

"Not recon:led. 
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MR. DEPUTY SPEAKER: AU right Shri M. Shivanna 
is also associated with the matter raised byShri 
Manjunath Kunnur. 

[Translation/ 

'SHRI M. SHIVANNA (Chamaraj~nagar): Sir, 
Bangalore is the silicon city of India. More than 150 
legislatures have urged the centre to name the Bangalore 
International Airport as 'Kempe Gowda Intemational 
Airport' . Earlier many political leaders from Kamataka 
including our JD(S) Supremo and former Prime Minister 
Shri H.D. Deve Gowda had urged the center so that a 
statue of Kempe Gowda should be installed in the 
premises of Parliament. A number of Kempe Gowda 
memorials in Bangalore are in a dilapidated condition 
and the Tourism Ministry has done nothing about this. I 
am mentioning this with deep anguish. Kempe Gowda is 
the founder father of Bangalore. His BENDAKALOORU 
is tOOay's Bangalore, which has become Bangaluru very 
recently. His daughter-in-law a pregnant young lady 
jumped into the overflowing dam in the midnight and 
saved the dam and an surrounding vHlages. 

Now, seven crore Kannadigas are celebrating 
·Suvarna Karnataka" to commemorate the jubilant 
moments of the united Kamataka's birthday on 1.11.1956. 
It will be a glorious tribute to Kempe Gowda who 
sacrificed his family to build and develop Banga1ore, 
Magadi and their surrounding areas. I request the 
Hon. Prime Minister to make this announcement In this 
House at the earliest, and declare Bangalore International 
Airport as Kempegowda Intemational Airport. 

[EnglsihJ 

SHRI SARBANANDA SONOWAL (Dibrugarh): 
Respected Deputy-Speaker, Sir, as you know, 21 years 
ago, the Govemment of India had promised the people 
of Assam that they will set up a Gas Cracker Project in 
the district of Dibrugarh which will utilize the natural gases 
available in the oil field of Assam. But, uptil today, nothing 
has come out, though on the last 18th of April, cabinet 
Committee on Economic Affairs have cleared the Project 
giving GAIL the major responsibility with other partners, 
namely, Oil India, NRL and Government of Assam. But, 
Sir, I am sorry to say that the Government of India is not 
considering the matter seriously. As a result, nothing has 
come out in reality. 

'English Translation of the speech Originally delivered in 
Kannada. 

People of Assam since Independence have not got 
any major Industry in Assam. This is the only unit through 
which industrialization is possible to develop entire Assam 
as weH as the entire Region. It is our legitimate demand 
that this particular Project should be immediately set up. 
For setting up of this Project, strong will is necessary on 
the part of the Govemment of India. Now, it has become 
a talk of the State that still this uncertainty has prevailed 
due to the non-fixation of prices of feedstock. It is my 
sincere appeal, and also my sincere demand before the 
Govemment of India that as per their commitment they 
should immediately implement the project in the Dibrugarh 
district at Lepatkata. Before handing over that particular 
Lepatkata land to GAIL authorities, specific compensation 
and rehabilitation package should be spelt out and it 
should be given to the land affected people of Lepatkata. 

MR. DEPUTY SPEAKER: Please sit down. Now, 
nothing is going on record. 

... (InlBnvpIiOl7$) ~ 

THF MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDlQUE): The Government is 
keeping its commitment; work is going on; land is in the 
process of being acquired; joint venture company between 
the Government of Assam and the other stakeholders 
already has been signed, and the company is in a 
process of registration. Regarding feedstock price also, 
the problem win be looked into and it will be done. It is 
our commitment; we will do it. 

[TtanSIa/ionJ 

·*SHRI P. MOHAN (Madurai): Mr. Deputy Speaker, 
let me thank you for giving me this opportunity. There 
are many employees In the postal department in Tamil 
Nadu whose services are yet to be regularized as they 
continue to remain for many years in a row as casual 
labour, temporary staff and daBy wage workers of whom 
some appointed on compassionate grounds. In Tamil 
Nadu, hundreds of staff are waiting to be regularized 
and made permanent employees for more than 15 years 
in both these categories as casual labour and staff 
appointed on compassionate grounds. In the last 7 years 
I have been raising in this House this problem faced by 
the postal staff in TamB Nadu waiting to have their service 

"Not recorded. 
'English Translation of the speech originally deHvered In Tamil. 
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conditions regularized. I have been raising this issue both 
In the 13th Lok Sabha and also in the 14th Lok Sabha. 
I have been striving continuously. I am sorry that my 
efforts are not yielding fruits. There are about 180 of 
them as temporary staff appointed on compassionate 
grounds. In Maharashtra and Andhrapradesh such 
employees have been regularized. But in Tamil Nadu there 
are 180 employees who have not been made permanent 
employees. As far as casually engaged labour are 
concerned in Tamil Nadu. as early as in 2003 an order 
was passed in favour of the employeas by the Central 
Administrative Tribunal in Chennai. The postal 
administration went to the High Court against the CAT 
order. Madras High Court has also directed that these 
employees shaH have their services regularized forthwith. 
But they are yet to get justice fully from the postal 
department in Tamil Nadu. As those who have worked 
tor more than 240 days either before 1988 or after that 
should be regularized. But still pick and choose method 
is adopted. Chennai Division. Coimbatore DiviSion and 
Virudhunagar Division have. all regularized such 
employees. But Madurai Division is yet to render justice 
to make them regular staff. Hence I urge upon the 
Govemment to take suitable measures to regularize the 
services of those halpless employees who are waiting for 
long. Immediately the Postal Department must regularize 
them. Thank you. 

SHRI A.V. BELLARMIN (Nagercoil): I wish to invite 
the attention of the Govemment to the lakhs of suits 
pending before various courts of the country for years. 
nay, decades together and the urgent steps to be taken 
for their disposal. 

The middle class, the lower middle class and the 
poor are the worst sufferers due to the pending of the 
cases. For speedy disposal of the cases. the following 
strategies may be devised classifying the cases into 
various groups according to their contents and nature: 

1. Cases relating to family disputes may be 
expeditiously settled by setting up district family 
ada/als, and, if required, by conducting trial 
camps. 

2. Civil disputes over properties can be disposed 
of by setting up Land Tnbunals, district-wise or 
region-wise. 

3. The increasing number of financial disputes 
arising out of cheating by non-banking financial 
institutions, co-operative banks, societies, etc., 
by setting up Finance Tribunal armoured with 
prosecuting powars. 

4. The petty cases pending for years together 
without framing charge-sheets while keeping the 
accused as under trial prisoners, in which lakhs 
and lakhs of people below the poverty line are 
involved, may be disposed of by setting up spot 
trial by competent judges or ada/als. 

MR. DEPUTY SPEAKER: Shri Lakshman Seth - Not 
present. 

Shri P. Karunakaran - Not present. 

/T1lUIS/alionj 

SHRI VIRENDRA KUMAR (Sagar): Sir. the Fort of 
Khimlasa located in my Parliamentary constituency has a 
glorious past. Even today, all the buildings of the Fort 
from the entrance of the Fort to the way leading to the 
inner parts be it temple, mosque or deep weH inhibit 
architectural magnificence shrouded in aura of mystery. 
There are two 'bavaris' in this fort. In summer session a 
large part of the population of Khimlasa is receives potable 
water from one of the said 'bavaris. There are many 
secret passages in various locations of this Fort. However, 
due to the negligence of the archaeological survey 
department and in the absence of adequate repairing, 
the Oriya door of the Fort has been damaged and at 
any moment it could crash down. Therefore, we can not 
rule out a major accident taking place. 

The historical Khimlasa Fort is under the control of 
the archaeological survey department which is responsible 
for the protection and maintenance of the Fort but the 
department is not paying attention towards this direction. 
Archaeological survey department time and again allocates 
funds for the repair and maintenance of the Fort but due 
to the negligence of the employeas, Phansi and Basahari 
Darwazas have been damaged. Now the Oriya Darwaza 
is also on the verge of complete destruction. If the door 
is not repaired quickly. any time an accident is bound to 
happen. Locals have been raiSing demands for the 
repairing of the door and resuscitation of the Fort for a 
long time. 

Therefore, my request to the Ministry of Tourism and 
Culture of the Central Govemment is that Khimlasa Fort 
should be quickly renovated and along with this 
cooperation should be extended to develop the tourism 
facilities of Rahatgarh and Garhpahara by resuscitating 
the Forts located there. 
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{English! 

SHRI G. KARUNAKARA REDDY: Sir, I would like to 
draw the attention of the hon. Railway Minister to the 
problem being faced by the people in general, and the 
season ticket travelers, office goers and school going 
children, who are going on the train, In particular, due to 
change in train timings from Bellary in Kamataka. 

The train timings of Amaravathi Express running 
between Vijayawada and Hubli have been changed 
consequent to the Introduction of Howrah-Vasco Super 
Fast Train. Earlier, Amaravathi Express used to depart 
from Bellary at 7.25 a.m. which suits many commuters. 
But now this is changed to 5.20 a.m. This has caused 
severe problems not only to the season ticket travelers 
but also to the office goers and school going children 
who used this train to reach their destinations in time. I 
urge upon the Minister to change the timings of this train 
to earlier timings, that is, 7.25 a.m. 

The last train in the day towards Hubli is now at 
6.10 a.m., that is, Bangalore Hubli Unk Express. It also 
causes great hardship and inconvenience to the daily 
travelers and the general public. 

I would demand the hon. Railway Minister to do the 
following options to mitigate the inconvenience of train 
travelers:-

(i) Arranging for departure of Hampi Express, that 
is, Train No.6591/6592, from BeIIary at 6.45 a.m. 
instead of 6.10 a.m.; 

(ii) Advancing of departure of Bangalore-Hoepet 
Passenger Train No.583I584 from BeIIary at B.OO 
a.m. instead of 10.45 a.m. by making up loose 
time; and 

(iii) Restoration of GuntakaJ..Gadag Passenger Train. 
This train was running between Guntakal and 
Gadag before gauge conversion. 

Even after the completion of gauge conversion. this 
train has not yet been restored till now. Keeping in view 
the problems being faced by the people, I urge upon the 
hon. Minister of Railways to look into the matter and 
take immediate steps in this regard for the benefit of the 
people of my constituency, Bellary in Karnataka. 

SHRI SUNIL KHAN (Ourgapur): Sir, thank you for 
the opportunity. It is a matter of great concem to the 
whole House for which I draw the attention of the Union 
Cabinet. The employees of Steel Workers Construction 
Limited in general are not getting their due salaries and 

In particular thole employees of OulgapUr unit are not 
~ their aaIary for 22 months. It 18 very fortunate. If 
any starvation death ... place, the Government will 
have to be liable for It. I demand that the Government 
should take immediate steps for releueof aeJariee to 
the workers. I would like to mention that a decision on 
revival package was taken In the year , 998. But stili it 
is pending. I may also mention that those empJoyees 
who have taken VRS were not paid all the amounts as 
these amounts were not released by the Government. 

I would, therefore, urge upon the Govemment to 
release the entire amounts due so that no employee 
dies of starvation and no starvation death takes place 
there. Thank you. 

{TransIaJionj 

SHRI TEK LAL MAHTO (Giridih): Sir, through the 
House, by drawing attention towards a matter of urgent 
public importance I would like to say that Rajhans 
Refractories Private UmIted in Katras Bazar of Dhanbad 
district in Jhalkhand is causing pollution due to which 
thousands of people have been affected by diseases and 
some of them have succumbed to It. BesIdes air, water 
is also being polluted Consumption of the said water is 
causing many dangerous diseases including cancer that 
spread among people. Polluted gas is regularly emitted 
from the Chlmni of the said factory as a result people in 
many institution like Rajendra Kanya Vidyalaya, Harijan 
Madhya VldyaIaya, Rajendra Balika Uchcha Vtdyalaya, 
GLM Inter College. Thilaiyatod Hospital of the Bharat 
Cooking Coal Limited are affected by it. Complaints have 
been made at the local administration, but till date no 
anangement has been put in place to control poUutlon 
originating from Rajhans Refractories Private Umited, there 
Is simmering discontentment among the local residents 
regarding pollution caused by the factories and any time 
it can assure the shape of a violent movement and is a 
resuH the law and order situation of the area can 
deteriorate. 

[English! 

MR. DEPUTY SPEAKER: The House stands 
adjoumed to meet again at 11 a.m. on Thursday, 14th 
December, 2006. 

20.52 tv .. 

ThB Lok S8bha Ihen IKfoumed l1li Eltlven 01 IfHI Clock 
on ThUlSday, Dectmtber 14, 2006/Agrshsysna 23. 

1928 (Saka). 
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ANNEXURE I MlItnIJsr.wiIItI IncIBx to lInsMrr«I 0usstItJn6 

Msmbtlr-wise Indu to SI8rr«1 0utIs1ions SI.No. Member's Name Question 
Number 

SI.No. Member's Name Question 
Number 2 3 

1. Soo Barad, Jasubhai Dhanabhal 308 1. Shri Aaron Rashid, J.M. 3048 

2. Shri Baxla, Joachim 302 2. Shri Acharia, Baaudeb 3058 

3. Shrl Bhargava, Girdharl LaJ 319 3. Shri AdeuI, Anandrao 
VIthoba 2942, 3057, 3090 

4. Shri Chakraborty, Ajoy 315 
4. Dr. Agarwal, Dhirendra 3105 

5. Shri Chowdhury, Adhir 305 5. Shrl Ahir, Hansraj G. 2930, 3018, 3091 

6. Shri Jha, Raghunath 315 6. Shri Ananth Kumar 3064 

7. Shri Khaire, Chandrakant 316 7. Shri Appadurai, M. 2963, 3149 
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